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No. 4485. - TREATY 1 OF FRIENDSHIP, COMMERCE AND NAVIGATION
BETWEEN THE NETHERLANDS AND SIAM. SIGNED AT BANGKOK,
FEBRUARY IST, 1938.

English oficial text communicated by the Netherlands Minister /r Foreign Agfairs. The registration
of this Treaty took place December 5th, 1938.

HER MAJESTY TIlE QUEEN OF THE NETHERLANDS and His MAJESTY THE KING OF SIAM, being
desirous of strengthening the relations of amity and good understanding which happily exist
between the Kingdom of the Netherlands and the Kingdom of Siam, and being convinced that
this cannot be better accomplished than by revising the treaties hitherto existing between the
two countries, have resolved to complete such revision, based upon the principles of reciprocity,
equity and mutual benefit, and for that purpose have named as their Plenipotentiaries, that is
to say :

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

C. S. LECHNER, Her Envoy Extraordinary and Minister Plenipotentiary;

His MAJESTY THE KING OF SIAM :

Luang Pradist MANUDHARMI (Pridi Banomyong), Minister of Foreign Affairs;

Who, after having communicated to each other their respective full powers, found to be in
good and due form, have agree.-d upon the following Articles:

Article i.
There shall be constant peace and perpetual friendship between the Kingdom of the Netherlands

and the Kingdom of Siam. The nationals of each of the High Contracting Parties shall be permitted
to enter, travel and reside in, and to leave the territories of the other, to carry on their commerce
and manufacture, to trade in all kinds of merchandise of lawful commerce, and generally to do
everything incident to or necessary for trade upon the same terms as the nationals of the most-
favoured nation.

They shall not be compelled, under any pretext whatsoever, to pay any internal charges or
taxes other or higher than those that are or may be paid by nationals of the State of residence.

The nationals of each of the High Contracting Parties shall receive, in the territories of the
other, the most constant protection and security for their persons and property and shall enjoy
in this respect the same rights and privileges as are or may be granted to nationals of the State
of residence on their submitting themselves to the conditions imposed upon nationals of the State
of residence.

1 The exchange of ratifications took place at Bangkok, November 2nd, 1938,
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I TRADUCTION. - TRANSLATION.

No 4485. - TRAITR 2 D'AMITIM, DE COMMERCE ET DE NAVIGATION
ENTRE LES PAYS-BAS ET LE SIAM. SIGNIZ A BANGKOK, LE
jer FEVRIER 1938.

Texte officiel anglais communiqud par ic ministre des Aflaires dtrangires des Pays-Bas. L'enregistrement
de ce traitd a eu lieu le 5 ddcembre 1938.

SA MAJESTt LA REINE DES PAYS-BAS et SA MAJESTA LE RoI DE SIAM, d6sireux do resserrer
les relations d'amiti6 et de bonne entente d.j& heureusement 6tablies entre le Royaume des
Pays-Bas et le Royaume de Siam, et convaincus qu'ils no sauraient mieux y parvemr quo par
la revision des traitds conclus jusqu'ici entre les deux pays, ont r6solu de proceder A cette
revision clans un esprit de r~ciprocit6, d'6quit et au b6n~fice mutuel des deux Parties, et ont
d~sign6 A cet effet pour leurs plnipotentiaires, & savoir:

SA MAJESTI, LA REINE DES PAYS-BAS:

C. S. LECHNER, son envoy6 extraordinaire et ministre pl~nipotentiaire;

SA MAJESTt LE RoI DE SIAM :

Luang Pradist MANUDHARM (Pridi Banomyong), ministre des Affaires 6trang~res;

Qui, apr~s s'8tre communiqu6 leurs pleins pouvoirs respectifs, trouv6s en bonne et due forme,
sont convenus des articles suivants :

Article premier.

II y aura paix constante et amiti6 perpdtuelle entre le Royaume des Pays-Bas et le Royaume
de Siam. Les nationaux de chacune des Hautes Parties contractantes auront le droit, aux m~mes
conditions qcue les ressortissants de la nation la plus favoris~e, do p~n~trer, do voyager, do r6sider
dans le territoire do F'autre Partie et do quitter cc territoire, d'y exercer lour commerce et lour
industrie, do faire le n,goce de marchandises do tous genres dont le commerce est licite, et, d'une
fadon gdn6rale, do prendre toutes mesures provoqu6es par leur commerce ou n6cessaires A 1'exercice
de cc commerce.

Ils ne pourront 6tre tenus, sous quelque pr~texte quo ce soit, d'acquitter des charges int6rieures
ou imp6ts autres ou plus 6lev~s quo ceux qui sont ou pourront 6tre payds par les ressortissants
do 'Etat oh ils resident.

Les nationaux de chacune des Hautes Parties contractantes seront assures, dans les territoires
do l'autre Partic, de la protection et do la sauvegarde les plus constantes do leur personne et do
leurs biens et jouiront & cot 'gard des mimes droits et pnvil6ges quo ceux qui sont ou pourront
&re accordds aux nationaux do lEtat oi ils rdsident, sous rdserve do so conformer aux conditions
impos~es aux nationaux de 'Etat oj ils r~sident.

I Traduit par le Secretariat de ]a Socit des 1 Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.

2 L'6change des ratifications a eu lieu h Bangkok, IC 2 novembre 1938.
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They shall be exempt in the territories of the other from compulsory military service either
on land, on sea, or in the air, in the regular forces, on in the national guard, or in the militia ; from
all contributions in money or in kind, imposed in lieu of personal military service, and from all
forced loans or military contributions. They shall not be subjected, in time of peace or in time
of war, to military requisitions except as imposed upon nationals, and they shall reciprocally be
entitled to compensation payable to nationals by the laws in force in the respective countries.
With regard to the foregoing provisions, the nationals of each of the High Contracting Parties
shall not be treated in the territories of the other less favourably than the nationals of the most-
favoured nation.

The nationals of each of the High Contracting Parties shall enjoy in the territories of the other
entire liberty of conscience, and, subject to the local laws, ordinances and regulations, shall enjoy
the right of private or public exercise of their worship.

In all that relates to industrial pursuits, and to callings and professions, the nationals of either
of the High Contracting Parties shall throughout the whole extent of the territories of the other
on condition of reciprocity be placed in all respects on the same footing as the nationals of the
most-favoured nation. Furthermore the nationals of the High Contracting Parties shall be permitted
to acquire, inherit, possess, lease and dispose of movable property upon the same terms as the
nationals of the most-favoured nation. As regards the acquisition, possession, lease and disposition
of immovable property the nationals of each of the High Contracting Parties shall on condition
of reciprocity enjoy in the territories of the other, subject to the provisions of the local law, the
same treatment as the nationals of the most-favoured nation.

Article 2.

The dwellings, warehouses, manufactories and shops and all other property of the nationals
of each of the High Contracting Parties in the territories of the other, and all premises appertaining
thereto used for purposes of residence or commerce, shall be respected. It shall not be allowable
to proceed to make a domiciliary visit to, or a search of, any such buildings and premises, or to
examine or inspect books, papers, or accounts, except under the conditions and with the forms
prescribed by the laws, ordinances and regulations for nationals of the State of residence.

Article 3.

The nationals of each of the High Contracting Parties shall have liberty freely to come with
their ships and cargoes to all places, ports and rivers in the territories of the other which are or
may be opened to foreign commerce and navigation, subject always to the laws of the country
to which they thus come.

Article 4.
The nationals of each of the High Contracting Parties shall have free access to the Courts

of Justice of the other in pursuit and defence of their rights ; they shall be at liberty, equally with
nationals of the State of residence, and with the nationals of the most-favoured nation, to choose
and employ lawyers, advocates and representatives to pursue and defend their rights before such
Courts.

There shall be no conditions or requirements imposed upon the nationals of either of the High
Contracting Parties in connection with such access to the Courts of Justi of the other which
do not apply to nationals of the State of residence or to the nationals of the .ost-favoured nation.

Article 5.
With the exception of the second paragraph of Article i, the provisions of the present Treaty

concerning nationals shall be equally applicable to companies, corporations and other lawful
associations within the limit of their legal capacity.
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Ils seront exempts, dans les territoires dc l'autre Partie, du service militaire obligatoire sur
terre, sur mer ou dans 1'air, dans I'arm~e r~gulire, dans la garde nationale ou dans la milice ; de
toutes contributions en argent ou en nature imposcs en lieu et place du service militaire personnel,
ainsi que de tous emprunts forces ou contributions de guerre. Ils no pourront 6tre astreints, en
temps do paix ni en temps de guerre, t aucune r~quisition militaire autre quo celles auxquelles
sont soumis les nationaux, et its auront r6ciproquement droit aux compensations payables aux
nationaux en vertu des lois en vigueur dans leurs pays respectifs. En ce qui concerne les dispositions
pr~c~dentes, le traitement des nationaux de chacune des Hautes Parties contractantes dans les
territoires de l'autre Partie no devra pas 6tre moins favorable quo celui des ressortissants de la
nation la plus favoris6c.

Les nationaux do chacune des Hautes Parties contractantes jouiront, dans les territoires de
l'autre Partio, d'une enti&e libert6 do conscience et, sous r6serve des lois, ordonnances et
r~glements locaux en vigueur, du droit do pratiquer leur culte do faqon privie ou publique.

En cc qui concerne leurs activit6s industrielles et leurs m~tiers et professions, les nationaux
de chacune des Hautes Parties contractantes scront, dans toute l'6tendue des territoires de l'autre
Partie, plac6s ht tous 6gards, sous r6serve de r~ciprocit6, sur lc m me pied que les ressortissants do
la nation la plus favorisde. En outre, les nationaux des Hautes Parties contractantes auront le
droit d'acqurir, d'h~riter, do poss6der, do prendre h bail des biens mobiliers et d'en disposer, aux
mmes conditions que les ressortissants do la nation la plus favoris~e. En cc qui concerne l'acquisition,
la possession, ]a prise Ai bail et la disposition des biens immobiliers, les ressortissants de chacune
des Hautes Parties contractantes jouiront sur les territoires de l'autre Partie, sous condition de
r~ciprocit6 et sous r6serve des dispositions do la l6gislation on vigueur dans le pays, du m~me
traitement quo les ressortissants do la nation la plus favoris~e.

Article 2.

Les habitations, entrep6ts, usines et magasins et tous autres immeubles des nationaux do
chacune des Hautes Parties contractantes dans les territoires de l'autre Partie, ainsi que tous les
locaux on d6pendant qui sont utilis6s Ii des fins de r~sidence ou do commerce, devront tre respectis.
II no sera permis do procder it des visites domiciliaires ou &. des perquisitions dans aucun de ces
batiments et locaux, ni d'examiner et d'inspecter des livres, papiers ou comptes, sauf dans les
conditions et dans les formes prescrites par les lois, ordonnances et r~glements applicables aux
nationaux do l'Etat do r6sidence.

Article 3.

Les nationaux de chacune des Hautes Parties contractantes auront le droit de so rendre
librement avec lours navires ot cargaisons dans tous les lieux, ports et voies navigables des
territoires de l'autre Partie qui sont ou qui pourront etre ult6rieurement ouverts au commerce
et h la navigation 6trangers, sous r~serve toujours do la l6gislation du pays dans lequel ils se rendent.

Article 4.

Les nationaux de chacune des Hautes Parties contractantes auront libre accs aux tribunaux
de l'autre Partie pour faire valoir leurs droits tant comme demandeurs que comme d~fendeurs ;
ils seront libres, au m~mc titre que les nationaux de l'Etat de r6sidence et que les ressortissants
do la nation la plus favoris~e, do choisir et d'employer des hommes de loi, avocats et mandataires
pour revendiquer et d6fendre leurs droits devant ces tribunaux.

Il ne sera impos6 aux nationaux de l'une ou de l'autre des Hautes Parties contractantes, en
co qui concerne cot acc6s aux tribunaux de l'autre Partie, aucune condition ou obligation qui ne
soit 6galement applicable aux nationaux do l'Etat do r6sidence ou aux ressortissants do la nation
la plus favoris6e.

Article 5.

A l'exception du deuxi~me alin~a do l'article premier, los dispositions du pr6sent trait6
concernant les nationaux seront 6galement applicables aux soci~t~s (companies, corporations)
et autres groupements licites, dans les limites do leur capacit6 juridique.

I2 No. 4485
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Such companies, corporations and other lawful associations shall not be, under any pretext
whatever, constrained to pay any taxes or charges other or higher than those which are or may
be paid by the companies, corporations and other lawful associations of the most-favoured
nation.

Article 6.

The nationals of each of the High Contracting Parties shall enjoy in the territories of the
other a perfect equality of treatment with nationals of the State of residence in all that relates
to transit duties, warehousing, facilities, the examination and appraisement of merchandise and
drawbacks.

Article 7.

In regard to duties of tonnage, harbour, pilotage, lighthouse, quarantine or other similar
or corresponding duties of whatever nature or under whatever denomination, levied in the name
or for the profit of the Government, public functionaries, private individuals, corporations or
establishments of any kind, the High Contracting Parties shall reciprocally apply the provisions
of the Convention I and Statute on the International Rgime of Maritime Ports, signed at Geneva
on the 9 th December, 1923.

Article 8.

It is agreed that the Customs tariffs applicable to the importation into or the exportation
from the territories of each of the High Contracting Parties shall be regulated by their respective
laws.

However, (a) articles produced or manufactured in the territories of either High Contracting
Party imported into the territories of the other from whatever place arriving shall not be subjected
to other or higher duties or charges than those paid on the like articles produced or manufactured
in any other country, and

(b) No other or higher duties or charges shall be imposed in the territories of either High
Contracting Party on the exportation of any article to the territories of the other than such as
are or may be payable on the exportation of the like article to any other country.

Neither High Contracting Party shall establish or maintain prohibitions or restrictions on
imports from or exports to the territories of the other Party which are not applied to the import
and export of any like article originating in or destined for any other country. Any withdrawal
of an import or export prohibition or restriction which is granted even temporarily by one of the
High Contracting Parties in favour of the articles of a third country shall be applied imme-
diately and unconditionally to like articles originating in or destined for the territories of the
other Party. In the event of any form of quantitative limitation being established for the
importation or exportation of articles restricted, each of the High Contracting Parties agrees to
grant equitable quotas for the importation from or exportation to the territories of the other
Party of restricted goods which may be authorised for importation or exportation.

Nothing in this Treaty shall be construed to restrict the right of either High Contracting Party
to impose, on such terms as it may see fit, subject to the principle of non-discriminatory treatment:

(i) Prohibitions, restrictions or regulations for the enforcement of police or revenue
laws, including laws prohibiting or restricting the importation, exportation, or sale of
alcohol or alcoholic beverages, as well as other laws imposed upon articles the internal

I Vol. LVIII, page 285; Vol. LXIX, page 102 ; Vol. LXXII, page 485 ; Vol. LXXXIII, page 416;
Vol. CVII, page 491 ; Vol. CXVII, page 184 ; Vol. CXXII, page 349 ; Vol. CXLII, page 342 ; and Vol.
CXLVII, page 332, of this Series.
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Ces socit6s (companies, corporations) et autres groupements licites no seront sous aucun
pr~texte astreints A payer des taxes ou charges autres ou plus Oleves que celles qui sont ou
pourront &re payees par les soci~t~s (compames, corporations) ou autres groupements licites de
la nation ]a plus favoris~e.

Article 6.

Les nationaux do chacune des Hautes Parties contractantes jouiront sur les territoires do l'autre
Partie d'une parfaite 6galitO de traitement avec les nationaux de 1 Etat do r6sidence, pour tout
cc qui concerne les droits de transit, le magasinage, les facilit~s accord~es, 1'examen et l'estimation
des marchandises et les drawbacks.

Article 7.

En ce qui concerne les droits de tonnage, do port, de pilotage, de phare, do quarantaine ou
autres droits similaires ou correspondants, quelle qu'en soit la nature ou la d~nomination, pergus
au nom ou au profit du gouvernement, do fonctionnaires publics, de personnes privies, de soci~t~s
et associations ou d'institutions de toute nature, les Hautes Parties contractantes appliqueront
r~ciproquement les dispositions de ]a Convention 1 et du Statut sur le regime international des
ports maritimes, sign~s A Gen~ve le 9 d~cembre 1923.

Article 8.

I1 est entendu que les tarifs douaniers applicables aux importations et aux exportations A
destination ou en provenance des territoires de chacune des Hautes Parties contractantes seront
d~termin~s d'apr~s les lois de chaque pays.

Toutefois, a) les articles produits ou fabriqu~s dans les territoires de rune des Hautes Parties
contractantes et imports dans les territoires de lautre, quel qu'en soit le lieu d'origine, ne pourront
pas 8tre assujettis A des droits ou taxes autres ou plus 6lev~s que ceux qui sont pay6s pour les
articles similaires produits ou fabriqu~s dans un autre pays quelconque ; et

b) II ne sera pas impos6, dans les territoires de l'une des Hautes Parties contractantes,
l'exportation d'un article quelconque L destination des territoires de rautre, de droits ou taxes
autres ou plus Mlevs que ceux qui sont ou pourront 6tre pay~s A ]'exportation d'articles
similaires & destination d'un autre pays quelconque.

Aucune des deux Hautes Parties contractantes n'6tablira ou ne maintiendra, sur les importations
et les exportations h destination ou en provenance des territoires de l'autre Partie, des prohibitions
ou restrictions qui ne soient pas 6galement appliqu6es aux importations ou exportations de tous
articles similaires en provenance ou h destination d'un autre pays quelconque. Toute abrogation
d'une prohibition ou restriction h limportation ou At lexportation, accord~e mme A titre temporaire
par l'une des Hautes Parties contractantes en faveur des articles originaires d'un tiers pays, sera
appliqu~e immdiatement et sans condition aux articles similaires en provenance ou h destination
des territoires de 1 autre Partie. En cas d'6tablissement d'une forme quelconque de limitation
quantitative do l'importation ou de ]'exportation d'articles soumis h restriction, chacune des Hautes
Parties contractantes convient d'accorder, pour les importations en provenance des territoires
de l'autre Partie, ou pour les exportations h destination de ces territoires, une fraction 6quitable
des quantit~s des articles soumis & restriction dont l'importation ou 1'exportation sera autorise.

Aucune disposition du present trait6 no doit 6tre interpr~tde comme restreignant le droit
pour l'une ou l'autre des Hautes Parties contractantes d'imposer, aux conditions qu'elle pourra
juger opportunes et sous reserve du principe de l'6galit6 do traitement :

i o Des prohibitions, restrictions ou r~glements aux fins d'application do lois do police
ou do lois fiscales, y compris les lois prohibant ou restreignant I importation, l'exportation
ou ]a vente do l'alcool ou des boissons alcooliques, de m me que les autres lois applicables

Vol. LVIII, page 285 ; vol. LXIX, page 1o2 ; vol. LXXII, page 485 ; vol. LXXXIII, page 46 ;
vol. CVII, page 491 ; vol. CXVII, page 184 ; vol. CXXII, page 349 ; vol. CXLII, page 342 ; et vol.
CXLVII, page 332, de ce recueil.
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production, consumption, sale or transport of which is or may be forbidden or restricted
y the national laws ;

(2) Prohibitions or restrictions on the trade or traffic in arms, ammunition and
implements of war, and in exceptional circumstances other materials needed in war,
it being agreed in this regard that either High Contracting Party may, in the event of
its being engaged in war, enforce such import or export restrictions as may be required
by the national interest ;

(3) Prohibitions or restrictions necessary for the protection of national or public
security or health, or for the protection of animals or plants against disease, harmful
pests or extinction ;

(4) Prohibitions or restrictions upon articles which, as regards production or trade,
are or may hereafter be subject within the country to a monopoly exercised by or under
the control of the State.

The provisions of the present Treaty relating to prohibitions or restrictions of importation
and exportation do further not apply to the trade in opium and other substances included now
or hereafter within the scope of the International Opium Convention' signed at Geneva on the
i9th February, 1925, or the International Convention 2 for limiting the Manufacture and regulating
the Distribution of Narcotic Drugs signed at Geneva on the 13th July, 1931, it being understood
that such trade shall remain subject to the laws and regulations which are or may at any time be
in force in the territories of the respective High Contracting Party.

Article 9.

The nationals of each of the High Contracting Parties shall have in the territories of the other
the same rights as nationals of that High Contracting Party in regard to patents for inventions,
trade-marks, trade-names, designs, models and copyright in literary and artistic works, upon
fulfilment of the formalities prescribed by law.

Article io.

Each of the High Contracting Parties shall, subject to the provisions of Article 8, permit the
importation or exportation of all merchandise which may be legally imported or exported, and
also the carriage of passengers from or to their respective territories, upon the vessels of the other,
and such vessels, their cargoes and passengers shall enjoy the same privileges as, and shall not
be subject to any other or higher duties, charges or restrictions than the vessels, their cargoes
and passengers of any third country.

Article ii.

In all that concerns the entering, clearing, stationing, loading and unloading of vessels in
the ports, basins, docks, roadsteads, harbours, or rivers of the two countries, the High Contracting
Parties shall reciprocally apply the provisions of the Convention and Statute on the International
R~gime of Maritme Ports, signed at Geneva on the 9 th December, 1923.

1 Vol. LXXXI, page 317 ; Vol. LXXXVIII, page 390; Vol. XCII, page 409 ; Vol. XCVI, page 204;
Vol. C, page 249; Vol. CIV, page 516; Vol. CVI, page 525 ; Vol. CXI, page 4i1 ; Vol. CXVII, page
290; Vol. CXXII, page 355 ; Vol. CXXXIV, page 407; Vol. CLVI, page 205 ; Vol. CLX, page 348
and Vol. CLXVIII, page 233, of this Series.

2 Vol. CXXXIX, page 301 ; Vol. CXLVII, page 361 ; Vol. CLII, page 344 ; Vol. CLVI, page 268
Vol. CLX, page 419; Vol. CLXIV, page 407; Vol. CLXVIII, page 234; Vol. CLXXII, page 426;
Vol. CLXXXI, page 398 ; Vol. CLXXXV, page 411 ; and Vol. CLXXXIX, page 483, of this Series.
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A d'autres articles dont ]a production, la consommation, la vente ou le transport l'int~rieur
du pays sont ou pourront tre interdits ou restreints par la l6gislation nationale ;

20 Des prohibitions ou restrictions au commerce ou au trafic des armes, munitions
et materiel de guerre et, dans des circonstances exceptionnelles, d'autres materiels
n6cessaires en temps de guerre, 6tant entendu & cet 6gard que l'une ou l'autre des Hautes
Parties contractantes pourra, si elle est en guerre, imposer toutes restrictions l l'importation
ou l l'exportation que pourra exiger l'int& t national ;

30 Des prohibitions ou restrictions ndcessaires A la sauvegarde de la s~curit6 et de
l'hygi~ne nationales ou publiques, ou A la protection des animaux ou des v~g6taux contre
la maladie, les insectes et parasites nuisibles ou l'cxtinction de l'espce ;

40 Des prohibitions ou restiictions applicables t des articles dont la production
ou le commerce sont ou pourront tre soumis, t l'int~rieur du pays, t un monopole exerc6
par l'Etat ou sous son contr6le.

Les dispositions du prsent trait6 relatives aux prohibitions ou restrictions A l'importation
et A l'exportation ne sont pas applicables au commerce de l'opium et d'autres substances qui sont
ou pourront 6tre vis~es par la Convention' internationale de l'opium signfe t Gen~ve Ic 19 f6vrier
1925 ou par la Convention' internationale pour limiter ]a fabrication et r6glementer ]a distribution
des stup~fiants, sign6e ,h Gen~ve Ic 13 juillet 1931, ,tant entendu que cc commerce restera assujetti
aux lois et r~glements qui sont ou pourront, t n'importe quel moment, 6tre en vigueur dans les
territoires de chaque Haute Partie contractante.

Article 9.

Les nationaux de chacune des Hautes Parties contractantes jouiront, dans les territoires de
I'autre Partie, des m6mes droits que les nationaux de ladito Partie en mati~re de brevets d'invention,
de marques de fabrique, d'appellations commerciales, de dessins, de modules et de droits de publication
pour les travaux litt~raires et artistiques, t condition de remplir les formalit~s prescrites par la loi.

Article io.

Chacune des Hautes Parties contractantes autorisera, sous r6serve des dispositions de l'article 8,
l'importation ou lexportation, A bord des navires de 1 autre Partie, de toutes les marchandises
qui peuvent 6tre 16galement import~es ou exportdes, de m~me que le transport, It bord de ces navires,

e p ssagers en provenance ou A destination de leurs territoires respectifs, et ces navires, leurs
cargaisons et passagers jouiront des mfmes privilfges et ne seront soumis A aucun droit, taxe
ou restriction autre ou plus 61ev que les navires, cargaisons et passagers d'un tiers pays
quelconque.

Article ii.

En tout cc qui concerne l'entr6e, la sortie, le stationnement, le chargement et le d~chargement
des navires dans les ports, bassins, docks, rades, havres ou voies navigables des deux pays, les
Hautes Parties contractantes appliqueront rciproquement les dispositions de la Convention et
du Statut sur le r~gime international des ports maritimes, sign~s t Gen~ve le 9 dcembre 1923.

'Vol. LXXXI, page 3 I7 ; vol. LXXXVIII, page 390; vol. XCII, page 409; vol. XCVI, page 204
vol. C, page 249; vo 1 CIV, page 516; vol. CVII, page 525 ; vol. CXI, page 411 ; vol. CXVII, page 290
vol. CXXII, page 355 ; vol. CXXXIV, page 407; vol. CLVI, page 2o5 ; vol. CLX, page 348 ; et vol.
CLXVIII, page 233, de ce recucil.

IVol. CXXXIX, page 301 ; vol. CXLVII, page 361 ; vol. CLII, page 34 4; vol. CLVI, page 268;
vol. CLX, page 410; vol. CLXIV, page 407; vol. CLXVIII, page 234 ; vol. CLXXII, page 426; vol.
CLXXXI, page 398; vol. CLXXXV, page 411 ; et vol. CLXXXIX, page 483, de ce recueil.
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Article 12.

Any merchant vessel of either of the High Contracting Parties which may be compellcd by
stress of weather, or by reason of any other distress, to take shelter in a port of the other, shall
be at liberty to refit therein, to procure all necessary supplies and put to sea again, without paying
any dues other than such as would be payable by vessels of the most-favoured nation. In case,
however, the master of a merchant vessel should be under the necessity of disposing of a part of
his cargo in order to defray the expenses, he shall be bound to conform to the regulations and
tariffs of the place to which he may have come.

If a vessel of one of the High Contracting Parties should run aground or be wrecked upon
the coast or in the waters of the other, aid aid assistance shall be given, in the same measure as
to nationals, to the master, crew and passengers, as well for themselves and their belongings as
for the vessel and its cargo.

As soon as the local authorities know of such stranding or wreck they shall give notice of the
occurrence to the Consular Officer within whose district it has taken place, who shall be authorised
to direct the salvage operations, instead of the competent local authorities, if the master or any
other representative of the owner should be absent or, being present, should have asked for his
assistance. The Consular Officer shall be entitled to claim the delivery of the goods saved from
such stranding or wreck by the authorities having charge thereof only upon guaranteeing, in
conformity with the local law, the payment of the salvage expenses due.

The vessel and its crew as well as the passengers and cargo shall enjoy the same privileges
and immunities as are or may hereafter be accorded by the laws and regulations of the respective
countries in similar circumstances to national vessels.

The authorities of the country where the stranding or wreck has occurred may in any cir-
cumstances take all measures in respect of the stranded or wrecked vessel and its cargo which
they are entitled to take in respect of national vessels and their cargo for the safety of navigation
or for the protection of artificial works constructed on the coast, in ports or in waterways.

The merchandise saved from a stranded or wrecked vessel shall not be subject to any Customs
duty unless cleared for internal consumption.

The stipulations of this Article shall apply in the case of the forced landing or wreck of an
aeroplane.

Article 13.

Merchant vessels flying the Netherlands or Siamese flag, having on board documents required
by their national laws for purposes of establishing their nationality shall be considered, in Siam
and in the Netherlands, as Netherlands and Siamese vessels.

Article 14.

The Consular Officers may have any deserter, belonging to the crew of a ship of war or merchant
vessel of the country which has appointed them, arrested and returned on board, or returned to
their country.

To that end they shall apply to the competent local authorities in writing and, by production
of the register or the crew-list or of an authenticated extract thereof, establish the fact that the
person claimed belongs to the crew. Upon an application so substantiated, all assistance shall be
given to them for the search for and arrest of such deserters who, if required by the Consular Officer
and at his expense, shall be detained and guarded in a local house of detention till there is an
opportunity to repatriate them.
• If, however, such opportunity should not present itself within two months of the day on which
they have been arrested, the deserters shall be set free and cannot be arrested again for the same
cause. It is understood that seamen being nationals of the other High Contracting Party shall
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Article 12.

Tout navire marchand do l'une ou de l'autre des Hautes Parties contractantes qui peut 6tre
contraint par le mauvais temps ou par un accident quelconque de se r~fugier clans un port de l'autre
Partie, aura la facult6 d'y proc6der aux reparations, de se procurer toutes les fournitures n~cessaires
et de reprendre la mer sans acquitter de droits autres que ceux qui seraient per us sur des navires
de la nation ]a plus favoris~e. Toutefois, au cas oii le capitaine d'un navire marchand se trouverait
dans ]a ncessit6 de disposer d'une partie de sa cargaison pour couvrir les dpenses, it sera tenu
de se conformer aux r~glements et aux tarifs du port dans lequel il sera entr.

Si un navire de l'une des Hautes Parties contractantes dchoue ou fait naufrage stir les
c~tes ou dans les eaux territoriales de 1'autre Partie, ii sera prt aide et assistance, dans la m~me
mesure qu'aux nationaux, au capitaine, h l'6quipage et aux passagers, en cc qui concerne tant leur
personne et leurs biens que le navire et sa cargaison.

D~s que les autorit~s locales auront connaissance d'un tel 6chouement ou naufrage, elles
signaleront 1'6vnement sans d6lai au fonctionnaire consulaire r6sidant dans le district oii il a eu
lieu; ledit fonctionnaire sera autoris6 &. diriger les operations de sauvetage h la place des autorit~s
locales comptentes, si le capitaine ou tout autre reprsentant du propritaire est absent ou,
6tant pr6sent, a fait appel hi son aide. Le fonctionnaire consulaire n'aura le droit de r~clamer la
remise des marchandises sauv~es de l'6chouement ou du naufrage par les autorit6s qui en ont la garde
que s'il garantit conformment 6. la l6gislation locale, le paiement des frais de sauvetage dus.

Le navire et son 6quipage, ainsi que les passagers et la cargaison, jouiront des m~mes privileges
et immunit~s que ceux qui sont ou pourront ult~rieurement 8tre accord~s aux navires nationaux
par les lois et r~glements des pays respectifs dans des circonstances analogues.

Les autorit~s du pays dans lequel l'6chouement ou le naufrage s'est produit peuvent, en toutes
circonstances, prendre, A 1'gard du navire 6chou6 ou naufrag6 et de sa cargaison, toutes les mesures
qu'elles ont le droit de prendre 5. l'6gard des navires nationaux et de leurs cargaisons dans l'int~r~t
dc la s6curit6 de la navigation ou pour la protection des ouvrages artificiels construits sur le littoral,
dans les ports on dans les voies navigables.

Les marchandises sauv6es des navires 6chou6s ou naufrag6s ne seront soumises & aucun droit
de douane, sauf si elles sont d6douan6es pour la consommation int~rieure.

Les dispositions du pr6sent article seront applicables en cas d'atterrissage forc6 ou de chute
d'un a6roplane.

Article 13.

Les navires marchands battant pavilion n6erlandais ou siamois, et ayant h bord les documents
exigs par leurs lois nationales pour la preuve de la nationalit6, seront consid~r~s au Siam et aux
Pays-Bas comme des navires nierlandais ou siamois.

Article 14.

Les fonctionnaires consulaires pourront faire arr~ter et renvoyer 5. bord ou rapatrier tout
d~serteur appartenant A l'quipage d'un navire de guerre ou d'un navire marchand du pays qui
les a nomm6s.

A cet effet, its devront adresser une demande 6crite aux autorits locales comp6tentes et
prouver, en pr6sentant le registre ou le r6le de l'6quipage ou un extrait lgalisd de ces documents,
que la personne r6clame appartient & l'quipage. Sur demande ainsi justifi~e, toute l'assistance
n~cessaire 1cur sera prte pour la recherche et l'arrestation de tous d~serteurs ; & la demande du
fonctionnaire consulaire et h ses frais, ces d6serteurs seront d6tenus et gard6s dans une maison
de detention locale jusqu'au moment oii l'occasion de les rapatrier se pr~sentera.

Toutefois, si cette occasion ne se pr~sente pas dans les deux mois qui suivront la date de leur
arrestation, les d~serteurs seront remis en libert6 et ne pourront pas Atre arr~t6s de nouveau pour
la meme cause. It est entendu que les dispositions du prsent article ne sont pas applicables aux
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be excepted from the stipulations of this Article. If a deserter has committed an offence on land,
he shall not be placed at the disposal of the Consular Officer until the competent Court of Law
has given its judgment and the sentence has been executed.

Article z5.

Each of the High Contracting Parties may appoint Consuls-General, Consuls, Vice-Consuls
and other Consular Officers or Agents to reside in the towns and ports of the territories of the other
where similar officers of other Powers are permitted to reside.

Such Consular Officers and Agents, however, shall not enter upon their functions until they
shall have been approved and admitted by the Government to which they are sent.

They shall be entitled on condition of reciprocity to exercise all the powers and enjoy all the
honours, privileges, exemptions and immunities of every kind which are, or may be, accorded
to Consular Officers of the most-favoured nation.

Article 16.

In case of the death of a national of one of the High Contracting Parties in the territories
of the other without having in the country of his decease any known heirs either present or
represented or any testamentary executor by him appointed, the competent local authorities
shall at once inform the nearest Consular Officer of the country to which the deceased belonged
of such death, in order that he may communicate it to the parties interested.

The Consular Officers shall in such case have the right, until the heirs or testamentary executors
appointed by the deceased shall be present or duly represented, to do for the preservation and
administration of the estate all that the law of the country of their residence allows testamentary
executors to do in the interest of the heirs or of the creditors.

Article 17.

It is understood by the High Contracting Parties that the stipulations contained in this Treaty
do not in any way affect, supersede, or modify any of the laws, ordinances and regulations with
regard to naturalization, imiigration, police and public security which are in force or which may
be enacted in either of the two countries provided they do not constitute measures of discrimination
particularly directed against the nationals of the other Party.

Article x8.

The coasting trade and the national fisheries of both the High Contracting Parties are excepted
from the provisions of the present Treaty, and shall be regulated according to the laws, ordinances
and regulations of the Kingdom of the Netherlands and the Kingdom of Siam respectively.

Article 19.

The provisions of the present Treaty as regards the most-favoured-nation treatment do not
apply to :

(i) Favours granted or to be granted hereafter to an adjoining State to facilitate
frontier traffic ;

(2) Favours granted or to be granted hereafter to a third State in virtue of a Customs
Union ;

(3) Favours contractually granted or to be granted to a third State for the avoidance
of double taxation;
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marins qui sont des ressortissants de l'autre Haute Partie contractante. Si un d6serteur a commis
un d~lit pendant qu'il se trouvait A terre, il ne sera plac6 & ]a disposition du fonctionnaire consulaire
que lorsque le tribunal comptent aura rendu son jugement et que ]a sentence aura W ex~cute.

Article 15.

Chacune des Hautes Parties contractantes aura la facult6 de nommer des consuls g~n~raux,
consuls, vice-consuls et autres fonctionnaires ou agents consulaires dans les villes et ports des
territoires de l'autre Partie oh sont autoriss A resider les m~mes fonctionnaires des autres Puissances.

Toutefois, ces fonctionnaires et agents consulaires ne pourront entrer en fonction qu'apr~s
avoir W agrdis et accept~s par le gouvemement aupr~s duquel ils sont envoy~s.

Ils auront le droit, sous condition de r~ciprocit6, d'exercer tous les pouvoirs et de jouir de
tous les honneurs, privileges, exemptions et immunit~s de toute nature qui sont on pourront 8tre
accord~s aux fonctionnaires consulaires de ]a nation ]a plus favorise.

Article 16.

Au cas ofi un ressortissant de l'une des Hautes Parties contractantes viendrait h d6cdder dans
les territoires de l'autre Partie sans laisser, dans le pays oh il est d~c6d6, d'hdritiers connus, soit
presents, soit reprdsent~s, ou d'ex6cuteur testamentaire d~sign6 par lui, les autorit~s locales
compdtentes aviseront immdiatement do cc d~c~s le plus proche fonctionnaire consulaire de la
nation & laquelle ressortissait le d6funt, afin que les renseignements ncessaires puissent 6tre
imm~diatement transmis aux parties int~ressles.

Les fonctionnaires consulaires auront qualit6 dans ce cas, jusqu'au moment oh les h~ritiers
ou ex~cuteurs testamentaires ddsigns par le d~funt seront presents ou dfiment repr~sent~s, de
prendre, pour la conservation et l'administration de la succession, toutes les mesures que la loi
du pays oi ils rsident autorise les exccuteurs testamentaires A prendre dans l'int6r~t des hritiers
ou des cr~anciers.

Article 17.

Les Hautes Parties contractantes conviennent que les stipulations contenues dans le present
trait6 n'affectent, n'abrogent ni ne modifient en aucune fagon aucun des lois, ordonnances et
r~glements qui sont actuellement applicables ou pourront tre ult~rieurement appliques dans
chacun des deux pays, en matire de naturalisation, d'immigration, de police et de s6curitd publique,
A ]a condition que lesdits lois, ordonnances et r~glements ne constituent pas des mesures de
discrimination dirig~es particulirement contre les ressortissants de l'autre Partie.

Article 18.

Le commerce de cabotage et les p~cheries nationales des deux Hautes Parties contractantes
sont exemptbs des dispositions du present trait6 et seront regis par les lois, ordonnances et r~glements
du Royaume des Pays-Bas et du Royaume de Siam, respectivement.

Article '9.

Les dispositions du pr&ent trait6 concernant le traitement de la nation ]a plus favoris~e ne
s'appliqueront pas :

Io Aux avantages accord~s ou qui pourront 6tre ult~rieurement accord~s A un Etat
limitrophe en vue e faciliter le trafic frontalier ;

20 Aux avantages accord~s ou qui pourront etre ult6rieurement accord6s A un Etat
tiers en vertu d'une union douani~re ;

30 Aux avantages accord~s ou qui pourront 6tre ult rieurement accord~s par voic
d'accord A un Etat tiers pour 6viter ]a double imposition;
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(4) Favours granted or to be granted hereafter to an adjoining State with regard
to the navigation on or use of boundary waterways not navigable from the sea.

Article 2o.

Any dispute that may arise between the High Contracting Parties as to the proper interpreta-
tion or application of any of the provisions of the present Treaty shall, at the request of either
of them, be referred to the Permanent Court of International Justice, unless in any particular
case the High Contracting Parties agree to submit the dispute to some other tribunal or to dispose
of it by some other form of procedure.

Article 21.

Articles 12, 14, 15 and 16 of the present Treaty shall not apply to the Netherlands Indies,
Surinam and Cura~ao.

Article 22.

The present Treaty shall, from the date of its coming into force, be substituted for the
Treaty" of Friendship, Commerce and Navigation between the Netherlands and Siam signed at
The Hague on the 8th June, 1925, and from that date the said Treaty of 1925 and all arrangements
and agreements subsidiary thereto concluded or existing between the High Contracting Parties
shall cease to be binding.

It is however understood that the Consular Convention-' of the Ist April, 1867, and the
Treaty 3 of Judicial Settlement and Conciliation of the 27th October, 1928, shall remain in force
as long as they will not be abrogated in conformity with the provisions contained therein.

Article 23.

The present Treaty is concluded for the duration of three years as from the date of the exchange
of ratifications. If it is not denounced at least six months before the expiration of that period,
it shall remain in force for another period of one year and so on.

It is clearly understood, however, that such denunciation shall not have the effect of reviving
any of the Treaties, Conventions, Arrangements, or Agreements abrogated by the present Treaty.

Article 24.

This Treaty shall be ratified, and the ratifications thereof shall be exchanged at Bangkok
as soon as possible, and the said Treaty shall come into force on the date of the exchange of
ratifications.

In witness whereof the undersigned Plenipotentiaries have hereto signed their names and
affixed their seals.

Done in duplicate, in the English language, at Bangkok, this first day of February in the
nineteen hundred and thirty-eighth year of the Christian Era, corresponding to the first day of
the eleventh month in the two thousand four hundred and eightieth year of the Buddhist Era.

(L. S.) C. S. LECHNER

(L. S.) Luang Pradist MANUDHARM.

1 Vol. LVI, page 57; and Vol. CLXXXI, page 364, of this Series.
'English and Foreign State Papers, Vol. 58, page 274 ; and Vol. 63, page 1212.
3 Vol. XCIII, page 131, of this Series.
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40 Aux avantages accord6s ou qui pourront etre accord~s ult6rieurement & un Etat
limitrophe en ce qui concerne la navigation sur les voies d'eau fronti&es non accessibles
par mer ou leur utilisation.

Article 2o.

Tout diff, rend jui pourrait s'6lever entre ies Hautes Parties contractantes en ce qui concerne
l'interpr~tation ou 1 application de l'une quelconque des dispositions du pr6sent trait6 sera, sur
demande de 1'une ou I'autre Partie, port6 devant la Cour permanente de Justice internationale,
&i moins que, dans un cas particulier quelconque, les Hautes Parties contractantes ne conviennent
de soumettre le diff~rend & un autre tribunal ou de le rdgler par quelque autre forme de procedure.

A rticle 2 1.

Les articles 12, 14, 15 et 16 du pr6sent trait6 ne sont pas applicables aux Indes n~erlandaises,
au Surinam et A Curaqao.

Article 22.

Le pr6sent trait6 sera substitu6, A dater du jour de sa mise en vigueur, au Trait6 d'amiti6,
de commerce et de navigation entre les Pays-Bas et le Siam, sign6 & La Haye le 8 juin 1925, et,
? compter de cette date, ledit Trait6 de 1925 et tous les arrangements et accords subsidiaires conclus
ou existants entre les Hautes Parties contractantes cesseront d'avoir effet.

II est, toutefois, entendu que la Convention consulaire du Ier avril 1867 et le Trait6 2 de
r~glement judiciaire et de conciliation du 27 octobre 1928, resteront en vigueur aussi longtemps
qu'ils n'auront pas it abrog6s conform~ment h leurs dispositions.

Article 23.

Le pr6sent trait6 est conclu pour une dur~e de trois ans & dater du jour de l'6change des rati-
fications. S'iI n'est pas d~nonc6 six mois au moins avant I'expiration de cette priode, il restera
en vigueur pendant une nouvelle p~riode d'un an et ainsi do suite.

Toutefois, il est clairement entendu qu'une telle d6nonciation n'aura pas pour effet de remettre
en vigueur l'un quelconque des trait~s, conventions, arrangements ou accords abrog~s par le presenttrait.

Article 24.

Le pr6sent trait6 sera ratifi6 et les ratifications seront 6changes h Bangkok ds que faire se
pourra, et le present trait6 entrera en vigueur & la date de l'6change des ratifications.

En foi de quoi, les pl~nipotentiaires soussign~s ont sign6 le present trait6 et y ont appos6 leurs
sceaux.

Fait en double exp6dition, en langue anglaise, Bangkok, ce premier jour de f6vrier de l'ann~e
mil neuf cent trente-huit de l'Ere chr~tienne, correspondant au premier jour du onzi6me mois de
1'anne deux mille quatre cent quatrc-vingt de l'Ere bouddhique.

(L. S.) C. S. LECHNER.

(L. S.) Luang Pradist MANUDHARM.

Vol. LVI, page 57 ; et vol. CLXXXI, page 364, de ce recueil.
Vol. XCIII, page 131, de ce recueil.
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EXCHANGE OF NOTES.

I.
NETHERLANDS LEGATION.

BANGKOK, February ist, 1938.
MONSIEUR LE MINISTRE,

In proceeding this day to the signature of the Treaty of Friendship, Commerce and Navigation
between the Netherlands and Siam, I have the honour, under instructions from my Government,
to request information in regard to the right of Netherlands subjects to own land in Siam, and
I shall be greatly obliged if Your Excellency will be so good as to furnish me with a reply to my
inquiry for communication to my Government.

I avail myself of this opportunity, Monsieur le Ministre, to renew to Your Excellency the
assurance of my highest consideration.

C. S. LECHNER.
His Excellency

Luang Pradist Manudharm,
Minister of Foreign Affairs,

Bangkok.

II.
MINISTRY

OF FOREIGN AFFAIRS.
SARANROMYA PALACE, February Ist, 1938.MONSIEUR LE MINISTRE,

In reply to your inquiry of today's date as to the right of Netherlands subjects to own land
in Siam, I have the honour to inform Your Excellency that it is the intention of the Siamese
Government to grant to foreiners the right to acquire immovable property necessary for residential,
commercial, industrial, religious and charitable purposes as well as for use as cemeteries, while
the acquisition of lands of the public domain will be reserved for the subjects of Siam without
prejudice however to the rights already acquired according to the laws and regulations at the coming
into force of the new Treaty.

I avail myself of this opportunity, Monsieur le Ministre, to renew to Your Excellency the
assurance of my highest consideration.

Lnang Pradist MANUDHARM.

His Excellency
Monsieur C. S. Lechner,

Her Netherlands Majesty's Envoy Extraordinary
and Minister Plenipotentiary,

Bangkok.

I.
NETHERLANDS LEGATION.
MONSIEUR LE MINISTRE, BANGKOK, February Ist, 1938.

In proceeding this day to the signature of the Treaty of Friendship, Commerce and Navigation
between the Kingdom of the Netherlands and the Kingdom of Siam, I have the honour, under
instructions of my Government, to communicate to Your Excellency the following statement:

Considering that according to Article 163 of the constitutional law of the Netherlands-
Indies the rules for Europeans are applicable to non-Europeans in the Netherlands-Indies,
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ICHANGE DE NOTES

I.
LGATION DES PAYS-BAS.

BANGKOK, le 1 er fdvrier 1938.
MONSIEUR LE MINISTRE,

Au moment de procdder cc jour h la signature du Trait6 d'amiti6, de commerce et de navigation
entre les Pays-Bas et lc Siam, j'ai I'honneur, d'ordre de mon gouvernement, de demander des
renseignements au sujet du droit des ressortissants nderlandais de possdder des terres dans le
Siam, et je serais tr~s oblig6 A Votre Excellence de bien vouloir me fournir les renseignements
demands afin que je puisse les communiquer h mon gouvernement.

Je saisis cette occasion, etc.

C. S. LECHNER.

Son Excellence
Luang Pradist Manudharm,

Ministre des Affaires 6trangres,
Bangkok.

II.
MINISTLRE

DES AFFAIRES tTRANGARES.
PALAIS SARANROMYA, 1c Ier /dvrier 1938.

MONSIEUR LE MINISTRE,

En rdponse votre demande de renseignements, en date de cc jour, concernant le droit des
ressortissants nderlandais de possdder des terres dans le Siam, j'ai rhonneur de porter 6. la
connaissance de Votre Excellence que le Gouvernement siamois a l'intention d accorder aux
dtrangers le droit d'acqudrir des biens immobiliers, soit pour y rdsider, soit pour des fins commerciales,
industrielles, religieuses ou charitables, soit pour y 6tablir des cimetifres, tandis que r'acquisition
de terres du domaine public sera rdservde aux ressortissants siamois, sans prejudice, toutefois,
des droits d6jh acquis conformdment aux lois et r~glements appliqu6s & la date de l'entrde en
vigueur du nouveau trait6.

Je saisis cette occasion, etc.

Luang Pradist MANUDHARM.
Son Excellence

Monsieur C. S. Lechner,
Envoy6 extraordinaire et Ministre plnipotentiaire

de Sa Majestd n6erlandaise,
Bangkok.

I.
LGATION DES PAYS-BAS.

BANGKOK, le ber /dvrier 1938.
MONSIEUR LE MINISTRE,

Au moment de procdder ce jour & la signature du Trait6 d'amiti6, de commerce et de navigation
entre le Royaume des Pays-Bas et le Royaume de Siam, j'ai 'honneur, d'ordre de mon gouvemement,
de communiquer & Votre Excellence la declaration suivante :

Considdrant qu'aux termes de 'article 163 de la loi constitutionnelle des Indes
nderlandaises, les dispositions relatives aux Europdens sont applicables aux non-Europdens
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provided they are, in their own country, subject to family statutes chiefly based upon
the same principles as the Netherlands family statutes, and on the understanding that
the Siamese family statutes may be deemed to be of the above-mentioned character,
the Siamese in the Netherlands-Indies shall be subject to the legislation and jurisdiction
for Europeans.

I shall be glad to receive from Your Excellency the acknowledgment of receipt of this letter.

I avail myself of this opportunity, Monsieur le Ministre, to renew to Your Excellency the
assurance of my highest consideration.

C. S. LECHNER.
His Excellency

Luang Pradist Manudharm,
Minister of Foreign Affairs,

Bangkok.

II.
MINISTRY

OF FOREIGN AFFAIRS.

SARANROMYA PALACE, February 1st, 1938.
MONSIEUR LE MINISTRE,

I have the honour to acknowledge the receipt of Your Excellency's Note of today's date in
which, under instructions of your Government, you have communicated the following statement :

" Considering that according to Article 163 of the constitutional law of the Nether-
lands-Indies the rules for Europeans are applicable to non-Europeans in the Netherlands-
Indies, provided they are, in their own country, subject to family statutes chiefly based
upon the same principles as the Netherlands family statutes, and on the understanding
that the Siamese family statutes may be deemed to be of the above-mentioned character,
the Siamese in the Netherlands-Indies shall be subject to the legislation and jurisdiction
for Europeans. "

I avail myself of this opportunity, Monsieur le Ministre, to renew to Your Excellency the
assurance of my highest consideration.

Luang Pradist MANUDHARM.
His Excellency

Monsieur C. S. Lechner,
Her Netherlands Majesty's Envoy Extraordinary

and Minister Plenipotentiary,
Bangkok.

I.
NETHERLANDS LEGATION.

BANGKOK, February ist, 1938.
MONSIEUR LE MINISTRE,

In proceeding this day to the signature of the Treaty of Friendship, Commerce and Navigation
between the Kingdom of the Netherlands and the Kingdom of Siam, I have the honour, under
instructions of my Government, to place on record that we have agreed as follows :

The rights or privileges &ranted by one of the High Contracting Parties to a third
Power in conventions concerning private international law, and particularly in the Hague
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qui se trouvent dans les Indes n~erlandaises, ]a condition que, dans leur propre pays, ils
soient soumis A des lois sur la famille fondes, en majeure partie, sur les mfmes principes
que les lois nderlandaises sur la famille, et 6tant entendu que les lois siamoises sur la
famille peuvent 6tre considdres comme ayant le caracttre susmentionnd, les Siamois
seront soumis dans les Indes n~erlandaises I ]a 16gislation et A ]a juridiction applicables
aux EuropIens.

Je serais tr~s heureux de recevoir de Votre Excellence un accus6 de r~ception de ]a prdsente
lettre.

Je saisis cette occasion, etc.

C. S. LECHNER.
Son Excellence

Luang Pradist Manudharm,
Ministre des Affaires 6trangres,

Bangkok.

II.
MINISTARE

DES AFFAIRES ATRANGARES.

PALAIS SARANROMYA, le ier /dvrier X938.
MONSIEUR LE MINISTRE,

J'ai 'honneur d'accuser reception de ]a note de Votre Excellence en date de ce jour, par laquelle
vous avez bien voulu, d'ordre de votre gouvernement, me communiquer la d6claration suivante:

ct Considdrant qu'aux termes de l'article x63 de ]a loi constitutionnelle des Indes
nmerlandaises, les dispositions relatives aux Europ~ens sont applicables aux non-Europ~ens
qui se trouvent dans les Indes n~erlandaises, h ]a condition que, dans leur propre pays,i s soient soumis Ai des lois sur la famille fond~es, en majeure partie, sur les m~mes principes
que les lois n6erlandaises sur la famille, et 6tant entendu que les lois siamoises sur la
famille peuvent 6tre considdr~es comme ayant le caract~re susmentionn6, les Siamois
seront soumis dans les Indes n~erlandaises .i la legislation et tt ]a juridiction applicables
aux Europ&ns. s

Je saisis cette occasion, etc.

Luang Pradist MANUDHARM.
Son Excellence

Monsieur C. S. Lechner,
Envoy6 extraordinaire et Ministre pl]nipotentiaire

de Sa Majest n6erlandaise,
Bangkok.

I.
L GATION DES PAYS-BAs.

BANGKOK, le 1 er lvrier 1938.
MONSIEUR LE MINISTRE,

Au moment de proc~der ce jour t Ia signature du Trait6 d'amiti6, de commerce et de navigation
entre le Royaume des Pays-Bas et le Royaume de Siam, j'ai l'honneur, d'ordre de mon gouvernement,
de constater que nous sommes convenus de ce qui suit :

Les droits et privileges accord6s par l'une des Hautes Parties contractantes t une
tierce Puissance dans des conventions concernant le droit international priv6 et, notamment,
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conventions bearing on this matter, are counted amongst the rights and privileges derived
from plurilateral conventions of a general character to which, by reason of their nature,
the stipulations providing for the concession of national treatment or of most-favoured-
nation treatment are not applicable.

I avail myself of this opportunity, Monsieur le Ministre, to renew to Your Excellency the
assurance of my highest consideration.

C. S. LECHNER.
His Excellency

Luang Pradist Manudharm,
Minister of Foreign Affairs,

Bangkok.

If.
MINISTRY

OF FOREIGN AFFAIRS.

SARANROMYA PALACE, February ist, 1938.
MONSIEUR LE MINISTRE,

In proceeding this day to the signature of the Treaty of Friendship, Commerce and Navigation
between the Kingdom of Siam and the Kingdom of the Netherlands, I have the honour to place
on record that we have agreed as follows :

The rights or privileges granted by one of the High Contracting Parties to a third
Power in conventions concerning private international law, and particularly in the Hague
conventions bearing on this matter, are counted amongst the rights and privileges derived
from plurilateral conventions of a general character to which, by reason of their nature,
the stipulations providing for the concession of national treatment or of most-favoured-
nation treatment are not applicable.

I avail myself of this opportunity, Monsieur le Ministre, to renew to Your Excellency the
assurance of my highest consideration.

His Excellency Luang Pradist MANUDHARM.

Monsieur C. S. Lechner,
Her Netherlands Majesty's Envoy Extraordinary

and Minister Plenipotentiary,
Bangkok.

I.
NETHERLANDS LEGATION.

BANGKOK, February ist, 1938.
MONSIEUR LE MINISTRE,

Her Majesty's Government have had under sympathetic consideration the request of the
Siamese Government that they should abandon forthwith the right which is secured to the
Netherlands by Article 2 of the Protocol concerning jurisdiction applicable to the Netherlands
ressortissants (subjects and protdgds) in the Kingdom of Siam, annexed to the Treaty of Friendship,
Commerce and Navigation between the Netherlands and Siam signed at The Hague on the
8th June, 1925, to evoke from the Siamese Courts cases in which the defendant or accused is a
Netherlands ressortissant or protdgd or a Netherlands company, corporation or other association.

I now have the honour, upon instructions from my Government, to inform you that they
are prepared to accede to the request of the Siamese Government. They accordingly renounce
the exercise of the said right, with effect from this date, on the understanding that Netherlands

No 4485



1938 League of Nations - Treaty Series. 33

dans les Conventions de La Haye relatives A cette question, sont compris parmi les droits
et privilges drivant de conventions plurilatdrales d'un caract6re g~n~ral, auxquels,
en raison de leur nature, les stipulations pr6voyant loctroi du traitement des nationaux
ou du traitement de la nation ia plus favoris6e ne sont pas applicables.

Je saisis cette occasion, etc.

C. S. LECIINER.
Son Excellence

Luang Pradist Manudharm,
Ministre des Affaires 6trangres,

Bangkok.

II.
MINISTfARE

DES AFFAIRES tTRANGtRES.

PALAIS SARANROMYA, le er fdvrier 1938.
MONSIEUR LE MINISTRE,

Au moment de procdder cc jour & la signature du Trait6 d'amiti6, de commerce et de navigation
entre le Royaume de Siam et le Royaume des Pays-Bas, j'ai l'honneur de constater que nous
sommes convenus de ce qui suit :

Les droits et privileges accord~s par l'une des Hautes Parties contractantes A une
tierce Puissance dans des conventions concernant le droit international priv6 et,
notamment, dans les Conventions de La Haye relatives t cette question, sont compris
parmi les droits et privileges ddrivant de conventions plurilat~rales d'un caract6re g6n6ral,
auxquels, en raison de leur nature, les stipulations pr~voyant l'octroi du traitement des
nationaux ou du traitement de la nation la plus favoris~e ne sont pas applicables.

Je saisis cette occasion, etc.

Luang Pradist MANUDHARM.
Son Excellence

Monsieur C. S. Lechner,
Envoys extraordinaire et Ministre pl~nipotentiaire

de6Sa Majest6 nterlandaise,
Bangkok.

I.
LEGATION DES PAYS-BAS.

BANGKOK, le 1 cr fdvrier 1938.
MONSIEUR LE MINISTRE,

Le Gouvernement de Sa Majest6 a examin6 dans un esprit bienveillant la demande du
Gouvernement siamois tendant ,h cc qu'il abandonne imm6diatement le droit confdr6 aux Pays-Bas
par l'article 2 du Protocole concernant la juridiction applicable aux ressortissants n6erlandais
(sujets et prot~g6s) dans le Royaume de Siam, annexe au Traits d'amiti6, de commerce et de
navigation entre les Pays-Bas et le Siam sign6 hi La Haye le 8 juin 1925, c'est-,i-dire le droit de
dessaisir les tribunaux siamois des affaires dans lesquelles le d~fendeur ou l'accus6 est un ressortissant
ou tin prot6g6 n6erlandais, ou une socitS (company, corporation) n~erlandaise ou un autre
groupement nerlandais.

J'ai maintenant l'honneur, d'ordre de mon gouvernement, de porter A votre connaissance
qu'il est dispos6 A acc6der ,A la demande du Gouvernement siamois. En cons6quence, il renonce
,A l'exercice du droit en question h dater de cc jour, 6tant entendu que les ressortissants et prot6g6s
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nationals and protdgds, and Netherlands companies, corporations and other associations in Siam
shall in regard to the jurisdiction applicable to them, otherwise than in regard to the right of
evocation, enjoy the treatment accorded to the nationals and protdgds, companies, corporations
and other associations of the most-favoured nation. Finally it is understood that, in conformity
with the generally recognised principles of private international law, their national law shall be
applicable to Netherlands nationals and protdgds in Siam in matters of personal status.

I avail myself of this opportunity, Monsieur le Ministre, to renew to Your Excellency the
assurance of my highest consideration.

C. S. LECIHNER.
His Excellency

Luang Pradist Manudharm,
Minister of Foreign Affairs,

Bangkok.

II.
MINISTRY

OF FOREIGN AFFAIRS,

SARANROMYA PALACE, February ist, 1938.MONSIEUR LE MINISTRE,

I have the honour to acknowledge the receipt of your note of today's date regarding the
abandonment of the right of evocation. I note that the Netherlands Government renounce the
exercise of the said right, with effect from this date, on the understanding that Netherlands nationals
and protdgds, and Netherlands companies, corporations and other associations in Siam shall in
regard to the jurisdiction applicable to them, otherwise than in regard to the right of evocation,
enjoy the treatment accorded to the nationals and protdgds, companies, corporations and other
associations of the most-favoured nation. Finally it is understood that, in conformity with thegenerally recognised principles of private international law, their national law shall be applicable
to Netherlands nationals and prot gds in Siam in matters of personal status.

I avail myself of this opportunity, Monsieur le Ministre, to renew to Your Excellency the
assurance of my highest consideration.

Luang Pradist MANUDHARM.
His Excellency

Monsieur C. S. Lechner,
Her Netherlands Majesty's Envoy Extraordinary

and Minister Plenipotentiary,
Bangkok.

Certifi6 pour copie conforme:

Le Secrdtaire gdndral
du Ministre des Aflaires dtrangres

des Pays-Bas,
A. M. Snouck Hurgronje.
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n6erlandais et les soci~tds (companies, corporations) ou autres groupements n6erlandais dans
le Siam b6n6ficieront, en cc qui concerne la juridiction qui leur sera applicable, sauf pour le
droit d'dvocation, du traitement accord6 aux ressortissants ct prot6ges, soci~tds (companies,
corporations) et autres groupements de la nation la plus favorisee. I1 est entendu enfin que,
conformdment au principe g6ndralement admis du drolt international priv6, les ressortissants et
protdg6s nderlandais dans le Siam se verront appliquer leur droit national en mati~ro de statut
personnel.

Je saisis cette occasion, etc.

C. S. LECHNER.

Son Excellence
Luang Pradist Manudharm,

Ministre des Affaires 6trangres,
Bangkok.

II.
MINISTIARE

DES AFFAIRES 11TRANGRES.

PALAIS SARANROMYA, le 1 er /dvrier 1938.
MONSIEUR LE MINISTRE,

J'ai l'honneur d'accuser rception de votre note en date de cc jour, concernant l'abandon
du droit d'6vocation. Je prends acte du fait que le Gouvernement nderlandais renonce & l'exercice
de cc droit A. dater de cc jour, 6tant entendu que les ressortissants et protdg~s nationaux, ainsi
que les soci6t6s (companies, corporations) et autres groupements n~erlandais dans le Siam
b6n6ficieront, en cc qui concerne la juridiction qui leur sera applicable, sauf pour Ic droit d 6vocation,
du traitement accord6 aux ressortissants et protegds, soci6t~s (companies, corporations) et autres
groupements de la nation la plus favorisde. I est entendu enfin que, conform~ment au principe
gfn6ralement admis du droit international priv6, les ressortissants et proteges n~erlandais dans le
Siam se verront appliquer leur droit national en matire de statut personnel.

Je saisis cette occasion, etc.

Luang Pradist MANUDIHARM.
Son Excellence

Monsieur C. S. Lechner,
Envoy 6extraordinaire et Ministre plnipotentiaire

de Sa Majest6 n~erlandaise,
Bangkok.
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No 4486. - CONVENTION 1 INTERNATIONALE CONCERNANT LE
TRANSIT DES ANIMAUX, DES VIANDES ET DES AUTRES
PRODUITS D'ORIGINE ANIMALE. SIGNIrE A GENEVE, LE
2o FIVRIER 1935.

Textes officiels en /ranfais et en anglais. Cette convention a jtd enregistrde par le Secritariat, con/or-
,ndment a son article 21, le 6 ddcembre 1938, date de son cntrde en vigueur.

LE PRIISIDENT FIDERAL D'AUTRICIE; SA MAJESTE LE RoI DES BELGES; SA MAJESTIE
LE Rol DES BULGARES; LE PRIISIDENT DE LA R1.PUBLIQUE ESPAGNOLE ; LE PRESIDENT DE LA

R PUBLIQUE FRAN AISE ; SA MAJESTI LE RoI DES HELLENES ; SA MAJEST- LE RoI D'ITALIE
LE PRESIDENT DE LA RIPUBLIQUE DE LETTONIE; SA MAJESTE- LA REINE DES PAYs-BAS;

LE PRISIDENT DE LA RIIPUBLIQUE DE POLOGNE; SA MAJESTE, LE Rol DE RoUMANIE; LE

CONSEIL FMDERAL SUISSE ; LE PRISIDENT DE LA R9PUBLIQUE TCHI1COSLOVAQUE ; LE PRSIDENT

DE LA RIIPUBLIQUE TURQUE ; LE COMITf CENTRAL EXECUTIF DE L'UNION DES Rf.PUBLIQUES
SOVIATIQUES SOCIALISTES,

Convaincus qu'il est ddsirable et ndcessaire d'6tablir un juste 6quilibre entre les prcoccupa-
tions sanitaires des pays transitaires, d'une part, et les d~sirs lgitimes du commerce international
des animaux, viandes et autres produits d'origine animale ;

D~sireux, d'autre part, d'accorder au transit des animaux, des viandes et autres produits
d'origine animale, la plus grande libert6 compatible avec les exigences de la police v~t~rinaire
et de l'hygi~ne publique ;

Ont ddsign6 pour leurs pl~nipotentiaires

LE PRIISIDENT FtDI1RAL D'AUTRICIIE:

M. Emerich PFLtUGL, repr~sentant permanent aupr~s de la Socit6 des Nations, envoy6
extraordinaire et ministre pl~nipotentiaire.

SA MAJESTIf LE Roi DES BELGES :

M. Paul VAN ZEELAND, premier ministre, ministre des Affaires 6trangres et du Commerce
exttrieur.

SA M.NJESTf- LE Rol DES BULGARES:

M. Nicolas ANTONOFF, dtlgu6 permanent pr6i la Socidt6 des Nations, ministre
plnipotentiaire.

R Ratifications :

LETTONIE. ..... ................... .. 4 mai 1937.
BELGIQU. ......... ................... 21 juillet 1937.
UNION DES RIPUBLIQUE.S SOVITIPUI,-S SOCIALISTIS 20 septembre 1937.
ROUIANI. ................... 23 d6cembre 1937.
BULGARIE. ..... ..................... 7 septembre 1938.

Adhdsion sous rdserve de ratification :
CHILI ....... ...................... . .... o octobre 1936.
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No. 4486. - INTERNATIONAL CONVENTION 1 CONCERNING THE
TRANSIT OF ANIMALS, MEAT AND OTHER PRODUCTS OF
ANIMAL ORIGIN. SIGNED AT GENEVA, FEBRUARY 20TH, 1935.

Official texts in French and in English. This Convention was registered with the Secretariat, in
accordance with its Article 21, on December 6th, 1938, the date o/ its entry into force.

THE FEDERAL PRESIDENT OF AUSTRIA ; His MAJESTY THE KING OF THE BELGIANS;
His MAJESTY THE KING OF THE BULGARIANS; TIlE PRESIDENT OF THE SPANISH REPUBLIC;
THE PRESIDENT OF TIlE FRENCH REPUBLIC; HIS MAJESTY THE KING OF THE HELLENES;
HIS MAJESTY THE KING OF ITALY ; THE PRESIDENT OF THE LATVIAN REPUBLIC ; HER MAJESTY
THE QUEEN OF THE NETHERLANDS; THE PRESIDENT OF THE REPUBLIC OF POLAND; HIS
MAJESTY TIIE KING OF ROUMANIA; THE Swiss FEDERAL COUNCIL; THE PRESIDENT OF THE

CZECIIOSLOVAiK REPUBLIC; TIlE PRESIDENT OF THE TURKISH REPUBLIC; THE CENTRAL
EXECUTIVE COMMITTEE OF THE UNION OF SOVIET SOCIALIST REPUBLICS,

Being convinced that it is both desirable and necessary to establish a fair balance between
the health interests of transit countries, on the one hand, and the legitimate desires of the inter-
national trade in animals, meat and other products of animal origin ;

Being desirous, on the other hand, of affording the transit of animals, meat and other products
of animal origin the fullest measure of freedom consistent with the requirements of veterinary
health inspections and public health ;

Have appointed as their Plenipotentiaries

THE FEDERAL PRESIDENT OF AUSTRIA:

M. Emerich PFLOGL, Permanent Representative accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary.

His MAJESTY THE KING OF THE BELGIANS :

M. Paul VAN ZEELAND, Prime Minister, Minister for Foreign Affairs and External Trade.

HIS MAJESTY THE KING OF THE BULGARIANS :

M. Nicolas ANTONOFF, Permanent Delegate accredited to the League of Nations, Minister
Plenipotentiary.

1 Ratifications :
LATVIA ....... ..................... .... May 4 th, 1937.
BELGIUM .......................... July 21St, 1937.
UNION OF SOVIET SOCIALIST REPUBLICS ....... September 2oth, 1937.
ROUMANIA ...... ................... .. December 23rd, 1937.
BULGARIA ...... ................... ... September 7th, 1938.

Accession subject to ratification :
CIILE ....... ...................... October ioth, 1936.
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LE PRA SIDENT DE LA RIPUBLIQUE ESPAGNOLE:

M. Julio L6PEZ OLIVAN, envoys extraordinaire et ministre plhnipotentiaire pros le Conseil
f6dral suisse.

LE PRLiSIDENT DE LA RAPUBLIQUE FRANqAISE:

Le docteur V. DROUIN, chef du Service v~trinaire du Minist&e de l'Agriculture.

SA MAJEST1 LE ROI DES HELLtNES :
M. Raoul BIBICA-ROSETTI, dl6gu6 permanent aupr~s de la Socit6 des Nations, ministre

pldnipotentiaire.

SA MAJEST1 LE ROI D'ITALIE:

Le professeur C. BISANTI, inspecteur g~n6ral v6t~rinaire du Ministate de l'Intrieur.

LE PRIISIDENT DE LA RPUBLIQUE DE LETTONIE:

M. Jules FELDMANS, dl6gu6 permanent pros la Socidt6 des Nations, envoys extraordinaire
et ministre pldnipotentiaire pros le Conseil f~d~ral suisse.

SA 'IMAJEST11 LA REINE DES PAYS-BAS:

M. le chevalier C. VAN RAPPARD, ddlgud permanent aupr~s de la Socidt6 des Nations,
envoy6 extraordinaire et ministre pl6nipotentiaire pros le Conseil f~ddral suisse.

LE PRASIDENT DE LA RAPUBLIQUE DE POLOGNE:

M. Titus KOAtARNICKI, dl~gud permanent pr s la Soci~t6 des Nations, ministre plhni-
potentiaire.

SA MAJESTP, LE RoI DE ROUMANIE:

M. Constantin ANTONIADE, envoyd extraordinaire et ministre pl~nipotentiaire pros la
Socidt6 des Nations.

LE CONSEIL FADARAL SUISSE :

Le docteur G. FLOCKIGER, directeur de l'Office v~tdrinaire f~dtral.

LE PRASIDENT DE LA RAPUBLIQUE TCIICOSLOVAQUE :
M. Rodolphe KONZL-JIZERSK , d&Mgu6 permanent pros la Soci~td des Nations, envoy6

extraordinaire et ministre pldnipotentiaire pros le Conseil f~dral suisse.

LE PRI!SIDENT DE LA RtPUBLIQUE TURQUE :

M. Cemal HOSNO TARAY, d~lgu6 permanent pros la Soci~t6 des Nations, envoy6 extra-
ordinaire et ministre pl~nipotentiaire pros le Conseil f~d~ral suisse.

LE COMITL CENTRAL EXIICUTIF DE L'UNION DES R PUBLIQUES SOVIETIQUES SOCIALISTES

M. Vladimir POTEMKINE, ambassadeur extraordinaire et pl6nipotentiaire pros le Prsident
de ]a Rpublique frangaise.

Lesquels, apr~s avoir produit leurs pleins pouvoirs trouvds en bonne et due forme, sont convenus
des dispositions suivantes :

Article premier.
i. Les Hautes Parties contractantes s'engagent .permettre le transit des bovid~s, des solipdes,

des porcs, des moutons, des ch~vres, de la volaille et de tous produits animaux originaires des
pays entre lesquels est en vigueur la Convention internationale pour la lutte contre les maladies
contagieuses des animaux.
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THE PRESIDENT OF THE SPANISH REPUBLIC :

M. Julio L6PEZ OLIVAN, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council.

THE PRESIDENT OF THE FRENCH REPUBLIC:

Dr. V. DROUIN, Head of the Veterinary Service at the Ministry of Agriculture.

His MAJESTY THE KING OF THE HELLENES:

M. Raoul BIBICA-RoSETTI, Permanent Delegate accredited to the League of Nations,
Minister Plenipotentiary.

HIS MAJESTY THE KING OF ITALY:

Professor C. BISANTI, Veterinary Inspector-General at the Ministry of the Interior.

THE PRESIDENT OF THE REPUBLIC OF LATVIA:

M. Jules FELDMANS, Permanent Delegate accredited to the League of Nations, Envoy
Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

HER MAJESTY TIlE QUEEN OF THE NETHERLANDS :

Ridder C. VAN RAPPARD, Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE PRESIDENT OF THE REPUBLIC OF POLAND :

M. Titus KOMARNICKI, Permanent Delegate accredited to the League of Nations, Minister
Plenipotentiary.

HIS MAJESTY THE KING OF ROUMANIA

M. Constantin ANTONIADE, Envoy Extraordinary and Minister Plenipotentiary to the
League of Nations.

THE SWISS FEDERAL COUNCIL:

Dr. G. FL0CKIGER, Director of the Federal Veterinary Office.

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC :

M. Rodolphe KONZL-JIZERSK', Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE PRESIDENT OF THE TURKISH REPUBLIC :

M. Cemal H0SNij TARAY, Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE CENTRAL EXECUTIVE COMMITTEE OF THE UNION OF SOVIET SOCIALIST REPUBLICS:

M. Vladimir POTEMKINE, Ambassador Extraordinary and Plenipotentiary to the President
of the French Republic.

Who, having communicated their full powers, found in good and due form, have agreed upon
the following provisions:

Article I.

i. The High Contracting Parties undertake to permit the transit of cattle, horses, asses,
mules, etc., pigs, sheep, goats, poultry, and all animal products originating in countries Parties
to the International Convention for the Campaign against Contagious Diseases of Animals.
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2. Le transit des animaux vis6 au chiffre i ci-dessus est subordonn6 A la notification prdalable
des envois faite h 1'autorit6 "vt~rinaire d6signde par le pays transit6 pour recevoir ladite notifi-
cation et il s'effectuera dans les conditions dtermin6es aux articles suivants, compte tenu des
dispositions ci-aprs du present article.

Aucune notification n'est exig6e pour le transit des produits animaux vis6s an chiffre I
ci-dessus.

3. L'cxistence dans le pays d'origine de la peste bovine autorise le refus absolu de transiter.
La constatation de la peste porcine, de la fivre aphteuse, de la clavel~e, ou de la pripneu-

monie contagieuse des bovid s pout justifier, de ]a part du pays A transiter, le refus du transit
des animaux r6ceptifs, tout compte dtant tenu du nombre et de la r~partition des foyers de ces
infections dans le pays d'origine.

4. En cas d'apparition dc ]a peste bovine, dans le pays d'origine, le transit des viandes et
produits animaux provenant des diverses espkes de ruminants peut 6tre interdit.

5. Le transit ne pourra en aucun cas 6tre refus6 pour les animaux et produits originaires de
pays avec lesquels le pays transitaire entretient - au moment de la demande de transit - un
commerce d'importation ayant pour objet les animaux et produits d'origine animale de la meme
espce.

Article 2.

i. Pour 6tre admis au transit, un certificat d'origine et de sant6 doit accompagner les
animaux ; cc certificat, inspird des principes fixes par l'Office international des 6pizooties, sera
conforme au module annex6 h la pr6sente convention.

2. Les certificats pourront 6tre 6tablis, soit dans la langue du pays exportateur, soit dans
la langue du pays importateur, les autoritds vdtrinaires du pays transitaire conservant, en cas
de doute sur la teneur du document, la facult6 d'en rclamer une traduction.

Artice 3.

En principe, les animaux ne doivent 6tre transportds que dans des fourgons construits de
telle faqon que la chute et la projection des excrements et des mati~res pouvant servir de v~hicules
A la contagion soient rendues impossibles. Tout au moins, ces animaux ne devront-ils re exp6di6s
que dans des fourgons munis d'amdnagements rdduisant au minimum la dispersion des 6l6ments
dangereux.

Article 4.

i. Le transit des bovidds, des solip des, des porcs, des moutons, des ch~vres et de la volaille
vivants s'effectuera par les bureaux de douane et ports de d6barquement ouverts au trafic de
l'espoce. Le pays transitaire a le droit d'examiner 'tat sanitaire des animaux h transiter, de
conti~ler letr certificat d'origine et de sant6 et de le viser en consequence.

2. Sauf le cas oh il existe au point de p~n6tration choisi un service de contr6le permanent,
les fonctionnaires v6t6rinaires comptents pour l'inspection aux fronticres, doivent Ctre pr6venus
en temps utile - et vingt-quatre heures au moins avant leur arrivde - des transports d'animaux
en transit, ainsi que du nombre d'animaux A transiter.

3. Les envois qui ne r6pondent pas aux conditions fix6es h 1article 2, ainsi que les transports
d'animaux reconnus, par les vet6rinaires etablis ,A la frontiLre, atteints ou suspects d'une maladie
contagieuse, et les transports danimaux qui ont voyag6 avec des animaux malades ou suspects
ou qui ont t6 en contact avec des animaux malades ou suspects, peuvent 6tre refoul6s A la station
fronti~re d'entrde du premier Etat transitaire. La raison du refoulement doit 6tre indiqude dans
les papiers d'accompagnement.
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2. The transit of the animals to which paragraph i above relates shall be subject to previous
notification of the consignments to the veterinary authority designated by the transit country
for that purpose, and shall be carried out under the conditions laid down in the Articles hereinafter
following, due regard being had to the following provisions of the present Article.

No notifications shall be required for the transit of the animal products to which paragraph i
above relates.

3. The existence of cattle plague in the country of origin justifies absolute refusal of transit.
The discovery of swine fever, foot-and-mouth disease, sheep-pox or contagious peri-pneumonia

of bovines may justify refusal by the transit countries of the transit of animals susceptible to
these diseases, regard being given to the number and position of the centres of infection in the
country of origin.

4. In the case of an outbreak of cattle plague in the country of origin, the transit of meat
and animal products derived from the various species of ruminants may be prohibited.

5. Transit may in no case be refused for animals and products originating in countries with
which the transit country has - at the time the request for transit is made - an import trade
in animals and animal products of the same kind.

Article 2.

i. In order to be allowed to pass in transit a certificate of origin and health must
accompany the animals ; this certificate, drawn up in accordance with the principles laid down
by the International Office for Contagious Diseases of Animals, shall confomi to the specimen
attached to the present Convention.

2. Certificates may be drawn up in the language of either the exporting or the importing
country. The veterinary authorities of the transit country shall be entitled to demand a
translation in case of doubt as to the contents of the document.

Article 3.

In principle, animals may only be transported in wagons constructed to prevent the escape
or dissemination of excreta and other materials liable to transmit infection. Such animals should
at any rate only be conveyed in wagons so constructed as to reduce the dissemination of infectious
materials to a minimum.

Article 4.

i. The transit of live cattle, horses, asses, mules, etc., pigs, sheep, goats and poultry shall
be effected through Customs offices and ports of landing open to traffic of this character. The
transit country is entitled to inspect the sanitary condition of the animals passing in transit, check
their certificate of origin and health and endorse it accordingly.

2. Except where there is a permanent inspection service at the point of entry selected, the
competent veterinary officers for frontier inspection must be given due notice - not later than
twenty-four hours before their arrival - of consignments of animals in transit as well as of the
number of such animals.

3. Consignments which do not comply with the conditions laid down in Article 2, as well
as consignments of animals found by the frontier veterinary surgeons to be affected with, or
suspected of, a contagious disease and consignments of animals which have been conveyed with
or been in contact with affected or suspected animals may be refused admittance at the frontier
station of entry of the first transit country. The reason for refusal must be stated in the
accompanying papers.
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4. S'il est constatd par les vdt~rinaires dtablis A ]a frontire des pays transitaires successifs
que les transports d'animaux sont atteints ou suspects d'une maladie contagieuse, le transport
sera trait6 dans les conditions prdvues A l'article 6, alin~a 2, si le v~ttrinaire A ]a fronti~re du
premier pays travers6 a reconnu que le transport dtait sain et pour autant que ce fait ait dt6 constatd
et mentionn6 sur les certificats d'origine et de sant6.

Article 5.

Les animaux en transit ne peuvent 6tre d6barquds que sur l'autorisation et sous le contr6le
d'un vdtrinaire fonctionnaire de l'Etat transitaire ou dfiment autoris6 par cet Etat A cet effet.
Ils ne peuvent 6tre abreuv~s, alimentds, nettoy~s ou soumis A un traitement quelconque que dans
les fourgons memes, sous le contr6le v6tdrinaire et suivant la mdthode dite ((du plombage A la
chaine ) ou de toute autre dormant les m~mes garanties.

Dans le but de rem~dier aux divers inconv6nients relev6s au cours du transit, les pays
exportateurs prendront toutes mesures propres A assurer aux animaux un chargement
rationnel, une alimentation convenable et tous soins n~cessaires, notamment pour 6viter aux
animaux toute souffrance inutile.

Annexe d l'article 5.
Les Hautes Parties contractantes prendront toutes les mesures n~cessaires afin d'6viter des

surchargements.
Lors du chargement des ruminants et des porcs, les planchers des vhicules destines au transport

devront 6tre recouverts d'une litire approprie.
Les envois d'animaux vivants qui ne sont pas remis au transport dans des rdcipients portatifs

bien cos (paniers, caisses, cages, etc.) devront 6tre accompagn~s d'un convoyeur pour les trajets
de longue durde. Un convoyeur ne devra pas avoir A sa charge un plus grand nombre d'animaux
qu'il n'est en mesure de soigner.

Les transports d'animaux vivants devront 6tre achemin~s par les voies les plus rapides et
autant quo possible par des trains de marchandises spdcialement accdl~r~s.

Article 6.

i. Les Hautes Parties contractantes, A travers Ie territoire desquelles s'effectue le transit,
peuvent le subordonner A l'engagement prdalable du pays de destination ou des autres pays A
transiter de laisser entrer les animaux sans condition.

2. En cas de constatation de la peste bovine, de la peste porcine, de la peste aviaire, de la
fi~vre aphteuse, de la pdripneumonie contagieuse des bovid~s, les pays A traverser pourront procder,
aux frais de l'expdditeur, A l'abatage des transports infect6s. Dans ce cas, les faits doivent 6tre
nettement dtablis par un proc~s-verbal dressd par les fonctionnaires vdttdrinaires ayant pris part
A l'inspection. S'il existe un ddldgud vdt&rinaire du pays d'origine dans les pays transitaires, il
devra 6tre informd d'urgence, afin que l'abatage puisse avoir lieu en sa presence. Une copie du
procs-verbal sera envoyde A l'autoritd vdt&rinaire centrale du pays transitaire en question.

Article 7.

Les viandes fralches rfrig6rdes, congeI~es ou conserv~es A l'6tat frais par d'autres procd~s
que le froid, ainsi que les preparations de viande, pour 6tre admises au transit doivent 6tre
accompagnies d'un certificat d'origine et de salubrit6 dtabli suivant la disposition de l'alin6a 2
de 'article 2.

Article 8.
I. Le transit des viandes s'effectuera, par vole ferre, dans des wagons fermds et plombds

par ]a douane et, par bateau, dans des parties isoldes, closes et plombdes par la douane.
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4. If the frontier veterinary surgeons of the successive transit countries find that consignments
of animals are affected with, or suspected of, a contagious disease, the consignments shall be dealt
with in the manner referred to in Article 6, paragraph 2, if the frontier veterinary surgeons of the
first transit country found that it was healthy, and provided that this fact was noted and mentioned
on the certificates of origin and health.

Article 5.

Animals in transit may only be unloaded with the permission and under the control of a
Government veterinary officer of the transit country or a veterinary surgeon duly authorised
for the purpose by the State. They may only be watered, fed, cleaned, or subjected to any treatment
in the wagons themselves under veterinary control and subject to the so-called "chain-sealing
system or any other system offering similar guarantees.

With a view to meeting the various difficulties arising in the course of transit, the exporting
countries shall take steps to see that the animals are properly loaded and suitably fed and that
they receive all necessary attention, in order to avoid unnecessary suffering.

Annex to Article 5.
The High Contracting Parties shall take all necessary measures to avoid overloading.

In the loading of ruminants and pigs, the floors of the transporting vehicles shall be covered
with proper litter.

Consignments of live animals which are not transported in properly closed portable containers
(baskets, boxes, cages, etc.) must be accompanied by a person in charge on long journeys. The
latter must not be in charge of a greater number of animals than he can look after.

Transports of live animals must be sent by the quickest route and, as far as possible, by
specially accelerated goods trains.

Article 6.

I. The High Contracting Parties, through whose territory the transit is to be effected, may
make the transit subject to a previous undertaking by the country of destination or other transit
countries to admit such animals unconditionally.

2. If cattle plague, swine fever, fowl plague, foot-and-mouth disease or contagious peri-
pneumonia of cattle is discovered, the transit countries may, at the forwarder's expense, slaughter
the infected consignments. In such cases, the circumstances must be clearly stated in a report
drawn up by the veterinary officers who took part in the inspection. If there is a veterinary
representative of the country of origin in the transit country, he shall be immediately notified
in order that he may be present at the slaughter. A copy of the report must be sent to the central
veterinary authority of the country of origin by the central veterinary authority of the transit
country concerned.

Article 7.

Meat, fresh, chilled, frozen or preserved in a fresh state otherwise than by cold, as well as
meat preparations, must, in order to be allowed to pass in transit, be accompanied by a certificate
of origin and of freedom from contamination drawn up in accordance with the provisions of
Article 2, paragraph 2.

Article 8.

i. Meat shall be conveyed in transit by rail in wagons closed and sealed by the Customs
authorities, or by boat in isolated compartments, closed and sealed by the Customs authorities.
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2. Le transit des prdparations de viande ct des produits dc la charcuterie pourra aussi se
faire par colis on caisse fermds.

3. Les wagons utilis6s pour le transit des viandes fraiches devront avoir des planchers
6tanches.

4. Les Hautes Parties contractantes s'engagent, en cc qui concerne le transit des viandes
et des preparations de viande visdes & 1'article 7, A borner le contr6le h la frontilre au simple
examen des certificats. II ne sera procddd en g6ndral A aucune ouverture de wagons, & moins que
les douanes intdressdes ne le jugent ntcessaire pour une vdrification du contenu.

5. Les Hautes Parties contractantes intdressdes s'efforceront d'organiser, autant que possible,
1'examen en commun des certificats.

Article 9.

i. Lorsque le transit des viandes vis~es h l'article 7 doit s'effectuer & travers le territoire d'une
ou de plusieurs des Hautes Parties contractantes et h destination du territoire de l'une d'elles,
il ne peut 6tre subordonn6 h aucune autorisation prdalable.

2. Si un envoi de viandes visdes h l'article 7 est refus6 par le pays destinataire, h l'6gard duquel
]a convention est en vigueur, il appartiendra h cc dernier de prendre les mesures qu'il jugera
opportunes, sans que celles-ci puissent, en aucun cas, consister dans le refoulement de la marchandise
sur le terrain du dernier pays transitaire.

3. Lorsqu'il s'agit du transit do viandes vis6es A l'article 7 et destinies I. un pays & 1'6gard
duquel la pr6sente convention n'est pas en vigueur, les Hautes Parties contractantes peuvent
subordonner 1'admission de cc transit ,A l'engagement pr6alable du pays de destination de laisser
entrer ces viandes sans condition.

4. Le m~me engagement pr6alable de la part d'un pays transitaire It l'6gard duquel la pr6sente
convention n'est pas en vigueur peut 6tre exig6.

Article io.
Les Hautes Parties contractantes s'engagent h laisser dgalement transiter les produits d'origine

animale autres que ceux vis6s A l'article 7, h condition que ces produits soient accompagnds, s'il
y a lieu, du certificat pr6vu par cc meme article.

Article Ii.
Le transit des viandes et de tous les autres produits d'origiiie animale pouvant servir de

v6hicules A la contagion s'effectuera par les bureaux de douane et ports de d6barquement ouverts
au trafic de l'espdce. Pour cc choix, il sera tenu compte, dans toute ]a mesure du possible, des
intrts l6gitimes du commerce international.

Article 12.

Les bureaux de douane et les ports visds aux articles 4 et II seront dotds d'installations
permettant d'assurer de fa~on suffisante les opdrations du service sanitaire.

Article 13.
Au cas ofi les mesures pr6vues ci-dessus s'avdreraient insuffisantes et oii les 6pizooties auraient

6t6 importdes dans un pays par suite du transit d'animaux vivants, de viandes, on de produits
d'origine animale, le transit en provenance des pays d'oii l'dpizootie a dtd importde pourra 6tre
refuse par le pays contamin6 par suite du transit aussi longtemps que le danger existe.
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2. Meat preparations and pork-butchers' wares may also be conveyed in transit in closed
packages or cases.

3. Wagons used for the transit of fresh meat must have impermeable floors,

4. As regards the transit of the meat and meat preparations referred to in Article 7, the
High Contracting Parties undertake to confine frontier inspection to a simple examination of the
certificates. Wagons will usually only be opened if the Customs authorities concerned consider
this necessary in order to check the contents.

5. The High Contracting Parties concerned will endeavour as far as possible to arrange for
joint inspection of the certificates.

Article 9.

i. When the transit transport of meat to which Article 7 relates is to be effected through
the territory of one or more of the High Contracting Parties and has as its destination the
territory of one of the High Contracting Parties, it shall not be subject to any previous
authorisation.

2. If a consignment of meat referred to in Article 7 is refused by the country of
destination, in respect of which the present Convention is in force, it shall rest with the latter to
take such steps as it may consider desirable, other than turning back the consignment on to the
territory of the last country of transit.

3. In the case of transit of meat to which Article 7 relates having as its destination a country
in respect of which the present Convention is not in force, the High Contracting Parties may make
the transit subject to a previous undertaking by the country of destination to admit such meat
unconditionally.

4. The same previous undertaking may be required from a transit country in respect of
which the present Convention is not in force.

Article io.

The High Contracting Parties undertake to allow animal products other than those referred
to in Article 7 to pass also in transit, provided that such products are accompanied, when necessary,
by the certificate referred to in that Article.

Article ii.

The transit of meat and of all other animal products liable to carry infection shall be effected
through Customs offices and ports of landing open to traffic of this kind. In selecting these, regard
shall be had as far as possible to the legitimate interests of international trade.

Article 12.

The Customs offices and ports to which Articles 4 and ii relate shall be equipped with
installations to permit of sanitary duties being efficiently carried out.

Article 13.

Should the measures above referred to prove inadequate and should contagious disease be
introduced into a country as a result of the transit of live animals, meat or animal products, the
country so infected may, while the danger exists, refuse to allow transit from the countries from
which the contagion was conveyed.
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Article 14.

Les Hautes Parties contractantes s'engagent h se faire connaitre r~ciproquement et sans
retard toutes prohibitions et restrictions relatives au transit des animaux vivants, de viandes et
de produits d origine animale ainsi que la suppression de ces mesures.

Article 15.
Rien dans la pr6sente convention ne saurait porter atteinte aux dispositions de tout autre

convention, traitd on accord conclu ou A conclure entre certaines des Hautes Parties contractantes,
aux termes duquel un traitement plus favorable que le traitement 6tabli par la pr6sente convention
pour le transit des animaux, des viandes et des autres produits d'origine animale est ou serait
accord6 an transit desdits animaux et produits d'une autre Haute Partie contractante.

DISPOSITIONS FINALES.

Article 16 (Rglement des difdrends).

i. S'il s'6l6ve entre les Hautes Parties contractantes un diff6rend quelconque relatif h l'inter-
pr~tation ou A 'application de la pr6sente convention et si ce diff6rend n'a pu 6tre r6solu de fagon
satisfaisante par voie diplomatique, il sera r~gl6 conform~ment aux dispositions en vigueur entre
les parties concernant le r~glement des diff~rends intemationaux.

2. Au cas ob do telles dispositions n'existeraient pas entre les parties au diff6rend, olies
le soumettront A une procedure arbitrale on judiciaire. A d6faut d'un accord sur le choix d'un
autre tribunal, elles soumettront le diffdrend, A la requite de rune d'elles, A la Cour permanente
de Justice internationale, si elles sont toutes parties au ProtocoleI du i6 d~cembre 192o, relatif
au Statut de ladite Cour, et, si elles n'y sont pas toutes parties, A un tribunal d'arbitrage constitu6
conform~ment A la Convention2 de La Haye du 18 octobre 1907 pour le r~glement pacifique des
conflits intemationaux.

Article 17 (Langues, date).

La pr~sente convention, dont les textes frangais et anglais feront 6galement foi, portera la
date de ce jour.

Article I8 (Signature, ratification).
i. La prdsente convention pourra 6tre sign~e jusqu'au 15 ffvrier 1936 au nom de tout

Membre do la Soci~t6 des Nations ou de tout Etat non membre auquel le Conseil de la Soci6t6
des Nations aura comniuniqu6 A cot effet copie de la pr~sente convention.

I Vol. VI, page 379 ; vol. XI, page 404; vol. XV, page 304 ; vol. XXIV, page 152 ; vol. XXVII,
page 416; vol. XXXIX, page 165 ; vol. XLV, page 96; vol. L, page 159; vol. LIV, page 387; vol.
LXIX, page 70; vol. LXXII, page 452; vol. LXXVIII, page 435; vol. LXXXVIII, page 272; vol.
XCII, page 362; vol. XCVI, page 18o; vol. C, page 153; vol. CIV, page 492; vol. CVII, page 461; vol.
CXI, page 402; vol. CXVlI, page 46; vol. CXXVI, page 430; vol. CXXX, page 440; vol. CXXXIV,
page 392 ; vol. CXLVII, page 38; vol. CLII, page 282 ; vol. CLVI, page 176 ; vol. CLX, page 325;
vol. CLXIV, page 352; vol. CLXVIII. page 228; vol. CLXXII, page 388; vol. CLXXVII, page 382;
vol. CLXXXI, page 346; vol. CLXXXV, page 370; et vol. CLXXXIX, page 452, de ce recueil.

a Dr MARTENS, Nouveau Recuei gdngral de Traitds, troisi~me s6rie, tome III, page 360.
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Article 14.

The High Contracting Parties undertake to notify one another without delay of all
prohibitions and restrictions affecting the transit of live animals, meat and animal products, or
the cancellation of such measures.

Article 15.

Nothing in the present Convention shall affect the provisions of any other Convention, Treaty
or Agreement at any time concluded between any of the High Contracting Parties, under which
more favourable treatment than that laid down in the present Convention for the Transit of
Animals, Meat and Other Animal Products is, or may in the future be, granted for the transit
of the said animals and products of another High Contracting Party.

FINAL PROVISIONS.

Article i6 (Settlement ol Dispttes).

I. If there should arise between the High Contracting Parties a dispute of any kind relating
to the interpretation or application of the present Convention and if such dispute cannot be
satisfactorily settled by diplomacy, it shall be settled in accordance with any applicable
agreements in force between the Parties providing for the settlement of international disputes.

2. In case there is no such agreement in force between the Parties, the dispute shall be
referred to arbitration or judicial settlement. In the absence of agreement on the choice of another
tribunal, the dispute shall, at the request of any one of the Parties, be referred to the Permanent
Court of International Justice if all the Parties to the dispute are Parties to the Protocol' of
December 16th, 192o, relating to the Statute of that Court and if any of the Parties to the
dispute is not a Party to the Protocol of December 16th, 1920, to an arbitral tribunal constituted
in accordance with the Hague Convention 2 of October 18th, 1907, for the Pacific Settlement
of International Disputes.

Article 17 (Languages and Date).

The present Convention, of which the English and French texts are both authoritative, shall
bear this day's date.

Article 18 (Signature and Ratification).

I. The present Convention may be signed until February 15th, 1936, on behalf of any Member
of the League of Nations or any non-member State to which the Council of the League of Nations
shall have communicated a copy of the present Convention for the purpose.

Vol. VI, page 379 ; Vol. XI, page 405 ; Vol. XV, page 305 ; Vol. XXIV, page 153 ; Vol. XXVII,
page 417 ; Vol. XXXIX, page 165 ; Vol, XLV, page 96; Vol. L, page 159 ; Vol. LIV, page 387; Vol.
LXIX, page 70 ; Vol. LXXII, page 452 ; Vol. LXXVIII, page 435 ; Vol. LXXXVIII, page 272 ; Vol.
XCII, page 362 ; Vol. XCVI, page 18o; Vol. C, page 153 ; Vol. CIV, page 492; Vol. CVI, page .161 ;
Vol. CXI, page 4oz ; Vol. CXVII, page 46; Vol. CXXVI, page 430; Vol. CXXX, page 440; Vol.
CXXXIV, page 392 ; Vol. CXLVII, page 318 ; Vol. CLII, page 282 ; Vol. CLVI, page 176 ; Vol. CLX,
page 325 ; Vol. CLXIV, page 352 ; Vol. CLXVIII, page 228; Vol. CLXXII, page 388; Vol. CLXXVII,
page 382 ; Vol. CLXXXI, page 346 ; Vol. CLXXXV, page 370 ; and Vol. CLXXXIX, page 452, of this
Series.

2 British and Foreign State Papers, Vol. ioo, page 298.
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2. La pr~sente convention sera ratifie. Les instruments de ratification seront d6pos6s aupr~s
du Secr6taire g~n6ral de la Soci~t6 des Nations.

3. La ratification ne pourra produire ses effets que si la Haute Partie contractante est d~jh
li~e par la Convention I internationale, pour ]a lutte contre les maladies coatagieuses des animaux,
du fait d'une ratification ou d'une adhesion d~finitive et I partir du moment oi son obligation
en vertu de ladite convention sera entree en vigueur.

4. Le Secr6taire g6n6ral de la Soci~t6 des Nations notifiera le ddp6t des instruments de
ratification A tous les Membres de la Soci~t6 des Nations et aux Etats non membres visas
au paragraphe i du present article en mentionmant si la condition indiqu~e au paragraphe 3 se
trouve remplie.

Article 19 (Adhdsion).

i. A partir du 16 f6vrier 1936, tout Membre de la Socidtt des Nations et tout Etat non membre
auquel le Conseil de ]a Socit6 des Nations aura communiqu6 copie de la pr~sente convention
pourra y adh6rer.

2. Les instruments d'adh6sion seront d6posds aupr~s du Secr6taire g6n6ral de la Socidt6 des
Nations.

3. L'adh6sion ne produira ses effets que si la Haute Partie contractante est ddjAi lie par la
Convention internationale pour ]a lutte contre les maladies contagieuses des animaux, du fait
d'une ratification ou d'une adh6sion d6finitive et A partir du moment oil son obligation en vertu
de la premiere convention sera entre en vigueur.

4. Le Secrttaire g~n6ral de la Soci6td des Nations notifiera le ddp6t des instruments d'adh~sion
"A tous les Membres de la Socidt6 des Nations et aux Etats non membres visds au paragraphe I
du pr6sent article en mentionnant si la condition indique au paragraphe 3 se trouve remplie.

Article 20 (Entrde en vigueur).

i. Un procms-verbal sera dress6 par le Secr~taire g~n~ral de la Soci~td des Nations d~s que
cinq ratifications ou adh6sions remplissant la condition indiqu6e au paragraphe 3 de l'article x8
et au paragraphe 3 de l'article 19 auront W d6pos6es.

2. Une copie certifi6e conforme de ce procs-verbal sera remise & chacun des Membres de
la Socidt6 des Nations et i tout Etat non membre vis6 &t I'article 18 par les soins du Secr~taire
gfn6ral de ]a Soci~td des Nations.

Article 21.

i. La pr~sente convention sera enregistr~e par les soins du Secr~taire gtn~ral de la Soci~td
des Nations quatre-vingt-dix jours apr~s la date du proc~s-verbal vis6 ? l'article 2o. Elle entrera
alors en vigueur.

2. A l'6gard de chacun des Membres ou Etats non membres au nom desquels un instrument
de ratification ou d'adhesion sera ult~rieurement ddpos6, la convention entrera en vigueur le
quatre-vingt-dixi~me jour apr~s la date du d6p6t de cet instrument.

Article 22 (Durde, ddnonciation).
i. La pr~sente convention aura une durde de deux ans A partir de sa mise en vigueur.
2. Elle restera en vigueur pour une nouvelle p~riode de quatre ans et ainsi de suite vis-.-vis

des Parties contractantes qui ne l'auront pas d~noncde six mois au moins avant l'expiration du
terme.

Vol. CLXXXVI, page 173, de cc recueil.
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2. The present Convention shall be ratified. The instruments of ratification shall be
deposited with the Secretary-General of the League of Nations.

3. The ratification shall not take effect unless the High Contracting Party is already bound
by the International Convention 1 for the Campaign against Contagious Diseases of Animals by
a ratification or a definitive accession and that Party's obligation under the same has already
entered into force.

4. The Secretary-General of the League of Nations shall notify the deposit of the
instruments of ratification to all Members of the League of Nations and to the non-member States
referred to in paragraph i of the present Article, at the same time stating whether the condition
specified in paragraph 3 is fulfilled.

Article i (Accession).

i. On and after February 16th, 1936, any Member of the League of Nations and any non-
member State to which the Council of the League of Nations shall have communicated a copy
of the present Convention may accede to it.

2. The instruments of accession shall be deposited with the Secretary-General of the League
of Nations.

3. Accessions shall not take effect unless the High Contracting Party is already bound by
the International Convention for the Campaign against Contagious Diseases of Animals by a
ratification or a definitive accession, and that Party's obligation under the same has already entered
into force.

4. The Secretary-General of the League of Nations shall notify the deposit of the instruments
of accession to all Members of the League of Nations and to the non-member States referred to
in paragraph i of the present Article, at the same time stating whether the condition specified
in paragraph 3 is fulfilled.

Article 20 (Entry into Force).

i. The Secretary-General of the League of Nations will draw up a procs-verbal when five
ratifications or accessions, complying with the condition laid down in paragraph 3 of Article 18
and in paragraph 3 of Article 19, have been received.

2. A certified true copy of this procs-verbal shall be transmitted by the Secretary-General
of the League of Nations to all the Members of the League of Nations and to all non-member States
mentioned in Article 18.

Article 21.

i. The present Convention shall be registered by the Secretary-General of the League of
Nations ninety days after the date of the procs-verbal mentioned in Article 20. It will come into
force on that date.

2. In respect of each Member or non-member State on whose behalf any instrument of
ratification or accession is subsequently deposited, the Convention shall come into force ninety
days after the date of the deposit of such instrument.

Article 22 (Duration and Denunciation).

i. The duration of the present Convention shall be for two years from its entry into force.
2. It shall remain in force for a further period of four years, and subsequently in respect

of such Contracting Parties as have not denounced it at least six months before the expiry of
the period.

I Vol. CLXXXVI, page 173, of this Series.
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3. La d6nonciation se fera par notification 6crite adress6e au Secr6taire g6ndral de la Socidt6
des Nations.

4. La pr6sente convention cessera d'6tre en vigueur i l'gard d'une Haute Partic contractante
quand, par suite d'une d6nonciation do la Convention internationale pour la lutte contre les maladies
contagieuses des animaux, d6nonciation ayant sorti ses effets, la Haute Partie contractante aura
cess6 d'tre partie h cette convention.

5. Le Secrtaire gii6ral de la Socidt6 des Nations informera tous les Membres do la Soci6td
des Nations et les Etats non membres vis6s au paragraphe I de larticle i8 de la notification de
la d~nonciation do la pr6sente convention ou do la notification de la d~nonciation de la Convention
internationale pour la lutte contre les maladies contagieuses des animaux, d~nonciation qui produira
au regard de la prtsente convention le m~me effet.

Artide 23 (Application aux colonies, protectorats, etc.).

i. Sauf ddclaration contraire d'une Haute Partie contractante lors de la signature, lors do
la ratification ou lors de l'adh6sion, les dispositions do la pr6sente convention ne s'appliquent pas
aux colonies, protectorats, territoires d'outre-mer, territoires places sous sa suzerainet6 ou territoires
pour lesquels tin mandat lui a t6 confi6.

2. Cependant, les Hautes Parties contractantes so r6servent le droit do signer la convention
ou d'y adh6rer suivant les conditions des articles 18 et 19 pour leurs colonies, protectorats, territoires
d'outre-mer, territoires placds sous letr suzerainet6 ou territoires pour lesquels un mandat leur
a dt6 confi6.

3. Elles se r~servent 6galement le droit de la d~noncer s~pardment suivant les conditions
do l'article 22.

4. La pr6sente convention no pourra pas s'appliquer aux colonies, protectorats, territoires
d'outre-mer, territoires placds sous la suzerainet6 d une Haute Partie contractante ou territoires
pour lesquels un mandat lui a 6t6 confi6, si la Convention internationale pour la lutte contre les
maladies contagieuses des animaux nest pas en vigueur ou a cess6 d'8tre en vigueur pour ladite
Haute Partie contractante dans les pays susmentionn6s.

Article 24 (Revision).

i. Des conferences do revision pourront 6tre convoqu6es en vue d'apporter At la convention
les changements dont l'exp6rience aurait fait apparaitre l'utilitY.

2. Une conference do revision sera convoqu~e par le Secr6taire g6n6ral de la Soci6t6 des
Nations chaque fois que la demande lui en sera faite au moins par cinq des Hautes Parties
contractantes.

Celles-ci indiqueront sommairement les changements qu'elles proposent et les motifs de ces
changements.

3. A moins que l'unanimit6 des Hautes Parties contractantes n'y consente, aucune demande
visant la convocation d'une confdrence de revision qui se tiendrait moins de deux ans apr~s la
maise en vigueur de la convention ou quatre ans aprcs la cl6ture d'une pr~cddente conf6rence de
revision ne sera recevable.

4. Le Secr~taire gdn6ral de la Soci6t6 des Nations pr6parera avec le concours de l'Office inter-
national des dpizooties les travaux des conferences de revision.
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3. The denunciation shall be effected by a written notification addressed to the Secretary-
General of the League of Nations.

4. The present Convention shall cease to be in force as regards any High Contracting Party
when, as a result of denunciation of the International Convention for the Campaign against
Contagious Diseases of Animals, the High Contracting Party has ceased, such denunciation having
duly taken effect, to be a party to that Convention.

5. The Secretary-General of the League of Nations shall inform. all Members of the League
of Nations and non-member States referred to in paragraph i of Article i8 of all notices of
denunciation of the present Convention or of the International Convention for the Campaign
against Contagious Diseases of Animals, denunciation of the latter being counted as denunciation
of the present Convention.

Article 23 (Application to Colonies, Protectorates, ec.).

I. In the absence of a contrary declaration by one of the High Contracting Parties at the
time of signature, ratification or accession, the provisions of the present Convention shall not
apply to colonies, protectorates, overseas territories, territories under its suzerainty or territories
in respect of which a mandate has been entrusted to it.

2. Nevertheless, the High Contracting Parties reserve the right to sign the Convention or
to accede thereto, in accordance with the provisions of Articles 18 and 19, for their colonies,
protectorates, overseas territories, territories under their suzerainty or territories in respect of
which a mandate has been entrusted to them.

3. They further reserve the right to denounce the Convention separately, in accordance with
the provisions of Article 22.

4. The present Convention shall not be applicable to colonies, protectorates, overseas
territories, territories under the suzerainty of a High Contracting Party or territories in respect
of which a mandate has been entrusted to it if the International Convention for the Campaign
against Contagious Diseases of Animals is not in force, or has ceased to be in force in so far as
the said High Contracting Party is concerned, in the above-mentioned countries.

Article 24 (Revision).

i. Conferences for the revision of the present Convention may be called with a view to making
such changes therein as experience may have shown to be useful.

2. A conference for the revision of the present Convention shall be called by the Secretary-
General of the League of Nations whenever so requested by not less than five of the High
Contracting Parties.

The latter shall indicate succinctly the changes tuey propose and the reasons for such changes.

3. In default of the unanimous consent of the High Contracting Parties, no demand for
the calling of a conference for the revision of the present Convention within less than two years
from the entry into force of the Convention or four years from the end of a previous conference
for its revision shall be admissible.

. The Secretary-General of the League of Nations shall prepare the work of conferences
for the revision of the present Convention with the co-operation of the International Office for
Contagious Diseases of Animals.
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En foi de quoi les pl6nipotentiaires sus-
mentionn6s ont sign6 la pr6sent,, convention.

Fait A. Genve le vingt fdvrier mil neuf cent
trente-cinq, en un seul exemplaire, qui sera
conserv6 dans les archives du Secr6tariat de
la Socit6 des Nations et dont copie certifie
conforme sera remise t tous les Membres dc
la Soci6t6 et aux Etats non membres vis6s
it 'article 18.

A utriche :

Belg que :

Bulgarie :

Espagne :

France :

In faith whereof
Plenipotentiaries have
Convention.

the above-mentioned
signed the present

Done at Geneva the twentieth day of
February, one thousand nine hundred and
thirty-five, in a single copy, which shall be
kept in the archives of the Secretariat of the
League of Nations and of which a certified
true copy shall be delivered to all the Members
of the League and to the non-member States
referred to in Article 18.

E. PFLUGL

Paul VAN ZEELAND

N. ANTONOFF

J. L6PEZ OLIVAN

V. DROWN

Raoul BiBICA-RosEaT

C. BISANTI

J. FELDMANS.

Grce :

Italie :

Lettonie :

Pays-Bas:

Pologne :

Roumanie

Pour le Royaume en Europe'
C. VAN RAPPARD.

Titus KOMARNICKI

C. ANTONIADE

Austria :

Belgium :

Bulgaria :

Spain :

France :

Greece :

Italy :

Latvia :

The Netherlands :

Poland :

Roumania :

Translation :
I For the Kingdom in Europe.

P, I I F6
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Suisse :
FLCKIGER

Tchdcoslovaquie : C

Le dl6gu6 de la Tch6coslovaquie d~clare, au moment
de la signature de la pr6sente convention, que son gouver-
nement n'cstimc pas pouvoir renoncer au droit de subor-
donner le transit des animaux i travers son territoire 6L
une autorisation pr~alable. II d&lare en m~me temps qua
son gouvernement est d6cid6 I faire, dans la pratique, du
droit qu'il se r6serve, un usage aussi lib~ral que possible,
en se conformant aux prmicipes qui sont t la base de la
pr6sente convention destin6e A faciliter le transit des
animaux et des produits animaux .

Rodolphe KONZL-JIZERSK'.

Turquie
Cemal HOSNO TARAY

Union des Rdpubliques sovidtiques socialistes :

V. POTEMKINE.

Union of Soviet Socialist Republics :

Translation :
1 The delegate of Czechoslovakia declares, at the moment of signing the present Convention,

that his Government does not consider that it can waive the right to make the transit of animals
across its territory subject to a previous authorisation. He declares at the same time that his
Government intends in practice to exercise the right so reserved in as liberal a spirit as possible, in
conformity, with the principles which are at the basis of the present Convention the object of which
is to facilitate the transit of animals and of animal products.

No. 4486

Switzerland :

zechoslovakia :

Turkey :
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ANNEXE

1. MODtLE DE CERTIFICAT D'ORIGINE ET DE SANTt.

Le soussign6 .................................. [nom et titre du v6t6rinaire fonctionnaire do l'Etat ou
agr66 par l'Etat] certific avoir visit6 le ................................. [date do ]a visite en toutes lettres]
l'animal dont le signalement suit
Ils animaux d

et les avoir reconnus sains et exempts do toute maladie contagieuse.
Certifie en outre qu'il nexistait depuis quarante jours ni dans la commune d'origine, ni dans les

communes voisines dans un rayon do vingt kilombtres, non plus que dans les localit6s parcourues jusqu'au
lieu d'embarquement
par voic ferr6o I aucun cas do pcripneumonie contagicuse, do fivre aphteuse, do clavel6c, do peste
par bateau I porcine on dc peste aviaire.

Fait 4 ................................. [la date en lettres].

Signature du v6trinaire avec n,entinn de sa qualit&

[Timbre ou cachet officiol.]

2. MODIALU DE CERTIFICAT D'ORIGINE ET DE SALUBRITt.

Le soussignI ................................. [nom et titre du vit6rinaire fonctionnaire d 1'Etat do
provenance] certific quo les produits d'origine animale dont ]a d6signation suit :

................. . [p oids] ............................................................
............. ... I ................ [nature des marchandises] ...........................................
portant les marques ci-apr~s :

exp6dis do
par
et destines h
transport~s par

[localit6 d'exp6ditionj
[nom et adresse do l'exp6diteur]
[nom ot adresse du destinataire]

[mode de transport, nom du navire, s'il y a lieu]

proviennent en totalit6 d'animaux soumis ht l'inspection vdt6rinaire et reconnus sains avant et aprbs
l'abatage, qu'ils no contiennent aucune substance antiseptique et qu'ils ont 6t6 prepares et exp6di6s
suivant les exigences do l'hygibne alimentaire.

Fait h ................................. le ................................. [la date on lettres].

[Timbre ou cachet officiel.] [Signature du v6trinaire avec mention do sa qualit6.)
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ANNEX.

1. SPECIMEN CERTIFICATE Ol ORIGIN AND HEALTH.

I, the undersigned ....................................... [name and qualification of the Government
veterinary officer or veterinary surgeon in private practice approved by the State] certify having
inspected on ....................................... [date in words of the inspection]
the animal or animals hereinunder described :

and found them to be healthy and free from any contagious disease.
I, the undersigned, further certify that there has not been any case of contagious peri-pneumonia,

foot-and-mouth disease, sheep-pox, swine fever or fowl plague for the last forty days either in the
commune of origin or in neighbouring communes within a radius of twenty kilometres, or in the districts
traversed on the way to the place of loading by rail or water.

Done at ................................. [date in words].

[Signature of veterinary surgeon, stating qualifications.]

[Official stamp or seal.]

2. SPECIMEN CERTIFICATE OF ORIGIN AND FREEDOM FROM CONTAMINATION.

I, the undersigned .............................. [name and qualification of the Government veterinary
officer of the State of provenance] certify that the animal products hereinunder described :
............................................................ [w eigh t] ............................................................

...................................... [nature of goods] .................................
marked as under:

consigned from [place of consignment]
by [name and address of consignor]
to [name and address of consignee] in
transport by [form of transport and, if transport is by water, namie of vessel]

are entirely derived from animals submitted to veterinary inspection and found in healthy condition
before and after slaughter, and contain no preservative substance, and have been prepared and consigned
in accordance with the requirements of food hygiene.

D one at ...................................................... on [date in full] ....................................

[Signature of veterinary surgeon, stating qualifications.]

[Official stamp or seal.]
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AUTRICHE, BELGIQUE,
BULGARIE,

ESPAGNE, FRANCE, etc.

Convention internationale concernant
]'exportation et l'importation de
produits d'origine animale (autres
que les viandes, les preparations
de viande, les produits animaux
frais, le lait et les dirivis du lait),
avec annexe. Signie i Geneve,
le 20 fivrier 1935.

AUSTRIA, BELGIUM,
BULGARIA,

SPAIN, FRANCE, etc.

International Convention concerning
the Export and I mport of Animal
Products (other than Meat, Meat
Preparations, Fresh Animal Pro-
ducts, Milk and Milk Products),
with Annex. Signed at Geneva.
February 2oth, 1935.
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No 4487. - CONVENTION 1 INTERNATIONALE CONCERNANT L'EXPOR-
TATION ET L'IMPORTATION DE PRODUITS D'ORIGINE ANIMALE
(AUTRES QUE LES VIANDES, LES PRtPARATIONS DE VIANDE,
LES PRODUITS ANIMAUX FRAIS, LE LAIT ET LES DI3RIVflS
DU LAIT). SIGNI3E A GENP-VE, LE 20 FflVRIER 1935.

Textes officiels cn franfais et en anglais. Cette convention a 66 curengistrde par le Secrdtariat, con/ormn6nent
a son article 15, le 6 ddcembre 1938, date de son entrde en vigueur.

LE PRESIDENT Ff.DI.RAL D'AUTRICHE ; SA MAJESTJ, LE Rol DES BELGES ; SA MAJESTL LE
RoI DES BULGARES ; LE PR.SIDENT DE LA RIPUBLIQUE ESPAGNOLE ; LE PRI -SIDENT DE LA
RfrPUBLIQUE FRAN AISE ; SA MAJESTI1 LE Rol DES HELLLNES ; SA MAJESTi' LE Rol D'ITALIE;
LE PRI.SIDENT DE LA RAPUBLIQUE DE LETTONIE; SA MAJESTA LA REINE DES PAYS-BAS; LE
PRfSIDENT DE LA RlIPUBLIQUE DE POLOGNE; SA MAJESTIA LE RoI DE ROUMANIE ; LE CONSEIL
FI D.RAL SUISSE ; LE PRASIDENT DE LA RIPUBLIQUE TClItCOSLOVAQUE ; LE PRItSIDENT DE LA
Rf PUBLIQUE TURQUE ; LE COAITI . CENTRAL EX1.CUTIF DE L'UNION DES Rf PUBLIQUES SOVIf,'TIQUES
SOCIALISTES,

D6sireux d'accorder au trafic des produits animaux (autres quo les viandes, les prdparations
de viande, les produits animatx frais, le lait et les d~riv~s du lait) la plus grande libert6 compatible
avec les exigences de la police v6t6rinaire et do l'hygi~ne publique;

Ont d6sign6 pour leurs pl6nipotentiaires

LE PRL SIDENT Fr D .RAL D'AUTRICHE:

M. Emerich PFLUGL, repr~sentant permanent auprfs de la Soci6t6 des Nations, envoy6
extraordinaire et ministre pl6nipotentiaire.

SA MAJESTL LE Rol DES BELGES :

M. Paul VAN ZEELAND, premier ministre, ministre des Affaires 6trang~res et du Commerce
ext6rieur.

SA MAJESTIA LE Rol DES BULGARES:
M. Nicolas ANTONOFF, d614gu6 permanent pros la Socitd des Nations, Ministre

plnipotentiaire.

1 Ratifications :

LETTONE ................... .......... 4 mai 1937.
BELGIQUF ......... ................... 21 juillet 1937.
UNION DES R1MPUBLIQUES SOVIfTTIQUES SOCIALISTES 20 septembre 1937.
ROUMANIE ...... ................... .. 23 d6cembre 1937.
BULGARIE ..... ..................... 7 septembre 1938.

Adhdsion sous riserve de ratification :
CHILi ....... ...................... . . .. io octobre 1936.
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No. 4487. - INTERNATIONAL CONVENTION 1 CONCERNING THE
EXPORT AND IMPORT OF ANIMAL PRODUCTS (OTHER THAN
MEAT, MEAT PREPARATIONS, FRESH ANIMAL PRODUCTS,
MILK AND MILK PRODUCTS). SIGNED AT GENEVA, FEBRUARY
20TH, 1935.

Official texts in French and in English. This Convention was registered with the Secretariat, in accordance
with its Article 15, on December 6th, 1938, the date of its entry into lorce,

THE FEDERAL PRESIDENT OF AUSTRIA; His MAJESTY TifE KING OF THE BELGIANS; His

MAJESTY THE KING OF THE BULGARIANS; THE PRESIDENT OF THE SPANISH REPUBLIC; THE

PRESIDENT OF THE FRENCH REPUBLIC; His MAJESTY THE KING OF THE HELLENES; His
MAJESTY THE KING OF ITALY; THE PRESIDENT OF THE LATVIAN REPUBLIC; HER MAJESTY

THE QUEEN OF THE NETIIERLANDS ; THE PRESIDENT OF TItE REPUBLIC OF POLAND; HIS MAJESTY

TIlE KING OF ROUMANIA; THE Swiss FEDERAL COUNCIL; THE PRESIDENT OF THE CZECHOSLOVAK

REPUBLIC; THE PRESIDENT OF THE TURKISH REPUBLIC; THE CENTRAL EXECUTIVE COMMITTEE
OF THE UNION OF SOVIET SOCIALIST REPUBLICS,

Being desirous of affording the traffic in animal products (other than meat, meat preparations,
fresh animal products, milk and milk products) the fullest measure of freedom compatible with
the requirements of veterinary inspection and public health;

Have appointed as their Plenipotentiaries:

THE FEDERAL PRESIDENT OF AUSTRIA:

M. Emerich PFL0GL, Permanent Representative accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary.

His MAJESTY THE KING OF THE BELGIANS:

M. Paul VAN ZEELAND, Prime Minister, Minister for Foreign Affairs and External Trade.

His MAJESTY THE KING OF THE BULGARIANS:

M. Nicolas ANTONOFF, Permanent Delegate accredited to the League of Nations, Minister
Plenipotentiary.

1 Ratifications :

LATVIA ....... ..................... .... May 4 th, 1937.
BELGIUM.. . ...... .................... July 21St, 1937.
UNION OF SOVIET SOCIALIST REPUBLICS ...... . September 20th, 1937.
ROUMANIA ...... ................... .. December 23rd, 1937.
BULGARIA ...... ................... ... September 7th, 1938.

Accession subject to ratification :
CHILE ....... ..................... October ioth, 1936.
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LE PR1SIDENT DE LA RtPUBLIQUE ESPAGNOLE:
M. Julio L61'Ez OLIVAN, envoy6 extraordinaire et ministre pl6nipotentiaire prts le Conseil

f6d6ral suisse.

LE PR1ESIDENT DE LA RWPI'UBLIQUE FRAN AISE:

Le docteur V. DROUIN, chef du Service v6tdrinaire du Ministire de l'Agriculture.

SA MAJESTIt LE Rol DES HELLNES:
M. Raoul BIBICA-RosETTI, d16gu6 pennanent aupres de la Soci6t6 des Nations, ministre

pl6nipotentiaire.

SA MAJESTA LE Rox D'ITALIE:

Le professeur C. BISANTI, inspecteur g~n6ral v6t6rinaire du Ministtre de l'Int~rieur.

LE PRIfSIDENT DE LA RIIPUBLIQUE DE LETTONIE:

M. Jules FELDMANS, d61gu6 permanent pres la Sociht6 des Nations, envoy6 extraordinaire
et ministre pl6nipotentiaire prhs le Conseil fdd6ral suisse.

SA MAJESTfC, LA REINE DES PAYS-BAS :
M. le chevalier C. VAN RAPPARD, d 1Mgu6 permanent aupr~s de la Soci6t6 des Nations,

envoy6 extraordinaire et ministre pl6nipotentiaire pros le Conseil f~d~ral suisse.

LE PRtSIDENT DE LA RIf-PUBLIQUE DE POLOGNE:

M. Titus KOMARNICKI, d61dgu6 permanent prts la Soci6t6 des Nations, ministre pl ni-
potentiaire.

SA MfAJESTf- LE Rol DE ROUMANIE:
M. Constantin ANTONIADE, envoy6 extraordinaire et ministre plnipotentiaire prts la

Soci~t6 des Nations.

LE CONSEIL FI--DARAL SUISSE:
Le docteur G. FLOCKIGER, directeur de l'Office v~t~rinaire f6d~ral.

LE PRLSIDENT DE LA R9PUBLIQUE TCHIICOSLOVAQUE :
M. Rodolphe KONZL-JIZERSK'#, d616gu6 permanent prts la Soci6t6 des Nations, envoy6

extraordinaire et ministre pl~nipotentiaire pros le Conseil f~dtral suisse.

LE PRASIDENT DE LA Rf-PUBLIQUE TURQUL:

M. Cemal HOSNO TARAY, d61gu6 permanent prts la Soci6t6 des Nations, envoy6 extra-
ordinaire et ministre pl6nipotentiaire pros le Conseil f~dral suisse.

LE COMITP CENTRAL EXILCUTIF DE L'UNION DES R1'PUBLIQUES SOVITIQUES SOCIALISTES:
M. Vladimir POTEMKINE, ambassadeur extraordinaire et pl6nipotentiaire pros le president

de ]a R6publique frangaise.

Lesquels, apris avoir produit leurs pleins pouvoirs trouv~s en bonne et due forme, sont convenus
des dispositions suivantes :

Article prenier.
Les Hautes Parties contractantes s'enga~ent A admettre au libre trafic les produits d'origine

animale (autres que les viandes, les pr~parations de viande, les produits animaux frais, le lait et
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THE PRESIDENT OF THE SPANISH REPUBLIC :

M. Julio L6PEZ OLIVAN, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council.

TIIE PRESIDENT OF THE FRENCii REPUBLIC:

Dr. V. DROUIN, Head of the Veterinary Service at the Ministry of Agriculture.

His MAJESTY THE KING OF THE HELLENES :

M. Raoul BIBICA-ROSETTI, Permanent Delegate accredited to the League of Nations,
Minister Plenipotentiary.

His MAJESTY TIlE KING OF ITALY :

Professor C. BISANTI, Veterinary Inspector-General at the Ministry of the Interior.

TIlE PRESIDENT OF THE REPUBLIC OF LATVIA :

M. Jules FELDMANS, Permanent Delegate accredited to the League of Nations, Envoy
Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

HER MAJESTY TIIE QUEEN OF TIE NETHERLANDS :

Ridder C. VAN RAPPARD, Permanent Delegate accredited to the League of Nations, Envoy
Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE PRESIDENT OF THE REPUBLIC OF POLAND:

M. Titus KOMARNICKI, Permanent Delegate accredited to the League of Nations, Minister
Plenipotentiary.

HIS MAJESTY THE KING OF ROUMANIA:

M. Constantin ANTONIADE, Envoy Extraordinary and Minister Plenipotentiary to the
League of Nations.

TIE Swiss FEDERAL COUNCIL:

Dr. G. FLijCKIGER, Director of the Federal Veterinary Office.

THE PRESIDENT OF TIlE CZECHOSLOVAK REPUBLIC :

M. Rodolphe K0NZL-JIZERSK'', Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE PRESIDENT OF THE TURKISH REPUBLIC:

M. Cemal H0SNU TARAY, Permanent Delegate accredited to the League of Nations,
Envoy Extraordinary and Minister Plenipotentiary to the Swiss Federal Council.

THE CENTRAL EXECUTIVE COMMITTEE OF THE UNION OF SOVIET SOCIALIST REPUBLICS:

M. Vladimir POTEMKINE, Ambassador Extraordinary and Plenipotentiary to the President
of the French Republic.

Who, having commilnicated their full powers, found in good and due form, have agreed upon
the following provisions :

Article i.

The High Contracting Parties undertake to admit to free traffic such animal products (other
than meat, meat preparations, fresh animal products, milk and milk products) as come from
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les d6riv6s du lait) en provenance des pays ayant ratifi6 la Convention' internationale pour la
lutte contre les maladies contagienses des animaux et ci-apr~s d6sign~s :

a) Les cuirs, peaux s~ches ou salhes et les cuirs i colle secs, sal~s ou chauls
b) Les comes, sabots, onglons, griffes, d~fenses, dents, sees ou ayant t6 soumis

ix 1'dbullition, lc tout sans d6bris de parties molles adh~rentes ;
c) Les os sees on cuits 6galement sans dobris des parties molles adhrentes et les

poudres d'os st6rilis6es par la vapeur sous pression ;
d) Les laines brutes s~ches, les dobris de laines, les laines provenant des tanneries,

les poils sees des divers animaux (soies, crins) & l'tat brut, les plumes s~ches de toute
espe, tous ces produits devant 6tre emballds dans des sacs ou enveloppes ;

c) Les boyaux sees ou sals, les estomacs et les vessies sees, prsent6s en barils,
en caisses ou emball6s ;

f) Les m~mes produits que ceux 6numrs aux cinq paragraphes qui pr6cedent,
s'ils ont subi tout autre traitement reconnu comme suffisant au point do vue de la
prophylaxie v6t6rinaire par les Hautes Parties contractantes intress~es.

Toutefois, en c% qui concerne la peste bovine, la peste porcine, la fivre aphteuse, la clavel6e
et le charbon bact6ridien, les Hautes Parties contractantes pourront subordonner lour trafic i
]a mise en oeuvre des dispositions ci-apr~s indiqu6es.

Annexe 4 l'article premier.
Les qualificatifs c( see ) et (c sal6 qui figurent au present article, sous le paragraphe a),

s'appliquent exclusivement aux mati~res compltement dess6ch~es ou totalement impr~gn6es
do sel.

Article 2.

Si la peste bovine apparait sur lo territoire do l'une des Hautes Parties contractantes, les
autres Hautes Parties contractantes auront le droit de prohiber, aussi longtemps que durera le
danger do la contagion, lFimportation des parties d'animaux et des produits d'origine animale
pouvant servir de v6hicule ht la contagion.

Article 3.

Lorsqtie to charbon bact6ridien prendra un caractre malin on so manifestera on de nombreux
foyers diss6min6s, lorsque la peste porcine, la fi~vre aphteuse ou la clavel~e prendront un caract&e
malin ou envahissant sur le territoire do l'une des Hautes Parties contractantes, les autres Parties
pourront exiger que les produits d'origine animale vis6s &t l'article premier soient accompagn6s,
en vue de leur admission A l'importation, d'un certificat d'origine et de salubrit6 permettant
l'identification des produits et conforme au modle annex6 A la pr6sente convention.

Ce certificat doit 6tre sign6 ou contresign6 par un v6t6rinaire d'Etat ou par un v6t~rinaire
d~ment autoris6 ht cot effet par l'Etat. I no peut 6tre dolivr6 que si rorigine et lFinocuit6 des produits
peuvent 6tre attest~es par un contr6le v6t6rinaire.

Lorsque s6vissent au pays d'origine le charbon bact6ridien ou la clavol~e, les Hautes Parties
contractantes peuvent exiger quo limportation sur leur territoire des produits d'origine animale
vis6s h larticle premier et susceptibles de servir de v6hicule 6L la contagion so fasse directement
&i destination d'6tablissements sp cialement autoriss AL cot effet. Elles pourront 6tablir desprescrip-
tions sp6ciales pour le transport des produits vers ces 6tablissements et pour l'utilisation industriele
do ces marchandises.

It est express~ment indiqu6 que les mesures ci-dessus envisag6es ne sauraient 6tre oppos6es
aux pays dans lesquels le charbon s6vit sous une forme sporadique.

Vol. CLXXXVI, page 173, do cc recueil.
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countries which have ratified the International Convention I for the Campaign against Contagious
Diseases of Animals and as are hereinafter specified :

(a) Hides, dried or salted skins and dried, salted or limed hides for glue
(b) Horns, hoofs, claws, tusks, teeth either dried or having been subjected to a

process of scalding, and without particles of soft matter adhering thereto ;
(c) Bones, dried or boiled, likewise without particles of soft matter adhering

thereto, and bone-meal sterilised by steam under pressure ;
(d) Dried crude wool, woollen waste, wool from tanneries, dried hair of the various

animals (bristles, horsehair) in a crude state, dried feathers of every kind, provided
that all such products are packed in sacks or covers ;

(e) Dried or salted guts, dried stomachs and bladders, packed in barrels or boxes,
or made up in bales ;

(/) All products enumerated in the five previous paragraphs, provided that they
have undergone any other treatment recognised as adequate, from the point of view
of veterinary prophylaxis, by the High Contracting Parties concerned.

Nevertheless, as regards cattle plague, swine fever, foot-and-mouth disease, sheep-pox and
anthrax, the High Contracting Parties shall be entitled to make their traffic conditional upon the
application of the provisions hereinafter indicated.

Annex to Article i.
For the purposes of the present Article, the terms " dried " and "salted" are exclusively

applied to substances completely dried or completely saturated with salt.

Article 2.

Should cattle plague appear in the territory of one of the High Contracting Parties, the other
High Contracting Parties shall have the right, as long as the danger of infection lasts, to prohibit
the import of parts of animals and animal products which might convey infection.

Article 3.

If anthrax takes a malignant form or appears in numerous scattered centres, or if swine fever,
foot-and-mouth disease or sheep-pox take a malignant or epidemic form in the territory of one
of the High Contracting Parties, the other Parties may require that the animal products mentioned
in Article i shall be accompanied, in order to be admitted on import, by a certificate of origin
and freedom from contamination enabling the products to be identified in conformity with the
specimen attached to the present Convention.

This certificate must be signed or countersigned by a Government veterinary official or by
a veterinary surgeon duly authorised by the State to do so. It may only be issued if the origin
and soundness of the products can be certified by veterinary inspection.

When anthrax or sheep-pox are prevalent in the country of origin, the High Contracting
Parties may require that the animal products mentioned in Article i, which may carry infection,
be imported direct to establishments specially authorised for this purpose. The High Contracting
Parties shall be entitled to lay down special provisions for the transport of the products to those
establishments and their industrial use.

It shall be clearly understood that the measures described above must not be adopted in
regard to countries in which anthrax is prevalent in a sporadic form.

Vol. CLXXXVI, page 173, of this Series.
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Article 4.
Ind6pondamment du certificat d'origine et dc salubrit6 vis6 A l'article precedent et en cas

de recrudescence du charbon bact~idien dans le pays d'origine, lors de l'importation de cuirs,
peaux, laines, crins, polls, soies, os et poudres d'os, des attestations peuvent 6tre exig~es qui
indiqueront que ces produits animaux ont 6t6 soumis, sous la responsabilit6 de l'Etat exportateur
et par des m6thodes reconnues efficaces par les Hautes Parties contractantes int6ress~s, soit A
]a dsinfection, soit & ]a recherche de la virulence. En cc qui concerne les os et les poudres d'os,
si un traitement garantissant suffisamment la destruction des germies du charbon ne parait pas
r~alisable, des conventions particuli&es seront n6cessaires.

Les attestations d~livres doivent mentionner tr~s exactement les modes de d6sinfection
ou de recherches utilis~s. Ces attestations indiquent aussi les mesures prises pour 6viter, apr~s
la d~sinfection, une nouvelle contamination en cours de transport.

En cc qui concerne les peaux et les cuirs compl~tement sals provenant d'abattoirs publics
places sous un contrrle v~t~rinaire permanent, il suffira de produire les certificats d'origine et de
salubrit6 prrvus A l'article 3.

Article 5.
Si, par le trafic d'animaux ou de produits d'origine animale, une maladie infectieuse - autre

que Ia rage, ]a dourine, la pfripneumonie contagieuse des bovidds et la morve, et dont la mention
dans le bulletin sanitaire est obligatoire en vertu de la Convention internationale pour la lutte
contre les maladies contagieuses des animaux en date do ce our - a 6t0 import~e du territoire
de l'une des Hautes Parties contractantes sur le territoire do I'une des autres Parties, celles-ci
auront le droit d'interdire, pour la duroc du danger, I'importation des mati~res brutes d'origine
animale pouvant servir de vhicule A cette contagion.

Elles auront le mme droit si I'une des maladies vis~es t l'alin~a ci-dessus s~vit d'une mani~re
menagante sur le territoire de l'une d'elles.

Le commerce des laines lav~es industriellement 6chappe A cette prescription.

Article 6.
Les autorit~s sanitaires v~t6rinaires des ports, stations et entrep6ts peuvent d~livrer valable-

ment, pour les marchandises couvertes par une attestation sanitaire globale, des attestations
partielles, destinies A accompagner les r~exp~ditions fractionn~es.

I1 pourra 6tre exig6 qu'une copie conforme de lattestation sanitaire globale soit jointe aux
attestations partielles.

Article 7.
Si les certificats d'origine et de salubrit6 ou les attestations ci-dessus pr~vus ne r~pondaient

pas aux exigences formulees clans les articles pr~c6dents et, de cc fait, ne fournissaient pas des
garanties suffisantes, les pays importateurs seraient autoris~s h refouler les envois & la station
frontire ou t exiger, soit la d~sinfection lors de 1'importation, soit un contr6le portant sur ]a
recherche de la virulence.

Article 8.
Si 1uno des Hautes Parties contractantes constate que des irr6gularit~s se sont produites,

A 'importation, dans la d~livrance des certificats ou attestations requis, elle pourra interdire
l'inportation des produits 6numr~s A larticle premier, mais elle en informera en m~me temps
]a ou les Hautes Parties contractantes int6ress~es - pays d'origine, de provenance ou de transit
- afin qu'eles puissent prendre les mesures et sanctions propres 'A r~primer ces abus et & en viter
le retour. Si ]a Haute Partie contractante demanderesse estime que les mesures prises par le ou
les pays int~ress~s n'offrent pas les garanties qu'elle juge n6essaires, elle pourra continuer A interdire

No 4487



1938 League of Nations - Treaty Series. 67

Article 4.

In addition to the certificate of origin and freedom from contamination mentioned in the
previous Article, attestations may, in the case of a recrudescence of anthrax in the country of
origin, be required on the importation of hides, skins, wool, hair bristles, bones and bone-meal.
Such attestations shall indicate that these animal products have been subjected, under the respon-
sibility of the exporting State and by methods recognised by the High Contracting Parties concerned
to be of proved effectiveness, either to disinfection or to examination with a view to ascertaining
the presence of disease. Special agreements regarding bones and bone-meal shall be necessary
if treatment affording adequate guarantees that all anthrax germs have been destroyed appears
to be impracticable.

The attestations issued must state very accurately the methods of disinfection or examination
employed. They should also indicate the measures taken to prevent, after disinfection, re-infection
during transport.

As regards completely salted skins and hides coming from public slaughter-houses under
permanent veterinary supervision, it will be sufficient to produce the certificates of origin and
reedom from contamination mentioned in Article 3.

Article 5.

When, as a result of the traffic in animals or animal products, an infectious disease (other
than rabies, dourine, contagious peri-pneumonia of cattle and glanders), notification of which
in the health bulletin is obligatory under the International Convention for the Campaign against
Contagious Diseases of Animals of to-day's date, has been introduced from the territory of one
of the High Contracting Parties into the territory of one of the other Parties, the latter shall have
the right, so long as the danger lasts, to prohibit the import of raw material of animal origin which
might convey infection.

The High Contracting Parties shall have the same right in the event jf one of the diseases
mentioned in the preceding paragraph being prevalent in the territory of one of them.

Trade in industrially scoured wool shall be exempt from this provision.

Article 6.

In the case of goods covered by a collective sanitary attestation, the veterinary sanitary
authorities of the ports, stations and warehouses may issue valid partial attestations to the same
effect to accompany re-shipments forming parts of a consignment.

It shall be open to the High Contracting Parties to require a certified copy of the collective
sanitary attestation to be attached to the partial attestations.

Article 7.

Should the certificates of origin and freedom from contamination or the attestations provided
for above not satisfy the requirements laid down in the preceding Articles and thus not afford
adequate guarantees, importing countries are authorised to refuse consignments at the frontier
station, or to require either disinfection on import or examination with a view to ascertaining
the presence of disease.

Article 8.

If one of the High Contracting Parties discovers that irregularities have occurred, on importa-
tion, in the issue of the necessary certificates or attestations, it may prohibit thr, importation of
the products enumerated in Article i, but it shall at the same time inform the High Contracting
Party or Parties concerned - country of origin, of provenance or of transit - in order that they
may adopt measures and impose penalties to punish such abuses and prevent their recurrence.
If the complainant High Contracting Party considers that the measures adopted by the country
or countries concerned do not afford the guarantees that it considers necessary, it may continue
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limportation des produits numt&s ,h Particle premier, originaires ou en provenance des pays
en question. Elle devra, toutefois, 6tre prte A. prendre en consideration les propositions de l'autre
ou des autres Hautes Parties contractantes tendant A rendre possible la reprise de cc commerce
et . entrer en pourparlers avec elle h ce sujet.

Article 9.

Rien, dans la pr~sente convention, ne saurait porter atteinte aux dispositions do tout autre
convention, trait6 ou accord conclu ou hL conclure entre certaines des Hautes Parties contractantes,
aux termes duquel un traitement plus favorable que le traitement 6tabli par la pr6sente convention
pour 1'exportation et l'importation des produits d'origine animale 6num6r6s A l'article premier
est ou serait accord6 ,& l'exportation ou h l'importation desdits produits d'une Haute Partie
contractante.

DISPOSITIONs FINALES.

Article io (Rdgletnent des difdrends).

i. S'i s'di1ve entre les Hautes Parties contractantes un diff6rend quelconque relatif .
l'interpr&ation ou & 'application de la pr~sente convention et si cc diff6rend n'a pu 8tre r6solu
de faqon satisfaisante par voic diplomatique, il sera r~gl6 conformdment aux dispositions en vigueur
entre les parties concernant le r glement des diffirends internationaux.

2. Au cas oii do telles dispositions n'existeraient pas entre los parties au diff6rend, elles le
soumettront hi une proc6dure arbitrale ou judiciaire. A d6faut d'un accord sur le choix d'un autre
tribunal, elles soumettront le diff~rend, A la requ&e de l'une d'elles, & la Cour permanente de
Justice internationale, si elles sont toutes parties au Protocole I du 16 d6cembre 192o, relatif au
Statut de ladite Cour, et, si elles n'y sont pas toutes parties, AL un tribunal d'arbitrage constitu6
conform~ment & la Convention' de La Haye du 18 octobre 1907 pour le r glement pacifique des
conflits internationaux.

Article ii (Lan gues, date).
La pr~sente convention, dont les textes fran ais et anglais feront 6galement foi, portera la

date de cc jour.

Article 12 (Signature, ratification).

i. La prsente convention pourra 6tre sign6e jusqu'au 15 f6vrier 1936 au nom de tout Membre
de la Socit6 des Nations on do tout Etat non membre auquel le Consefi de ]a Soci6t6 des Nations
aura communiqu6 I& cet effet copie de la pr~sente convention.

2. La pr~sente convention sera ratifi~e. Les instruments de ratification seront d~posis auprs
du Secr6taire g6n6ral de la Soci&6t des Nations.

' Vol. VI, page 379; vol. XI, page 404 ; vol. XV, page 304; vol. XXIV, page 152 ; vol. XXVII,
pagc 416; vol. XXXIX, page 165 ; vol. XLV, page 96; vol. L, page 159; vol. LIV, page 387; vol.
LXIX, page 70; vol. LXXII, page 452; vol. LXXVIII, page 435; vol. LXXXVIII, page 272; vol.
XCII, page 362 ; vol. XCVI, page i8o ; vol. C, page 153 ; vol. CIV, page 492 ; vol. CVII, page 46r ;
vol. CXI, page 402; vol. CXVII, page 46; vol. CXXVI, page 430; vol. CXXX, page 440; vol.
CXXXIV, page 392 ; vol. CXLVII, page 318 ; vol. CLII, page 282; vol. CLVI, page 176; vol. CLX,
page 325 ; vol. CLXIV, page 352; vol. CLXVIII, page 228; vol. CLXXII, page 388; vol. CLXXVII,
page 382 ; vol. CLXXXI, page 346 ; vol. CLXXXV, page 370; et vol. CLXXXIX, page 452, de ce
recueil.

2 DE MARTENS, Nouveau Recueil gindral de Traitis, troisi~me s6rie, tome III, page 360.
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to prohibit the importation of the products enumerated in Article i, originating in or coming from
the countries in question. It must nevertheless be prepared to take into consideration the proposals
of the other High Contracting Party or Parties intended to allow of the resumption of this trade
and to enter into negotiations with them on this subject.

Article 9.

Nothing in the present Convention shall affect the provisions of any other Convention, Treaty
or Agreement concluded or to be concluded between any of the High Contracting Parties, under
which more favourable treatment than that laid down in the present Convention for the export
or import of the animal products enumerated in Article i is or may in the future be granted for
the export or import of the said products of a High Contracting Party.

FINAL PROVISIONS.

Article io (Settlement of Disputes).

I. If there should arise between the High Contracting Parties a dispute of any kind relating
to the interpretation or application of the present Convention and if such dispute cannot be
satisfactorily settled by diplomacy, it shall be settled in accordance with any applicable agreements
in force between the Parties providing for the settlement of international disputes.

2. In case there is no such agreement in force between the Parties, the dispute shall be referred
to arbitration or judicial settlement. In the absence of agreement on the choice of another tribunal,
the dispute shall, at the request of any one of the Parties, be referred to the Permanent Court of
International Justice if all the Parties to the dispute are Parties to the ProtocolI of December 16th,
192o, relating to the Statute of that Court and, if any of the Parties to the dispute is not a Party
to the Protocol of December 16th, 1920, to an arbitral tribunal constituted in accordance with
the Hague Conventions of October 18th, 1907, for the Pacific Settlement of International Disputes.

Article ii (Languages and Date).
The present Convention, of which the English and French texts are both authoritative, shall

bear this day's date.

Article 12 (Signature and Ratification).

1. The present Convention may be signed until February 15th, 1936, on behalf of any Member
of the League of Nations or any non-member State to which the Council of the League of Nations
shall have communicated a copy of the present Convention for the purpose.

2. The present Convention shall be ratified. The instruments of ratification shall be deposited
with the Secretary-General of the League of Nations.

1 Vol. VI, page 379; Vol. XI, page 405; Vol. XV, page 305; Vol. XXIV, page 153 ; Vol. XXVII,
page 417 ; Vol. XXXIX, page 165 ; Vol. XLV, page 96 ; Vol. L, page 159 ; Vol. LIV, page 387 ; Vol.
LXIX, page 70; Vol. LXXII, page 452; Vol. LXXVIII, page 435; Vol. LXXXVIII, page 272; Vol.
XCII, page 362 ; Vol. XCVI, page x8o; Vol. C, page 153 ; Vol. CIV, page 492 ; Vol. CVII, page 461 ;
Vol. CXI, page 402; Vol. CXVII, page 46; Vol. CXXVI, page 430; Vol. CXXX, page 440; Vol.
CXXXIV, page 392; Vol. CXLVII, page 318 ; Vol. CLII, page 282 ; Vol. CLVI, page 176; Vol. CLX,
page 325 ; Vol. CLXIV ; page 352 ; Vol. CLXVIII, page 228 ; Vol. CLXXII, page 388 ; Vol. CLXXVII,
page 382 ; Vol. CLXXXI, page 346; Vol. CLXXXV, page 370; and Vol. CLXXXIX, page 452, of
this Series.

2 British and Foreign State Papers, Vol. 1oo, page 298.
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3. La ratification ne pourra produire ses effets que si la Haute Partie contractante est dj&
liMe par la Convention internationale pour la lutte contre les maladies contagieuses des animaux,
du fait d'une ratification ou d'une adhesion d6finitive et & partir du moment oii son obligation
en vertu de ladite convention sera entr6e en vigueur.

4. Le Secrdtaire g~ndral de la Soci~t6 des Nations notifiera le d6p6t des instruments de
ratification A tous les Membres de la Soci6t6 des Nations et aux Etats non membres vis6s au
paragraphe i du present article en mentionnant si la condition indiqude au paragraphe 3 se trouve
remplie.

Article 13 (Adhdsion).

i. A partir du 16 f6vrier 1936, tout Membre de la Soci6t6 des Nations et tout Etat non membre
auquel le Conseil de la Soci~t6 des Nations aura communiqu6 copie de la pr6sente convention pourra
y adh6rer.

2. Les instruments d'adh~sion seront d6pos~s aupr~s du Secrdtaire glnral de la Socidt6 des
Nations.

3. L'adhsion ne produira ses effets que si la Haute Partie contractante est d6j& lie par la
Convention internationale pour la lutte contre les maladies contagieuses des animaux, du fait
d'une ratification ou d'une adhesion definitive et & partir du moment oil son obligation en vertu
de la premiere convention sera entr e en vigueur.

4. Le Secrdtaire gn6ral de la Soci~t6 des Nations notifiera le d~p6t des instruments d'adh6sion
A tous les Membres de la Socit6 des Nations et aux Etats non membres vlsds au paragraphe x
du present article en mentionnant si la condition indiqu~e au paragraphe 3 se trouve rempiie.

Article z4 (Entrie en vigueur).

i. Un procs-verbal sera dress6 par le Secr6taire g6n6ral de la Soci6t6 des Nations d s que
cinq ratifications ou adhesions remplissant la condition indiqude an paragraphe 3 de l'article 12
et au paragraphe 3 de l'article 13 auront 6t6 d~pos~es.

2. Une copie certifi6e conforme de ce procs-verbal sera remise & chacun des Membres de
la Soci~t6 des Nations et & tout Etat non membre vis6 l'article i par les soins du Secrtaire
g~n~ral de la Soci~t6 des Nations.

Article 15.

i. La pr~sente convention sera enregistr6e par les soins du Secr~taire g~n6ral de la Soci6t6
des Nations quatre-vingt-dix jours apr~s la date du procs-verbal vis6 & larticle 14. Elle entrera
alors en vigueur.

2. A l'6gard de chacun des Membres ou Etats non membres au nom desquels un instrument
de ratification ou d'adh6sion sera ult6rieurement d6posd, la convention entrera en vigueur le
quatre-vingt-dixi~me jour apr~s Ia date du d~pbt de cet instrument.

Article i6 (Durle, dinonciation).

i. La pr~sente convention aura une dure de deux ans t partir de sa mise en vigueur.
2. Elle restera en vigueur pour une nouvelle p6riode de quatre ans et ainsi de suite vis-&-vis

des Parties contractantes qi ne l'auront pas d~nonc~e six mois au moins avant l'expiration du
terme.
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3. The ratification shall not take effect unless the High Contracting Party is already bound
by the International Convention for the Campaign against Contagious Diseases of Animals by
a ratification or a definitive accessioll and his obligation under the same has already entered into
force.

4. The Secretary-General of the League of Nations shall notify the deposit of the instruments
of ratification to all Members of the League of Nations and to the non-member States referred
to in paragraph z of the present Article, at the same time stating whether the condition specified
in paragraph 3 is fulfilled.

Article 13 (Accession).

i. On and after February i6th, 1936, any Member of the League of Nations and any non-
member State to which the Council of the League of Nations shall have communicated a copy
of the present Convention may adhere to it.

2. The instruments of accession shall be deposited with the Secretary-General of the League
of Nations.

3. Accessions shall not take effect unless the High Contracting Party is already bound by
the International Convention for the Campaign against Contagious Diseases of Animals by a
ratification or a definitive accession and his obligation under the same has already entered into
force.

4. The Secretary-General of the League of Nations shall notify the deposit of the instruments
of accession to afl Members of the League of Nations and to the non.member States referred to
in paragraph i of the present Article, at the same time stating whether the condition specified in
paragraph 3 is fulfilled.

Article 14 (Entry into Force).

i. The Secretary-General of the League of Nations will draw up a proces-verbal when five
ratifications or accessions, complying with the condition laid down in paragraph 3 of Article 12
and in paragraph 3 of Article 13, have been received.

2. A certified true copy of this procis-verbal shall be transmitted by the Secretary-General
of the League of Nations to all the Members of the League of Nations and to all non-member States
mentioned in Article 12.

Article 15.

i. The present Convention shall be registered by the Secretary-General of the League of
Nations ninety days after the date of the procis-verbal mentioned in Article r4. It will come into
force on that date.

2. In respect of each Member or non-member State on whose behalf any instrument of
ratification or accession is subsequently deposited, the Convention shall come into force ninety
days after the date of the deposit of such instrument.

Article i6 (Duration and Denunciation).

i. The duration of the present Convention shall be for two years from its entry into force.
2. It shall remain in force for a further period of four years, and subsequently in respect

of such Contracting Parties as have not denounced it at least six months before the expiry of the
period.
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3. La d&nonciation se fera par notification 6crite adress~e au Secr~taire g~nral de la Socidt6
des Nations.

4. La pr~sente convention cessera d'6tre en vigueur A 1' gard d'une Haute Partie contractante
quand, par suite d'une dtnonciation de la Convention internationale pour la lutte contre les
maladies contagieuses des animaux, d~nonciation ayant sorti ses effets, la Haute Partie contractante
aura cess6 d'6tre partie ht cette convention.

5. Le Secr~taire g~ndral de la Socid6 des Nations informera tous les Membres de la Socit6
des Nations et les Etats non membres vis~s au paragraphe i de l'article 12 de la notification de la
d~uonciation de la pr~sente convention ou de la notification de la d~nonciation de 'a Convention
internationale pour Ia lutte contre les maladies contagieuses des animaux, d~nonciat jui produira,
au regard de la prsente convention, le meme effet.

Article 17 (Application aux colonies, protectorats, etc.).

x. Sauf d6claration contraire d'une Haute Partie contractante lors de la signature, lors de
la ratification ou lors de l'adh6sion, les dispositions de la pr~sente convention ne s'appliquent pas
aux colonies, protectorats, territoires d'outre-mer, territoires places sons sa suzerainet6 ou territoires
pour lesquels un mandat lui a t6 confi6.

2. Cependant, les Hautes Parties contractantes se r~servent le droit de signer la convention
ou d'y adherer suivant les conditions des articles 12 et 13 pour leurs colonies, protectorats, territoires
d'outre-mer, territoires places sous leur suzerainetd ou territoires pour lesquels un mandat leur
a &6 confi6.

3. Elles se r~servent 6galement le droit de la d~noncer sdpar~ment suivant les conditions
de Particle i6.

4. La pr~sente convention ne pourra pas s'appliquer aux colonies, protectorats, territoires
d'outre-mer, territoires places sous la suzerainet6 d une Haute Partie contractante ou territoires
pour lesquels un mandat lui a t6 confi6, si la Convention internationale pour la lutte contre les
maladies contagieuses des animaux n'est pas en vigueur ou a cessd d'etre en vigueur pour ladite
Haute Partie contractante dans les pays susmentionn~s.

Article 18 (Revision).

r. Des conf&ences de revision pourront 6tre convoques en vue d'apporter & la convention
les changements dont l'exp&ience aurait fait apparaftre l'utilit6.

2. Une conference de revision sera convoqu~e par le Secrtaire g~nral de la Socidt6 des Nations
chaque fois quo la demande lui en sera faite au moins par cinq des Hautes Parties contractantes.

Celles-ci indiqueront sommairement les changements qu'elles proposent et les motifs de ces
changements.

3. A moins que l'unanimit6 des Hautes Parties contractantes n'y consente, aucune demande
visant la convocation d'une conference de revision qui se tiendrait moins de deux ans apres Iv.
mise.en vigueur de la convention ou quatre ans apris Ia cl6ture d'une pr6cgdente conference de
revision ne sera recevable.

4. Le Secr~taire g~n~ral de la Soci~td des Nations pr~parera avec le concours de l'Office
international des 6pizooties les travaux des conferences de revision.
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3. The denunciation shall be effected by a written notification addressed to the Secretary-
General of the League of Nations.

4. The present Convention shall cease to be in force as regards any High Contracting Party
when, as a result of denunciation of the International Convention for the Campaign against
Contagious Diseases of Animals, the High Contracting Party has ceased, such denunciation having
duly taken effect, to be a party to that Convention.

5. The Secretary-General of the League of Nations shall inform all Members of the League
of Nations and non-member States referred to in pararaph i of Article 12 of all notices of denun-
ciation of the present Convention or of the International Convention for the Campaign against
Contagious Diseases of Animals, denunciation of the latter being counted as denunciation of the
present Convention.

Article 17 (Application to Colonies, Protectorates, etc.).

i. In the absence of a contrary declaration by one of the High Contracting Parties at the
time of signature, ratification or accession, the provisions of the present Convention shall not
apply to colonies, protectorates, overseas territones, territories under its suzerainty or territories
in respect of which a mandate has been entrusted to it.

2. Nevertheless, the High Contracting Parties reserve the right to sign the Convention or
to accede thereto, in accordance with the provisions of Articles 12 and 13, for their colonies,
protectorates, overseas territories, territories under their suzerainty or territories in respect of
which a mandate has been confided to them.

3. They further reserve the right to denounce the Convention separately, in accordance
with the provisions of Article 16.

4. The present Convention shall not be applicable to colonies, protectorates, overseas territo-
ries, territories under the suzerainty of a High Contracting Party or territories in respect of which
a mandate has been confided to it, if the International Convention for the Campaign against
Contagious Diseases of Animals is not in force, or has ceased to be in force in so far as the said
High Contracting Party is concerned, in the above-mentioned countries.

Article 18 (Revision).

x. Conferences for the revision of the present Convention my be called with a view to making

such changes therein as experience may have shown to be useful.

2. A conference for the revision of the present Convention shall be called by the Secretary-
General of the League of Nations whenever so requested by not less than five of the High Contracting
Parties.

The latter shall indicate succinctly the changes they propose and the reasons for such changes.

3. In default of the unanimous consent of the High Contracting Parties, no demand for
the calling of a conference for the revision of the present Convention within less than two years
from the entry into force of the Convention or four years from the end of a previous conference
for its revision shall be admissible.

4. The Secretary-General of the League of Nations shall prepare the work of conferences
for the revision of the present Convention with the co-operation of the International Office for
Contagious Diseases of Animals.
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En foi de quoi les pl6nipotentiaires sus-
mentionn~s ont sign6 la pr~sente convention.

Fait & Gen~ve le vingt f6vrier mil neuf cent
trente-cinq, en un seul exemplaire, qui sera
conserv6 dans les archives du Secr6tariat de
la Soci6t6 des Nations et dont copie certift6e
conforme sera remise 4 tous les Membres de
la Socitt et aux Etats non membres vis6s 4
l'article x2.

In faith whereof the above-mentioned
Plenipotentiaries have signed the present
Convention.

Done at Geneva the twentieth day of
February, one thousand nine hundred and
thirty-five, in a single copy, which shall be
kept in the archives of the Secretariat of the
League of Nations and of which a certified true
copy shall be delivered to all the Members of
the League and to the non-member States
referred to in Article 12.

Autriche:

Belgique:

Bulgarie:

Espagne:

France :

Grdce :

Italie :

Lettonie :

Pays-Bas:
Pour le Royaume en Europe L

C. VAN RAPPARD.

Austria :

Belgium :

Bulgaria :

Spain :

France :

Greece :

Italy :

Latvia :

The Netherlands :

E. PFLOGL

Paul VAN ZEELAND

N. ANTONOFF

J. L6PEZ OLIVAN

V. DROUIN

Raoul BIBICA-RosErri

C. BISANTt

J. FELDMANS.

Translation :

1 For the Kingdom in Europe.
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Pologne:

Roumanie

Suisse :

Tchicoslovaquie

Turquie :

Union des Rdpubliques
soviltiques socialistes

League of Nations - Treaty Series.

Titus KOMARNICKI

C. ANTONIADE

FLOCKIGER

Rodolphe KUNZL-JIZERSK0.

Cemal HOSNU TARAY

Un

V. POTEMKINE

Poland:

Roumania:

Switzerland

Czechoslovakia

Turkey:

ion of Soviet
Socialist Republics
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ANNEXE

MODALE DE CERTIFICAT D'ORIGINE ET DE SALUBRIT9t.

Le soussign6 [nom et titre du vdtdrinaire fonctionnaire de l'Etat de provenance] certifie que les
produits d'origine animale dont ]a dsignation suit:

[poids

[nature des marchandises

portant les marques ci-apr~s:

expfdi~s de [localit6 d'expddition]

par [nor et adresse de l'exp~diteur]

et destines 4 [nom et adresse du destinataire)

transport-s par [mode de transport, nor du navire, s'il y a lieu)

proviennent d'une r~gion dans laquelle le charbon bact6ridien, la peste porcine, ]a fi~vre aphteuse ou
]a clavelIe ne s6vissent pas avec un caract6re malin ou envahissant et rdpondent aux conditions de
salubrit6 6nonc~es A 1'article premier de la Convention internationale du ....................................
oo. o °..° 0...o..° ...o.,.°., , .., ..o o.o°..o ,o... ,.. .°oo.,.. •.....•.•....,., ...... °.° ...• .. .,.,°o .. o..,.... ,... 0... °.o.. •.. • ... ,.. . . o, ,. , .. ,. °.. . .,,

Fait A le [la date en lettres].

[Signature du vtfrinaire avec mention de sa qualit6.)

[Timbre ou cachet officiel.)
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ANNEX.

SPECIMEN CERTIFICATE OF ORIGIN AND FREEDOM FROM CONTAMINATION.

I, the undersigned [name and qualification of the Government veterinary officer of the State of
provenance], certify that the animal products hereinunder described

(weight]

(nature of goods]

marked as under

consigned from [place of consignment]

by (name and address of consignor]

to (name and address of consignee]

in transport by [form of transport and, if transport is by water, name of vessel],

come from a district in which no anthrax, swine fever, foot-and-mouth disease or sheep-pox are prevalent
in malignant or epidemic form, and comply with the conditions in respect of freedom from contamination
laid down in Article t of the International Convention of ............................................................

D one a t ........................................................................................................................

on [date in full].

(Signature of veterinary surgeon, stating qualifications.]

[Official stamp or seal.]
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ALLEMAGNE ET DANEMARK

Protocole prorogeant jusqu'au 3 j de-
cembre j939 l'Accord germano-
danois des j ,mars j934/24janvier
1935 relatif aux ichanges recipro-
ques de marchandises. Signi i
Berlin, le i j novembre 1938.

GERMANY AND DENMARK

Protocol extending until December
31st, j939 , the Duration of the
German- Danish Agreement of
March 1st, 1934/January 24 th,
1935, regarding the Reciprocal
Exchange of Goods. Signed at
Berlin, November i i th, j938.
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TrXTE ALLEMAND.- GERMAN TEXT.

N o 4488. - PROTOKOLL IUBER DIE VERLANGERUNG, BIS ZUM
31. DEZEMBER 1939, DES DEUTSCH-DANISCHEN ABKOMMENS
]OBER DEN GEGENSEITIGEN WARENVERKEHR VOM i. MARZ
1934/24. JANUAR 1935. GEZEICHNET IN BERLIN, AM ii.
NOVEMBER 1938.

Textes officiels allenmand et danois cotnnuniquds par le ddldgud permanent du Danemark pros la Socidid
des Nations. L'enregistrement de ce Prolocole a eu lieu le 9 ddcembre 1938.

I.

Die unterzeichneten Bevollmachtigten DER DEUTSCHEN REGIERUNG und DER K6NIGLICH
DANISCHEN REGIERUNG haben sich darfiber verst5indigt, dass die Geltungsdauer des deutsch-
ddinischen Abkommens' fiber den gegenseitigen Warenverkehr vom i. Md.rz 1934/24. Januar
1935 bis zum 31. Dezember 1939 verlangert wird.

II.

Der Briefwechsel Nr. I vom i. MArz 1934 fiber die Form der Zeugnisse ffir eingesalzenen Rogen
von Seehasen und das Schlussprotokoll' vom 30. Januar 1936 werden bis zum 31. Dezember 1939
angewendet.

Geschehen in doppelter Ausfertigung in deutscher und d~inischer Sprache in Berlin am II.
November 1938.

(gez.) Freiherr VON WEIZSACKIR.
(gez.) Dr. WALTER.

Pour copie conforme :

Copenhague, le 3 d~cembre 1938.

0. C. Mohr,

Secrdtaire gendral
du Ministdre des Aaaires ilrang~res.

1 Vol. CL, page 31 ; et vol. CLX, page r55, do cc recueil.

Vol. CLXXIV, page 159, de ce recucil.
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TEXTE DANOIS. - DANISH TEXT.

No 4488. - PROTOKOL OM FORLAENGELSE, INDTIL DEN 31. DECEM-
BER 1939, AF DEN DANSK-TYSKE OVERENSKOMST AF i. MARTS
1934/24. JANUAR 1935 VEDRORENDE DEN GENSIDIGE VAREUD-
VEKSLING. UNDERTEGNET I BERLIN, DEN ii. NOVEMBER 1938.

German and Danish official texts conmunicated by the Permanent Delegate o/ Denmark to the League
o/ Nations. The registration o/this Protocol took place December 9 th, 1938.

I.

De undertegnede Befuldmagtigede for DEN KGL. DANSKE REGERING og DEN TYSKE REGERING
er blevet enige om, at den dansk-tyske Overenskomst' vedrorende den gensidige Vareudveksling
af i. Marts 1934/24. Januar 1935 forbliver i Kraft indtil den 3'. December I939.

II.

Brevveksling Nr. i af i. Marts 1934 angaaende Formen for Certifikater for saltet Stenbiderrogn
og Slutprotokollen 2 af 30. Januar 1936 skal finde Anvendelse indtil den 31. December 1939.

Sket i to Eksemplarer paa Dansk og T-. ,k i Berlin den ii. November 1938.

Pour copie conforme :
Copenhague, le 3 ddcembre 1938.

0. C. Mohr,
Secrdtaire gdndral

du Ministtre des Affaires llrang~res.

(gez.) Herluf ZAHLE.

(gez.) Nils SVENNINGSEN.

Vol. CL, page 31 ; and Vol. CLX, page 155, of this Series.
Vol. CLXXIV, page 158, of this Series.
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1 TRADUCTION.

No 4488. - PROTOCOLE PROROGEANT JUSQU'AU 31 DtCEMBRE
1939 L'ACCORD GERMANO-DANOIS DES Ier MARS 1934 /24 JANVIE R
1935 RELATIF AUX P-CHANGES RtCIPROQUES DE MARCHAN-
DISES. SIGNE A BERLIN, LE ii NOVEMBRE 1938.

I.

Les plnipotentiaires soussign6s Du GOUVERNEMENT ALLEMAND et DU GOUVERNEMENT ROYAL
DANOIS sont convenus de prolonger jusqu'au 31 d~cembre 1939 la dur~e de validitd de l'Accord
germano-danois des Ier mars 1934/24 janvier 1935 relatif aux 6changes r~ciproques de marchandises.

II.

L'Echange de notes No i du Ier mars 1934 concernant la forme des certificats pour les ceufs
sals de cycloptres et le Protocole final du 30 janvier 1936 demeureront applicables jusqu'au
31 dcembre 1939.

Fait en double
ii novembre 1938.

expedition en langue allemande et en langue danoise, A Berlin, le

(Signi) Baron VON WEIZSACKER.
(Signd) Dr WALTER.

(Signd) Herluf ZAHLE.
(Signd) Nils SVENNINGSEN.

1 Traduit par le Secr6tariat de la Socidtd des Nations, A titre d'inforrhation.
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1 TRANSLATION.

No. 4488. - PROTOCOL EXTENDING UNTIL DECEMBER 31ST, 1939,
THE DURATION OF THE GERMAN-DANISH AGREEMENT OF
MARCH IST, 1934/JANUARY 24TH, 1935, REGARDING THE
RECIPROCAL EXCHANGE OF GOODS. SIGNED AT BERLIN,
NOVEMBER 11TH, 1938.

I.

The undersigned Plenipotentiaries of the GERMAN GOVERNMENT and the ROYAL DANISH
GOVERNMENT have agreed to prolong until December 31st, 1939, the validity of the German-Danish
Agreement of March ist, 1934/January 24th, 1935, regarding the Reciprocal Exchange of Goods.

II.

The Exchange of Notes No. I of March Ist, 1934, concerning the form of certificates for
salted roes of cycloptera and the Final Protocol of January 30th, 1936, shall apply until
December 31st, 1939.

Done in duplicate, in the
November, 1938.

German and Danish languages, at Berlin, the ilth day of

(Signed) Baron VON WEIZSACKER.
(Signed) Dr. WALTER.

(Signed)
(Signed)

Herluf ZAHLE.
Nils SVENNINGSEN.

'Translated by the Secretariat of the League of Nations, for information.





No 4489.

ETATS-UNIS D'AME'RIQUE
ET EQUATEUR

Accord commercial, avec annexes.
Signe i Quito, le 6 aouzt j938.

UNITED STATES OF AMERICA
AND ECUADOR

Trade Agreement, with Annexes.
Signed at Quito, August 6th, j938.
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No. 4489. - TRADE AGREEMENT I BETWEEN THE UNITED STATES
OF AMERICA AND THE REPUBLIC OF ECUADOR. SIGNED AT
QUITO, AUGUST 6TH, 1938.

English and Spanish official texts communicated by the Envoy Extraordinary and Minister
Plenipotentiary of the United States of America at Berne. The registration ol this Agreement
took place December I4th, 1938.

THE PRESIDENT OF THE UNITED STATES OF AMERICA and THE SUPREME CHIEF OF THE
REPUBLIC OF ECUADOR, being desirous of strengthening the traditional bonds of friendship
between the two countries by maintaining the principle of equality of treatment as the basis of
commercial relations and by granting mutual and reciprocal concessions and advantages for the
promotion of trade, have through their respective Plenipotentiaries arrived at the following
Agreement :

Article I.

Articles the growth, produce or manufacture of the United States of America, enumerated
and described in Schedule I annexed to this Agreement and made a part thereof, shall, on their
importation into the Republic of Ecuador, be exempt from ordinary Customs duties in excess
of those set forth in the said Schedule. The said articles shall also be exempt from all other duties,
taxes, fees, charges or exactions, imposed on or in connection with importation, in excess of those
imposed on the day of the signature of this Agreement or required to be imposed thereafter
tinder laws of the Republic of Ecuador in force on the day of the signature of this Agreement.

Article II.

Articles the growth, produce or manufacture of the Republic of Ecuador, enumerated and
described in Schedule II annexed to this Agreement and made a part thereof, shall, on their
importation into the United States of America, be exempt from ordinary Customs duties in
excess of those set forth and provided for in the said Schedule. The said articles shall also be
exempt from all other duties, taxes, fees, charges or exactions, imposed on or in connection
with importation, in excess of those imposed on the day of the signature of this Agreement or
required to be imposed thereafter under laws of the United States of America in force on the day
of the signature of this Agreement.

Article III.

The provisions of Articles I and II of this Agreement shall not prevent the Government of
either country from imposing at any time on the importation of any product a charge equivalent

I The Agreement was proclaimed by the Supreme Chief of the Republic of Ecuador on August 6th,
1938, and by the President of the United States of America on September 23rd, 1938.

Came into force October 23rd, 1938,
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TEXTE ESP',GNOL. -- SPANiSi TEXT.

No 4489. - CONVENIO I DE COMERCIO ENTRE LOS ESTADOS UNIDOS
DE AMERICA Y LA REPUBLICA DEL ECUADOR. FIRMADO EN
QUITO, EL 6 DE AGOSTO DE 1938.

Texles ob/iciels anglais el espagnol conmuniquds par I'envoyd extraordinaire et ministre
pldnipotentiaire des Etats-Unis d'Andrique il Berne. L'enregistrement de cet accord a eu lieu
Ic 14 ddcembre 1938.

EL PRESIDENTE DE LOS ESTADOS UNIDOS DE AMItRICA y EL JEFE SUPREMO DE LA
REPUBLICA DEL ECUADOR, deseosos de estrechar los vfnculos tradicionales de amistad entre los
dos palses, mediante el mantenimiento del principio de igualdad de tratamiento como base de
sus relaciones comerciales y el otorgamiento de concesiones y ventajas mutuas y reciprocas para
el fomento del comercio, han celebrado por medio de sits respectivos Plenipotenciarios, el
siguiente Convenio :

Articulo I.

Los articulos cosechados, producidos o manufacturados en los Estados Unidos de America,
enumerados y descritos en la Lista I, anexa a este Convenio, y del cual forma parte, serAn eximidos
al ser importados en la Repfiblica del Ecuador de los derechos ordinarios de aduana que excedan
a los especificados en dicha Lista. Tales articulos estarAn asimismo exentos de todo otro derecho,
impuesto, contribuci6n, carga o exacci6n establecidos sobre la importaci6n o en relaci6n con ella,
que exceda do los estipulados en el dfa de la firma de este Convenio, o cuya imposici6n posterior
fuere exigida por leyes do la Repdblica del Ecuador en vigor el dia de la firma de este Convenio.

Articulo II.

Los articulos cosechados, producidos o manufacturados en la Repdblica del Ecuador, enumerados
y descritos en la Lista II, anexa a este Convenio, y del cual forma parte, serAn eximidos al ser
mportados en los Estados Unidos de America, do los derechos ordinarios de aduana que excedan
a los incluidos y especificadcs en dicha Lista. Tales artfculos estarAn asimismo exentos de todo
otro derecho, impuesto, contribuci6n, carga o exacci6n establecidos sobre la importaci6n o en
relaci6n con ella, que exceda de los estipulados en el dia de la firma de este Convenio, o cuya
imposici6n posterior fuere exigida por leyes de los Estados Unidos de America en vigor el dia de
la firma do este Convenio.

Arliculo III.

Las disposiciones de los Articulos I y II do este Convenio no impedirin el que el Gobierno de
uno o del otro pals estableciere en cualquier tiempo, sobre la importaci6n de cualquier producto,

I L'accord a 6t6 promulgu6 par le chef supreme de la R6publique de l'Equateur, le 6 aoft 1938,
et par le pr6sident des Etats-Unis d'Am6rique, le 23 septembre 1938.

Entr en vigueur le 23 octobre 1938.
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to an internal tax imposed in respect of a like domestic product or in respect of a commodity from
which the imported product has been manufactured or produced in whole or in part.

Article IV.
The United States of America and the Republic of Ecuador agree that the notes included in

Schedules I and II are hereby given force and effect as integral parts of this Agreement.

Article V.
Articles the growth, produce or manufacture of the United States of America or the Republic

of Ecuador, shall, after importation into the other country, be exempt from all internal taxes,
fees, charges or exactions other or higher than those payable on like articles of national origin or
any other foreign origin.

Artide VI.
In respect of articles the growth, produce or manufacture of the United States of America

or the Republic of Ecuador, enumerated and described in Schedules I and II, respectively,
imported into the other country, on which ad valorem rates of duty, or duties based upon or regulated
in any manner by value, are or may be assessed, it is understood and agreed that the bases and
methods of determining dutiable value and of converting currencies shall be no less favorable
to importers than the bases and methods prescribed under laws and regulations of the Republic
of Ecuador and the United States of America, respectively, in force on the day of the signature
of this Agreement.

Article VII.
No prohibitions, import or Customs quotas, import licenses, or any other form of quantitative

regulation, whether or not operated in connection with any agency of centralized control, shall
be imposed by the Republic of Ecuador on the importation or sale of any article the growth, produce
or manufacture of the United States of America enumerated and described in Schedule I, or
by the United States of America on the importation or sale of any article the growth, produce or
manufacture of the Republic of Ecuador enumerated and described in Schedule II, except as
otherwise specifically provided for in the said Schedules.

The foregoing provision shall not apply to quantitative restrictions in whatever form
imposed by the United States of America or the Republic of Ecuador on the importation or sale
of any article the growth, produce or manufacture of the other country, in conjunction with
governmental measures operating to regulate or control the production, market supply or prices
of like domestic articles, or tendng to increase the labor costs of production of such articles, or
imposed in order to maintain the exchange value of the currency of the country. Whenever the
Government of either country proposes to establish or change any restriction authorized by this
paragraph, it shall give notice thereof in writing to the other Government and shall afford such
other Government an opportunity within thirty days after receipt of such notice to consult with
it in respect of the proposed action ; and if an agreement with respect thereto is not reached within
thirty days following receipt of the aforesaid notice, the Government which proposed to take
such action shall be free to do so at any time thereafter, and the other Government shall be free
within fifteen days after such action is taken to terminate this Agreement in its entirety on thirty
days' written notice.

Article VIII.
i. If the Government of the United States of America or the Government of the Republic

of Ecuador establishes or maintains any form of quantitative restriction or control of the
No 4489
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ungravamen equivalente a un impuesto interno establecido con respecto a un producto nacional
anogo o con respecto a un producto del cual el articulo importado haya sido manufacturado
o producido en todo o en parte.

Articulo IV.
Los Estados Unidos de America y la Repfiblica del Ecuador convienen en que a las notas

incluldas en las Listas I y II so les dd por este Convenio fuerza y efecto como partes integrantes
del mismo,

Articido V.
Los artfculos cosechados, producidos o manufacturados en los Estados Unidos de Am6rica

o en la Reptiblica del Ecuador, estarin, despu~s de su importaci6n en el otro pafs, exentos de
cualesquiera impuestos, contribuciones, cargas o exacciones internos, diferentes o en exceso a los
exigibles sobre artfculos anAlogos de origen nacional o de cualquier otro origen extranjero.

Articulo VI.
Con respecto a los articulos cosechados, producidos o manufacturados en los Estados

Unidos de America o en la Rep iblica del Ecuador, enumerados y descritos en las Listas I y II,
respectivamente, importados alotro pals, sobre los cuales se imponen o se impusieren derechos
ad valorem a derechos basados sobre el valor o determinados, de cualquier manera, por 61, se
entiende y conviene que las bases y los m~todos para determinar el valor sujeto a derechos aduaneros
y para convertir las monedas, no serAn menos favorables a los importadores que las bases y los
m~todos prescritos segdn las leyes y reglamentos de la Repdblica del Ecuador y de los Estados
Unidos de America, respectivamente, vigentes el dla de la firma de este Convenio.

Arliculo VII.
Ninguna prohibici6n, cuota aduanera o de importaci6n, permiso de importar o cualquier

otra forma de restricci6n cuantitativa, sea que se opere o no en relaci6n con cualquier agencia
de control centralizada, serd impuesta por la Repdblica del Ecuador sobre ]a importaci6n o
venta de cualquier articulo cosechado, producido o manufacturado en los Estados Unidos de
Am6rica, enumerado y descrito en ]a Lista I, ni por los Estados Unidos de Am6rica sobre la
importaci6n o venta de cualquier artfculo cosechado, producido o manufacturado en la
Repdblica del Ecuador, enumerado y descrito en la Lista II, excepto en cuanto se disponga
especificamente en sentido contrario en dichas Listas.

La disposici6n precedente no serA aplicable a restricciones cuantitativas en cualquier forma,
impuestas por los Estados Unidos de America o por la Repdblica del Ecuador sobre la
importaci6n o venta de cualquier articulo cosechado, producido o manufacturado en el otro pals,
relacionadas con las medidas gubernativas destinadas a regir o controlar la producci6n, el
abastecimiento del mercado o los precios de artfculos nacionales andlogos o tendientes a
aumentar el costo de la mano de obra de la producci6n de tales artfculos o impuestas para
mantener el valor de cambio de la moneda nacional. Cuando el Gobierno de cualquiera de
los dos palses propusiere establecer o modificar cualquier restricci6n autorizada por este inciso,
dara aviso de ello por escrito al otro Gobierno, y proporcionarA a 6ste ]a oportunidad de
consultar con aqu~l respecto a la acci6n proyectada, dentro de treinta dfas despu~s del recibo
de tal aviso ; y si no se llegare a un acuerdo con respecto a esa acci6n proyectada, dentro de
treinta dfas despu~s del recibo del susodicho aviso, el Gobierno que proponga tomar tal acci6n
estarA en libertad de llevarla a cabo en cualquier momento postenor y el otro Gobierno
estarA en libertad, dentro de quince das despu6s de tomada tal acci6n, de dar por terminado
en su totalidad este Convenio, dando aviso por escrito con treinta dfas de anticipaci6n.

Articulo VIII.
i. En caso de que el Gobierno de los Estados Unidos de America o el de la Repfiblica del

Ecuador estableciere o mantuviere cualquier forma de restricci6n cuantitativa o de control de

No. 4489
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importation or sale of any article in which the other country has an interest, or imposes a lower
import duty or charge on the importation or sale of a specified quantity of any such article than
the duty or charge imposed on importations in excess of such quantity, the Government taking
any action shall:

(a) Give public notice of the total quantity, or any change therein, of any such
article permitted to be imported or sold or permitted to be imported or sold at such
lower duty or charge, during a specified period;

(b) Allot to the other country for such specified period a share of such total quantity
as originally established or subsequently changed in any manner equivalent to the
proportion of the total importation of such article which such other country supplied
during a previous representative period, unless it is mutually agreed to dispense with
such allotment ; and

(c) Give public notice of the allotments of such quantity among the several
exporting countries, and at all times upon request advise the Government of the other
country of the quantity of any such article the growth, produce or manufacture of each
exporting country which has been imported or sold or for which licenses or permits for
importation or sale have been granted.

2. Neither the United States of America nor the Republic of Ecuador shall regulate the total
quantity of importations into its territory or sales therein of any article in which the other
country has an interest, by import licenses or permits issued to individuals or organizations,
unless the total quantity of such article permitted to be imported or sold, during a quota period
of not less than three months, shall have bCen established, and unless the regulations covering
the issuance of such licenses or permits shall have been made public before such regulations are
put into force.

Article IX.

In the event that the Government of the United States of America or the Government of
the Republic of Ecuador establishes or maintains a monopoly for the importation, production
or sale of a particular commodity or grants exclusive privileges, formally or in effect, to one or more
agencies to import, produce or self a particular commodity, the Government of the country
establishing or maintaining such monopoly, or granting such monopoly privileges, agrees that
in respect of the foreign purchases of such monopoly or agency the commerce of the other country
shall receive fair and equitable treatment. To this end it is agreed that in making its foreign
purchases of any product such monopoly or agency will be influenced solely by those considerations,
such as price, quality, marketability, and terms of sale, which would ordinarily be taken into
account by a private commercial enterprise interested solely in purchasing such product on the
most favorable terms.

Article X.

In the event that the Government of the United States of America or the Government of the
Republic of Ecuador establishes or maintains, directly or indirectly, any form of control of the
means of international payment, it shall, in the administration of such control:

(a) Impose no prohibition, restriction, nor delay on the transfer of payment for
imported articles the growth, produce, or manufacture of the other country, or of
payments necessary for and incidental to the importation of such articles;

(b) Accord unconditionally, with respect to rates of exchange and taxes or
surcharges on exchange transactions in connection with payments for or payments
necessary and incidental to the importation of articles the growth, produce, or manufacture
of the other country, treatment no less favorable than that accorded in connection with
the importation of any article whatsoever the growth, produce, or manufacture of any
third country; and

No 4489
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la importaci6n o venta de cualquier articulo en el cual tenga inter6s el otro pals, o impusiere sobre
la importaci6n o venta de un artfculo en determinada cantidad una tarifa o gravamen mds bajo
que los establecidos sobre importaciones en exceso de tal cantidad, el Gobierno que asf proceda
deber :

(a) Dar aviso ptiblico de la cantidad total, o de cualquier cambio introducido, de
cualquiera de dichos articulos, cuya importaci6n o venta sea permitida o los cuales
puedan ser importados o vendidos al mencionado tipo reducido de tarifa o gravamen,
durante un periodo determinado ;

(b) Asignar al otro pats, durante tal periodo especificado, una porci6n de la cantidad
total fijada al principio o subsiguientemente alterada en cualquier forma, equivalente
a la proporci6n de la importaci6n total de dicho articulo que el otro pals haya abastecido
durante un periodo anterior representativo, a menos que se acuerde mutuamente
prescindir de tal asignaci6n ; y

(c) Dar aviso piblico de las asignaciones de tal cantidad entre los diferentes palses
exportadores, y en todo tiempo, mediante solicitud, informar al Gobierno del otro pals
la cantidad de tal articulo, cosechado, producido o manufacturado en cada pals
exportador, que haya sido importada o vendida, o para el cual se haya concedido
licencia o permiso de importaci6n o venta.

2. Ni los Estados Unidos de America iii la Repfiblica del Ecuador regularA la cantidad de
importaciones totales a su territorio, o ventas en el mismo, de cualquier artfculo en el cual tenga
inter6s el otro pals, por medio de licencias o permisos de importaci6n otorgados a individuos u
organizaciones, a menos que haya sido fijada ]a cantidad total del articulo cuya venta o importaci6n
pueda permitirse durante un perfodo de cuota no menor de tres meses, y a menos que los reglamentos
que rijan el otorgamiento de dichas licencias o permisos hayan sido publicados antes de halber
sido puestos en vigor.

Arlicido IX.

En caso de que el Gobierno de los Estados Unidos de Am6rica o el de la Reptiblica del
Ecuador estableciere o mantuviere un monopolio para la importaci6n, producci6n o venta de cierto
articulo o concediere privilegios exclusivos en forma legal o de hocho a una o mits agencias, para
importar, producir o vender cierto articulo, el Gobierno del pals que estableciere o mantuviere
dicho monopolio o que concediere tales privilegios exclusivos, conviene en que en lo quo respecta
a las compras en el exterior de tal monopolio o agencia, cl comercio del otro pals deberd recibir
un tratamiento justo y equitativo. Al efecto, se conviene en que al hacer sus compras de cualquier
producto en el exterior, tal monopolio o agencia se regird, solamente por consideraciones tales
como precio, calidad y posibilidades y condiciones de venta que ordinariamente serfan tomadas
en cuenta por una empresa comercial privada interesada inicamente en comprar tal producto
bajo las condiciones m-s favorables.

Articulo X.

En caso de que el Gobierno de los Estados Unidos de America o el Gobierno de la Reptablica
del Ecuador estableciere o mantuviere, directa o indirectamente, cualquier sistema de control
de los medios de pago internacional, en la administraci6n de tal control :

(a) No impondrA prohibici6n, restricci6n ni demora a la transferencia de fondos
en pago de articulos importados que hayan sido cosechados, producidos o manufacturados
en el otro pals, ni a la transferencia de fondos en pago de los gastos necesarios a y
relacionados con la importaci6n de tales arttculos ;

(b) Otorgar, incondicionalmente, con relaci6n a los tipos de cambio y los impuestos
o sobrecargas afectando a las transacciones de cambio con respecto a pagos para o pagos
necesarios a y relacionados con la importaci6n de artfculos cosechados, producidos o
manufacturados en el otro pals, tratamiento no menos favorable que el que otorgue con
respecto a la importaci6n de cualquier articulo cosechado, producido o manufacturado
en cualquier otro pals; y
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(c) Accord unconditionally, with respect to all rules and formalities applying to
exchange transactions in connection with payments for or payments necessary and
incidental to the importation of articles the growth, produce, or manufacture of the
other country, treatment no less favorable than that accorded in connection with the
importation of the like articles the growth, produce, or manufacture of any third country.

In the event that the Government of either country shall make representations concerning
the application by the Government of the other country of the provisions of this Article, the
Government of such other country shall give sympathetic consideration to such representations,
and if, within thirty days after the receipt of such -'epresentations, a satisfactory adjustment
has not been made or an agreement has not been reached with respect to such representations,
the Government making them may, within fifteen days after the expiration of the aforesaid period
of thirty days, terminate this Agreement on thirty days' written notice.

Article XI.
With respect to Customs duties or charges of any kind imposed on or in connection with

importation or exportation, and with respect to the method of levying such duties or charges,
and with respect to all rules and formalities in connection with importation or exportation, and
with respect to all laws or regulations affecting the sale, taxation or use of imported goods within
the country, any advantage, favor, privilege or immunity which has been or may hereafter be
granted by the United States of America or the Republic of Ecuador to any article originating in
or destined for any third country, shall be accorded immediately and unconditionally to the like
article originating in or destined for the Republic of Ecuador or the United States of America,
respectively.

Article XII.

Laws, regulations of administrative authorities and decisions of administrative or judicial
authorities of the United States of America or the Republic of Ecuador, respectively, pertaining
to the classification of articles for Customs purposes or to rates of duty shall be published promptly
in such a manner as to enable traders to become acquainted with them. Such laws, regulations
and decisions shall be applied uniformly at all ports of the respective country, except as otherwise
specifically provided in statutes of the United States of America relating to articles imported into
Puerto Rico.

No administrative ruling by the United States of America or the Republic of Ecuador effecting
advances in rates of duties or in charges applicable under an established and uniform practice to
imports originating in the territory o the other country, or imposing any new requirement withrespect to such importations, shall be effective retroactively or with respect to articles either entered
for or withdrawn for consumption prior to the expiration of thirty days after the date of publication
of notice of such ruling in the usual official manner. The provisions of this paragraph do not apply
to administrative orders imposing anti-dumping duties, or relating to regulations for the protection
of human, animal, or plant life, or relating to public safety, or giving effect to judicial decisions.

Article XIII.

In the event that the rate of exchange between the currencies of the United States of America
and the Republic of Ecuador varies considerably from the rate obtaining on the day of the signature
of this Agreement, the Government of either country, if it considers the change in rate so substantial
as to prejudice the industry or commerce of the country, shall be free to propose negotiations for the
nmodinication of this Agreement or to terminate this Agreement in its entirety on thirty days'written notice.
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(c) Otorgard incondicionalmente, con respecto a todas las reglas y formalidades
exigidas en las transacciones de cambio con respecto a pagos para o pagos i,ec'sarv)s
a y relacionados con la importaci6n de articulos cosechados, producidos o manufacturados
en el otro pals, tratamiento no menos favorable que el que otorgue con respecto a la
importaci6n de anilogos artfculos cosechados, producidos o manufacturados en
cualquier otro pals.

En caso de que el Gobierno de uno u otro pals hiciere representaciones con respecto a la
aplicaci6n por el Gobierno del otro pals de las disposiciones de este Artfculo, el Gobierno del otro
pals prestar consideraci6n amistosa a tales representaciones, y si dentro de treinta dfas despu6s
de recibidas tales representaciones no se ha hecho un ajuste satisfactorio, o no se ha ilegado a un
arreglo, con respecto a tales representaciones, el Gobierno que las haga, puede, dentro de quince
dias despu~s de la expiraci6n del perlodo antedicho de treinta dfas, dar por terminado este
Convenio, previo aviso por escrito, con treinta dfas de anticipaci6n.

Articulo XI.

Con respecto a los derechos aduaneros o a las cargas de cualquier clase impuestas sobre la
importaci6n o exportaci6n o en relaci6n con las mismas, y con respecto al mtodo de imponer
tales derechos o cargas, y con respecto a todas las reglas y formalidades en relaci6n con la importaci6n
o la exportaci6n, y con respecto a todas las leyes o disposiciones que afectaren la venta, tributaci6n
o el uso dentro del pals de las mercancias importadas, cualquier ventaja, favor, privilegio o inmunidad
que se haya otorgado o que en lo sucesivo se otorgue por los Estados Unidos de Am6rica o por la
Repfiblica del Ecuador a cualquier articulo que tenga su origen en o se destine a cualquier tercer
pals, se otorgard inmediata e incondicionalmente al artfculo anAlogo que tenga su origen en o se
destine a la Reptiblica del Ecuador o a los Estados Unidos de America, respectivamente.

Arliculo XII.

Las leyes, reglamentos de autoridades administrativas y resoluciones de autoridades judiciales
o administrativas de los Estados Unidos de Am6rica o de la Repfiblica del Ecuador, respectivamente,
concerniente a la clasificaci6n de articulos para fines aduaneros o a aforos arancelarios, deberAn
ser publicados con prontitud y en manera tal que los comerciantes puedan enterarse de ellos.
Dichas leyes, reglamentos y resoluciones debern ser aplicados con uniformidad en todos los puertos
del pals respectivo excepto como se haya estipulado expresamente de manera contraria en estatutos
de os Estados Unidos de America relativos a articulos importados en Puerto Rico.

Ninguna disposici6n administrativa de los Estados Unidos de America o de la Reptiblica del
Ecuador, que produzca un aumento de los aforos o gravlmenes aplicables en virtud de una prdctica
establecida y uniforme a las importaciones originarias del otro pals, o que imponga cualquier nuevo
requisito con respecto a tales importaciones, podri tener efecto retroactivo m deberA ser aplicable a
articulos que hayan sido registrados en o sacados de las aduanas para consumo dentro de los treinta
dias siguientes a la fecha de publicaci6n de tal disposici6n, en la forma oficial acostumbrada. Las
disposiciones de este prrafo no son aplicables a las 6rdenes administrativas que impongan derechos
contra (( dumping )) o relativas a reglamentos para la protecci6n de la vida hurnana, animal o vegetal,
o relativas a la seguridad ptiblica, o para hacer cumplir resoluciones judiciales.

Arliculo XIII.

En caso de que el tipo de cambio entre las monedas de los Estados Unidos de Am6rica y de la
Repdblica del Ecuador varle considerablemente del tipo de cambio vigente en el dia de la firma
de este Convenio, el Gobierno de uno o del otro pats que considere la diferencia tan substancial
que perjudique las industrias o el comercio de su pals, estani en libertad de proponer negociaciones
para la modificaci6n de este Convenio o de dar por terminado este Convenio en su totalidad, dando
aviso por escrito con treinta das de anticipacidn.
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Article XIV.

Greater than nominal penalties will not be imposed in the United States of America or in the
Republic of Ecuador upon importations of articles the growth, produce or manufacture of the
other country because of errors in documentation obviously clerical in origin or where good faith
can be established.

The Government of each country will accord sympathetic consideration to, and when requested
will afford adequate opportunity for consultation regarding, such representations as the other
Government may make with respect to the operation of Customs regulations, quantitative restrictions
or the administration thereof, the observance of Customs formalities, and the application of sanitary
laws and regulations for the protection of human, animal, or plant life or health.

In the event that the Government of either country makes representations to the Government
of the other country in respect of the application of any sanitary law or regulation for the protection
of human, animal, or plant life, and if there is disagreement with respect thereto, a committee of
technical experts on which each Government shall be represented shall, on the request of either
Government, be established to consider the matter and to submit recommendations to the two
Governments.

Article XV.

Except as otherwise provided in the second paragraph of this Article, the provisions of this
Agreement relating to the treatment to be accorded by the United States of America and the
Republic of Ecuador, respectively, to the commerce of the other country, shall not apply to the
Philippine Islands, the Virgin Islands, American Samoa, the Island of Guam, or to the Panama
Canal Zone.

Subject to the reservations set forth in the third and fourth paragraphs of this Article, the
provisions of this Agreement regarding most-favored-nation treatment shall apply to articles the
growth, produce or manufacture of any territory under the sovereignty or authority of the United
States of America or the Republic of Ecuador, imported from or exported to any territory under the
sovereignty or authority of the other country. It is understood, however, that the provisions of
this paragraph do not apply to the Panama Canal Zone.

The advantages now accorded or which may hereafter be accorded by the United States of
America or the Republic of Ecuador to adjacent countries in order to facilitate frontier traffic, and
advantages resulting from a Customs union to which either the United States of America or the
Republic of Ecuador may become a party so long as such advantages are not extended to any other
country, shall be excepted from the operation of this Agreement.

The advantages now accorded or which may hereafter be accorded by the United States of
America, its territories or possessions or the Panama Canal Zone to one another or to the Republic
of Cuba shall be excepted from the operation of this Agreement. The provisions of this paragraph
shall continue to apply in respect of any advantages now or hereafter accorded by the United
States of America, its territories or possessions or the Panama Canal Zone to one another, irrespective
of any change in the political status of any of the territories or possessions of the United States of
America.

Article XVI.

Subject to the requirement that, under like circumstances and conditions, there shall be no
arbitrary discrimination by either country against the other country in favor of any third country,
and without prejudice to the provisions of the second and third paragraphs of Article XIV, the
provisions of this Agreement shall not extend to prohibitions or restrictions (I) imposed on moral
or humanitarian grounds ; (2) designed to protect human, animal or plant life or health ; (3) relating
to prison-made goods ; (4) relating to the enforcement of police or revenue laws.
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Arliculo XIV.

No sc impondrdin en los Estados Unidos de Am6rica ni en la Repfiblica del Ecuador multas
mayores que las nominales sobre ]a importaci6n de articulos cosechados, producidos o manufac-
turados en el otro pals, con motivo de errores en la documentaci6n quc patentemente se deban a
]a simple escritura o sean errores tipogrdficos (clerical errors), o cuando pueda establecerse la
buena fM.

El Gobierno de cada pals darA consideraci6n amistosa y a solicitud prestarA oportunidad
adecuada a las consultas con respecto a las representaciones quc el otro Gobierno pueda hacer con
relaci6n a la aplicaci6n de reglamentos aduaneros, restricciones cuantitativas o a la administraci6n
dc las mismas, la observancia de formalidades aduaneras y la aplicaci6n de leyes y reglamentos
sanitarios para la protecci6n de la vida o Ia salud humana, animal o vegetal.

En caso de que el Gobierno do uno u otro pals hiciere representaciones al otro Gobierno con
respecto a la aplicaci6n de cualquier ley o disposici6n sanitaria para la protecci6n do ]a vida
humana, animal o vegetal, y hubiere desacuerdo sobre el particular, so establecerd, a peticidn de
cualquiera dc los Gobiernos, una Comisi6n do expertos tdcnicos en la cual estardn representados
ambos Gobiernos, para considerar el asunto y someter recomendaciones a los dos Gobiernos.

Articulo XV.

Exceptuando lo estipulado dc manera contraria en el segundo p'rrafo de este Arttculo, las
disposiciones de este Convenio referentes al tratamiento que los Estados Unidos de America y la
Repiiblica del Ecuador, respectivamente, debern dispcnsar al comercio del otro pals, no serln
aplicables a las Islas Filipinas, Islas Virgenes, Samoa Americana, Isla de Guam, ni a la Zona del
Canal do Panamd.

Sujetas a las reservas establecidas en los pirrafos tercero y cuarto dc este Artfculo, las
disposiciones do este Convenio con respecto al tratamiento do la naci6n mis favorecida so aplicaran
a los artfculos cosechados, producidos o manufacturados en cualquier territorio bajo la soberanfa
o jurisdicci6n de los Estados Unidos de Amdrica o do la Repfibhca del Ecuador importados de o
exportados a cualquier territorio bajo la soberania o jurisdicci6n del otro pals. So entiende, sin
embargo, que las disposiciones do este pdrrafo no son aplicables a la Zona del Canal do PanamA.

Las ventajas ya otorgadas o quo en lo sucesivo sc otorgaren por los Estados Unidos de Amdrica
o la Reptiblica del Ecuador a pafses limitrofes para facilitar el tr.fico fronterizo y las ventajas quo
resultaren de una uni6n aduanera de la cual los Estados Unidos de America o la Repilblica del
Ecuador pudiere formar parte y mientras tales ventajas no so concedan a cualquier otro pals, sc
exceptuar.n de los efectos de este Convenio.

Las ventajas ya otorgadas o quo en lo sucesivo so otorgaren por los Estados Unidos do America,
sus territorios o poscsiones o por la Zona del Canal do Panamdl, entre sl o a la Repiblica de Cuba,
se exceptuardn de los efectos do este Convenio. Las disposiciones do este pdrrafo continuardn
aplicindose con respecto a cualquier ventaia ya otorgada o quo en lo sucesivo so otorgare por los
Estados Unidos do Anrica, sus territorios o posesiones, o por ]a Zona del Canal de Panamd,
entre sf, no obstante cualquier cambio en el status politico do cualquiera de los territorios o
posesiones do los Estados Unidos de America.

Articulo XVI.

Sujcto al requisito de quo, bajo circunstancias y condiciones andlogas, no habrA discriminaci6n
arbitraria por un pals en contra del otro a favor de cualquier naci6n tercera, y sin perjuicio a las
disposiciones del segundo y tercero pirrafos del Artfculo XIV, las disposiciones do este Convenio
no se aplicarin a las prohibiciones o restricciones (i) impuestas para fines humanitarios o moral
(2) destmadas a protejer ]a vida o la salud humana, anmal o vegetal ; (3) relacionadas con mercanclas
producidas en prisiones ; (4) con respecto a la ejecuci6n de ]eyes polhciales o fiscales.
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Nothing in this Agreement shall be construed to prevent the adoption of measures prohibiting
or restricting the exportation of gold or silver, or to prevent the adoption of such measures as
either Government may see fit with respect to the control of the export or sale for export of arms,
ammunition, or implements of war, and, in exceptional circumstances, all other military supplies.

Article XVII.

In the event that the Government of the United States of America or the Government of the
Republic of Ecuador adopts any measure which, even though it does not conflict with the terms
of this Agreement, is considered by the Government of the other country to have the effect of
nullifying or impairing any object of the Agreement, the Government which has adopted any such
measure shall consider such representations and proposals as the other Government may make with
a view to effecting a mutually satisfactory adjustment of the matter.

Article XVIII.

The present Agreement shall, from the date on which it comes into force, supplant the Modus
VivendiI between the United States of America and the Republic of Ecuador, effected by exchange
of notes signed on June I2th, 1936.

Article XIX.

The present Agreement shall come into full force on the thirtieth day following proclamation
thereof by the President of the United States of America and the Supreme Chief of the Republic
of Ecuador, or should the proclamations be issued on different days, on the thirtieth day following
the date of the later in time of such proclamations, and, subject to the provisions of Article VII,
Article X, or Article XIII, shall remain in force and effect until six months from the day on which
either Government shall give notice of its intention to terminate it. The Government of each
country shall notify the Government of the other country of the date of its proclamation.

In witness whereof the respective Plenipotentiaries have signed this Agreement and have
affixed their seals hereto.

Done in duplicate, in the English and Spanish languages, both authentic, at the City of Quito
this sixth day of the month of August of the year one thousand nine hundred and thirty-eight.

For the President of the United States of America

(Seal) Boaz LONG.

For the Supreme Chief of the Republic of Ecuador:

(Seal) Luis BOSSANO.

'Vol. CLXX, page 377, of this Series.
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Nada de lo contenido en este Convenio so interpretari en un sentido quo impida la adopci6n
do medidas quo prohiban o restrinjan la exportaci6n de oro o plata, o quo impida la adopci6n do
las medidab quo cualquiera do los dos Gobiernos estime necesarias para el control do la exportaci6n
o venta para la exportaci6n de armas, municiones o implementos do guerra, y, en circunstancias
excepcionales, do todo otro material de guerra.

Arliculo XVII.

En caso do quo el Gobierno de Jos Estados Unidos de Am6rica o el Gobierno do la Repdblica
del Ecuador adopte cualquier medida que adn cuando no est6 en conflicto con los t~rminos do este
Convenio sea considerada por el Gobierno del otro pafs como anulando o desvirtuando cualquiera
do los fines do este Convenio, el Gobierno quo haya adoptado tal medida deberd considerar las
representacionos y propuestas quo el otro Gobierno pueda hacer con la mira de efectuar un arreglo
del asunto mutuamente satisfactorio.

Arliculo XVIII.

El prescnte Convenio dcber, desde la fecha en quo entre on vigor, subrogar al inodus vivendi'
entre los Estados Unidos de Amt~rica y la Repdblica del Ecuador efectuado por cambio de notas
firmadas el doce do junio do mil novecientos treinta y seis.

Articulo XIX.

El presente Convonio deberA entrar on pleno vigor treinta dias despu6s do su promulgaci6n
por el Presidente de los Estados Unidos do Amtrica y por el Jefe Suplemo de la RepTblica del
Ecuador, o, en caso do quo las promulgaciones so hagan en fechas distintas, treinta dfas despuds
do la fecha do la iltima promulgaci6n, y, sujoto a las disposiciones del Articulo VII, Articulo X
o Articulo XIII, permanecerA en vigor y efecto hasta seis meses despues do la fecha en quo cual-
quiera do los dos Gobiernos diere aviso do su intenci6n do terminarlo. El Gobierno de cada pals
deber, notificar al Gobierno del otro la fecha do su promulgaci6n.

En fM do lo cual los respectivos Plenipotenciarios han frrmado este Convenio y han puesto sus
sellos.

Hecho en duplicado, en los idiomas ingls y espahiol, siendo ambos textos autnticos, en la
ciudad de Quito, a los seis dlas del mes do agosto do mil novecientos treinta y ocho.

Por el Presidente do los Estados Unidos do Am6rica:

(Sello) Boaz LONG.

Por el Jefe Supremo de la Repdblica del Ecuador:

(Sello) Luis BOSSANO.

Vol. CLXX, page 377, de cc rccucil.
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SCHEDULE I.

Ecuadoran Maximum Rates
Tariff Item Description of Articles of Duty

Number Specific Rates
in Ecuadoran Sucres

Note : The provisions of this Schedule will be interpreted as
though they had been included in the current Ecuadoran tariff
law by an amendment to that law.

A bbreviations

G. K. - Gross Kilo
L. K. = Legal Kilo

Milk
(b) Milk in powder or skimmed milk, evaporated milk or cream

or any kind of milk, with or without sugar, conserved or
concentrated, in any container, except milk sugar .

Hog lard :
(a) Flog lard . . . . . . . . . . . . . . . . . . . . . .

Preserved sardines, in any form or preparation ...........
Prunes in general ....... ......................
Oats :

(c) Elaborated, prepared or crushed for human food, in
containers of metal, paper board or similars ........

Pure wheat flour, in any container ... ...............
Lubricating oils for machinery and vehicles in general, including

greases of any origin, composition or mixture, not otherwise
shown. ........ ..........................

All prepared liquid paints, not otherwise provided for, including
those called enamels and lacquers, not provided for in section 6

Note VI which reads - No articles classified under item 277
will pay a duty of less than 30 percent ad valorem " is hereby
deleted.

Paste, powder, soap, waters and liquid preparations in general
and others not specified, for dental cleanliness and hygiene,
perfumed or not ....... ......................

Pharmaceutical specialties and preparations such as :
(c) Syrups, elixirs, emulsion, comprimes, tablets, ampoules,

capsules and similar ...... ....................

Note XVII in so far as it refers to subitem (c) of item 374 is
hereby deleted.

Note : The importation of pharmaceutical specialties and patent
medicines remains subject to the provisions that the National
Department of Hygiene of Ecuador may dictate. It is understood,
however, that the public health authorities of Ecuador will not
impose any certification requirement or any formality for the
importation, registration, licensing and sale of pharmaceutical
specialties and patent medicines, which will be impossible of
fulfillment in the United States of America because of the lack of
a duly authorized Federal agency.

L. K.

G. K.
L. K.

L. K.

0.45

0.25
0.49
0.315

L. K. 0.245
G. K. 0.075

G. K.

G. K.

0.315

o.6o

L. K. 2.765

L. K. 1.2o
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LiSTA I.

Descripci61 do Articulos

Nota . Las estipulaciones dc esta Lista se interpretardn como
si estuvieran incluildas en ]a actual Ley arancelaria dc Aduanas
del Ecuador como una entnienda a dicha Ley.

A breviaciones :

P. B. K. = Por Kilo peso Bruto
P. L. K. = Por Kilo peso Legal

Leche :
b) Leche en polvo o descremada, leche o crema evaporada o

cualquier leche, con o sin azdcar, conservada o concentrada,
en cualquier envase, exceptuando azficar dc leche......

Manteca dc cerdo :
a) Manteca de cerdo ...... ....................

Sardinas conservadas en cualquier forma o preparac16n ....
Ciruelas pasas en general ...... ...................
Avena :

c) Elaborada, preparada o machacada para la alimentaci6n
humana, en envases metAlicos, de cart6n o semejantes . . .

Harina pura de trigo, en cualquier envase............
Aceites lubricantes para maquinarias y vehfculos en general,

incluso grasa, de cualquier origen, composici6n o mezcla, no
previstos en otra parte. .................

Todas las pinturas preparadas en lfquido, no previstas en otra
parte, incluso las Ilamadas esmaltes y barnices, no previstas en
la secci6n 6 ......... .......................

Nota VI que dice s Ningfin articulo clasificado en cl pArrafo 277
pagarA un derecho menos de Ad-val. 30% )) queda suprimida.

Pasta, polvo, jab6n, aguas y 1)reparaciones lfquidas en general, y
cualquiera otra no especificada para ]a limpieza e higiene
dentrffica, perfurnados o no ..... .................

Preparaciones y especialidades farmac6uticas, tales como :
c) Jarabe, elixir, emulsi6n, comprimidos, tabletas, ampollas,

cipsulas y semejantes ...... ..................

Queda suprimida Nota XVII en cuanto se refiere al inciso c) del
p6.rrafo 374.

Nota : La importaci6n de especialidades farmacuticas y medi-
cinas dc patente queda sujeta a las reglamentaciones que el
Departamento de Sanidad del Ecuador pueda dictar. Debe
entenderse, sin embargo, quo las autoridades d Sanidad del
Ecuador no impondrAn el requisito do certificaci6n de ninguna
clase u otra formalidad para la importaci6n, registro, licencia y
venta ie especialidades farmacuticas y medicinas de patente, lo
cual serla imiposible cuniplir en los Estados Unidos de Amdrica,
debido a la falta de una agencia Federal debidamente autorizada
para el efecto.

Tarifas Mtxinias
do Derechos

Tarifas Especlficas
en Sucres

Ecuatorianos

P. L. K.

P. B. K.
P. L. K.
P. L. K.

0,45

0,25
0,49
0,315

P. L. K. 0,245
P. B. K. 0,075

P. B. K. 0,315

P. B. K. o,6o

P. L. K. 2,765

P. L. K, 1,20

No.
de la Ley

arancclarla
de Aduanas
deI lcuador

9

Ex 13

30
43
77

87
154

Ex 277

292

374
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Ecuadoran Maximum Rates
Tariff Item Description of Articles of Duty

N umber Specific Rates
in Ecuadoran Sucres

524

526

6o8

644

648

649

650

652

667

Ex 677

Tools and instruments of all kinds for artisans (excepting those
intended for and those suitable for automobiles), not mentioned
elsewhere, such as drills, reamers, anvils, carpenters' planes,
those for cleaning boiler tubes, jack or long planes, bellows,
scythes, files, fixed wrenches and monkey wrenches, hammers,
crow bars, punches, handsaws, saws, small or hand bits, pipe
stocks, turnpikes, small or hand lathes, heel knives, anvils (tall
type), diamonds mounted for cutting glass, wire stretchers and
fencing pliers for cattle fences, boiler tube expanders, saw
setters, plumbs, marking gauges and levels for carpenters and
masons, stonecutters' steel tools, lifting jacks for lifting weights
up to two tons ; all these of iron, cast iron, steel or wood . . .

Instruments and utensils, such as spades or hoes, agricultural
machetes (without sheaths), shovels, rakes, pitch forks, win-
nowing forks for potatoes, picks, pick-axes, pruners and hand
trowels, all with or without handles ; root prners and similar
utensils which are employed in agriculture and the preparation
of land for agriculture ...... ...................

Steam boilers and steam engines of all kinds, including engines
and tenders ; traction engines and portable engines ; machinery
for the construction of roads and irrigation canals; hydraulic
motors, motors run by hot air, compressed air, petroleum,
gasoline and naphtha, excepting motors intended for passenger
automobiles ; complete air compressor and all apparatus
operated by compressed air, such as hammers, drills, chisels,
etc. ; hand or power cranes ; turn tables, elevators, machinery
for rock and well drilling ; excavating machinery; stone
crushers, cutters and polishers; concrete mixers, rammers,
power hammers, windlasses, dredges, winches ; ore crushers;
machines for making tiles and cement tubes, and machinery
in general for the manufacture of clay bricks, run by motive
power ......... ...........................

Mechanical specie counters ; cash registers ; calculating machines
accounting machines; spare parts for all such machines . .

Hand sewing machines, with or without covers, for seamstresses
and tailors ....... .................... .Each

Sewing machines, operated by human power not specially
provided for, also all parts and tools for sewing machines, of
every kind, except needles .... ... ................

Sewing machines, in general, with or without covers, called table
or cabinet machines, for seamstresses and tailors .... Each

Plus
Typewriters, covers for the same and spare parts for them . . .

Storage batteries, and parts or elements for the same, even those
for automobiles, radio-telephony installations or for other uses

Electric and other automatic refrigerators of any type, with or
without motors, and accessories and parts therefor .......
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io% ad valorem

3 1% ad valorem

Free

20% ad valorem

10.00

io% ad valorem

25.00
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No. Tarifas MAxituas

de la Ley do Derechos
arancelaria Descrpci6n de Arttculos Tarifas Especificas

(lo Aduanas en Sucres
del Ecuador Ecuatorianos

524

526

6o8

644

648

649

650

652

667

Ex 677

No. 4489

Herramientas e instrumentos de todas clases, para artesanos
(exceptuando los aparatos y los a prop6sito para autom6viles),
no mencionados en otra parte, tales como barrenas, brocas,
bigornias, cepillos de carpintero, los para limpiar tubos do
caldera, garlopas a garlopines, fuelles, giladaitas, limas, laves
fijas y Haves inglesas, martillos, palancas, sacabocados, serruchos,
sierras, taladros pequeflos o manuales, tarrajas, torniquetes,
tornos pcqueflos o manuales, trinchetes o tranchetes, yunques,
diamantes montados para cortar vidrio, templadores do alambre
y Haves para cercas de ganado, expandas para tubos de calderos,
trabadores de sierra, plomadas, gramiles y niveles para carpin-
teros y albaftiles, barrilejos y piquillos do acero para picape-
dreros, gatos para alzar pesos hasta do dos toneladas; todos
estos de hierro, hierro fundido, acero o madera ..........

Instrumentos y M~tiles, tales como azadas o azadones, hoces,
machetes de agricultura (sin vaina), palas, rastrillos, horquillas
para estidrcol, bieldos para sacar papas, picos, piquetas, poda-
doras y excavadoras manuales, todos con cabos o sin ellos;
arrancacepas, y tdtiles semejantes quo se emplean en Ia
agricultura y preparaci6n do ]a tierra para ]a agricultura . . .

Calderas y motores do vapor de todas clases, incluso motores y
tenderes ; mfiquinas do tracci6n y motores portdtiles ; maqui-
naria para la construcci6n de caminos y canales de riego;
motores hidriulicos, do aire caliente y do aire comprimido ; de
petr6lco, do gasolina y dc nafta, excepto los motores destinados
a autom6viles do pasajeros; compresora do aire completo y
todos los aparatos que funcionan por medio do aire compromido,
tales como martillos, taladros, cinceles, etc. ; grtias de mano
o do fuerza motriz ; plataformas giratorias, ascensores, maqui-
narias para taladrar roca y para la perforaci6n do pozos;
maquinarias para excavaciones; trituradoras, cortadoras y
pulimentadoras para piedra; mezoladoras do concreto, marti-
notes, martillos do fuerza motriz, cabrias, dragas, cabrestantes
bocarto ; mquinas para fabricar baldosas y tubos do cemento ;
y maquinarias en general, para ]a fabricaci6n do ladrillos de
arcilla, movidas a fuerza motriz .... ..............

Contadores mecAnicos do efectivo ; cajas registradoras ; mAquinas
de computar; maquinas para teneduria do libros ; piezas sueltas
do todas 6stas ...... ......................

Mdquinas do coser a mano, con caja o sin ella, para costureras y
sastres . . . . . . . . . . . . . . . . . . . . . . . . .

Mdquinas de coser a fuerza do sangre, no previstas, asi como todas
las partes y 'tiles de maquinas do coser do cualquiera clase,
exceptuando las agujas ....... ..................

Miquinas de coser, on general, con caja o sin ella, lamadas de mesa
o gabinete, para costureras y sastres ..... ............
MIs ........ ...........................

Mfiquinas de escribir, tapas para las mismas y piezas sueltas do
elias ........ ...........................

Baterlas acumuladoras, y partes o elementos para las mismas,
aunque scan para autom6viles, instalaciones do radio-telefonla
o para otros usos . . . . . . . . . . . . . . . . . . . .

Refrigeradoras elctricas y otras refrigeradoras automdticas do
cualquier tipo, con o sin motores, y accesorios y partes para las
mismas .......... .........................

Ad-val. io%

Ad-val. 31/%

Libre

Ad.-vaL. 20%

Cada una o,oo

Ad-val. io%

Cada una 25,00
Ad-val. 5%

A d-vat. 20%

Ad-val. 25%

Ad-val. 20%
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Maximum RatesEcuadoran of DutyTariff Item Description of Articles Specific Rates
Number in Ecuadoran Sucres

Electric batteries in general and elements for the same, of metal,
carbon or any other material .... ..............

Note VIII which says " No article classified under item 679
shall pay a duty of less than 30% " is hereby deleted.

(a) Automobiles tip to 6oo dollars in value .............
(b) From 6oi to 900 dollars, for the excess ..............
(c) 9O! dollars and above, for the excess ...............
(d) Omnibuses and similar vehicles for passengers .........
(e) Parts, spare and repair parts for automobiles, omnibuses and

trucks ; coach work and chassis for automobiles and coach work
for omnibuses, excepting chassis for automobile trucks for the
transportation of freight and omnibuses .... ...........

Inner tubes for tires or pneumatic casings of motor powered
vehicles ... .........................

(a) Automobile trucks and light delivery trucks for the transpor-
tation of freight, with explosion, internal combustion or electric
motors, imported with coach work and chassis of all of these,
including chassis for omnibuses .... ..............

Tires, that is covers, for automobile wheels, solid, hollow or pneu-
matic, smooth or of the nonskid type, including all other pneu-
matic tires for vehicles, and leather covers, reinforced or not
with metal ........ ........................

Oilcloth with a base of cotton or other vegetable fibres, and imita-
tion leather, for furniture, vehicles and tapestry, including
table covers ........ .......................

Knitted and crocheted textiles, of silk or artificial sill, with or
without handwork :
(b) Stockings and socks, for men and women, per dozen pairs

Hides and skins, tanned, dressed or dyed, without hair or wool :
(a) Of calf, varnished, whole, divided, split, excarnated or

crusts ........ ..........................
Ex (n) Patent upper leather ..... ................

679

687

691

692

706

900

iO86

1089

SCHEDULE II.

United States Maximum RatesTaiffd Sate oof Duty.TariffAt of Description of Articles Specific RatesParagraph in United StatesDollars

Note : The provisions of this Schedule shall be construed and given
the same effect, and the application of collateral provisions of the
Customs laws of the United States to the provisions of this Schedule
shall be determined, in so far as may be practicable, as if each provi-
sion of this Schedule appeared respectively in the paragraph of the
Tariff Act of 1930 or the section of the Revenue Act of 1932 noted in
the column at the left of the respective descriptions of articles.

NO 4489

L. K, 0.70

30% ad valorem
40% ad valorem
80% ad valorem
30% ad valorern

2o% ad valorem

L, K. 1.995

to% ad valorem

L. K. 2.1o

L. K. r.96

8.66
Plus 7% advaloren

L. K. 8.50
L. K. 8.50
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No. Tarifas Mfixirnas

de la Ley do Derechos
arancelaria Descripci6n do Articulos Tarifas Especlficas

do Aduanas en Sucres
del Ecuador Ecuatorlanos

Pilas eltctricas en general, y clementos para las mismas, scan do
metal, carb6n o cualquier otro material .... ...........

Nota VIII que dice a Ningdn articulo clasificado segdn el
pArrafo 679, pagari un derecho menor do Ad-val. 30% )1 queda
suprimida.

a) Autom6viles hasta de 6oo d6lares do valor ...........
b) Do 6oi a goo d6lares, por el exceso .... .............
c) De 9o d6lares en adelante, por el exceso .. ...........
d) Omnibus y vehfculos semejantes, para pasajeros .........
e) Partes, piezas sueltas y repuestos para autom6viles, omnibus,

y camiones ; carrocerfa y chassis para autom6viles y carrocerfa
para omnibus, exceptuando chassis para camioncs-autom6viles
de transporte de carga y omnibus ..... .............

CAmaras o tuberfa interior para ilantas o cAmaras neumfticas do
vehiculos a fuerza motriz ..... ..................

a) Camiones-autom6viles y camionetas para el transporte do
carga, con motores do. explosi6n o combusti6n interna o el6c-
trica, importados con sus carrocerfas y chassis do todos 6stos,
inclusive los chassis para omnibus .... ............

Llantas, o scan cubicrtas, para ruedas do autom6viles, s6lidas,
huccas o noumtticas, scan lisas o de sistema antfderrapant,
incluso todas las demis Ilantas neumAticas para vehiculos y
las cubiertas de cuero para las mismas, reforzadas o no con
metal...........................

Hule a base de algod6n o de otras fibras vegetales e imitaciones
do cuero para muebles, vehfculos y tapicerla, inclusive las
carpetas do mesa ........ ....................

Tejidos do punto de media y do crochet, de seda o soda artificial,
con obra de mano o sin ella :
b) Medias y calcetines, para hombres y mujeres .........
M6.s .......... ...........................

Cueros o pieles curtidos, adobados o tefiidos, sin pelo o lana :
a) Do becerro, barnizados, enteros, divididos, abiertos, des-

carnes o costras ...... ....................
Ex n) Cueros grandes, charolados, para pala do calzado.

P. L. K. 0.70

Ad-val.
Ad-val.
Ad-val.
Ad-val.

Ad-val.

P. L. K.

30%
40%
80%
30%

20%

r,995

679

687

69I

692

706

900

io86

io89

LISTA II.

Ley dc Arancel Tarifas Mfiximas
do 1930 do Ios do Derechos.

Estados Tarifas Especfficas
Unidos Descripei6n de ArtIculo3 en D61ares do los

de Aintrica Estados Unidos
Pirrafo de Amt-rica

No- 4489

Nota : Las disposiciones dc esta Lista serdn interpretadas y tendrAn
el mismo efecto y la aplicaci6n a ellas do las disposiciones colaterales
de las Leyes do Arancel do los Estados Unidos do America sora deter-
rainada, en cuanto fuere posible, como si cada disposici6n do esta
Lista apareciera respectivamente en el pArrafo de la Ley do Arancel
de 1930 o la secci6n do la Ley de Ingresos de 1932 sefialado on in
columna do la izquierda do las respectivas descripciones de los artf-
culos.

Ad-val. io%

P. L. K. 2,10

P. L. K. 1,96

Docena do pares
8,66

Ad-val. 7%

P. L. K. 8,50
P. L. K. 8,5o
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Description of Articles

752

8o6 (a)

8o6 (b)

1504 (b) (j)

16o9

1618
1618
1619
1653
1654

168,1
1765
1778
1803 (I)

1803 (2)
Revenue Act

of 1932
Section

6oi (c) (6)

United States
Tariff Act of

1930
Paragraph

Certified to be a true and complete textual copy of the original Agreement, as amended,
including two Schedules annexed thereto, in all the languages in which it was signed.

For the Secretary of State of the United States of America
Edward Yardley,

Chief Clerk and Administrative Assistant.
No 4489

Bananas, dried, desiccated or evaporated ... .............

Naranjilla (solanum quitoense lam) juice, not specially provided for,
containing less than one half of one per centum of alcohol ....

Concentrated naranjilla (solanum quitoense lai) juice, fit for beverage
purposes ......... ...........................

Hats and hoods, composed wholly or in chief value of the fibre of
the carludovica palmata, commercially known as toquilla fibre or
straw :
Not blocked or trimmed and not bleached, dyed, colored or stained

Annatto, prepared or unprepared, and extracts thereof (not containing
alcohol) ........ ............................

Bananas, green or ripe ....... ....................
Plantains, green or ripe ....... ....................
Barks, cinchona or other, from which quinine may be extracted . .
Cocoa or cacao beans, and shells thereof ... .............
Coffee, except coffee imported into Puerto Rico and upon which a

duty is imposed under the authority of section 319 ........
Kapok, not dressed or manufactured in any manner ..........
Reptile skins, raw ............. . ................
Tagua nuts ......... ..........................
Sawed balsa lumber and timber, not further manufactured than

planed, and tongued and grooved ; n. s. p. f ..............
Balsa wood in the log ....... ......................

Balsa lumber, rough, or planed or dressed on one or more sides, provided
that nothing in this Agreement shall be deemed to prevent the
application of a tax at the rate provided for above to sawed balsa
timber or to require a deduction on account of planing, tonguing
or grooving in determining board measure for the purpose of assessing
import taxes on balsa lumber and timber ... ............

Maxiinuin Rates
of Duty.

Specific Rates
in United States

Dollars

17 1/ O

ad valorem

0.35 per gallon

0,35 per gallon
on the quan-
tity of un-
concentrated
natural fruit
juice contain-
ed in such
concentrated
juice as shown
by chemical
analysis

122 %
ad valorem

Free
Free
Free
Free
Free

Free
Free
Free
Free

Free
Free

.5o per iooo
feet board
measure
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Ley de Arancel Tarifas M'ximas

eti 19o0 de lo de Derechos.
Estados Tarifas Especificas
Unidos Descripci6n de Artculos en 6ares de los

de Ayrntica Estados Unidos
Pfirrafo de Amnrica

752

8o6 (a)

8o6 (b)

150.1 (b) (i)

i6o9

1618
1618
16i)
1653
1654

1684
1 765
1778
1803 (i)

1803 (2)
Ley de Ingresos

de 1932
Seccd6n

601 (c) (6)

PlAtanos, secos, desecados o evaporados ..... .............

Jugo de naranjilla (solanum quitoense lain), no previsto especialmente,
conteniendo menos de la mitad de i% de alcohol .........

Jugo de naranjilla (solanum quitoense lam), concentrado, apropiado
para bebidas .......... ........................

Sombreros y cubiertas (formas o * cloches a), compuestos enteramente
o en su mayor valor de la fibra de la carludovica pahnala, comercial-
mente conocida como fibra o paja toquilla :
sin hormar o adornar, y sin ser blanqueados, pintados de color o

tinturados ......... ........................
Achiote, preparado o sin preparar, y sus extractos (que no contengan

alcohol) . . . . . . . . . . . . . . . . . . . . . . . . . .
PlAtanos, verdes o maduros ....... ..................
Phitanos de cocinar, verdes o maduros ..... .............
CAscaras, cascarilla u otras, de las cuales se pueda extraer la quinina
Cocoa o cacao en grano y las cAscaras de 6stos ..............
Caf6, salvo caf6 importado a Puerto Rico y sobre el cual est-& impuesto

un derecho bajo la autoridad de secci6n 319 ..........
Lana de ceibo, no preparada ni manufacturada en ninguna forma.
Cueros do reptil, crudos ....... ....................
Tagua ........... ............................
Madera y palos de balsa, aserrados, pero sin mAs manufactura que

acepillados y macbimbrados ; no previsto en otra parte .......
Palo de balsa en trozos ....... ....................

Palo de balsa, cruda, o acepillada o proparada en un o mAs lados, a
condici6n de que en este Convenio nada se estime que se opone a la
aplicaci6n de tin impuesto al tipo mAs arriba establecido, para el
palo de balsa aserrado, o que requiera una disminuci6n por estar
cepillado, machimbrado o acanalado, para determinar la modida
de la tabla, con el fin de establecer los derechos de importaci6n
para la madera de balsa aserrada o en palos .............

Certified to be a true and complete textual copy of the original Aqreement, as amended,
including two Schedules annexed thereto, in all the languages in which it was signed.

For the Secretary of State of the United States of America
Edward Yardley,

Chiel Clerk and Administrative Assistant.
No. 4489

171% Ad-val.

0,35 por gal6n

0,35 por gal6n,
sobre unacan-
tidad de jugo
natural de fru-
ta, no concen-
trado, segdn
el jugo con-
centrado que
contenga, de
acuerdo con
el analisis quf-
mico.

121% Ad-val.

Libre
Libre
Libre
Libre
Libre

Libre
Libre
Libre
Libre

Libre
Libre

1,50 por ooo
pies
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I TRADUCTION. - TRANSLATION.

No 4489. - ACCORD COMMERCIAL ENTRE LES ]'TATS-UNIS D'AMr-
RIQUE ET LA RE PUBLIQUE DE L'ICQUATEUR. SIGNIZ A QUITO,
LE 6 AOUT 1938.

LE PRISIDENT DES ETATS-UNIS D'AMtRIQUE et LE CHEF SUPRftME DE LA RAPUBLIQUE DE
L'EQUATEUR, d6sireux de renforcer les liens traditionnels d'amitiM qui unissent les deux pays en
maintenant le principe de I'6galit6 dc traitement comme base do leurs relations commerciales et en
s'accordant des concessions et avantages mutuels et r6ciproques en vue de d6velopper le commerce,
sont convenus, par l'interm6diaire do leurs pldnipotentiaires respectifs, dc l'accord ci-apr~s

Article premier.

Les articles rdcolt6s, produits ou manufactur6s aux Etats-Unis d'Am6rique, qui sont 6numdr6s
et ddsign6s clans la liste I annex6e au. pr6sent accord dont elle forme partie int6grante, seront
exempt6s, A leur importation dans la R6publique do l'Equateur, des droits de douane ordinaires
ddpassant ceux qui sont indiqu6s dans ladite liste. Ces articles seront 6galement exempt6s do tous
autres droits, imp6ts, taxes, charges ou redevances frappant l'importation ou per~us & loccasion
do cette importation, pour autant qu'ils d6passent ceux qui sont stipul6s le jour do la signature
du prsent accord ou prevus par les lois do la R6publique de l'Equateur en vigueur A la date do la
signature du pr6sent accord.

Article II.

Les articles r6colt6s, produits ou manufactur6s dans la R6publique de l'Equateur, qui sont
6nuinmrds et d6sign6s lans la liste II annex6e au pr6sent accord dont elle forme partie intdgrante,
seront exemptds, -A lour importation aux Etats-Unis d'Am6rique, do tous droits de douane ordinaires
d6passant ceux qui sont indiqu6s dans ladite liste. Ces articles scront 6galement exempt6s do tous
autres droits, imp6ts, taxes, charges ou redevances frappant 1importation ou per~us l'occasion
do cette importation, pour autant qu'ils d6passent ceux qui sont stipul6s le jour do la signature
du prdsent accord ou pr6vus par les lois des Etats-Unis d'Amdrique en vigueur A la date do la
signature du pr6sent accord.

Article III.

Les dispositions des articles premier et II du prsent accord n'emp(Icheront pas le gouvernement
do Fun et I autre pays do frapper en tout temps l'importation d'un produit quelconque d'une taxe
6quivalant h une taxe int6rieure frappant un produit national analogue ou une marchandise qui
a servi en tout ou on partie A la fabrication ou A la production do l'article import6.

Article IV.

Les Etats-Unis d'Amdrique et la Rdpublique do l'Equateur conviennent de donner aux notes
des listes I ct II les effets do parties int6grantes du pr6sent accord.

I Translated by the Secretariat of the League
of Nations, for information.

I Traduit par Ic Secr6tariat de la Soci6t6 des
Nations, A titre d'information.
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Article V.

Les articles r6colt6s, produits ou manufactures aux Etats-Unis d'Am6rique ou clans las
R6publique dc I'Equateur seront exempts, apres leur importation dans l'autre pays, de toutes
taxes, contributions, charges ou redevances int6ricures, autres ou plus 6lev6cs quo celles auxquelles
sont assujettis les articles similaires d'origine nationale ou en provenance de tout autre pay
6tranger.

Article VI.

En cc qui concerne los articles r6coltds, produits ou manufactures aux Etats-Unis d'Am6rique
ou dans la R6publique do l'Equatcur 6num6r6s et d6signs dans les listes I et II, respectivement,
qui sont importds dans 1 autre pays et qui sont on pourront 6tre soumis h des droits ad valorem
ou "t des droits 6tablis ou d6termin~s, do quelque manire que cc soit, d'aprs la valeur desdits
articles, il est entendu et convenu quo los bases et m6thodes utilisdes pour le calcul do la valeur
imposable et pour la conversion des monnaics no scront pas moins favorables aux importateurs
quo los bases et m6thodes prescrites par los lois et rlglements do la R6publique do 1FEquatcur et
des Etats-Unis d'Amdrique, respectivement, qui sont on vigueur & la date do la signature du present
accord.

Article VII.

Aucune prohibition, aucun contingent d'importation ou contingent donanier, aucune licence
d'importation ni autre forme do restriction quantitative imposee on non en application d'un systme
quelconquo do contrOle centralis6, no sera 6tabli par la R6publique do 1 Equateur ,h l'6gard do
I'importation ou do la vente do tous los articles r6colts, produits ou manufactur6s aux Etats-Unis
d'Am6riquc qui sont 6num6r~s ct d6sign6s dans la liste I, ni par los Etats-Unis d'Am6rique A. 1'gard
do importation ou do la vente do tous los articles r6colts, produits ou manufactur6s dans la
R6publique do l'Equateur qui sont 6num6r6s et d6sign6s dans ]a liste II, sauf dispositions contraires
express6ment pr6vues dans lesdites listes.

La disposition ci-dessus no s'appliquera pas aux restrictions quantitatives sous quclque
forme quo cc soit 6dict~es par los Etats-Unis d'Am6rique ou par la R6publique do 1 Equatcur
A ]'6gard do importation ou de la vente d'un article quelconque r6colt6, produit on manufactur6
dans l'autre pays, en application do mesures administratives visant h r6glementer on hi contr6ler
la production, la mise en vente ot los prix dos articles nationaux similaires on tendant At
accroitrc los frais do main-d'oeuvre entrant dans le cofit do la production desdits articles on
imposecs en vue do maintenir la valour do change do la monnaic du pays. Avant d'6tablir ou do
modifier une restriction quelconque autoris6c en vertu des dispositions du pr(sent alin6a, le
gouvernement du pays qui a cette intention en avisera par 6crit l'autre gouvernement et donnera
,A celui-ci l'occasion do so consulter avec lni h cc sujet dans un d6lai do trente jours t dater do la
r6ception dudit avis. Si aucun accord n'est intervenu dans les trente jours suivant la r6ception
do I avis susmentionn6, le gouvernement qui envisage do prendre les rnesures on question aura
la facult6 do le faire, par la suite, h n'importe quel moment ; d'autre part, dans les quinze jours
qui suivront l'6tablissement on la modification do ladite restriction, il sera loisible t l'autre gouverne-
ment do mettre fin en totalit6 au pr6sent accord, moyennant un pr6avis do trente jours donn6
par 6crit.

Article VIII.

i. Dans le cas oii le Gouvernement des Etats-Unis d'Am6rique on celui de la R6publique
do l'Equatcur 6tablirait ou maintiendrait tine forme quelconque do restriction on do contrble
quantitatifs t l'6gard do l'importation ou do la vente d'un article int~ressant 1 autrc pays, on cans
le cas ofi l'un on l'autre gouvernement assujettirait l'importation on la vente dune quantit6
d6termin6c d'un tel article h un droit d'importation ou h une taxe inf~ricurs an droit on t la taxe

No. .1189
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qui frappe les importations exc~dant cette quantit6, il cst convenu que le gouvernement qui prendra
cette mesure :

a) Portera ] la connaissance du public ]a quantitd totale ainsi quo toute modification
dventuelle do ladite quantit6 de cot article dont l'importation ou la vente est autoris3
moyennant cc droit ou cette taxe r~duite pendant une p~riode ddtermin6e.

b) Accordera A 1'autre pays, durant ladite p~riode, sauf convention contraire, une
fraction du contingent d'importation initial ou du contingent d'importation modifi6
ult6rieurement d'uno manire quelconque, qui sera proportionnelle A la fraction des
importations totales dudit article quo -'autre pays aura fournic pendant une p6riode-
type ant~rieure ; et

c) Portera h ]a connaissance du public les contingents accordfs aux divers pays
exportateurs et informera on tout temps, sur sa demande, le gouvernement de l'autre
pays do la quantit6 do tout article do co genre, r~colt6, produit ou manufactur6 dans chacun
des pays exportateurs, qui aura t import~e ou vendue ou pour laquelle des licences
ou des permis d'importation ou do vente auront 60 accord~s.

2. Ni les Etats-Unis d'Am~rique ni la Rtpublique do I'Equateur ne r~glementeront par des
licences ou des permis d'importation d6livr6s t des particuliers ou A. des organisations la quantit6
totale des importations dans lour territoire ou des ventes sur celui-ci do tout article int ressant
l'autre pays, A moins quo la quantit6 totale des importations ou des ventes autoris~es dudit article,
pendant une p6riode do contingentement oui no ,;era pas inf6rieure A trois mois, n'ait 6t pr~alable-
ment dtablic et les r~glements concernart ]a 1.;v'aTce de ces licences ou permis rendus publics
avant lour entre en vigueur.

Article IX.

Au cas oii le Gouvernement des Etats-Unis d'Am6rique ou le Gouvernement do la Rdpublique
do l'Equateur 6tablirait ou maintiendrait un monopole pour 1'importation, la production ou ]a
vente d uno marchandise dtermin~e ou accorderait des privileges exclusifs permettant formellement
ou on fait A un ou plusieurs organismes d'importer, do produire ou do vendre une marchandise
d~terminde, le gouvernement du pays qui 6tablira ou maintiendra cc monopole ou qui accordera
de tels privilflges do monopole convient qu'en cc qui concerne les achats A l'6tranger do cc monopole
ou do cot organisme, le commerce do l'autre pays fera l'objet d'un traitement juste et 6quitable.
A cette fin, il est entendu qu'en proc~dant A ses achats de tels produits A 1'6tranger cc monopole
ou cot organisme no so laissera guidor quo par des considdrations telles quo prix, qualit6, pr6sentation
et conditions do vente dont normalement il serait tenu compte par uno entreprise commerciale
priv~e ayant uniquement en vue d'acheter lesdits produits aux conditions les plus favorables.

Article X.

Au cas ofi le Gouvernement des Etats-Unis d'Am6rique ou le Gouvernement do Ia R6publique
do 1'Equatour 6tablirait ou maintiendrait directement ou indirectement un systA-me quelconque
do contrble des moyens do paiement international, le gouvernement on question s'engage en cc
qui concerne 'administration do cc contr6le :

a) A n'imposer aucune interdiction, aucune restriction ou aucun d~lai au transfert
des paiements concernant les articles import6s, rdcolt~s, produits ou manufactures dans
l'autre pays ou des paiements n6cessaires pour l'importation de ces articles ou en raison
de cette importation ;

b) A accorder inconditionnellement, en co qui concerne le taux du change et les
taxes ou surtaxes grevant les operations do change concernant le paiement des importations
d'articles rdcoltds, produits ou manufactur6s dans l'autre pays ou les paiements n~cessaires
on raison desdites importations, un traitement qui no sera pas moins favorable quo le
traitement accord6 aux importations d'un article quelconque rdcolt6, produit ou manu-
factur6 dans tout autre pays tiers; et
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c) A accorder inconditionnellement, en cc qui concerne les rlglements ct formalit~s
relatifs h des op6rations de change ayant trait an paiement des importations d'articles
r6colt~s, produits ou manufactur6s dans l'autre pays ou aux paiements n6cessaires en
raison desdites importations, un traitement qui ne sera pas moins favorable que le
traitement accord6 aux importations des articles analogues r6colt6s, produits ou manu-
factur6s clans tout autre pays tiers.

Au cas ohi le gouvernement de Fun ou I'autre pays ferait des repr6sentations au sujet de
l'application, par le gouvernement de l'autre pays, des dispositions du present article, le gouverne-
ment dudit autre pays examinera avec bienveillance les repr6sentations en question, et si dans un
d6lai de trente jours i dater de la r~ception de ces repr6sentations elles n'ont pas fait l'objet d'un
arrangement satisfaisant ou si un accord n'est pas intervenu h leur sujet, le gouvernement qui les
aura formul6es pourra, dans les quinze jours qui suivront l'expiration du d~lai prcit6 de trente
jours, denoncer le pr6sent accord moyennant un pr6avis de trente jours donn6 par 6crit.

Article XI.

En cc qui concerne les droits de douane et les redevances de toute espce frappant l'importation
ou l'exportation ou per~us h l'occasion de l'importation ou de l'exportation et le mode de perception
de ces droits ou redevances, et en cc qui concerne tons les r~glements et formalit6s applicables 6
l'importation ou h l'exportation ainsi que les lois ou r~glements visant la vente, l'imposition ou
1 usage , l'int6riour du pays de marchandises import~es, tout avantage, favour, privilege ou immunit6
qui a 6t6 ou pourra 6tre accord6 & l'avenir par les Etats-Unis d'Am6rique ou par la R6publique
de 1'Equateur h un article originaire d'un tiers pays ou exp6di6 hL destination d'un tiers pays, sera
accord6 immddiatement sans condition au produit similaire originaire des territoires de la R6pu-
blique de l'Equateur ou des Etats-Unis d'Am6rique respectivement ou exp6di6 h destination de
ces territoires.

Article XII.

Les lois, les r~glements d'autorit6s administratives et les d6cisions d'autorit6s administratives
ou judiciaires des Etats-Unis d'Am~rique ou de ]a R~publique de l'Equateur, respectivement,
concernant la classification des marchandises pour les besoins des douanes ou les taux des droits,
seront publi6s sans retard de telle mani~re que les commerqants puissent en avoir connaissance.
Ces lois, r~glements et d6cisions seront appliques uniform~ment dans tous les ports de chacun des
deux pays, sauf dans les cas express6ment d6termin6s par les lois et ordonnances des Etats-Unis
d'Amerique concernant les marchandises importes h Porto-Rico.

Aucun rlglement administratif des Etats-Unis d'Am~rique on de la R~publique de l'Equateur
augmentant le taux des droits ou les redevances applicables, d'apr~s une pratique consacrde et
uniforme, aux importations en provenance du territoire de l'autre pays, ou imposant des conditions
nouvelles A ces importations, n'aura effet r~troactif ou ne s'appliquera aux marchandises entrdes
dans le pays ou d6douan6es en vue de la consommation int6rieure, avant l'expiration d'un d6lai
de trente jours h partir de la date de la publication officielle de 1 avis relatif A ce rlglement. Les
dispositions du pr6sent alin6a ne s'appliquent pas aux arr~ts administratifs 6tablissant des droits
(( anti-dumping ), se rapportant A des r~glements relatifs A la protection de la vie des hommes,
des animaux ou des v6g~taux, ou concernant des mesures de s6curit6 publique, ni A ceux qui ont
pour objet de donner effet . des d6cisions judiciaires.

Article XIII.

Dans le cas oii le taux du change entre les devises nationales respectives des Etats-Unis
d'Am6rique et de la R6publique de l'Equateur accuserait un 6cart important par rapport au cours
en vigueur A la date de ]a signature du pr6sent accord, si le gouvernement de l'un ou de I autre pays
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estime que cet 6cart est assez considtrable pour porter prejudice A l'industrie ou au commerce du
pays, i1 aura la facult6, soit de proposer 1'ouverture de n6gociations en vue de modifier le present
accord, soit d'y mettre fin en totalit6 moyennant un pr6avis de trente jours, donnd par 6crit.

Article XIV.
Les erreurs que pourraient contenir les documents, lorsqu'il s'agit manifestement d'erreurs

d'6criture, ou lorsque la bonne foi peut tre dtablie, ne donneront lieu, aux Etats-Unis d'Amrique
on dans la Rpublique de 1 Equatcur, dans le cas d'importations de marchandises r6colt es,
produites ou fabriqu~es dans l'autre pays, qu'5. des sanctions nominales.

Le gouvernement de chaque pays examinera avec bienveillance les representations que rautre
gouvernement pourra formuler an sujet de 'application des r~glcments douaniers, des restrictions
quantitatives ou de leur application, de 'observation des formalit6s douanires ou de l'application
des lois et rlglemcnts sanitaires visant ]a protection de ]a vie ct de ]a santd des hommes, des
animaux on des vdgtaux. Le gouvernement de chaque pays fournira A l'autre, sur sa demande,
la possibilit6 de se consulter avec lui au sujet de ces repr6sentations.

Au cas oii le gouvernement de IFun des deux pays ferait des representations au gouvernement
de 1 autrc au sujet de l'application de toute loi sanitaire ou de tout r~glement visant ]a protection
de ]a vie des hommes, des animaux on des v~g6taux et s'il s'6lMve un ddsaccord h cc sujet, une
commission d'cxperts techniques au scin de laquelle chaque gouvernement sera repr6senO sera,
sur la demande de 'un des deux gouvernements, cr 6c en vue d'examiner ]a question et de soumettre
des recommandations aux deux gouvernements.

Article XV.
Sauf dispositions contraires du dcuxi me alinda du present article, les stipulations du present

accord concernant le traitement qui doit 6tre accords par les Etats-Unis d'Am6rique et par la
R6publique de 1'Equateur, respectivement, au commerce de 1autre pays, ne s.appliqueront pas aux
iles Philippines, aux iles Vierges, an Samoa am6ricain, h P'ile de Guam, ni A la Zone du canal
de Panama.

Sous r6serve des dispositions des troisikme et quatri~me alin6as du prdsent article, les stipulations
du pr.sent accord concernant le traitement de la nation la plus favorisde s'appliqueront aux articles
rtcolt~s, produits ou manufacturds dans tout territoire relevant de la souverainet6 ou de l'autorit6
des Etats-Unis d'Am6rique ou de la R~publique de I'Equateur et import6s en provenance ou
export6s A destination de tout territoire relevant de ]a souverainct6 ou de I autorit6 de 1 autre
pays. I1 est entendu, toutefois, que les dispositions du present alin~a ne s'appliquent pas A la Zone
du canal de Panama.

Les avantages qui ont 6t0 ou qui pourront 6tre accordds par les Etats-Unis d'Am6rique ou
par la R6publique de 1'Equateur A des pays limitrophes en vue de faciliter le trafic frontalier ainsi
que les avantages r6sultant d'unc union douani&re t laquelle les Etats-Unis d'Am~rique ou la
Rdpublique de l'Equateur pourront devenir parties, pour autant que ces avantages ne sont 6tendus
il aucun autre pays, seront exclus de l'application du pr6sent accord.

Les avantages que les Etats-Unis d Amdrique, leurs possessions ou territoires ou la Zone du
canal de Panama se sont accord~s ou pourront s'accorder r~ciproquement, ou ont accord6 ou
pourront accorder A la R6publique de Cuba, scront exclus de l'application du present accord. Les
dispositions du present alinda continueront de s'appliquer t tout avantage quo se sont accord' ou
que pourront s'accorder mutuellement les Etats-Unis d'Am~rique, leurs territoires ou possessions,
ou ]a Zone du canal de Panama, ind6pendamment de toute modification 6ventuellc du statut
politique de tout territoire ou de toute possession des Etats-Unis d'Amdrique.

Article XVI.
Etant entendu que dans des circonstances et dans des conditions identiques, aucun des deux

pays n'exercera de discrimination arbitraire an pr6judice de 1'autre pays et en faveur d'un pays
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tiers, et sans prejudice des dispositions des deuxi6me et troisi~me alin~as de l'article XIV, les
dispositions du present accord ne s'appliqueront pas aux prohibitions ou restrictions io imposdes
pour des raisons de moralit6 ou d'humanitd ; 20 destin6cs A prot~ger ]a vie ou la sant6 des hommes,
des animaux ou des v~g~taux ; 30 visant les articles fabriqu6s dans les prisons; 40 ayant trait h
I'application de lois de police ou de lois fiscales.

Aucune disposition du present accord n'empcchera l'adoption de mesures interdisant ou
restreignant l'exportation de lor ou de l'argent ni I'adoption de toute mesure que l'un ou 1'autre
gouvernement pourra juger opportune pour assurer le contr6le des exportations ou de la vente
en vue de l'exportation des armes, munitions ou materiels de guerre et, dans des circonstances
exceptionneiles, de toutes autres fournitures de guerre.

Article XVII.

Dans le cas oh le Gouvernement des Etats-Unis d'Am~rique ou le Gouvernement de la
Republique de 1'Equateur adopterait une mesure qui, alors meme qu'elle ne serait pas incompatible
avec les dispositions du prtsent accord, serait jug6e par le gouvernement de l'autre pays comme
contraire ou pr6judiciable h l une quelconque des fins vis~es par le present accord, le gouvernement
qui aura adopt6 une telle inesure examinera les reprdsentations et les propositions que l'autre
gouvcrmement pourra formuler en vue de r~gler ]a question A ]a satisfaction r&iproque des
parties.

Article XVIII.

Le pr~sent accord se substituera d~s la date de sa mise en vigueur au Modus vivendi entre les
Etats-Unis d'Amrique et ]a R16publique de l'Equateur 6tabli par l'change de notes sign~es le
12 juin 1936.

Article XIX.

Le prdsent accord entrera en vigueur le trentiime jour apr~s sa promulgation par le prdsident
des Etats-Unis d'Amdrique et par le chef supreme de la Rdpublique de 1'Equateur ou, si les
promulgations n'ont pas lieu le m~me jour, le trenti~me jour apr~s ]a date de la promulgation
la plus tardive, et, sous r6serve des dispositions des articles VII, X on XIII, il demeurera en vigueur
jusqu'A l'expiration d'un d6lai de six mois A compter de ]a date A laquelle l'un des deux gouverne-
ments aura notifi6 son intention d'y mettrc fin. Le gouvernement de chacun des deux pays avisera
le gouvernement de l'autre pays de la date h laquelle il aura promulguL' le pr6sent accord.

En foi de quoi, les pl~nipotentiaires respectifs ont sign6 le present accord et y ont appos6
leurs sceaux.

Fait en double exemplaire, en langue anglaise et en langue espagnole, les deux textes faisant
6galement foi, A Quito, le six aoft mil neuf cent trente-huit.

Pour le Prdsident des Etats-Unis d'Am~rique

(Sceau) Boaz LONG.

Pour le Chef supreme de la Rpublique de l'Equateur

(Sceau) Luis BossANo.
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LISTE I

Droits de douane
Numaro maximumis
di tarif Disignation des articles Droits sp6cifiques

de l'Equateur en sucres
de l'Equatcur

Note : Les dispositions de la prsente liste seront interpr6t6es
comme si elles avaient t6 ins~e6rs dans la loi douani~re en vigueur
dans l'Equateur par voie d'amendement h ladite loi.

A brdviations :

P. B. = Poids brut -n kilos.
P. L. = Poids 16gal en kilos.

Lait:
b) Lait en poudre ou lait 6cr6m6, lait ou cr6me 6vapor6 ou lait

do toute sorte, sucr6 ou non, conserv6 ou concentr6, en conte-
nants dc toute sorte, A l'exception du sucre de lait ....

Saindoux do porc:
a) Saindoux do pore ...... ....................

Sardines conserv6es sous toutes formes et en pr6parations de
toute sorte . . . . . . . . . . . . . . . . . . . . . . .

Pruneaux de toute sorto ...... ...................
Avoine :

c) Trait6e, pr6par6e ou broye en vue do la consommation
humaine, en contenants de m6tal, de carton ou analogues

Farine do froment pure, en contenants do toute sorte ......
Huiles lubrifiantes pour machines et v6hicules en g6ndral, y

compris les graisses de toute origine, composition ou combi-
naison, non d6nomm~es ailleurs .... ...............

Peintures do toute sorte, pr6par6es sous forme liquide, non d6nom-
m6es ailleurs, y compris les couleurs & l'6mail et les laques non
d6nomm6cs dans la Section 6 .... ................

La note VI, qui est ainsi conque : a Aucun des articles rang6s
sous le No 277 n'acquittera un droit inf6rieur h 30 % ad valorem
est abrog6e par la pr6sente.
PAtes, poudres, savons, eaux et pr6parations liquides en g6n6ral

et autres non d6nomm6es pour le nettoyage et l'hygi6ne des
dents, parfum6s ou non ...... ...................

Sp6eialit6s et pr6parations pharmaceutiques telles quo:
c) Sirops, 6lixirs, 6mulsions, comprim6s, tablettes, ampoules,

capsules et similaires ....... ..................
La note XVII est abrog~e par la pr~sente pour autant qu'elle

vise la rubrique c) do l'article 374.
Note : Les sp~cialit6s pharmaceutiques et m6dicales continuent

h ne pouvoir 8tre import6es qu'aux conditions fixes par le D6par-
tement national do l'Hygi6ne de l'Equateur. II est toutefois entendu
que l'Administration de l'Hygi6ne publique de l'Equateur n'exigera,
en ec qui concerne l'importation, l'enregistrement, l'autorisation
et la vente do sp6cialitds pharmaceutiques et m6dicales, ni attes-
tation ni autres formalit6s qu'il scrait impossible de remplir aux
Etats-Unis on raison du manque d'un organisme f6d6ral dOment
autoris6 A cot effet.

0,45

0,25

0,49
0,315

P. L. 0,245
P. B. 0,075

P. B. 0,315

P. B. o,6o

P. L. 2,765

P. L. 1,20
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Droits do douano

Numdro maximums
du tarif D6signatton des articles Droits sp~cifiques

do 'Equatcu en Sncres
do I'Equatcur

524

526

6o8

644

648

649

650

652
667

ex 677

679

Outils et instruments de toute sorte pour artisans (. l'oxception
do ceux qui sont destinds aux automobiles ou peuvent 6tre
utilis6s pour ces v6hicules), non d6nomm6s ailleurs, tels quo
forets, m~ches, bigornes, rabots, outils et instruments pour le
nettoyage des tubes de chaudires, varlopes do toute sorte,
soufflets, faux, limes, cl6s fixes et anglaises, marteaux, leviers,
emporte-pices, scies A. main, scies, tarires, filires, vilbre-
quins, petits tours ou tours A main, tranchets, enclumes
(grandes), diamants mont6s pour d6couper I verre, tendeurs
de fil de fer et tenailles pour cl6tures et pares h bestiaux,
cylindres h mandriner les tubes de chaudires, tenailles h
contourner les scies, plombs, calibres et niveaux pour char-
pentiers et maqons, outils d'acier pour tailleurs do pierre,
monte-charges pour poids jusqu'A concurrence de 2 tonnes;
tous ces outils en for, en fonte, en acier ou en bois .......

Instruments et outils tcls quo pelles, houes, machettes pour l'agri-
culture (sans gaines), pelles, rateaux, fourches i fumier, fourches
pour l'arrachage des pommes de terre, pics, pioches, serpes et
truelles i main, tous ces instruments avec ou sans manche ;
arrache-souches et outils analogues employ6s en agriculture
ou pour la pr6paration du sol .... ...............

Chaudi6res et moteurs & vapeur de toute sorte, y compris les
locomotives et les tenders, machines de traction et moteurs
portatifs, machines pour la construction de routes et do canaux
d'irrigation, moteurs hydrauliques, motcurs & air chaud, h air
comprim6, A p~trole, hi essence et au naphte, -& 1'exception des
moteurs destin6s aux automobiles pour le transport des voya-
geurs, compresseurs & air complets ct tous appareils mus par
'air comprim6 tels que marteaux, forets, ciseaux, etc., grues

A main ou h. force motrice, plaques tournantes, ascenseurs.
machine,s t percer le roc ou ai forer des puits, excavateurs.
machines ?i broyer, & tailler et ?L polir la pierre, m6langeurs de
b6ton, moutons, marteaux mus par une force motrice, treuils,
dragues, cabestans, broyeurs de minerais, machines h faire des
briques et des tubes en ciment et, en g6n6ral, machines A force
motrice pour la fabrication des briques d'argile ........

Compteurs m6caniques de monnaic, caisses enregistreuses,
machines h calculer, machines de comptabilit6, pices d6ta-
chies pour toutes ces machines ... ...............

Machines i coudre ht main, avoc ou sans caisse, pour couturi~res
et tailleurs ....... ..................... .piece

Machines t coudre h pied non d6nommdes ailleurs, ainsi quo toutes
les pikes d6tach6es et outils do machines A coudre de toute
sorte, t l'exception des aiguilles ..... .............

Machines i coudre en g6n6ral, avec ou sans caisse, dites de table
ou de cabinet, pour couturi6res et tailleurs ......... piece

Ct
Machines h 6crire, ainsi quo leurs couvercles et pices d6tach6es
Batteries d'accumulateurs, leurs parties ou 616ments, m~me pour

automobiles, installations do radiot6l6phonie ou pour tous
autres usages . . . . . . . . . . . . . . . . . . . . . .

R6frig6rateurs automatiques 6lectriques ct autres do toutes
categories, avec ou sans moteur, leurs accessoires et pikes
d6tachdes ......... .........................

Piles 6lectriques en gdn6ral et leurs 6l6ments en m6tal, charbon
ou toute autre matire ...... ..................
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io% ad valorem

3y2% ad valorem

Exempts

20% ad valorem

io% ad valorem

25,00

5% ad valorem
2o% ad valorem

25% ad valorem

2o% ad valorem
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Droits de douane

Numdro maximums
du taruf D6signation des articles Droits spdcifiques

de l'Equateur de luateu
dcPEquateur

La note VIII ainsi conque : c Aucun des articles rangds sous le
No 679 n'acquittera un droit inf6rieur hi 30% 1 est abrogc par la
prdsente.

687 a) Automobiles jusqu'hL concurrence d'une valeur de 6oo dollars 30% ad valorem
b) De 6oi h oo dollars, pour l'exc6dent 40...........4% ad valorem
c) De gox dollars et au-dessus, pour l'excddent o.......80% ad valorem
d) Autobus et vthicules similaires pour voyageurs 30......3% ad valorem
e) Parties, pikes de rechange pour la r6paration et le remplace-

ment pour automobiles, autobus et camions, carrosseries et
ch.ssis d'automobiles, chAssis d'autobus, &t l'exception des
chIssis de camions automobiles pour le transport des marchan-
discs et des autobus o..................20% ad valorem

691 Tubes int6rieurs pour pneus ou chambres ht air pour v6hicules &
moteur ........ ......................... ..... P. L. 1,995

692 a) Camions automobiles et camionnettes pour le transport des
marchandises, avec moteurs A explosion, moteurs ht combustion
interne ou moteurs lectriques, importds avec leur carrosserie
et leur chtssis, y compris les chAssis d'autobus ... ...... io% ad valorem

706 Bandages, c'est-A-dire enveloppes extrieures pour roues d'auto-
mobiles, pleins, creux ou pneumatiques, lisses ou antiddrapants,
y compris tous les autres bandages pneumatiques pour vdhi-
cules, ainsi qu'enveloppes en cuir, renforc6es ou non de m6tal P. L. 2,10

9oo Toile cirde & base de coton ou d'autres fibres vdg6tales, et imitation
de cuir, pour meubles, v6hicules et tapisseries, y compris les tapis
de table ........ ......................... .... P. L. z,96

io86 Tissus en tricot et au crochet, en soic ou en soic artificielle, avec
ou sans ouvrage h la main :
b) Bas et chaussettes pour hommes et dames, par douzaine de

paires .......... .. ......................... 8,66plus 7% ad valorenm
1089 Cuirs ct peaux tannts, apprtus ou teints, sans poils ni laine :

a) De veau, vernis, entiers, divisds, refendus, charnds ou en
crofite. ........ ........................ .... P. L. 8,50

ex n) Cuirs d'empeigne vernis .... .............. ..... P. L. 8,5o

LISTE II

Paragraphe Droits de douanc
de la loi maximums
tarifaire Ddsignation des articles Droitsspdcifiques

des Etats-Unis en dollars
(1930) des Etats-Unis

* Note : Les dispositions de Ia prdsente liste seront interprdt6es et
prendront effet, et l'application des dispositions compl6mentaires des
lois douanires des Etats-Unis aux dispositions 6nonctes dans Ia prd-
sente liste sera d6terminde, autant que faire se pourra, comme si
chacunc des dispositions de la prdsente liste figurait respectivement
dans le paragraphe de la Loi douanire de 1930 ou dans l'articlc de
]a Loi fiscale de 1932, indiqu6 dans la colonne qui se trouve h. gauche
de la dcsignation des articles.
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Paragraphc Droits de douane

de la loi j maximums
tarifaire Designation des articles Droits spdcifiques

des Etats.Unis en dollars
(1930) des Etats-Unis

752

8o6 a)

8o6 b)

1504 b) (i)

16o9
1618
1619

1653
1654

1684
1765
1778
1803 (1)

1803 (2)

Article de la
loi fiscale

de 19312

6o1 ) (6)

Bananes, s&ces, dessdch6es on 6vapor6es ..... ............

Jus do naranjilla (solantn quiloense lain), non spicialemcnt d6nomm6,
contenant moins dc un demi pour cent d'alcool ...........

Jus concentr6 do naranjilla (solanumn quitoense lapi), pr6pard pour
]a consommation ........ ......................

Chapeaux et bonnets, composds enti rment do fibre do carludovica
palmata, connue commercialement sous Ic nom dc fibre ou paille
do toquilla, ou dans lesquels cette matire constitue l'61ment dc
principale valour :
Non conform6s ni garnis, non blanchis, non teints, non color6s,

non teint6s ........ .........................

Rocou, prdpar6 ou non, ainsi quo ses extraits (no contenant pas d'alcool)
Bananes, vertos ou mfres ...... ....................
Figucs-bananes, vertes on mires ........................
Ecorces do quinquina on autres 6corccs h quinine ...........
Cacao, on f6ves do cacao, ou fIves et 6cales do cacao ..........
CafM, h l'cxception du cafM import;6 h Porto-Rico et sur lcqucl un droit

pout 6tre pcr~u conformdment h larticle 319 ............
Kapok, ni pr6par6 ni ouvrd d'unc mani~re quolconque ........
Peaux do reptiles, brutes ....... ...................
Ivoire v6g~tal ........ ..........................
Bois do construction scids, non autromcnt ouvrds quo rabot6s, rainurds

ot languetds, non ddnomm6s aillours ..... .............
Bois do construction, Cn billcs ...... .................

Bois do construction, bruts, rabotds ou faqonn6s sur un ou plusiours
c6tds, h ]a condition qu'aucunc disposition du prdsent accord no
soit consid6r6e comme cmpechant l'application d'une taxe au taux
prdvu ci-dcssus pour le bois do construction sci6 ou comme cxigeant
uno rdduction on raison du rabotage, du languetago on du rainurage
lors do la d6tcrmination do la mesuro des planches aux fins do fixer
los droits d'importation sur los bois do construction .........

17 %
ad valoyem

0,35 par gallon

0,35 par gallon,
sur la quan-
tit6 do jus do
huits natu-
rels non con-
centr6 con-
tenu dans cc
jus conccntr6
d'apr~s l'ana-
lyse chimique

12 %
ad valorern
Exempts
Exemptes
Exemptes
Exemptes
Exempts

Exempt
Exempt

Exemptes
Exempt

Exempts
Exempts

1,50 par i.ooo
picds (mesure
d( planches)
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ETATS-UNIS D'AMERIQUE
ET GUYANE BRITANNIQUE

Arrangement entre J'Administration
des postes des Etats-Unis d'Ami-

rique et ]'Administration des pos-

tes de ]a Guyane britannique relatif
I'echange des colis postaux, et

r~glement d'execution y annexi.
Signis i Georgetown, le ,3 aouit

,938, et Washington, le 6 sep-

tembre 1938.

UNITED STATES OF AMERICA
AND BRITISH GUIANA

Parcel Post Agreement between the

Postal Administration of the United
States of America and the Postal

Administration of British Guiana,

and Detailed Regulations annexed
thereto. Signed at Georgetown,

August i3th, 1938, and at Wash-
ington, September 6th, j938.
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No. 4490. - PARCEL POST AGREEMENT BETWEEN THE POSTAL
ADMINISTRATION OF THE UNITED STATES OF AMERICA AND
THE POSTAL ADMINISTRATION OF BRITISH GUIANA. SIGNED
AT GEORGETOWN, AUGUST 13TH, 1938, AND AT WASHINGTON,
SEPTEMBER 6TH, 1938.

English official text communicated by the Envoy Extraordinary and Minister Plenipotentiary of the
United States of America at Berne and by His Maiesty's Secretary of State for Foreign Afairs
in Great Britain. The registration of this Agreement took place December 14th, 1938,

TiE POSTAL ADMINISTRATIONS OF BRITIsII GUIANA and TIE UNITED STATES OF AMERICA
(including Alaska, Puerto Rico, the Virgin Islands, Guam, Samoa, and Hawaii) agree to effect
a regular direct exchange of parcels between British Guiana and the United States of America.

AGREEMENT.

Article I.

LIMITS OF WEIGHT AND SIZE.

I. A parcel for British Guiana posted in the United States of America shall not exceed 22
pounds in weight, 4 feet in length, and 6 feet in length and girth combined ; and a parcel for the
United States of America posted in British Guiana shall not exceed io kilograms in weight, 1.05
meters in length, and 1.8o meters in length and girth combined.

2. As regards the exact calculation of the weight and dimensions of a parcel, the view of
the dispatching office shall be accepted except in a case of obvious error.

Article II.

TRANSIT OF PARCELS,

I. The two Administrations guarantee the right of transit for parcels over their territory
to or from any country with which they respectively have parcel-post communication.

2. Each Postal Administration shall inform the other to which countries parcels may be
sent through it as intermediary, and the amount of the charges due to it therefor, as well as other
conditions to which the parcels are subject. Transit parcel shall be subject to the provisions of
this Agreement and the Detailed Regulations so far as they are applicable.
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I TRADUCTION. - TRANSLATION.

No 4490. - ARRANGEMENT ENTRE L'ADMINISTRATION DES POSTES
DES flTATS-UNIS D'AMflRIQUE ET L'ADMINISTRATION DES
POSTES DE LA GUYANE BRITANNIQUE RELATIF A L'ECHANGE
DES COLIS POSTAUX. SIGN1C A GEORGETOWN, LE 13 AOUT
1938, ET A WASHINGTON, LE 6 SEPTEMBRE 1938.

Texte officiel anglais communiqud par l'envoyd extraordinaire et ministre pldnipotentiaire des Etats-Unis
d'Amdrique d Berne et le secrdtaire d'Etat aux Aflaires dtrang~res de Sa Majestd en Grande-
Bretagne. L'enregistrement de cet arrangement a eu lieu le 14 ddcembre 1938.

LES ADMINISTRATIONS DES POSTES DE LA GUYANE BRITANNIQUE et DES ETATS-UNIS

D'AMIRIQUE (y compris l'Alaska, Porto-Rico, les iles Vierges, Guam, Samoa ct Hawa!) conviennent
d'instituer un 6change direct et rdgulier do colis postaux entre la Guyane britannique et les
Etats-Unis d'Am6rique.

ARRANGEMENT

Article premier.

LIMITES DE POIDS ET DE DIMENSIONS.

i. Aucun colis exp6di6 aux Etats-Unis d'Am~rique h destination de la Guyane britannique
ne devra peser plus de 22 livres, ni mesurer plus de 4 pieds de longueur et plus do 6 pieds, longueur
et pourtour rdunis ; aucun colis exp6di6 dans la Guyane britannique a destination des Etats-Unis
d'Amdrique no devra poser plus de IO kilogrammes, ni mesurer plus de I m~tre 05 do longueur
et plus de i m~tre 8o, longueur et pourtour r6unis.

2. La mani&e do voir du bureau exp6diteur, en ce qui concerne le calcul exact du poids et
des dimensions d'un colis, sera considre comme pr~valant, sauf erreur 6vidente.

Article II.

TRANSIT DES COLIS.

i. Les deux administrations garantissent le droit do transit sur leur territoire aux colis t
destination ou en provenance do tout pays avec lequel elles 6changent des colis postaux.

2. Chaque administration postale portera bi la connaissance de 1 autre les pays vers lesquels
des colis peuvent tre envoy6s par son interm6diaire, ainsi quo le montant des taxes qui lui sont
dues pour ses services et toutes autres conditions auxquelles les colis sont soumis. Les colis en
transit seront assujettis aux dispositions du pr6sent arrangement ot de son r~glement d'excution,
dans la mesure oii lesdites dispositions seront applicables.

I Traduit par le Secrttariat do la Socitt6 des I Translated by the Secretariat of the League
Nations, h titre d'information. of Nations, for information.
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Article III.

PREPAYMENT OF POSTAGE.

The prepayment of the postage on a parcel shall be compulsory, except in the case of a re-
directed or returned parcel.

Article IV.

TERRITORIAL AND MARITIME CREDITS.

z. The territorial credit due to British Guiana for parcels addressed for delivery in the service
of its territory shall be one franc for each parcel not exceeding eleven pounds in weight and two
francs for each parcel over eleven pounds up to twenty-two pounds in weight, respectively.

2. The territorial credit due to the United States of America for parcels addressed for delivery
in the service of its territory shall be as follows, computed on the bulk net weight of each dispatch :

For parcels addressed to the United States of America (continent) 0.70 franc per
kilogram.

The combined territorial and maritime credits due to the United States of America for parcels
addressed for delivery in the service of its possessions are as follows :

For parcels addressed to Alaska, 2.2o francs per kilogram.
For parcels addressed to Puerto Rico and the Virgin Islands, 1.o5 francs per kilogram.

For parcels addressed to Samoa, Guam, and Hawaii, 1.85 francs per kilogram.
3. Each Administration reserves the right to vary its territorial rates in accordance with

any alterations of these charges which may be decide upon in connection with its parcel-post
relations with other countries generally.

4. Three months' advance notice must be given of any increase or reduction of the rates
mentioned in Sections i and 2 of this Article. Such reduction or increase shall be effective for a
period of not less than one year.

Article V.

SEA RATE.

Each of the two Administrations shall be entitled to fix the rate for any sea service which
it provides.

Article VI.

FEE FOR CLEARANCE THROUGH TIlE CUSTOMS.

Each of the two Administrations may collect, in respect of delivery to the Customs and clearance
through the Customs, or in respect of delivery to the Customs only, a fee not exceeding 50 centimes
per parcel or such other fee as it may from time to time fix for similar services in its parcel-post
relations with other countries generally.

Article VII.

DELIVERY TO TIHE ADDRESSEE. FEE FOR DELIVERY AT TIHE PLACE OF ADDRESS.

Parcels are delivered to the addressees as quickly as possible in accordance with the conditions
in force in the country of destination. Each country may collect in respect of delivery of parcels
to the addressee a fee not exceeding 50 centimes per parcel. The same fee may be charged, if the
case arises, for each presentation after the first at the addressee's residence or place o business.
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Article III.

AFFRANCIISSEMENT.

L'affranchissement des colis postaux est obligateire, sauf clans le cas do colis r~expdi~s ou
renvoy~s.

Article IV.

TAXES TERRITORIALE ET MARITIME.

i. La taxe territoriale due A la Guyane britannique pour les colis exp6di~s A destination de
son territoire sera dc i franc par colis no pesant pas plus de ii livres et de 2 francs par colis do
plus de ii livres jusqu'h 22 livres.

2. La taxe territoriale due aux Etats-Unis d'Amdrique pour les colis expdis A destination
do leur territoire sera calcul~e comme suit sur le poids net total de chaque envoi :

Pour les colis exp&dis A destination des Etats-Unis d'Am~rique (continent),
70 centimes par kilo.

Les taxes territoriale et maritime combines dues aux Etats-Unis d'Am~rique pour les colis
expddids , destination do leurs possessions sont les suivantes :

Pour les colis expddi~s A destination do l'Alaska, 2 francs 2o par kilo;
Pour les colis exp&dids h destination do Porto-Rico et des iles Vierges, i franc 05

par kilo ;
Pour les colis exp~di6s A destination do Samoa, Guam ot Hawai, i franc 85 par kilo.

3. Chaque administration se rtserve le droit do modifier ses taxes territoriales confornment
h tous changements qu'il pourra 6tre d~cid6 d'apporter auxdites taxes h l'occasion do ses &ehanges
do colis postaux avec d'autres pays en gdn~ral.

4. Pour toute augmentation ou rdduction des taxes mentionn~es aux paragraphes i et 2 du
pr6sent article, il devra 6tre donn6 un prdavis do trois mois. La r6duction ou l'augmentation restera
on vigueur pendant une ann6e au moins.

Article V.

DROIT DE TRANSPORT MARITIME.

Chacune des deux administrations pourra fixer le droit afferent au service maritime assurd
par elle.

Article VI.

DROIT DE DIfDOUANEMENT.

Chacune des deux administrations peut percevoir, soit pour la remise h la douane et le
dfdouanement, soit pour la remise A la douane seulement, un droit s't6levant A 50 centimes au
maximum par colis ou tout autre droit qu'elle pourra fixer do temps h autre pour des services
analogues, h l'occasion do ses 6changes do colis postaux avec d'autres pays en g~n~ral.

Article VII.

REMISE AU DESTINATAIRE. DROIT DE REMISE A DOMICILE.

Les colis sont remis au destinataire dans le plus bref ddlai possible, conform6ment aux dispo-
sitions en vigueur dans le pays do destination. Chaque pays pout percevoir, pour la remise des colis
au destinataire, un droit ftx6 au maximum A 50 centimes par colis. Le m8me droit est applicable,
le cas cchant, A toute presentation autre quo ]a premire faite au domicile du destinataire ou au
si~ge do son entreprise.
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Article VIII.

CUSTOMS AND OTHER NON-POSTAL CHARGES.

Customs charges and all other non-postal charges shall be paid by the addressees of parcels,
except as provided otherwise in this Agreement.

Article IX.

WAREHOUSING CHARGE.

Each of the two Administrations may collect any warehousing charge fixed by its regulations
for a parcel which is addressed " Poste Restante " or which is not claimed within the prescribedperioci.

This charge shall in no case exceed 5 francs.

Article X.

PROHIBITIONS.

z. Postal parcels must not contain any letter, note, or document having the character of
an actual and personal correspondence or packets of any kind bearing an address other than that
of the addressee of the parcel or of persons dwelling with him.

It is, however, permissible to enclose in a parcel an open invoice confined to the particulars
which constitute an invoice, and also a simple copy of the address of the parcel.

2. It is also forbidden to enclose in a parcel :
(a) Articles which from their nature or packing may be a source of danger to the

officers of the Post Office or may soil or damage other parcels.
(b) Explosive, inflammable, or dangerous substances (including loaded metal caps,

live cartridges, and matches).
(c) Living animals, except bees, leeches, and silkworms which must be packed in

suitably constructed boxes.
(d) Articles the admission of which is forbidded by law, or by the Customs or other

regulations.
(e) Articles of an obscene or immoral nature.

It is, moreover, forbidden to send coin, platinum, gold or silver, whether manufactured or
unmanufactured, precious stones, jewels, or other precious articles in uninsured parcels.

3. A parcel which has been wrongly admitted to the post, shall be returned to the country
of origin, unless the Administration of destination is authorized by its legislation to dispose of
it otherwise.

Nevertheless, the fact that a parcel contains a letter or communications which constitute an
actual and personal correspondence shall not, in any case, entail its return to the country of origin.

4. Explosive, inflammable, or dangerous substances and articles of an obscene or immoral
nature shall not be returned to the country of origin ; they shall be disposed of by the Administration
which has found them in the mails in accordance with its own internal regulations.

5. If a parcel wrongly admitted to the post is neither returned to origin nor delivered to the
addressee the Administration of origin shall be informed in a precise manner of the treatment
accorded to the parcel in order that it may take such steps as are necessary.
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Article VIII.

DROITS DE DOUANE ET AUTRES DROITS NON POSTAUX.

Les droits de douane et autres droits non postaux scront & la charge des destinataires des colis,
sauf dispositions contraires du prdsent arrangement.

Article IX.

DROIT DE MAGASINAGE.

Chacune des deux administrations pourra percevoir le droit de magasinage fix6 par ses
r glements pour les colis adress6s ( poste restante ) ou non retir6s dans le d6lai prescrit.

Ce droit ne pout, en aucun cas, exc6der 5 francs.

Article X.

INTERDICTIONS.

i. Les colis postaux ne doivent pas contenir de lettre, note ou document ayant le caract&e
de correspondance actuelle et personnelle, ni de paquets de quclque nature que cc soit portant
une autre adresse que celle du destinataire du colis ou de personnes demeurant avec lui.

I1 est permis, cependant, d'ins6rer dans l'envoi une facture ouverte r6duite & ses 6nonciations
constitutives, ainsi qu'unc simple copic de l'adresse figurant sur le colis.

2. I1 est 6galement interdit d'expdier dans les'colis postaux :
a) Des objets qui, par leur nature ou lcur emballage, peuvent pr6senter du danger

pour les agents de l'administration des postes ou salir ou d6t6riorer les autres envois ;
b) Des matires explosives, inflammables ou dangereuses (y compris les capsules

m6talliques charg6es, les cartouches charg6es et les allumettes) ;
c) Des animaux vivants, h 1'exception des abeilles, sangsues, vers h soie, qui devront

8trc enferm6s dans des boites construites de manire appropri6e
d) Des objets dont l'admission est interdite par la loi ou par les r6glements de douane

ou autres ;
e) Des objets obsc~nes ou immoraux.

Ii est, en outre, interdit d'exp6dier des pices de monnaic, du platine, de l'or ou de l'argent,
manufacturs ou non, des pierreries, des bijoux ou d'autres objets pr6cieux, dans des colis sans
valeur d6clar6c ;

3. Tout colis qui aura t admis bL tort Ax 1'exp6dition sera renvoy6 au pays d'origine, hx moins
que l'administration du pays de destination ne soit autorisde par sa l6gislation hL lui appliquer
tn autre traitement.

Nanmoins, le fait qu'un colis contient une lettre ou des communications ayant le caractre
d'une correspondance actuelle et personnelle nc peut en aucun cas entrainer le renvoi au pays
d'origine.

4. Les matires explosives, inflammables ou dangereuses, ainsi que ls objets obscrnes ou
immoraux, ne seront pas renvoy6s au pays d'origine. L'administration qui les aura d6couverts
dans le courrier les traitera de la manire pr6vue par son propre r~glcmcnt int6ricur.

5. Si un colis admis ,h tort hL l'exp6dition n'est ni renvoy6 an pays d'origine ni remis au
destinataire, l'administration du pays d'origine doit 6tre informde, d'une manire pr6cise, du
traitement appliqu6 hx cc colis pour qu'elle puisse prendre 6vcntuellement les mesures qui s'imposent.
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Article XI.

ADVICE OF DELIVERY.

I. The sender may obtain an advice of delivery for an insured parcel under the conditions
prescribed for postal packets by the Convention of the Universal Postal Union. An advice of
delivery cannot be obtained for an uninsured parcel.

2. The Administration of origin may collect from the sender who requests an advice of delivery,
such fee as may from time to time be prescribed by its regulations.

Article XII.

REDIRECTION.

I. A parcel may be redirected in consequence of the addressee's change of address in the
country of destination. The Administration of destination may collect the redirection charge
prescribed by its internal regulations. Similarly, a parcel may be redirected from one of the two
countries which are Parties to this Agreement to a third country provided that the parcel complies
with the conditions required for its further conveyance and provided, as a rule, that the extra
postage is prepaid at the time of redirection or documentary evidence is produced that the addressee
will pay it.

2. Additional charges levied in respect of redirection and not paid by the addressee or his
representative shall not be canceled in case of further redirection or of return to origin, but shall
be collected from the addressee or from the sender as the case may be, without prejudice to the
payment of any special charges incurred which the Administration of destination does not agree
to cancel.

Article XIII.

MISSENT PARCELS,

Parcels received out of course, or wrongly allowed to be dispatched, shall be retransmitted
or returned in accordance with the provisions of Article x, Section 2, and Article 15, Sections I
and 2, of the Detailed Regulations.

Article XIV.

NON-DELIVERY.

i. The sender may request at the time of posting that, if the parcel cannot be delivered as
addressed, it may be either (a) treated as abandoned or (b) tendered for delivery at a second
address in the country of destination. No other alternative is admissible. If the sender avails
himself of this facility, his request must appear on the dispatch note and must be in conformity
with or analogous to one of the following forms :

- If not deliverable as addressed, abandon.
- If not deliverable as addressed, deliver to .......... "

The same request must also be written on the cover of the parcel.
2. In the absence of a request by the sender to the contrary, a parcel that cannot be delivered

shall be returned to the sender without previous notification and at his expense thirty days after
its arrival at the office of destination.

Nevertheless, a parcel which is definitely refused by the addressee shall be returned immediately.

3. The charges due on returned undeliverable parcels shall be recovered in accordance with
the provisions of Article XXIX.
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Article XI.

Avis DE R11CEPTION.

i. L'cxpdditeur d'un colis avec valeur d6clare pourra obtenir un avis de rdception dans
les conditions prescrites pour les colis postaux par la Convention de l'Union postale universelle.
I1 ne sera pas d6livr6 d'avis de rdception pour les colis sans valeur ddclarde.

2. L'administration du pays d'origine peut percevoir de l'exp~diteur qui demande tin avis
de rdception le droit qu'elle aura pu fixer de temps A autre par ses r~glements.

Article XII.

R1IEXPJIDITION.

i. La r6expdition d'un colis pout 6tre effectu6o par suite d'un changement d'adresse du
destinataire dans le pays de destination. L'administration du pays de destination peut percevoir
la taxe de rexp6dition fixe par ses r~glements intdrieurs. De m~me, un colis postal pourra tre
rdexpfdi6 de 1un des deux pays Parties au pr6sent arrangement vers un autre pays, pourvu que
le colis rponde aux conditions requises pour le nouveau transport et qu'en r6gle gdnirale, la taxe
supplhmentaire soit payde au moment de la rdexpddition ou que la preuve soit fournie que cette
taxo sera vers6e par le destinataire.

2. Les taxes supplmentaires perques pour la rdexp6dition d'un colis et non paydes par le
destinataire ou son reprtsentant ne seront pas annul6es en cas de nouvelle r6expdition ultdrieure
ou de renvoi du colis h origine, mais elles seront per~ues sur le destinataire ou sur I'exp6diteur,
selon le cas, sans prdjudice du remboursement de tous les frais spdciaux dont l'administration
du pays de destination n'accorde pas l'annulation.

Article XIII.

COLIS ENVOYAS DANS UNE FAUSSE DIRECTION.

Les colis parvenus en fausse direction ou admis & tort & 1'expddition seront transmis ou renvoy6s
suivant les prescriptions de l'article premier, paragraphe 2, et de rarticle 15, paragraphes i et 2,
du r~glement d exdcution.

Article XIV.

NON-REMISE.

i. L'exp6diteur aura la facult6 de demander, au moment du ddp6t, que si le colis ne pouvait
6tre remis I ladresse indiqu6e, il soit, on bien a) trait6 comme abandonn6, ou bien b) pr6sent6

une seconde adresse dans Ic pays de destination. Aucune autre possibilit6 ne sera admise. Si
l'expdditeur fait usage de cette facult, sa demande devra figurer sur le bulletin d'exp6dition, la
formule devant 6tre la suivante ou une formule analogue :

((En cas do non-livraison A l'adresse indiqu6o, &t mettre au rebut.
((En cas de non-livraison t l'adresse indiqude, t remettre t F'adresse ci-dessous...

La m~me demande doit 6galement figurer sur 1'enveloppe du colis.
2. Sauf demande contraire de la part de l'expditeur, tout colis qui n'aura pu etre d6livr6

hi l'adresse indiqude sera renvoy6 i l'exp~diteur, sans pr6avis et h ses frais, trente jours aprts son
arriv6e au bureau de destination.

Ndanmoins, tout colis qui aura 6t6 formellement refus6 par le destinataire sera renvoy6
immddiatement.

3. Les droits I, percevoir sur les colis non d6livr6s au destinataire et renvoyds & Forigine seront
recouvr6s conform6ment aux dispositions de 1'article XXIX.
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Article XV.

CANCELATION OF CUSTOMS CHARGES.

The Customs charges on parcels sent back to the country of origin or redirected to another
country shall be canceled both in British Guiana and the United States of America.

Article XVI.

SALE. DESTRUCTION.

Articles of which the early deterioration or corruption is to be expected, and these only, may
be sold immediately, even when in transit on the outward or return journey, without previous
notice or judicial formality. If for any reason a sale is impossible, the spoilt or putrid articles shall
be destroyed.

Article XVII.

ABANDONED PARCELS.

Parcels which cannot be delivered to the addressees and which the senders have abandoned
shall not be returned by the Administration of destination, but shall be treated in accordance
with its regulations. No claim shall be made by the Administration of destination against the
Administration of origin in respect of such parcels.

Article XVIII.

INQUIRIES.

I. A fee not exceeding 6o centimes may be charged for every inquiry concerning a parcel.

No fee shall be charged if the sender has already paid the special fee for an advice of delivery.

2. Inquiries shall be admitted only if made by the sender within the period of one year from
the day following the date of posting of the parcel.

3. When an inquiry is the outcome of an irregularity in the postal service, the inquiry fee
shall be refunded.

Article XIX.

INSURED PARCELS. RATES AND CONDITIONS.

i. Parcels may be insured up to a limit of 500 francs or its equivalent in the currency of
the country of origin.

2. The Administration of origin is entitled to collect from the sender of an insured parcel
an insurance fee fixed according to its internal regulations.

3. The Administration of origin is also entitled to collect from the sender of an insured parcel
a dispatch fee not exceeding 50 centimes.

4. A receipt must be given free of charge, at the time of posting, to the sender of an insured
parcel.

Article XX.

FRAUDULENT INSURANCE.

The insured value may not exceed the actual value of the contents of the parcel but it is
permitted to insure only part of this value.
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Article XV.

ANNULATION DES DROITS DE DOUANE.

Les droits do douane sur les colis renvoy6s au pays d'originc ou r6expdi6s A destination d'un
autre pays seront annul6s aussi bien en Guyane britannique qu'aux Etats-Unis d'Amdrique.

Article XVI.

VENTE. DESTRUCTION.

Les articles sujets A une prompte dctdrioration ou corruption peuvent seuls 6tre vendus
immddiatement, m~me en route, A Faller ou au retour, sans avis pr~alable et sans formalit6s
judiciaires. Si, pour une raison quelconque, il est impossible do procdder ?t la vente, les objets
d~t6rior~s ou corrompus seront d6truits.

Article XVII.

COLIS ABANDONN1tS.

Les colis qui n'ont pu 6tre d6livr6s au destinataire et dont les exp~diteurs ont fait abandon
ne seront pas renvoyds par l'administration du pays de destination, qui les traitera conformiment
& ses r~glements. Aucune rclamation ne pourra 6tre adress6e par l'administration du pays de
destination A celle du pays d'origine au sujet do ces colis.

Article XVIII.

RWCLAMATIONS.

i. Toute rfclamation concernant un colis pourra donner lieu A la perception d'un droit de
6o centimes au maximum.

Aucun droit n'est pergu si l'expdditeur a d6j't acquitt6 le droit special afffrent hi l'avis do
r6ception.

2. Les rclamations ne scront admises que si elles sont adress~es par l'exp~diteur dans le
dllai d'une ann6e A compter du lendemain du d6p6t du colis.

3. Lorsqu'une rdclamation aura 6t6 motivfe par une faute do service, le montant du droit
sera restitu6.

Article XIX.

COLIS AVEC VALEUR DtCLARIME. TAXES ET CONDITIONS.

i. Les colis pourront 6tre envoy~s avec valour dfclare jusqu'A concurrence d'une somme do
500 francs ou do son 6quivalent dans la monnaic du pays d'origine.

2. L'administration du pays d'origino a le droit do percevoir do l'exp6diteur d'un colis avec
valeur d~clarde un droit d'assurance fix6 conformfment aux dispositions de son r~glement int~rieur.

3. L'administration du pays d'origine pourra 6galement percevoir do l'exp6diteur d'un colis
avec valeur d6clardo un droit d'expdition qui no pourra d~passer 50 centimes.

4. L'exp6diteur d'un colis avec valour ddclarde recevra sans frais, au moment du ddp6t, un
rcpiss6 do son envoi.

Article XX.

DIWCLARATION FRAUDULEUSE DE VALEUR.

La valour d~clar~e no pout pas d~passer la valour rdelle du contenu du colis, mais il est permis
do no d&clarer qu'une partie do cette valour.
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The fraudulent insurance of a parcel for a sum exceeding the actual value shall be subject
to any legal proceedings which may be admitted by the laws of the country of origin.

A parcel the contents of which have no pecuniary value may, however, be insured for a nominal
sum in order to obtain the safeguards of the insurance system.

Article XXI.

RESPONSIBILITY FOR Loss, DAMAGE, OR ABSTRACTION.

i. Except in the cases mentioned in the following Article, the two Administrations shall be
responsible for the loss of insured parcels only and for the loss, damage, or abstraction of their
contents or of a part thereof.

The sender or other rightful claimant is entitled under this head to compensation corresponding
to the actual amount of the loss, damage, or abstraction.

The amount of compensation for an insured parcel shall not exceed the amount for which
it was insured.

In cases where the loss, damage*, or abstraction occurs in the service of the country of destination,
the Administration of destination may pay compensation to the addressee at its own expense
and without consulting the Administration of origin, provided that the addressee can prove that
the sender has waived his rights in the addressee's favor.

2. In calculating the amount of compensation, indirect loss or loss of profits shall not be
taken into consideration.

3. Compensation shall be calculated on the current price of goods of the same nature at the
place and time at which the goods were accepted for transmission or, in the absence of current
price, at the ordinary estimated value.

4. Where compensation is due for the loss, destruction, or complete damage of an insured
parcel or for the abstraction of the whole of the contents, the sender is entitled to the return of
the postage also, if claimed.

5. In all cases insurance fees and, if the case arises, the dispatch fee, shall be retained by
the Administrations concerned.

6. In the absence of special agreement to the contrary between the countries involved, which
agreement may be made by correspondence, no indemnity will be paid by either country for the
loss of transit insured parcels, that is, parcels originating in a country not participating in this
Agreement and destined for one of the two contracting countries or parcels originating in one of
the two contracting countries and destined for a country not participating in this Agreement.

7. When an insured parcel originating in one country and destined to be delivered in the
other country is reforwarded from there to a third country or is returned to a third country, at
the request of the sender or of the addressee, the party entitled to the indemnity in case of loss,
rifling, or damage occurring subsequent to the reforwarding or return of the parcel by the original
country of destination, can lay claim, in such a case, only to the indemnity which the country
where the loss, rifling, or damage occurred consents to pay, or which that country is obliged to
pay in accordance with the agreement made between the countries directly interested in the
reforwarding or return. Either of the two countries signing the present Agreement which wrongly
forwards an insured parcel to a third country is responsible to the sender to the same extent as
the country of origin, that is, within the limits of the present Agreement.

Article XXII.

EXCEPTIONS TO THE PRINCIPLE OF RESPONSIBILITY.

The two Administrations shall be relieved from all responsibility:
(a) In cases beyond control (force majeure).
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Toute ddclaration frauduleuse dc valour supirieure A la valour rdelle dc l'envoi est passible
des poursuites judiciaires quo pout comporter la lgislation du pays d'origine.

Toutefois, un colis dont le contenu n'a pas do valeur pdcuniaire pourra 6tre assur6 pour une
somme nominale afin do b6n6ficier des garanties du syst~me de la declaration do valour.

Article XXI.

RESPONSABILITE EN CAS DE PERTE, D'AVARIE OU DE SPOLIATION.

I. Sauf dans les cas prdvus h l'article suivant, les deux administrations ne r6pondent quo
dc la perte des colis avec valcur ddclar6e, ainsi quc do la perte, do 1'avarie ou de la spoliation do
tout ou partio de leur contenu.

L'exptditeur ou toute autre personne qualifide a droit do cc chef A uno indemnit6 correspondant
au montant r6el do la perte, do l'avario ou de la spoliation.

Pour les colis avec valour ddclar6o, cette indemnit6 no peut dipasser le montant pour lequel
le colis a t6 assur6.

Dans le cas oil la perte, l'avario ou la spoliation so produisent dans le service du pays do
destination, I'administration do cc pays pourra verser uno indemnit6 au destinataire, A sEs propres
frais, sans consulter l'administration du pays d'origine, A ]a condition quo le destinataire puisse
prouver quo I'exp6diteur a renonc6 A ses droits en sa faveur.

2. Dans le calcul du montant do l'indemnit6, il no sera pas tenu compte des dommages indirects
ou des bdn6fices non rdalisds.

3. L'indemnit6 sera calculde d'apr~s le prix courant des marchandises do m6me nature an
lieu et h l'6poque oi la marchandise a t6 acceptde au transport ; en cas d'absence do prix courant,
elle sera calculde d'apris la valour d'estimation ordinaire des marchandises.

4. Dans le cas oil line indemnit6 est due pour la perte, la destruction ou l'avarie complete
d'un colis avec valour d6clare, ou pour la spoliation do la totalit6 de son contenu, l'exp6diteur
a droit, on outre, an remboursement do la taxe d'affranchissement.

5. Dans tous les cas, les droits d'assurance et, s'il y a lieu, le droit d'expddition, restent acquis
aux administrations intdress6es.

6. En l'absence d'un accord contraire spdcial entre les pays int6ress6s - accord qu t
6tre conclu par correspondance -, il no sera pas vers6 d'indemnit6 par l'un ou l'autre des doux
pays pour la perte do colis avec valeur ddclar6o en transit, c'est-A-dire de colis dont le lieu d'exp6-
dition est situ6 dans un pays non partie au prdsent arrangement, et le lieu do destination, dans
l'un des deux pays contractants, ou do colis dont le lieu d'origine est situ6 dans l'un des deux pays
contractants, et le lieu do destination, dans un pays non partie au pr6sent arrangement.

7. Dans le cas oil un colis avec valour declar6e exp~di6 do lFun des deux pays A destination
de I autre est rdexp6di6 do co dernier dans un troisi6mc pays ou est renvoy6 dans un troisi6me pays,
sur la demande do 1 expdditeur ou du destinataire, la partic qui a droit h l'indemnitd en cas do perte,
de spoliation ou d'avario survenant aprLXs quo le colis a 6te rdexpedi6 ou renvoy6 par le pays do
premiere destination, no peut rdclamer dans cc cas quo l'indemnit6 que le pays oil s'est produite
la perte, la spoliation ou l'avarie consent A payer ol est oblig6 do payer en vertu do l'accord conclu
entre les pays directement intdress6s A la rdexp6dition ou au renvoi. Si l'un ou l'autre des deux pays
signataires du pr6sent arrangement exp'die A tort, dans un troisi~me pays, un colis avec valeur
declardc, il sera responsable vis-A-vis el'exp6diteur, au meme titre quo le pays d'origine, c'est-
a-dire dans les limites du prdsent arrangement.

Article XXII.

EXCEPTIONS AU PRINCIPE DE LA RESPONSABILITf.

Les deux administrations sont ddgages do toute responsabilit6:

a) En cas do force majeure
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(b) When, their responsibility not having been proved otherwise, they are unable
to account for parcels in consequence of the destruction of official documents through
a cause beyond control (lorce majeure).

(c) When the damage has been caused by the fault or negligence of the sender,
or when it arises from the nature of the article.

(d) For parcels the contents of which fall under the ban of one of the prohibitions
mentioned in Article X.

(e) For parcels which have been fraudulently insured for a sum exceeding the actual
value of the contents, or for parcels seized by the Customs for false declaration of contents.

(/) In respect of parcels regarding which the sender has not made inquiry within
the period prescribed by Article XVIII.

(g) In respect of any parcels containing precious stones, jewelry, or any article
of gold, silver, or platinum exceeding 2,500 francs in value not packed in a box of the
size prescribed by Article 6, Section 3, of the Detailed Regulations.

(h) For parcels which contain matter of no intrinsic value or perishable matter,
or which did not conform to the stipulations of this Agreement, or which were not posted
in the manner prescribed ; but the country responsible for the loss, rifling, or damage
may pay indemnity in respect of such parcels without recourse to the other Administration.

Article XXIII.

TERMINATION OF RESPONSIBILITY.

The two Administrations shall cease to be responsible for parcels which have been delivered
in accordance with their internal regulations and of which the owners or their agents have accepted
delivery without reservation.

Responsibility is, however, maintained when the addressee or, in case of return, the sender
makes reservations in taking delivery of a parcel the contents of which have been abstracted or
damaged.

Article XXIV.

PAYMENT OF COMPENSATION.

The payment of compensation shall be undertaken by the Administration of origin except
in the cases indicated in Article XXI, Section I, where payment is made by the Administration
of destination. The Administration of origin may, however, after obtaining the sender's consent,
authorize the Administration of destination to settle with the addressee. The paying Administration
retains the right to make a claim against the Administration responsible.

Article XXV.

PERIOD FOR PAYMENT OF COMPENSATION.

i. Compensation shall be paid as soon as possible and, at the latest, within one year from
the day following the date of the inquiry.

2. The Administration responsible for making payment is authorized to settle with the
claimant on behalf of the other Administration if the latter, after being duly informed of the
application, has let nine months pass without giving a decision in the matter.

3. The Administration responsible for making payment may, exceptionally, postpone it
beyond the period of one year when a decision has not yet been reached upon the question whether
the loss, damage, or abstraction is due to a cause beyond control.
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b) Lorsque, leur responsabilit6 n'ayant pas 6t6 6tablie par ailleurs, elles ne peuvent
rendre compte des colis par suite de la destruction des documents de service rdsultant
d'un cas de force majeure ;

c) Lorsque le dommage a t6 caus6 par la faute ou ]a n~gligence de 1'exp6diteur,
ou lorsqu'il provient de la nature de l'objet ;

d) Pour les colis dont le contenu tombe sous le coup d'une des interdictions pr6vues
,a 1'article X

e) Pour les colis qui ont fait l'objet d'une declaration frauduleuse de valeur sup~rieure
i la valeur r~elle du contenu, ou pour les colis saisis par la douane pour fausse d6claration
du contenu ;

/) Pour les colis au sujet desquels l'exp~diteur n'a pas d~pos6 de r6clamation dans
le d6lai prescrit h l'article XVIII ;

g) Pour les colis contenant des pierreries, de la bijouterie ou des objets en or, argent
ou platine, d'une valeur supfrieurc ,h 2.500 francs et qui n'auraient pas 6t6 emball6s dans
une boite de la dimension prescrite . l'article 6, paragraphe 3, du r~glement d'ex~cution;

10 Pour les colis contenant des objets n'ayant pas de valeur intrins~que ou des denres
prissables, ou qui ne sont pas conformes aux stipulations du present arrangement, ou
qui nont pas t6 expddi6s de la mani&e prescrite; toutefois, le pays responsable de la
perte, de ]a spoliation ou de I'avarie pourra verser une indemnit6 pour lesdits colis sans
recourir h l'autre administration.

Article XXIII.

CESSATION DE LA RESPONSABILIT9.

Les deux administrations cessent d'6tre responsables des colis dont elles ont effectu6 la remise
dans les conditions prescrites par leurs r~glements int~rieurs ct dont les propri6taires ou leurs
reprdsentants ont accept6 ]a livraison sans reserve.

Toutefois, elles restent responsables lorsque le destinataire ou, en cas de retour A l'origine,
1'exp~diteur formule des r6serves en prenant livraison de colis dont le contenu a W spoli6 ou avari6.

Article XXIV.

PAIEMENT DE L'INDEMNIT11.

Le paiement de l'indemnit6 incombe h l'administration du pays d'origine, sauf dans les cas
mentionn6s h I article XXI, paragraphe i, oti le paiement est effectu6 par l'administration du pays
de destination. Apris avoir obtenu le consentement de l'expfditeur, l'administration du pays
d'origine peut, cependant, autcriser l'administration du pays de destination A d~sintresser le
destinataire. L'administration payante conserve un droit de recours contre l'administration
responsable.

Article XXV.

DPfLAI DE PAIEMENT DE L'INDEMNITI.

i. Le paiement de l'indemnit6 doit avoir lieu le plus t6t possible et, au plus tard, dans le d~lai
d'un an A compter du lendemain du jour de ]a rdclamation.

2. L'administration I5 laquelle incombe le paiement est autorisdc h d6sint6resser l'ayant droit
pour le compte de l'autre administration, si cette derni&e, rgulirement saisie de la demande, a
laiss6 s'6couler neuf mois sans donner de solution h l'affaire.

3. L'administration h laquelle incombe le paiement pent diff~rer exceptionnellement le
r~glement de l'indemnit6 au delh de cc dilai d'une ann6e, lorsquc la question de savoir si la perte,
l'avarie ou la spoliation de l'envoi est due iu un cas de force majeure n'a pas encore 60 tranche.
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Article XXVI.

INCIDENCE OF COST OF COMPENSATION.

I. Until the contrary is proved responsibility shall rest with the Administration which,
having received the parcel from the other Administration without making any reservation and
having been furnished with all the particulars for investigation prescribed by the regulations,
cannot establish either proper delivery to the addressee or his agent, or other proper disposal of
the parcel.

2. When the loss, rifling, or damage of an insured parcel is detected upon opening the
receptacle at the receiving exchange office and has been regularly pointed out to the dispatching
exchange office, the responsibility falls on the Administration to which the latter office belongs,
unless it be proved that the irregularity occurred in the service of the receiving Administration.

3. If, in the case of a parcel dispatched from one of the two countries for delivery in the
other, the loss, damage, or abstraction has occurred in course of conveyance without it being possible
to prove in the service of which country the irregularity took place, the two Administrations shall
bear the amount of compensation in equal shares.

4. By paying compensation the Administration concerned takes over, to the extent of the
amount paid, the rights of the person who has received compensation in any action which may
be taken against the addressee, the sender, or a third party.

5. If a parcel which has been regarded as lost is subsequently found, in whole or in part,
the person to whom compensation has been paid shall be informed that lie is at liberty to take
possession of the parcel against repayment ofthe amount paid as compensation.

Article XXVII.

REPAYMENT OF TIlE COMPENSATION TO THE ADMINISTRATION OF ORIGIN.

The Administration responsible and on whose account the payment is made in accordance
with Article XXIV is bound to repay the amount of the compensation within a period of six months
after notification of payment. The amount shall be recovered from the Administration responsible
through the accounts provided for in Article 21 of the Detailed Regulations.

The Administration whose responsibility is duly proved and which has originally declined
to pay compensation is bound to bear all the additional charges resulting from the unwarranted
delay in payment.

Article XXVIII.

CREDITS FOR CONVEYANCE.

For each parcel dispatched from one of the two countries for delivery in the other, the dispatch-
ing office shall allow to the office of destination the rates which accrue to it by virtue of the pro-
visions of Articles IV and V.

For each parcel dispatched from one of the two countries in transit through the other, the
dispatching office shall allow to the other office the rates due for the conveyance and insurance
of the parcel.

Article XXIX.

CLAIMS IN CASE OF REDIRECTION OR RETURN.

In case of the redirection or of the return of a parcel from one country to the other, the
retransmitting Administration shall claim from the other Administration the charges due to it
and to any other Administration taking part in the redirection or return. The claim shall be made
on the parcel bill relating to the mail in which the parcel is forwarded.
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Article XXVI.

DITERMINATION DE LA RESPONSABILITIL.

i. Jusqu'A preuve du contraire, la responsabilit6 incombe A l'administration cgui, ayant re~u
le colis de 1 autre administration sans faire d'observations et 6tant mise en possession de tous les
moyens rtglementaires d'investigation, ne peut 6tablir ni la d~livrance au destinataire ou A son
repr6sentant ni l'application de tout autre traitement r~gulier.

2. Lorsque la perte, la spoliation ou F'avarie d'un colis avec valeur dfclar6c a 6t6 constat6c
par le bureau d'6change destinataire au moment de l'ouverture des sacs postaux et a t6 dfment
notifi6e au bureau d 6change expdditeur, la responsabilit6 incombera A 1'administration dont relive
le bureau d'6change expditeur, h moins qu'il ne soit prouv6 que l'irr6gularit6 s'est produite dans
le service de 1'administration qui a reu le colis.

3. Si, dans le cas d'un colis exp~di6 de l'un des deux pays h destination de l'autre, la perte,
I'avario ou la spoliation s'est produite en cours de transport, sans qu'il soit possible d'6tablir dans
le service de quel pays l'irregularit6 a eu lieu, les deux administrations supporteront les frais
d'indemnit6 par parties 6gales.

4. Par le fait du paiement de l'indemnit6, l'administration int~ress~e est subrog~e, jusqu'h
concurrence du montant de cette indemnit6, dans los droits de la personne qui Fa reue pour tout
recours 6ventuel, soit contre le destinataire, soit contre I'exp~diteur ou contre un tiers.

5. En cas de dcouverte ultdrieure de tout ou partie d'un colis considr6 comme perdu, la
personne h qui l'indemnit6 a W pay6e doit 6tre avis~e qu'elle pout prendre possession du colis
contre restitution du montant de l'indemnit6 vers~e.

Article XXVII.

REMBOURSEMENT DE L'INDEMNIT9 A L'ADMINISTRATION DU PAYS D'ORIGINE.

L'administration responsable et pour le compte de laquelle le paiement est effectu6, confor-
moment aux dispositions de Particle XXIV, est tenue de rembourser le montant de l'indemnit6
dans un d6lai de six mois, apr~s verification du paiement. Cc montant sera recouvr6 sur
l'administration responsable par la voie des d~comptes pr~vus h 'article 21 du r6glement d'ex~cution.

L'administration dont la responsabilit6 est dUiment 6tablie ot qui a tout d'abord d6clin6 le
paiement de I indemnit6 doit prendre A sa charge tous les frais accessoires r6sultant du retard non
justifi6 apport6 au paiement.

Article XXVIII.

BONIFICATIONS DE TRANSPORT.

Pour chaque colis expddi6 par 'un des deux pays A destination do l'autre, le bureau expd-
diteur bonifie au bureau destinataire les droits qui lui reviennent en vertu des dispositions
des articles IV et V.

Pour chaque colis exp(di6 par l'un des doux pays en transit par le territoire de 1'autre, lo
bureau exp6diteur bonifiera A l'autre les droits afflrents au transport et A l'assurance du colis.

Article XXIX.

REI'RISES EN CAS DE RIfEXPLDITION OU DE RENVO.

En cas do r6exp~dition ou de renvoi d'un colis d'un pays h l'autre, l'administration r~exp~ditrice
reprendra sur l'autre les droits qui lui sont dus A elle-m~me, ainsi qu'A toute autre administration
qui aura particip6 h la r6exp~dition ou au renvoi. La reprise sera notifi~e sur la feuille de route
aff6rente au courrier avec lequel le colis est renvoy6.

No. 449)



134 Sociltd des Nations - Recuei des Traitds. 1938

Article XXX.

CHARGE FOR REDIRECTION IN TIlE COUNTRY OF DESTINATION.

In case of further redirection or of return to the country of origin, the redirection charge
prescribed by Article XII, Section i, shall accrue to the country which redirected the parcel within
its own territory.

Article XXXI.

MISCELLANEOUS FEES.

The following fees shall be retained in full by the Administration which has collected them:
(a) The fee for advice of delivery referred to in Article XI.
(b) The inquiry fee referred to in Article XVIII, Section I.
(c) The dispatch fee for an insured parcel referred to in Article XIX, Section 3.

(d) The fee for Customs clearance referred to in Article VI.
(e) The delivery fee referred to in Article VII.

Article XXXII.

INSURANCE FEE.

Each Administration shall retain for itself the insurance fee payable on insured parcels.

Article XXXIII.

RECALL AND CHANGE OF ADDRESS.

So long as a parcel has not been delivered to the addressee, the sender may recall it or cause
its address to be altered. The Postal Administration of the country of origin may collect and retain
for the service, the charge fixed by its internal regulations. The requests for recall or change of
address of parcels to be delivered in the United States of America shall be addressed to the Central
Administration at Washington ; those relating to parcels for delivery in British Guiana shall be
addressed to the Postmaster General, Georgetown.

Article XXXIV.

MISCELLANEOUS PROVISIONS.

i. The francs and centimes mentioned in this Agreement are gold francs and centimes as
defined in the Universal Postal Union Convention.

2. Parcels shall not be subjected to any postal charges other than those contemplated in
this Agreement except by mutual consent of the two Administrations.

3. In extraordinary circumstances, either Administration may temporarily suspend the
parcel post, either entirely or partially, on condition of giving immediate notice, if necessary by
telegraph, to the other Administration.

4. The two Administrations have drawn up the following Detailed Regulations for insuring
the execution of the present Agreement. Further matters of detail not inconsistent with the general

rOVisions of this Agreement and not provided for in the Detailed Regulations may be arranged
from time to time by mutual consent.

5. The internal regulations of British Guiana and the United States of America shall remain
applicable as re~ards everything not provided for by the stipulations contained in the present
Agreement and in the Detailed Regulations for its execution.
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Article XXX.

TAXE DE RIEXPItDITION DANS LE PAYS DE DESTINATION.

En cas de r~expddition ultrieure ou dc renvoi au pays d'origine, la taxe do r6exp~dition pr6vue
A l'article XII, paragraphe I, est acquise au pays qui aura effectu6 la r~expttdition dans les limites
de son territoire.

Article XXXI.

DROITS DIVERS.

Sont acquis en entier h l'administration qui les aura perqus:
a) Le droit aff6rent & l'avis do rtception pr6vu & 1'article XI;
b) Le droit de rdclamation pr~vu h l'article XVIII, paragraphe I
c) Le droit d'expddition pour les colis avec valeur d6clare pr~vu 5, larticle XIX,

paragraphe 3 ;
d) Le droit de d6douanement prvu h 'article VI
e) Le droit de remise au destinataire pr6vu & l'article VII.

Article XXXII.

DROIT D'ASSURANCE.

Chaque administration conservera le droit d'assurance payable sur les colis avec valcur
dclarde.

Article XXXIII.

RETRAIT ET MODIFICATION D'ADRESSE.

Tant qu'un colis n'aura pas 6t6 remis au destinataire, 1'exp6diteur pourra le faire retirer ou
en faire modifier l'adresse. L'administration postale du pays d'origine pcut percevoir et conserver
pour cc service le droit fix6 par ses r glements intdrieurs. Les demands de retrait on de modification
d'adresse des colis qui doivent 6tre d6livr6s aux Etats-Unis d'Am6rique seront adress~es &
l'Administration centrale & Washington; celles qui ont trait h des colis qui doivent Atre d~livr~s en
Guyane britannique seront adress6es au directeur g6n6ral des postes h, Georgetown.

Article XXXIV.

DISPOSITIONS DIVERSES.

i. Les francs et centimes mentionn6s dans le pr6sent arrangement sont des francs et centimes-
or tels qu'ils sont d6finis dans la Convention de l'Union postale universelle.

2. Les colis ne pourront 6tre soumis h d'autres taxes postales quo celles qui sont pr6vues dans
le pr6sent arrangement, sauf avec le consentement mutuel des deux administrations.

3. Dans des circonstances extraordinaires, l'une ou 1'autre des deux administrations pourra
suspendre a titre temporaire le service des colis postaux, soit enti~rement, soit partiellement, 5.
condition d'en aviser imm6diatement l'autre administration, par t6lIgraphe en cas de n6cessit6.

4. Pour assurer l'ex6cution du pr6sent arrangement, les deux administrations ont 6tabli le
rlglement d'exdcution ci-apr~s. Les autres questions de d6tail, si iles no sont pas incompatibles
avec les dispositions g6n6ralcs du pr6sent arrangement et si elles no sont pas prvues clans le
r~glement d'exdcution, pourront tre rdgl6es de temps & autre par les deux administrations, d'un
commun accord.

5. La l6gislation int6rieure de la Guyane britannique et des Etats-Unis d'Am6rique restera
applicable pour toutes les questions non pr~vues par les stipulations du pr6sent arrangement et
de son r~glement d'ex6cution.
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Article XXXV.

ENTRY INTO FORCE AND DURATION OF THE AGREEMENT.

I. This Agreement substitutes and abrogates the Parcels Post Convention signed at Washing-
ton, the third day of February 1892.

2. It shall come into force on the first day of October 1938, and shall remain in operation
until the expiration of six months from the date on which it may have been denounced by either
of the two Administrations.

In witness whereof the undersigned, duly authorized for that purpose, have signed the present
Agreement and have affixed their seals thereto.

Done in duplicate and signed at Washington, the 6th day of September 1938 and at
Georgetown, the 13th day of August 1938.

(Seal) James A. FARLEY,

The Postmaster General
of the United States o/ America.

J. 0. REILLY,

The Postmaster General
o/ British Guiana.

DETAILED REGULATIONS

FOR CARRYING OUT THE PARCEL POST AGREEMENT BETWEEN BRITISH GUIANA AND THE UNITED
STATES OF AMERICA.

Article i.

CIRCULATION.

i. Each Administration shall forward by the routes and means which it uses for its own
parcels, parcels delivered to it by the other Administration for conveyance in transit through its
territory.

2. Missent parcels shall be retransmitted to their proper destination by the most direct
route at the disposal of the office retransmitting them. Insured parcels, when missent, may not
be reforwarded to their destination except as insured mail. If this is impossible, they must be
returned to origin.

Article 2.

METHOD OF TRANSMISSION. PROVISION OF BAGS.

i. The exchange of parcels between the two countries shall be effected by the offices appointed
by agreement between the two Administrations.

2. Parcels shall be exchanged between the two countries in bags duly fastened and sealed.
In the absence of any arrangement to the contrary, the transmission of parcels dispatched

by one of the two contracting countries in transit through the other shall be effected" h ddcouvert ".
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Article XXXV.

ENTR9E EN VIGUEUR ET DURAE DE L'ARRANGEMENT.

x. Le present arrangement abroge et remplace ]a Convention relative h l'6change des colis
postaux, sign~e h Washington Ic 3 f6vrier 1892.

2. II prendra effet le Ier octobre 1938 et restera en vigueur jusqu'a 1'expiration d'un dalai
de six mois apr~s ]a date t laquelle il aura pu 8tre d6nonc6 par l'une ou l'autre des deux admi-
nistrations.

En foi de quoi, les soussignds, diment autoris~s & cet effet, ont sign6 le present arrangement
et y ont appos6 leurs sceaux.

Fait en double expddition et sign6 A Washington, le 6 septembre 1938, et h Georgetown,
Ic 13 aofit 1938.

(Sceau) James A. FARLEY,

Directeur gdntral des Postes
des Etats-Uttis d'Amdrique.

J. 0. REILLY,

Directeur gdneral des Postes
de la Guyane britannique.

RIEGLEMENT D'EXICCUTION

DE L'ARRANGEMENT RELATIF A L'tCHANGE DES COLIS POSTAUX ENTRE LA GUYANE BRITANNIQUE
ET LES ]tTATS-UNIS D'AMP-RIQUE.

Article premier.

ACHEMINEMENT.

i. Chaque administration doit acheminer par les voies et moyens qu'clle emploic pour ses
propres colis les colis postaux qui hfi sont remis par 'autre administration pour 6tre exp~di6s en
transit par son territoire.

2. Les colis envoy~s en fausse direction sont rdexp6di6s sur leur v~ritable destination par la
voic la plus directe dont peut disposer le bureau r6exp~diteur. Les colis avec valeur d~clar~e
exp~di6s en fausse direction ne peuvent 6tre r~exp~di~s sur leur vritable destination que comme
colis avec valeur dtclarde. Si cela est impossible, ils doivent 6tre renvoy6s au pays d origine.

Article 2.

MODE DE TRANSMISSION. FOURNITURE DES SACS.

i. L'6chanc des colis entre les deux pays est effectu6 par les bureaux d6sign~s d'accord entre
les deux administrations.

2. Les colis sont 6chang~s entre les deux pays dans des sacs dfiment ferm~s et scell6s.
En l'absence d'arrangement contraire, ]a transmission des colis envoyds par l'un des deux

pays contractants en transit par l'intermddiaire de I'autre s'op re A ddcouvert.
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3. A label showing the office of exchange of origin and the office of exchange of destination
shall be attached to the neck of each bag, the number of parcels contained in the bag being indicated
on the back of the label.

4. The bag containing the parcel bill and other documents shall be distinctively labeled.

5. Insured parcels shall be forwarded in separate bags from ordinary parcels. The neck
label attached to any bag containing insured parcels shall be marked with any distinctive symbol
that may from time to time be agreed upon by the two Administrations.

6. The weight of any bag of parcels shall not exceed 36 kilograms (80 pounds avoirdupois).
7. The Postal Administrations of British Guiana and the United States of America shall

provide the respective bags necessary for the dispatch of their parcels and each bag shall be marked
to show the name of the office or country to which it belongs.

8. Bags must be returned empty to the dispatching office by the next mail. Empty bags
to be returned are to be made up in bundles of ten, enclosing nine ags in one. The total number
of bags returned shall be entered on the relative parcel bills.

9. Each Administration shall be required to make good the value of any bags which it fails
to return.

Article 3.

INFORMATION TO BE FURNISHED.

I. Each Administration shall communicate to the other Administration all necessary
information on points of detail in connection with the exchange of parcels between the two
Administrations and also :

(a) The names of the countries to which it can forward parcels handed over to it.

(b) The routes available for the transmission of the said parcels from the point
of entry into its territory or into its service.

(c) The total amount to be credited to it by the other Administration for each
destination.

(d) The number of Customs declarations which must accompany each parcel.
(e) Any other necessary information.

2. Each Administration shall make known to the other the names of the countries to which
it intends to send parcels in transit through the other.

Article 4.

FIXING OF EQUIVALENTS.

In fixing the charges for parcels, either Administration shall be at liberty to adopt such
approximate equivalents as may be convenient in its own currency.

Article 5.

MAKE-UP OF PARCELS.
Every parcel shall:

(a) Bear the exact address of the addressee in roman characters. Addresses in
pencil shall not be allowed except that parcels bearing addresses written with indelible
pencil on a surface previously dampened shall be accepted. The address shall be writtenon the parcel itself or on a label so firmly attached to it that it cannot become detached.
The sender of a parcel shall be advised to enclose in the parcel a copy of the address
together with a note of his own address.
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3. Une 6tiquette indiquant le bureau d'6change d'origino et le bureau d'6change de destination
sera fix6e au col de chaque sac avec 1'indication au dos dc l'6tiquette du nombre dc colis contenus
dans le sac.

4. Le sac contenant la feuille de route ct los autres documents devra porter une 6tiquette
distinctive.

5. Les colis avec valeur ddclar6e seront exp6di6s dans des sacs distincts. L'6tiquette attachde
au col de tout sac contenant des colis avec valeur ddclar6e portera le signe distinctif que les deux
administrations auront fix6 de temps A autre, d'accord entre elles.

6. Le poids de chaque sac de colis ne devra pas ddpasser 36 kilos (80 livres avoirdupois).
7. Les administrations postales do la Guyane britannique et des Etats-Unis d'Amrique

fourniront chacune les sacs n6cessaires h I envoi do leurs colis, et chaque sac portera l'indication
du nom du bureau ou du pays auquel il appartient.

8. Lcs sacs seront renvoy6s vides au bureau exptditeur par le courrier suivant. Les sacs vides
scront rcnvoyds par paquets de dix, neuf sacs renfermds dans le dixi~me. Le nombre total de sacs
retourn6s sera inscrit sur les feuilles de route correspondantes.

9. Chaque administration sera tenue de payer la contre-valeur do tous les sacs qu'ellc n'aura
pas retourn6s.

Article 3.

RENSEIGNEMENTS A FOURNIR.

i. Chaque administration notificra h l'autre administration tous les renseignements n6cessaires
sur des questions do d6tail sc rapportant A. l'dchango des colis entre los deux administrations, ainsi
quo :

a) La nomenclature des pays sur lesquels elle pout acheminer les colis qui lui sont
remis ;

b) Los voies ouvertes h. l'acheminement desdits colis AL partir do lentrde sur son
territoire ou dans son service ;

c) Le total des frais qui doivent lui 6tre bonifids par 1'autre administration pour
chaque destination ;

d) Le nombre do d6clarations en douane dont chaque colis doit 6tro accompagn6;
e) Tous autres renseignements ndcessaires.

2. Chaque administration doit faire connaltre I. l'autre quels sont les pays h. destination
desquels elle so propose d'envoyer des colis en transit par le territoire de l'autre.

Article 4.

FIXATION DES LQUIVALENTS.

Dans ]a fixation des droits rclatifs aux colis postaux, chaque administration aura la facult6
d'adopter tels 6quivalents approximatifs dans sa propre monnaic qu'elle jugera appropri6s.

Article 5.

CONDITIONNEMENT DES COLIS.
Tout colis doit :

a) Porter l'adresse exacte du dostinataire en caract~res latins. Les adresses au crayon
no sont pas admises ; toutefo's, sont accept6s les colis dont l'adresse est 6crite au crayon
oncre sur un fond pr6alablement mouill6. L'adresse doit tre 6crite sur le colis meme ou
sur une 6tiquette attachde solidement h cc dernier do mani~re qu'olle no puisse so d6tacher.
On recommandera ht l'oxp6diteur d'ins6rer dans l'envoi une copie do la suscription avec
mention do sa propre adresse.
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(b) Be packed in a manner adequate for the length of the journey and for the
protection of the contents.

Articles liable to injure officers of the Post Office or to damage other parcels shall be so packed
as to prevent any risk.

Article 6.

SPECIAL PACKING.

i. Liquids and substances which easily liquefy shall be packed in two receptacles. Between
the first receptacle (bottle, flask, pot, box, etc.), and the second (box of metal or of stout wood,
or strong fiber-board of equal strength) shall be left a space which shall be filled with sawdust,
bran, or some other absorbent material in sufficient quantity to absorb all the liquid contents in
the case of breakage.

2. Dry coloring powders such as aniline blue, etc., shall be admitted only if enclosed in stout
metal boxes placed inside wooden boxes with sawdust between the two receptacles.

3. Every parcel containing precious stones, jewelry, or any article of gold, silver, or platinum
exceeding 2,500 francs in value shall be packed in a box measuring not less than 3 feet 6 inches
(1.05 meters) in length and girth combined.

Article 7.
DISPATCH NOTES AND CUSTOMis DECLARATIONS.

i. Each parcel shall be accompanied by a dispatch note and by a set of Customs declarations
according to the regulations of the country of destination. The Customs declarations and dispatch
notes relating to parcels sent to the United States of America shall be firmly attached to the parcels;
the Customs declarations relating to parcels sent to British Guiana shall be firmly attached to
the dispatch notes and these in turn must be firmly attached to the parcels.

2. Nevertheless, a single dispatch note and a single set of Customs declarations may suffice
for two or three (but not more) ordinary parcels posted at the same time by the same sender to
the same addressee. This provision shall not apply to insured parcels.

3. The two Administrations accept no responsibility in respect of the accuracy of Customs
declarations.

Article 8.

ADVICE OF DELIVERY.

i. Insured parcels of which the senders ask for an advice of delivery shall be very prominently
marked " Advice of Delivery " or " A. R."

2. Such parcels shall be accompanied by a form similar to that annexed to the Detailed
Regulations of the Convention of the Postal Union. This advice of delivery form shall be prepared
by the office of origin or by any other office appointed by the Administration of origin and shall
be firmly attached to the dispatch note of the parcel to which it relates in the case of parcels sent
to British Guiana, and to the parcels to which it relates in the case of parcels sent to the United
States of America. If it does not reach the office of destination, that office shall make out officially
a new advice of delivery form.

3. The office of destination, after having duly filled out the form, shall return it, by ordinary
post, unenclosed and free of postage to the address of the sender of the parcel.

4. When the sender makes inquiry concerning an advice of delivery which has not been
returned to him after a reasonable interval, action shall be taken in accordance with the rules
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b) Etre emball6 d'une manire qui corresponde & la dur~o du transport et qui assure
la pr6servation du contenu.

Les objets pouvant blesser les agents des postes ou endommager les autres colts doivent 6tre
emball6s de faqon t 6viter tout danger.

Article 6.

EMBALLAGES SPE1CIAUX.

i. Les liquides et substances facilement liqu6fiables doivent tre expedies dans un double
rdcipient. Entre le premier (bouteille, flacon, pot, boite, etc.) et le second (boite en m6tal ou en
bois rdsistant on en fort carton-fibre d'6gale r6sistance) doit Wtre mdnag6 un espace qu'on remplira
de sciure, de son ou de quelque autre matire absorbante en quantit6 suffisante pour absorber
tout le contenu liquide en cas de bris.

2. Les poudres colorantes sches, telles que le bleu d'aniline, etc., no sont admises que dans
des boites en metal r(sistant plac6es A leur tour dans des boites en bois avec de la sciure entre les
deux r6cipients.

3. Tout colis contenant des pierres precieuses, de la bijouterie ou des objets d'or, d'argent
oil de platine d'une valeur sup6rieure At 2.500 francs doit ttrc emball6 dans une boite mesurant
aiu moins 3 pieds 6 pouces (i mtre o5), longueur et pourtour runis.

Article 7.

BULLETINS D'EXPiiDIrION ET D1CLARATIONS EN DOUANE.

i. Chaque colts doit etre accompagn6 d'un bulletin d'exptdition et d'une s6rie de ddclarations
en douane conform6ment au r6glement du pays de destination. Les dclarations en douane et
les bulletins d'expdition relatifs aux colis envoy6s ht destination des Etats-Unis d'Amdrique seront
solidement fix6s au colts ; les d6clarations en douane relatives aux colts expddi6s h. destination de
]a Guyane britannique seront solidement fixdes aux bulletins d'expddition, et ceux-ci, A. leur tour,
devront Wre solidement fixds aux colts.

2 Ndanmoins, un seul bulletin d'exp6dition et une seule srie de declarations en douane
peuvent servir pour deux ou trois colts ordinaires (au plus) envoyds simultan~ment par le
minme exp6diteur au m~me destinataire. Cette disposition n'est pas applicable aux colts avec valeur
d6clar6e.

3. Les deux administrations n'assument aucune responsabilit6 quant a. 1'exactitude des
ddclarations en douane.

Article 8.

Avis DE RP-CEPTION.

i. Les colis avec valcur d6clarde dont les exp6diteurs demandent tin avis de r6ception doivent
porter l'annotation tr~s apparente ((Advice of Delivery )) ou ((A. R. ).

2. Ces colis sont accompagn6s d'une formule conforme au mod~le annex6 au r~glement
d'ex~cution de la Convention de l'Union postale. La formule d'avis do r6ception est 6tablie par
le bureau d'origine ou par tout autre bureau d6sign6 par I'administration du pays d'origine, et elle
est solidelnent attach~e au bulletin d'exp6dition du colts auquel elle se rapporte, dans le cas de
colts exp6di6s h destination de la Guyane britannique, et au colts m~me auquel elle se rapporte,
dans le cas de colis exp6di6s ht destination des Etats-Unis d'Am6rique. Si elle ne parvient pas an
bureau de destination, celui-ci 6tablit d'office une nouvelle formule d avis de r6ception.

3. Le bureau de destination, apr~s avoir dfiment rempli la formule, la renvoie par le courrier
ordinaire, it d6couvert et en franchise de port, h 1'adresse de l'exptditeur du colts.

4. Lorsque i'exp6diteur rclame un avis de rtception qui ne lui est pas parvenu dans les d~lais
voulus, il est proct6d conform6ment aux regles fix~es it 1'article 9 ci-apr cs. Dans ce cas, il n'est pas
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laid down in Article 9 following. In that case a second fee shall not be charged, and the office of
origin shall enter the words " Duplicate advice of delivery " at the top of the form.

Article 9.

ADVICE OF DELIVERY APPLIED FOR AFTER POSTING.

When the sender applies for an advice of delivery after an insured parcel has been posted,
the office of origin or any other office appointed by the Administration of origin shall fill out an
advice of delivery form and shall attach it to a form of inquiry.

The form of inquiry accompanied by the advice of delivery form shall be handled the same
as provided in the Detailed Regulations of the Convention of the Universal Postal Union for similar
forms. In the case of the due delivery of the parcel, the office of destination shall withdraw the
form of inquiry and shall return the advice of delivery form in the manner prescribed in
paragraph 3 of the preceding Article.

Article io.
INDICATION OF INSURED VALUE.

Every insured parcel and the relative dispatch note shall bear an indication of the insured value in
the currency of the country of origin. The indication on the parcel shall be in both words and
figures. The amount of the insured value shall be converted into gold francs by the Administration
of origin. Tile result of the conversion shall be indicated distinctly by new figures placed beside
or below those representing the amount of the insured value in the currency of the country of
origin.

Article ii.

INSURANCE NUMBERS, LABELS, SEALS.

Every insured parcel and its dispatch note as well shall bear on the address side an insurance
number and a small red label with the words " Insured " or " Valeur ddclarde " in large letters,
or these words shall be marked or stamped on the parcel and the dispatch note.

The wax or other seals, the labels of whatever kind, and any postage stamps affixed to insured
parcels shall be so spaced that they cannot conceal injuries to the cover. Moreover, the labels
and postage stamps, if any, shall not be folded over two sides of the cover so as to hide the edge.

Article 12.

SEALING OF PARCELS.

Ordinary parcels may be sealed at the option of the senders or careful tying is sufficient asa mode of closing.

Every insured parcel shall be sealed by means of wax or by lead or other seals, the seals being
sufficient in number to render it impossible to tamper with the contents without leaving an obvious
trace of violation. Either Administration may require a special design or mark of the sender on
the sealing of insured parcels mailed in its service, as a means of protection.

The Customs Administration of the country of destination is authorized to open the parcels.
To that end, the seals or other fastenings may be broken. Parcels opened by the Customs must
be refastened and also officially resealed.

The senders of insured parcels shall be strongly recommended to furnish the relative dispatch
note, whenever possible, with an exact reproduction of the seal referred to above.
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perqu de deuxi~me taxe et le bureau d'origine inscrit en tate de la formule la mention uDuplicata
do l'avis de rception )).

Article 9.

Avis DE RECEPTION DEMANDf, POST11RIEUREMENT AU DAl6T.

Lorsque 1expdditeur demande un avis de r6ception pour un colis avec valour d~clar~o
post~rieurement au d6p6t, le bureau d'origine ou tout autrc bureau d6sign6 par l'administration
du pays d origine remplit tine formule d'avis de r6ception et 1,attache h uno formule de r6clamation.

La formulo de rdclamation, accompagn~c de la formule d'avis de r~ception, est traitde conform-
ment aux dispositions du r~glement d'exdcution de la Convention de l'Union postale universlle
concernant les formules analogues. Dans le cas oh le colis a 6t6 dflment d~livr6, le bureau do destina-
tion retire la formulo de rclamation et renvoie l'avis de rdception de ]a mani&e prescrite au
paragraphe 3 de Particle pr~cddent.

Article Io.
INDICATION DE LA VALEUR D11CLARI1E.

Tout cois avec valeur ddclar6e, ainsi que le bulletin d'expddition l'accompagnant, portera
l'indication de la valeur ddclar6e dans la monnaie du pays d'origine. Cette indication figurora
sur Ic colis h la fois en lettres et en chiffres. Le montant de la valour dclar~e sera converti en
francs-or par l'administration du pays d'origine. Le r6sultat do cette conversion sera indiqu6
distinctement par do nouveaux chiffres plac6s h c6t6 ou au-dessous de ceux qui repr6sentent le
montant de la valour d6clarde dans la monnaic du pays d'origine.

Article i i.
NUMtROS D'ORDRE, I TIQUETTES, CACIIETS, DES COLIS AVEC VALEUR DtCLARIIIE.

Les colis avec valeur ddclar~o ainsi que leurs bulletins d'exp~dition porteront, du c6t6 de ]a
suscription, un num~ro d'ordre et uno petite 6tiquette rouge avec indication (( Insured )) ou ((Valeur
dclare )) en gros caract~res, ou bien ces mots seront marqu6s ou imprim~s & F aide d'un timbre
sur le colis m~me et sur lo bulletin d'exp~dition.

Les cachets ,t la cire ou autres cachets, les 6tiquettes do toute espce et les timbres-poste appos~s
sur les colis avec valour d6clarde devront 6tre espac~s de mani~re & ne pas pouvoir servir h dissimuler
les d~triorations de Iemballage. Les etiquettes et les timbres ne doivent pas non plus 6tre replies
des deux c6t~s de l'emballage de mani~re h recouvrir les bords.

Article 12.

CACIIETS DES COLIS.

Les colis ordinaires peuvent tre scell~s par des cachets, au gr6 des exp~diteurs ; un nceud
solide est 6galement un moyen do fermeture suffisant.

Les colis avec valeur d~clar~e seront scells par des cachets h la cire, par des plombs ou par
un autre moyen, les cachets devant 6tre en nombre suffisant pour qu'il soit impossible de toucher
au contenu sans laisser des traces 6videntes de violation. Chaque administration pourra exiger,
comme moyen de protection, une empreinte ou une marque sp6ciale de l'exp~diteur sur les cachets
des colis avec valeur dclar~e exp~dids dans son service.

L'administration des douanes du pays de destination est autoris6e h ouvrir les colis. A cet
effet, elle peut rompre les cachets ou autres moyens de fermeture. Les colis ouverts par la douane
doivent 6tre referms et scells de nouveau au moyen d'un cachet de 1'administration.

Il sera fortement recommand6 aux exp~diteurs de colis avec valeur d~clar6e de munir, chaque
fois qu'il sera possible, le bulletin d'expdition correspondant d'une reproduction exacte des cachets
susmentionn6s.
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Article 13.
INDICATION OF WEIGHT OF INSURED PARCELS.

Tile exact weight of each insured parcel in grams or in pounds and ounces shall be entered
by the Administration of origin :

(a) On the address side of the parcel
(b) On the dispatch note, in the place reserved for this purpose.

Article 14.

PLACE OF POSTING.

Each parcel and the relative dispatch note as well shall bear the name of the office and the
date of posting.

Article 15.

RETRANSMISSION.

i. The Administration retransmitting a missent parcel shall not levy Customs or other
non-postal charges upon it.

When an Administration returns such a parcel to the country from which it has been directly
received, it shall refund tile credits received and report the error by means of a verification note.

In other cases, and if the amount credited to it is insufficient to cover the expenses of retrans-
mission which it has to defray, the retransmitting Administration shall allow to the Administration
to which it forwards the parcel, the credits due for onward conveyance ; it shall then recover the
amount of the deficiency by claiming it from the office of exchange from which the missent parcel
was directly received. The reason for this claim shall be notified to the latter by means of a
verification note.

2. When a parcel has been wrongly allowed to be dispatched in consequence of an error
attributable to the postal service and has, for this reason, to be returned to the country of origin,
the Administration which sends the parcel back shall allow to the Administration from which
it was received the sums credited in respect of it.

3. The charges on a parcel redirected, in consequence of the removal of the addressee or
of an error on the part of the sender, to a country with which British Guiana or the United States
of America has parcel-post communication shall be claimed from the Administration to which
the parcel is forwarded, unless the charge for conveyance is paid at the time of redirection, in which
case the parcel shall be dealt with as if it had been addressed directly from the retransmitting
country to the new country of destination. In case the third country to which the parcel is forwarded
refuses to assume the charges because they cannot be collected from the sender or the addressee,
as the case may be, or for any other reason, they shall be charged back to the country of origin.

4. A parcel which is redirected shall be retransmitted in its original packing and shall be
accompanied by the original dispatch note. If the parcel, for any reason whatsoever, has to be
repacked or if the original dispatch note has to be replaced by a substitute note, the name of the
office of origin of the parcel and the original serial number and, if possible, the date of posting at
that office shall be entered both on the parcel and on the dispatch note.

Article 16.
RETURN OF UNDELIVERABLE PARCELS.

I. If the sender of an undeliverable parcel has made a request not provided for by Article
XIV, Section i, of the Agreement, the Administration of destination need not comply with it but
may return the parcel to the country of origin, after retention for the prescribed period.
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Article 13.

INDICATION DU POIDS DES COLIS AVEC VALEUR DACLARIIE.

Le poids exact en grammes ou en livres et onces de chaque colis avec valeur d6clarde sera
inscrit, par les soins de l'administration du pays d'origine

a) Sur le colis, du c6t6 de la suscription ;
b) Sur le bulletin d'expddition, A lendroit r~serv6 A cet effet.

Article 14.

LIEU DE DAP6T.

Les colis et les bulletins d'expddition qui les accompagnent porteront le nom du bureau
d'origine et la date du d6p6t.

Article 15.
R-EXP.DITION.

i. L'administration qui r6expddie un colis envoy6 en fausse direction ne peut le frapper de
droits de douane ou autres taxes non postales.

Lorsqu'une administration renvoic un colis de cc genre au pays qai l'a achemin6 en dernier
lieu, elle lui restitue les bonifications qu'elle a reques et signale 1erreur par un bulletin de v6rification.

Dans les autres cas, et si le montant des taxes qui lui ont Wt6 bonifi6es est insuffisant pour
couvrir les frais de r6expddition qui lui incombent, l'administration r6exp6ditrice bonifie h
l'administration h laquelle elle transmet le colis les droits de transport que comporte l'acheminement;
elle se cr6dite ensuite de la somme dont elle est h d6couvert par une reprise sur le bureau d'tchange
qui lui a transmis en dernier lieu le colis en fausse direction. Le motif de cette reprise est notifi6
h ce bureau au moyen d'un bulletin de vrification.

2. Lorsqu'un colis a 6t6 admis A tort & l'expddition par suite d'une erreur imputable au service
postal et doit, pour cc motif, 6tre renvoy6 au pays d'onginc, l'administration qui restitue le colis
alloue A ladministration qui le lui a livr6 les bonifications qu'elle a recues pour ledit colis.

3. Lorsque, par suite du changement de r6sidence du destinataire ou d'une erreur imputable
h 1'expdditeur, un colis est r6exp6di6 sur un pays avec lequel la Guyane britannique ou les Etats-Unis
d'Amdrique 6changent des colis postaux, les droits le grevant sont repris sur l'administration h
laquelle le colis est transmis, A moins que Ia taxe de transport ne soit acquittde au moment de la
rdexp6dition. Dans ce cas, le colis est trait6 comme s'il avait 6t6 adress6 directement par le pays
rdexptditeur au pays de Ia nouvelle destination. Au cas oh le tiers pays sur lequel le colis est
rdexpddi6 refuse de payer le montant des droits pour la raison qu ils ne peuvent 6tre recouvrds
sur l'exp6diteur ou sur le destinataire, suivant le cas, ou pour toute autre raison, ces droits retom-
beront A la charge du pays d'origine.

4. Les colis r~exp6di6s seront transmis dans ]cur emballage primitif et accompagnds du bulletin
d'expddition original. Si le colis doit, pour un motif quelconque, 6tre remball6 ou si I- bulletin
d'exp6dition original doit 6tre remplac6 par un duplicata, le nom du bureau d'origine du colis,
le num6ro d'enregistrement primitif et, si possible, la date de ddp6t audit bureau devront figurer
tant sur le colis que sur le bulletin d'expedition.

Article 16.
RENvoI DES COLIS TOMBleS EN REBUT.

i. Si l'exp6diteur d'un colis tomb6 eri rebut a formul6 une demande non pr6vue A l'article
XIV, paragraphe i, de l'arrangement, l'administration du pays de destination n'est pas tenue d'y
donner suite, mais elle peut renvoyer le colis au pays d'origine A l'expiration du d6lai de garde
prescrit.
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2. The Administration which returns a parcel to the sender shall indicate clearly and concisely
on the parcel and on the relative dispatch note the cause of non-delivery. This information may
be furnished in manuscript or by means of a stamped impression or label. The original dispatch
note belonging to the returned parcel must be sent back to the country of origin with the parcel.

3. A parcel to be returned to the sender as undeliverable shall be entered on the parcel bill
with the word " Rebut " in the " Observations " column. It shall be dealt with and charged
like a parcel redirected in consequence of the removal of the addressee.

Article 17.

SALE. DESTRUCTION.

i. When an insured parcel has been sold or destroyed in accordance with the provisions
of Article XVI of the Agreement, a report of the sale or destruction shall be prepared, a copy of
which shall be transmitted to the Administration of origin.

Article 18.
INQUIRIES CONCERNING PARCELS.

For inquiries concerning parcels which have not been returned, a form shall be used similar
to the specimen annexed to the Detailed Regulations of the Parcel Post Agreement of the Universal
Postal Union. These forms shall be forwarded to the offices appointed by the two Administrations
to deal with them and they shall be dealt with in the manner mutually arranged between the two
Administrations.

Article 19.
PARCEL BILL.

i. Separate parcel bills must be prepared for the ordinary parcels on the one hand and for
the insuredparcels on the other hand. The parcel bills are prepared in duplicate. The original
is sent in the regular mails, while the duplicate is enclosed in one of the bags. The bag containing
the parcel bill is designated with the word "Bill " traced in a conspicuous manner on the label.

2. All parcels forwarded by either Administration must be listed individually on the parcel
bills. The classes of parcels (a) up to ii pounds and (b) from ii pounds to 22 pounds, must also
be shown, together with the total number of parcels and the total net weight thereof.

3. Parcels sent d ddcouvert must be entered separately.
4. In the case of returned or redirected parcels the word "Returned" or " Redirected ",

as the case may be, must be entered on the bill against the individual entry. A statement of the
charges which may be due on these parcels should be shown in the " Observations " column.

bi. 5. The total number of bags comprising each dispatch must also be shown on the parcel

6. Each dispatching office of exchange shall number the parcel bills in the top left-hand
corner in an annual series for each office of exchange of destination, and as far as possible shall
enter below the number the name of the ship conveying the mail. A note of the last number of
the year shall be made on the first parcel bill of the following year.

Article 20.
CHECK BY OFFICES OF EXCHANGE. NOTIFICATION OF IRREGULARITIES.

i. On the receipt of a mail, whether of parcels or of empty bags, the office of exchange shall
check the parcels and the various documents which accompany them, or the empty bags as the
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2. L'administration qui renvoie un colis A 1'exp~diteur doit indiquer sur le colis et sur le bulletin
d'exp~dition y relatif, d'une manire claire et precise, la cause de ]a non-livraison. Cette indication
peut 6tre manuscrite ou fournie par l'application d'un timbre ou I'apposition d'une 6tiquette.
Les bulletins d'expdition originaux affrents aux colis renvoy6s doivent faire retour au pays
d'origine avec ces colis.

3. Les colis A renvoyer l'exp~diteur sont inscrits sur la feuille de route avec la mention
((Rebut )) dans la colonne ((Observations)). Ils sont trait~s et taxes comme les colis r~exp~di~s
par suite de changement de rtsidence des destinataires.

Article 17.
VENTE. DESTRUCTION.

i. Lorsqu'un coils avec valeur d6clar~e a 6t6 vendu ou d6truit, conform~ment aux dispositions
de Iarticle XVI de I'arrangement, il est dress6 proces-verbal de la vente ou de ]a destruction, et
un exemplaire du procLs-verbal est transmis ht l'administration du pays d'origine.

Article IS.
R11CLAMATIONS RELATIVES A DES COLIS.

Pour les r~clamations relatives Ai des colis non renvoy~s, il est fait usage d'une formule similaire
au module annex6 au r~glement d'ex~cution de l'Arrangement de l'Union postale universelle
concernant les colis postaux. Ces formules sont transmises aux bureaux d~sign~s par les deux
administrations pour s'occuper de ]a question et sont trait~es de la manire qui aura W convenue
mutuellement entre les deux administrations.

Article 19.

FEUILLES DE ROUTE.

I. I1 sera 6tabli des feuilles de route s6par~es pour les colis ordinaires, d'une part, et pour les
colis avec valeur ddclar~e, d'autre part. Les feuilles de route seront 6tablies en double exemplairo.
L'original est envoy6 dans les courriers r6guliers, et le duplicata est ins6r6 dans l'un des sacs. Le
sac contenant la feuille de route est d~sign6 par le mot (( Bill )) inscrit en caractres apparents sur
l'6tiquette.

2. Tous les colis transmis par l'une ou l'autre des deux administrations doivent 6tre inscrits
individuellement sur les feuilles de route. On indiquera 6galement la categorie des colis, a) jusqu'bL
Ii livres et b) de Ii i 22 livres, ainsi que le nombre total de colis et le poids net total do 1'envoi.

3. Les colis envoyds h d~couvert doivent 6tre inscrits s6par6ment.
4. Pour les colis renvoyds ou rdexp6di~s, le mot (( Returned )) ou (( Redirected )), suivant le

cas, devra figurer sur la feuille de route en regard de l'inscription relative au colis. L'indication
du montant des taxes dues pour ces colis devra figurer dans la colonne (( Observations ).

5. Le nombre total de sacs constituant chaque envoi devra 6galement 6tre indiqu6 sur la
feuille de route.

6. Chaque bureau d'6change exp6diteur devra num6roter les feuilles de route h l'angle gauche
sup~rieur, d'aprs une sdrie annuelle pour chaque bureau d'Uchange de destination, et, autant
quo possible, indiquer au-dessous du num6ro le nom du navire transporteur. Le dernier num~ro
de l'ann~e sera mentionn6 sur ]a premiere feuille de route de l'anne suivante.

Article 20.

VITRIFICATION PAR LES BUREAUX D'.CIIANGE. NOTIFICATION DES IRRI 'GULARITAS.

i. A ]a rdception des colis, qu'il s'agisse de colis ou de sacs vides, le bureau d'6change proc~dera
A ]a vrification des colis et des divers documents qui les accompagnent, ou des sacs vides, selon
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case may be, against the particulars entered on the relative parcel bill and, if necessary, shall report
missing 'articles or other irregularities by means of a verification note.

2. Any discrepancies in the credits and accounting shall be notified to the dispatching office
of exchange by verification note. The accepted verification notes shall be attached to the parcel
bills to which they relate. Corrections made on parcel bills not supported by vouchers shall not
be considered valid.

Article 21.

ACCOUNTING FOR CREDITS.

i. Each Administration shall cause each of its offices of exchange to prepare monthly for
all the parcel mails dispatched to it during the month by each of the offices of exchange of the
other Administration a statement of the total amounts entered on the parcel bills, whether to
its credit or to its debit.

2. These statements shall be afterwards summarized by the same Administrations in
quarterly accounts which, accompanied by the parcel bills relating thereto, shall be forwarded
to the corresponding Administration in the course of the quarter following that to which it relates.

3. The recapitulation, transmission, examination, and acceptance of these accounts must
not be delayed. After acceptance, the accounts shall be summarized in a quarterly general account
prepared by the Administration to which the balance is due and the payment of the balance shall
take place, at the latest, at the expiration of the following quarter. After the expiration of this
term, the sums due from one Administration to the other shall bear interest at the rate of 5 percent
per annum to be reckoned from the date of expiration to the said term. The balance due must
)e paid by sight draft drawn on New York, or by some other means mutually agreed upon by
correspondence.

Article 22.

ENTRY INTO FORCE AND DURATION OF THE DETAILED REGULATIONS.

The present Detailed Regulations shall come into force on the day on which the Parcel Post
Agreement comes into force and shall have the same duration as the Agreement. The Administra-
tions concerned shall, however, have the power by mutual consent to modify the details from time
to time.

Done in duplicate and signed at Washington, the 6th day of September 1938 and at Georgetown,
the 13th day of August 1938.

(Seal) James A. FARLEY,

Postmaster General
of the United States of America.

J. 0. REILLY,

I hereby certify that this is a true and com- Postmaster General
l)lete textual copy of the original Agreement of British Guiana.
between British Guiana and the United States
of America concerning the exchange of parcel
post in the language (English) in which the
original was signed at Georgetown on August
13th, 1938, and at Washington on September
6th, 1938.

Ambrose O'Connell,
Acting Postmaster General.
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le cas, en les comparant aux indications portdcs sur la feuille dc route y affdrente ; s'il est n6cessaire,
il signalera les objets manquants et toutes autres irrdgularit6s au moyen d'un bulletin de vdrification.

2. Toute divergence dans les bonifications alloudes pour les colis et dans les comptes sera
notifie au bureau d'6change expditeur au moyen d'un bulletin de verification. Les bulletins
de vWrification acceptds seront fixes aux feuilles de route auxquelles ils se rapportent. Les corrections
apportes aux feuilles de route qui ne seront pas appuydes par des pi~ces justificatives ne seront
pas jugdes valables.

Article 21.

DiACOMI'TE DES BONIFICATIONS.

i. Chaque administration fera 6tablir tous les mois par chacun de ses bureaux d'change
pour tous les courriers de colis requs par lui, pendant le mois, de chacun des bureaux d'change
de 1'autre administration, un 6tat des sommes totales inscrites sur les feuilles de route, soit A son
crddit, soit A son debit.

2. Ces 6tats seront ensuite rdcapituls par la mme administration dans un compte trimestriel
ui, accompagnI des feuilles de route y relatives, sera envoy6 A l'administration correspondante

dans le courant du trimestre qui suit celui auquel il se rapporte.
3. La rdcapitulation, la transmission, l'examen et l'acceptation dc ces comptes doivent avoir

lieu sans d6lai. Apr6s acceptation, les comptes seront rdcapitulds dans un compte g6n6ral trimestriel
dtabli par l'administration A laquelle le solde est dO, et le paiement du solde aura lieu, au plus tard,
A l'expiration du trimestre suivant. Pass6 ce ddlai, les sommes dues par l'une des deux administrations
A Iautre porteront intdr~t au taux de 5% par an, A compter de la date d'expiration dudit ddlai.
Le solde d6 doit 6tre pay6 par une traito A vue sur New-York ,u par tout autre moyen mutuellement
convenu par correspondance.

Article 22.

ENTRIIE EN VIGUEUR ET DUREE DU RtGLEMENT D'EXIICUTION.

Le prdsent r~glement entrera en vigueur A la date h laquelle prendra effet l'arrangement
relatif aux colis postaux et aura ]a mme durde que cet arrangement. Les administrations intdressdes
auront toutefois le droit d'en modifier de temps A autre les ddtails d'un commun accord.

Fait en double expedition et sign6 A Washington, le 6 septembre 1938, et A Georgetown, le
13 aofit 1938. (Sceau) James A. FARLEY,

Directeur gdnral des Postes
des Elats-Unis d'Amdrique.

J. 0. REILLY,

Directeur gdndral des Postes
de la Guyane britannique.

No. 449J





No 4491-

GRECE ET GRAND-DUCHE
DE LUXEMBOURG

Convention d'extradition et d'assis-
tance judiciaire en matiere penale.
Signee 'a Luxembourg, le j sep-
tembre j 937.

GREECE
AND GRAND DUCHY OF

LUXEMBURG

Convention regarding Extradition
and Judicial Assistance in Criminal
Matters. Signed at Luxemburg,
September ist, j937.



152 Socidte' des Nations - Recuel des Traitl. 1938

No 4491. - CONVENTION 1 D'EXTRADITION ET D'ASSISTANCE
JUDICIAIRE EN MATIERE PI3NALE ENTRE LE ROYAUME DE
GRtCE ET LE GRAND-DUCHI DE LUXEMBOURG. SIGNI3E A
LUXEMBOURG, LE jer SEPTEMBRE 1937.

Texte ofciel iranpais communiqud par le ddldgud permanent de la Grace pros la Socidtd des Nations.
L'enregistrement de cette convention a eu lieu le 15 ddcembre 1938.

SA MAJESTP- LE RoI DES HELLLNES
et

SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG,
Ayant r~solu, d'un commun accord, de conclure une convention pour 1'extradition r6ciproque

des malfaiteurs et F'assistance judiciaire en mati&e p6nale, ont nomm6 comme plnipotentiaires:

SA MAJESTA LE RoI DES HELLtNES:

Monsieur Nicolas POLITIS, son envoy6 extraordinaire et ministre pl~nipotentiaire aupr~s
de la Cour grand-ducale ;

SON ALTESSE ROYALE LA GRANDE-DUCHESSE DE LUXEMBOURG:
Monsieur Joseph BECH, son ministre d'Etat, pr6sident du gouvernement

Lesquels, apr~s avoir 6changd leurs pleins pouvoirs, trouvs en bonne et due forme, sont
convenus des dispositions suivantes :

Article premier.
Les Hautes Parties contractantes s'engagent a se livrer rtciproquement, dans les circonstances

et sous les conditions 6tablies par la pr6sente convention, & 1'exception de leurs nationaux, les
personnes se trouvant sur le territoire de l'une d'elles, qui, f&g6es de 16 ans accomplis au moment
du crime ou du d6lit, sont poursuivies ou condamn~es, soit \ titre d'auteur, soit A titre de complice
par les autorites judiciaires de 1'autre Partie, pour un fait, consomm6 ou tent6, constituant un
crime ou un d41it punissable d'apr~s les lois des deux Etats, h condition toutefois que le maximum
de ]a peine pr6vue par ]a 1tislation des deux Parties contractantes pour I'infraction qui fait l'objet
de l'extradition ne soit pas mf~rieur A un emprisonnement d'une annie ou que la personne r6clamde
ait Rd condamn~e & un emprisonnement d'au moins 6 mois.

En cas de concours d'infractions 1'extradition sera accord6e pour toutes ces infractions, si
le maximum de la peine pr~vue par la loi des deux Etats pour l'une au moins d'elles n'est pas
inf~rieur L un empnsonnement d'une annie ; en cas de pluralit6 de condamnations, 1'extradition
sera accord~e pour toutes ces condamnations, lorsque 1'une d'elles au moins n'est pas infrieure
A 6 mois.

I L'change des ratifications a eu lieu h Bruxelles, le 20 octobre 1938.
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I TRADUCTION. - TRANSLATION.

No. 4491. - CONVENTION 2 BETWEEN THE KINGDOM OF GREECE
AND THE GRAND DUCHY OF LUXEMBURG REGARDING
EXTRADITION AND JUDICIAL ASSISTANCE IN CRIMINAL
MATTERS. SIGNED AT LUXEMBURG, SEPTEMBER IST, 1937.

French official text conmunicated by the Permanent Delegate o/ Greece to the League of Nations. The
registration ol this Convention took place December 15th, i938.

His MAJESTY THE KING OF THE HELLENES

and
HER ROYAL HIGHNESS THE GRAND DUCHESS OF LUXEMBURG,
Having decided, by common consent, to conclude a Convention for the reciprocal extradition

of criminals and for judicial assistance in criminal matters, have appointed as Plenipotentiaries

His MAJESTY THE KING OF THE HELLENES:

Monsieur Nicolas POLITIs, His Envoy Extraordinary and Minister Plenipotentiary at the
Grand-Ducal Court ;

HER ROYAL HIGHNESS THE GRAND DUCHESS OF LUXEMBURG:

Monsieur Joseph BECHi, Her Minister of State, President of the Government

Who, having exchanged their full powers, found in good and due form, have agreed on the
following provisions :

Article i.
The High Contracting Parties undertake to deliver up to one another, in the circumstances

and under the conditions laid down in the present Convention, all persons other than their own
nationals who, being in the territory of one of the Parties and having reached the age of i6 years
at the time of the crime (crime) or delict (ddlit), are being prosecuted, or have been convicted,
by the judicial authorities of the other Party, either as principals or accessories in respect of an
act, whether committed or attempted, constituting a crime or delict punishable under the laws
of both States, provided always that the maximum penalty prescribed by the laws of both
Contracting Parties for the offence in respect of which extradition is required is not less than
imprisonment for one year or that the person claimed has been sentenced to imprisonment for
at least six months.

Should the person claimed be charged with more than one offence, extradition shall be granted
in respect of all such offences, if the maximum penalty prescribed by the law of both States for
any one of them is not less than imprisonment for one year; should the person claimed have been
convicted of more than one offence, extradition shall be granted for all such convictions, if any
one of them has resulted in a sentence of not less than six months' imprisonment.

I Traduit par le Secr6tariat de la Soci~td des ' Translated by the Secretariat of the League
Nations, 5 titre d'information. of Nations, for information.

The exchange of ratifications took place at Brussels, October 2otb, 1938.



154 Socidtd des Nations - Recuei des Trailds. 1938

Article 2.

Dans le cas oi les lois de 'un des deux Etats punissent de la peine de mort une infraction
qui selon la l6gislation de l'autre Etat n'entraine qu'une peine privative de libertd, i n'y aura pas
lieu Ai. extradition, si l'Etat requ~rant ne s'engage pas formellement que dans le cas en question
la peine capitale ne soit pas exlcutde.

Article 3.
L'extradition n'aura pas lieu:

i o Lorsque le crime ou le ddlit a W commis sur le territoire de FEtat requis, ou
si la poursuite de 'infraction appartient en vertu des lois de l'Etat requis & ses tribunaux,
ou lorsque, l'infraction ayant t6 commise hors du territoire de 'Etat requ6rant par un
individu 6tranger ., cet Etat, la lgislation de l'Etat requis n'autorise pas la poursuite
des mimes infractions commises hors de son territoire.

20 Si depuis les faits imputes, le dernier acte de poursuite ou la condamnation, la
prescription de 'action ou de la peine est acquise d'apr~s les lois de rune des Parties
contractantes et d'une fa~on g~n~rale, toutes les fois que I'action publique de 1FEtat
requ~rant sera 6teinte.

30 Si l'individu rfclam6 est poursuivi dans 'Etat requis pour la mdme infraction
ou s'il y a d~jA t mis hors de cause, condamn6 ou acquitt6 pour les m6mes faits.

40 S'il s'agit d'un crime ou ddlit politique ou d'un fait connexe & une semblable
infraction. Est hi considrer comme fait connexe, celui qui en raison de son rapport
avec une infraction politique, constitue un acte tendant A la pr6parer, & en assurer ou
A en faciliter l'ex6cution ou & en emp~cher la d6couverte. I1 en est de m~me de rinfraction
commise pour emp~cher la perpltration d'un crime ou d6lit politique. L'Etat requis qst
seul appel6 & juger si une infraction est de cette nature.

Par exception k cc qui precede 'extradition sera accordde en cas d'attentat contre la personne
du chef d'un Etat ou contre celle des membres de sa famille, lorsque cet attentat constituera le
fait, soit d'homicide volontaire et intentionnel, soit de l6sion intentionnelle grave du corps ou de
la sant6, soit de tentative ou de complicitd auxdits actes.

De mime 'extradition pourra avoir lieu dans les cas de crimes ou d6lits complexes ou connexes
avec des dWlits politiques, si I'acte, en tenant compte de toutes les circonstances, est particuli~rement
odieux.

Article 4.
La demande d'extradition sera faite par voie diplomatique.
L'extradition sera accord6e sur la production soit du jugement ou de l'arrdt de condamnation,

soit de l'ordonnance de la Chambre du Conseil, de 'arr~t de la Chambre des mises en accusation
ou de 'acte de procedure criminelle 6mand du juge comp6tent, d6crdtant formellement ou op6rant
de plein droit le renvoi du pr~venu ou de l'accus6 devant la juridiction r6pressive, soit d'un mandat
d'arr~t ou de tout autre acte judiciaire 6quivalent & celui d6cemr par l'autorit6 dtrangre compdtente.

Ces actes seront produits en originaux ou en expeditions authentiques; ils indiqueront
bridvement le fait incrimin6, sa qualification et ddnommation et seront accompagnds du texte
de la loi pdnale de l'Etat requdrant applicable & Finfraction et mentionnant la peine qu'elle entratne.

Dans la mesure du possible, le signalement de la personne rdclamide sera joint, ainsi que sa
photographie ou dautres donnes pouvant servir A dtablir son identit6.

Article 5.
S'il y a doute sur la question de savoir si 'infraction, pour laquelle V'extradition est rdclamde,

rentre dans les prdvisions de la prdsente convention, des explications compldmentaires seront
No 4491



1938 League of Nations - Treaty Series. 155

Article 2.

If, under the laws of one of the two States an offence which, under the laws of the other State,
entails only a penalty involving loss of liberty, is punishable by death, extradition shall not be
granted unless the State making the requisition formally undertakes not to enforce the death
penalty in the case concerned.

Article 3.
Extradition shall not take place A

(i) If the crime or delict was committed in the territory of the State applied to,
or if, under the laws of that State, proceedings in respect of the offence are a matter for
its own courts, or if, the offence having been committed outside the territory of the State
making the requisition by a person not a national of such State, the law of the State
applied to does not authorise proceedings in respect of such offences when committed
outside its own territory.

(2) If, subsequently to the commission of the offence, the completion of the
preliminary proceedings or the conviction, exemption from prosecution or punishment
has been acquired by lapse of time under the laws of either of the Contracting Parties
and, in general, whenever criminal proceedings, on the part of the State making the
requisition, are barred.

(3) If proceedings have been instituted against the person claimed for the same
offence in the State applied to or if he has already been discharged after preliminary
proceedings, convicted or acquitted there in respect of the same offences.

(4) In respect of a political crime or delict, or any act connected with such an
offence. Such an act shall be deemed to be one which, through its connection with a political
offence, is calculated to prepare the said offence, to ensure or facilitate its commission
or to prevent its detection. The same shall apply to an offence committed with the object
of preventing the commission of a political crime or delict. The decision as to whether
an offence is of such a nature shall rest solely with the State applied to.

By way of exception to the above, extradition shall be granted in the event of any attempt
on the person of the head of a State or of members of his family, constituting the offence either
of wilful and intentional homicide or of intentionally causing grievous bodily harm or injury to
health, or of an attempt to commit, or complicity in, such offences.

Similarly, extradition may take place in respect of crimes or delicts of a composite character,
or connected with political offences, if the act, having regard to all the circumstances, is particularly
heinous.

Article 4.
The requisition for extradition shall be made through the diplomatic channel.
Extradition shall be granted on production of the sentence passed by a court of first instance,

or the judgment of a higher court, or of the order of a court sitting in Chambers, the decision
of the Chamber of Committals (Chambre des Mises en accusation), or the procedural instrument
issued by the competent judge formally ordering, or legally entailing, the committal of the person
charged or accused for trial by a criminal court, or of a warrant of arrest or any other judicial
instrument equivalent thereto, issued by the competent foreign authority.

The documents produced shall be either the originals or authentic copies thereof; they shall
state briefly the particulars of the charge, together with the name and description of the offence,
and shall be accompanied by the text of the penal law of the State making the requisition applicable
to the offence and mentioning the penalty involved.

As far as possible, a description of the person claimed shall be attached, together with his
photograph or any other particulars such as may help to establish his identity.

Article 5.
In case of doubt as to whether the offence in respect of which extradition is required falls

within the provisions of the present Convention, additional explanations shall be sought from the
No. 4491
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demand~es A l'Etat requ6rant; l'extradition ne sera accordde que lorsque les explications fournies
seront de nature h 6carter ces doutes.

Article 6.
Ds l'arriv6e de la demande d'extradition accompagne des actes pr~vus h l'article 4, l'Etat

requis prendra toutes les mesures n6cessaires pour s'assurer de la personne r~clam~e et pour pr~venir
son 6vasion, & moins que 1'extradition n'apparaisse d'avance inadmissible.

Article 7.
L'arrestation provisoire aura lieu non seulement sur ]a production d'un des documents

mentionn~s larticle 4, mais en cas d'urgence, sur tout avis transmis par la poste ou le t61 graphe
de l'existence d'un de ces documents, A ]a condition toutefois que cet avis sera r~guli~rement
donn6 par voie diplomatique.

Cette arrestation sera facultative, si la demande est parvenue directement par l'autoritd
comp~tente du pays requ6rant h celle du pays requis.

L'arrestation provisoire aura lieu dans les formes et suivant les r~gles 6tablies par la l6gislation
du gouvernement requis.

L'autoritd qui a proc6dd h 'arrestation conform6ment aux dispositions du present article,
en informera sans retard l'autorit6 qui l'a provoqude, en indiquant en m~me temps l'endroit de
]a d~tention.

L'arrestation provisoire cessera d'6tre maintenue si dans le d6lai d'un mois A partir du moment
oii elle aura t6 effectue, 1'inculp6 n'a pas requ communication de IFun des documents mentionn~s
A l'article 4 de la pr~sente convention.

Dans le cas oii des explications compl6mentaires auraient R6 demand6es conform6ment A
Particle 5, la personne arrte pourra 6galement 6tre lib6r~e, si ces explications n'ont pas 6 donn6es
A l'Etat requis dans le d61ai convenable qu'il fixait. Ce d~lai pourra, sur demande motive, 6tre
prolong6.

Article 8.
Si l'individu dont l'extradition a t demand~e par 'une des Hautes Parties contractantes

est 6galement r~clam6 pour ]a m~me infraction par un ou plusieurs Etats, l'ordre de pref6rence
est le suivant :

a) L'Etat dont les intrts ont dtd lsds par la perpdtration de l'infraction
b) L'Etat sur le territoire duquel l'infraction a 6t0 commise
c) L'Etat duquel ressort le ddlinquant.

Si les demandes concurrentes ont pour cause des infractions diffdrentes, 'extradition sera
accordde de prdfdrence h l'Etat comp6tent pour juger l'infraction la plus grave.

Au cas oui, pour l'infraction la plus grave, plusieurs demandes d'extradition se sont produites,
l'ordre de prdfdrence sera celui indiqu6 au premier alinda du prdsent article.

Dans tous les cas, le droit d'appr6cier quelle est linfraction la plus grave, est r~serv h l'Etat
requis.

Les dispositions de l'alin~a pr6cedent s'appliquent aussi au cas oii, par une m~me infraction,
les intdr~ts de plusieurs Etats ont t6 l6s~s, et plusieurs demandes concurrentes d'extradition se
sont produites.

Si, dans un d6lai d'un mois, A partir de la date oii la premiere demande d'extradition a 6td
revue, aucune demande n'a 6t0 pr~sent~e par un ou plusieurs autres Etats, FEtat requis livrera
]a personne rdclamde A l'Etat requ~rant, m-me si d'autres demandes d'extradition se sont produites
apr~s I'expiration du d6lai prdvu ci-dessus.

Les dispositions de cet article ne portent pas atteinte aux engagements dventuels pris antd-
rieurement par rune ou l'autre des Hautes Parties contractantes, vis-A-vis d'autres Etats.

Article 9.
Si l'individu r~clam6 est poursuivi ou s'il a 60 condamn6 sur le territoire de l'Etat requis,

pour une infraction autre que celle qui a motiv6 ]a demande d'extradition, ou bien s'il s'y trouve
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State making the requisition, and extradition shall only be granted if the explanations supplied
are such as to remove such doubt.

Article 6.
Immediately on the receipt of a requisition for extradition accompanied by the documents

mentioned in Aiticle 4, the State applied to shall take all necessary measures to apprehend the
person claimed and to prevent his escape, unless extradition appears from the outset to be unwar-
ranted.

Article 7.
Not only shall provisional arrest take place on the production of one of the documents mentioned

in Article 4, but, in urgent cases, on notification by post or telegraph of the existence of one of the
said documents, provided always that such notification is duly conveyed through the diplomatic
channel.

Arrest shall be discretionary, if the request is conveyed direct by the competent authority
of the country making the requisition to that of the country applied to.

Provisional arrest shall be effected in the manner and in accordance with the rules prescribed
by the laws of the Government applied to.

The authority which has effected an arrest in conformity with the provisions of the present
Article shall at once inform the authority at whose request the arrest has been made, at the same
time indicating the place of detention.

Such provisional arrest shall, nevertheless, not be maintained if, within a period of one month
from the day on which it took place, the person charged has not received communication of one
of the documents mentioned in Article 4 of the present Convention.

Should additional explanations have been asked for under Article 5, the person arrested may
also he released if such explanations are not forthcoming within a reasonable time, as fixed by
the State applied to. The time-limit may be extended on the receipt of a request, duly setting forthi
the grounds therefor.

Article 8.
Should the person whose extradition has been required by one'of the High Contracting Parties

also be claimed for the same offence by one or more other States, the order of preference shall be
as follows :

(a) The State whose interests have been injured by the commission of the offence
(b) The State in whose territory the offence was committed
(c) The State of which the offender is a national.

Should the requisitions refer to different offences, extradition shall be granted, preferably,
to the State competent to try the most serious offence.

Should several requisitions for extradition be received in respect of the most serious offence,
the order of preference shall be as set out in the first paragraph of the present Article.

The decision as to which is the most serious offence shal , in all cases, rest with the State
applied to.

The provisions of the foregoing paragraph shall also apply to cases in which the interests
of several States have been injured by the same offence and several requisitions for extradition
have been received in respect of it.

If, within one month of the date on which the first requisition for extradition is received,
no requisition is made by any other State or States, the State applied to shall deliver up the person
claimed to the State making the requisition, even if other requisitions for extradition are received
after the expiry of the above-mentioned period.

The provisions of the present Article shall not affect any undertakings which may previously
have been entered into by either of the High Contracting Parties with other States.

Article 9.
If the person claimed is being proceeded against or has been convicted in the territory of the

State applied to for an offence other than that giving rise to the requisition for extradition, or
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en detention pour d'autres motifs, I'extradition de l'individu pourra 6tre diffdr6e, jusqu', cc que
les poursuites soient termin~es, ou dans le cas oh il est condamn6, jusqu'A ce qu'il ait subi sa peine,
ou qu'il en ait obtenu la remise, ou bien que sa ddteiltion, provoqu&e par d'autres motifs, soit subie.

Cet aioumement nemp&hera pas de statuer sans d~lai, au sujet de 1'extradition.
Si l'ajournement de l'extradition, mentionn h. l'alina i, pouvait cependant avoir comme

effet, d'apr~s les lois de l'Etat requ~rant, la prescription ou d autres entraves importantes A la
poursuite, on pourra accorder ]a remise temporaire de l'individu r~clamd, ht moins que des consi-
d6rations sp~ciales ne s'y opposent et ]a condition que l'extrad6 soit renvoy6 aussit6t que, dans
'Etat requ6rant, les actes de IFinstruction, pour lesquels l'individu a t temporairement r6clam6,

seront tcrminas.

Article Io.

L'individu extrad6 pourra 6tre poursuivi ou puni pour une infraction autre que celle pour
laquelle son extradition a t accord&e et commise avant celle-ci, m~me au cas oi linfraction n'est
pas comprise dans la convention :

Io S'il a demand6 A 6tre jugd ou A subir sa peine, et que le gouvernement qui Fa
livr6 y ait donn6 son assentiment exprs ;

20 Si, ayant eu ]a libertd de le faire, il n'a pas quitt6, pendant le mois qui suit son
M1argissement d6finitif, le territoire de 1PEtat auquel il a 6t livr ou s'iI y est retourn6 par
]a suite ;

30 Si PEtat qui avait accord6 l'extradition donne son consentement. L'Etat qui a
extrad6 pourra exiger que ce consentement soit demand6 dans ]a forme prescrite pour
]a demande d'extradition avec les pi&es . 1appui 6num~r&s h l'article 4.

La r~extradition A un Etat tiers est soumise aux m~mes r~gles.

Article ii.
Quand il y aura lieu It extradition, tous les objets provenant du crime ou du d~lit ou pouvant

servir de pices t conviction, qui seront trouv~s en la possession de l'individu r6clam6 au moment
de son arrestation ou qui seront d6couverts ult6rieurement, seront, si l'autoritd comptente de
l'Etat requis en ordonne ainsi, saisis et remis At l'Etat requrant.

Cette remise pourra se faire mme si 1'extradition ne peut s'accomplir par suite de l'vasion
ou de la mort de l'individu r~clam&

Sont cependant r6servds les droits que 'Etat requis ou des tiers auraient pu acqu~rir sur les-
dits objets qui devront le cas &chant leur tre rendus, sans frais, At la fin du proc~s.

L'Etat requis pourra retenir provisoirement les objets saisis, s'il les juge n&essaires pour une
instruction criminelle. Il pourra de m~me, en les transmettant, se rdserver leur restitution pour
le m~me but en s'obligeant A les retourner t son tour, ds que faire se pourra.

Article 12.

Le transit sur les territoires respectifs des Etats contractants d'un individu extradd,
n'appartenant pas h IYEtat du transit, sera accord6 sur ]a simple production en original ou en
expddition authentique de Fun des documents mentionn~s dans I'article 4.

Les dispositions relatives t l'extradition s'appliquent 6galement t cc transit.
Le transit sera effectu6 par les agents de ]a Partie requise et par ]a voic qu'elle determinera.

Sera de mtme accord6 dans les conditions 6noncdes, le transport - aller et retour - par le
territoire de l'une des Parties contractantes, d'un malfaiteur dftenu dans un pays tiers que
I'autre Partie contractante jugerait utile de confronter avec un individu poursuivi.
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if he is under detention there on other grounds, his extradition may be postponed until the proceed-
ings are concluded or, in the event of his conviction, until he has served his sentence or obtained
the remission thereof, or until his period of detention on other grounds is concluded.

Such postponement shall not prevent an immediate decision in the matter of extradition.
Nevertheless, if postponement of extradition under the first paragraph might have the effect,

under the laws of the State making the requisition, of enabling the offender to obtain exemption
from prosecution through lapse of time, or of placing other serious difficulties in the way of the
prosecution, the person claimed may be surrendered temporarily, failing special reasons to the
contrary, provided always that he is returned as soon as the preliminary examination, in the State
making the requisition, for which his temporary surrender was required is completed.

Article io.

A person surrendered may be prosecuted or punished for an offence other than, and committed
previously to, that for which his extradition was granted, even if such offence is not within the
terms of the Convention :

i. If he has asked to be brought to trial or to serve his sentence, and the
Government surrendering him explicitly consents thereto;

2. If, having been free to do so, he has not, within one month after his final discharge,
left the territory of the State to which he was surrendered, or if he has subsequently
returned thither ;

3. If the State granting extradition consents. Such State may require that its
consent shall be requested in the form prescribed for the requisition for extradition, with
the supporting documents mentioned in Article 4.

The same rules shall apply to re-extradition to a third State.

Article ii.

In extradition cases, any articles obtained through the crime or delict, or which may serve
as proof of guilt, found in the possession of the person claimed at the time of his arrest or discovered
later, shall, if the competent authority of the State applied to so decides, be impounded and handed
over to the State making the requisition.

This may be done even if extradition cannot take place owing to the escape or death of the
person claimed.

Nevertheless, the rights which the State applied to or third parties may have acquired in
these articles shall be reserved, and such articles shall, if necessary, be restored to them free of
charge at the end of the trial.

The State applied to may provisionally retain the articles impounded, if it considers them
necessary for the purposes of the examination preliminary to criminal proceedings. It may also,
when forwarding them, stipulate that they shall be returned to it for that purpose, while undertaking
in its turn to send them back as soon as possible.

Article 12.

The conveyance in transit through the respective territories of the contracting States of
a person surrendered not belonging to the State of transit shall be granted on the production either
of the original or of an authentic copy of one of the documents mentioned in Article 4.

Such transit shall be governed by the provisions relating to extradition.
Conveyance in transit shall be carried out by the agents of the Party applied to and by such

route as that Party may determine.
Consent shall also be given, under the conditions specified, to the conveyance, both ways,

through the territory of one of the Contracting Parties, of a criminal under detention in a third
country, whom the other Contracting Party may wish to confront with another person against
whom proceedings have been instituted.
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Article 13.

Io Lorsque dans une cause pdnale non politique instruite dans l'un des deux pays, la confron-
tation de l'inculp6 avcc des individus d6tenus dans le territoire do l'autre Partie ou la communication
de pi&es de conviction ou de documents se trouvant entre les mains des autorit6s de 1'autre pays
sera jug&e n~cessaire ou utile, il sera donn6 suite A la deniande, h moins que des consid6rations
particulires ne s'y opposent et sous l'obligation de renvoyer les d6tenus et les pi~ces aussit6t
que possible ;

20 Lorsque dans la poursuite d'une affaire p~nale non politique, l'audition de personnes se
trouvant dans l'un des deux pays ou tout autre acte d'instruction, tel que : expertise, constat
judiciaire, perquisitions et saisies d'objets seront jug~s n6cessaires, une commission rogatoire r6dig&e
conform6ment aux lois du pays requ6rant sera envoyfe, A cet effet, et it y sera donni suite en
observant les lois du pays sur le territoire duquel l'audition ou l'acte d'instruction devra avoir lieu ;

30 En mati~re p~nale non politique, lorsque la notification d'un acte de procddure ou
d'un jugement h un individu r~sidant sur lo territoire de l'autre pays sera jug&o n6cessaire, la
pi&e transmise sera signifi~e A personne At la requte du minist6re public du lieu de la r~sidence
par les soins d'un officier comp6tent et 1'original constatant la notification sera renvoy6 au gouverne-
ment requ6rant.

Article 14.

Si, dans une cause p6nale non politique, pendante devant les tribunaux d'un Etat contractant,
la comparution personnelle d'un t1moin ou d'un expert se trouvant sur le territoire de l'autre
est jug6e n~cessaire on d6sirable, les autorit6s de celui-ci communiqueront l'invitation qui lui sera
adress6e A cot effet.

Les frais de la comparution personnelle d'un t6moin ou expert seront support6s par l'Etat
requ6rant.

Des frais de voyage et de s6jour, calculs depuis sa r~sidence, seront accord&s au tdmoin ou
I l'expert d'apr~s les tarifs et r~glements en vigueur dans le pays oh I'audition devra avoir lieu ;

il pourra lui 6tre fait sur sa demande par les soins des magistrats de sa rdsidence, 1'avance de tout
ou partie des frais do voyage qui seront ensuite rembours6s par le gouvernement requ6rant.

Aucun t6moin ou expert quelle que soit sa nationalit6 qui, cit6 dans le pays de l'une des Parties
contractantes, comparaltra volontairement devant les juges de l'autre Partie, ne pourra y tre
poursuivi ou d~tenu pour des faits ou condamnations criminelles ant~rieures, ni sous prtexte
de participation dans les faits, objets du procs ou il figure.

Ces personnes perdront toutefois cot avantage si, ayant eu la libert6 de le faire, elles n'ont
pas quitt6 le territoire de l'Etat requ6rant dans les trois jours h partir du moment oh leur presence
devant les autorit~s judiciaires n'y 6tait plus n6cessaire.

Article 15.
Les Hautes Parties contractantes s'engagent & se communiquer r6ciproquement, chaque

trimestre, sans restitution des frais, les extraits de toutes les sentences d6finitives de condamnation
pour crimes ou d6lits de toutes espes prononces par tours autorits judiciaires contre les ressortis-
sants de l'autre Partie.

Communication sera donn~e, par l'Etat qui aura obtenu l'extradition d'un malfaiteur, du
r6sultat d6finitif des poursuites criminelles.

Les autoritds d'une des Parties contractantes chargfes de la tenue des casiers ou registres
judiciaires fourniront gratuitement aux autorit6s de lautre Partie, sur leur demande, des informa-
tions sur la base des casiers ou registres judiciaires concernant des cas particuliers.
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Article 13.

i. If, in a criminal case of a non-political character under preliminary examination in either
of the two countries, the confrontation of the person charged with persons under detention in
the territory of the other Party or the communication of articles which may serve as proof of the
offence or documents in the possession of the authorities of the other country should be considered
necessary or desirable, a request to that effect shall be complied with, failing special reasons to
the contrary, on the condition that the persons detained and the documents are returned as soon
as possible.

2. Should the proceedings in a criminal case of a non-political character require the hearing
of persons in either of the two countries, or should any other proceedings, such as investigations
by experts, a judicial record of fact, the searching of premises or the impounding of articles,
be considered necessary, a rogatory commission made out in accordance with the laws of
the country making the request shall be sent for the purpose, and effect shall be given to it
in conformity with the laws of the country in the territory of which the hearing or other
proceeding is to take place.

3. If, in a criminal case of a non-political character, the notification of proceedings or of a
judgment to a person residing in the territory of the other country should be considered necessary,
the document transmitted shall be served on such person, at the instance of the public prosecutor
at the place of residence, through the competent officer and the original recording such service
shall be returned to the Government making the request.

Article 14.

If, in a criminal case of a non-political character pending before the courts of one of the contract-
ing States, the personal attendance of a witness or expert to be found in the territory of the other
State should be considered necessary or desirable, the authorities of that State shall transmit any
request addressed to him to that effect.

The cost of the personal attendance of a witness or expert shall be borne by the State making
the request.

Travelling and subsistence allowances, calculated as from their place of residence, shall be
granted to witnesses or experts in accordance with the rates and regulations in force in the country
in which the hearing is to take place; the whole or part of their travelling expenses may, on their
application, be advanced to them through the judicial authorities of their place of residence, such
advance to be subsequently refunded by the Government making the request.

No witness or expert, of whatever nationality, who when cited in the country of one of the
Contracting Parties shall voluntarily appear before the judicial authorities of the other Party,
may be prosecuted or detained there for previous criminal offences or convictions or on the ground
of participation in the acts forming the subject of the proceedings in which he is appearing.

Such persons shall, nevertheless, forfeit this privilege, if, being free to do so, they fail to leave
the territory of the State making the request within three days of their presence before the judicial
authorities ceasing to be necessary.

Article 15.

The High Contracting Parties undertake to communicate to each other, every quarter and
without charge, copies all finbl judgments pronounced by their judicial authorities convicting
nationals of the other Party of any crime or delict.

The State which has obtained the extradition of a criminal shall communicate the final result
of the criminal proceedings.

The authorities of either Contracting Party responsible for keeping judicial records or registers
shall, on request, supply to the authorities of the other Party, free of charge, any information to
be found in such records or registers concerning particular cases.
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Article 16.
La demande et l'octroi du concours judiciaire entre les Hautes Parties contractantes s'effectue-

ront par la voie diplomatique h moins d un accord spdcial entre ces Parties au sujet de la commu-
nication directe entre les autorit~s judiciaires des deux pays. Au cas d'un tel accord, copie des
documents sera toujours adress6e, en m8me temps, aux autoritds sup~rieures du pays requis,
ddsign~es par accord entre les Hautes Parties contractantes.

Article 17.
Les frais occasionn~s par la demande d'extradition ou par toutcs autres demandes de cooperation

judiciaire en matire p6nale, seront hi la charge de la Haute Partie sur le territoire de laquelle ils
ont 6t6 occasionn6s.

Les autoritds de l'Etat requis communiqueront toutefois h l'Etat requ6rant le montant de
ces frais en vue de leur remboursement par la personne obligde de les supporter.

Les montants pergus par celui-ci reviennen+ h. 1'Etat requis.
Font exception les indemnit6s pour les expertises de toute nature, de m~me que les frais

occasionnds par la citation ou comparution des personnes se trouvant d6tenues sur le territoire
de l'Etat requis. Ces d6penses seront rembours6es par l'Etat requ6rant. Seront de m6me 5. la charge
do l'Etat requ~rant les frais de transit et de 1'entretien, A travers les territoires interm6diaires,
des individus dont l'extradition ou la remise temporaire aura t6 accorde.

Seront 6galement support6s par l'Etat requ6rant, les frais de ]a remise temporaire et ceux
du renvoi mentionnds h 1article 9, alin6a 3, de la pr~sente convention.

Article 18.
Les Hautes Parties contractantes s'engagent h se fournir r6"ciproquement et sur demande

au sujet d'affaires p6nales les renseignements concernant la 16gislation en vigueur chez cies.
Elles se communiqueront rciproquement l'une 5. l'autre la liste des autorts qui sont tenues

de fournir ces renseignements.
Article 19.

Si des ressortissants de l'un des Etats contractants ou 'Etat lui-m~me sont partie civile dans
un proc~s p6nal qui a lieu dans l'autre Etat contractant, ce dernier s'oblige h. leur accorder tous
les droits et facult~s que ses propres lois reconnaissent aux rdgnicoles.

Article 20.

Les commissions rogatoires et leurs annexes, ainsi que les documents mentionn6s ht l'article 4,
devront 6tre r~dig~s dans la langue officielle de la Haute Partie requ6rante.

Article 21.

La prdsente convention sera ratifi6e et les ratifications en seront 6chang~es le plus t6t possible.
Elle entrera en vigueur dix jours apr~s sa publication dans les formes prescrites par les lois des
deux pays.

Chacune des Hautes Parties contractantes pourra, en tout temps, la d~noncer en pr~venant
l'autre Partie de son intention, six mois A 'avance.

En foi de quoi les pl6nipotentiaires ont sign6 la pr~sente convention.

Fait A Luxembourg, le premier septembre mil neuf cent trente-sept.

(Signd) N. POLITIS.
(Signd) J. BEcH.
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Article 16.
Judicial assistance between the High Contracting Parties shall be requested and afforded

through the diplomatic channel, failing a special agreement between the Parties providing for
direct communication between the judicial authorities of the two countries. Should such an agree-
ment be concluded, a copy of the documents shall at the same time always be sent to such higher
authorities of the State applied to as shall be designated by agreement between the High Contracting
Parties.

Article 17.

Expenses occasioned by a requisition for extradition or by any other request for judicial
co-operation in criminal matters shall be borne by the High Contracting Party in whose territory
they are incurred.

The authorities of the State applied to shall, nevertheless, inform the State making the requcst
of the amount of such expenses, with a view to their repayment by the person liable.

The amounts thus collected shall be refunded to the State applied to.
The foregoing rule shall not apply to the fees for expert investigations of all kinds or to expenses

in connection with the summoning or attendance of persons who are under detention in the territory
of the State applied to. Such expenses shall be repaid by the State making the request. The latter
shall also bear the cost of transit, and subsistence during transit, through intermediate territories
in respect of persons whose extradition or temporary surrender has been granted.

The State making the request shall also bear the costs of temporary surrender and return
in accordance with Article 9, paragraph 3, of the present Convention.

Article 18.
The High Contracting Parties undertake to supply one another, on request, in connection

with criminal cases, with information concerning the laws in force in their respective countries.
They shall communicate to each other a list of the authorities responsible for providing such

information.

Article 19.
Should nationals of one of the contracting States or the State itself be civil parties in

criminal proceedings in the other contracting State, the latter shall grant them all the rights and
possibilities enjoyed under its kIws by its own nationals.

Article 20.
Rogatory commissions and their annexes, together with the documents mentioned in Article 4,

shall be drawn up in the official language of the High Contracting Party making the requisition.

Article 21.

The present Convention shall be ratified and the ratifications shall be exchanged as soon as
possible. It shall come into force ten days after its publication in the manner prescribed by the
laws of the two countries.

Either of the High Contracting Parties may terminate it at any time, provided always that
the other Party is given six months' notice of his intention to do so.

In faith whereof the Plenipotentiaries have signed the present Convention.

Done at Luxemburg, this first day of September, one thousand nine hundred and thirty-seven.

(Signed) N. POLITIS.

(Signed) J. BEcI.
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TEXTE TCIIIWOSLOVAQUE. -CZECIIOSLOVAK TEXT.

No 4492. - DOHODA 1 0 10PRAVR OBCHODNI SMtNY MEZI ITALI1
A CESKOSLOVENSKEM. PODEPSANA V RIMP DNE 31. BAEZNA
1937.

Textcs officiels italien et tchicoslovaque communiquds par le chargd de services du bureau permanent
de la Rdpublique tchicoslovaque pros la Socidtd des Nations. L'enregistrement de cet accord a eu
lieu le 21 ddcembre 1938.

Za tim ielem, aby bylo docileno rovnovihy ve vzdjemn6 obchodni smn6, VLADA CESI(O-
SLOVENSKA a VLADA ITALSKA rozhodly po oboustrann6 dohod6, le al do nov6 fimluvy budc
suspendov.ino pou fvltnf Protokolu pfloha C, pHpojen6ho k Dodatkov6 fimluv6 z i. bfezna X924.
spolu se seznamy A, B, C, D, E pripojen xni k t~mui Protokolu.

Z toho dfivodu ob6 vlidy ustanovujf ve vci obchodnich stykfi mezi ob~ma zem~mi toto:

C1. I.

Dovoz do Italic zbolf, pochdzejfcfcfho a prich~izejfho z Ceskoslovenska a dovoz do
Ceskoslovenska zboli, pochbizejiciho a phchdzejfciho z Italie, bude pHpugt~n podle ustanoveni
obsaenych v tdto Dohod6.

Pro obchodnf sm~nu mezi ob~ma zem~mi ustanovuji ob6 VJhdy zdsadu vyrovnani6 bilance
a zavazujf se, e budou spolupracovati k tomu, aby zmfn~nA vym~na byla udrlovlna v pomru
I :I.

Ve smyslu zmfn6n6 zdsady pfipustf kaidA z obou zemi v rozsahu co mo~nd nejvy gfm dovoz
zboif pochdzejfciho a plichAzejicfho z druh6 zem6.

C1. 2.

Dovozci italsk6ho zboMi do Ceskoslovenska a dovozci 6eskoslovensk6ho zboif do Italic, pokud
zmfn~n6 zbo~f jest podrobeno povolovacfmu Hzenl na podklad6 dovoznfch povolenf, musi pfedk]6dati
celnim 6iradfim ceskoslovensk~m, pHpadn6 italskym, dovoznl povoleni vydandi pHslugn~mi fifady.

Dovozci eskoslovensk~ho zbo l do Italic, pokud jest podrobeno systdmu boletov~mu, musf
piedklidati krilovskym italskf'm celnfm fifadfum celni bolety prokazujfef dovoz uskuten ny
v pffslugn~m tvrtleti roku 1934.

C1. 3.

Platy z obchodni sm~ny, jich se t3ki tato Dohoda, jsou upraveny pfislugnou Dohodou,
podepsanou dnenilio dne mezi Nrodni bankou Ceskoslovenskou a fistavem u Istituto Nazionale
per i Cambi con l'Estero s.

L'6change des ratifications a cu lieu h Prague, le 5 dcembre 1938.
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TEXTE ITALIEN. - ITALIAN TEXT.

No 4492. - ACCORDO 1 PER REGOLARE GLI SCAMBI COMMERCIALI
TRA L'ITALIA ET LA CECOSLOVACCHIA. FIRMATO A ROMA,
IL 31 MARZO, 1937.

Italian and Czechoslovak official texts communicated by the11 Chargd de Services " o/the Permanent
Office of the Czechoslovak Republic to the League of Nations. The registration of this Agreement
took place December 2Ist, 1938.

IL GOVERNO ITALIANO ed IL GOVERNO CECOSLOVACCO, allo scopo di raggiungere l'equilibrio
dei reciproci scambi commerciali, hanno deciso di comune accordo di sospendere fino a nuovo
intesal'applicazione del Protocollo allegato C, annesso alla Convenzione Addizionale del io marzo
1924, insieme con le tabelle A, B, C, D, E, unite al Protocollo stesso.

Pertanto i due Governi stabiliscono nei riguardi dei rapporti commerciali fra i due Paesi
quanto segue :

Art. i.

L'importazione in Italia delle merci di origine e provenienza cecoslovacca e l'importazione
in Cecoslovacchia delle merci di origine e provenienza italiana saranno ammesse secondo le dispo-
sizioni previste dal presente Accordo.

I due Governi stabiliscono per l'intercambio commerciale fra i due Paesi il principio dell'
equilibrio della bilancia e si impegnano a collaborare al fine di mantenere tale intercambio nella
proporzione di i : i.

In conformitb di tale principio, ciascuno dei due Paesi ammetterh nella misura del massimo
possibile la importazione di merci originarie e prevenienti dall altro.

Art. 2.

Gli importatori delle merci italiane in Cecoslovacchia e gli importatori delle merci cecoslovacche
in Italia, in quanto sottoposte al regime di licenza d'importazione, "dovranno esibire agli Uffici
doganali rispettivamente cecoslovacchi e italiani le licenze per l'importazione rilasciate dalle
Autorith competenti.

Gli importatori delle merci cecoslovacche in Italia, in quanto sottoposte al sistema della
bolletta, dovranno esibire ai Regi Uffici Doganali italiani la bolletta doganale attestante l'impor-
tazione effettuata durante il trimestre corrispondente dell'anno 1934.

Art. 3.

I pagamenti relativi agli scambi commerciali previsti dal presente Accordo sono regolati
dall'apposito Accordo, firmato in data di oggi, fra 1 Istituto Nazionale per i Cambi con l'Estero
e la Banca Nazionale Cecoslovacca.

IThe exchange of ratifications took place at Prague, December 5th, 1938.
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Cl. 4.

Po dobu platnosti t6to Dohody miohou byti povolov.ny po shod6 obou vldd vzdjemn6 zvl6.~tni
kontingenty, ph eml je shoda v tom, le protihodnota dovoz6, je budou uvcden m zpfsobem
uskutc6n~ny, bude uhrazena podic ustanoveni Dohody, tykajfci se ipravy platfO, zmfn6n6 v
predchztzejicim linku.

Cl. 5.
V prpade, ic by vznikla citelIn a trval, nerovnovha ve sm~n6 zboMi mezi obema zem~mi,

ob viddy pfezkoumaji stay v~ci za tim Oiclem, aby byla uinna potiebmi opatfenf za c16clem
pravideln6ho pfisobcni tdto Dohody, jakol i za i&lem, aby byla zajigt~na rovnovdiha sm~ny,
je tvoH zdklad zmfn~n6 Dohody.

Ob vkIdy rozhodly, ic k uvedenrnmu tfielu bude ustavena Xomise sestavend z jich zistupcfi
a povfend tim, aby zkoumala vegkerd ot~zky, souvisfcf s touto Dohodou.

Ob vlIdy ozndmf si jmdna sv~ch zdstupc0.
Komise sejde se zpravidla kaidych 6 m~sicfi, nebo mimofddn6 do jednoho m~sfce na idost

jedn6 smluvnf strany.

C1. 6.

Tato Dohoda, kterou se nahrazuji dfiv~jgf prozatimni fimluvy sjednan6 mezi ob6ma zem~mi
ve v~ci obchodnl smuny, nabude psobnosti dnem vymnny ratifikace. Bude v~ak provdd~na s
prozatimnf fiinnosti od i. dubna 1937 a zOstane v platnosti do 31. prosince 1937.

Po zmin~nm datu bude povaovdna za mlkky obnovenou, vidy na pololetf, nebude-li vypo-
vd6na dva m~sfce pfed jeho uplynutfm.

Cemul na sv~domf byla podepsina tato Dohoda.

Ddino v ikfm6 dne 31. bfezna I937 ve dvojfm vyhotoveni v eskoslovensk~m a italsk6m jazyku.

Za Ceskoslovensko
Dr. CHVALKOVSKI'.

Za Italii:
Copie ccrtifi~e conforme : CIANO.

Praha, le 9 d6cembre 1938.

Dr Boh. LMizfiovsk ,
Directeur des Archives.

No 4492
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Art. 4.

Durante la validith del presente Accordo potranno essere concessi, d'intesa Ira i due Governi,
degli extra contingenti reciproci, restando inteso che il controvalore delle importazione cie verranno
in tal modo effettuate sara regolato secondo le norme dell'Accordo per i pagamenti di cui al prece-
dente articolo.

Art. 5.

Nel caso in cui dovesse verificarsi uno squilibrio sensibile e duraturo negli scambi Ira i due
Paesi, i due Governi riesamineranno la situazione allo scopo di adottare le misure necessarie per
il funzionamento regolare del presente Accordo e per assicurare l'equilibrio degli scambi che
alla base dell'Accordo stesso.

I due Governi decidono di costituire all'uopo una Commissione composta dai loro delegati
rispettivi incaricata di esaminare tutte le questioni relative al presente Accordo.

I due Governi si comunicheranno i nomi dei rispettivi delegati.
La Commissione si riunirA in via ordinaria ogni sei mesi o in via straordinaria entro un mese

dalla domanda di una delle Parti contraenti.

Art. 6.

Il presente Accordo, che sostituisce le precedenti intese provvisorie in materia di scambi
commerciali stipulate Ira i due Paesi, entrerh in vigore alla data dello scambio delle ratifiche. Esso
sarh tuttavia applicato in via provvisoria a partire dal i ° aprile 1937 ed avrA validith fino al 31
dicembre 1937.

Dopo tale data sari considerato tacitamente rinnovato di semestre in semestre, se non sara
denunciato due mesi prima di ciascuna scadenza.

In fede di che 6 stato firmato il presente Accordo.

Fatto a Roma, in duplice esemplare in lingua italiana e cecoslovacca, il 31 marzo 1937.

Per l'Italia
CIANO.

Per la Cecoslovacchia
Copie certifide conforme: Dr. CtlVALKOVSK'Y.

Praha, le 9 ddcembre 1938.

Dr Boli. Lizfiovsk ,
Directeur des Archives.

No. 4492
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I TRADUCTION.

No 4492. - ACCORD Rt GLANT LES ]RCHANGES COMMERCIAUX ENTRE
L'ITALIE ET LA TCHP-COSLOVAQUIE. SIGNIt A ROME, LE 31
MARS 1937.

LE GOUVERNEMENT ITALIEN et LE GOUVERNEMENT TCIII-COSLOVAQUE, en vue d'assurer
l'6quilibre des 6changes commerciaux entre leurs deux pays, ont ddcidd d'un commun accord de
suspendre jusqu' Anouvelle entente l'application du protocole C, annex6 h la Convention additionnelle
du oer mars 1924, ainsi que des tableaux A, B, C, D, E, joints audit protocole.

En consdquence, les deux gouvemements sont convenus, en cc qui concerne les relations
commerciales entre les deux pays, des dispositions suivantes

Article premier.

L'importation en Italie de marchandises d'origine et de provenance tch6coslovaques et
l'importation en Tch6coslovaquie de marchandises d'origine et de provenance italiennes pourront
s'effectuer conform~ment aux dispositions pr6vues par le present accord.

Les deux gouvernements 6tablissent, pour les 6changes commerciaux entre les deux pays,
le principe de 1 6quilibre de la balance et s'engagent &i collaborer Fun avec l'autre afin de maintenir
ces 6changes dans la proportion de I : I.

Conformment A cc principe, chacun des deux pays autorisera dans la mesure la plus large
possible l'importation de marchandises originaires et en provenance de l'autre pays.

Article 2.

Les importateurs de marchandises italiennes en Tch~coslovaquie et les importateurs de
marchandises tch6coslovaques en Italic, pour autant que ces marchandises sont soumises au r6gime
de l'autorisation d'importation, devront presenter aux bureaux de douane tch~coslovaques et
italiens respectifs les autorisations d'importation ddlivr~es par les autorit~s comptentes.

Les importateurs de marchandises tch~coslovaques en Italic, pour autant que ces marchandises
sont soumises au syst~me du certificat (bolletta), devront presenter aux bureaux royaux de la
douane italienne le certificat de douane attestant l'importation effectu~e pendant le trimestre
correspondant de l'annde 1934.

Article 3.

Les paiements relatifs aux 6changes commerciaux pr6vus par le present accord sont r~gl6s
par l'accord sp6cial sign6 cc jour entre l'Istituto Nazionale per i Cambi con l'Estero et la Banque
nationale tch6coslovaque.

Article 4.

Pendant toute la dur6e de validit6 du Vresent accord, des contingents suppl~mentaires pourront
tre r6ciproquement accord~s, par voie d entente entre les deux gouvernements, 6tant entendu

que la contre-valeur des importations effectudes de cette mani6re sera r~glde conform6ment aux
dispositions de 1'accord relatif aux paiements mentionn6 t 1article pr~c6dent.

I Traduit par le Secr6tariat de la Soci6t6 des Nations, & titre d'information.
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I TRANSLATION.

No. 4492. - AGREEMENT REGULATING COMMERCIAL EXCHANGES
BETWEEN ITALY AND CZECHOSLOVAKIA. SIGNED AT ROME,
MARCH 31ST, 1937.

Tim ITALIAN GOVERNMENT and THE CZECHOSLOVAK GOVERNMENT, being desirous of effecting
an equilibrium of commercial exchanges between their two countries, have decided by mutual
agreement to suspend until the conclusion of a new aiTangement the application of Protocol C,
annexed to the Additional Convention of March ISt, 1924, together with Tables A, B, C, D, E,
attached to that Protocol.

In regard to the commercial relations between the two countries, the two Governments have
therefore agreed upon the following provisions :

Article i.

The importation into Italy of goods originating in and coming from Czechoslovakia and the
importation into Czechoslovakia of goods originating in and coming from Italy shall be permitted
in accordance with the provisions of the present Agreement.

The two Governments adopt the principle of an equilibrium of commercial exchanges between
the two countries and undertake to collaborate with a view to maintaining the said exchanges
in the proportion of i : i.

In accordance with the above principle, each of the two countries shall allow, to the fullest
possible extent, the importation of goods originating in and coming from the other.

Article 2.

Importers of Italian goods into Czechoslovakia and importers of Czechoslovak goods into
Italy shall, in so far as such goods are subject to the system of import licences, present to the
Czechoslovak and Italian Customs offices respectively the import licences issued by the competent
authorities.

Importers of Czechoslovak goods into Italy shall, in so far as such goods are subject to the
system of certificates (bolletta), present to the Royal Italian Customs offices the Customs certificate
attesting the importation effected during the corresponding quarter of the year 1934.

Article 3.

Payments in connection with the commercial exchanges specified in the present Agreement
shall be regulated by the special Agreement signed this day between the Istituto Nazionale per
i Cambi con 1'Estero and the Czechoslovak National Bank.

Article 4.

Throughout the validity of the present Agreement, additional reciprocal quotas may be conceded
by agreement between the two Governments, on the understanding that the value of goods thus
imported shall be paid off in accordance with the provisions of the Agreement regarding payments
mentioned in the preceding Article.

I Translated by the Secretariat of the League of Nations, for information.



172 Socie'tc des Nations - Recuei des Trait's. 1938

Article 5.

Au cas ofi il se produirait un dds~quilibre sensible et durable dans les 6changes entre les deux
pays, les deux gouverements r~examineront ]a situation afin d'adopter les mesures ncessaires
pour assurer le fonctionnement rgulier du present accord ainsi que 1'tquilibre des 6changes qui
forme la base m~me de I'accord.

Les deux gouvernements d6cident de constituer h cet effet une commission compos~e de leurs
d16hgus respectifs et charg~e d'examiner toutes les questions relatives au prdsent accord.

Les deux gouvernements se communiqueront les noms de leurs d~lgu6s respectifs.
La commission se rdunira normalement tous les six mois et, t titre exceptionnel, h la demande

de 1'une ou I'autre des Parties contractantes, dans le courant du mois qui suivra cette demande.

Article 6.

Le pr6sent accord, qui remplace les ententes provisoires pr6c6dentes en matire d'changes
commerciaux conclues entre les deux pays, entrera en vigueur t la date de 'change des instruments
de ratification. Toutefois, il sera applique A titre provisoire A partir du I er avril 1937 et sera valable
jusqu'au 3 d6cembre 1937.

Apros cette date, il sera consid~r6 comme renouvel6 par tacite reconduction de semestre en
semestre s'il n'est pas d~nonc6 deux mois avant I'expiration de chaque p~riode de six mois.

En foi de quoi, le prsent accord a t6 sign6.

Fail I Rome, en double exemplaire, en langues italienne et tch6coslovaque, IC 31 mars 1937.

Pour l'Italie Pour la Tch6coslovaquie:
CIANO. D r

CHVALKOVSKI .

No 4492
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Article 5.

In the event of a considerable and lasting disturbance in the equilibrium of exchanges between
the two countries, the two Governments shall reconsider the situation with a view to adopting
measures necessary for ensuring the regular working of the present Agreement and the equilibrium
of exchanges upon which the said Agreement rests.

For this purpose the two Governments have decided to set up a committee consisting of their
respective delegates, which shall be called upon to examine all questions relating to the present
Agreement.

The two Governments shall communicate to each other the names of their respective delegates.
The committee shall normally meet every six months, and in exceptional circumstances within

one month of the date on which a request to that effect is made by one of the Contracting Parties.

Article 6.

The present Agreement, which replaces the previous provisional arrangements regarding
commercial exchanges between the two countries, shall come into force on the date of the exchange
of ratifications. Nevertheless, it shall be applied provisionally as from April ist, 1937, and shall
remain in force until December 31st, 1937.

After that date it shall be deemed to be renewed by tacit agreement every half-year, unless
it is denounced two months before the expiry of any half-year.

In faith whereof the present Agreement has been signed.

Done at Rome, in duplicate, in the Italian and Czechoslovak languages, this 3st day of
March, 1937.

For Italy: For Czechoslovakia:
CIANO. Dr. CHVALKOVSKY.

No. 4,192
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GRECE ET TURQUIE

Traiti additionnel au Traite greco-
turc d'amitie, de neutraliti, de
conciliation et d'arbitrage du 3o
octobre ,93o, et au Pacte greco-
turc d'entente cordiale du 14 sep-
tembre j933. Signe i Athines, le

27 avril 1938.

GREECE AND TURKEY

Additional Treaty to the Treaty of
Friendship, Neutrality, Concilia-
tion and Arbitration of October
3oth, 1 93o, and to the Pact of

Cordial Friendship of September
14 th, 1 933, between Greece and
Turkey. Signed at Athens, April
27th, 1938.
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N°4 4 93.-TRAITPIlADDITIONNEL AU TRAITIP GRRCO-TURC D'AMITI,
DE NEUTRALITE, DE CONCILIATION ET D'ARBITRAGE DU 30
OCTOBRE 1930, ET AU PACTE GRICCO-TURC D'ENTENTE CORDIALE
DU 14 SEPTEMBRE 1933. SIGNIZ A ATH NES, LE 27 AVRIL 1938

Texte ofliciel /ranfais communiqud Par le chargd d'Aflaires a. i. de la ddldgation helldnique prds la
Socidtd des Nations ct le chargd d'Aflaires a. i. de la ddldgation permanente de Turquie pros la
Socidtd des Nations. L'enregistremcnt de cc traild additionnel a eu lieu le 21 ddcembre 1938.

LA GRtCE ot LA TuRQUIE, animdes du ddsir de d6velopper encore davantage les liens qui si
heureusement les unissent, et d6sireuses de conclure un trait6 additionnel sans que celui-ci porte
une atteinte quelconque aux traitds, accords et arrangements mutuels bilat6raux et plurilat~raux
qui les cngagent,

Ont nommd A. cet effet leurs pl~nipotentiaires, A savoir

SA MAJESTt LE RoI DES HELLtNES :
Son Excellence Monsieur Jean METAXAS, president du Conseil des ministres, ministre

des Affaires 6trang~res;

SON EXCELLENCE LE PRtSIDENT DE LA RAPUBLIQUE TURQUE"

Son Excellence Monsieur Celal BAYAR, president du Conseil des ministres, d6put6
d'Izmir;

Son Excellence le Dr Tevfik R0j§T0 ARAS, ministre des Affaires dtrang~res, d6put6
d'Izmir;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs, trouvds en bonne et due forme, sont
convenus des dispositions suivantes :

Article premier.

Au cas oii l'une des Hautes Parties contractantes deviendrait l'objet d'une agression non
provoqude de la part d'une ou plusieurs Puissances, l'autre Haute Partie contractante s'engage h
sauvegarder sa neutralit6 en s'opposant, au besom par les armes, & ce que la ou lesdites Puissances
ne puissent utiliser son territoire pour des passages de troupes, armes, munitions de guerre ou pour
des fournitures de vivres, bestiaux et autres, ou enfin pour le passage des troupes battant en
retraite, on bien d'opdrer des reconnaissances militaires sur ledit territoire.

I L'6change des ratifications a eu lieu A Ankara, le 15 juillet 1938.
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1 TRADUCTION. - TRANSLATION.

No. 4493. - ADDITIONAL TREATY2 TO THE TREATY OF FRIENDSHIP,
NEUTRALITY, CONCILIATION AND ARBITRATION OF OCTOBER
30TH, 1930, AND TO THE PACT OF CORDIAL FRIENDSHIP OF
SEPTEMBER 14TH, 1933, BETWEEN GREECE AND TURKEY.
SIGNED AT ATHENS, APRIL 27TH, 1938.

French official text communicated by the Chargd d'Aflaires a. i. ol the Hellenic Delegation to the League
o/ Nations and by the Chargd d'Afaires a. i. o/ the Permanent Delegation o/ Turkey to the League
of Nations. The registration o/this Additional Treaty took Place December 21St, 1938.

GREECE and TURKCEY, desirous of strengthening still further the bonds which so happily
unite them, and desirous of concluding an Additional Treaty which shall in no way affect the mutual
treaties, agreements and arrangements, whether bilateral or plurib.teral, by which they are
bound,

Have appointed for this purpose their Plenipotentiaries, namely:

His MAJESTY THE KING OF THE HELLENES :

His Excellency Monsieur Jean METAXAS, President of the Council of Ministers, Minister
for Foreign Affairs;

His EXCELLENCY THE PRESIDENT OF THE REPU:, iC OF TURKEY:

His Excellency Monsieur CelAl BAYAR, President of the Council of Ministers, Deputy
for Smyrna,

His Excellency Dr. Tevfik ROiTO ARAs, Minister for Foreign Affairs, Deputy for Smyrna;

Who, having communicated to each other their full powers, found in good and due form,
have agreed upon the following provisions :

Article i.

Should one of the High Contracting Parties become the object of an unprovoked act of
aggression on the part of one or more Powers, the other High Contracting Party undertakes to
safeguard its neutrality by opposing, if necessary by arms, the use of its territory by the said
Power or Powers for the passage of troops, arms or ammunitions of war or for the supply of
provisions, cattle, etc., or for the passage of retreating troops or for purposes of military
reconnaissance in such territory.

I Traduit par le Secr6tariat de la Socift6 des 1 Translated by th Secretariat of the League
Nations, il titre d'information, of Nations, for information.

2 The exchange of ratifications took place at Ankara, July x5th, 1938.
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Article 2,.

Au cas oti l'une des deux Hautes Parties contractantes sorait F'objet d'unc action d'hostilitd
de la part d'une ou de plusieurs tierces Puissances, 'autre Partie contractante ddploiera tous ses
efforts pour remdier Ai la situation. Si malgr6 ces efforts la guerre devenait un fait accompli, les
deux Parties contractantes s'engagent A examiner de nouveau ]a situation soigneusement et dans un
esprit de bienveillance dans le but de parvenir A trouver une solution conforme A leurs intdrts
sup~ricurs.

Article 3.

Les deux Hautes Parties contractantes s'engagent h ne point admettre sur leur territoire
la formation ou le s6jour d'organisations ou de groupements ayant pour but de troubler la paix
et ]a scurit6 de l'autre pays ou de changer son gouvernement ainsi que le s~jour de personnes ou
de groupements projetant de lutter par propagande ou par tout autre moyen contre l'autre pays.

Article 4.

Les Hautes Parties contractantes conviennent que les engagements mutuels, bilat~raux et
plurilatfraux qu'elles ont contract~s et qui sont en vigueur continueront A produire leur plein effet
ind6pendamment des dispositions du present trait6.

Article 5.

Le present trait6 qui entrera en vigueur A la date de l'6change des ratifications est conclu
p our une dur~e de dix ans. II restera en vigueur pour une m~me p6riode si aucune des Hautes
Parties contractantes ne l'a d~nonc6 un an avant son expiration et ainsi de suite.

Les Hautes Parties contractantes conviennent que le Trait6 1 turco-heldnique d'amitiM, de
neutralit, de conciliation et d'arbitrage du 30 octobre 1930 et le Pacte 2 d'entente cordiale du
14 septembre 1933 auront la mnme dur6e de validitd que le present trait6 nonobstant les dispositions
y relatives qu'ils contiennent.

En foi de quoi les pl~nipotentiaires susnommfs ont signd le present trait6.

Fait A Ath~nes, en double exemplaire, IC 27 avril 1938.

J. METAXAS.

Copie certifi6e conforme J'original:
$. F. KEc Eri.

C. BAYAR.

Dr T. R. ARAs.

I Vol. CXXV, page 9, de ce recueil.
2 Vol. CLVI, page 165, de cc recueil.

No 4493
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Article 2.

Should one of the two High Contracting Parties be the object of an act of hostility on the
part of one or more third Powers, the other High Contracting Party shall exert every effort to
remedy the situation. If war becomes an accomplished fact notwithstanding such efforts, the two
High Contracting Parties shall undertake to re-examine the situation with care and in a friendly
spirit with the object of reaching a settlement in conformity with their higher interests.

Article 3.

The two High Contracting Parties shall undertake not to allow in their territory the formation
or the residence of organisations or groups whose object is to disturb the peace and security of the
other country or to change its Government, or the residence of persons or groups planning to
conduct a compaign by propaganda or by any other means against the other country.

Article 4.

The High Contracting Parties agree that the mutual engagements, bilateral or plurilateral,
which they have contracted and which are in force shall continue to produce their full effect
irrespective of the provisions of the present Treaty.

Article 5.

The present Treaty, which shall enter into force on the date of the exchange of ratifications,
is concluded for a period of ten years. It shall remain in force for similar successive periods if
neither of the High Contracting Parties has denounced it one year before its expiry.

The High Contracting Parties agree that the Treaty 1 of Friendship, Neutrality, Conciliation
and Arbitration concluded between Turkey and Greece on October 3oth, 193o, and the Pact 2

of Cordial Friendship of September 14th, 1933, shall have the same validity as the present Treaty
notwithstanding the provisions they contain regarding validity.

In faith whereof the above-mentioned Plenipotentiaries have signed the present Treaty.

Done at Athens, in duplicate, this 27th day of April, 1938.

J. MLTAXAS. C. BAYAR.
Dr. T. R. ARAS.

1 Vol. CXXV, page o, of this Series.
Vol. CLVI, page 165, of this Series.

No. 4493
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IETATS-UNIS D'AMERIQUE
ET SUISSE

Convention relative aux obligations

militaires de certains doubles na-
tionaux. Signe Berne, le jj
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UNITED STATES OF AMERICA
AND SWITZERLAND

Convention relative to Military Obli-
gations of Certain Persons having
Dual Nationality. Signed at Berne,
November j ,th, 1937.
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No 4494. - CONVENTION I ENTRE LES 1RTATS-UNIS D'AMIRIQUE
ET LA SUISSE RELATIVE AUX OBLIGATIONS MILITAIRES
DE CERTAINS DOUBLES NATIONAUX. SIGNIZE A BERNE, LE
ii NOVEMBRE 1937.

Textes officiels /ranfais cl anglais comnuniquds par le Conseil /iddral suisse el l'envoyd extraordinaire
et ministre pldnipotentiaire des Etats-Unis d'Amdrique d Berne. L'enregistrcment de cette conven-
tion a eu lieu le 22 ddcembre 1938.

LE CONSEIL F11D1,RAL SUISSE et LE PRASIDENT DES ETATS-UNIS D'AMhfRIQUE,
Anim6s du d~sir de r6gler les obligations militaires de certains individus possddant t la fois

]a nationalitd suisse et la nationalitd am6ricaine, ont r6solu de conclure une convention A cet effet
et ont nomm6 pour leurs pl6nipotentiaires, savoir
LE CONSEIL I.tDRAL SUISSE :

Monsieur Giuseppe MOTTA, prdsident de la Conf6d6ration, chef du D6partement politique
fdd6ral;

LE PRIISIDENT DES ETATS-UNIS D'AM~iRIQUE:

Monsieur Leland HARRISON, envoy6 extraordinaire et ministre pl6nipotentiaire des
Etats-Unis d'Am6rique, A Berne ;

Lesquels, apr~s s'6tre communiqud leurs pleins pouvoirs, trouv6s en bonne et due forme, sont
convenus des stipulations ci-aprs : A rtice premier.

Une personne, nde sur le territoire de l'une des deux Parties de parents nationaux de 'autre,
qui poss~de la nationalit6 de ces deux Etats et a sa r6sidence habituelle dans l'Etat de sa naissance
ne sera pas astreinte par l'autre Etat au service militaire ou, Ai sa place, au paiement de taxes,
m~me en cas de sdjour temporaire sur le territoire de ce dernier. Toutefois, si cC sjour d6passe
le d~lai de deux ans, il sera pr~sum6 permanent, hL moins que l'int~ress6 ne puisse d~montrer son
intention de retourner dans son pays natal peu de temps apr~s l'dch~ance de cc d6lai.

Article 2.
La pr6sente convention sera ratifi6e.
Elle entrera en vigueur d~s l'dchange des instruments de ratification et continuera 6L d6ployer

ses effets pendant trois ans. Pass6 cc d6lai, chacune des Parties aura la facult6 de la d6noncer en
tout temps, moyennant avertissement donnd six mois A l'avance.

En foi de quoi, les pl6nipotentiaires susnomm~s ont signd la prdsente convention et y ont
appos6 leurs sceaux.

Fait A Berne, en double expddition, en langues frangaise et anglaise, le onze novembre mil
neuf cent trente-sept.

Certified to be a true and complete textual
copy of the original Convention in all the
languages in which it was signed.

For the Secretary of State
of the United States of America

Edward Yardley,
Director of Personnel.

(L. S.)
(L. S.)

(Signd) MOTTA.
(Signd) Leland HARRISON.

Pour copie conforme :
Berne, le IO d~cembre 1938.

Le Chancelier de la Con!/dddration,
G. Bovet.

I L'6change des ratifications a eu lieu h Berne, le 7 dcembre 1938.
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No. 4494. - CONVENTION 1 BETWEEN THE UNITED STATES OF
AMERICA AND SWITZERLAND RELATIVE TO MILITARY OBLI-
GATIONS OF CERTAIN PERSONS HAVING DUAL NATIONALITY.
SIGNED AT BERNE, NOVEMBER IITH, 1937.

French and English official texts communicated by the Swiss Federal Council and by the Envoy
Extraordinary and Minister Plenipotentiary of the United States of America at Berne. The
registration of this Convention took place December 22nd, 1938.

TIE Swiss FEDERAL COUNCIL and THE PRESIDENT OF THE UNITED STATES OF AMERICA,

Animated by the desire of regulating the military obligations of certain individuals possessing
both Swiss and American nationality, have resolved to conclude a Convention to that effect and
have named as their Plenipotentiaries
THE Swiss FEDERAL COUNCIL :

Mr. Giuseppe MOTTA, President of the Confederation, Chief of the Federal Political
Department ;

THE PRESIDENT OF THE UNITED STATES OF AMERICA:

Mr. Leland HARRISON, Envoy Extraordinary and Minister Plenipotentiay of the United
States of America in Berne ;

Who, after having exchanged their full powers, found in good and due dorm, have agreed
upon the following provisions :

Article I.

A person, born in the territory of one of the two Parties, of parents who are nationals of the
other, who possesses the nationality of these two States and has his habitual residence in the State
of his birth, shall not be held liable by the other State for military service or for payment of taxes
in lieu thereof, even in the case of a temporary stay in the territory of the latter State. However,
if this stay is protracted beyond the period of two years, it shall be presumed to be permanent,
unless the person can show his intention of returning to his native land shortly after the lapse
of this period. Article 2.

The present Convention shall be ratified.
It shall become effective upon the exchange of the instruments of ratification and shall continue

in effect for three years. At the end of this time, either of the Parties may denounce it at any
time, subject to notice given six months in advance.

In witness whereof, the above-named Plenipotentiaries have signed this Convention and have
hereunto affixed their seals.

Done at Berne, in duplicate, in the French and English languages, the eleventh day of November
nineteen hundred and thirty-seven.

(L. S.) (sig.) MOTTA.
Certified to be a true and complete textual (L. S.) (sig.) Leland HARRISON.

copy of the original Convention in all the
languages in which it was signed.

For the Secretary of State Pour copie conforme
of the United States of America: Berne, le 9 janvier 1939.

Edward Yardley, Le Chancelier de la Confdddration,
Director of Personnel. G. Bovet.

The exchange of ratifications took place at Berne, December 7th, 1938.
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No 4495. - ACCORD 1 COMMERCIAL ENTRE LE ROYAUME DE GRECE
ET LA R1-PUBLIQUE DE LITHUANIE. SIGNE A KAUNAS, LE
,or D]3CEMBRE 1937.

Texte officiel franqais communiqud par le chargd d'Affaires a. i. de la ddldgation helldnique pros la
Socidid des Nations. L'enregistrement de cet accord a eu lieu le 23 ddcembre 1938.

LEs GOUVERNEMENTS DU ROYAUME DE GRACE et DE LA RPUBLIQUE DE LITIIUANIE, ddsireux
de pernettre le ddveloppement des relations commerciales entre les deux pays, sont convenus
de ce qui suit:

Article premier.
Les deux Hautes Parties contractantes s'accordent rdciproquement le traitement de la nation

la plus favoris6e pour tout cc qui concerne le c-mmerce, Iindustrie, la navigation, ainsi que le
paiement des droits de douane, taxes et autres redevances accessoires et les formalitds auxluelles
peuvent ou pourraient 6tre soumises les opdrations de dddouanement des marchandises de 1 autre
Partie contractante, de telle sorte qu'A aucun propos celles-ci ne puissent se trouver dans une
situation moins favorable que celle des marchandises d'un tiers pays quelconque.

Article 2.
Sont except6es, toutefois, du traitement de la nation la plus favoris~e, pr6vu h l'article pr6c6dent,

les faveurs ayant trait au trafic frontalier, ainsi que celles que la Grce a ou pourrait accorder
A la Turquie, Yougoslavie et Roumanie et ]a Lithuanie A la Lettonic et 'Estonie.

Article 3.
Le present accord entrera en vigueur h la date du i er janvier 1938 et sa durde sera d'une anne.

It pourra 8tre ddnonc6 trois mois avant son expiration. S'il n'est pas ddnoncd, il sera rdputd prolong6
par tacite reconduction, le ddlai de ddnonciation 6tant de trois mois. I1 sera ratifi6 et les ratifications
en seront dchangdes dans le plus bref ddlai possible.

En foi de quoi, les pldnipotentiaires soussign6s, dfiment autoris~s A cet effet, y ont appos6
leurs signatures.

Fait en double exemplaire A Kaunas, le jer ddcembre 1937.

(Signd) A. J. ARGYROPOULO.

Pour copie conforme (Signd) J. NORIKAITIS.

Le Directeur
des Affaires conventionnelles et commerciales

an Al in. des Aff. dtrangres et P. a.,
B. Demertzis.

I L'6change des ratifications a eu lieu h Berlin, le I r d6cembre 1938.
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1 TRADUCTION. - TRANSLATION.

No. 4495. - COMMERCIAL AGREEMENT 2 BETWEEN THE KINGDOM
OF GREECE AND THE REPUBLIC OF LITHUANIA. SIGNED AT
KAUNAS, DECEMBER IST, 1937.

French official text communicated by the Chargd d'Aflaires a.i. o/ the Hellenic Delegation to the League
of Nations. The registration ol this Agreement took place December 23rd, 1938.

THE GOVERNMENTS OF THE KINGDOM OF GREECE and of THE REPUBLIC OF LITHUANIA, being
desirous of developing commercial relations between the two countries, have agreed upon the
following provisions :

Article I.

The two High Contracting Parties shall grant each other most-favoured-nation treatment in
everything relating to commerce, industry, navigation, the payment of Customs duties, charges
and other accessory dues and such formalities as are or may be required for purposes of the Customs
clearance of goods of the respective High Contracting Parties, so that such goods may not be in
a less favourable position than the goods of any other country.

Article 2.

Nevertheless, favours relating to frontier traffic, and also those which Greece has granted or
may grant to Turkey, Yugoslavia and Roumania and those which Lithuania has granted or may
grant to Latvia and Estonia, shall be excepted from the most-favoured-nation treatment referred
to in the previous Article.

Article 3.

The present Agreement shall come into force on January Ist, 1938, and shall remain in force
for one year. It may be denounced three months before its expiry. Should it not be denounced,
it shall be deemed to be prolonged by tacit consent, the required period for denunciation being three
months. The Agreement shallbe ratified and the ratifications thereof exchanged as soon as possible.

In faith whereof the undersigned Plenipotentiaries, duly authorised for that purpose, have
thereto affixed their signatures.

Done in duplicate at Kaunas, this ist day of December, 1937.

(Signed) A. J. ARGYROPOULO.
(Signed) J. NORKAITIS.

1 Traduit par le Secrtariat de la Socigt6 des 1 Translated by the Secretariat of the League
Nations, & titre d'information. of Nations, for information.

I The exchange of ratifications took place at Berlin, December ist, 1938.
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No 4496. - ACCORD DE TRANSFERT ENTRE L'UNION ECONOMIQUE
BELGO-LUXEMBOURGEOISE ET LE ROYAUME DE ROUMANIE.
SIGNI A BUCAREST, LE 24 AOUT 1937.

'exle otficiel franfais communiqud par le ministre des Aflaires dtrangdres de Bdgique. L'enregistrenent
de cet accord a eu lieu le 2 janvier 1939.

SA MAJESTIIE LE Rol DE ROUMANIE
et

SA MAJEST121 LE Rol DES BELGES,
Agissant tant en son nom qu'au nom de SON ALTESSE ROYALE, LA GRANDE-DUCHESSE DE

LUXEMBOURG, en vertu d'accords existants, ddsireux do faciliter les paiements r~ciproques entre
le Royaume et 1'Union 6conomique belgo-luxembourgeoise, ont r~solu do conclure A cet effet un
accord et ont d6sign6 pour leurs plcrniu,,tentiaires

SA AMAJESTt LE Rol DE ROUMANIE :

S. E. Al. ANTONESCO, son ministre des Affaires 6trangres';

SA MAJESTf. LE RoI DES BELGES :
S. E. M. le baron GUILLAUME, son envoy6 extraordinaire et ministre pl6nipotentiaire

A Bucarest;

Lesquels, aprs s'6tre communiqu6 leurs pleins pouvoirs respectifs, trouv~s on bonne et due
forme, sont convenus des dispositions suivantes :

Article premier.

i. Les sommes dues pour achat de marchandises roumaines import~es dans le territoire
douanier de l'Union 6conomique belo-luxembourgeoise seront, h l'Vch~ance, versdes int~gralement
on belgas au credit d'un compte s6pcial A ouvrir A la Banque nationale do Roumanie pros la Banque
nationale de Belgique en faveur des cr~anciers on Roumanie, A charge pour ]a Banque nationale do
Roumanie d'en transf~rer la contre-valeur en lei aux b6ndficiaires suivant les dispositions on vigueur
en Roumanie.

2. Lorsque la somme due sera libell~e en une autre devise quo le belga, elle sera vers~o en
belgas sur la base du cours moyen cot6 pour ]a devise en cause A la s~ance do ]a Bourse de Bruxelles
qui prcde le jour du versement.
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1 TRADUCTION. - TRANSLATION.

No. 4496. - TRANSFER AGREEMENT BETWEEN THE ECONOMIC
UNION OF BELGIUM AND LUXEMBURG AND THE KINGDOM
OF ROUMANIA. SIGNED AT BUCHAREST, AUGUST 24TH, 1937.

French offic'al text communicated by the Belgian Minister jor Foreign Afairs. The registration
o/ this Agreement took place January 2nd, 1939.

His MAJESTY TIHE KING OF ROUMANIA
and

His MAJESTY THE KING OF THE BELGIANS,
Acting both on his own behalf and on behalf of HER ROYAL HIGHNESS THE GRAND

DUCHESS OF LUXEMBURG in virtue of existing agreements, desirous of facilitating reciprocal
payments between the Kingdom of Roumania and the Economic Union of Belgium and
Luxemburg, have resolved to conclude an Agreement for the purpose and have appointed as
their Plenipotentiaries :

His MAJESTY THE KING OF ROUMANIA:

His Excellency M. ANTONESCO, Minister for Foreign Affairs

HIS MAJESTY THE KING OF THE BELG'ANS:

His Excellency Baron GUILLAUME, Envoy Extraordinary and Minister Plenipotentiary at
Bucharest;

Who, having communicated their respective full powers, found in good and due form, have
agreed upon the following provisions :

Article I.

i. Sums due for the purchase of Roumanian goods imported into the Customs territory of
the Economic Union of Belgium and Luxemburg shall be payable on the due date as to their whole
amount in belgas into a special Account to be opened in favour of the National Bank of Roumania
at the National Bank of Belgium on behalf of the creditors in Roumania, whereby the National
Bank of Roumania shall be responsible for the transfer of the equivalent in lei to the latter in
accordance with the current Roumanian regulations.

2, Where the sum due is expressed in a currency other than the belga, it shall be payable
in belga,; at the middle rate quoted for the currency in question on the Brussels Stock Exchange
on the last stock exchange day preceding the date of payment.

T Translated by the Secretariat of the League
of Nations, for information.I Traduit par le Secrtariat de la Socifor desNations, bL titre d'information.
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3. La Banque nationale do Belgique avisera chaque jour la Banque nationale de Roumanie
des versements ainsi op6res. L'avis de cr6dit mentionnera le nom du donneur d'ordre dans l'Union
6conomique belgo-luxembourgeoise, ]a nature dc la marchandise et le nom du b6n6ficiairc en
Roumanie, pour le compte duquel la Banque nationale do Roumanie est cr6dit6e.

4. Les sommes figurant au credit do cc compte ne seront pas productives d'int6r~ts.
5. Sauf convention contraire entre les parties au contrat, les versements effectu6s par les

d6biteurs dans l'Union 6conomique belgo-luxembourgeoise au cr6dit du compte sp6cial do la
Banquo nationale do Roumanie, constituoront un paiement lib6ratoire.

Article II.

i. Les montants en belgas vers6s au credit du compte sp6cial de la Banque nationale do
Roumanie pros de la Banque nationale de Belgique seront utilis6s par la premire do ces institutions,
dans la limite des pourcentages prevus pour chaque categorie do cr~ances, suivant les dispositions
de I'article III ci-apr~s, h la vente de belgas aux d6biteurs en Roumanie, - conform~ment aux
dispositions en vigueur en Roumanie, - en r~glcment de leurs dettes vis-A-vis de leurs cr6anciers
dans l'Union 6conomique belgo-luxembourgeoisc.

2. Lorsque la dette sera libell6e en tine autre monnaic quo le belga, la conversion en belgas
aura lieu - sauf convention contraire entre les parties au contrat - sur la base du cours do la
devise en cause A la Bourse do Bruxelles, le jour pr6c6dant la date do lordre do paiement do la
Banque nationale do Roumanie.

Article III.

Le Gouvernement roumain prend l'engagement d'affecter les montants en belgas vers6s au
credit du compte spdcial do la Banque nationale do Roumanie pros la Banque nationale de Belgique
aux destinations suivantes :

i. io p. c. des versernents scront affect6s aux paiements - autres quo ceux aff~rents
aux fournitures do marchandises - de l'Etat roumain et des autorit6s roumaines et
notamment au service do la dette publique, aux frais do representation diplomatique
et A tous les paiements des r6gies autonomes et collectivit~s publiques (y compris les
paiements do I'Administration des chemins do fer, do la Socit6 des tliphones ct de
l'Administration des postes et t616graphes do Roumanic), ainsi qu'au paiement des dettes
des municipalit6s.

II est entendu que les paiements au titre du service do la dette publique, comprennent
les paiements aux personnes physiques do nationalit6 beige ou luxembourgeolse, quel
quo soit leur domicile, ainsi que les paiements aux personnes physiques do nationalit6
6trang~re et les personnes morales pour autant qu'elles soient domicili6es on Belgique
ou dans le Grand-Duch6 do Luxembourg, le domicile 6tant constitu6 par le lieu du principal
6tablissement au moment du r~glement do ces paiements dans l'Union dconomique
belgo-luxembourgeoise, sous reserve de la justification de la possession des titres A la
date do la mise en vigueur du present accord. Toutefois les conditions 6num6r~es ci-dessus
no concernent pas la quote-part aff6rente aux emprunts g6r6s par la caisse commune.

II n'est port6 atteinte ni aux contrats d'emprunts ni aux accords intervenus entre
le Gouvernement roumain et les porteurs, demeurant entendu qu'cn vertu du pr6sent
accord, Ic Gouvernement roumain no sera pas tenu, dans le cas d'insuffisance pr6sent6
par la quote-part affect~e conform6ment aux dispositions ci-dessus, do parfaire le disponible
par un transfert do devises libres.

2. 36 ,/, p. c. des versements seront affect6s au r~glcment, dans l'ordre chronologique
des demandes do paiement introduites A la Banque nationale do Roumanie, des crdances
commerciales nouvelles, y compris celles qui r6sulteront do fournitures do toute sorte

No 4496
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3. The National Bank of Belgium shall advise the National Bank of Roumania from day
to day of the payments thus effected. The advice note shall specify the name of the party from
whom the order for payment proceeds in the Economic Union of Belgium and Luxemburg, the
nature of the goods and the name of the payee in Roumania for whose account the National Bank
of Roumania is credited.

4. Sums standing to the credit of this account shall not bear interest.
5. Save in so far as otherwise agreed between the parties to the contract, sums paid in by

debtors in tthe Economic Union of Belgium and Luxemburg for credit of the Special Account of
the National Bank of Roumania shall constitute payment in full discharge of the debt.

Article II.

i. Amounts in belgas paid in to the Special Account of the National Bank of Roumania at the
National Bank of Belgium shall be used by the former, within the limits of the percentages provided
for each category of claims, in the manner provided in Article III hereunder for the sale of belgas
to debtors in Roumania (subject always to the current Roumanian regulations) for the settlement
of their debts to creditors in the Economic Union of Belgium and Luxemburg.

2. Where the debt is expressed in a currency other than the belga, the conversion into belgas
shall take place, save in so far as otherwise agreed between the parties to the contract, at the rate
quoted for the currency in question on the Brussels Stock Exchange on the day preceding the date of
the order for payment of the National Bank of Roumania.

Article III.

The Roumanian Government undertakes to allocate the amounts in beigas paid in to the
Special Account of the National Bank of Roumania at the National Bank of Belgium for the
following purposes :

(i) IO per cent of the amounts paid in to be allocated for payments (other than
payments for deliveries of goods) of the Roumanian State and of Roumanian authorities,
in particular for the service of the Public Debt, the cost of diplomatic representation,
and all payments of the autonomous monopolies and public bodies (including payments
of the Railways, the Telephone Company and the Posts and Telegraphs of Roumania),
and for the payment of the debts of municipalities.

It is understood that payments for the service of the Public Debt shall include
payments to natural persons of Belgian or Luxemburg nationality, wherever domiciled,
and payments to natural persons of foreign nationality or legal persons domiciled in
Belgium or in the Grand Duchy of Luxemburg, whereby the domicile shall be deemed to
be the place of principal establishment within the Economic Union of Belgium and
Luxemburg at the time such payments are effected, subject to proof being shown by the
holders of the possession of the stock or bonds concerned at the date of the entry into
force of the present Agreement, provided always that the above conditions shall not
apply to the quota payable by Roumania in respect of loans administered by the
Caisse commune.

Loan contracts and agreements between the Roumanian Government and the
holders shall remain unaffected by anything contained in the present Agreement, on
the understanding always that the Roumanian Government shall not be bound by the
present Agreement, in the event of the quota provided for the purposes above-mentioned
proving insufficient, to make up the balance by a transfer of free foreign exchange.

(2) 362 per cent of the amounts paid in to be allocated for the settlement, in the
chronological order in which the demands for payment are lodged at the National Bank
of Roumania, of new commercial debts, including debts in respect of deliveries of all

13 No. 14.96
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faites ?i l'Ftat roumain, aux r6gies autonomes, ainsi qu'6ventuellement des cr~ances
commerciales arri6rdes, apr~s 6puisement des disponibilit6s du compte spdcial ((Arri~r6s ))
existant en vertu de la Convention g6nrale de paiements du 5 novembre 1935. Ils seront
en outre affect~s au paiement des frais accessoires affdrents au mouvement des marchandises,
tels que : les diffdrences de prix constatfes lors de la livraison des marchandises ; les
commissions que les exportateurs roumains doivent payer h leurs reprdsentants dans
l'Union conomique belgo-luxembourgeoise ; les frais de transport aff~rents au trafic
rciproque de marchandises ; les primes d'assurance sur marchandises ; les intdrts
moratoires usuels pour autant que ceux-ci soient pr6vus dans les contrats de vente. I1 est
entendu que les frais accessoires repris ci-dessus, hi transf~rer de l'Union 6conomique belgo-
luxembourgeoise en Roumanie, scront aussi vers6s A. la Banque nationale de Belgique,
conforin6ment aux dispositions de I'article premier.

3. 18,50 P. c. des versements seront affect~s au r~glement des cr~ances financi&cs
dues Ah des b6n6ficiaires remplissant les conditions reprises au second alin6a du chiffre i
du present article, sauf toutefois la condition requise de la date dc detention.

4. Le solde dc 35 P. c. sera laiss6 A la libre disposition de la Banque nationale de
Roumanie.

5. L'Office de Compensation belgo-luxembourgeois et la Banq ue nationale de
Roumanie 6tabliront de commun accord la liste comprenant les crances financi~res
/ r6gler conformn6ment aux dispositions du chiffre 3 ci-dessus, ainsi que les modalit6s
techniques afffrentes A leur admission et a leur transfert par la voic du pr6sent accord.

Article IV.

I. Les Gouvernements beige et roumain entendant donner au pr6sent accord le caract~re
d'un accord de transfert, la Banque nationale de Roumanie aura la facult6 de disposer
imm~diatement, par le dfbit de son compte sp6eial, de toutes les sommes vers~es audit compte
confonrn6ment aux dispositions de l'article premier ci-dessus.

Toutefois une r6serve de 2500.ooo belgas sera laissde au credit du compte sp6cial susmentionn6
pour 6tre affectde en tout 6tat de cause aux paicments pr6vus par le chiffre 2 de l'article III. II
est entendu que la Banque nationale de Roumanie pourra convertir cette rgserve en or ou en devises
de son choix.

2. Le Gouvernement roumain prend l'engagement forml de faire reconstituer par la Banque
nationale de Roumanie pr/s ]a Banque nationale de Belgique les avoirs dont la premiere de ces
institutions aura dispos6 conforn6ment au chiffre i ci-dessus, pour les affecter au r~glement Ac
l'6chdance des diverses catggories de crgances selon la repartition fbx6e l'article III, chiffres i,
2 et 3 du pr6sent accord.

Article V.

i. Sont consid6r6es comme cr6ances commierciales nouvelles, celles dont l'6ch6ance est
post6rieure A la date du 19 novembre 1935. Les acomptes et paiements anticip6s au titre
d'importation de marchandises soront admis chaque fois qu'ils seront d'usage et pr6vus dans les
contrats entre parties.

2. Sont consid6res comme cr~ances commerciales arri~r6es, celles dont l'6chance est
post6rieure au 15 juillet 1932 et ant6ricure au 2o novembre 1935.

3. Sont consid6r6es comme cr~ances financi~res, les provisions correspondant aux int6r~ts
a. payer h. l'6tranger sur obligation ou stir dette de toute nature, les b6n~fices, les dividendes, ainsi
que les int&Ats pour pr6ts et avances de fonds consentis A. des entreprises roumaines.
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kinds to the Roumanian State or to the autonomous monopolies, and of commercial
debts in arrear in the event of the special "Arrears" Account opened under the General
Payments Convention of November 5th, 1935, being exhausted: further, for the payment
of accessory costs in connection with the movement of goods, such as differences of price
noted on delivery of the goods, commissions payable by Roumanian exporters to their
representatives in the Economic Union of Belgium and Luxemburg, transport costs
in connection with reciprocal goods traffic, insurance premiums oi goods, and customary
penal interest where provision for payment of the same is made in the sales contracts.
It is agreed that the accessory costs (as aforesaid) for transfer from the Economic Union
of Belgium and Luxemburg to Roumania shall also be paid in to the National Bank of
Belgium in accordance with the provisions of Article I.

(3) 18.5 per cent of the amounts paid in to be allocated for the settlement of financial
claims of creditors which fulfil all the conditions laid down in the second sub-paragraph
of paragraph (i) of the present Article other than the condition relating to date of
possession.

(4) The balance of 35 per cent to be left at the free disposal of the National Bank
of Roumania.

(5) The Belgo-Luxemburg Clearing Office and the National Bank of Roumania to
draw up in concert a list of financial claims for settlement under the provisions of
paragraph (3) above, and make the necessary technical arrangements for the admission
of such claims and for the transfer of the sums due in payment thereof under the
present Agreement.

Article IV.

i. The Belgian and Roumanian Governments being desirous of giving the present Agreement
the character of a transfer agreement, the National Bank of Roumania shall have the right to
dispose immediately, by debiting its Special Account, of all sums paid in to the Special Account
under the provisions of Article I above.

A reserve of 2,5oo,ooo belgas shall nevertheless be maintained to the credit of the Special
Account to allow of the continuance without interruption of the payments to which Article III (2)
relates. It is agreed that the National Bank of Roumania may convert the said reserve into gold
or any foreign exchange it pleases.

2. The Roumanian Government formally undertakes to arrange for the reconstitution by
the National Bank of Roumania at the National Bank of Belgium of any sums disposed of by the
former under paragraph i above, with a view to their allocation for the settlement on the due
dates of the various categories of claims in the order provided in Article III (I), (2) and (3) of the
present Agreement.

Arlicle V.

i. New commercial debts shall be deemed to mean debts falling due after November I9 th,
1935. Payments on account or advance payments on imports of goods shall be recognised as
payments due, wherever customary or provided in the contracts between the parties concerned.

2. Commercial debts in arrear shall be deemed to mean debts falling due after July I5th,
1932, and before November 20th, 1935.

3. Financial debts shall be deemed to mean the amounts of interest payable to foreign
countries in respect of obligations or debts of any kind, profits, dividends and interest on loans
or advances to Roumanian concerns.

No. .11 ,6
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Elles comprennent aussi les provisions correspondant aux int6r~ts, b~n6fices ou dividendes
provenant do l'investissement do capitaux beiges ou luxembourgeois en Roumanie dans les
entreprises do nationalit6 autre quo bclge ou luxembourgeoise, proportionnellement A l'importance
dc ]a participation desdits capitaux dans ces entreprises.

Sent 6galement considr s comme cr6ances financires, les revenus nets provenant des
investissements on Roumanie r~alis6s au moyen dc la contre-valour en lei do cr6ances commerciales,
pour autant que ces investissements soient ou aient t6 effectu~s dans le cadre de la loi roumaino
du x5 avril 1935.

4. Le transfert des cr6ances financires mentionnes au chiffre 3 du pr6sent article sera effectu6
A concurrence de 5 P. c. du montant du capital.

5. Les transferts do capitaux sont exclus.

Article VI.

i. La cession do change par la Banque nationale do Roumanie aux importateurs on Roumanic
pour les cr6ances commerciales nouvelles no pourra s'effectuer quo stir production d'une copie
do la facture vis~e par 1'Office do Compensation belgo-luxembourgeois.

2. Le visa do l'Office dc Compensation belgo-luxembourgeois sera appos6 dans les limites
du disponible trimestriel d'importation, calcul6 conform6ment h la r6glementation roumaine et
des supplements 6ventuels. Le montant do cc disponible sera communiqu6 A 1'Office do Compensation
belgo-luxembourgeois dans les 15 premiers jours do chaque trimestre.

Pour cc qui concerne les marchandises dont l'importation en Roumanie est soumise A la
d6livrance d'un permis d'importation ou d'un document analogue, l'Office do Compensation belgo-
luxembourgeois exigera, pour l'apposition do son visa, la pr6sentation d'une attestation prouvant
la d6livrance d'un permis d'importation ou du document en tenant lieu et dont il est question
ci-dessus.

3. Les ordres do paiement do la Banque nationale do Roumanie seront accompagn~s do la
copic do la facture vis6e par l'Office do Compensation belgo-luxembourgeois ou, A d6faut de celle-ci
dans certains cas particuliers, porteront la mention du num6ro du visa d6livr6 par le susdit Office.
Cos ordres de paiement soront dressls en double exemplaire dont l'un est destin6 A l'Office do
Compensation belgo-luxembourgeois.

Article VII.

Des operations do compensation prive admises par la r6glementation roumaine pourront
6tre effectu6es moyennant autorisation pr~alable de I'Office do Compensation belgo-luxembourgeois
dans cbaque cas particulier.

Article VIII.
Le pr6sent accord ne s'applique pas aux marchandises qui ne font que transiter A travers

le territoire de Fun ou de 'autre des Etats contractants, ni A celles qui no sont pas soumises A un
travail suffisant pour leur conf6rer respectivement la nationalit6 beige, luxembourgeoise ou
roumaine.

Article IX.

Lorsque le pr6sent accord viendra A expiration, la Banque nationale do Roumanie utilisera,
conform~ment aux dispositions du pr6sent accord, les disponibilit6s 6tablies suivant les stipulations
do l'article III ci-dessus et non encore employ6es.

Article X.
Chaque gouvernement s'engage A prendre, en cc qui le concerne, les mesures nfcessaires en vue

d'obliger les importateurs A observer les dispositions du pre.sent accord.
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Financial debts shall further include the amounts of interest, profits or dividends on Belgian
or Luxemburg capital investments in Roumania in undertakings the nationality of which is other
than Belgian or Luxemburg, in proportion to the amount of the capital invested.

Financial debts shall further be deemed to include net income from investments in Roumania
effected in the form of the equivalent in lei of commercial claims, provided such investments
are effected in accordance with the Roumanian Law of April 15th, 1935.

4. The transfer of the financial debts to which paragraph 3 of the present Article relates
shall be effected to the extent of 5 per cent of the capital amount of the same.

5. The transfer of capital is excluded.

Article VI.

i. No allotment of foreign exchange by the National Bank of Roumania to Roumanian
importers for new commercial claims shall be effected without production of a copy of the invoice
attested by the Belgo-Luxemburg Clearing Office.

2. Attestations by the Belgo-Luxemburg Clearing Office shall be limited by the quarterly
amount available for imports as calculated in accordance with the Roumanian regulations and
any eventual supplements thereto. The Belgo-Luxemburg Clearing Office shall be advised of the
amount available within the first fifteen days of each quarter.

In the case of goods the importation of which into Roumania is subject to the delivery of
an import permit or similar document, the Belgo-Luxemburg Clearing Office shall not attest except
on presentation of a certificate proving the delivery of an import permit or equivalent document
as above provided.

3. Orders to pay of the National Bank of Roumania shall be accompanied by a copy of the
invoice attested by the Belgo-Luxemburg Clearing Office or in special cases, in default of such
copy, by the number of the Clearing Office's attestation. The orders to pay shall be made out
in two copies, one of which shall be sent to the Belgo-Luxemburg Clearing Office.

Article VII.

Private clearing operations allowable under the Roumanian regulations shall be subject to
the previous assent of the Belgo-Luxemburg Clearing Office in each particular case.

Article VIII.

The present Agreement shall not apply to goods in transit through the territory of one or
other of the contracting States, or to goods which have not undergone processing treatment sufficient
to confer on them the character of goods of Belgo-Luxemburg or Roumanian origin respectively.

Article IX.

On the expiry of the present Agreement, the National Bank of Roumania shall allocate the
unused balance of the amounts made available under Article III above in conformity with the
provisions of the present Agreement.

Article X.

Each Government undertakes, in so far as it is concerned, to take the requisite steps to compel
its importers to observe the provisions of the present Agreement.

No, 4496



198 Societd des Nations - Recuei des Traitl's. 1939

Article XI.

Les difficnlt6s d'application du prdsent accord seront r6glcs dc commun accord entre l'Office
de Compensation belgo-luxembourgeois et la Banque nationale de Rournanie, sauf intervention
des gouvernernents contractants en cas de n6ccssitd.

A rticle X1I.

Pour autant quc des dispositions de la Convention g6n~rale de paiements du 5 novembre
1935 n'y soient reprises, Ie pr6sent accord abroge toute convention do paiements antdrieure.

Article XIII.

Le pr6sent accord entrera en vigueur h la date de sa signature et aura tine dur6oc dc trois mois.
S'il n'est pas d6nonc6 un mois avant I'expiration de cc d6lai, it sera prorog6 par tacite reconduction ;
chacunc des Hautes Parties contractantes pourra le d6noncer moyennant un pr6avis de trente jours.

Fait h Bucarest, en double expedition, 1c 24 aokt 1937.

(S.) Victor ANTONESCO. (S.) Baron GUILLAUME.

PROTOCOLE DE SIGNATURE

Au moment de proc6der h la signature de l'Accord de transfert, conclu Ic 24 aoqt 1937 - d6sign6
ci-apr~s Accord de transfert - les Gouvernements belge ot roumain se sont mis d accord sur ccqui suit : i. Les sous-coniptc A2 et A3 du compte sp6cial A pr6vu au paragraphe 3 du protocole

confidentiel annex6 A la Convention g~n6rale de paiements du 5 novembre 1935 seront
fusionn6s en un soul compte.

2. Les comptes sp6ciaux pr6vus par la convention prfcit6e continueront h fonctionner
jusqu'h 1 6puisement des avoirs figurant A leur credit A la date do la mise en vigueur de
I Accord dtransfert.

3. Sur les disponibilit6s du compte sp6cial cc Arri6rs ) ii sera vir6 & la date de la
signature du pr6sent protocole au compte special A un montant d'un million de belgas
qui sera affect6 h des transferts relatifs aux paiements pr6vus A I'article III, chiffre i,
de l'Accord de transfert.

4. a) Afin d'acc6lrer la liquidation do toutes les cr6ances commerciales arri6r6es
non encore liquides, la Banque nationale do Roumanie et l'Office do Compensation
belgo-luxembourgeois feront - chacun en cc qui les concerne - connaitre aux d6biteurs
en Roumanic ainsi qu'aux cr6anciers eu Belgique, quo les versements do la contre-valeur
en lei des crdances susmentionn6es doivent 6tre effectuds, en vue du transfert, A la Banque
nationale de Roumanie dans un d6lai maximum do deux mois A dater do la signature
do l'Accord de transfert.

b) L'Office do Compensation belgo-luxembourgeois invitera les d6tenteurs en Belgique
des creances commerciales arrirdes, A lui remettre sans retard une ddclaration solennelle,
concernant les cr6ances de cette catdgoric, pour lesquelles lc transfert doit encore Otre
effectu6. Copie do ces ddclarations, visdes par 1'Office do Compensation, sera remise A la
Banque nationale do Roumanie afin do lui permettre d'autoriser le transfert do ces crdances
m~me si tout ou partie des documents iequis par la rglementation roumaine ne peuvent
6tre pr6sent6s.
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Article XI.

Difficulties arising in the application of the present Agreement shall be settled by common
accord between the Belgo-Luxemburg Clearing Office and the National Bank of Roumania, save
in so far as the contracting Governments may find it necessary to intervene.

Article XII.

The present Agreement abrogates all previous Payments Conventions, save in so far as it
reproduces the provisions of the General Payments Convention of November 5th, 1935.

Article XIII.

The present Agreement shall come into force on the date of signature and shall remain in
force for a period of three months. If not denounced one month before the expiry of that period,
it shall be extended by tacit consent. Each of the High Contracting Parties shall be entitled to
denounce it at thirty days' notice.

Done at Bucharest in duplicate, this 24th day of August, 1937.

(Signed) Victor ANTONESCO. (Signed) Baron GUILLAUME.

PROTOCOL OF SIGNATURE.

In proceeding to the signature of the Transfer Agreement of August 24 th, 1937, hereinafter
called Transfer Agreement, the Belgian and Roumanian Governments are agreed as follows :

i. Sub-Accounts A 2 and A 3 of Special Account A, for which provision is made
in paragraph 3 of the Confidential Protocol attached to the General Payments
Convention of November 5th, 1935, shall be combined in a single account.

2. The Special Accounts for which the Convention aforesaid provides shall continue
until the amounts standing to their credit on the date of the entry into force of the Transfer
Agreement are exhausted.

3. Of the amounts available under the special "Arrears" Account, the sum of one
million belgas shall be paid on the date of signature of the present Protocol to Special
Account A for the purpose of transfers of the payments to which Article III (I) of the
Transfer Agreement relates.

4. (a) With a view to accelerating the liquidation of all commercial debts in arrear
not yet liquidated, the National Bank of Roumania and the Belgo-Luxemburg Clearing
Office shall inform respectively debtors in Roumania and creditors in Belgium that
payments of the equivalent in lei of the above debts are to be made to the National Bank
of Roumania, with a view to transfer, within a time-limit not exceeding two months
from the date of signature of the Transfer Agreement.

(b) The Belgo-Luxemburg Clearing Office shall invite creditors in Belgium with
claims in respect of commercial debts in arrear to submit without delay a formal declaration
concerning all such claims still awaiting transfer. A copy of the declarations received
and attested by the Clearing Office shall thereupon be forwarded to the National Bank
of Roumania to enable the latter to authorise the transfer of the sums claimed even where
all the documents, or some of the documents, required by the Roumanian regulations
cannot be produced.
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c) Le solde qui A l'expiration du ddlai de deux mois dont il est question A l'alin~a a)
ci-dessus ne serait pas utilis6 sera affect6 , concurrence d'un million de belgas au transfert
des paiements pr~vus A Particle III, chiffre i, do 1PAccord de transfert, le reste 6tant
affect6 au paiement des cr~ances commerciales mentionnes h 'article III, chiffre 2, do
l'Accord do transfert.

5. II est entendu que toutes les marchandises originaires du Congo belge et des
territoires sous mandat belge importdes en Rouniane, pourront tre paydes sur les
disponibiit~s r6sultant de I'application do l'article III, chiffe 2, de I 'Accord de transfert.

6. II est pr~cisd que Ia rserve dont il est question au second alin~a du chiffre I,
de I article IV, de 1'Accord de transfert, ne sera constitude que lorsque les avoirs au
crdit du compte sp6cial B, ouvert en exdcution de ]a Convention gdnrale de paiements
du 5 novembre 1935, auront &6 ramends & un montant inf~rieur A ladite rserve.

Au cas oh la durdc de l'Accord do transfert d~passerait une p~riode de neuf mois
,A dater de sa signature, ]a r~serve susmentionnde sera utilise, pour les destinations pr6vues
au chiffre 2, de l'article III, au cours du quatri~me trimestre, demeurant entendu qu'A
]a demande du Gouvernement belge ladite r~serve pourra, en totalit6 ou on partie et avec
]'accord du Gouvernement roumain, 6tre affectde anticipativement A ces destinations.

Si 'Accord de transfert avait une duroe infsrieure A neuf mois, cette r6serve sera
utilisLe conform6ment A l'article IX do cet accord.

7. L'Office do Compensation belgo-luxembourgeois et la Banque nationale do
Roumanie pourront, do commun accord, et A concurrence d'un montant annuel global
de 300.ooo belgas, assimiler aux affectations 6numdres au chiffre 2, do l'article III, do
l'Accord do transfert, les paiements se rapportant & des frais d'instruction dans l'Union
6eonomique belgo-luxembourgeoise, d'6tudiants roumains, ainsi que d'enfants do
ressortissants belges ou luxembourgeois domicili~s ou r~sidant en Roumanie, et A des rentes
ou subventions, dans certains cas d'espkce.

8. Le disponible trimestriel dont il est question A P'article VI de l'Accord do transfert
est calcul6 sur la base do l'exportation roumaine en Belgique au cours du trimestre
pr6cddent, compte tenu du pourcentage fix ' A Particle III, chiffre 2, en y ajoutant les
reliquats non utilis~s des trimestres precddents.

Les reprsentants des Gouvernements belge et roumain examineront apr~s un d~lai
de six mois A partir de la signature do 1'Accord do transfert, ses r~sultats et le bon
fonctionnement de 'accord et en r~f6reront A leur gouvernement respectif.

9. Le pr6sent protocole de signature fait partie imngrante de I'Accord do transfert
sign6 ce jour.

Fait A Bucarest, en double exp6dition, Ic 24 aoft 1937.

(S.) Victor ANTONESCO. (S.) Baron GUILLAUME.
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(c) The balance remaining on the expiry of the two months' time-limit for which sub-
paragraph (a) above provides shall be allocated, as to the amount of one million belgas,
for the transfer of the payments to which Article III (i) of the Transfer Agreement relateb
and, as to the remainder, for the settlement of the commercial debts to which Article
III (2) of the Transfer Agreement relates.

5. It is understood that payment for goods imported into Roumania, the place
of origin of which is the Belgian Congo or territories under Belgian Mandate, may be
made out of the sums available under the application of Article I11 (2) of the Transfer
Agreement.

6. It is further agreed that the reserve for which Article IV (i), second sub-paragraph,
of the Transfer Agreement provides shall not be constituted until the sums to the credit
of Special Account B, opened in execution of the General Payments Convention of
November 5th, 1935, have been reduced to an amount less than that of the said reserve.

In the event of the operation of the Transfer Agreement lasting more than nine
months from the date of signature of the Agreement, the aforesaid reserve shall be used
for the purpose to which Article III (2) relates during the fourth quarter, provided always
that, if the Belgian Government so requests and the Roumanian Government concurs,
it may be allocated, or a part of it may be allocated, for these purposes in anticipation
of the fourth quarter.

In the event of the operation of the Transfer Agreement lasting less than nine months,
the aforesaid reserve shall be allocated in the manner provided in Article IX of the Agree-
ment.

7. The Belgo-Luxemburg Clearing Office and the National Bank of Roumania
may agree by common accord to treat payments in connection with the cost of education
of Roumanian students in the Economic Union of Belgium and Luxemburg or children
of Belgian or Luxemburg nationals domiciled or resident in Roumania, as also certain
special forms of annuities and allowances, as payments within the meaning of Article
III (2) of the Transfer Agreement, up to an aggregate annual total not exceeding 300,000
belgas.

8. The quarterly amount to which Article VI of the Transfer Agreement relates
shall be calculated on the basis of Roumanian exports to Belgium in the preceding quarter,
with reference to the percentage fixed in Article III (2), including unallocated balances
brought forward from previous quarters.

The representatives of the Belgian and Roumanian Governments shall review the
operation and results of the Transfer Agreement six months after the date on which it
is signed and report thereon to their respective Governments.

9. The present Protocol of Signature forms an integral part of the Transfer Agreement
signed to-day.

Done at Bucharest in duplicate, this 24th day of August, 1937.

(Signed) Victor ANTONESCO. (Signed) Baron GUILLAUME.
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ACCORD ADDITIONNEL
A L'ACcORD DE TRANSFERT DU 24 AOUT 1937

ENTRE L'UNION PCONOMIQUE BELGO-LUXEM-
BOURGEOISE ET LE ROYAUME DE ROUMANIE.
SIGNIt A BRUXELLES, LE 2 SEPTEM13RE 1938.

Texte officiel franfais communiqud par le ministre
des Affaires dtrangeres de Belgique. L'enregis-
trement de cet accord additionnl a eu lieu le
2 janvier 1939.
SA MAJESTf LE Roi DES BELGES,
Agissant tant en son nom qu'au nom de

SON ALTESSE ROYALE LA GRANDE-DUCHESSE
DE LUXEMBOURG, en vertu d'accords existants

et
SA MAJESTIC. LE Rol DE ROUMANIE,
Dcsireux de faciliter les paiements r6ciproques

entre I'Union 6conomique belgo-luxembourgcoise
et le Royaumc de Roumanie dans le cadre de
l'Accord de transfert conclu le 24 aofet 1937,
ont r6solu de conclure A cet effet un accord
additionnel et ont d6sign6 pour leurs pldnipo-
tentiaires :

SA MAJESTf LE Roi DES BELGES:

Son Excellence M. P.-H. SPAAK, son premier
ministre, ministre des Affaires 6trang~res
et du Commerce ext6rieur;

SA MAJESTt LE Rol DE ROUMANIE:
Son Excellence M. Radulesco MEHEDINTI,

son envoy6 extraordinaire et ministre
pl6nipotentiaire A. Bruxelles ;

Lesquels, aprbs s'6tre communiqu6 leurs pleins
poUvoirs respectifs, trouv6s en bonne et due
lorme, sont convenus des dispositions suivantes:

Article premier.
Sous r6serve des modifications ci-apr~s, l'Ac-

cord de transfert conclu le 24 aofit 1937, entre
1 Union 6conomique belgo-luxentbourgeoise et
la Roumanie - d6sign6 Accord de transfert -
est prorog6 jusqu'au 31 d6cembre 1938, sans
prejudice des autres dispositions de I'article XIII
dudit accord, relatives t la tacite reconduction
et au d~lai de pr~avis de d~nonciation.

I Traduit par le Secr6tariat de la Soci6t6 des
Nations, &i titre d'information.

I TRADUCTION. - TRANSLATION.

ADDITIONAL AGREEMENT

TO THE TRANSFER AGREEMENT OF AUGUST 24TH,

1937, BETWEEN THE ECONOMIC UNION OF
BELGIUM AND LUXEMBURG AND THE KINGDOM

OF ROUMANIA. SIGNED AT BRUSSELS, SEP1-
TEMBER 2ND, 1938.

French official text communicated by the Belgian
Minister for Foreign Afairs. The registration
of this Additional Agreement took place
January 2nd, 1939.

HIS MAJESTY TIlE KING OF THE BELGIANS,
Acting both on his own behalf and on behalf

of HER ROYAL HIGHNESS THE GRAND DUCiiESS
OF LUXEMBURG in virtue of existing agreements,

and
HIS MAJESTY TIE KING OF ROUMANIA,
Desirous of facilitating reciprocal payments

between the Economic Union of Belgium and
Luxemburg and the Kingdom of Roumania
within the framework of the Transfer Agreement
concluded on August 24th, 1937, have resolved
to conclude an Additional Agreement for the
purpose and have appointed as their Plenipo-
tentiaries :

His MAJESTY THE KING OF THE BELGIANS:

His Excellency M. P.-H. SPAAK, Prime
Minister and Minister for Foreign Affairs
and External Trade;

HIS MAJESTY TIlE KING OF ROUMANIA:

His Excellency M. Radulesco MEHEDINTI,
Envoy Extraordinary and Minister Pleni-
potentiary at Brussels;

Who, having communicated their respective
full powers, found in good and due form, have
agreed upon the following provisions:

Article i.

Subject to the amendments hereinafter fol-
lowing, the Transfer Agreement concluded on
August 24 th, 1937, between the Economic Union
of Belgium and Luxemburg and Roumania
(hereinafter called Transfer Agreement) is hereby
extended to December 31st, 1938, without
prejudice to the other provisions of Article
XIII of the said Agreement concerning exten-
sion by tacit consent and notice required for
denunciation.

' Translated by the Secretariat of the League

of Nations, for information.
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Article 2.

Les versements qui seront effectuds ,h dater de
la mise en vigueur du prdsent accord additionnel,
en contre-valcur d'importations de c6r6ales,
l6gumincuses, semences olagincuses et autres
semences dans l'Union 6conomique belgo-luxem-
bourgeoise scront r6partis de la mani~re suivante:

70 p. c. seront portds au compte sp6cial
de la Banque nationale de Roumanie ;

15 p. c. seront port6s au cr6dit de
comptes s Cdr6ales s non productifs d'int6-
rats, ouverts auprs dc la Banque nationale
de Belgique au nom du cr6ancier en Rou-
manie ou de son mandataire, ddsign6 par
les parties versantes au moment du verse-
ment. Les d6tenteurs des comptes e(C6r6ales,
pourront utiliser les montants figurant au
crcdit de ces comptes au paiement de
marchandises belges on luxembourgeoises
importdcs ou A importer en Roumanie, ou
h tous autres paiements dus par la Rou-
manic t l'Union economique belgo-luxem-
bourgeoise pour des prestations ou services
de toute nature;

Les 15 p. c. restants scront laiss6s & la
libre disposition des exportateurs roumains
int6ress6s.

Article 3.

Les montants en belgas vers6s au cr6dit du
compte sp6cial de la Banque nationale de Ron-
manic prs la Banque nationale de Belgique i
dater de Ia mise en vigueur du pr6sent accord
additionnel, seront r6partis selon les pourcen-
tages suivants, an lieu de ceux prdvus . 1Far-
ticle III de 1'Accord de transfert :

Article 2.

Payments made on or after the date of the
entry into force of the present Additional
Agreement in respect of cereals, leguminous
plants, and oleaginous or other seeds imported
into the Economic Union of Belgium and
Luxemburg shall be allocated as follows :

70 per cent to be credited to the Special
Account of the National Bank of Roumania;

15 per cent to be credited !o the non-
interest-bearing "Cereals" Accounts opened
at the National Bank of Belgium in favour
of the creditor in Roumania or his agent
designated by the parties making the
payments at the time of payment. "Cereals"
Account holders may use the sums standing
to the credit of these accounts in payment
for Belgian or Luxemburg goods which are
imported, or may hereafter be imported,
into Roumania, or for any other payments
due by Roumania to the Economic Union
of Belgium and Luxemburg for deliveries
or services of any kind;

The remaining 15 per cent to be left at
the free disposal of the Roumanian
exporters concerned.

Article 3.

The amounts in belgas credited to the Special
Account of the National Bank of Roumania at
the National Bank of Belgium on and after the
date of the entry into force of the present
Additional Agreement shall be allocated in
accordance with the following percentages in
lieu of those for which Article III of the Transfer
Agreement provides :

Pourceatages pr6vus
Chiffres par l'Accord do

transfert

2 36 p.c.
3) 18 p.c.
4) 35 p. c.

Poureentages nou-
veaux pr6vus par

l'Accord additionnel

8 % p.c.
40 p. c.
18 /2 p.c.
33 P. c.

Percentages
Nos. under the

Transfer Agreement
(I) O

(2 ~ 36 %

(4 356%

New Percentages
under the

Additional Agreement8 %
400
33-7

Article 4.

Sont compris parmi les frais accessoires aff6-
rents aux 6changes rdciproques de marchan-
dises belges, luxembourqeoises et roumaines,
qui sont 6numdr6es ,t I article III, chiffre 2,
de 1Accord de transfert, les indemnitds de r6si-
liation lorsqu'elles sont conformes aux usages et
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transactions between Belgium and Luxemburg
and Roumania to which Article III (2) of the
Transfer Agreement relates shall include cus-
tomary and approved compensation payments
for breach of contract, costs of reception, expert
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ue leur r6alit6 a t6 dfiment 6tablie, les fraise rtception, d'expertise, de pesage, les presta-
tions de services (tels que montage, etc.).

Article 5.

La r6serve prdvue ,A l'article IV, chiffre r,
deuxilmc alinda, de 1'Accord de transfert, est
ramende A. 2 millions de belgas.

Article 6.

i. L'autorisation prdalable de l'Office de Com-
pensation belgo-luxembourgeois ne sera ddsor-
mais plus requise pour cc qui a trait aux opdra-
tions de compensations en marchandises admises
par la rdglementation roumaine (D6cision minis-
t6rielle, No 60955, du 9 octobre 1935, et Journal
du Conseit des ministres de Roumanie, No 1661,
dui 28 juillet 1938, et les rdglementations ultd-
rieures 6ventuelles : listes A et B).

Les modifications qui seront apportdes aux
listes A et B, ainsi que ]a date de leur entrde
en vigueur, seront communiqudes .k 'Officc de
Compensation belgo-luxembourgeois par les
auitoritds roumaines compdtentes.

2. La contre-valcur FOB des importations de
marchandises roumaines dans l'Union 6cono-
mique belgo-luxembourgeoise effectu6e sous le
rdgime du prdsent article sera A l'6c6ance,
versde en belgas i ]a Banque nationale de
Belgique. En m~mc temps la partic versante
rcmettra h cette institution, h destination de
l'Office de Compensation belgo-luxembourgeois,
I'attestation de ]a Banque nationale de Roumanie
autorisant 'exportateur roumain h. affecter tout
ou partic de la contre-valeur de son exporta-
tion It des achats de marchandises A importer
en Roumanie.

3. Sur instructions de l'Office de Compensa-
tion belgo-luxembourgcois, la Banque nationale
de Belgique rpartira les montants verss comme
dit ci-dessus de ]a manire suivante :

a) Le pourcentage en devises libres rserv6
Ia Banque nationale de Roumanie suivant

]a rdglementation roumaine sera immddia-
tement laiss6 ,A ]a libre disposition de cette
institution ;

b) Le solde sera port6 au crddit de
comptes bloquds appels ( Comptes de
compensations ), non productifs d'intr~ts,
ouverts aupres de la Banque nationale de
Belgique au nom du crdancier en Roumanie
ddsign6 par les parties versantes au moment
du paiement comme 6tant le bdndficiaire

valuations, weighing and other services rendered
(e. g., for assembling and the like).

Article 5.

The reserve fund for which Article IV (i),
second sub-paragraph, of the Transfer Agreement
provides shall be reduced to 2,000,000 belgas.

Article 6.

(i) The previous assent of the Belgo-Luxem-
burg Clearing Office shall henceforth no longer
be required in connection with clearing trans-
actions for goods admitted under the Rouma-
nian regulations (Ministerial Decision No. 60955
of October 9th, 1935, and Journal ol the Rou-
manian Council o/ Ministers, No. 1661 of
July 28th, 1938, or any subsequent regulations,
Lists A and B).

Changes made in Lists A and B and the date
of their entry into force shall be communicated
to the Belgo-Laxemburg Clearing Office by the
competent Roumanian authorities.

(z) The exchange value f. o. b. of imports
of Roumanian goods into the Economic Union
of Belgium and Luxemburg under the present
Article shall be payable on the due date in
belgas to the National Bank of Belgium. The
party making the payment shall at the same
time forward to the National Bank of Belgium
for transmission to the Belgo-Luxemburg
Clearing Office the certificate of the National
Bank of Roumania authorising the Roumanian
exporter to use all or part of the exchange value
of his export for the purchase of goods for
import into Roumania.
(3) On the instructions of the Belgo-Luxem-

burg Clearing Office, the National Bank of
Belgium shall allocate the amounts so received
in the following manner :

(a) The percentage of free foreign
exchange reserved for the National Bank
of Roumania in accordance with the Rou-
manian regulations to be placed immedi-
ately at the free disposal of the latter ;

(b) The balance to be credited to the
blocked non-interest-bearing "Clearing
Accounts" opened at the National Bank of
Belgium in favour of the creditor in
Roumania designated as payee at the time
of payment by the parties making the
payments ; the said payee to be duly
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des versements en cause ; celui-ci en sera
dfment avisb par l'Office de Compensation
belgo-luxembourgeois.

4. Les titulaires des ( Comptes de compen-
sations )) pourront utiliser les montants figu-
rant au cr6dit de ces comptes au paiement de
marchandises belges et luxembourgeoises figu-
rant Ah la liste B sur production prdalable h
1'Office de Compensation belgo-luxembourgeois
de toutes pi~ces justificatives. Ces comptes pour-
ront 6galement 6tre d6bit~s par le cr6dit d'autres
comptes de compensations ouverts en ex6cution
du pr6sent article.

II appartiendra aux titulaires des ,uComptes
de compensations ), de donner A l'Office de
Compensation belgo-luxembourgeois toutes ins-
tructions relatives h 1'ex~cution des opbrations
pr6vues au pr6sent chiffre.

Les dispositions de l'article VI de l'Accord
de transfert ne s'appliquent pas aux paiements
pr~vus par les dispositions du pr6sent article.

5. Sur demande de leurs d6tenteurs, les mon-
tants existant an cr6dit des (( Comptes de
compensations )) pourront aussi 6tre vir6s au
compte sp6cial de ]a Banque nationale de Rou-
mane pr6vu par 'Accord de transfert. Tout
montant vir6 de la sorte audit comptc sp6cial
sera affect6 uniquement aux paiements pr6vus
par l'article III, chiffre 2, de I'Accord de
transfert.

Article 7.

Le pr6sent accord additionnel entrera en
vigueur & la date de sa signature.

Fait h Bruxelles en double exp6dition, le
2 septembre 1938.

notified by the Belgo-Luxemburg Clearing
Office.

(4) " Clearing Account " holders may use
the sums standing to the credit of these accounts
in payment for the Belgian and Luxemburg
goods specified in List B, subject to the preli-
minary presentation at the Belgo-Luxemburg
Clearing Office of all requisite documents.
Clearing Accounts may also be debited with
payments to the credit of other clearing
accounts opened under the present Article.

" Clearing Account " holders must give the
Belgo-Luxemburg Clearing Office all requisite
instructions for the purpose of the transac-
tions to which the present paragraph relates.

The provisions of Article VI of
Agreement shall not apply to the
which the present Article relates.

the Transfer
payments to

(5) At the holders' request, sums standing
to the credit of "Clearing Accounts" may also
be transferred to the Special Account of the
National Bank of Roumania, for which the
Transfer Agreement provides. All amounts so
transferred shall be used exclusively for the
payments to which Article III (2) of the
Transfer Agreement relates.

Article 7.

The present Additional Agreement shall come
into force on the date of signature.

Done at Brussels in duplicate, this 2nd day
of September, 1938.

(S.) SPAAK. (S.) MEHEDINTI. (Signed) SPAAK. (Signed) MEHEDINTI.

]RCHANGE DE NOTES

APPORTANT DES AMfiNAGEMENTS A L'AcCORD
ADDITIONNEL DU 2 SEPTEMBRE 1938 A L'Ac-
CORD DE TRANSFERT DU 24 AOUT 1937
ENTRE L'UNION iCONOMIQUE BELGO-LUXEM-
BOURGEOISE ET LE ROYAUME DE ROUMANIE.
BUCAREST, LE 8 MARS 1939.

Texte oliciel francais communiqud par ic mninistre
des Affaires Jtrang~res dc Belgiquc. L'enre-
gistreient de cet dchange de notes a en lieu
1028 avril 1939.

No. 4496

EXCHANGE OF NOTES

AMENDING THE ADDITIONAL AGREEMENT OF
SEPTEMBER 2ND, 1938, TO THE TRANSFER

AGREEMENT OF AUGUST 24TH, 1937, BETWEEN
TIIE BELGO-LUXEMBURG ECONOMIC UNION
AND THE KINGDOM OF ROUMANIA. BUCHA-
REST, MARCH 8TH, 1939.

French obricial text communicated by the Belgian
AMinister for Foreign Affairs. The registration
of this Exchange of Notes took place April 28th,
1939.
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134650, 134650.
8 mars 1939.

MONSIEUR LE CIIARGt D'AFFAIRES,

J'ai l'honneur de porter A votre connaissance
que le Gouvernement roumain propose d'appor-
ter les amdnagements suivants I l'Accord
additionnel h 1Accord de transfert du 24 aofit
1937 entre l'Union 6conomique belgo-luxem-
bourgeoise et le Royaume de Roumanie sign6
A Bruxeliles, le 2 septembre 1938 :

Io L'article 2 de raccord additionnel pr6cit6
est abrog6 et remplac6 par la disposition sui-
vantc qui sortira ses effets h dater de cc jour :

Les versements qui seront effectuds en
contre-valcur d'importation de c6r6ales,
l6gumineuses, semences olWagineuses et
autres semences dans l'Union dconomique
belgo-luxembourgeoise scront r6partis de
]a mani6re suivante :

70 p. c. seront portds au compte spdcial
de ]a Banque nationale de Roumame.

Les 30 p. c. restants seront laiss6s A la
libre disposition des exportateurs rou-
mains intdresscs.

20 La relserve prdvue A l'article IV, chiffre I,
second alinda, de 1'accord de transfert et ramende.
h 2 millions de belgas par l'article 5 de l'accori:
additionnel pr6cit6 pourra Wtre utilis6c, A dater
de cc jour, par la Banque nationale de Roumanie
pour les destinations pr6vues A l'article III,
chiffre 2, de l'accord dc transfert, modifiM par
Farticle 3 de raccord additionnel susmentionn6.

La rdponse affirmative de Votre Excellence
sera considdr6e comme un change de notes
faisant partie intdgrante de I'accord additionnel
pr6rappel6.

Je saisis cette occasion pour vous renouveler
l'expression de ma haute considdration.

Lc Ministre de I'Economie nationale,
(L. S.) (s) Bujoiu.

M. Jean Salmon,
Chargd d'Affaires A ]a Ldgation royale

de Belgique, en ville.

March 81h, 1939.

I have the honour to inform you that the
Roumanian Government proposes to amend
the Additional Agreement to the Transfer
Agreement of August 24th, 1937, between the
Belgo-Luxemburg Economic Union and the
Kingdom of Roumania, signed at Brussels on
September 2nd, 1938, as follows :

i. Article 2 of the above-mentioned Addi-
tional Agreement is hereby, cancelled and
replaced by the following provision, which shall
take effect as from this day :

Payments made in respect of cereals,
leguminous plants and oleaginous or other
seeds imported into the Belgo-Luxemburg
Economic Union shall be allocated as
follows :

70 % to be credited to the special account
of the National Bank of Roumania;

The remaining 30 % to be left at the
free disposal of the Roumanian exporters
concerned.

2. The reserve provided for in Article IV (i),
s-cond paragraph, of the Transfer Agreement
and reduced to two million belgas by Article 5
of the above-mentioned Additional Agreement
may be used, as from the present date, by the
National Bank of Roumania for the purposes
provided for in Article III (2) of the Transfer
Agreement as amended by Article 3 of the
above-mentioned Additional Agreement.

The affirmative reply of Your Excellency
shall be considered as an exchange of notes,
which shall form an integral part of the afore-
mentioned Additional Agreement.

I avail myself of this opportunity, etc.

(L. S.) (Signed) Bujowu,
Minister ol National Economy.

Mr. Jean Salmon,
Chargd d'Affaires at the Royal Legation

of Belgium, Bucharest.
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BUCARIEST, le 8 mars 1939.

MONSIEUR LE MINISTRE,

Par une note en date de cc jour, Votre Excel-
lence a bien voulu me communiquer cc qui suit :

(( J'ai l'honneur de porter i votre connaissance
que le Gouvernement roumain propose d'ap-
porter les am~nagements suivants i l'Accord
additionnel A l'Accord de transfert du 24 aofit
1937 entre l'Union 6conomique belgo-luxem-
bourgeoise et le Royaume de Roumanie, sign
A Bruxelles, le 2 septembre 1938:

D i. L'articlc 2 de l'accord additionnel
prdcit6 est abrog6 et remplacd par la dispo-
sition suivante qui sortira ses effets A dater
de ce jour:

) Les versements qui seront effectus en
contre-valeur d'importation de cdrdales,
lgumineuses, semences olagineuses et
autres semences dans l'Union conomique
belgo-luxembourgeoise seront r~partis de
]a manire suivante :

)) 70 p. c. scront port~s au compte
sp6cial de la Banque nationale de
Roumanie.

) Lcs 30 p. c. restants seront laissds A
]a libre disposition des exportateurs
roumains intressds.

D 2. La rdserve prvue A Particle IV,
chiffre i, second alin6a, de l'accord de trans-
fert et raniende A 2 millions de belgas par
l'article 5 de l'accord additionnel prcit6,
pourra 6tre utilisde, Ai dater de cc jour,
par la Banque nationale de Roumanie
pour les destinations prtvues A l'article III,
chiffre 2, de l'accord de transfert, modifi6
par l'article 3 de l'accord additionnel
susmentionnd.
La r6ponse affirmative de Votre Excellence

sera consid6ree comme un ,ichange de notes
faisant partie int~grante de l'accord additionnel
pr6rappel6. D

J'ai l'honneur de faire connaltre h Votre
Excellence que le Gouvernement belge se d6clare
d'accord sur ]a teneur de cette communication.

Je saisis cette occasion, etc.

Le Chargd d'A/Jaires de Belgique,

(S) SALMON.

A Son Excellence Monsieur Bujoiu,
Ministre de 1'Economie nationale, Bucarest.
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BUCHAREST, March 8th, 1939.
YOUR EXCELLENCY,

In a note of today's date, Your Excellency was
good enough to communicate to me the following:

" I have the honour to inform you that the
Roumanian Government proposes to amend
the Additional Agreement to the Transfer
Agreement of August 24th, 1937, between the
Belgo-Luxemburg Economic Union and the
Kingdom of Roumania, signed at Brussels on
September 2nd, 1938, as follows :

" i. Article 2 of the above-mentioned
Additional Agreement is hereby cancelled
and replaced by the following provision,
which shall take effect as from this day :

" Payments made in respect of cereals,
leguminous plants and oleaginous or
other seeds imported into the Belgo-
Luxemburg Economic Union shall be
allocated as follows :

" 70 % to be credited to the special
account of the National Bank of
Roumania ;

" The remaining 30 % to be left at
the free disposal of the Roumanian
exporters concerned.

" 2. The reserve provided for in Article IV
(i), second paragraph, of the Transfer Agree-
ment and reduced to two million belgas
by Article 5 of the above-mentioned
Additional Agreement may be used, as
from the present date, by the National
Bank of Roumania for the purposes provi-
ded for in Article III (2) of the Transfer
Agreement as amended by Article 3 of the
above-mentioned Additional Agreement.
The affirmative reply of Your Excellency

shall be considered as an exchange of notes,
which shall form an integral part of the afore-
mentioned Additional Agreement."

I have the honour to inform Your Excellency
that the Belgian Government agrees with the
contents of this communication.

I avail myself of this opportunity, etc.

(Signed) SALMON,

Belgian Chargd d'Aflaires.

His Excellency Monsieur Bujoiu,
Minister of National Economy, Bucharest.
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ESTONIE ET PAYS-BAS

Arrangement commercial, avec an-
nexes, signes i Tallinn, le 22 no-
vembre 1938, et note y relative de
la meme date.

ESTONIA
AND THE NETHERLANDS

Commercial Arrangement, with An-
nexes, signed at Tallinn, Novem-
ber 22nd, 1938, and Note relating
thereto of the same Date.
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No 4497. - ARRANGEMENT I COMMERCIAL ENTRE LA RtPUBLIQUE
D'ESTONIE ET LE ROYAUME DES PAYS-BAS. SIGNP- A TALLINN,
LE 22 NOVEMBRE 1938.

Texte ogiciel franfais communiqud par le ministre des A//aires derangres d'Estonie. L'enregistrement
de cet arrangement a eu lieu le 2 janvier 1939.

LE GOUVERNEMENT DE L'ESTONIE et LE GOUVERNEMENT DES PAYS-BAS, d~sirant contribuer
autant que possible au ddveloppement des 6changes commerciaux entre ]a R6publique d'Estonie
et le Royaume des Pays-Bas, les soussign~s, dtlment autorisds h. cet effet, sont convenus des dispo-
sitions suivantes

Article premier.

Les deux gouvemements sont d'accord que, pendant la dur~e du present arrangement, les
importations en Estonie de marchandises originaires du Royaume des Pays-Bas pourront d~passer
de 20 % les importations de marchandises estoniennes au Royaume des Pays-Bas.

Le calcul de la valeur des marchandises dchang6es suivant les dispositions du prdsent article
se fera sur base des prix c.i.f. ports estoniens respectivement n6erlandais, y compris, bien entendu,
les ports nderlandais d'outre-mer.

I1 est bien entendu que dans le calcul ci-dessus mentionn6 ne seront consid6r~es que les
importations de produits originaires de l'autre Partie contractante ou celles y ayant subi un traitement
ou transformation dont l'6tendue est justifide au point de vue dconomique.

Quatre mois apr~s l'entr6e en vigueur du pr6sent arrangement et ensuite tous les quatre mois
les deux gouvernements se communiqueront les donnes exactes relatives &. leurs dchanges effectu~s
pendant les quatre mois 6coul~s.

En tant que la valeur des marchandises importdes en Estonie du Royaume des Pays-Bas
surpasserait de plus de 20 % celle des marchandises estoniennes export~es vers le Royaume des
Pays-Bas le Gouvernement estonien, sans porter pr6judice aux contingents prdvus h la liste A,
vis6ce t l'article 2, se rdserve le droit d'appliquer les mesures n~cessaires afin de r6tablir le rapport
des 6changes commerciaux vis6 au premier alin6a. La nature et l't6tendue de ces mesures seront
portdes, le plus t6t possible, h. la connaissance du Gouvernement nferlandais.

Article 2.

Le Gouvernement estonien s'engage & ddlivrer aux importateurs estoniens de marclandises
nterlandaises les licences et devises ntcessaires A l'importation des marchandises nderlandaises
6numdr~es t la liste A ci-annex~e.

2 Entr6 en vigueur le 7 d6cembre 1938.
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1 TRADUCTION. - TRANSLATION.

No. 4497. - COMMERCIAL ARRANGEMENT 2 BETWEEN THE REPUBLIC
OF ESTONIA AND THE KINGDOM OF THE NETHERLANDS.
SIGNED AT TALLINN, NOVEMBER 22ND, 1938.

French official text connunicated by the Estonian Minister for Foreign Affairs. The registration
of this Arrangement took place January 2nd, 1939.

THE GOVERNMENT OF ESTONIA and THE GOVERNMENT OF THE NETHERLANDS, being desirous
of contributing as far as possible to the development of commercial exchanges between the Republic
of Estonia and the Kingdom of the Netherlands, the undersigned, being duly authorised for that
purpose, have agreed upon the following provisions :

Article i.

The two Governments agree that, throughout the duration of the present Arrangement,
imports into Estonia of goods originating in the Kingdom of the Netherlands may exceed by 20 %
imports of Estonian goods into the Kingdom of the Netherlands.

The value of goods exchanged in accordance with the provisions of the present Article shall
be reckoned on the basis of the prices c. i. f. Estonian or Netherlands ports respectively, including,
of course, Netherlands oversea ports.

It is understood that, in making the above calculation, account shall be taken only of imports
of products originating in the territory of the other Contracting Party or of products which have
there undergone a treatment or process the extent of which is economically justified.

Four months after the coming into force of the present Arrangement, and every four months
thereafter, the two Governments shall communicate to each other an exact statement of the
exchanges effected by them during the previous four months.

Should the value of the goods imported into Estonia from the Kingdom of the Netherlands
exceed that of the Estonian goods exported to the Kingdom of the Netherlands by more than
20 %, the Estonian Government reserves the right, without prejudice to the quotas specified in
List A, referred to in Article 2, to take such measures as may be necessary to restore the ratio of
commercial exchanges specified in paragraph i. The Netherlands Government will be informed
of the nature and extent of such measures as soon as possible.

Article 2.

The Estonian Government undertakes to issue to Estonian importers of Netherlands goods
the licences and foreign exchange necessary for the importation of the Netherlands goods specified
in List A appended hereto.

I Traduit par le Secrftariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations, t. titre d'information. of Nations, for information.

2 Caine into force December 7th, 1938.
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Article 3.

Dans la limite de la valeur visde t l'article premier l'importation en Estonie et le transfert
des prix d'achat de marchandises originaires du Royaume des Pays-Bas seront trait6s avec la
plus grande bienveillance possible.

Article 4.

Le Gouvernement n6erlandais accorde au Gouvernement estonien les contingents sp~cifi~s
dans l'annexe B en cc qui concerne l'importation des marchandises estoniennes y indiqu~es.

Article 5.

Le Gouvemement n6erlandais s'engage tk traiter avee la plus grande bienveillance possible
limportation aux Pays-Bas, aux Indes n6erlandaises, au Surinam et t Curacao des marchandises
d'origine estonienne pour autant que l'importation de telles marchandises soit contingent6e.

Article 6.

En cc qui concerne les restrictions t Pimportation de marchandises qui seraient 6tablies aprs
]a mise en vigueur du present arrangement dans leurs territoires respectifs en Europe, les deux
gouvernements tiendront compte de leurs intr&ts mutuels et de leurs exportations ant6rieures.

Article 7.

Le pr6sent arrangement entrera en vigueur quinze jours apr~s le jour de sa signature et restera
en vigueur pour une ann6e 6tant entendu que les contingents et le bilan des 6changes commerciaux
rdciproques seront calcul6s t partir du Ier novembre 1938.

Si le present arrangement n'a pas t6 d~nonc6 par un des deux gouvernements avant le
,or aoft 1939, il sera prolong6 d'ann6c en ann6e par tacite reconduction et pourra etre d6nonc6
avec un pr6avis de trois mois.

Fait t Tallinn, 1c 22 novembre 1938.

K. SELTER. L. P. J. DE DECKER.

LISTE A

Numr6ro du tarif D.signation des carchandises Contingents
douanier estonlen IeIon tn. en rrs, est.

ex 15 P. 4 Poivre ...... ... ..................... 13.000
cx x5 P. 4 Cannelle ... .................... ...... 8.000

18 p. i Caf6 en f6ves, vert ................. ........ .66.000
20 Th6 de toute sorte ... ............... .. ... - 42.000
24 p. 3 Cacao en poudre ........ ................ 12,5 -
33 P. 1, 2 Sel de cuisine ..... ................. 1.000 -

ex 41 p. r Superphosphate ...... ................. 17.950 -
ex 51ex p. 3 O16ine ..... ..................... . . .... 5 -
ex 5r Ox P. 5 Stdarine. ..... .................... . . ... 15 -
ex 62 p. 4 b) Coprah ...... ..................... .-. - 244.000
ex 62 p. 6 Plantes vivantes ..................... . .... o10 -
ex 87 p. I Gomme arabique . .................. 1,5 -
ex xoo p. 2 Ferrocyanure de potassium jaune .... ......... 3 -
ex 1o5 p. i a),c) Potasse ..... .................... ..... 13 -
ex 107 Chlorure de chaux ... ............... .I.O... 10 -
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Article 3.

Up to the limit of value specified in Article i, every facility shall be afforded for the impor-
tation into Estonia of goods originating in the Kingdom of the Netherlands and the transfer of
the purchase money therefor.

Article 4.

The Netherlands Government shall accord to the Estonian Government the quotas specified
in Annex B for imports of the Estonian goods specified therein.

Article 5.

The Netherlands Government undertakes to afford every facility for the importation into
the Netherlands, the Netherlands Indies, Surinam and Curaqao of goods of Estonian origin,
provided that quotas exist for the importation of the said goods.

Article 6.

In regard to import restrictions on goods which may be imposed in their respective territories
in Europe after the coming into force of the present Arrangement, the two Governments shall
pay due regard to their mutual interests and the exports previously effected by them.

Article 7.

The present Arrangement shall come into force fifteen days after the date of signature, and
shall remain in force for one year, it being understood that the quotas and the balance of reciprocal
commercial exchanges shall be reckoned as from November ist, 1938.

If the present Arrangement has not been denounced by one of the two Governments before
August ist, 1939, it shall be prolonged from year to year by tacit agreement, and may be terminated
by giving three months' notice.

Done at Tallinn, this 22nd day of November, 1938.

K. SELTER. L. P. J. DE DECKER.

LIST A.

Number in the Esto- Designation of Goods Quota Estonian
nian Customs Tariff Tons Crowns

ex 15 §4ex 15 § 4

18 § i
20
24 § 3
33 § 1, 2

ex 41 § I
ex 51 ex § 3
ex 51 Cx § 5
cx 62 § 4 (b)
ex 62 § 6
ex 87 § I
Cx IOO § 2
Cx 105 § I (a), (c)
ex 107

No. 4497

Pepper ................
Cinnamon ...............
Coffee in beans, raw ......
Tea of all kinds ........
Cocoa powder .........
Cooking-salt ..............
Superphosphate ............
Olein . . . . . . . . . . . . .

Stearin .................
Copra .... .............
Living plants .............
Arabic gum ..............
Yellow ferrocyanide of potassium .
Potash ................
Chloride of lime ........

12.5
1,000

17,950
15
15

Io
1.5
3

13
10

13,000
8,000

66,ooo
42,000

244,000

• . ° ,

, ° . °

• ° . °

. ° ° .

. ° , °
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Numro du tarif D6signation des rnarchandises Contingents
douanier estonien Ieetn. en crs. est.

112 p. i6 Produits chimiques non sp6cialement d6nomm6s . - 7.700
ex 119 Cx p. 3 Huiles volatiles et odorantes sans alcool ...... 0,9 -

13r p. x Lithopon ...... .................... ..... 25 -

ex 136 Couleurs en miniature ................ .... 0,25 -

ex 139 Fonte brute ..... ................... ..... 500
169 p. 9 Lampes 6lectriques A incandescence avec enveloppes

imm~diates .... .................. ..... 4,5
x69 p. io Appareils de T.S.F., et haut-parleurs, m8me incomplets - 75.000
r69 p. ii Parties d'appareils de T.S.F. et de haut-parleurs . . . -- 125.000
x85 P. 3 Fils de sole artificielle ................ .o... 10

K. SELTER. L. P. J. DE DECKER.

LISTE B

Num6ros des statis-
tiques n6erlandaises Articles Contingent

34 Anguilles fratches ou vivantes ...... ............. 20.000 Kg.
ex 693 Fils de lin jusqu'au num6ro 16 anglais .... ......... io.ooo Kg.
723, 724, 725,
726, 726-2, 726_6 Tissus de laine .................... .......... 3.000 florins

n~erl.
81 3-8i 4  Papier d'imprimerie et h 6crire dont ioo.ooo Kg. pour papier

dit a Opdikkend romandruk .. .............. .... 460.000 Kg.
818 Papier d'emballage ....... .................. 15.o Kg.

Cx 827, ex 833 Ouvrages en cuir, avec papier ................... 500 Kg.

K. SELTER. L. P. J. DE DECKER.

LAGATION DES PAYS-BAS.

No H.O.E. 1271.
TALLINN, le 22 novembre 1938.

MONSIEUR LE MINISTRE,

J'ai 1'honneur de confirmer & Votre Excellence que conform6ment h la declaration faito lors
des n6gociations de l'Arrangement commercial entre le Royaume des Pays-Bas et la R6publique
d'Estonie, sign6 en date de ce jour, les produits suivants ne sont pas soumis A des restrictions de
contingentement ou autres lors de leur importation au Royaume des Pays-Bas: papier A journal,
peaux brutes, cellulose, alcool, ouvrages en cuir sans papier, allumeurs m6caniques, huiles do
schiste combustible, fils de coton A 1'exception de fils A coudre, verre A vitre, bois plaqu6 et contre-
plaqu en bouleau, fonds de si~ge, bois non ouvr, cas6ine, corne artificielle, bonbons et chocolat,
san re.

Je saisis cette occasion, Monsieur le Ministre, pour renouveler h Votre Excellence les assurances
de ma tr~s haute consideration.

Son Excellence
Monsieur K. Selter,

Ministre des Affaires 6trang6res d'Estonie
A Tallinn.

L. P. J. DE DECKER.
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Number in the Esto. Designation of Goods IutaEstoanlanian Customs Tariff Tons Crowns

112 § x6 Chemical products not specifically designated . . . - 7,700
ex 119 ex § 3 Ethereal and aromatic oils not containing spirit . . 0.9 -

131 § I Lithopone ...... .................... ..... 25 -

ex 136 Miniature colours ..... ... ................ 0.25 -
ex 139 Cast iron, serviceable as raw material ....... . 500 -

169 § 9 Incandescent electric lamps with immediate wrappers 4.5 -

169 § io Wireless apparatus and loud-speakers, even if incomplete - 75,000
169 § ir Parts of wireless apparatus and of loud-speakers . . - 125,000
185 § 3 Artificial silk thread ...... .. .............. 0 -

K. SELTER. L. P. J. DE DECKER.

LIST B.

Number In the Articles Quota
Netherlands Statistics Atl

34 Fresh or live eels .................... 2o,ooo kg.
ex 693 Linen thread up to No. 16 English ..... ........... io,ooo kg.
723, 724, 725, 726,
726-2, 726-6 Woollen fabrics ...... .................... .... 3,000 Nether-

lands florins
813-814 Printing and writing paper, ioo,ooo kg. being for the paper

known as " Opdikkend romandruk " . ......... ... 460,000 kg.
818 Wrapping-paper .... ..... ................... 15,ooo kg.
ex 827, ex 833 Leather goods, with paper ... ................. 5oo kg.

K. SELTER.

NETHERLANDS LEGATION.

No. H. 0. E. 1271.

YOUR EXCELLENCY,

L. P. J. DE DECKER.

TALLINN, November 22nd, 1938.

I have the honor to confirm to Your Excellency that, in accordance with the declaration made
during the negotiations for the Commercial Arrangement between the Kingdom of the Netherlands
and the Republic of Estonia signed this day, the following products will not be subject to quota
or other restrictions when imported into the Kingdom of the Netherlands : newsprint, raw hides,
cellulose, alcohol, leather goods without paper, mechanical lighters, combustible shale oils, cotton
thread, with the exception of sewing-thread, window-glass, veneered wood and 2-ply birchwood,
chair-seats, unworked timber, casein, artificial horn, sweetmeats and chocolate, pike-perch.

I avail myself of this opportunity, etc.

L. P. J. DE DECKER.
His Excellency

Monsieur K. Selter,
Minister for Foreign Affairs of Estonia,

Tallinn.

No. 4497
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ESTONIE ET LITHUANIE

Echange de notes portant exemption
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cules dans chacun des deux pays.
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ESTONIA AND LITHUANIA
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tion from Taxation of Motor
Vehicles, including Motor-Cycles,
when such Vehicles enter Either
of the Two Countries. Kaunas,

December 3rd, 1938.
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No 4498. - ]-CHANGE DE NOTES' ENTRE LES GOUVERNEMENTS
ESTONIEN ET LITHUANIEN PORTANT EXEMPTION DE LA TAXE
SUR LES VIEHICULES AUTOMOBILES, Y COMPRIS LES MOTO-
CYCLETTES, A L'ENTRtE DE CES VEHICULES DANS CHACUN
DES DEUX PAYS. KAUNAS, LE 3 DIRCEMBRE 1938.

Texte o#iciel franfais communiqud par le ininistre des A//aires dtrangdres d'Estonie. L'enrcgistrement
de cel dchange de notes a eu lieu le 3 janvier 1939.

I.

EESTI SAATKOND LEEDUS.

Ldgation d'Estonie en Lithuanie.
No 567.

KAUNAS, le 3 ddcembre 1938.

MONSIEUR LE MINISTRE,

J'ai l'honneur, d'ordre de mon gouvernement, de faire savoir a Votre Excellence qu'a partir
du Ier janvier 1939, le Gouvernement estonien s'engage, A titre de r6ciprocit6, a exempter A leur
entr6e en Estonie pour un s~jour temporaire ne d6passant pas la dur~e d'un an, les motocyclettes
et les automobiles destines au transport (A titre priv6) dc 7 personnes au plus, y compris le
conducteur, et enregistr6es en Lithuanie comme appartenant A des personnes domicili~es dans
cc pays de la taxe 6tablic sur les v6hicules automobiles, y compris les motocyclettes, en vertu de la
loi du 27 mai 1936 (Journal Officiel, NO 45, art. 364, 1936).

Veuillez agr6er, Monsieur le Ministre, l'assurance de ma trs haute consideration.

A. VARMA.

Son Excellence
Monsieur le Ministre des Affaires ktrang&es de Lithuanie,

h Kaunas.

I Entr6 en vigueur le Ier janvier 1939.
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I TRADUCTION. - TRANSLATION.

No. 4498. - EXCHANGE OF NOTES 2 BETWEEN THE ESTONIAN AND
LITHUANIAN GOVERNMENTS REGARDING EXEMPTION FROM
TAXATION OF MOTOR VEHICLES, INCLUDING MOTOR-CYCLES,
WHEN SUCH VEHICLES ENTER EITHER OF THE TWO
COUNTRIES. KAUNAS, DECEMBER 3RD, 1938.

French oficial text communicated by the Estonian Minister for Foreign Affairs. The registration
of this Exchange of Notes took place January 3rd, 1939.

ESTONIAN LEGATION IN LITHUANIA.

No. 567.

KAUNAS, December 3rd, 1938.

YOUR EXCELLENCY,

On instructions from my Government, I have the honour to inform Your Excellency that
from January ist, 1939, onwards the Estonian Government undertakes, subject to reciprocity,
to exempt on their entry into Estonia for a temporary stay of not more than one year, motor-
cycles and motor-cars intended for the private transport of not more than seven persons, including
the driver, registered in Lithuania as belonging to persons domiciled in that country, from the
tax levied on motor vehicles, including motor-cycles, in virtue of the Law of May 27th, 1936
(Official Journal, No. 45, Article 364, X936).

I have the honour to be, etc.

A. VARMA.

His Excellency
The Lithuanian Minister for Foreign Affairs,

Kaunas.

i Traduit par le Secr6tariat de la Soci6t6 des
Nations, & titre d'information.

2 Came into force January ist, 1939.

I Translated by the Secretariat of the League
of Nations, for information.
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II.

LiT~uvos RESPUBLIKA.

UZSIENIU REIKALU MINISTERIJA.

Ripublique de Lithuanie.
Minisdre des A/aires dRranggres.

No 27344.

KAUNAS, le 3 ddcembre 1938.
MONSIEUR LE MINISTRE,

J'ai l'honneur d'acccuser rtception de votre note en date d'aujourd'hui et de vous faire savoir
qu'A partir du 1 er janvier 1939, le Gouvernement lithuanien s'engage, & titre de r~ciprocit6, &
exempter A leur entree en Lithuanie pour un s6jour temporaire ne d6passant pas la durde d'un
an, les motocyclettes et les automobiles destindes au transport (A titre priv6) de 7 personnes au
plus. y compris le conducteur, et enregistr~es en Estonie comme appartenant & des personnes
domicili~es dans ce pays de la taxe 6tablie sur les vWhicules automobiles, y compris les
motocyclettes, en vertu de ]a loi du 27 avril 1935 (Journaux Oiciels, No 480, 27. IV. 1935, No 483,
27. V. 1935 et No 589, 16. X. 1937).

Veuillez agrder, Monsieur le Ministre, lassurance de ma tr~s haute consideration.

LOZORAITIS.

Son Excellence
Monsieur le Ministre d'Estonie

A Kaunas.

Pour copie certifi&e conforme

H. Pullerits,
Chef de Bureau.

No 4498
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II.

REPUBLIC OF LITHUANIA.

MINISTRY OF FOREIGN AFFAIRS.

No, 27344.

KAUNAS, December 3rd, r938.SIR,

I have the honour to acknowledge receipt of your note of today's date and to inform you
that from January Ist, 1939, onwards the Lithuanian Government undertakes, subject to
reciprocity, to exempt on their entry into Lithuania for a temporary stay of not more than one
year, motor-cycles and motor-cars intended for the private transport of not more than seven
persons, including the driver, registered in Estonia as belonging to persons domiciled in
that country, from the tax levied on motor vehicles, including motor-cycles, in virtue of
the Law of April 27th, 1935 (Official Journals, No. 480, 27. IV. 1935, No. 483, 27. V. 1935 and
No. 589, i6. X. 1937).

I have the honour to be, etc.

LOZORAITIS.
His Excellency

The Estonian Minister,
Kaunas.

No. 4498





N° 4499.

NORVEGE ET PAYS-BAS

Echange de notes comportant un

arrangement au sujet de certaines
questions concernant le trafic tou-
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NORWAY
AND THE NETHERLANDS
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tain Questions connected with

Aerial Tourist Traffic. Oslo,
October 28th, 1938.
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No 4499. - flCHANGE DE NOTES' ENTRE LES GOUVERNEMENTS
NORVI3GIEN ET NEERLANDAIS COMPORTANT UN ARRANGE-
MENT AU SUJET DE CERTAINES QUESTIONS CONCERNANT LE
TRAFIC TOURISTIQUE AtRIEN. OSLO, LE 28 OCTOBRE 1938.

Texte offriciel [ranqais communiqud par le ddldgud permanent de la Norvgge prs la Socidid des Nations
et le minislre des Afjaires dtrangdres des Pays-Bas. L'enregistrement de cel Wchange de notes a
eu lieu le 4 janvier 1939.

I.
LUGATION DES PAYS-BAS.

No 867 .

OSLO, le 28 octobre 1938.
MONSIEUR LE MINISTRE,

J'ai l'honneur de porter A la connaissance de Votre Excellence que le Gouvernement nerlandais,
d~sirant conclure avec le Gouvernement norv~gien un arrangement concernant la sollicitation
par voie non diplornatique de permis d'avoir A bord des avions de tourisme des appareils photogra-
phiques, des armes A feu, etc., propose que cet arrangement consiste en les dispositions suivantes :

i. Le Gouvernement norvgien autorise le Bureau du tourisme a~rien de l'A6roclub
royal des Pays-Bas et du Touning-Club royal des Pays-Bas A s'adresser directement au
Forsvarsdepartementets Luftforsvarskontor A Oslo, pour obtenir des autorit~s comp6-
tentes norv6giennes les autorisations n6cessaires pour le transport d'armes A feu avec
leur munition et d'appareils photographiques et cin6matographiques A bord d'avions
de tourisme nderiandais pendant le survol du territoire norv6gien.

2. Le Gouvernement des Pays-Bas autorise r~eiproquement Norsk A6ro Klubb A
s'adresser directement au directeur du Service de 'a6ronautique A La Haye pour obtenir
des autorit~s comp6tentes n6erlandaises les autorisations necessaires pour le transport
d'armes A feu avec leur munition A bord d'avions de tourisme norvegiens pendant le
survol du territoire n~erlandais.

3. Le pr6sent arrangement ne porte pas atteinte A l'obligation du commandant
d'un avion provenant d'un des deux pays de se conformer aux prescriptions l6gales en
vigueur dans l'autre pays au sujet du transport d'armes A feu, de munition et d'appareils
photographiques et cintmatographiques.

Le present arrangement entrera en vigueur immddiatement et restera en vigueur
trois mois apr~s ]a date de ]a notification d'un des deux gouvernements tendant A faire
cesser l'arrangement.

I Entr en vigueur IC 28 octobre 1938.
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1 TRADUCTION. - TRANSLATION.

No. 4499. - EXCHANGE OF NOTES 2 BETWEEN THE NORWEGIAN
AND NETHERLANDS GOVERNMENTS CONSTITUTING AN
ARRANGEMENT WITH REGARD TO CERTAIN QUESTIONS
CONNECTED WITH AERIAL TOURIST TRAFFIC. OSLO, OCTOBER
28TH, 1938.

French official text communicated by the Permanent Delegate of Norway to the League of Nations
and by the Netherlands Minister for Foreign A fairs. The registration of this Exchange of Notes
took place January 4th, 1939.

I.

NETHERLANDS LEGATION.

No. 867.

OSLO, October 28th, 1938.
YOUR EXCELLENCY,

I have the honour to inform Your Excellency that the Netherlands Government, desirous
of concluding vith the Norwegian Government an Arrangement concerning applications through
non-diplomatic channels for permits to carry photographic apparatus, firearms, etc., in aeroplanes
used for tourist travel, proposes that this Arrangement shall consist of the following provisions:

i. The Norwegian Government authorises the Air Travel Bureau of the Royal
Aeroclub of the Netherlands and of the Royal Touring Club of the Netherlands to apply
direct to the Forsvarsdepartementets Luftforsvarskontor at Oslo in order to obtain
from the competent Norwegian authorities the necessary authorisations for the transport
of firearms with their ammunition and photographic and cinematographic apparatus
in Netherlands aeroplanes used for tourist travel during their flight over Norwegian
territory.

2. In return, the Government of the Netherlands authorises the Norsk Aero Klubb
to apply direct to the Director of the Air Department at The Hague in order to obtain
from the competent Netherlands authorities the necessary authorisations for the transport
of firearms with their ammunition in Norwegian aeroplanes used for tourist travel during
their flight over Netherlands territory.

3. The present Arrangement shall not affect the obligation of the officer in command
of an aeroplane coming from either of the two countries to conform to the official regulations
in force in the other country relating to the transport of firearms, ammunition, and photo-
graphic and cinematographic apparatus.

The present Arrangement shal come into force immediately and shall remain in
force for three months after notification by either of the two Governments of its desire
to terminate it.

I Traduit par le Secretariat de la Socit6 des 'Translated by the Secretariat of the League
Nations, hi titre d'information. of Nations, for information.

I Came into force October 28th, 1938.
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J'ai l'honneur de proposer i Votre Excellence que la prdsente note et sa r6ponse con~ues dans
des termes similaires seront considdrdes comme constituant un arrangement formel A cc sujet
entre les deux gouvernements.

Veuillcz agrder, Monsieur le Ministre, les assurances renouveles dc ma plus haute consideration.

(s.) G. A. SCIIELTUS.
Son Excellence

Monsieur le Docteur H. Koht,
Ministre des Affaires 6trang&es,

etc., etc., etc.,
a Oslo.

Pour copic certiie conforme
Minist&e des Affaires 6trangeres,

Oslo, le 22 ddcembre 1938.

Le Directeur des A//aires
de la Socidid des Nations,

Rolf Andersen.

II.
MINISTERE

DES AFFAIRES tITRANGERES.

OsLO, le 28 octobre 1938.

MONSIEUR LE CIIARGt D'AFFAIRES,

Par ]a note en date de cc jour vous avez bien voulu me faire ]a communication suivante:
0 J'ai r'honneur de porter ii la connaissance de Votre Excellence que le Gouvernement

nderlandais, ddsirant conclure avec le Gouvernement norvdgien un arrangement concernant
]a sollicitation par voic non diplomatique dc permis d'avoir & bord des avions de tourisme
des appareils photographiques, des armes A fen, etc., propose que cet arrangement consiste
en les dispositions suivantes :

i. Le Gouvernement norv6gien autorise le Bureau de tourisme arien de
l'A6roclub royal des Pays-Bas et du Touring-Club royal des Pays-Bas h s'adresser
directement au Forsvarsdepartementets Luftforsvarskontor , Oslo, pour obtenir
des autorit6s comp6tentes norvdgiennes les autorisations ndcessaires pour le transport
d'armes Ai fen avec leur munition et d'appareils photographiques et cindmatographiques
i bord d'avions de tourisme nderlandais pendant le survol du territoire norvdgien.

2. Le Gouvernement des Pays-Bas autorise rdciproquement Norsk Adro
Klubb h s'adresser directement au directeur du Service de I adronautique 'L La Haye
pour obtenir des autorits compdtentes n6erlandaises les autorisations n6cessaires
pour le transport d'armes ia feu avec leur munition A bord d'avions de tourisme
norvegiens pendant le survol du territoire nderlandais.

3. Le prdsent arrangement nc porte pas atteinte A I'obligation du commandant
d'un avion provenant d'un des deux pays de se conformer aux prescriptions lgales
en vigueur dans l'autre pays aiu sujet du transport d'armes it feu, dc munition et
d'appareils photographiques et cindmatographiques.

No 4499
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I have the honour to propose to Your Excellency that the present note and your reply similarly
worded shall be deemed to constitute a formal Arrangement on this subject between the two
Govcrnments.

I have the honour to be, etc.

(Signed) G. A. SCHELTUS.
His Excellency Dr. H. Koht,

Minister for Foreign Affairs,
etc., etc., etc.,

Oslo.

II.

MINISTRY
OF FOREIGN AFFAIRS.

OSLO, October 28th, 1938.
SIR,

In your note of today's date you were good enough to informi me as follows
"I have the honour to inform Your Excellency that the Netherlands Government,

desirous of concluding with the Norwegian Government an Arrangement concerning
applications through non-diplomatic channels for permits to carry photographic apparatus,
firearms, etc., in aeroplanes used for tourist travel, proposes that this Arrangement shall
consist of the following provisions :

i. The Norwegian Government authorises the Air Travel Bureau of the Royal
Aeroclub of the Netherlands and of the Royal Touring Club of the Netherlands
to apply direct to the Forsvarsdepartementets Luftforsvarskontor at Oslo in order
to obtain from the competent Norwegian authorities the necessary authorisations
for the transport of firearms with their ammunition and photographic and cinemato-
graphic apparatus in Netherlands aeroplanes used for tourist travel during their
flight over Norwegian territory.

2. In return, the Government of the Netherlands authorises the Norsk Aero
Klubb to apply direct to the Director of the Air Department at The Hague in order
to obtain from the competent Netherlands authorities the necessary authorisations
for the transport of firearms with their ammunition in Norwegian aeroplanes used
for tourist travel during their flight over Netherlands territory.

3. The present Arrangement shall not affect the obligation of the officer in
command of an aeroplane coming from either of the two countries to conform to
the official regulations in force in the other country relating to the transport of
firearms, ammunition, and photographic and cinematographic apparatus.

No. 449-1
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Le pr6sent arrangement entrera en vigueur imm6diatement et restera en vigueur
trois mois apr&s la date de la notification dun des deux gouvernements tendant i
faire cesser Farrangement.
J'ai l'honneur de ptoposer A Votre Excellence que la pr~sente note et sa r~ponse

conques dans des termes similaires seront consid6r6es comme constituant un arrangement
formel ht cc sujet entre les deux gouvernements. ,,

En accusant rtception de cette communication sur la teneur de laquelle je suis autoris6 ht vous
faire savoir que le Gouvernement norv~gien est d'accord avec le Gouvernenent n6erlandais, je vous
prie d'agr6er, Monsieur le Charg6 d'Affaires, les assurances de ma consideration la plus distingue.

(s.) Halvdan KoiTf.
Monsieur G. A. Scheltus,

Chargd d'Affaires des Pays-Bas,
etc., etc.

Pour copie certifi6e conforme :
Minist re des Affaires 6trang~res,

Oslo, le 22 dcembre 1938.

Le Directeur des Aflaires
de la Socidtd des Nations,

Rolf Andersen.

Certifi6 pour copie conforme

Le Secritaire gindral
du Alinist~re des Affaires dtrangres

des Pays-Bas,
A. M. Snouck Hurgronje.

N o 4499
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The present Arrangement shall come into force immediately and shall remain
in force for three months after notification by cither of the two Governments of
its desire to terminate it.
I have the honour to propose to Your Excellency that the present note and your

reply similarly worded shall be deemed to constitute a formal Arrangement on this
subject between the two Governments. "

In acknowledging receipt of this communication, on the purport of which I am authorised
to inform you that the Norwegian Government is in agreement with the Netherlands Government,
I have the honour to be, etc.

(Signed) Halvdan ROUT.
Monsieur G. A. Scheltus,

Netherlands Charg6 d'Affaires,
etc., etc.

No. 119





No 4500.

COLOMBIE ET PANAMA

Echange de notes comportant un
accord relatif h la dilimitation de
]a fronti~re entre les deux pays,
en execution du Traite du 2o ao t
1924. Panama, le 17 juin 1938.

COLOMBIA AND PANAMA

Exchange of Notes constituting an
Agreement for the Delimitation of
the Boundary between the Two
Countries, in Execution of the
Treaty of August 2oth, 1924.

Panama, June 17 th, 1938.
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TEXTE ESPAGNOL. - SPANISH TEXT.

No 4500. - CANJE DE NOTAS ENTRE LOS GOBIERNOS DE COLOMBIA
Y DE PANAMA POR EL CUAL SE CONCLUYE UN ACUERDO
RELATIVO A LA DELIMITACION DE LA FRONTERA ENTRE LOS
DOS PAISES, EN EJECUCION DEL TRATADO DE LIMITES DE
FECHA 20 DE AGOSTO DE 1924. PANAMA, 17 DE JUNIO DE 1938.

Texte officiel espagnol communiqud par le sons- Spanish official text communicated by the Under-
secrdtaire d'Etat des Afaires trangdres et des Secretary of State for Foreign Affairs and
Communications de la Rdpublique de Panama. Communications of the Republic of Panama.
L'enregistreinent de el dchange de notes a eu The registration of this Exchange of Notes
lien le 9 janvier 1939. took place January 9th, 1939.

I.

LEGACION DE COLOMBIA.

PANAMA.

PANAMA, (R. P.), junio 17 de 1938.
SEIROR SECRETARIO:

Sabe Vuestra Excelencia quc por el Canje de notas de fecha 3 de diciembre del afio pr6ximo
pasado, convinieron los dos Gobiernos en que para ]a terminaci6n total de alindamiento entre los
dos pafses, s6lo faltaba la erecci6n de un Hito intermedio entre los ya erigidos do Mangle y el Alto
Lim6n y el quo sefiala los Altos de Aspav6. Mas como la Comisi6n erigi6 ya con fecha 12
de febrero de este afio el Hito a que se refiere el punto primero de ese acuerdo en el sitio denominado
((Palo de las Letras ,, en el divorcio de aguas de la Serranfa del Daridn, y teniendo en cuenta que
]a estaci6n de luvias ha comenzado en ]a regi6n fronteriza sin que la Comisi6n Mixta haya llevado
a cabo la construcci6n del Hito de Aspav, punto que, por otra parte, ya estA perfectamente definido
y establecido en el punto tercero del mencionado Canje y precisado en ]a presente nota, tengo el
honor do confirmar a Vuestra Excelencia el convenio a que hemos ilegado en las conversaciones
do estos filtimos dfas, el cual, por instrucciones que he recibido do mi Gobierno, queda consignado
en ]a presente Nota.

Tiene por objeto este acuerdo el evitar quo las Comisiones de limites de nuestros dos paises
continden inactivas durante el largo periodo del invierno y aplazar para mis tarde, cuando las
circunstancias asf lo exijan, la formalidad de ]a construcci6n del precitado Hito do los Altos de
Aspav6.

Terminados todos los trabajos dc delimitaci6n efectuados por la Comisi6n Mixta Colombo-
Panamenia y cumplido el articulo tercero del TratadoI do Limites do 1924, los dos Gobiernos aprueban
tales trabaJos y consideran como definitiva la construcci6n y ubicaci6n do los siguientes Hitos :

I Vol. XXXIII, page 167, de ce recueil. I Vol. XXXIII, page 167 , of this Series.
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Nimnero i, designado con el nombre dc Hilo de la punta noroeste del Cabo Tiburdn, situado
en el extremo alto dc la punta noroeste del Cabo Tibur6n y cuyas coordenadas geogrdficas son :
770 21' 50".9 dc Longitud al Oeste del meridiano de Greenwich, 80 41' 07".3 de Latitud Norte y
81 metros de Altitud. Este Hito, do primera clase, fu6 inaugurado por la Comisi6n Mixta como
consta en el acta do fecha 25 dc mayo de 1937 y aparece en el piano respectivo, firmados : El Acta
por los comisionados sefiores Eduardo SEGURA A., Milciades A. PULIDO, por parte de Colombia,
y J. R. GUIZADO, por parte de Panama ; y el plano por los comisionados sefiores Dario Rozo y
Eduardo SEGURA A. por parte de Colombia y Macario EOLIS y J. R. GUIZADO por parte de Panama.

Nfncmro 2, denominado Hi/o del Cerro Medio, emplazado en el divorcio de aguas de las bahias de
Zapzurro y La Miel cuyas coordenadas geogrAficas son: 770 21'28".1 de Longitud al Oceste del meri-
diano de Greenwich, 80 40' 45".o al Norte y 151.4 metros de Altitud. Este Hito, de segunda clase,
fu6 inaugurado por la Comisi6n Mixta, como consta en el Acta de fecha 25 do mayo de 1937, y
aparece en el piano respectivo, firmados: el Acta, por los comisionados sefiores Eduardo SEGURA A.,
por parte de Colombia, y J. R. GUIZADO, por parte de PanamA ; y el piano, por los comisionados
sefiores Darfo Rozo y Eduardo SEGURA A., por parte de Colombia, y Macario SOLIS y J. R. GUIZADO,
por parte de PanamA.

Ntimcro 3, designado con el nombre de Hito del cantino Zapzurro-la Mid, situado en el punto
en donde el camino Zapzurro a La Miel corta la divisi6n de aguas de las bahfas del mismo nombre,
y cuyas coordenadas geogrdficas son : 770 21' 46".8 de Longitud al Oeste del meridiano de Greenwich,
80 40' 17".7 de Latitud Norte y 77.4 metros de Altitud. Este Hito, do segunda clase, fu6 inaugu-
rado por la Comisi6n Mixta, como consta en la ya citada Acta de fecha 25 de mayo de 1937, y aparece
en cl piano respectivo, que es el mismo a que se refieren los hitos anteriormente descritos, firmados
el Acta, por los comisionados sefiores Eduardo SEGURA A., por parte de Colombia y J. R. GUIZADO,
por parte de Panama; y el piano, por los comisionados sefiores Darfo Rozo y Eduardo SEGURA A.,
por parte de Colombia, y Macario SOLIS y J. R. GUIZADO, por parte de PanamA.

Nimera 4, desipnado con el nombre de Hito de Parado, situado en el divorcio de aguas de la
quebrada Capurgana y el Rio do La Miel, y cuyas coordenadas geogrAficas son : 770 21' 30".7 de
Longitud al Oeste delmeridiano de Greenwich, 80 38' 58".9 de Latitud Norte y 373.3 metros do
Altitud. Este Hito, de segunda clase, fu6 inaugurado por la Comisi6n Mixta, como consta en el
Acta de fecha 29 de mayo do 1937 y aparece en el piano, que es el mismo en que aparecen los hitos
anteriormente indicados, firmados : el Acta, por los comisionados sefiores Eduardo SEGURA A.,
por parte de Colombia y J. R. GUIZADO, por parte de Panama ; y el piano, por los comisionados
sehiores Darfo Rozo y Eduardo SEGURA A., por parte de Colombia, y Macario SOLIS y J. R. GUIZADO
por parte de PanamA.

Nihnero 5, denominado Hi/o de Sande, emplazado en el mismo divorcio de aguas que el Hito
de Parado, y cuyas coordenadas geogrificas son : 770 22' 26".5 al Oeste del meridiano de Greenwich
de Longitud, 80 39' o8".4 do Latitud Norte y 440.1 metros de Altitud. Este Hito, de segunda clase,
fud inaugurado por la Comisi6n Mixta como consta en el Acta do fecha 29 de mayo de 1937 y aparece
en el plano respectivo, que es el mismo a quo se refieren las indicaciones relativas a los hitos
precelentemente enumerados, firmados : el Acta, por los comisionados sefiores Eduardo SEGURA A.,
por parte do Colombia y J. R. GUIZADO, por parte de Panama ; y el piano, por los comisionados
sefiores Dario Rozo M. y Eduardo SEGURA A., por parte do Colombia y Macario SOLIS y J. R.
GUIZADO, por parte do PanamA.

Nfinero 6, denominado Hio de Chucurli, emplazado en el divorcio de aguas de los rfos Armila
y Acandi y cuyas coordenadas geogrAficas son : 770 23' 44".2 de Longitud al Oeste del meridiano
do Greenwich, 80 36' 38".8 de Latitud Norte y 169.5 metros do Altitud. Este Hito, do segunda clase,
fu inaugurado por la Comisi6n Mixta, como consta en el Acta de fecha 28 do mayo do 1937 y
aparece en el piano respectivo (piano nilmero 5), firmados : el Acta, por los comisionados sefiores
Eduardo SEGURA A., por parte do Colombia y J. R. GUIZADO, por parte de Panama; y el piano,
por los comisionados sefiores Darfo Rozo M. y Eduardo SEGURA A., por parte do Colombia y Macario
SOLIS y J. R. GUIZADO, por parte de PanamA.
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Naiero 7, denominado Hito ddl Einpaline, emplazado en el divorcio de aguas mencionado
anteriormente, cuyas coordenadas geogrdficas son : 770 26' o3".4 do Longitud al Oeste del
meridiano de Greenwich, 80 33' 50".o de Latitud Norte y 732 metros de Altitud. Este Hito, do
segunda clase, fu6 inaugurado por la Comisi6n Mixta, como consta en el Acta de fecha 29 de enero
de 1937 y aparece en el plano respectivo (plano No 6), firmados : el Acta por los comisionados
sefiores Eduardo SEGURA A., por parte do Colombia y Juan GALINDO, por parte de Panami ; y
el plano, por los comisionados sefiores Darfo Rozo M. y E. SEGURA A., por parte dc Colombia
y Macario SOLIS y Juan GALINDO, por parte do PanamA.

Nibnero 8, denominado Hito del Cerro Gandi, emplazado en el divorcio de aguas y cuyas
coordenadas geogrificas son: 770 27' oi".o dc Longitud al OCeste del meridiano de Greenwich,
80 30' 58".6 de Latitud Norte y iI6o metros de Altitud. Este Hito, de segunda clase, fu inaugurado
por la Comisi6n Mixta, como consta en el Acta do fecha 20 de enero de 1937 y aparece en el plano
respectivo (plano No 6), firmados : el Acta, por los comisionados sefiores Eduardo SEGURA A., por
parte de Colombia y Juan GALINDO, por parte de Panami ; y el piano, por los comisionados sefilores
Darfo Rozo M. y E. SEGURA A., por parte de Colombia y Macario SOLIS y Juan GALINDO, por
parte de Panami.

Nihnero 9, denominado Hilo de Tandca, emplazado en el divorcio de aguas y cuyas coordenadas
geogrificas son : 770 17' 33".o dc Longitud al Oeste del meridiano de Greenwich, 80 13' 29".6 de
Latitud Norte y 1,415 metros de Altitud. Este Hito, de segunda clase, fu6 inaugurado por la
Comisi6n Mixta como consta en el Acta de 9 de abril de 1937 y aparece en el piano respectivo
(piano No 7), firmados : el Acta, por los comisionados sefilores Eduardo SEGURA A., por parte de
Colombia y Juan GALINDO, por parte de Panama; y el plano, por los comisionados sefiores Darfo
Rozo M. y Eduardo SEGURA A., por parte de Colombia y Macario SOLIS y Juan GALINDO, por
parte de Panama.

Ni nero io, denominado Hilo de Alto Limdn, se halla emplazado en el divorcio de aguas y
cuyas coordenadas geogrdficas son : 770 09' 24".1 do Longitud al Oeste del meridiano de Greenwich,
70 58' 17".8 do Latitud Norte y 604.7 metros de Altitud. Este Hito, do segunda clase, fu6 inaugurado
por la Comisi6n Mixta, como consta en el Acta do fecha 8 de mayo de 1937 y aparece en el plano
respectivo (plano No 8), firmados : el Acta, por los comisionados sefiores Eduardo SEGURA A.,
por parte de Colombia y Juan GALINDO, por parte de Panama ; y el plano, por los comisionados
sefiores Darfo Rozo M. y Eduardo SEGURA A., por parte de Colombia y Macario SOLIS y Juan
GALINDO, por parte de PanamA.

Nibnero ii, denominado Hilo del Palo de Las Letras, se halla emplazado en el divorcio de aguas
y sobre el camino o trocha que une el caserfo de Paya con el sitio denominado ((Bocas de Tul,
(Confluencia de los rios TulM y Cacarica) y cuyas coordenadas geo~raficas son : 770 20' 40".o de
Longitud al Oeste del meridiano de Greenwich, 70 50' 45".9 de Latitud Norte y 155 metros de
Altitud. Este Hito, de segunda clase, fu6 inaugurado por Ia Comisi6n Mixta, como consta en el
Acta de fecha 12 do febrero do 1938, y aparece en el plano respectivo (plano No 12), firmados :
el Acta, por los comisionados sefiores Eduardo SEGURA A., por parte de Colombia y J. R. GUIZADO,
por parte de Panami; y el piano, por los comisionados sefiores Dario Rozo M. y Eduardo SEGURA
A., por parte do Colombia y Macario SOLIS y J. R. GUIZADO, por parte de PanamA.

Nimnero 12, denominado Hilo de Mangle, situado en el divorcio do aguas entre las vertientes
orientales do los rfos Montorod6, afluente del rfo Salaquf, y Guayabo, afluente del rio Mangle y
cuyas coordenadas geogrAficas son : 770 35' 39".8 de Longitud al Oeste del meridiano de Greenwich,
70 32' 12".4 do Latitud Norte y 470 metros de Altitud. Este Hito, de segunda clase, fud inaugurado
por la Comisi6n Mixta como consta del Acta do fecha IO de abril de 1937, y aparece on el plano
respectivo (piano No 9), firmados : el Acta, por los comisionados sefiores Darfo Rozo M., por parte
do Colombia y Macario SOLIS, por parte dc Panama ; y el plano, por los comisionados sefiores Darfo
Rozo M., por parte do Colombia y Macario SOLIS, por parte de Panama.

*Ni inero 13, denominado Hito del Cruce, ubicado en el sitio denominado a El Cruce," que estA
en el divorcio do aguas entre el Rio Jurad6 y la quebrada " Balsitas ,, afluente del Rio ((Balsas
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y cuyas coordenadas geogrificas son : 770 44' 05".5 do Longitud al Oeste del meridiano dc Greenwich,
70 28' 25".5 do Latitud Norte y 250 metros do Altitud. Este Hito, do segunda clase, fu6 inaugurado
por la Comisi6n Mixta, como consta on el Acta do fecha 14 do febrero do 1937 y aparece o el plano
respectivo (piano No IO), firmados : el Acta, por los comisionados selores Darfo Rozo M., por parte
do Colombia y Macario SOLIS, por parte de PanamAi; y el piano, por los comisionados sefiores Darfo
Rozo M. y E. GAMBA E., por parte do Colombia y Ruben NUREZ, por parte de Panami

Nibnero 14, denominado Hito del Pact/ico, emplazado on un punto sobre la costa del Oc6ano
Pacffico, equidistante de Cocalito y Ardita, cuyas coordenadas googrificas son: 770 53' 2o".9 do
Longitud al Oeste del meridiano do Greenwich, 70 12' 39".3 do Latitud Norte y 26 metros do Altitud.
Este Hito, de primera clase, fu6 inaugurado por la Comisi6n Mixta, como consta en el Acta do fecha
6 do junio do 1937 y aparece on el plano respectivo (piano No iI), firmados : el Acta, por los comi-
sionados seiores E. GAMBA E., por parte do Colombia y Macario SOLIS, por parte do Panama.;
y el plano, por los comisionados sefiores Darfo Rozo M. y E. GAMBA E., por parte de Colombia
y Macario SOLIS y Ruben NuIEZ, por parte do Panamd.

De conformidad con los acordado on el Acta do la quinta sesi6n de la Comisi6n Mixta, fechada
cl 2 de enero do 1936, en la ciudad do PanamA, los hitos do primera clase quo son el No i, o Hito
do la Punta Noroeste del Cabo Tibur6n, y el No 14, o Hito del Pacffico, constan do 5 figuras
geom6tricas superpuestas cuyas dimensiones y contornos so indican a continuaci6n :

i) Una primera base prismoidal tetragonal regular de ciento sesenta centfmetros
por lado en sus bases y treinta centfmetros do altura.

2) Sobre esta base descansa un tronco do pirimide regular do cuatro caras, diez
centfmetros de altura y ciento sesenta y ciento veinte centfmetros por cada lado do sus
bases inferior y superior, respectivamente.

3) Corona este tronco un prisma tetragonal regular de ciento veinte centfmetros
por lado en sus bases y veinte centfmetros do altura.

4) Sobre este segundo prisma, descansa un segundo tronco de pirdmide, tambi6n
tetragonal y regular, de ciento setenta y cinco centfmetros do altura, y ochenta y cincuenta
centfmetros por cada lado de sus bases inferior y superior, respectivamente, tronco que,
sirviendo do cuerpo principal al hito, esti, finalmente, coronado por

5) Una pirdmide tetragonal regular de cincuenta centimetros por cada lado de su
base y veinte centfmetros do altura del v6rtice.

Estos hitos tienen una altura neta aproximada de doscientos cincuenta y cinco centimetros.
Los hitos de segunda clase, que son, el ntdmero 2, o Hito del Cerro Medio; el nimero 3, o Hito

del Camino Zapzurro-la-Miel; el nfimero 4, o Hito de Parado; el ntimero 5, o Hito do Sande; el
nimero 6, o Hito do Chucurti ; el nimero 7, o Hito del Empalme; el nimero 8, o Hito del Cerro
Gandi; el m'jmero 9, o Hito do Tanela; el mimero IO, o Hito do Alto Lim6n; el nimero ii, o Hito
del Palo do Las Letras; el ntimero 12, o Hito do Mangle, y el nfimero 13, o Hito del Cruce, constan
do 3 figuras geom6tricas tetragonales, superpuestas asf :

i) Una base prismoidal regular do veinte centfmetros de altura por ciento veinte
centfmetros en cada lado do sus bases.

2) Sobre esta base, descansa el cuerpo del Hito que estA constitufdo por un tronco
de piramide regular de ciento setenta y cinco centfmctros do altura, y ochenta y cincuenta
centfmetros por lado de cada una do sus bases inferior y superior, respectivamente.

3) Finalmente, una pirdmide de cincuenta centimetros por cada lado de su base
y veinte centfmetros do altura del v6rtice.

Estos hitos alcanzan una altura neta, aproximada, do doscientos quince centfmetros.
Todos estos hitos estdn construfdos do concreto de cemento y cada uno de ellos tiene incrustadas

en los costados del cuerpo del Hito, placas do bronco, en ndmero do tres : en una do ellas, on relieve,
esti el escudo do la Repdiblica de Colombia y al pi6 so lee la palabra Colombia ; en otra, el escudo
do la Repilblica do Panami y al pi6 do este la palabra Panamd, tambi6n en relieve, y en la tercera
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sc encuentran inscritas las coordenadas geogrdficas correspondientes a cada Hito, asi como ]a fecha
de su erecci6n.

Deseosos de eliminar cualquier elemento de incertidumbre o cualquier divergencia de inter-
pretaci6n que pudiera surgir en adelante acerca de la ubicaci6n y colocaci6n del hito de los ((Altos
de Aspav6 ), los dos Gobiernos convienen en precisar ahora las (coordenadas aproximadas ), que
menciona el punto tercero del Canje de notas de 1937 por un punto exacto y definitivo que se define
- ne varietur - asf : la intersecci6n del meridiano de 770 47' 33" con el divorcio de aguas entre
los rfos Jurad6 y Balsas.

Los dos Gobiernos convienen en declarar que el Hito de los Altos de Aspav6 de que trata el
punto tercero del Canje do Notas de tres (3) de diciembre de mil novecientos treinta y siete (1937),
v cuyo punto exacto y definitivo de ubicaci6n queda precisado en los t6rminos del pirafo precedente
de la presente nota y los dos hitos que sefialan en sus extremos la direcci6n de la recta Aspav6-
Pacifico, quedan comprendidos en el punto segundo del precitado Canje y que, por lo tanto, cuando
uno de los dos Gobiernos este interesado en ]a erecci6n de estos hitos, dicho Gobierno podr i hacerlo,
a su propia costa, previo aviso dado oportunamente al otro Gobierno, con el objeto de que 6ste
pueda enviar un representante suyo, debidamente facultado, no solo para presenciar esos trabajos,
sino tambin, para firmar de comtin acuerdo las actas correspondientes.

Para dar cumplimiento al inciso noveno del Canje de notas de fechas ii y 13 de encro de 1932,
insertas en el acta inaugural de la Comisi6n Mixta de fecha 6 de diciembre de 1935, los dos Gobiernos
convienen en definir la linea divisoria demarcada entre los dos parses, asi :

El punto incial de esa lfnea de frontera esti definido por la punta Noroeste del Cabo Tibur6n
donde hay tin lito do primerauclase, cuyas coordenadas geograficas son: 770 21'50".9 al Ocstc do Green-
wich; Latitud 80 41' 07".3 al Norte y Altitud 81 metros; sigue por ci divisor do aguas pasando por cl
Cerro Medio, en ci punto en donde ssti crigido cl Hito ndero 2, denominado Hito del Cerro Med o,
do segunda clase, cuyas coordenadas gcogrfgcas son: Longitud 770 21'o28".1 al Oeste d Greenwich;
Latitud 80 40' 45".o al Norte y Altitud 151.4 metros ; y por cl H-ito nd~mcro 3 dosignado con ci
nombro do Hilo del Camino Zapzurro-La Aiiel, do sogunda. claso, cuyas coordenadas googrificas
son : Longitud 770 21' 46".8 al Ooste do Greenwvich ; Latitud 80 40' 17".7 al Norte y Altitud 77.4
metros; sigue por cl fibo do la cordillera hasta el Cerro Parado, donde so halla. ci Hito nd'merO 4
designado con el nombro do Hilo de Parado, do sc~unda claso, cuyas coordenadas gcogrificas son:
Longitud 770 21' 30".7 ai Oeste do Greenwich ; Latitud 80 38' 58".9 al Norte y Altitud 373.3 metros;
y luego, tambi~n por el divisor do aguas, do donde so originan las pequefias fuontes del Rio do La
Miel, hacia ci Occidente, hasta. el Cerro Sande, dondo so construy6 un Hito do segunda, clase, cl
ntimero 5 donominado Hilo de Sande, cuyas coordonadas geogrificas son : Longitud 770 22' 26".5
al Oesto do Greenwich ; Latitud 80 39' 08".4 al Norte y Altitud 44o.i metros. La descripci6n de
osta parto do la frontera fu6 adoptada por los dos Gobiornos en ci Canje do notas de fechas 7 Y 10
do diciembro do 1936.

Del Cerro Sande sigue la frontera. por ci. divorcio do aguas entre los rios Chucurtf y Acandi
a pasar por cl Hito ntimero 6 denominado Hilo de Chucural, quo es d e segunda clase y cuyas
coordenadas son : Longitud 770 23' 44.2 al. Oest do Greenwich; Latitud 80 36' 38".8 al. Norto
y Altitud 169.5 metros ; continiia. ]a frontera. por ei divorcio do aguas hasta ei sitio dcl empalme
con las cordillora principal pasando por cl punto seiialado por cl Hito nilmero 7 denominando
Hilo del Empaline quo es do sogunda, claso y cuyas coordenadas son : Longitud 770 26' 03 ".4
al Geste do Greonwich ; Latitud 80 33' 50".o al Norte y Altitud 732 metros ; continda, la frontera
por ]a lInca, divisoria do aguas entro los Oc6anos Atlintico y Pacifico on la cordillera donominada.
dcl Dari~n, a pasar por ci Hito ubicado on ci Cerro do Gandf, Hito rn'mero 8, denominado ilo
de Gandi do sogunda, clase y cuyas coordenadas geogrificas son : Longitud 770 27' 0i".o al Ooste
do Greenwich ; Latitud 80 30' 58".6 al Norte y Altitud ijx6o metros; continia. la. frontera. por la
misma. divisoria. do aguas a pasar por ci Hito ni'imcro 9, donominado Hilo de Tancla, do segunda,
claso, cuyas coordenadas geogrificas son : Longitud 770 17' 33".o al Ooste do Greenwich ; Latitud
80 13' 29".6 al Norte y Altitud 1,415 metros; continda. la. Ifnca fronteriza. por la misma. divisoria,
do aguas a dar al Hito emplazado en cl Alto Lim6n, Hito mimero 10 denominado Hilo dc Alto
Lipndn, do segunda clase y cuyas coordenadas geogrificas son : Longitud 770 09' 24".1 al Ooste
do Greenwvich ; Latitud 70 58' 17".8 al Norte y Altitud 604.7 metros ; siguc ]a frontera por la. misma.
Ifnca divisoria do aguas a pasar por cl Hito nuimero ii, donominado Hilo del Palo dc las Letras,
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de segunda ciaso, cuyas coordcnadas geogrificas son: Longitud 770 20' 40".o al Oeste de Greenwich;
Latitud 70 50' 45.9 a Norte y Altitud 155 metros continda la frontra por la misma divisoria
do aguas a dar con el Hito ntmro 12 denominado Hilo de Mangle, de segunda clase y cuyas
coordcnadas gogrdficas son : Longitud 770 35' 39".8 at Oeste do Greenwich ; Latitud 70 32' 12".4
al Norte y Altitud 470 metros ; continfia la frontera, por la misma divisoria de aguas, rodeando
las fuentes quo forman el rio Salaquf y continda despu6s por la ica divisoria dc aguas entre los
rfos Jurad6 y Balsas a pasar por el Hito nfimero 13 denomninado Hilo del Cruce, do segunda clase
y cuyas coordonadas geogrdficas son : Longitud 770 44' 05".5 al QOste do Greenwich ; Latitud
70 28' 25".5 al Norte y Altitud 250 metros ; sigue la frontera por el divorcio do agaias entre los
ifos Jurad6 y Balsas hasta los (( Altos do Aspav6 ) en el punto en donde este divorcio es cortado
por el meridiano do 770 47' 33" al Oeste do Greenwich que es el quo define las (c coordenadas aproxi-
madas, conforme a lo pactado por los dos Gobiernos en el Canje de notas do 3 do diciembre de 1937,
para resolver la cuesti6n quo fu6 sometida a su decisi6n por la Comisi6n Mixta en el Acta numero
8 do fecha 13 dc septiembre de 1937 y conforme a lo acordado en el presente Canje do notas para
determinar el punto exacto y definitivo do la ubicaci6n del Hito de los u Altos do Aspav6 ,). Partiendo
del punto do los , Altos de Aspave ,) asf descrito, ]a frontera sigue por una lfnea recta al Hito de
primera clase del Litoral Pacffico situado on el punto equidistante entre Cocalito y La Ardita,
Hito nuimero 14 denominado Hito del Paci/ico, cuyas coordenadas son : Longitud 770 53' 20".9
al Oesto do Greenwvich; Latitud 70 12' 39".3 al Norte y Altitud 26 metros.

Los dos Gobiornos declaran dofinitivaente conclufdos los trabajos de la Comisi6n Mixta
creada por el Art. II delTratado dc Lmites do fecha 20 de agosto de 1924, el cual so considera
cumplido y plenamente ejecutado por ambas Altas Partes contratantes y desde este momento
cada uno do los dos paises queda en posesi6n de sus respectivos territorios.

Me congratulo con Vuestra Excelencia por la feliz terminaci6n do la delimitaci6n entre nuestros
Paises y aprovecho la oportunidad para renovar a Vuestra Excelencia las expresiones do mi mdis
distinguida consideraci6n.

(Fdo.) Alberto CAMACtHO ANGARITA,
Ministro de Colombia.

A Su Excelencia el sefior doctor
Don Narciso Garay,

Secretario de Relaciones Exteriores
y Comunicaciones do la Repfiblica de Panama.

Es fiel copia.

Juan B. Chevalier,
Subsecretario de Relaciones

Exteriores y Comunicaciones.

II.
1182.

PANAMA, 17 de junio de 1938.
SENOR MINISTRO:

Tengo el honor de acusar recibo do la atenta nota de Vuestra Excelencia fechada hoy mismo
quo dice asf :

( Sefilor Secretario
Sabe Vuestra Excelencia que por el Canje de notas do fecha 3 de diciembre del afilo pr6ximo

pasado, convinieron los dos Gobiernos on quo para la terminaci6n total de alindamiento entre los
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dos paises, s6lo faltaba la erecci6n de un Hito intermedio entre los ya crigidos de Mangle y el Alto
Limon y el que sefiala los Altos do Aspav6. Mis como la Comisi6n Mixta erigi6 ya con fecha 12
d febrero do este afio el Hito a que sc refiere el punto primero do ese acuerdo en el sitio denominado
(( Palo de las Letras ,,, en el divorcio de aguas de la Serranfa del Darien, y teniendo en cuenta que
la estaci6n de iluvias ha comenzado en ]a regi6n fronteriza sin que la Comisi6n Mixta haya llevado
a cabo la construcci6n del Hito de Aspav6, punto que, por otra parte, ya est. perfectamente definido
y establecido en el punto tercero del mencionado Canje y precisado en la presente nota, tengo el
honor do confirmar a Vuestra Excelencia el convenio a quo hemos ilegado on las conversaciones
do estos 6iitimos dfas, el cual, por instrucciones quo he recibido de mi Gobierno, queda consignado
en la presente Nota.

Tiene por objeto este acuerdo el evitar quo las Comisiones do limites de nuestros dos parses
contintien inactivas durante el largo perfodo del invierno y aplazar para mis tarde, cuando las
circunstancias asi lo exijan, la formalidad do la construcci6n del precitado Hito de los Altos do
Aspav6.

Terminados todos los trabajos de delimitaci6n efectuados por la Comisi6n Mixta Colombo-
Panamefia y cumplido el articulo tercero del Tratado do Limites do 1924, los dos Gobiernos aprueban
tales trabajos y consideran como definitiva la construcci6n y ubicaci6n do los siguientes Hitos :

NdMnero i, designado con el nombre do Hito de la punta noroeste del Cabo Tiburdn, situado
en el extremo alto do la punta noroeste del Cabo Tibur6n y cuyas coordenadas geogrificas son :
770 2' 5o".9 de Longitud al Oeste del meridiano do Greenwich, 80 41' 07".3 de Latitud Norte y
81 metros do Altitud. Este Hito, de primera clase, fu6 inaugurado por la Comisi6n Mixta como
consta on el acta de fecha 25 de mayo de 1937 y aparece en el piano respectivo, firmados: El Acta,
por los comisionados sefiores Eduardo SEGURA A., Milciades A. PULIDO, por parte do Colombia,
y J. R. GUIZADO, por parte de Panami ; y el piano, por los comisionados sefiores Darfo Rozo y
Eduardo SEGURA A., por parte do Colombia y Macario SOLIS y J. R. GUIZADO, por parte de Panama.

Nfinero 2, denominado Hito del Cerro Medio, emplazado en el divorcio de las bahias do Zapzurro
v La Miel cuyas coordenadas geogrificas son : 770 21' 28".1 do Longitud al Oeste del meridiano
de Greenwich, 80 40' 45".o al Norte y 151.4 metros do Altitud. Este Hito, de segunda clase,
fu inaugurado por ]a Comisi6n Mixta, como consta en el Acta do fecha 25 do mayo do 1937, y
aparece on el piano respectivo, firmados: el Acta, por los comisionados sefiores Eduardo SEGURA A.,
por parte de Colombia, y J. R. GUIZADO, por parte de Panama ; y el piano, por los comisionados
sefiores Darfo Rozo y Eduardo SEGURA A., por parte do Colombia, y Macario SOLIS y J. R. GUIZADO,
por parte do Panama.

Nfinero 3, designado con el nombre de Hito del cainino Zapzurro-la Miel, situado en el punto
en donde el camino Zapzurro a La Mid corta la divisi6n de aguas de las bahias del mismo nombre,
y cuyas coordenadas geogrAficas son: 770 21'46".8 do Longitud al Oeste del meridiano do Greenwich,
80 40' 17".7 de Latitud Norte y 77.4 metros de Altitud. Este Hito, do segunda clase, fu inaugu-
rado por la Comisi6n Mixta, como consta on la ya citada Acta do fecha 25 do mayo do 1937, Y aparece
on el piano respectivo, quo es el mismo a que so refieren los hitos anteriormente descritos, firmados:
cl Acta, por los comisionados sefiores Eduardo SEGURA A., por parte dc Colombia y J. R. GUIZADO,
por parte do Panami; y el piano, por los comisionados sefiores Darfo Rozo y Eduardo SEGURA A.,
por parte de Colombia, y Macario SOLIS y J. R. GUIZADO, por parte do Panama.

Nfinmero 4, designado con el nombre do Hilo de Parado, situado en el divorcio de aguas do ]a
quebrada Capurgami y el Rio do La Miel, y cuyas coordenadas geogrificas son : 770 21' 30".7 do
Longitud al OCeste del meridiano do Greenwich, 80 38' 58".9 de Latitud Norte y 373.3 metros do
Altitud. Este Hito, do segunda clase, fu6 inaugurado por la Comisi6n Mixta, como consta en el
Acta do fecha 29 de mayo de 1937 y aparece en el piano, que es el mismo en quo apareen los hitos
anteriormente indicados, firmados: el Acta, por los comisionados sefiores Eduardo SEGURA A.,
por parte do Colombia y J. R. GUIZADO, por parte do Panam,; y el piano, por los comisionados
sefiores Dario Rozo M. y Eduardo SEGURA A., por parte do Colombia y Macario SOLIS y J. R. GUIZADO
por parte do Panama.
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Nzfncro 5, denominado Hito de Sande, emplazado en el mismo divorcio de aguas que el Hito
dc Parado, y cuyas coordenadas gcogroficas son : 770 22' 26".5 al Ocste del meridiano dc Greenwich
de Longitud, 809 .4 dc Latitud Nortc Y 440.1 metros dc Aititud. Estc Hito, dc segunda ciase,
fl6 inaugurado por la Comisi6n Mixta como consta en el Acta dc fecha 29 de mayo de 1937 y aparece
en el piano respectivo, que es el mismo a quc sc refieren las indicaciones relativas a los hitos
precedentemente enumerados, firmados: el Acta, por los comisionados sefiores Eduardo SEGURA A.,
po' parte de Colombia y J. R. GUIZADO, por parte dc Panamri ; y el piano, por los comisionados
sefilores Darfo Rozo M, y Eduardo SEGURA A., por parte de Colombia y Macario SOLIS y J. R.
GUIZADO, por parte de Panami.

Ninero 6, denominado Hilo de Chucuirl, emplazado en el divorcio de aguas de los rfos Armila
y Acandi y cuyas coordenadas geogrificas son : 770 23' 44".2 de Longitud al Oeste del meridiano
de Greenwich, 8036' 38".8 de Latitud Norte y 169.5 metros dc Altitud. Este Hito, de segunda clase,
fu6 inaugurado por la Comisi6n Mixta, como consta en el Acta dc fecha 28 de mayo de 1937 y
aparece en el piano respectivo (piano nimero 5), firmados: el Acta, por los comisionados sefiores
Eduardo SEGURA A., por parte de Colombia y J. R. GUIZADO, por parte de Panama; y el piano,
p or los comisionados sefiores Darfo Rozo M. y Eduardo SEGURA A., por parte de Colombia y Macario
SOLIS y J. R. GUIZADO, por parte de Panamd.

Nfinero 7, denominado Hilo del Empalne, emplazado en el divorcio de aguas mencionado
anteriormente, y cuyas coordenadas geogr6.ficas son: 770 26' 03".4 de Longitud al Oeste del
meridiano de Greenwich, 80 33' 5o".o de Latitud Norte y 732 metros de Altitud. Este Hito, de
segunda clase, fu6 inaugurado por ]a Comisi6n Mixta como consta en el Acta de fecha 29 de enero
de 1937 y aparece en el piano respectivo (piano No 6), firmados: el Acta, por los-comisionados
seilores Eduardo SEGURA A., por parte de Colombia y Juan GALINDO, por parte de Panama ; y
el piano, por los comisionados sefiores Dario Rozo M. y Eduardo SEGURA A., por parte de Colombia
y Macario SOLIs y Juan GALINDO, por parte de Panami.

Niinero 8, denominado Hilo del Cerro Gandi, emplazado en el divorcio de aguas y cuyas
coordenadas geogrAficas son: 770 27' oi".o de Longitud al Oeste del meridiano de Greenwich,
80 30' 58".6 de Latitud Norte y iI6o metros de Altitud. Este Hito, de segunda clase, fud inaugurado
por la Comisi6n Mixta, como consta en el Acta de fecha 2o de enero de 1937 y aparece en el piano
respectivo (piano No 6), firmados: el Acta, por los comisionados sefiores Eduardo SEGURA A., por
parte de Colombia y Juan GALINDO, por parte de Panama; y el piano, por los comisionados sefiores
Dario Rozo M. y Eduardo SEGURA A., por parte de Colombia y Macario SOLIS y Juan GALINDO,
por parte de Panamd.

Nzimtero 9, denominado Hilo de Tanela, emplazado en el divorcio de aguas y cuyas coordenadas
geoqr.ficas son : 770 17' 33".o de Longitud al Oeste del meridiano do Greenwich, 80 13' 29".6 de
Latitud Norte y 1,415 metros de Altitud. Este Hito, de segunda clase, fu inaugurado por ]a
Comisi6n Mixta, como consta en el Acta de 9 do abril de 1937 y aparece en el piano respectivo
(piano N0 7), firmados: el Acta, por los comisionados sefiores Eduardo SEGURA A., por parte do
Colombia y Juan GALINDO, por parte de Panam6i; y el piano, por los comisionados sefiores Daro
Rozo M. y Eduardo SEGURA A., por parte do Colombia y Macario SOLIS y Juan GALINDO, por
parte do Panamd.

Nzinero io, denominado Hito de Alto Linidn, se halla emplazado en el divorcio de aguas y
cuyas coordenadas geogrAficas son : 770 09' 24".I de Longitud al Oestc del meridiano de Greenwich,
70 58' 17".8 dc Latitud Norte y 604.7 metros de Altitud. Este Hito, de segunda clase, fu6 inaugurado
por la Comisi6n Mixta, como consta en el Acta, do fecla 8 de mayo de 1937 y aparece en el piano
respectivo (piano No 8), firmados : el Acta, por los comisionados sefilores Eduardo SEGURA A.,
por parte de Colombia y Juan GALINDO, por parte de PanamA; y el piano, por los comisionados
sefiores Daro Rozo M. y Eduardo SEGURA A., por parte de Colombia y Macario SOLIS y Juan
GALINDO, por parte de Panami.

Ni nero ii, denominado Hito del Palo de Las Letras, se lalla emplazado en el divorcio de aguas
y sobre el camino o trocha que une el caserfo do Paya con el sitio denominado ( Bocas de Tul6)
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(Confluencia dc los rios Tul6 y Cacarica) y cuyas coordenadas geogrificas son: 770 20' 40"o. de
Longitud al Oeste del meridiano de Greenwich, 70 50' 45".9 de Latitud Norte y 155 metros de
Altitud. Este Hito, de segunda clase, fu6 inaugurado por la Comisi6n Mixta, como consta en el
Acta de fecha 12 de febrero de 1938, y aparece en el plano respectivo (plano No 12), firmados :
el Acta, por los comisionados sefiores Eduardo SEGURA A., por parte de Colombia y J. R. GuIZADO,
por parte do Panami; y el piano, por los comisionados sefiores Dario Rozo M. y Eduardo SEGURA A.,
por parte de Colombia y Macario SOLIS y J. R. GUIZADO, por parte de Panamd.

Niiniero 12, denominado Hito de Mangle, situado en el divorcio de aguas entre las vertientes
orientales de los dos Montorod6, afluente del rio Salaquf, y Guayabo, afluente del rio Mangle y
cuyas coordenadas geogrificas son : 770 35' 39".8 de Longitud al Oeste del meridiano de Greenwich,
70 32' 12".4 de Latitud Norte y 470 metros de Altitud. Este Hito, de segunda clase, fu6 inaugurado
por la Comisi6n Mixta, como consta del Acta do fecha IO de abril de 1937, y aparece en el piano
respectivo (plano No 9), firmados: el Acta, por los comisionados sefiores Dario Rozo M., por parte
de Colombia y Macario SOLIS, por parte do Panam i; y el piano, por los comisionados sefiores Dario
Rozo M., por parte de Colombia y Macario SOLIS, por parte de Panami.

Nzinero 13, denominado Hilo del Cruce, ubicado en el sitio denominado '(El Cruce )) quo esti
en el divorcio do aguas entre el Rio Jurad6 y la quebrada ucBalsitas ,, afluente del Rio ((Balsas )
y cuyas coordenadas geogrificas son : 770 44' 05".5 de Longitud al Oeste del meridiano do Greenwich,
70 28' 25".5 do Latitud Norte y 250 metros de Altitud. Este Hito, de segunda clase, fud inaugurado
pot la Comisi6n Mixta, como consta en el Acta do fecha 14 do febrero do 1937 y aparece on el piano
respectivo (piano No io), firmados: el Acta, por los comisionados seiores Dario Rozo M., por parte
do Colombia y Macario SoLIs, por parte do Panami; y cl plano, por los comisionados sefiores Dario
Rozo M. y E. GAMBA E., por parte de Colombia y Ruben Nuizz, por parte de Panamd.

Nihnero 14, denominado Hilo dcl Paci/ico, emplazado en un punto sobre la costa del Oc6ano
Pacifico, equidistante do Cocalito y Ardita, cuyas coordenadas geogrificas son : 770 53' 20".9 de
Longitud al Ocste del moridiano do Greenwich, 70 12' 39".3 do Latitud Norte y 26 metros de Altitud.
Este Hito, do primora clase, fu6 inaugurado por la Comisi6n Mixta, como consta, on el Acta de fchba
6 de junio de 1937 y aparece en el piano respectivo (piano No ii), firmados: ei Acta, por los comi-
sionados seiiores E. GAAMBA E., por parte do Colombia y Macario SOLIS, por partc de Panamd ;
y ei piano, por los comisionados sefiores Dario Rozo M. y E. GAMBA E., por parto do Colombia
y Macario SOLIS y Ruben NufEz, por parte de Panami.

Do conformidad con lo acordado en el Acta de ]a quinta sesi6n de la Comisi6n Mixta, fechada
cl 2 do enero do 1936, en la ciudad de PanamA, los hitos do primera clase que son el No i, o Hito
de la Punta Noroeste del Cabo Tibur6n, y el No 14, o Hito del Pacifico, constan do 5 figuras
geom6tricas superpuestas cuyas dimensiones y contornos se indican a continuaci6n :

I) Una primera base prismoidal tetragonal regular de ciento sesenta centimetros
por lado en sus bases y treinta centfmetros de altura.

2) Sobre esta base descansa un tronco de pirdmide regular do cuatro caras, diez
centimetros de altura y ciento sesenta y ciento veinte centfmetros por cada lado de sus
bases inferior y superior, respectivamente.

3) Corona este tronco un prisma tetragonal regular de ciento veinte centimetros
por lado en sus bases y veinte centimetros de altura.

4) Sobre este segundo prisma, descansa un segundo tronco de pirimide, tambi6n
tetragonal y regular, de ciento setenta y cinco centfmetros de altura, y ochenta y cincuenta
centimetros por cada lado de sus bases inferior y superior, respectivamente, tronco que,
sirviendo de cuerpo principal al hito, esti, finalmente, coronado por

5) Una pinimide tetragonal regular de cincuenta centimetros por cada lado do su
base y veinte centimetros de altura del v6rtice.

Estos hitos tienen una altura neta aproximada dc doscientos cincuenta y cinco centimetros.
Los Hitos de segunda clase, que son, el nimero 2, o Hito del Cerro Medio; el nlmero 3, o Hito

del Camino Zapzurro-la-Miel; el ndimero 4, o Hito do Parado; el ndimero 5, o Hito de Sande; el
No 4500



1939 League of Nations - Treaty Series. 241

ndmero 6, o Hito de Chucurtf; el ndimero 7, o Hito del Empalme; el nimero 8, a Hito del Cerro
Gandi; el nimero 9, o Hito de Tanela; el mimero IO, o Hito de Alto Lim6n; el numero Ii, o Hito
del Palo de Las Letras; el nimero 12, o Hito de Mangle, y el niimero 13, o Hito del Cruce, constan
de 3 figuras geomdtricas tetragonales, superpuestas asf :

i) Una base prismoidal regular de veinte centfmetros de altura por ciento veinte
centfmctros en cada lado de sus bases.

2) Sobre esta base, descansa el cuerpo del Hito que esti constitufdo por un tronco
de pir.imide regular de ciento setenta y cinco entimetros de altura, y ochenta y cincuenta
centfmetros por lado de cada una de sus bases inferior y superior, respectivamente.

3) Finalmente, una pirimide de cincuenta centfmetros por cada lado de su base
y veinte centlmetros de altura del v~rtice.

Estos hitos alcanzan una altura neta aproximada de doscientos quince centfmetros.
Todos estos hitos estin construfdos de concreto de cemento y cada uno de eos tiene incrustadas

en los costados del cuerpo del Hito, placas de bronce, en nidmero de tres ; en una de ellas, en relieve,
esti el escudo de la Reptdblica de Colombia y al pi6 se lee la palabra Colombia ; en otra, el escudo
de la Repdblica de Panami y al pi6 de este la palabra Panamd, tambi~n en relieve, y en la tercera
se encuentran inscritas las coordenadas geogrdficas correspondientes a cada Hito, asf como la fecha
de su erecci6n.

Deseosos de eliminar cualquier elemento de incertidumbre o cualquier divergencia de inter-
pretaci6n que pudiera sur~ir en adelante acerca de la ubicaci6n y colocaci6n del Hito de los ((Altos
de Aspav6 ), los dos Gobiornos convienen en precisar aliora las ( coordenadas aproximadas, que
menciona el punto tercero del Canje de notas de 1937 por un punto exacto y definitivo que se define
- ne varietur - asf : la intersecci6n del meridiano de 770 47' 33" con el divorcio de aguas entre
los rfos Jurad6 y Balsas.

Los dos Gobiernos convienen en declarar que el Hito de los Altos de Aspavd de que trata el
punto tercero del Canje de notas de tres (3) de diciembre de mil novecientos treinta y siete (1937),
y cuyo punto exacto y definitivo de ubicaci6n queda precisado en los t6rminos del pdrafo precedente
de la presente nota y los dos hitos que sefialan en sus extremos la direcci6n de la recta Aspav6-
Paclfico, quedan comprendidos en el punto segundo del precitado Canje y que, por lo tanto, cuando
uno de los dos Gobiernos est6 interesado en la erecci6n de estos hitos, dicho Gobierno podri hacerlo,
a su propia costa, previo aviso dado Oportunamente al otro Gobierno, con el objeto de que dste
pueda enviar un representante suyo, debidamente facultado, no solo para presenciar esos trabajos,
sino tambi6n, para firmar de comiln acuerdo las actas correspondientes.

Para dar cumplimiento al inciso noveno del Canie de notas de fechas II y 13 de enero de 1932',

insertas en el Acta inaugural de la Comisi6n Mixta de fecha 6 de diciembre de 1935, los dos Gobiernos
convienen en definir la lIfnea divisoria demarcada entre los dos parses, asi :

El punto incial de esa lfnea de frontera estA definido por la punta Noroeste del Cabo Tibur6n donde

hay un Hito de primera clase, cuyas coordenadas geogrdficas son: 770 2I' 5o".9 al Oeste de Greenwich;

Latitud 80 41' 07".3 al Norte y Altitud 8I metros ; sigue por el divisor de aguas paando por ci

Cerro Medio, en el punto en donde cstA erigido el RIito nimero 2, denominado Hito del Cerro Medio,
de segunda clase, cuyas coordenadas geogrificas son: Longitud 770 21' 28".1 al Oeste de Greenwich;

Latitud 80 40' 45".o al Norte y Altitud 151.4 metros ; y por el Hito ndmero 3, designado con el

nombre de Hilo del Camino Zapzzurro-La Aliel, de segunda clase, cuyas coordenadas geogrAficas

son : Loneitud 770 21' 46".8 al Oeste de Greenwich ; Latitud 80 40' 17".7 al Norte y Altitud 77.4
metros ; sigue p r el filo de la cordillera hasta el Cerro Parado, donde se halla el Hito numero 4,
dosignado con ei nombre de Hito de Parado, de segunda clase, cuyas coordenadas geograficas son:

Longitud 770 21' 3a".7 al Oeste de Greenwich; Latitud 80 38' 58".9 al Norte y Altitud 373.3 metros;

y luego, tambi6ni por el divisor de aguas, de donde se originan las pequeias fuentes del Rio de La

Miel, lacia el Occidente, hasta el Cerro Sande, donde se construy6 un Hitdo e segunda clase, e

nfimero 5 denominado Hilo de Sande, cuyas coordenadas geogrAficas son : Longitud 770 22' 26".5

al Oeste de Greenwich ; Latitud 80 39' 08".4 al Norte y Altitud 440.1 metros. La descripci6n de
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esta parte de ]a frontera fu6 adoptada por los dos Gobiernos en el Canje de notas de fechas 7 Y 10
de diciembre de 1936.

Del Cerro Sande sigue la frontera por el divorcio de aguas entre los rfos Chucurtf y Acandf
a pasar por el Hito nimero 6, denominado Hilo de Chucurti, que es de segunda clase y cuyas
coordenadas son : Longitud 770 23' 44".2 al Oeste de Greenwich ; Latitud 80 36' 38".8 al Norte
y Altitud 169.5 metros ; continda la frontera por el divorcio de aguas hasta el sitio del empalme
con las cordillera principal pasando por el punto sefialado por el Hito nuimero 7, denominado
Hilo del Empalme, que es de segunda clase y cuyas coordenadas son : Longitud 770 26' 03 ".4
al Oeste de Greenwich ; Latitud 80 33' 50".o al Norte y Altitud 732 metros ; contindia la frontera
por la lIfnea divisoria de aguas entre los Oc~anos Atlnitico y Pacffico en ]a cordillera denominada
del Darien, a pasar por el Hito ubicado en el Cerro de Gandf, Hito ndmero 8, denominado Hito
de Gandi, de segunda clase y cuyas coordenadas geogrAficas son : Longitud 770 27' oi".O al Oeste
de Greenwich ; Latitud 80 30' 58".6 al Norte y Altitud ii6o metros; continufa la frontera por la
misma divisoria de aguas a pasar por el Hito ndmero 9, denominado Hilo de Tanela, de segunda
clase, cuyas coordenadas geogrdficas son: Longitud 770 17' 33".o al Oeste de Greenwich ; Latitud
801 3' 29".6 al Norte y Altitud 1,415 metros ; continfia la lfnea fronteriza por ]a misma divisoria
de aguas a dar al Hito emplazado en el Alto Lim6n, Hito nfimero iO, denominado Hito de Alto
Limdn, de segunda clase y cuyas coordenadas geogrAficas son: Longitud 770 09' 24".1 al Oeste
de Greenwich ; Latitud 70 58' 17".8 al Norte y Altitud 604.7 metros ; sigue la frontera por la misma
lIfnea divisoria de aguas a pasar por el Hito nimero iI, denominado Hito del Palo de las Letras,
de segunda clase, cuyas coordenadas geogrificas son: Longitud 770 20' 40".0 al Oeste de Greenwich;
Latitud 70 50' 45".9 al Norte y Altitud 155 metros; continia la frontera por la misma divisoria
de aguas a dar con el Hito ndmero 12, denominado Hito de Mangle, de segunda clase y cuyas
coordenadas geogrdficas son : Longitud 770 35' 39".8 al Oeste de Greenwich ; Latitud 70 32' 12".4
al Norte y Altitud 470 metros ; contintta ]a frontera por la misma divisoria de aguas, rodeando
]as fuentes que forman el rio Salaquf y continda despuds por la lfnea divisoria de aguas entre los
rios Jurad6 y Balsas a pasar por el Hito nimero 13, denominado Hilo del Cruce, de segunda clase
y cuyas coordenadas geogrificas son : Longitud 770 44' 05".5 al Oeste de Greenwich ; Latitud70 28' 25".5 al Norte y Altitud 250 metros ; sigue la frontera por el divorcio de aguas entre los
rios Jurad6 y Balsas hasta los ((Altos de Aspav6 ,) en el punto en donde este divorcio es cortado
por el meridiano de 770 47' 33" al Oeste de Greenwich que es el que define las coordenadas aprom-
madas conforme a lo pactado por los dos Gobiernos en el Canje de notas de 3 de diciembre de 1937,
para resolver la cuesti6n que fu sometida a su decisi6n por la Comisi6n Mixta en el Acta ntimero
8 de fecha 13 de septiembre de 1937 y conforme a lo acordado en el presente Canje de notas para
determinar el punto exacto y definitivo de la ubicaci6n del Hito de los c Altos de Aspav6 s. Partiendo
del punto de los (( Altos de Aspav6 ) asi descrito, ]a frontera sigue por una Ifnea recta al Hito de
primera clase del Litoral Pacffico situado en el punto equidistante entre Cocalito y La Ardita,
Hito nuimero 14, denominado Hito del Paci ico, cuyas coordenadas son : Longitud 770 53' 20".9
al Oeste de Greenwich ; Latitud 70 12' 39".3 al Norte y Altitud 26 metros.

Los dos Gobiernos declaran definitivamente conclufdos los trabajos de ]a Comisi6n Mixta
creada por el Art. II del Tratado de Lfmites de fecha 20 de agosto de 1924, el cual se considera
cumplido y plenamente ejecutado por ambas Altas Partes contratantes y desde este momento
cada uno de los dos paises queda en posesi6n de sus respectivos territorios.

Me congratulo con Vuestra Excelencia por ]a feliz terminaci6n de ]a delimitaci6n entre nuestros
paises y aprovecho ]a oportunidad para renovar a Vuestra Excelencia las expresiones de mi mis
distinguida consideraci6n.

(Fdo.) Alberto CAMACHO ANGARITA,

Ministro de Colombia. s

En respuesta, me complazco en manifestar a Vuestra Excelencia, a nombre de mi Gobierno,
que estoy en un todo de acuerdo con el contenido de la nota de Vuestra Excelencia arriba transcrita,

N
o

4500



1939 League of Nations - Treaty Series. 243

expresando a mi turno ]a satisfacci6n que me causa ]a feliz terminaci6n de la delimitaci6n de
nuestra frontera.

Con tan grato motivo, sfrvase aceptar Vuestra Excelencia el testimonio reiterado de mi mis
alta consideraci6n.

(Fdo.) Narciso GARAY,
Secretario de Relaciones Exteriores

A Su Excelencia y Comnunicaciones.

Doctor Alberto Camacho Angarita,
Enviado Extraordinario y

Ministro Plenipotenciario de Colombia,
Ciudad.

Es fiel copia.
Juan B. Chevalier,

Subsecretario de Relaciones
Exteriores y Comunicaciones.
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1 TRADUCTION.

No 4500. - flCHANGE DE NOTES ENTRE LES GOUVERNEMENTS DE
LA COLOMBIE ET DU PANAMA COMPORTANT UN ACCORD
RELATIF A LA DIELIMITATION DE LA FRONTItRE ENTRE
LES DEUX PAYS, EN EXRCUTION DU TRAITfl DU 20 AOUT 1924.
PANAMA, LE 17 JUIN 1938.

I.

LI-GAIION DE COLOMBIE.
PANAMA.

PANAMA (R. P.), le 17 iuin 1938.
MONSIEUR LE MINISTRE,

Vous savez que par l'change de notes en date du 3 d~cembre de l'annoe dernibre, les deux
gouvernements ont reconnu que, pour l'ach~vement total de la d6limitation des fronti6res entre
les deux pays, il ne restait plus qu'. 6tiger une borne intermn6diaire entre celles qui ont dlj 6t
tablies aux lieux dits Mangle et Alto Lim6n et celle qui signale les hauteurs d'Aspav6. Mais 6tant

donn6 dune part que la Commission mixte a d6jh 6rig6 le 12 f6vrier de cette ann6e la borne vis~e
par le premier point de l'accord en question au lieu dit c Palo de las Letras ) sur la ligne de partage
des eaux de la chaine du Darien, d'autre part que la saison des pluies a commenc6 dans la r6gion
fronti~re sans que la Commission mixte ait achev6 la construction de la borne d'Aspav6, point
qui, par ailleurs, est ddj& parfaitement d6fini et 6tabli au numlro 3 de l'6change de notes
susmentionn6 et qui se trouve prdcis6 dans la pr6sente note, j'ai 1honneur de confirmer & Votre
Excellence 1 accord auquel nous avons abouti au cours des conversations de ces derniers jours
et qui, aux termes des instructions que j'ai reques de mon gouvernement, est consign6 dans la
prdsente note.

Cet accord a pour objet d'dviter que les Commissions de d61imitation de nos deux pays ne
demeurent inactives pendant la longue saison hivernale et d' ajourner A plus tard, si les circonstances
I'exigent, la formalit6 de la construction de la borne pr6cite des hauteurs d'Aspav6.

Tous les travaux do d6limitation effectuds par la Commission mixte colombo-panam6enne
6tant achev6s, et l'article 3 du Trait6 do delimitation de 1924 6tant ainsi exdcutd, les deux
gouvernements approuvent lesdits travaux et considbrent comme ddfinitives la construction et la
localisation des bornes suivantes :

Borne nundro i, ddnommde borne de la Pointe nord-ouest due cap Tiburon, situ6e au sommet
de la pointe nord-ouest du cap Tiburon et dont les coordonn~es g6ographiques sont : 770 21' 50",9
de longitude ouest du m6ridien de Greenwich, 80 41' 7",3 de latitude nord et 81 m6tres d'altitude.
Cette borne de premire classe a 6t6 inaugur6e par la Commission mixte, comme il ressort du
proc6s-verbal en date du 25 mai 1937 ainsi que du plan correspondant, sign~s : le procs-verbal,
par les commissaires Eduardo SEGURA A., Milciades A. PULIDO au nom de la Colombie et
J. R. GuIZADO au nom du Panama; le plan, par les commissaires Dario Rozo et Eduardo SEGURA A.
au nom do la Colombie, Macario SOLIS et J. R. GUIZADO au nom du Panama.

Borne nundro 2, d6nomm6e borne du coteau inddian, situde sur la ligne de s6paration des baies
de Zapzurro et La Miel, dont les coordorm6es g6ographiques sont : 770 21' 28",I de longitude ouest

I Traduit par le Secr6tariat de la Socit6 des Nations, h, titre d'information.
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I TRANSLATION.

No. 4500. - EXCHANGE OF NOTES BETWEEN THE GOVERNMENTS
OF COLOMBIA AND PANAMA CONSTITUTING AN AGREEMENT
FOR THE DELIMITATION OF THE BOUNDARY BETWEEN THE
TWO COUNTRIES, IN EXECUTION OF THE TREATY OF AUGUST
20TH, 1924. PANAMA, JUNE 17TH, 1938.

I.

LEGATION or COLOMBIA.
PANAMA.

PANAMA (R. P.), June 17th, 1938.
YOUR EXCELLENCY,

As you are aware, by the exchange of notes dated December 3rd of last year, the two
Governments recognised that, to complete the total delimitation of the frontier between the two
countries, there remained only the erection of a boundary-mark between those already erected
at Mangle and Alto Lim6n and that marking the Heights of Aspav6. Since, however, the Mixed
Commission set up, on February i2th of this year, the boundary-mark referred to in point No. i
of the Agreement in question, at the place known as "Palo de las Letras" on the watershed of the
waters of the Darien range, and as the rainy season began in the frontier district before the Mixed
Commission had completed the erection of the boundary-mark at Aspav6 - a point which, however,
is already fully defined and established in point No. 3 of the above-mentioned exchange of notes
and is exactly described in the present note - I have the honour to send Your Excellency
confirmation of the Agreement which we have reached during the conversations of the last few
days. In accordance with instructions I have received from my Government, this Agreement is
set forth in the present note.

This Agreement has been concluded in order that the Delimitation Commissions of our two
countries may not have to remain inactive during the long winter season, and to postpone until
later, should circumstances require, the formality of erecting the above-mentioned boundary-mark
on the Heights of Aspav6.

All the delimitation work carried out by the Mixed Colombian-Panamese Commission being
completed, and Article 3 of the Boundary Treaty of 1924 having thus been put into effect, the
two Governments approve the said work and regard as final the erection and site of the following
boundary-marks :

No. i, known as the boundary-mark of the North-West P, 'it ol Capc Tiburon. It is situated
at the top of the north-west point of Cape Tiburon, and its geographical co-ordinates are : longitude
770 21' 50".9 west of Greenwich meridian, latitude 80 41' 7".3 north, and altitude 81 metres.
This first-class boundary-mark was established by the Mixed Commission, as shown by the record
dated May 25th, 1937, and the corresponding plan, signed respectively by commissioners Eduardo
SEGURA A. and Milciades A. PULIDO on behalf of Colombia and J. R. GuIzADo on behalf of Panama,
and by commissioners Dario Rozo and Eduardo SEGURA A. on behalf of Colombia and Macario
SOLIS and J. R. GUIZADO on behalf of Panama.

No. 2, known as the boundary-mark of the Median Ridge. It is situated on the line of separation
of the bays of Zapzurro and La Mid, and its geographical co-ordinates are : longitude 770 21' 28".1

I Translated by the Secretariat of the League of Nations, for information.
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du m6ridien de Greenwich, 80 40' 45",o de latitude nord et 151,4 m6tres d'altitude. Cette borne de
deuxi~me classe a t6 inaugur&c par la Commission mixte, comme il ressort du proc~s-verbal en
date du 25 mai 1937 ainsi que du plan correspondant, sign6s : le proc~s-verbal, par les commissaires
Eduardo SEGURA A. au nom do la Colombie et J. R. GUIZADO au nom du Panama; le plan, par les
commissaires Dario Rozo et Eduardo SEGURA A. au nom de la Colombie, Macario SOLIS et J. R.
GUIZADO au noin du Panama.

Borne numnetro 3, d6nomm6c borne de la route Zapzurro-La Miel, situ~e au point oti la route de
Zapzurro ,A La Miel coupe la ligne de partage des caux des baies du m~me nom, et dont les coordonnes
g6ographiques sont : 770 zI' 46',8 do longitude ouest du m6ridien de Greenwich, 80 40' I7',7 de
latitude nord et 77,4 m~tres d'altitude. Cette borne do deuxi6me classe a 6t6 inaugur6e par la
Commission nixte, comme il ressort du proc~s-verbal pr6cit6 en date du 25 mai 1937 ainsi que du
plan correspondant qui est celui qui so rapporte aux bornes d6crites plus haut, documents sign6s :
le proc~s-verbal, par les commissaires Eduardo SEGURA A. au nom de la Colombie et J. R. GUIZADO
au nom du Panama; le plan, par les commissaires Dario Rozo et Eduardo SEGURA A. au nom de la
Colombie, Macario SOLIS et J. R. GUIZADO au nom du Panama.

Borne mandro 4, d6nommde borne de Parado, situ~e sur la ligne de partage des eaux du ravin
Capurgana et du ficuve La Miel et dont les coordonn~es g6ographiques sont : 770 21' 30",7 do
longitude ouest du m6ridien do Greenwich, 80 38' 58",9 de latitude nord et 373,3 metres d altitude.
Cette borne do deuxifme classe a 6t0 inaugur~e par la Commission mixte, comme il ressort du
proc~s-verbal en date du 29 mai 1937 ainsi quo du plan qui est celui ohi figurent les bornes
mentionn6es plus haut, documents signes: le proc~s-verbal, par les commissaires Eduardo SEGURA A.
au nom do la Colombie et J. R. GUIZADo an nom dti Panama; le plan, par les commissaires Dario
Rozo et Eduardo SEGURA A. au nom do la Colombie, Macario Sols et J. R. GUIZAOO au nom du
Panama.

Borne 1nunro 5, d6nommde borne de Sande, situ6e sur la m~me ligne de partage des eaux que
la borne de Parado, et dont les coordonndcs g6ographiques sont : 770 22' 26",5 de longitude ouest
du m6ridien de Greenwich, 80 39' 8",4 do latitude nord et 44o,i mtres d'altitude. Cette borne de
deuxi~me classe a 6t6 inaugur6e par la Commission mixte, comme il ressort du proc~s-verbal en
date du 29 mai 1937 ainsi que du plan correspondant qui est celui auquel se r~f~rent ls indications
relatives aux bornes pr6ce'demment 6numres, documents sign6s : le procs-verbal, par les
commissaires Eduardo SEGURA A. au nom de ]a Colombie et J. R. GUIZADo au nom du Panama ;
le plan, par les commissaires Dario Rozo M. et Eduardo SEGURA A. au nom de la Colombie, Macario
SOLIS et J. R. GuIZAno au nom du Panama.

Borne nuidro 6, d6nommde borne de Chucurti, situ6e sur la ligne de partage des oaux des fleuves
Armila et Acandi, et dont los coordonn6es g6ographiques sont : 770 23' 44",2 do longitude ouest
du m6ridie do Greenwich, 80 36' 38",8 do latitude nord et 169,5 mntres d'altitude. Cette borne do
deuxi~me classe a Wt inaugurde par Ia Commission mixto, comme ii ressort du procbs-verbal en date
du 28 mai 1937 ainsi que du plan correspondant (plan num6ro 5), sign~s: le proc~s-verbal, par les
commissaires Eduardo SEGURA A. au nom de la Colombie et J. R. GUIZADO au nom du Panama,
le plan, par les commissaires Dario Rozo M. et Eduardo SEGURA A. au nom do la Colombie, Macario
SoLIS et J. R. GUIZADO au nom du Panama.

Borne monmro 7, d~nomm~e borne de l'embrancheinent, situ6e sur la ligne de partaqe des caux
mentionn6e plus haut et dont les coordonn~es g~ographiques sont : 770 26' 3",4 de longitude ouest
du m~ridien de Greenwich, 80 33' 5o",o do latitude nord et 732 m6tres d'altitude. Cette borne de
deuxi~me classe a 6t0 inaugurde par la Commission mixte, comme il ressort du proct-s-verbal en
date du 29 janvier 1937 ainsi quo du plan correspondant (plan num6ro 6), signs: le proc~s-verbal,
par les commissaires Eduardo SEGURA A. au nora de la Colombie et Juan GALINDO au nom du
Panama; le plan, par les commissaires Dario Rozo M. et E. SEGURA A. au nom de la Colombie,
Macario SoLIs et Juan GALINDO au nom du Panama.

Borne numiro 8, ddnomm~e borne du coteau de Gandi, situ~e sur la ligne de partage des caux
et dont les coordonn~es gfographiques sont : 770 27' I",o de longitude ouest du m6ridien do
Greenwich, 80 30' 58",6 do latitude nord et i.i6o m~tres d'altitude. Cette borne do deuxi~me classe

No 4500



1939 League of Nations - Treaty Series. 247

west of Greenwich meridian, latitude 80 40' 45".o north, and altitude 151.4 metres. This second-class
boundary-mark was established by the Mixed Commission, as shown by the record dated May 25th,
1937, and the corresponding plan, signed respectively by commissioners Eduardo SEGURA A. on
behalf of Colombia and J. R. GUIZADO on behalf of Panama, and by commissioners Dario Rozo
and Eduardo SEGURA A. on behalf of Colombia and Macario SOLIs and J. R. GuIZADO on behalf
of Panama.

No. 3, known as the boundary-mark of the Zapzurro-La Miet Road, situated at the point at
which the road from Zapzurro to La Miel traverses the line of division of the waters of the bays
of the same name, the geographical co-ordinates of which are : longitude 770 21' 46".8 west of
Greenwich meridian, latitude 80 40' 87" 8. north, and altitude 774. metres. This second-class
boundary-mark was established by the Mixed Commission, as shown by the above-mentioned
record dated May 25th, 1937, and the corresponding pIlan, which is the same as that relating to the
boundary-marks described above, signed respectively by commissioners Eduardo SEGURA A. on
behalf of Colombia and J. R. GUIZADO on behalf of Panama, and by commissioners Dario Rozo
and Eduardo SEGURA A. on behalf of Colombia and Macario SoLIs and J. R. GUIZADO on behalf
of Panama.

No. 4, known as the boundary-mark of Parado, situated on the watershed of the Capurgana
ravine and the La Mi river, the geographical co-ordinates of which are : longitude 770 21' 30 .7
west of Greenwich meridian, latitude 80 38' 58".9 north, and altitude 373.3 metres. This second-
class boundary-mark was established by the Mixed Commission, as shown by the record dated
May 29th, 1937, and the plan, which is that showing the boundary-marks mentioned above,
signed respectively by commissioners Eduardo SEGURA A. on behalf of Colombia and J. R. GuIZADO
on behalf of Panama, and by commissioners Dario Rozo and Eduardo SEGURA A. on behalf of
Colombia and Macario SoLis and J. R. GUIZADO on behalf of Panama.

No. 5, known as the boundary-mark of Sande, situated on the same watershed as the Parado
boundary-mark, the geographical co-ordinates of which are : longitude 770 22' 26".5 west of
Greenwich meridian, latitude 80 39' 8".4 north, and altitude 16o.5 metres. This second-class
boundary-mark was established by the Mixed Commission, as shown by the record dated May 29th,
1937, and the corresponding plan, which is that to which the indications concerning the boundary-
marks enumerated above refer, signed respectively by commissioners Eduardo SEGURA A. on behalf
of Colombia and J. R. GUIZADO on behalf of Panama, and by commissioners Dario Rozo M. and
Eduardo SEGURA A. on behalf of Colombia and Macario SoLls and J. R. GUIZADO on behalf of
Panama.

No. 6, known as the boundary-mark of hucurti, situated on the watershed of the rivers
Armila and Acandi, the geographical co-ordinates of which are : longitude 770 23' 44".2 west of
Greenwich meridian, latitude 80 36' 38".8 north, and altitude 169.5 metres. This second-class
boundary-mark was established by the Mixed Commission, as shown by the record dated May 28th,
1937, and the corresponding plan (plan No. 5), signed respectively by commissioners Eduardo
SEGURA A. on behalf of Colombia and J. R. GUIZADO on behalf of Panama, and by commissioners
Dario Rozo M. and Eduardo SEGURA A. on behalf of Colombia and Macario SoLs and J. R. GUIZADO
on behalf of Panama.

No. 7, known as the boundary-mark of the junction, situated on the watershed of the waters
mentioned above, the geographical co-ordinates of which are : longitude 770 26' 3".4 west Of
Greenwich meridian, latitude 8033'501.o north, and altitude 732 metres. This second-class boundary-
mark was established by the Mixed Commission, as show. by the record dated January 29 th,
1937, and the corresponding plan (pan No. 6), signed respectively by commissioners Eduardo
SEGURA A. on behalf of Colombia and Juan GALINDO on behalf of Panama, and by commissioners
Dario Rozo M. and E. SEGURA A. on behalf of Colombia and Macario SOLIS and Juan GALINDO
on behalf of Panama.

No. 8, knowvn as the boundary-mark of the Gandi Ridge, situated on the line of the watershed,
the geographical co-ordinates of which are :longitude 770 27' 111.0 west of Greenwich meridian,
latitude 80 30' 58".6 north, and altitude i,i6o metres. This second-class boundary-mark was
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a t6 inaugurde par la Commission mixte, comme il ressort du proc~s-verbal en date du 20 janvier
1937 ainsi que du plan correspondant (plan numdro 6), signds : le proc~s-verbal, par les commissaires
Eduardo SEGURA A. au nom de la Colombie et Juan GALINDO au nom du Panama ; le plan, par les
commissaires Dario Rozo M. et E. SEGURA A. au nor de ]a Colombie, Macario SOLIS et Juan
GALINDO au nom du Panama.

Borne numdro 9, ddnomm~e borne de Tanela, situde sur la ligne de partage des eaux et dont les
coordonn6es gdographiques sont : 770 17' 33",o de longitude ouest du m6ridien de Greenwich,
80 13' 29",6 de latitude nord et 1.415 metres d'altitude. Cette borne de deuxibme classe a 6td inaugurde
par la Commission mixte, comme il ressort du proc~s-verbal du 9 avril 1937 ainsi que du plan
correspondant (plan numlro 7), signds: le proc~s-verbal, par les commissaires Eduardo SEGURA A.
au nom de ]a Colombie et Juan GALINDO au nom du Panama ; le plan, par les commissaires Dario
Rozo M. et Eduardo SEGURA A. au nom de la Colombie, Macario SOLIs et Juan GALINDO au nom
du Panama.

Borne numdro io, ddnommde borne d'Alto Limdn, situde sur la ligne de partage des eaux et
dont les coordonndes gdographiques sont : 770 9' 24",I de longitude ouest du mridien de Greenwich,
70 58' 17",8 de latitude nord et 604,7 mbtres d'altitude. Cette borne de deuxi me classe a#6
inaugure par la Commission mixte, comme il ressort du proc~s-verbal en date du 8 mai 1937 ainsi
que du plan correspondant (plan num6ro 8), signds: le procts-verbal, par les commissaires Eduardo
SEGURA A. au nom de la Colombie et Juan GALINDO au nor du Panama; le plan, par les
commissaires Dario Rozo M. et Eduardo SEGURA A. au nom de la Colombie, Macario SOLIs et
Juan GALINDO au nom du Panama.

Borne numndro ii, ddnommde borne du Palo de Las Letras, situde sur ]a ligne de partage des
caux et sur la route ou le chemin qui unit le village de Paya au lieu dit ((Bouches du Tul (confluent
du Tul6 et du Cacarica), et dont les coordonndes gdographiques sont : 770 20' 40",o de longitude
ouest du mdridien de Greenwich, 70 50' 45",9 de latitude nord et 155 m~tres d'altitude. Cette
borne de deuxi~me classe a 6t6 inaugure par la Commission mixte, comme il ressort du procts-verbal
en date du 12 f6vrier 1938 ainsi que du plan correspondant (plan numdro 12), signds: le procbs-verbal,
par les commissaires Eduardo SEGURA A. au nom de la Colombie et J. R. GUIZADo au nom du
Panama ; le plan, par les commissaires Dario Rozo M. et Eduardo SEGURA A. au nom de la Colombie,
Macario SOLIs et J. R. GUIZADO au nom du Panama.

Borne nidro 12, dtnommde borne de Mangle, situde sur la ligne de partage des eaux entre les
versants orientaux des rivires Montorod6, affluent du Salaqui, et Guyabo, affluant du Mangle,
et dont les coordonndes gdographiques sont : 770 35' 39",8 de longitude ouest du mcridien de
Greenwich, 70 32' 12",4 de latitude nord et 470 m6tres d'altitude. Cette borne de deuxi6me classe
a td inaugure par la Commission mixte, comme il ressort du procds-verbal en date du IO avril
1937 ainsi que du plan correspondant (plan num6ro 9), signds: le procds-verbal, par les commissaires
Dario Rozo M. au nom de la Colombie et Macario SOLIs au nom du Panama; le plan, par les
commissaires Dario Rozo M. au nom de la Colombie et Macario SOLIs au nom du Panama.

Borne numdro X3, ddnommde borne du Cruce, situde au lieu dit ((El Cruce",, sur la ligne de partage
des eaux de la rivire Jurado et du torrent ( Balsitas n, affluent de la rivire ((Balsas ), et dont les
coordonndes gdographiques sont : 770 44' 5",5 de longitude ouest du mdridien de Greenwich,
70 28' 25",5 de latitude nord et 250 mbtres d'altitude. Cette borne de deuxi~me classe a t6 inauurle
par ]a Commission mixte, comme il ressort du procls-verbal en date du 14 f6vrier 1937 ainsi que
du plan correspondant (plan numdro io), sign6s : le proc~s-verbal, par les commissaires Dario
Rozo M. au nom de la Colombie et Macario SOLIs an nom du Panama ; le plan, par les commissaires
Dario Rozo M. et E. GAMBA E. au nom de la Colombie et Ruben NUIREZ au nom du Panama.

Borne numdro 14, ddnommde borne du Pacifique, situde en un point sur le littoral de l'oc6an
Pacifique 6quidistant de Cocalito et d'Ardita, dont les coordonndes gdographiques sont : 770 53' 20",9
de longitude ouest du m6dridien de Greenwich, 70 12' 39",3 de latitude nord et 26 m6tres d'altitude.
Cette borne de premire classe a tt inaugure par la Commission mixte, comme il ressort du
procs-verbal en date du 6 juin 1937 ainsi que du plan correspondant (plan numdro ii), signds :
le proc~s-verbal, par les commissaires E. GAMBA E. au nom de Ia Colombie et Macario SOLis an nom
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established by the Mixed Commission, as shown by the record dated January 20th, 1937, and the
corresponding plan (plan No. 6), signed respectively by commissioners Eduardo SEGURA A.
on behalf of Colombia and Juan GALINDO on behalf of Panama, and by commissioners Dario
Rozo M. and E. SEGURA A. on behalf of Colombia and Macario SoLIs and Juan GALINDO on
behalf of Panama.

No. 9, known as the boundary-mark of Tanela, situated on the line of the watershed, the
geographical co-ordinates of which are longitude 770 7' 33".o west of Greenwich meridian, latitude
80 13' 29".6, north, and altitude 1,415 metres. This second-class boundary-mark was established
b the Mixed Commission, as shown by the record dated April 9th, 1937, and the corresponding
plan (plan No. 7), signed respectively by commissioners Eduardo SEGURA A. on behalf of
Colombia and Juan GALINDO on behalf of Panama, and by commissioners Dario Rozo M. and
Eduardo SEGURA A. on behalf of Colombia and Macario SOLIS and Juan GALINDO on behalf of
Panama.

No. io, known as the boundary-mark of Alto Limdn, situated on the line of the watershed,
the geographical co-ordinates of which are longitude 770 9' 24"-1 west of Greenwich meridian,
latitude 70 58' 17".8 north, and altitude 604.7 metres. This second-class boundary-mark was
established by the Mixed Commission, as shown by the record dated May 8th, 1937, and the
corresponding plan (plan No. 8), signed respectively by commissioners Eduardo SEGURA A.
on behalf of Colombia and Juan GALINDO on behalf of anama, and by commissioners Dario
Rozo M. and Eduardo SEGURA A. on behal of Colombia and Macario SOLIS and Juan GALINDO
on behalf of Panama.

No. ii, known as the boundary-mark of Palo de Las Letras, which is situated on the line of
the watershed and on the road or path betwent the village of Paya and the place known as e Mouths
of the TuM " (confluence of the TuM and the Cacarica), and the geographical co-ordinates of which
are longitude 770 20' 40".0, west of Grftnwich meridian, latitude 70 50' 45".9 north, and altitude
155 metres. This second-class boundary-mark was established by the Mixed Commission, as shown
by the record dated February 12th, 1938, and the corresponding plan (plan No. 12), signed
respectively by commissioners Eduardo SEGURA A. on behalf of Colombia and J. R. GUIZADO
on behalf of Panama, and by commissioners Dario Rozo M. and Eduardo SEGURA A. on behalf
of Colombia and Macario SOLIS and J. R. GUIzADO on behalf of Panama.

No. 12, known as the boundary-mark of Mangle, situated on the line of the watershed between
the eastern site of the rivers Montorod6, affluent of the Salaqui, and Guayabo, affluent of the Mangle,
and the geographical co-ordinates of which are : longitude 770 35' 39".8 west of Greenwich
meridian, latitude 70 32' 12".4 north, and altitude 470 metres. This second-class boundary-mark
was established by the Mixed Commission, as shown by the record dated April IOth, 1937, and
the corresponding plan (plan No. 9), signed iespeclively by commissioners Dario Rozo M. on behalf
of Colombia and Macano SOLIS on behalf of Panama, and by commissioners Dario Rozo M. on
behalf of Colombia and Macario SOLIS on behalf of Panama.

No. 13, known as boundary-mark d el Crucc, situated at the place known as " tEl Cruce
which is on the line of the watershed of the river Jurado and the " Balsitas " torrent, a tributary
of the " Balsas " river, and the geographical co-ordinates of which are longitude 770 44' 5".5
wvest of Greenwich meridian, latitude '7 28' 25".5 north, and altitude 250 metres. This
second-class boundary-mark wvas establishe~d by the Mixed Commission, as shown by the record
dated February 14h, 1937, and the corresponding plan (plan No. io), signed respectively by
commissioners Dario Rozo Ml. on behalf of Colombia and Mvacario SOLIS on behalf of Panama,
and by commissioners Dario Rozo M. and E. GAMn 3, E. on behalf of Colombia and Ruben NuREz
on behalf of Panama.

No. 14, known as the boundary-mnark of the Pacific, situated at thle point on the coast of the
Pacific Ocean at an equal distance from Cocalito and Ardita, the geographical co-ordinates of which
are: longitude 770 53' 20".9 west of Greenwvich meridian, latitude 70 12' Y9".3 north, and altitude
26 metres. This first-class boundary-mark was established by the Mixed Commission, as shown
by the record of June 6th, 1037, and the corresponding plan (plan No. ii). signed respectively
by commissioners E. GAMBA E. on behalf of Colombia and Macario SOLIS on behalf of Panama,
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du Panama ; le plan, par les commissaires Dario Rozo M. et E. GAmBA E. au nom de la Colombie,
Macario SOLIS et Ruben NufEs au nom du Panama.

Conformdment A la ddcision consigndc au procs-verbal de la cinqui~me sdance de la Commission
mixte tenue le 2 janvier 1936 A Panama, les bornes de premibre classe, A savoir la borne numdro i,
ou borne de ]a pointe nord-ouest du cap Tiburon, et la borne numdro 14, ou borne du Pacifique,
sont formcies dc cinq figures gdomtriques superposdes dont les dimensions et les contours sont
indiqu6s ci-apr~s :

I0 Un socle constitu6 par un prismoide tdtragonal rdgulier de cent soixante centim~tres
de c6t6 A la base et trente centim~tres de hauteur ;

20 Sur cc socle repose un tronc de pyramide r6gulier A quatre faces, de dix centim6tres
de hauteur, et dont la grande base et la petite base ont respectivement cent soixante
et cent vingt centimtres de c6t6 ;

30 Ce tronc de pyramide est couronn6 par un prisme tdtragonal r6gulier de cent vingt
centim~tres de c6td A ]a base et vingt centimetres de hauteur;

40 Sur cc deuxi6me prisme repose un second tronc de pyramide 6galement t6tragonal
et rdgulier de cent soixante-quinze centimbtres de hauteur et dont la grande base et la
petite base ont respectivement quatre-vingts et cinquante centim~tres de c6t6; cc
tronc, qui constitue Ic corps principal de la borne, est finalement couronn6 par :

50 Une pyramide tdtragonale r6guli6re de cinquante centimtres de c6t6 A la base et
vingt centimtres de hauteur.

Ces bornes ont une hauteur nette de deux cent cinquante-cinq centimbtres environ.
Les bornes de deuxi~me classe, qui sont les bornes numdro 2 ou borne du coteau median,

numro 3 ou borne de la route Zapzurro-La Miel, numdro 4 ou borne de Parado, numdro 5 ou borne
de Sande, numdro 6 ou borne de Chucurti, num6ro 7 ou borne de l'Embranchement, numdro 8 ou
borne du coteau de Gandi, numdro 9 ou borne de Tanela, num6ro IO ou borne d'Alto Lim6n,
numdro ii ou borne du Palo de las Letras, numro 12 ou borne de Mangle et num6ro 13 ou borne du
Cruce, sont formes de trois figures gdomdtriques t6tragonales superpos6es de la facon suivante :

io Un socle prismoidal rdgulier de vingt centim~tres de hauteur sur cent vingt
centim~tres de c6t6 A la base ;

20 Sur cc socle repose le corps de la borne constitu6 par un tronc de pyramide rdgulier
de cent soixante-quinze centimtres de hauteur et dont la grande base et la petite base
ont respectivement quatre-vingts et cinquante centim~tres de c6t6 ;

30 Enfin, tine pyramide de cinquante centim6tres de c6t6 A la base et vingt centimtres
de hauteur.

Ces bomes ont tine hauteur nette de deux cent quinze centimbtres environ.
Toutes ces bornes sont construites en b6ton, et chacune d'elles porte encastrdes sur les faces

du corps de la borne des plaques de bronze au nombre de trois ; sur 1 une d'elles figurent en relief
les arnes de la Rdpublique de Colombie et, au-dessous, le mot Colombia; sur 1'autre, les armes de
]a Rdpublique du Panama et, au-dessous, le mot Panama 6galement en relief; sur la troisi6me,
sont inscrites les coordonndes gdographiques de chaque borne ainsi que la date de son 6rection.

Ddsireux d'6carter tout 6l6ment d'incertitude ou toute divergence d'interprdtation qui pourrait
surgir AL ravenir concernant la localisation et 1'emplacement de la borne des c hauteurs d'Aspav6 n,
les deux gouvernements conviennent quc le moment est venu de prdciser les a coordonn6es
approximatives ,, dont il est question au numdro 3 de 1'6change de notes de 1937. Ce point est
ddsormais exactement et d6finitivement ddtermin6 nc variclur par l'intersection du mdridien
770 47' 33" avec la ligne de partage des eaux des rivi6res Jurado et Balsas.

Les deux gouvernements dcIarent d'un commun accord que la borne des hauteurs d'Aspav6
dont il est question au num6ro 3 de 1'6change de notes du trois (3) ddcembre mil neuf cent trente-sept
(1937) et dont la localisation exacte et d6finitive est prdcisde au paragraphe prdcddent de la prsente
note, ainsi que les deux bornes qui signalent les deux extrdmitds de la ligne droite Aspav6-Pacifique,
sont comprises dans le numdro 2 de l'change de notes prdcit6. En consdquence, si l'un des deux
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and by commissioners Dario Rozo M. and E. GAMBA E. on behalf of Colombia and Macario SOLIS
and Ruben NUREZ on behalf of Panama.

In accordance with the agreement contained in the record of the fifth meeting of the Mixed
Commission, held at Panama on January 2nd, 1936, the first-class boundary-marks, that is to
say, No. i or boundary-mark of the north-western point of Cape Tiburon and No. 14 or
boundary-mark of the Pacific, consist of five geometrical figures superimposed upon each other
the dimensions and shapes of which are as follows :

(I) A prismoid base formed by a regular tetragon measuring 16o cm. on each side
at the base and 30 cm. in height;

(2) On this base stands a truncated regular four-sided pyramid io cm. high, the
large and small bases of which measure respectively i6o and 120 cm. on each side;

(3) Upon this truncated pyramid there stands a regular tetragonal prism measuring
120 cm. on each side at the base and 20 cm. in height;

(4) On this second prism there is a second truncated pyramid, which is also tetra~onal
and regular, and 175 cm. high, the large and small bases of which measure respectively
8o and 50 cm. on each side ; this truncated pyramid, which constitutes the main part
of the boundary-mark, is crowned by

(5) A regular tetragonal pyramid of 50 cm. on each side at the base and 20 cm. high.

The clear height of these boundary-marks shall be about 255 cm.
The second-class boundary-marks, which are boundary-mark No. 2 or boundary-mark of

the Medium Ridge, No. 3 or boundary-mark of the Zapzurro-La Miel Road, No. 4 or boundary-mark
of Parado, No. 5 or boundary-mark of Sande, No. 6 or boundary-mark of Chucurti, No. 7 or bound-
ary-mark of the Junction, No. 8 or boundary-mark of the Gandi Ridge, No. 9 or boundary-mark
of Tanela, No. io or boundary-mark of Alto Lim6n, No. ii or boundary-mark of Palo de las Letras,
No. 12 or boundary-mark of Mangle, and No. 13 or boundary-mark of Cruce, consist of three
geometrical tetragonal figures, superimposed upon each other as follows:

(i) A regular prismoidal base, 20 Cm. in height and 120 cm. on each side at the
base ;

(2) Upon this base rests the main body of the boundary-mark, consisting of a regular
truncated pyramid, I65 cm. in height, and with lower and upper bases measuring 8o and
50 cm. respectively;

(3) Finally, a pyramid measuring 50 cm. on each side of its base and 20 cm. in
height.

The clear height of these boundary-marks shall be about 215 cm.
All these boundary-marks shall be built in concrete and each shall have three bronze plates

let into the sides of its body ; on one of them there shall appear in relief the arms of the Republic
of Colombia and below the word Colombia'; on the other, the arms of the Republic of Panama
and below them the word Panama, also in relief ; on the third there shall be inscribed the geogra-
phical co-ordinates of each boundary-mark and the date on which it was erected.

Desirous of eliminating any element of uncertainty or any differences of interpretation which
may hereafter arise in regard to the locality and site of the boundary-mark of the " Heights of
Aspav6 ", the two Governments agree that the time has come clearly to define "the approximate
co-ordinates referred to in No. 3 of the exchange of notes of 1937. This point is now exactly
and finally determined ne varietur as follows: the intersection of the meridian of 770 47' 33" with
the line of the watershed of the rivers Jurado and Balsas.

The two Governments agree to declare that the boundary-mark of the Heights of Aspav6
referred to in No. 3 of the exchange of notes of December third (3rd) of the year one thousand
nine hundred and thirty-seven (1937), the exact and final position of which is defined in the previous
paragraph of the present note and of the two boundary-marks indicating the two extremities
of the straight line Aspav6-Pacific, are included in No. 2 of the above-mentioned exchange of notes.
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gouvernements d~sire proc~der A l'drection de ces bornes, ledit gouvernement pourra le faire A ses
frais apr~s en avoir inform6 en temps opportun l'autre gouvernement pour lui permettre d'envoyer
un repr~sentant dtment habilitd non seulement en vue d'assister A ces travaux, mais encore pour
que les documents correspondants soient sign~s d'un commun accord.

Pour donner suite au neuvi~me alin~a de l'change de notes en dates des ii et 13 janvier 1932
consign6 au procms-verbal de ]a s~ance inaugurale de la Commission mixte tenue le 6 ddcembre 1935,
les deux gouvernements d~cident de d~finir de ]a mani~re suivante ]a ligne frontire d6limitde entre
les deux pays :

Le point initial de cette ligne fronti~re est ddfini par ]a pointe nord-ouest du cap Tiburon,
oii se trouve une borne de premi~re classe dont les coordonn~es g~ographiques sont : 770 21' 50",9
de longitude ouest du m~ridien de Greenwich, 80 41' 7",3 de latitude nord et 81 m~tres d'altitude;
]a fronti&e suit la ligne de partage des laux passant par le coteau median, point oil se trouve ]a
borne numro 2 dite du coteau mdian, qui est une borne de deuxime classe dont les coordonnes
g~ographiques sont : 770 21' 28"j de longitude ouest du mridien de Greenwich, 80 40' 45",o de
latitude nord et 151,4 mtres d'altitude ; ene passe ensuite par la borne num ro 3 dtnomme borne
de Ia route Zapzurro-La Miel, borne de deuxi~me classe dont les coordonndes g6ographiques sont
770 21' 46",8 de longitude ouest du md~ridien de Greenwich, 80 40' I711,7 de latitude :nord et
77,4 mtres d'altitudeu; ce suit la crte de la Cordillgre jusqu'au coteau Parado, oil se rouve ]a
borne num6ro 4 dite de Parado, borne de deuxime classe dont les coordonn6es gdographiques
sont : 770 21' 30"$7 de longitude ouest du mridien de Greenwich, 80 38' 58",9 de latitude nord
et 373,3 mttres d'altitude.; ensuit, longeant toujours ia ligne de partage des eaux oii naissent
les petites sources du fleuve La Midl, la fronti~re se dirige vers 1'ouest jusqu'au coteau de Sande,
oii a 6r ig~e une borne de deuxi~me classe, ]a borne numLdro 5 dite de Sande, dont les coordonn~es
gtiographiques sont : 770 22' 26",5 de longitude ouest du m~ridien de Greenwich, 80 39' 8",4 de
latitude nord et 440,i m~tres d'altitude. La description de cette partie de ]a fronti~re a W adopt~e
par les deux gouvernements dans I'6change de notes en dates des 7 et io d~eembre 1936.

Apartir du coteau de Sande, la frontire suit la ligne de partage des eaux du Chucurti et de
l'Acandi et passe par la borne num6ro 6, dite de Chucurti, qui est une borne de deuxi6me classe
dont les coordonn~es sont : 770 23' 44",2 de longitude ouest du mdridien de Greenwich, 8036'38",8
de latitude nord et 169,5 metres d'altitude; elle continue le long de Ia ligne de partage des caux
jusqu'A 1'embranchement avec la Cordilkre principale en passant par le point signal6 par la borne
num6ro 7, dite de l'Embranchement, qui est une borne de deuxi~me classe dont les coordonnes
sont : 770 26' 3",4 de longitude ouest du m~ridien de Greenwich, 80 33' 50",o de latitude nord et
732 mtres d'altitude ; elle suit Ia ligne de partage des eaux entre l'ocean Atlantique et l'oc~an
Pacifique sur la Cordillre du Darien en passantpar la borne num~ro 8 situ~e sur le coteau de Gandi,
dite de Gandi, de deuxime classe, dont les coordonn~es g~ographiques sont : 770 27' i",o de longitude
ouest du m~ridien de Greenwich, 80 30' 58",6 de latitude nord et 1.i16o m~tres d'altitude; la frontire
continue le long de la m~me ligne de partage des eaux et passe par la borne numdro 9, dite de Tanela,
borne de deuxi~me classe dont les coordonndes g6ographiques sont: 770 17'33",o de longitude ouest
du mdridien de Greenwich, 80 13' 29",6 de latitude nord et 1-.415 m'tres d'altitude ; elle continue
le long de la m~me ligne de partage des eaux jusqu'h la borne num~ro 1o situ~e sur l'Alto Lim6n,
borne dite d'Alto Lim6n, de deuxi~e classe, dont les coordonn6es g~ographiques sont :77 0 9' 24ide longitude ouest du rn~ridien de Greenwich, 70 58' 17",8 de latitude nord et 604,7 m~tres d'altitude;
]a fronti~re suit la m~me lipne de partage des eaux et passe par la borne numdro ii, dite du Palo de
las Letras, borne de deuxi~me classe dont les coordonn~es g~ographiques sont :770 20' 40",o de
longitude ouest du rn~ridien de Greenwich, 70 50' 45",q de latitude nord et 155 metres d'altitude;
touj ours le long de la rn~me li~ne de partage des caux, la fronti~re passe par ]a borne num6ro 12,
dite borne de Mangle, de deuxi~me classe, dont les coordonn~es g6ographiques sont : 770 35' 39",8
de longitude ouest du m~ridien de Greenwich, 70 32' 12",4 de latitude nord et 470 m~tres d'altitude ;
]a fronti~re continue le long de ]a m~me ligne de partage des eaux, contourne les sources du Salaqui,
puis suit ]a ligne de partage des caux du Jurado et du Balsas en passant par la borne num~ro 13,
dite du Cruce, borne de deuxi~me classe dont les coordonn~es g~ograpbiques sont : 770 44' 5",5
de longitude ouest du m~ridien de Greenwich, 70 28' 25",5 de latitude nord et 250 m~tres d'altitudc ;
]a fronti~re suit ]a ligne de partage des caux du jurado et du Balsas jusqu'aux c hauteurs d'Aspav6 ),
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In consequence, should either of the Governments desire to proceed to erect the said boundary-marks,
that Government may do so at its own expense after having given due notice to the other Govern-
ment, in order to enable the latter to send a properly qualified representative not only to be present
when the work is done but also in order that the relevant documents may be signed by both parties.

In order to give effect to the ninth paragraph of the exchange of notes dated January iith
and 13th, 1932, contained in the record of the inaugural meeting of the Mixed Commission held on
December 6th, 1935, the two Governments hereby decide to define the delimited frontier line
between the two countries as follows :

The'initial point of the frontier line shall be the north-west point of Cape Tiburon, where there is
a first-class boundary-mark, the geographical co-ordinates of which are : longitude 770 21' 50".9
west 'of Greenwich meridian, latitude 80 41' 7".3 north, and altitude 81 metres. The frontier
follos the line of the watershed of the rivers passing over the Median Ridge, at the point where
is situated boundary-mark No. 2, known as the boundary-mark of the Median Ridge. This is a
second-class boundary-mark, the geographical co-ordinates of which are longitude 770 2V 281.1
w7est of Greenwich meridian, latitude 80 40' 45".o north, and altitude 151.4 metres ; it then
passes by boundary-mark No. 3, known as the boundary-mark of the Zapzurro-La Miel road,
a second-class boundary-mark, the geographical co-ordinates of which are : longitude 770 21' 46".8
west of Greenwich meridian, latitude 80 40' 17".7 north, and altitude 77.4 metres ; it follows the
crest of the Cordillera up to the Parado Ridge, where there is boundary-mark No. 4, known as the
Parado boundary-mark, a second-class boundary-mark, the geographical co-ordinates of which
are longitude 770 21 30".7 west of Greenwich meridian, latitude 80 38' 58".9 north, and altitude
373.3 metres ; then, still following the line of the watershed where the head-springs of the La Miel
river rise, the frontier runs westwards until it reaches the Sande Ridge, where a second-class
boundary-mark has been set up, boundary-mark No. 5, known as the Sande boundary-mark,
the geographical co-ordinates of which are: longitude 770 22' 26".5 west of Greenwich meridian,
latitude 80 39' 8".4 north, and altitude 73o.i metres. The description of this part of the frontier
was adopted by the two Governments in the exchange of notes dated December 7th and ioth, 1936.

From the Sande Ridge, the frontier follows the line of the watershed between the Chucurti
and the Acandi and passes by way of boundary-mark No. 6, known as the boundary-mark of
Chucurti, a second-class boundary-mark, the co-ordinates of which are: longitude 770 23' 40".2
west of Greenwich meridian, latitude 80 36' 38".8 north, and altitude 169.5 metres ; it continues
along the line of the watershed as far as the junction with the main Cordillera, passing through the
oint marked by boundary-mark No. 7, known as the junction boundary-mark, a second-class

boundary-mark, the co-ordinates of which are : longitude 770 26' Y34 west of Greenwich
meridian, latitude 80 33' 50".o north, and altitude 732 metres; it follows the line of the watershed
between the Atlantic Ocean and the Pacific Ocean on the Darien Cordillera, passing through
boundary-mark No.8, situated on the Gandi Ridge, known as the Gandi second-class boundary-mark,
the geographical co-ordinates of which are: longitude 770 27' 1".O west of Greenwich meridian,
latitude 80 30' 58".6 north, and altitude ii6o metres; the frontier continues along the same line
of watershed and passes over No. 9 boundary-mark, known as the Tanela boundary-mark, a second-
class boundary-mark, the geographical co-ordinates of which are: longitude 770 I7 33".0 west of
Greenwich meridian, latitude 80 13' 29".6 north, and altitude 1,415 metres ; it continues along
the same line of watershed as far as boundary-mark No. ,o, situated on the Alto Lim6n, known
as the Alto Lim6n boundary-mark, a second-class boundary-mark, the geographical co-ordinates
of which are : longitude 770 9' 24".1 west of Greenwich meridian, latitude 70 58' 17".8 north,
and altitude 604.7 metres ; the frontier follows the same line of watershed and passes through
boundary-mark No. ii, which is known as the Palo de las Letras boundary-mark, a second-class
boundary-mark, the geographical co-ordinates of wvhich are : longitude 770 20' 40".0 wvest of
Greenwich meridian, latitude 70 50' 45".9 north, and altitude 155 metres ; continuing along the
same line of watershed, the frontier passes through boundary-mark No. 12, known as the Mangle
boundary-mark, a second-class boundary-mark, the geographical co-ordinates of which are :
longitude 770 35' 39".8 west of Greenwich meridian, latitude 70 32' 12".4 north, and altitude
470 metres ; the frontier continues along the same line of watershed, circles round the springs
of Salaqui and then follows the line of watershed of the waters of the Jurado and Balsas, passing
through boundary-mark No. 13, known as the boundary-mark of the Cruce, a second-class boundary-
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en un point oii cette ligne de partage est coup e par le mridien de 770 47' 33" de longitude ouest
de Greenwich, qui dclfinit les coordonn~es approximatives arr~t~cs par Ics deux gouvernements
dans r'change de notes du 3 ddcembre 1937 en vue de rtsoudre ]a question qui fut soumise & leur
decision par la Commission mixte dans le procs-verbal numdro 8 du 13 septembre 1937 et
conform6ment hi la decision prise dans le pre-sent 6change de notes pour d6terminer remplacement
exact et ddfinitif de ]a borne des (( hauteurs d'Aspav6 )). Partant du point des , hauteurs d'Aspave d
ainsi d6crit, la frontire suit une ligne droite jusqu'A la borne de premiere classe du littoral du
Pacifique situde en un point equidistant de Cocalito et de La Ardita, qui est ]a borne num6ro 14,
ddnomm5e borne du Pacifique, dont les coordonnes g6ographiques sont : 770 53' 20",9 de longitude
ouest du mdfidien de Greenwich, 70 12' 39",3 de latitude nord et 26 m6tres d'altitude.

Les deux gouvernements ddclarent d6finitivement achevds les travaux de ]a Commission mixte
cr66e par l'article II du Trait6 de delimitation en date du 2o aot 1924, lequel est considr6
comme pleinement execute par les deux Hautes Parties contractantes, et, t partir de ce jour, chacun
des deux pays demeure en possession de ses territoires respectifs.

je me fdlicite avec vous de rheureuse terminaison des travaux de delimitation de ]a fronti~re
entre nos deux pays, et je saisis cette occasion, etc.

(Signd) Alberto CAMACHO ANGARITA,

Ministre de Colombie.
Son Excellence

le Dr Narciso Garay,
Ministre des Aifaires 6trang6res et des Communications

de ]a Republique du Panama.

II.
1182,

PANAMA, le 17 juin 1938.
MONSIEUR LE MINISTRE,

J'ai l'honneur d'accuser reception de votre note en date de ce jour ainsi con~ue

((MONSIEUR LE MINISTRE,

Vous savez que par l'6change de notes en date du 3 ddcembre de l'annde dernire, les deux
gouvernements ont reconnu que, pour l'ach~vement total de la delimitation des fronti6res entre
les deux pays, il ne restait plus qu A riger une borne interm~diaire entre celles qui ont ddj 06
6tablies aux lieux dits Mangle cmt Alto Lim6n et celle qui signale les hauteurs d'Aspav6. Mais 6tant
donne d'une part que ]a Commission mixte a djih 6rig6 le 12 fdvrier de cette annie ]a borne visde
par le premier point de l'accord en question au lieu dit ((Palo de las Letras sur ]a ligne de partage
des eaux de ]a chaine du Darien, d'autre part que ]a saison des pluies a commence dans la region
frontire sans que ]a Commission mixte ait achevd la construction de ]a borne d'Aspav6, point
qui, par ailleurs, est d6jA parfaitement ddfini et 6tabli au num ro 3 de l'6change de notes
susmentionnd et qui se trouve precise dans ]a pr6sente note, j'ai l'honneur de confirmer A
Votre Excellence 'accord auquel nous avons abouti au cours des conversations de ces derniers
jours et qui, aux termes des instructions que j'ai reques de mon gouvernement, est consigne
dans la pr~sente note.

Cet accord a pour objet d'dviter que les Commissions de delimitation de nos deux pays ne
demeurent inactives pendant ]a longue saison hivernale et d'ajourner Ai plus tard, si les circonstances
lFexigent, ]a formalit6 de ]a construction de ]a borne prdcitde des hauteurs d'Aspav6.
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mark, the geographical co-ordinates of which are :2longitude 770 44' 5".5 west of Greenwich
meridian, latitude 70 28' 25".5 north, and altitude 250 metres ; the frontier follows the line of
the watershed of the Jurado and Balsas up to the "Heights of Aspav ", to a point at which this
line of watershed is intercepted by the meridian of longitude 770 h e west of Greenwich, which
defines the approximate co-ordinates agreed upon by the two Governments in the exchange
of notes dated December 3rd, 1937, with a view to settling the question submitted for their decision
by the Mixed Commission in No. 8 of their Records, dated September 13th, 1937, and in accordance
with the Agreement reached by the present exchange of notes with a view to fixing the exact and
final position of the boundary-mark known as the boundary-mark of the " Heights of Aspav6 ".
After the point known as the " Heights of Aspav thus described, the frontier runs in a straight
line up to the first-class boundary-mark on the Pacific Coast situated at a point at an equal distance
between Cocalito and La Ardita, wvhich is boundary-mark No. 14, known as the boundary-mark
of the Pacific, the geographical co-ordinates of which are longitude 770 53' 20".9 West of Greenwich
meridian, latitude 70 12' 39".3 north, and altitude 26 metres.

The two Governments declare that the work of the Mixed Commission established by
Article II of the Boundary Treaty of August 2oth, 1924, which is regarded as having been fully
executed by the two High Contracting Parties, is finally completed, and that as from the present
date each of the two countries shall remain in possession of its own territory.

I share your gratification at the satisfactory completion of the work of delimiting the
frontier between our two countries, and I avail myself of this opportunity, etc.

(Signed) Alberto CAMACHO ANGARITA,

His Excellency Dr. Narciso Garay, Mn pi Colombia
Minister for Foreign Affairs and Communications

of the Republic of Panama.

if.
1182.

PANAMA, June 17th, 1938.
YOUR EXCELLENCY,

I have the honour to acknowledge receipt of your letter of today's date, which reads as follos:,

"YOUR EXCELLENCY,

As you are aware, by the exchange of notes dated December 3rd of last year, the two
Governments recognised that, to complete the total delimitation of the frontier between the two
countries, there remained only the erection of a boundary-mark between those already erected
at Mangle and Alto Lim6n and that marking the Heights of Aspav6. Since, however, the Mixed
Commission set up, on February 12th of this year, the boundary-mark referred to in point No. i
of the Agreement in question, at the place known as " Palo de las Letras " on the watershed of the
waters of the Darien range, and as the rainy season began in the frontier district before the Mixed
Commission had completed the erection of the boundary-mark at Aspav - a point which, however,
is already fully defined and established in point NO. 3 Of the above-mentioned exchange of notes
and is exactly described in the present note - I have the honour to send Your Excellency
confirmation of the Agreement which we have reached during the conversations of the last few
clays. In accordance with instructions I have received from my Government, this Agreement is
set forth in the present note.

This Agreement has been concluded in order that the Delimitation Commissions of our two
countries may not have to remain inactive during the long winter season, and to postpone until
later, should circumstances require, the formality of erecting the above-mentioned boundary-mark
on the Heights of Aspav6.
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Tous les travaux de d~limitation effectus par la Commission mixte colombo-panam~enne
6tant achev6s, et larticle 3 du Trait6 de d~limitation de 1924 6tant ainsi execut6, les deux
gouvernements approuvent lesdits travaux ct consid6rent comme d~finitives la construction et la
localisation des bornes suivantes :

Borne mnlro I, d6nommde borne de la pointe nord-ouest dit cap Tiburon, situde au sommet
de la pointe nord-ouest du cap Tiburon et dont les coordonnes gographiques sont i770 21' 50",9
de longitude ouest du mridien de Greenwich, 80 41' 71,3 de latitude nord et 8I mtres d'altitude.
Cette bome de premire classe a 6t6 inaugure par la Commission mixte, comme i ressort du
procs-verba1 en date du 25 mai 1937 ainsi quc du plan correspondant, signs : le procs-verbal
Ear lescommissaires Eduardo SEGURA A., Milciades A. PULIDo au nom de a Colombie et

- R. GUZADo au nom du Panama; le plan, par les commissaires Dario Rozo et Eduardo SEGURA A.
au nom de la Colombie, Macario SOLIS et J. R. GUIZAo au nom du Panama.

Borne nu&nro 2, ddnomm~e borne du coteau Z odian, situ~ Sur la ligne de sparation des baise
de Zapzurro et La Mid. dont les coordonnes gographiques sont : 770 21' 28"j de longitude ouest
du mridien de Greenwich, 80 40' 45",o de latitude nord et 151,4 m6tres d'altitude. Cette borne de
deuxi~me classe a Wtinaugure par la Commission mixte, comme i ressort du procs-verba en
date du 25 mai 1937 ainsi que du plan correspondant, signs: le procs-verbal, par les commissaires
Eduardo SEGURA A. au nom de la Colombie et J. R. GUIZAUO au nom du Panama; le plan, par los
commissaires Dario Rozo et Eduardo SEGURA A. au nom de la Colombie, Macario SOLIS et J. R.
GUIZADO au nom du Panama.

Borne nwndro 3, ddnommde borne de la route Zapzurro-La Miel, situe au point oh la route de
Zapzurro & La Mid coupe la ligne de artage des eaux des baies du mme nom, et dont los coordonnenes
g~ographiques sont 770 2V 46',8 de longitude ouest du m6ridien de Greenwich, 80 40' 17",7 de
latitude nord et 77,4 mres d'altitude. Cette bore de deuxime classo a 6t0 inaugure par la
Commission mixte, comme ii ressort du procbs-verbal prcit6 en date du 25 mai 1937 ainsi quo du
plan correspondant qui est celui qui se rapporto aux bornes d~crites plus haut, documents sign~s:
le proc~s-verbal, par les commissaires Eduardo SEGURA A. au nom do la Colombie et J. R. GuIzADO
aun nom du Panama; le plan, par les commissaires Dario Rozo et Eduardo SEGURA A. au nom do la
Colombie, Macario SOLIS et J. R. GUIZADO au nom du Panama.

Borne nudro 4, d~nomm~e borne de Parado, situe sur la ligne de partage des eaux du ravin
Capurgana et du fleuve La Mi et dont les coordonnes gographiques sont 770 21' 30",7 de
longitude oest du mridien de Greenwich, 80 38' 58,9 de latitude nord et 373,3 m'tres d'altitude.
Cette borne de deuxime classe a 6t0 inaugurce par la Commission mixte, comme il ressort du
proc~s-verbal en date du 29 mai 1937 ainsi quo du plan qui est celui oi figurent les bornes
mentionnes plus haut, documents sign~s: le proc~s-verbal, par les commissaires Eduardo SEGURA A.
an nom de la Colombie et J. R. GUIZADo an nom du Panama; le plan, par l;s commissairos Dario
Rozo A. et Eduardo SEGURA A. au nom de la Colombie, Macario SOLIS et J. R. GuIZA eo au nom
du Panama.

Borne uMdro 5, dnomme borne de Sande, situ6e sur la mme ligne de partage des e aux que
]a borne de Parado, et dont les coordonn6es gographiques sont : 770 22' 26",5 de longitude ouest
du m~ridien de Greenwich, 80 39' 8",4 de latitude nord et 440,1 m6tres d'altitude. Cette borne de
deuxi6me classe a t6 inaugure par la Commission mixte, comme il ressort du procs-verbal en
date du 29 mai 1937 ainsi que du plan correspondant qui st c li auqul se r6sfrent ls indications
relatives aux bornes pr6c~demment dnum~res, documents sign6s : le procNs-verbal, par les
commissaires Eduardo SEGURA A. au nom do la Colombie et J. R. GUIZAD~o au nom du Panama;
le plan, par los commissaires Dario Rozo M. et Eduardo SEGURA A. au nom de la Colombie, Macario
SOLIS et J. R. GuIZAD~O au nom du Panama.

Borne nuntiro 6, d~nomm~e borne de Cizucurti, situ6e Sur la ligne do partage des eaux des fleuves
Armila et Acandi, et dont los coordonnles g~ographiques sont :770 23' 4",2 de longitude ouest
du m~ridien de Greenwich, 80 36' 38'1,8 de latitude nord et 169,5 m~tres d'altitudo. Cette borne de
deuxi.me classe a 60 inaugurle par la Commission mixte, comme ii ressort du proc~s-verbal en date
du 28 mai 1937 ainsi que du plan correspondant (plan num~ro 5), sign~s: le proc~s-verbal, par los
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All the delimitation work carried out by the Mixed Colombian-Panamese Commission being
completed, and Article 3 of the Boundary Treaty of 1924 having thus been put into effect, the
two Governments approve the said work and regard as final the erection and site of the following
boundary-marks :

No. i, known as the boundary-mark of the North-Vest Point of Cape Tiburon. It is situated
at the top of the north-west point of Cape Tiburon, and its geographical co-ordinates are: longitude
770 21' 50".9 west of Greenwich meridian, latitude 80 41' 7".3 north, and altitude 81 metres.
This first-class boundary-mark was established by the Mixed Commission, as shown by the record
dated May 25th, 1937, and the corresponding plan, signed respectively by commissioners Eduardo
SE'GURA A. and Milciades A. PULIDO on behalf of Colombia and J. R. GUIZADO on behalf of
Panama, and by commissioners Dario Rozo and Eduardo SEGURA A. ol behalf of Colombia and
Macario SOLls and J. R. GUIZADO on behalf of Panama.

No. 2, known as the boundary-mark of the Median Ridge. It is situated on the line of separation
of the bays of Zapzurro and La Miel, and its geographical co-ordinates are : longitude 770 21' 28".1
west of Greenwich meridian, latitude 80 40' 45".o north, and altitude 151.4 metres. This second-class
boundary-mark was established by the Mixed Commission, as shown by the record dated May 25th,
1937, and the corresponding plan, signed respectively by commissioners Eduardo SEGURA A. on
behalf of Colombia and J. R. GUIZADO on behalf of Panama, and by commissioners Dario Rozo
and Eduardo SEGURA A. on behalf of Colombia and Macario Solis and J. R. GUIZADO on behalf
of Panama.

No. 3, known as the boundary-mark of the Zapzurro-La Miel Road, situated at the point at
which the road from Zapzurro to La Miel traverses the line of division of the waters of the bays
of the same name, the geographical co-ordinates of which are : longitude 770 21' 46".8 west of
Greenwich meridian, latitude 80 40' 17".7 north, and altitude 77.4 metres. This second-class
boundary-mark was established by the Mixed Commission, as shown by the above-mentioned
record dated May 25th, 1937, and the corresponding plan, which is the same as that relating to the
boundary-marks described above, signed respectively by commissioners Eduardo SEGURA A. on
behalf of Colombia and J. R. GuIZADO on behalf of Panama, and by commissioners Dario Rozo
and Eduardo SEGURA A. on behalf of Colombia and Macario SOLis and J. R. GUIZADO on behalf
of Panama.

No. 4, known as the boundary-mark of Parado, situated on the watershed of the Capurgana
ravine and the La Miel river, the geographical co-ordinates of which are : longitude 770 21' 30".7
west of Greenwich meridian, latitude 80 38' 58".9 north, and altitude 373.3 metres. This second-
class boundary-mark was established by the Mixed Commission, as shown by the record dated
May 29th, 1937, and the plan, which is that showing the boundary-marks mentioned above,
signed respectively by commissioners Eduardo SEGURA A. on behalf of Colombia and J. R. GuIZADO
on behalf of Panama, and by commissioners Dario Rozo M. and Eduardo SEGURA A. on behalf
of Colombia and Macario SOLI and J. R. GUIZADO on behalf of Panama.

No. 5, known as the boundary-mark of Sande, situated on the same watershed as the Parado
boundary-mark, the geographical co-ordinates of which are : longitude 770 22' 26".5 west of
Greenwich meridian, latitude 80 39' 8".4 north, and altitude 440.1 metres. This second-class
boundary-mark was established by the Mixed Commission, as shown by the record dated May 29th,
1937, and the corresponding plan, which is that to which the indications concerning the boundary-
marks enumerated above refer, signed respectively by commissioners Eduardo SEGURA A. on behalf
of Colombia and J. R. GuIZADO on behalf of Panama, and by commissioners Dario Rozo M. and
Eduardo SEGURA A. on behalf of Colombia and Macadio SOLIS and J. R. GUIZADO on behalf of
Panama.

No. 6, known as the boundary-mark of Chucurti, situated on the watershed of the rivers
Armila and Acandi, the gco rapIhical co-ordinates of which are :longitude 770 23' 44".2 west of
Greenwich meridian, latitude 80 36' 38".8 north, and altitude 169.5 metres. This second-class
boundary-mark was established by the Mixed Commission, as shown by the record dated May 28th,
1937, and the corresponding plan (plan No. 5), signed respectively by commissioners Eduardo
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commissaires Eduardo SEGURA A. au nom do la Colombie et J. R. GUIZADO an nom du Panama;
le plan, par les commissaires Dario Rozo M. et Eduardo SEGURA A. an nom dc ]a Colombie, Macario
SOLIS Ct J. R. GuIZADO au nom du Panama.

Borne ntndro 7, d6nomm6e borne de l'embranchenent, situ~e sur la ligne de partage des caux
mentionn~e plus haut et dont les coordonnes g6ographiques sont : 770 26' 3",4 dc longitude ouest
du m~ridien do Greenwich, 80 33' 5o",o de latitude nord et 732 m~tres d'altitude. Cette borne do
deuxi~me classe a 6t6 inaugur6e par la Commission mixte, comme il ressort du procs-verbal en
date du 29 janvier 1937 ainsi que du plan correspondant (plan num6ro 6), sign~s : le proc~s-verbal,
par les commissaires Eduardo SEGURA A. au nom do la Colombie et Juan GALINDO au nom du
Panama; le plan, par les commissaires Dario Rozo M. et Eduardo SEGURA A. au nom de ]a Colombie,
Macario SoLIs ot Juan GALINDO an nom du Panama.

Borne numnro 8, d~nommde borne du cotcau de Gandi, situde sur la ligne do partage des caux
et dont los coordonn6es g6ographiques sont .770 27' i",o do longitude oeost du m6ridin do
Grcen%6icl, 80 30' 58",6 do latitude nord et i.i6o, m~tres d'altitude. Cotte borne do douxi~me classe
a t6 inaugur6e par la Commission mixte, comme il rssort du procs-verbal on date du 20 janvier
1937 ainsi quo du plan correspondant (plan num6ro 6), sign6s : le procs-verbal, par les commissaires
Eduardo SEGURA A. au nom de la Colombie et Juan GALINDO an nom du Panama ; le plan, par les
commissaires Dario Rozo M. et Eduardo SEGURA A. au nom do ]a Colombie, Macario Sorls et Juan
GALINDO au nom du Panama.

Borne nundro 9, dt~nommde borne de Tanela, situde sur la ligne de partage des eaux et dont les
coordonnics gcoraphiquos sont : 770 17' 33",0 do longitude ouest du mridien de Greenwich,
8 13' 29",6 do latitude nord et 1.415 mtres d'altitude. Cette borne do deuxi6me classe a t6 inaugurde
par la Commission mixte, comme il ressort du proc~s-verbal du 9 avril 1937 ainsi que du plan
correspondant (plan numdro 7), sign6s : le procbs-vorbal, par les commissaires Eduardo SEGURA A.
au nom do Ia Colombie ot Juan GALINDO au nor du Panama ; le plan, par les commissaires Dario
Rozo M. et Eduardo SEGURA A. au nom do la Colombie, Macario SOLIS et Juan GALINDO au nom
du Panama.

Borne nundro 1o, d~nomm~e borne d'Alto Liindn, situe sur la ligne do partage des eaux et
dont les coordondes g ographiques sont : 770 9' 24"1 do longitude ouest du mridien de Greenwich,
70 58' 17",8 do latitude nord et 604,7 m~tres d'altitude. Cetto borne do deuxi~me classe a 6td
maugurie par la Commission mixte, comme il ressort du procms-verbal en date du 8 mai 1937 ainsi
que du plan correspondant (plan num6ro 8), sign~s :le procs-verbal, par les commissaires Eduardo
SEGURA A. au nom do la Colombie et Juan GALINDO au nom du Panama; le plan, par les
commissaires Dario Rozo M. et Eduardo SEGURA A. an nom, de Ia Colombie, Macario SOLIS et
Juan GALINDO an nom du Panama.

Borne nurniro ii, d6nommde borne du Palo de Las Letras, situ~e sur la ligne de partage des
eaux et sur ]a route ou le chemin qui unit le village de Paya au lieu dit Bouches du Tul6 (confluent
du Tul6 et du Cacarica), et dont los coordonn6es g6ographiqes sont : 770 20' 40",o do longitude
onest du m~ridion do Greenwich, 70 50' 45", do latitude nord et 155 mmtrrs d'altitude. Cette
borne do deuxime classe a dt6 inaugurre par la Commission mixto, comme il ressort du procs-verbal
on date du 12 Wrier 1938 ainsi quo du plan corrspondant (plan nummro 12), signs: lo procs-vrbal,

ar los commissaires Eduardo SEGURA A. an nom do la Colobie et J. R. GUIZADo an nom du
Panama ; 10 plan, par los conuissairs Dario Rozo M. et Eduardo SEGURA A. an nom d ]a Colonmbie,
Macario SOLIS ot J. R. GUIZAIo an nom du Panama.

Borne numndro 12, d~nomm~e borne de Mangle, situde Sur la ligne do partago des eaux entre los
vorsants orientaux des rivi~res Montorod6, affluent du Salaqni, et Guayabo, affluant du Mangle,
et dont los coordonndes g~ographiques sont :770 35' 39",8 de longitude onost du mdridien do
Greenwich, 70 32' 12",4 do latitude nord et 470 m~tres d'altitude. Cette borne do douxi~me classo
a 6t6 inaugur~e par Ia Commission mixto, comme il ressort du proc&s-verbal en date du 10 avril
1937 ainsi quo du plan correspondant (plan numdro 9), signds :Jo proc~s-verbal, par los commissairos
Dario Rozo M. an nom, do la Colombie et Macario SOLIS an nom du Panama; 10 plan, par los
commissaires Dario Rozo M. an nom do ]a Colombie et Macario SOLIS an nom du Panama.
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SE.GURA A. on behalf of Colombia and J. R. GUIZADO on behalfL of Panama, and by commissioners
Dario Rozo M. and Eduardo SEGURA A. on behalf of Colombia and Macario SOLIs and J. R. GUIZADO
on behalf of Panama.

No. 7, known as the boundary-mark of the Junction, situated on the watershed of the waters
mentioned above, the geographical co-ordinates of which are : longitude 770 26' 3".4 west of
Greenwich meridian, latitude 8033' 50".o north, and altitude 732 metres. This second-class boundary-
mark was established by the Mixed Commission, as shown by the record dated January 29th,
1937, and the corresponding plan (plan No. 6), signed respectively by commissioners Eduardo
SEGURA A. on behalf of Colombia and Juan GALINDO on behalf of Panama, and by commissioners
Dario Rozo M. and Eduardo SEGURA A. on behalf of Colombia and Macario SOLIS and Juan GALINDO
on behalf of Panama.

No. 8, known as the boundary-mark of the Gandi Ridge, situated on the line of the watershed,
the geographical co-ordinates of which are : longitude 770 27' I".0 west of Greenwich meridian,
latitude 80 30' 58".6 north, and altitude i,16o metres. This second-class boundary-mark was
established by the Mixed Commission, as shown by the record dated January 20th, 1937, and the
corresponding plan (plan No. 6), signed respectively by commissioners Eduardo SEGURA A
on behalf of Colombia and Juan GALINDO on behalf of Panama, and by commissioners Dario
Rozo M. and Eduardo SEGURA A. on behalf of Colombia and Macario SOLIS and Juan GALINDO
on behalf of Panama.

No. 9, known as the boundary-mark of Tanela, situated on the line of the watershed, the
geographical co-ordinates of which are: longitude 770 17' 33".0 west of Greenwich meridian, latitude
80 13' 29".6 north, and altitude 1,415 metres. This second-class boundary-mark was established
by the Mixed Commission, as shown by the record dated April 9 th, 1937, and the corresponding
plan (plan No. 7), signed respectively by commissioners Eduardo SEGURA A. on behalf of
Colombia and Juan GALINDO on behalf of Panama, and by commissioners Dario Rozo M. and
Eduardo SEGURA A. on behalf of Colombia and Macario SOLIS and Juan GALINDO on behalf of
Panama.

No. IO, known as the boundary-mark of Alto Limdn, situated on the line of the watershed,
the geographical co-ordinates of which are : longitude 770 9' 24".I west of Greenwich meridian,
latitude 70 58' 17".8 north, and altitude 604.7 metres. This second-class boundary-mark was
established by the Mixed Commission, as shown by the record dated May 8th, 1937, and the
corresponding plan (plan No. 8), signed respectively by commissioners Eduardo SEGURA A.
on behalf of Colombia and Juan GALINDO on behalf of Panama, and by commissioners Dario
Rozo M. and Eduardo SEGURA A. on behalf of Colombia and Macario SOLIS and Juan GALINDO
on behalf of Panama.

No. ii, known as the boundary-mark of Palo a. Las Letras, which is situated on the line of
the watershed and on the road or path between the village of Paya and the place known as" Mouths
of the TuhM " (confluence of the Tul6 and the Cacarica), and the geographical co-ordinates of which
are : longitude 770 20' 40".0 west of Greenwich meridian, latitude 70 50' 45".9 north, and altitude
155 metres. This second-class boundary-mark was established by the Mixed Commission, as shown
by the record dated February 12th, 1938, and the corresponding plan (plan No. 12), signed
respectively by commissioners Eduardo SEGURA A. on behalf of Colombia and J. R. GUIZADO
on behalf of Panama, and by commissioners Dario Rozo M. and Eduardo SEGURA A. on behalf
of Colombia and Macario SOLIs and J. R. GUIZADO on behalf of Panama.

No. 12, known as the boundary-mark of Mangle, situated on the line of the watershed between
the eastern site of the rivers Montorod6, affluent of the Salaqui, and Guayabo, affluent of the Mangle,
and the geographical co-ordinates of which are : longitude 770 35' 39".8 west of Greenwich
meridian, latitude 70 32' 12".4 north, and altitude 470 metres. This second-class boundary-mark
was established by the Mixed Commission as shown by the record dated April ioth, 1937, and
the corresponding plan (plan No. 9), signed respectively by commissioners Dario Rozo M. on behalf
of Colombia and Macario SOLIS on behalf of Panama, and by commissioners Dario Rozo M. on
behalf of Colombia and Macario SOLIS on behalf of Panama.
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Borne numiro 13, d6nomm6e borne du Cruce, situte au lieu dit ((El Cruce)), sur la ligne departage
des eaux de la rivi~re Jurado et du torrent (Balsitas )), affluent de ]a rivi&e ((Balsas )), et dont les
coordonne s g~ographiques sont : 770 44' 5",5 de longitude ouest du m~ridien de Greenwich,
70 28' 25",5 de latitude nord et 250 m6tres d altitude. Cette borne de deuxi~me classe a t inaugur6e
par la Commission mixte, comme il ressort du proc~s-verbal en date du 14 fdvrier 1937 ainsi que
du plan correspondant (plan num~ro io), sign6s : le proc~s-verbal, par les commissaires Dario
Rozo M. ai nom de la Colombie et Macario SOLIS au nom du Panama ; le plan, par les commissoires
Dario Rozo M. et E. GANMBA E. au nom de la Colombie et Ruben NufEz au nom du Panama.

Borne numdro 14, d6nomm~e borne du Pacifique, situ6e en un point sur le littoral de l'oc6an
Pacifique tdquidistant de Cocalito et d'Ardita, dont les coordonn6es gfographiques sont : 770 53' 20",9
de longitude ouest du m~ridien de Greenwich, 70 12' 39",3 de latitude nord et 26 m6tres d'altitude.
Cette borne de premiLre classe a 6t6 inaugur~e par la Commission mixte, comme il ressort du
proc~s-verbal en date du 6 juin 1937 ainsi que du plan correspondant (plan numdro xi), sign6s :
le proc~s-verbal, par les commissaires E. GAMBA E. au nom de la Colombie et Macario SOLIS at nom
du Panama ; le plan, par les commissaires Dario Rozo M. et E. GAMBA E. au nom de la Colombie,
Macario SoLIS et Ruben NuiSEs au nom du Panama.

Conform~ment Al a d6cision consignee au procs-verbal de la cinqui~me s6ance de la Commission
mixte tenue le 2 janvier 1936 h Panama, les bornes de preniere classe, A savoir la borne numero i,
ou borne de la pointe nord-ouest du cap Tiburon, et la borne num~ro 14, ou borne du Pacifique,
sont form6es de cinq figures g6om6triques superpos~es dont les dimensions et les contours sont
indiqu6s ci-apr~s :

I o Un socle constitu6 par un prismoide ttragonal r6gulier de cent soixante centimntres
de c6t6 h la base et trente centimtres de hauteur;

20 Stir cc socle repose un tronc de pyramide r6gulier & quatre faces, de dix centimtres
de hauteur, et dont la grande base et la petite base ont respectivement cent soixante
et cent vingt centimtres de c6td ;

30 Ce tronc de pyramide est couronnd par un prisme t~tragonal r~gtdier de cent vingt
centim~tres de c6t6 A la base et vingt centim~tres de hauteur ;

40 Stir cc deuxi6me prisme repose un second tronc de pyramide 6galement t~tragonal
et r6gulier de cent soixante-quinze centim6tres de hauteur et dont la grande base et la
petite base ont respectivement quatre-vingts et cinquante centim6tres de cbt6; ce tronc,
qui constitue le corps principal de la borne, est finalement couronnd par:

50 Une pyramide t~tragonale r6gulire de cinquante centim~tres de c6t6 & la base et
vingt centim~tres de hauteur.

Ces bornes ont une hauteur nette de deux cent cinquante-cinq centim6tres environ.
Les bornes de deuxi~me classe, qui sont les bornes num6ro 2 ou borne du coteau median,

num~ro 3 ou borne de la route Zapzurro-La Miel, num~ro 4 ou borne de Parado, num~ro 5 ou borne
de Sande, num~ro 6 ou borne de Chticurti, num6ro 7 ou borne de 1'Embranchement, num6ro 8 ou
borne du coteau de Gandi, num~ro 9 ou borne de Tanela, numdro io ou borne d'Alto Lim6n,
num6ro ii ou borne du Palo de las Letras, numro 12 ou borne de Mangle et numdro 13 ou borne du
Crtice, sont form~es de trois figures gtomtriques t6tragonales superpos6es de la fa on suivante :

1o Un socle prismoidal rgulier de vingt centim~tres de hauteur sur cent vingt
centimtres de c6t6 A la base;

20 Sur cc socle repose le corps do la borne constitud par un tronc de pyramide r~gulier
de cent soixante-quinze centim6tres de hauteur et dont la grande base et la petite base
ont respectivement quatre-vingts et cinquante centim~tres de c6t6 ;

30 Enfin, une pyramide de cinquante centimtres de cbtd h la base et vingt centim~tres
de hauteur.

Ces bornes ont tine hauteur nette de deux cent quinze centim tres environ.
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No. 13, known as boundary-mark del Cruce, situated at the place known as " El Cruce ",
which is on the line of the watershed of the river Jurado and the "Balsitas" torrent, a tributary
of the " Balsas " river, and the geographical co-ordinates of which are : longitude 770 44' 5".5
west of Greenwich meridian, latitude 70 28' 25".5 north, and altitude 250 metres. This
second-class boundary-mark was established by the Mixed Commission, as shown by the record
dated February 14th, 1937, and the corresponding plan (plan No. Io), signed respectively by
commissioners Dario Rozo M. on behalf of Colombia and Macario SoLIs on behalf of Panama,
and by commissioners Dario Rozo M. and E. GAMBA E. on behalf of Colombia and Ruben NUPEz
on behalf of Panama.

No. 14, known as the boundary-mark of the Pacific, situated at the point on the coast of the
Pacific Ocean at an equal distance from Cocalito and Ardita, the geographical co-ordinates of which
are : longitude 770 53' 20".9 west of Greenwich meridian, latitude 70 12' 39".3 north, and
altitude 26 metres. This first-class boundary-mark was established by the Mixed Commission,
as shown by the record of June 6th, 1937, and the corresponding plan (plan No. II), signed
respectively by commissioners E. GAMBA E. on behalf of Colombia and Macario SOLIS on behalf
of Panama, and by commissioners Dario Rozo M. and E. GAMBA E. on behalf of Colombia
and Macario SOLIS and Ruben NUREZ on behalf of Panama.

In accordance with the agreement contained in the record of the fifth meeting of the Mixed
Commission, held at Panama on January 2nd, 1936, the first-class boundary-marks, that is to
say, No. i or boundary-mark of the north-western point of Cape Tiburon and No. 14 or
boundary-mark of the Pacific, consist of five geometrical figures superimposed upon each other
the dimensions and shapes of which are as follows :

(I) A prismoid base formed by a regular tetragon measuring 16o cm. on each side
at the base and 30 cm. in height;

(2) On this base stands a truncated regular four-sided pyramid io cm. high, the
large and small bases of which measure respectively 16o and 120 cm. on each side;

(3) Upon this truncated pyramid there stands a regular tetragonal prism measuring
120 cm. on each side at the base and 20 cm. in height;

(4) On this second prism there is a second truncated pyramid, which is also tetragonal
and regular, and 175 cm. high, the large and small bases of which measure respectively
8o and 50 cm. on each side ; this truncated pyramid, which constitutes the main part
of the boundary-mark, is crowned by

(5) A regular tetragonal pyramid of 50 cm. on each side at the base and 20 cm. high.

The clear height of these boundary-marks shall be about 255 cm.
The second-class boundary-marks, which are boundary-mark No. 2 or boundary-mark of the

Medium Ridge, No. 3 or boundary-mark of the Zapzurro-La Miel Road, No. 4 or boundary-mark
of Parado, No. 5 or boundary-mark of Sande, No. 6 or boundary-mark of Chucurti, No. 7 or boun-
dary-mark of the Junction, No. 8 or boundary-mark of the Gandi Ridge, No. 9 or boundary-mark
of Tanela, No. IO or boundary-mark of Alto Lim6n, No. ii or boundary-inark of Palo de las Letras,
No. 12 or boundary-mark of Mangle, and No. 13 or boundary-mark of Cruce, consist of three
geometrical tetragonal figures, superimposed upon each other as follows:

(i) A regular prismoidal base, 20 cm. in height and 120 cm. on each side at the
base;

(2) Upon this base rests the main body of the boundary-mark, consisting of a regular
truncated pyramid, i65 cm. in height, and with lower and upper bases measuring 8o and
50 cm. respectively;

(3) Finally, a pyramid measuring 50 cm. on each side of its base and 20 cm.
in height.

The clear height of these boundary-marks shall be about 215 cm.
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Toutes ces bornes sont construites en bton, et chacune d'elles porte encastr6es sur les faces
du corps de la borne des plaques de bronze au nombre de trois ; sur l'une d'elles figurent en relief
les armes de la R6publique de Colombie et, au-dessous, le mot Colombia ; sur l'autre, les armes de
la R~publique du Panama et, au-dessous, le mot Panama 6galement en relief ; sur la troisibme,
sont inscrites les coordonn6es g6ographiques de chaque borne ainsi que la date de son 6rection.

D6sireux d'6carter tout 616ment d'incertitude ou toute divergence d'interpr6tation qui pourrait
surgir Ai l'avenir concernant la localisation et l'emplacement de la borne des (( hauteurs d'Aspav6 ),
les deux gouvernements conviennent que le moment est venu de pr~ciser les (( coordonn6es
approximatives ,, dont il est question au num6ro 3 de l'6change de notes de 1937. Cc point est
d6sormais exactement et d~finitivement ddtermind ve varielur par lintersection du meridien
770 47' 33" avec la ligne de partage des eaux des rivibres Jurado et Balsas.

Les deux gouvernements ddclarent d'un commun accord que la borne des hauteurs d'Aspav6
dont il est question au num6ro 3 de l'6change de notes du trois (3) d6cembre mil neuf cent trente-sept
(1937) et dont la localisation exacte et d6finitive est pr6cis6e au paragraphe precedent de la pr6sente
note, ainsi que les deux bornes qui signalent les deux extrmits de la ligne droite Aspav&-Pacifique,
sont comprises dans le numro 2 de l'6change de notes pr6cit6. En consequence, si l'un des deux
gouvernements desire proc6der A l'6rection de ces bornes, ledit gouvernement pourra le faire A ses
frais apr~s en avoir inform6 en temps opportun 1'autre gouvernement pour lui permettre d'envoyer
un repr6sentant dilment habilit6 non seulement en vue d'assister A ces travaux, mais encore pour
que les documents correspondants soient sign6s d'un commun accord.

Pour donner suite au neuvibme alin6a de l'change de notes en dates des ii et 13 janvier 1932
consign6 au proc~s-verbal de ]a sdance inaugurale de la Commission mixte tenue le 6 ddcembre 1935,
les deux gouvernements d6cident de d6finir de ]a manire suivante la ligne frontilre d6limitde entre
les deux pays :

Le point initial de cette ligne frontire est d6fini par la pointe nord-ouest du cap Tiburon,
oii se trouve une borne de premiere classe dont les coordonn6es g6ographiques sont : 770 21' 50",9
de longitude ouest du m~ridien de Greenwich, 80 41' 7",3 de latitude nord et 81 mbtres d'altitude ;
la frontire suit ]a ligne de partage des eaux passant par le coteau median, point oil se trouve la
borne num6ro 2 dite du coteau m6dian, qui est une borne de deuxi6me classe dont les coordonn6es
g~ographiques sont : 770 21' 28",I de longitude ouest du mridien de Greenwich, 80 40' 45",o de
latitude nord et 151,4 m6tres d'altitude ; elle passe ensuite par la borne num~ro 3 d~nomm~c borne
de la route Zapzurro-La Miel, borne de deuxibme classe dont les coordonn6es g6ographiques sont
770 21' 46",8 de longitude ouest du m~ridien de Greenwich, 80 40' 17",7 de latitude nord et
77,4 m~tres d'altitude; elle suit ]a crbte de la Cordill~re jusqu'au coteau Parado, oii se trouve la
borne num~ro 4 dite de Parado, borne de deuxi~me classe dont les coordonn6es g6ographiques
sont : 770 21' 30,"7 de longitude ouest du m6ridien de Greenwich, 80 38' 58",9 de latitude nord
et 373,3 mbtres d altitude ; ensuite, longeant toujours la ligne de partage des eaux oii naissent
les petites sources du fleuve La Mil, la frontire se dirige vers l'ouest jusqu'au coteau de Sande,
oil a Wt 6rig6e une borne de deuxi6me classe, la borne num6ro 5 dite de Sande, dont les coordonn6es
g~ographiques sont : 770 22' 26",5 de longitude ouest du m6ridien de Greenwich, 80 39' 8",4 de
latitude nord et 440,J m~tres d'altitude. La description de cette partie de la frontibre a 6td adopt6e
par les deux gouvernements dans l'change de notes en dates des 7 et IO d6cembre 1936.

A partir du coteau de Sande, Ia frontibre suit la ligne de partage des caux du Chucurti et de
l'Acandi et passe par la borne num6ro 6, dite de Chucurti, qui est une borne de deuxibme classe
dont les coordonndes sont : 770 23' 44",2 de longitude ouest du m~ridien de Greenwich, 80 36' 38",8
de latitude nord et x69,5 m~tres d'altitude ; elle continue le long de la ligne de partage des eaux
jusqu'A 'embranchement avec la Cordillre principale en passant par le point signald par la borne
num~ro 7, dite de l'Embranchement, qui est une borne de deuxibme classe dont les coordonnies
sont : 770 26' 3",4 de longitude ouest du m~ridien de Greenwich, 80 33' 5o",o de latitude nord et
732 m~tres d'altitude; ele suit la ligne de partage des eaux entre l'ocian Atlantique et l'oc6an
Pacifique sur la Cordillbre du Darien en passant par la borne num~ro 8 situ6e sur le coteau de Gandi,
dite de Gandi, de deuxibme classe, dont les coordonn6es g6ographiques sont: 71,0 27' i",o de longitude
ouest du m~ridien de Greenwich, 80 30' 58",6 de latitude nord et i.i6o m6tres d'altitude; la fronti~re
continue le long de la mbme ligne de partage des caux et passe par la borne num6ro 9, dite de Tarlela,
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All these boundary-marks shall be built in concrete and each shall have three bronze plates
let into the sides of its body ; on one of them there shall appear in relief the arms of the Republic
of Colombia and below the word Colombia ; on the other, the arms of the Republic of Panama
and below them the word Panama, also in relief ; on the third there shall be inscribed the geogra-
phical co-ordination of each boundary-mark and the date on which it was erected.

Desirous of eliminating any element of uncertainty or any differences of interpretation which
may hereafter arise in regard to the locality and site of the boundary-mark of the "Heights of
Aspav6 ", the two Governments agree that the time has come clearly to define " the approximate
co-ordinates " referred to in No. 3 of the exchange of notes of 1937. This point is now exactly
and finally determined ne varietur as follows : the intersection of the meridian of 770 47' 33" with
the line of the watershed of the rivers Jurado and Balsas.

The two Governments agree to declare that the boundary-mark of the Heights of Aspav6
referred to in No. 3 of the exchange of notes of December third (3rd) of the year one thousand
nine hundred and thirty-seven (1937), the exact and final position of which is defined in the previous
paragraph of the present note and of the two boundary-marks indicating the two extremities of
the straight line Aspav6-Pacific, are included in No. 2 of the above-mentioned exchange of notes. In
consequence, should either of the Governments desire to proceed to erect the said boundary-marks,
that Government may do so at its own expense after having given due notice to the other Govern-
ment, in order to enable the latter to send a properly qualified representative not only to be present
when the work is done but also in order that the relevant documents may be signed by both parties.

In order to give effect to the ninth paragraph of the exchange of notes dated January iith
and 13th, 1932, contained in the record of the inaugural meeting of the Mixed Commission held on
December 6th, 1935, the two Governments hereby decide to define the delimited frontier line
between the two countries as follows :

The initial point of the frontier line shall be the north-west point of Cape Tiburon, where there is
a first-class boundary-mark, the geographical co-ordinates of which are : longitude 0 21' .9
west of Greenwich meridian, latitude 80 41' 7 .3 north, and altitude 8I metres. The frontier
follows the line of the watershed of the rivers passing over the Median Ridge, at the point where
is situated boundary-mark No. 2, known as the boundary-mark of the Median Ridge. This is a
second-class boundary-mark, the geographical co-ordinates of which are :longitude 770 21' 28".I
west of Greenwich meridian, latitude 80 40' 45".o north, and altitude 151.4 metres ; it then
passes by boundary-mark No. 3, known as the boundary-mark of the Zapzurro-La Miel road,
a second-class boundary-mark, the geographical co-ordinates of which arc longitude 770 21' 46".8
wvest of Greenwich meridian, latitude 80 40' 17".7 north, and altitude 77.4 metres; it follows the
crest of the Cordillera up to the Parado Ridge, where there is boundary-mark No. 4, known as the
Parado boundary-mark, a second-class boundary-mark, the geographical co-ordinates of which
are : longitude 770 21' 30".7 west of Greenwich meridian, latitude 8038' 58".9 north, and altitude
373.3 metres ; then, still following the line of the watershed where the head-springs of the La Mied
river rise, the frontier runs westwards until it reaches the Sande Ridge, where a second-class
boundary-mark has been set up, boundary-mark No. 5, known as the Sande boundary-mark,
the geographical co-ordinates of which are : longitude 770 22' 26".5 west of Greenwich meridian,
latitude 80 39' 8".4 north, and altitude 44o.i metres. The description of this part of the frontier
was adopted by the two Governments in the exchange of notes dated December 7th and ioth, 1936.

From the Sande Ridge, the frontier follows the line of the watershed between the Chucurti
and the Acandi and passes by way of boundary-mark No. 6, known as the boundary-mark of
Chucurti, a second-class boundary-mark, the co-ordinates of which are : longitude 770 23' 44".2
west of Greenwich meridian, latitude 80 36' 38".8 north, and altitude 169.5 metres ; it continues
along the line of the watershed as far as the junction with the main Cordillera, passing through the
point marked by boundary-mark No. 7, known as the Junction boundary-mark, a second-class
boundary-mark, the co-ordinates of which are : longitude 770 26' 3".4 vest of Greenwich meri-
dian, latitude 80 33' 50".o north, and altitude 732 metres ; it follows the line of the watershed
between the Atlantic Ocean and the Pacific Ocean on the Darien Cordillera, passing through
boundary-mark No. 8, situated on the Gandi Ridge, known as the Gandi second-class boundary-mark,
the geographical co-ordinates of which are : longitude 770 27' I".O west of Greenwich meridian,
latitude 80 30' 58".6 north, and altitude i,i6o metres; the frontier continues along the same line
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borne de deuxi~me classe dont les coordonn~es g~ographiques sont : 770 17' 33",o de longitude ouest
du m6ridien de Greenwich, 80 13' 29",6 de latitude nord et 1.415 mtres d'altitude; elle continue
le long de la m~me ligne de partage des eaux jusqu',A la borne num6ro io situ6c sur l'Alto Lim6n,
borne dite d'Alto Lim6n, de deuxi6me classe, dont les coordonnes g~ographiques sont : 770 9' 24",I
de longitude ouest du m6ridien de Greenwich, 70 58' 17",8 de latitude nord et 604,7 metres d'altitude ;
la fronti~re suit ]a mtmc line de partage des caux et passe par la borne num6ro ii, dite du Palo de
las Letras, borne de deuxi~me classe dont les coordonn6es 6ographiques sont: 770 20' 40",o de
longitude ouest du m6ridien de Greenwich, 70 50' 45",9 de latitude nord et 155 m6tres d'altitude ;
toulours le long de la mme ligne de partage des eaux, ]a frontire passe par la borne num~ro 12,

dite borne de Mangle, de deuxime classe, dont les coordonnes g6ographiques sont : 770 35' 39",8
de longitude ouest du m~ridien de Greenwvich, 70 32' 12",4 de latitude nord et 470 m~tres d'altitude;
la fronti~re continue le long de la m~me ligne de partage des eaux, contourne les sources du Salaqui,
puis suit la ligne de partage des eaux du jurado et du Balsas en passant par la borne num~ro 13,
dite du Cruce, borne de deuxi~me classe dont les coordonn~es g~ographiques sont :770 44' 5",5
de longitude ouest du m6ridien de Greenwich, 70 28' 25",5 de latitude nord et 250 m~tres d'altitude ;
]a frontire suit la ligne de partage des eaux du Jurado et du Balsas jusqu'aux ,, hauteurs d'Aspav6 ),
en tin point oii cette ligne de partage est coup6e par le mtridien de 770 47' 33" de longitude ouest
de Greenwich, qui d6finit les coordonn6es approximatives arr~t~es par les deux gouvernements
dans I'6change de notes du 3 d~cembre 1937 en vue de r6soudre la question qui fut soumise h leur
dtcision par la Commission mixte dans le proc~s-verbal num6ro 8 du 13 septembre 1937 et
conform~ment ii la deision prise dans le pr6sent 6change de notes pour d~terminer 1'emplacement
exact et d~finitif de la borne des , hauteurs d'Aspav6 ,,. Partant du point des (( hauteurs d'Aspave )
ainsi dtcrit, la frontire suit une ligne droite jusqu'h la borne de premiere classe du littoral du
Pacifique situ~e en un point 6quidistant de Cocalito et de La Ardita, qui est la borne num6ro 14,
d~nomm~e borne du Pacifique, dont les coordonn~es g~ographiques sont : 770 53' 20",9 de longitude
ouest du m~ridien de Greenwich, 70 12' 39",3 de latitude nord et 26 mtres d'altitude.

Les deux gouvernements d~clarent d~finitivement achev~s les travaux de la Commission mixte
cr66e par l'article II du Trait6 de d6limitation en date du 2o aoit 1924, lequel est consid6r6 comme
pleinement ex6cut6 par les deux Hautes Parties contractantes, et, h partir de ce jour, chacun des deux
pays demeure en possession de ses territoires respectifs.

Je me f~licite avec vous de l'heureuse terminaison des travaux de d6limitation de la fronti~re
entre nos deux pays, et je saisis cette occasion, etc.

(Signd) Alberto CAMNAcHo ANGARITA,

Ministre de Colombie. )

En rtponse, j'ai l'honneur de vous faire savoir, au nom de mon gouvernement, que je suis
entirement d'accord quant au contenu de votre note re roduite ci-dessus, et, h mon tour, je tiens
i exprimer la satisfaction que me procure 1 heureux ach6vement des travaux de dclimitation de
notre frontire.

Je vous prie d'agr6er, etc.
(Signd) Narciso GARAY,

Minislte des Af/aires dtrangdres
et des Communications.

Son Excellence
le Dr Alberto Camacho Angarita,

Envoy6 extraordinaire et Ministre plnipotentiaire de Colombie
h Panama.
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of watershed and passes over No. 9 boundary-mark, known as the Tanela boundary-mark, a second-
class boundary-mark, the geographical co-ordinates of which are: longitude 770 17' 33".o west of
Greenwich meridian, latitude 80 I3' 29".6 north, and altitude 1,415 metres; it continues along
the same line of watershed as far as boundary-mark No. io, situated on the Alto Lim6n, known
as the Alto Lim6n boundary-mark, a second-class boundary-mark, the geographical co-ordinates
of which are : longitude 770 9' 24".I west of Greenwich meridian, latitude 70 58' I7".8 north,
and altitude 604.7 metres ; the frontier follows the same line of watershed and passes through
boundary-mark No. ii, which is known as the Palo de las Letras boundary-mark, a second-class
boundary-mark, the geographical co-ordinates of which are : longitude 770 20' 40".o west of
Greenwich meridian, latitude 70 50' 45".9 north, and altitude 155 metres ; continuing along the
same line of watershed, the frontier passes through boundary-mark No. 12, known as the Mangle
boundary-mark, a second-class boundary-mark, the geographical co-ordinates of which are:
longitude 770 35' 39".8 west of Greenwich meridian, latitude 70 32' 12".4 north, and altitude
470 metres ; the frontier continues along the same line of watershed, circles round the springs
of Salaqui and then follows the line of watershed of the waters of the Jurado and Balsas, passing
through boundary-mark No. 13, known as the boundary-mark of the Cruce, a second-class boundary-
mark, the geographical co-ordinates of which are : longitude 770 44' 5".5 west of Greenwich
meridian, latitude 70 28' 25".5 north, and altitude 250 metres ; the frontier follows the line of
the watershed of the Jurado and Balsas up to the "Heights of Aspav6 ", to a point at which this
line of watershed is intercepted by the meridian of longitude 770 47' 33" west of Greenwich, which
defines the approximate co-ordinates agreed upon by the two Governments in the exchange
of notes dated December 3rd, 1937, with a view to settling the question submitted for their decision
by the Mixed Commission in No. 8 of their Records, dated September I3th, 1937, and in accordance
with the Agreement reached by the present exchange of notes with a view to fixing the exact and
final position of the boundary-mark known as the boundary-mark of the " Heights of Aspav ".
After the point known as the "Heights of Aspavd" thus described, the frontier runs in a straight
line up to the first-class boundary-mark on the Pacific Coast situated at a point at an equal distance
between Cocalito and La Ardita, which is boundary-mark No. 14, known as the boundary-mark
of the Pacific, the geographical co-ordinates of which are: longitude 770 53' 20".9 west of Greenwich
meridian, latitude 70 12' 39".3 north, and altitude 26 metres.

The two Governments declare that the work of the Mixed Commission established by Article II
of the Boundary Treaty of August 2oth, 1924, which is regarded as having been fully executed
by the two High Contracting Parties, is finally completed, and that as from the present date each
of the two countries shall remain in possession of its own territory.

I share your gratification at the satisfactory completion of the work of delimiting the
frontier between our two countries, and I avail myself of this opportunity, etc.

(Signed) Alberto CAMACHO ANGARITA,

Minister ol Colombia. "

In reply, I have the honour to inform you, on behalf of my Government, that I am fully in
agreement with the contents of your note which I have reproduced above, and that I in my turn
desire to express my gratification at the satisfactory completion of the work of delimiting our
frontier.

I have the honour to be, etc.
(Signed) Narciso GARAY,

Minister lor Foreign Afairs
and Communications.

His Excellency
Dr. Alberto Camacho Angarita,

Envoy Extraordinary and Minister Plenipotentiary of Colombia
in Panama.
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ANNEXE XLVII

RATIFICATIONS, ADHl8SIONS, PRO-
LONGATIONS, MODIFICATIONS,
ETC.

No. 678. - PROTOCOL 1 ON ARBITRATION
CLAUSES. SIGNED AT GENEVA, SEP-
TEMBER 24Tn, 1923.

ACCESSION.
BURMA (excluding

the Karenni States un-
der His Majesty's suze-
rainty) ............. October 19 th, 1938.

In the exercise of the right provided in
paragraph 2 of Article i of the Protocol, His
Majesty limits, in respect of Burma, his obli-
gations under paragraph i of Article i thereof
to contracts which are considered as commercial
under the law of Burma.

No 138o. - CONVENTION3 RELATIVE AU
TRANSPORT EN TRANSIT DE L'l NER-
GIE IfLECTRIQUE, ET PROTOCOLE DE
SIGNATURE. SIGNES A GENf-VE, LE
9 DICEMBRE 1923.

ADHISION
EGY1TE ............. I8 octobre 1938.

'Vol. XXVII, page 157, Vol. XXXI, page 26o;
Vol. XXXV, page 314; Vol. XXXIX, page 19o;
Vol. XLV, page ix6 ; Vol. L, page x61 ; Vol. LIX,
page 355; Vol. LXIX, page 79; Vol. LXXII,
page 452 ; Vol. LXXXIII, page 393 ; Vol.
LXXXVIII, page 312; Vol. XCVI, page 19o;
Vol. C, page 211 ; Vol. CIV, page 499 ; Vol. CVII,
page 470; Vol. CXI, page 403 ; Vol. CXVII, page
55; Vol. CLVI, page 185; Vol. CLXXXI, page
356; and Vol. CLXXXV, page 372, of this Series.

2 Translated by the Secretariat of the League
of Nations, for information.

Vol. LVIII, page 315; vol. LXXXIII, page
416; vol. XCII, page 399; vol. CXLVII, page
333; vol. CLII, page 295 ; et vol. CLX, page 342,
de cc recucil.

ANNEX XLVII.

RATIFICATIONS, ACCESSIONS, PRO-
LONGATIONS, MODIFICATIONS,
ETC.

No 678. - PROTOCOLE 1 RELATIF AUX
CLAUSES D'ARBITRAGE. SIGNt A
GENtVE, LE 24 SEPTEMBRE 1923.

ADH8 SION
BIRMANIE (A l'Cxclu-

sion des Etats Karenni
sons la suzerainet6 de
Sa Majest6) .......... 19 octobre 1938.

2 TRADUCTION. - TRANSLATION.

En vue du droit prdvu au paragraphe 2 de
1'article premier du protocole, Sa Majestd
restreint l'engagement pris en vertu du premier
paragraphe de I article premier, en cc qui
conceme la Birmanie, aux contrats qui sont
considdrds comme commerciaux par le droit
national de la Birmanie.

No. 138o. -CONVENTION 3 RELATING TO
THE TRANSMISSION IN TRANSIT OF
ELECTRIC POWER, AND PROTOCOL
OF SIGNATURE. SIGNED AT GENEVA,
DECEMBER 9TH, 1923.

ACCESSION.
EGYPT .......... October 18th, 1938.

Vol. XXVII, page 157; vol. XXXI, page 260;
vol. XXXV, page 314; vol. XXXIX, page 9o;
vol. XLV, page ii6; vol. L, page 161 ; vol. LIX,
page 355; vol. LXIX, page 79; vol. LXXII,
page 452 ; vol. LXXXIII, page 393 ; vol.
LXXXVIII, page 312 ; vol. XCVI, page i9o;
vol. C, page 211 ; vol. CIV, page 499 ; vol. CVII,
page 470 ; vol. CXI, page 403 ; vol. CXVII, page
55; vol. CLVI. page 185; vol. CLXXXI, page
356; et vol. CLXXXV, page 372, de cc recueil.

2Traduit par le Secrdtariat de ]a Socidtd des
Nations, hi titre d'information.

3 Vol. LVIII, page 315; Vol. LXXXIII, page
416; Vol. XCII, page 399; Vol. CXLVII, page
333; Vol. CLII, page 295; and Vol. CLX, page
342, of this Series.
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No 1845. - CONVENTION 1 INTERNATIO-
NALE DE L'OPIUM, ADOPTIVE PAR LA
DEUXILME CONFIRENCE DE L'OPIUM
(SOCIL-TI- DES NATIONS), ET PROTO-
COLE Y RELATIF. SIGNE S A GENE VE,
LE 19 F1tVRIER 1925.

ADHt SION

HAITI .......... 30 novembre 1938.

No. 2096. - CONVENTION - ON THE EXE-
CUTION OF FOREIGN ARBITRAL
AWARDS. SIGNED AT GENEVA, SEP-
TEMBER 26TH, 1927.

Application to Burma.

BURMA (excluding
the Karenni States un-
der His Majesty's suze-
rainty) ............ October 19 th, 1938.

In view of the provisions of Article i of the
Convention which limits its application to
awards made in pursuance of agreements co-
vered by the Protocol on Arbitration Clauses
signed at Geneva on September 24th, 1923,

1 Vol. LXXXI, page 317; vol. LXXXVIII,
page 390 ; vol. XCII, page 409; vol. XCVI, page
204; vol. C, page 249; vol. CIV, page 516;
vol. CVII, page 525; vol. CXI, page 41T; vol.
CXVII, page 290; vol. CXXII, page 355; vol.
CXXXIV, page 407; vol. CLVI, page 205;
vol. CLX, page 348; et vol. CLXVIII, page 233,
de ce recueil.

2 Vol. XCII, page 301 ; Vol. XCVI, page 205
Vol. C, page 259; Vol. CIV, page 526 ; Vol. CVII,
page 528; Vol. CXI, page 414; Vol. CXVII,
page 303; Vol. CXXX, page 457 ; Vol. CLVI,
page 210; Vol. CLXXXI, page 389; and Vol.
CLXXXV, page 391, of this Series.

I Translated by the Secretariat of the League
of Nations, for information.

No. 1845. - INTERNATIONAL OPIUM
CONVENTION 1, ADOPTED BY THE SE-
COND OPIUM CONFERENCE (LEAGUE
OF NATIONS), AND PROTOCOL RELAT-
ING THERETO. SIGNED AT GENEVA,
FEBRUARY I9TI, 1925.

ACCESSION.

HAITI .......... November 3oth, 1938.

No 2096. - CONVENTION 2 POUR L'EXIt-
CUTION DES SENTENCES ARBITRALES
tTRANGf RES. SIGNItE A GENIEVE, LE
26 SEPTEMBRE 1927.

Application a la Birmanie.

BIRMANIE ( l'exclu-
sion des Etats Karenni
sous la suzerainetd de
Sa Majestd) ......... .i octobre 1938.

3TRADUCTION. - TRANSLATION.

En vue des dispositions de Particle premier
de la convention qui limite l'application de
celle-ci aux sentences arbitrales rendues h la
suite d'un compromis ou d'une clause compro-
missoire pr~vus par le Protocole relatif aux

I Vol. LXXXI, page 317; Vol. LXXXVIII,
page 390; Vol. XCII, page 409; Vol. XCVI, page
20 4 ; Vol. C, page 249; Vol. CIV, page 516; Vol.
CVII, page 525 ; Vol. CXI, page 411 ; Vol. CXVII,
page 290; Vol. CXXII, page 355; Vol. CXXXIV,
page 407 ; Vol. CLVI, page 205 ; Vol. CLX, page
348; and Vol. CLXVIII, page 233, of this Series.

I Vol. XCII, page 301 ; vol. XCVI, page 205 ;
vol. C, page 259 ; vol. CIV, page 526 ; vol. CVII,
page 528; vol. CXI, page 414; vol. CXVII,
page 303; vol. CXXX, page 457; vol. CLVI,
page 210; vol. CLXXXI, page 389; et vol.
CLXXXV, page 391, de cc recucil.

NTraduit par le Secr6tariat de la Soci6t6 des
Nations, & titre d'information.



270 Soci te des Nations - Recueil des Traits. 1938

and in view of the exercise by His Majesty of
the right to limit his obligations in respect of
Burma under the said Protocol to contracts
which are considered as commercial under the
law of Burma, His Majesty's obligations in
respect of Burma under the Convention of
September 26th, 1927, are also limited to the
said contracts.

No 2733. - CONVENTION 1 POUR L'AMI-.
LIORATION DU SORT DES BLESSIS
ET DES MALADES DANS LES ARM1 ES
EN CAMPAGNE. SIGNItE A GENfMVE,
LE 27 JUILLET 1929.

Application a la Binanie.

La Birmanie, qui participait en tant que
partie de 1'Inde It cette convention, a 6t6 s6par~e
de l'Empire indien le Ior avril 1937 et, son
statut 6tant devenu celui d'un territoire bri-
tannique d'outre-mer, elle doit 6tre consid6re,
depuis cette date, comme partie A ladite con-
vention en vertu de la signature et de ]a rati-
fication du Royaume-Uni.

Enregistrde le 26 novembre 1938 a la demande die
Conseil /dddral suisse.

clauses d'arbitrage sign6 a Gen~ve le 24 sep-
tembre 1923, et en vue de 1usage fait par Sa
Majest6 de la libert6 de restreindre 1 engage-
ment pris en vertu dudit protocole, en ce qui
concerne la Birmanie, aux contrats qui sont
consid~r6s comme commerciaux par le droit
national de la Birmanie, les obligations de Sa
Majest6 d6coulant de la Convention du 26 sep-
tembre 1927, en ce qui concerne ]a Birmanie,
sont 6galement limit~es A ces contrats.

No. 2733. - CONVENTION I FOR THE
AMELIORATION OF THE CONDITION
OF THE WOUNDED AND SICK IN
ARMIES IN THE FIELD. SIGNED AT
GENEVA, JULY 27TH, 1929.

Application to Burna.

Burma, formerly a Party to this Convention
by reason of her inclusion in India, was sepa-
rated from the Indian Empire on April ist,
1937. Having on that date acquired the status
of a British oversea territory, she is now to be
considered a Party to the Convention in virtue
of the United Kingdom's signature and rati-
fication thereof.

Registered on November 26th, 1938, at the request
ol the Swiss Federal Council.

I Vol. CXVIII, page 303; vol. CXXII, page
367; vol. CXXVI, page 460; vol. CXXX, page
468; vol. CXXXIV, page 431 ; vol. CXXXVIII,
page 452 ; vol. CXLII, page 376; vol. CXLVII,
page 351 ; vol. CLVI, page 229; vol. CLX, page
383; vol. CLXIV, page 388; vol. CLXXII,
page 413 ; vol. CLXXVII, page 407; et vol.
CLXXXI, page 393, de ce recueil.

1 Vol. CXVIII, page 303; Vol. CXXII, page
367; Vol. CXXVI, page 460; Vol. CXXX, page
468; Vol. CXXXIV, page 431 ; Vol. CXXXVIII,
page 452 ; Vol. CXLII, page 376; Vol. CXLVII,
page 351 ; Vol. CLVI, page 229; Vol. CLX, page
383; Vol. CLXIV, page 388; Vol. CLXXII,
page 43 ; Vol. CLXXVII, page 407; and Vol.
CLXXXI, page 393, of this Series.



1938 League of Nations - Treaty Series. 271

No 2734. - CONVENTION 1 RELATIVE AU
TRA1TEMENT DES PRISONNIERS DE
GUERRE. SIGN1-E A GENIAVE, LE 27
JUILLET 1929.

Ap]plication ei la Birmanie,

La Birmanie, qui participait en tant qte
partie de l'Inde h. cette convention, a 6t6 s6pare
de l'Emipire indien le ler avril 1937 ct, son
statut 6tant devenu celui d'un territoire bri-
tannique d'outre-mer, die doit 6tre consid~r~e,
depuis cette date, comme partie ht ladite con-
vention en vertu de la signature et de ]a rati-
fication du Royaume-Uni.

Enregistrde le 26 novembre 1938 t la demande du
Conseil fdddral suisse.

No. 3119. - INTERNATIONAL LOAD LINE
CONVENTION 2, WITH FINAL PROTOCOL
AND ANNEXES. SIGNED AT LONDON,
JULY 5TH, 1930.

DECLARATION 3 BY TIIE PRINCIPAL SECRETARY
OF STATE FOR FOREIGN AFFAIRS OF His
MAJESTY TIIE KING OF GREAT BRITAIN,
IRELAND AND THE BRITISH DOMINIONS
BEYOND THE SEAS, EMPEROR OF INDIA,
REGARDING TIlE MODIFICATION OF ANNEX II
TO TIE ABOVE-MENTIONED CONVENTION.
LONDON, AUGUST 23RD, 1938.

Registered on November 9 th, 1938, at the request
of His Majesty's Secretary of Stzte for Foreign
Affairs in Great Britain.

I Vol. CXVIII, page 343; vol. CXXII, page
367; vol. CXXVI, page 46o; vol. CXXX, page
468; vol. CXXXIV, page 432; vol. CXXXVIII,
page 452; vol. CXLII, page 376 ; vol. CXLVII,
page 352; vol. CLVI, page 230; vol. CLX, page
383 ; vol. CLXIV, page 389; vol. CLXXII,
page 413; et vol. CLXXX I, page 393, de cc recueil.

2 Vol. CXXXV, page 301 ; Vol. CXLII, page
392; Vol. CXLVII, page 354; Vol. CLII, page
313 ; Vol. CLVI, page 256; Vol. CLX, page 417;
Vol. CLXIV, page 393; Vol. CLXXII, page
423 ; and Vol. CLXXXV, page 405, of this Series.

3 Came into force August 23rd, 1938.

No. 2734. - CONVENTION' RELATIVE
TO THE TREATMENT OF PRISONERS
OF WAR. SIGNED AT GENEVA, JULY
27TH, 1929.

Application to Burma.

Burma, formerly a Party to this Convention
by reason of her inclusion in India, was separa-
ted from the Indian Empire on April ist, 1937.
Having on that date acquired the status of a
British oversea territory, she is now to be consi-
dered a Party to the Convention in virtue of
the United Kingdom's signature and ratifi-
cation thereof.

Registered on November 26th, 1938, at the request
of the Swiss Federal Council.

No 3119. - CONVENTION 2 INTERNATIO-
NALE SUR LES LIGNES DE CHARGE,
AVEC PROTOCOLE FINAL ET AN-
NEXES. SIGNItS A LONDRES, LE 5 JUIL-
LET 1930.

DItCLARATION 3 DU PRINCIPAL SECRI1TAIRE
D'ETAT POUR LES AFFAIRES ITRANGIRES DE
SA MAJESTf_- LE RoI Dr GRANDE-BRETAGNE,
D'IRLANDE ET DES TERRITOIRES BRITANNI-
QUES AU DELA DES MERS, EMPEREUR DES
INDES, RELATIVE A UNE MODIFICATION DE
L'ANNEXE II DE LA CONVENTION SUSMEN-
TIONNIfE. LONDRES, LE 23 AOUT 1938.

Enregistrde le 9 novembre 1938 11 la demande du
secrdtaire d'Etat aux Aflaires dtrangdres de Sa
Majestd en Grande-Bretagne.

'Vol. CXVIII, page 343; Vol. CXXII, page
367; Vol. CXXVI, page 46o; Vol. CXXX, page
468; Vol. CXXXIV, page 432; Vol. CXXXVIII,
page 452 ; Vol. CXLII, page 376; Vol. CXLVII,
page 352 ; Vol. CLVI, page 230; Vol. CLX, page
383; Vol. CLXIV, page 389; Vol. CLXXII,
page 413; and Vol. CLXXXI, page 393, of this
Series.

2 Vol. CXXXV, page 3o; vol. CXLII, page
392; vol. CXLVII, page 354; vol. CLII, page
313 ; vol. CLVI, page 256 ; vol. CLX, page 47 ;
vol. CLXIV, page 393 ; vol. CLXXII, page
423; et vol. CLXXXV, page 405, de cc recueil.

3 Entree en vigueur IC 23 aoft 1938.
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Whereas by the provisions of paragraph I
of Article 20 of the International Convention
respectirng Load Lines, signed in London on the
5th July, 1930, viz:

" Modifications of this Convention which
may be deemed useful or necessary imi-
provements may at any time be proposed

y any Contracting Government to the
Government of the United Kingdom of
Great Britain and Northern Ireland, and
such proposals shall be communicated by
the latter to all the other Contracting
Governments, and if any such modifica-
tions are accepted by all the Contracting
Governments (including Governments which
have deposited ratifications or accessions
which have not yet become effective) this
Convention shall be modified accordingly."

the provisions of the Convention may be
modified ;

And Whereas the Government of the Common-
wealth of Australia, being a Contracting Go-
vernment, have proposed a modification of
Annex II to the Convention the terms of which
are as follows :

After the words " south of latitude IIo

South " in paragraph (6) (a) of the section
headed " Seasonal Areas ", there shall be
added the words " Mackay to be considered
as being on the boundary of the ' Seasonal
Tropical ' and ' Summer ' zones "

And Whereas the said modification, having
been communicated, according to the provisions
of the said Article 2o, to all the other Contract-
ing Governments (including Governments which
have deposited ratifications or accessions which
have not yet become effective), is accepted by
the said Governments;

I the Undersigned, Principal Secretary of
State for Foreign Affairs of His Majesty the
King of Great Britain, Ireland and the British
Dominions beyond the Seas, Emperor of India,
hereby declare that, as from this date, Annex II
to the said Convention is modified accordingly.

In witness whereof I have signed the present
declaration with my own hand.

Done at the Foreign Office, London, the
23rd day of August 1938.

HALIFAX.

Considdrant que conform~ment & l'alin~a i
de l'article 2o de la Convention internationale
sur les lignes de charge, sign~e & Londres le
5 juillet 1930, &i savoir :

( Les modifications hi la pr~sente con-
vention qui pourraient 6tre consid6rdes
comme des am6liorations utiles ou n6ces-
saires peuvent en tout temps tre proposdes
par un gouvernement contractant au Gou-
vernement du Royaume-Uni de Grande-
Bretagne et d'Irlande du Nord. Ces propo-
sitions doivent 6tre communiqu6es par ce
dernier A tous les autres gouvernements
contractants ; si l'une quelcouque de ces
modifications est acceptde par tons les
gouvernements contractants (y compris les
gouvernements ayant ddpos6 des ratifica-
tions ou adhesions qui ne sont pas encore
devenues effectives) la prsente convention
sera modifi~e en cons quence.

les dispositions de la convention peuvent tre
modifiees;

Consid6rant que le Gouvernement du Com-
monwealth d'Australie, en qualit6 de gouver-
nement contractant, a propos6 une modification
de l annexe II de la convention dans les termes
ci-apr~s :

Aprts les mots ( au sud du parall~le de lati-
tude u o S ), h Ialin6a 6 a) de la section intitul6e
u R6gions pdriodiques )) seront ajout~s les mnots
((Mackay est consid~r6 comme 6tant sur la ligne
de d~marcation de ]a (C zone tropicale p6riodi-
que )) et la ((zone d'6t6 ) )) ;

Consid6rant que ladite modification, ayant
t communiqude, conform6ment aux dispo-
sitions dudit article 2o, hi tous les autres gou-
vernements contractants (y compris les gou-
vernements ayant d~pos6 des ratifications ou
adhesions qui ne sont pas encore devenues
effectives), est acceptde par lesdits gouverne-
ments;

Je soussign6, principal secr6taire d'Etat pour
les Affaires 6trangtres de Sa Majest6 le Roi de
Grande-Bretagne, d'Irlande et des, Territoires
britanniques au del& des mers, Empereur des
Indes, dclare qu'A partir de cette date, I an-
nexe 51 de ladite convention est modifi~e en
consequence.

En foi de quoi j'ai sign6 la pr6sente d6clara-
tion de ma propre main.

Fait au Foreign Office, Londres, IC 23 aout
1938.

HALIFAX.
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No 3145. - CONVENTION 1 POUR L'UNI-
FICATION DE CERTAINES RfEGLES
RELATIVES AU TRANSPORT AICRIEN
INTERNATIONAL, ET PROTOCOLE
ADDITIONNEL. SIGNIZS A VARSOVIE,
LE 12 OCTOBRE 1929.

ADI11-SION

PROTECTORAT D'ADEN 14 septembre 1938.

Enregisirde le 14 ddcenibre 1938 a la demande
du Minist&e des Agiaires darangdres do la
Rdpubliqwe de Pologne.

No 3479. - CONVENTION ' INTERNATIO-
NALE DES TI LtCOMMUNICATIONS. SI-
GN1-E A MADRID, LE 9 Dt CEMBRE 1932.

ADHIESION

NOUVELLES-HP-BRIDES 9 d6cembre 1938.

Enregistrde le 24 ddceibra 1938 a la demande
du ,ninistre des Agfaires dtrangdres d 'Espagne.

No. 3145. - CONVENTION' FOR THE
UNIFICATION OF CERTAIN RULES
RELATING TO INTERNATIONAL CAR-
RIAGE BY AIR, AND ADDITIONAL
PROTOCOL. SIGNED AT WARSAW,
OCTOBER 12T11, 1929.

ACCESSION.

PROTECTORATE OF
ADEN ....... September I4 th, 1938.

Registered on December 14th, 1938, at the request
0/ the Ministry ol Foreign Affairs of the
Republic o/ Poland.

No. 3479. - INTERNATIONAL TELECOM-
MUNICATION CONVENTION.2 SIGNED
AT MADRID, DECEMBER 9TH, 1932.

A(Y ISSION.

NEW HEBRIDES, December 9 th, 1938.

Registered on December 24th, 1938, at the request
Of the Spanish Minister for Foreign Affairs.

" Vol. CXXXVII, page ir ; vol. CXLII, page
393; vol. CXLVII, page 355; vol. CLVI, page
258 ; vol. CLX, page 418; vol. CLXIV, page 395 ;
vol. CLXXII, page 425; vol. CLXXVI1, page
42o; vol. CLXXXI, page 397; et vol. CLXXXV,
page 406, de cc recucil.

I Vol. CLI; vol. CLVI, page 323; vol. CLX,
page 440 ; vol. CLXIV, page 431 ; vol. CLXXXI,
page 423 ; vol. CLXXXV, page 412 ; et vol.
CLXXXIX, page 486, de cc recueil.

I Vol. CXXXVII, page rx ; Vol. CXLII, page
393; Vol. CXLVII, page 355; Vol. CLVI, page
258; Vol. CLX, page 418; Vol. CLXIV, page
395; Vol. CLXXII, page 425; Vol. CLXXVII,
page 420; Vol. CLXXXI, page 397; and Vol.
CLXXXV, page 406, of this Series.

I Vol. CLI ; Vol. CLVI, page 323 ; Vol. CLX,
page 441; Vol. CLXIV, page 431; Vol. CLXXXI,
page 423 ; Vol. CLXXXV, page 412 ; and Vol.
CLXXXIX, page 486, of this Series.
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No. 3518. - CONVENTION x BETWEEN
BELGIUM AND GREAT BRITAIN AND
NORTHERN IRELAND SUPPLEMENT-
ARY TO THE CONVENTION OF JUNE
21ST, 1922, TO FACILITATE THE
CONDUCT OF LEGAL PROCEEDINGS.
SIGNED AT BRUSSELS, NOVEMBER
4TH, 1932.

EXCIIANGE OF NOTES BETWEEN THE BELGIAN
GOVERNMENT AND His MAJESTY'S GOVERN-
MENT IN NEW ZEALAND RESPECTING THE
ACCESSION OF NEW ZEALAND TO THE ABOVE-
MENTIONED SUPPLEMENTARY CONVENTION.
BRUSSELS, JULY 29Tn AND AUGUST 1OTH,
1938.

Registered on November 9th, 1938, at the request
ol His Majesty's Secretary of State for Foreign
Affairs in Great Britain.

BRITISH EMBASSY.

No. 156.
(387/2/38.)

BRUSSELS, July 29th, 1938.

MONSIEUR LE MINISTRE,

At the instance of His Majesty's Government
in the Dominion of New Zealand, I have the
honour to notify to Your Excellency in accor-
dance with Article 9 (I) of the Supplementary
Convention regarding legal proceedings in civil
and commercial matters, which was signed at
Brussels on 4th November, 1932, the accession
of His Majesty to that Convention in respect
of New Zealand.

2. In accordance with Article 9 (I) of the
Convention, the accession now notified will come
into force one month from the date of this note,
that is to say, on the 29 th August next.

I Vol. CLIII, page 251 ; Vol. CLX, page 446;
and Vol. CLXIV, page 432, of this Series.

I Translated by the Secretariat of the League
of Nations, for information.

No 3518. - CONVENTION ' ENTRE
LA BELGIQUE ET LA GRANDE-
BRETAGNE ET L'IRLANDE DU NORD
ADDITIONNELLE A LA CONVEN-
TION DU 21 JUIN 1922 POUR FACILI-
TER L'ACCOMPLISSEMENT DES
ACTES DE PROC1UDURE. SIGN] E A
BRUXELLES, LE 4 NOVEMBRE 1932.

ECHANGE DE NOTES ENTRE LE GOUVERNEMENT
BELGE ET LE GOUVERNEMENT DE SA MA-
JESTA EN NOUVELLE-ZiALANDE RELATIF A
L'ADIIIISION DE LA NOUVELLE-ZALANDE A
LA CONVENTION ADDITIONNELLE SUSMENTION-
NAE. BRUXELLES, LES 29 JUILLET ET 10 AOUT
1938.

Enregisird le 9 novembre 1938 d la demande di4
secrdtaire dEtat aux Aflaires dtrangdres de
Sa Majestd en Grande-Bretagne.

2 TRADUCTION. - TRANSLATION.

I.

AMBASSADE
DE GRANDE-BRETAGNE.

No 156.
(387/2/38.)

BRUXELLES, le 29 juillet 1938.

MONSIEUR LE MINISTRE,

Sur la demande du Gouvernement de Sa
Majest" dans 'e Dominion de Nouvelle-Zdlande,
j'ai I'honneur de notifier A Votre Excellence,
conformment A 1'article 9 (I) de ]a Convention
additionnelle relative aux actes do procddure
en matire civile et commerciale, signde A
Bruxelles le 4 novembre 1932, l'adhdsion de
Sa Majest6 h cette convention en cc qui
conceme la Nouvelle-Z6lande.

2. En vertu de l'article ? (I) de la convention,
cette adh6sion prendra effet un mois aprs la
date de la prsente note, c'est-h.-dire le 29 aofit
prochain.

I Vol. CLIII, page 251 ; vol. CLX, page 446;
et vol. CLXIV, page 432, de ce recueil.

STraduit par le Secr6tariat de ]a Socidt6 des
Nations, A titre d'information.
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3. In requesting that Your Excellency will be
so good as to acknowledge the receipt of this
communication, I avail myself of this oppor-
tunity, Monsieur le Ministre, to renew to Your
Excellency the assurance of my highest consi-
deration.

R. H. CLIVE.

His Excellency
Monsieur Paul-Henri Spaak,

Minister for Foreign Affairs.

II.

MINISTLRE
DES AFFAIRES ]1TRANG/RES

ET DU COMMERCE EXTtRIEUR.

DIRECTION G11N11RALE C.
30 BUREAU.

NO 31029 AJ/GB/5.

BRUXELLES, le IO aaot 1938.

MONSIEUR L'AMBASSADEUR,

Comme suite ? l'office de Votre Excellence
du 2(J juillet dernier, NO 156 (387/2/38), j'ai
l'honneur de lui faire connaltre que le Gouver-
nement du Roi marque son accord sur la ddci-
sion du Gouvernement britannique d'dtendre
h la Nouvelle-Z6lande, Ai partir du 29 aofit 1938,
I'application de ]a Convention anglo-beige du
4 novembre 1932, concernant ]a caution judi-
catum solvi, l'assistance judiciaire et la contrainte
par corps.

Je saisis cette occasion, Monsieur l'Ambas-
sadeur, de renouveler 6L Votre Excellence l'assu-
rance de ma trs haute considdration.

Pour le Ministre,
Le Secrdtaire gdndral,

F. VAN LANGENIIOVE.

Son Excellence
le tr~s honorable sir R. H. Clive,

Ambassadeur de Sa Majest6 britannique,
A Bruxelles.

3. En priant Votre Excellence de bien von-
loir accuser rdception de la pr6sente communi-
cation, je saisis cette occasion, etc.

R. H. CLIVE.

Son Excellence
Monsieur Paul-Henri Spaak,

Ministre des Affaires trangres.

II.

MINISTRY
OF FOREIGN AFFAIRS
AND FOREIGN TRADE.

DIRECTION G1 NfRALE C.

3RD BUREAU.

No. 31029 AJ/GB/5.

BRUSSELS, August ioth, 1938.

SIR,

In reply to Your Excellency's note of July
29th last, No. 156 (387/2/38), I have the honour
to inform you that the King's Government is in
agreement with the decision of the British
Government to extend to New Zealand, as
from August 29th, 1938, the application of the
Anglo-Belgian Convention of November 4th,
1932, concerning security for costs, legal
assistance and imprisonment for debt.

I avail myself of this opportunity, etc.

For the Minister
F. VAN LANGENIIOVE,

Secrelary- General.

His Excellency
The Rt. Hon. Sir R. 17I. Clive,

His Britannic Majesty's Ambassador
at Brussels.
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No. 3740. - AGREEMENT I BETWEEN THE
GOVERNMENT OF THE UNITED KING-
DOM AND THE GOVERNMENT OF THE
REPUBLIC OF POLAND IN REGARD
TO TRADE AND COMMERCE, WITH
ANNEXES, PROTOCOL AND NOTES.
SIGNED AT LONDON, FEBRUARY 27TH,
1935.

EXCHANGE OF NOTES 2 CONSTITUTING AN ARRAN-
GEMENT REGARDING TUE POLISH TRANSLA-
TION OF THE EXPRESSION " HOOK AND EYE
TAPE " IN THiE FIRST SCHEDULE ATTACHED
TO ThE ABOVE-MIENTIONED AGREEMENT.
WARSAW, JANUARY 30TH1, 1937.

Registered on November 9th, 1938, at the request
of His Majesty's Secretary of State for Foreign
Affairs in Great Britain.

I.
TEXTE POLONAIS. - POLISI: TEXT.

MINISTERSTWO SPRAW ZAGRANICZNYCHt.

No. P. II. WB/65/2/3 7 .

PANIE AMBASADORZE,

W odpowiedzi na notq z dnia 28 lutego 1936
r. Nr. 31, kt6r,1 Wasza Ekscelencja zechciala
mi przeslad w sprawie zmiany w tekgcie pols-
kim jednej z pozycyj listy pierwszej, zalqczonej
do Ukladu Handlowego miqdzy Rziqdem Rzeczy-
pospolitej Polskiej a Rzi3dem Zjednoczonego
Kr6lestwa Wielkiej Brytanii i P61nocnej Irlandii,
podpisanego w Londynie dnia 27 lutego 1935 r.,
main zaszczyt zaproponowa6, w imieniu Rzqdu
Polskiego, nastqpujIce Porozumienie :

i. Poniewat polski tekst pozycji 1014
p. i listy pierwszej zalczonej do Ukladu
Handlowego miqdzy Rzqdem Rzeczypospo-
litej Polskiej a Rz,'dem Zjednoczonego
Kr6lestwa Wielkiej Brytanii i P61nocncj
Irlandii z dnia 27 lutego 1935 r., zostal
zredagowany, jak nastqpuje :

hI haftki naszyte na tkaninie ,

'Vol. CLXII, page 181 ; and Vol. CLXXXV,
page 431, of this Series.

a Came into force February 9th, 2937.

' Translated by the Secretariat of the League
of Nations, for information.

NO 3740. - ACCORD I COMMERCIAL ENTRE
LE GOUVERNEMENT DU ROYAUME-
UNI ET LE GOUVERNEMENT DE LA
RIPUBLIQUE DE POLOGNE, AVEC
ANNEXES, PROTOCOLE ET NOTES.
SIGNt S A LONDRES, LE 27 FJVRIER
1935.

ECHANGE DE NOTES 2 COMI'ORTANT UN ARRAN-
GEMENT RELATIF A LA TRADUCTION POLO-
NAISE DE L'EXPRESSION s BOUTONS DE JARRE-
TItRES )) DANS LE PREMIER TABLEAU ANNEXt
A L'ACCORD SUSMENTIONNI,. VARSOVIE, LE
30 JANVIER 1937.

Enregistrd le 9 novembre 1938 a la demanda
du sccrdtaire d'Etat aux Afgaires dtrangres
de Sa Majestd en Grande-Bretague.

I.
3 TRADUCTION. - TRANSLATION.

MINISTRY OF FOREIGN AFFAIRS.

No. P. II. W.B./65/2/37.

YOUR EXCELLENCY,

In reply to the note No. 31 of February 28th,
1936, which Your Excellency was good enough
to address to me with regard to the modification
of the Polish text of one of the items of the
First Schedule of the Commercial Agreement
between the Government of the Republic of
Poland and the Government of the United
Kingdom of Great Britain and Northern
Ireland, signed in London on February 27th,
1935, I have the honour, on behalf of the
Polish Government, to propose the following
Arrangement :

(i) The Polish text of item 1014 ex I
of the First Schedule of the Commercial
Agreement of February 27th, 1935, between
the Government of the Republic of Poland
and the Government of the United Kingdom
of Great Britain and Northern Ireland
being worded as follows:

" haftki naszyte na tkaninie' ",

'Vol. CLXII, page 181; et vol. CLXXXV,
page 431, de cc recueil.

2Entr6 en vigueur le 19 f6vrier 1937.
a Traduit par le Seerdtariat do la Soci6t6 des

Nations, & titre d'information.
4 Hook and eye tape.
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Umawiajqce siq Rzqdy, kt6re zawarly
powyiszy Uklad z dnia 27 lutego 1935 r.,
zgadzajq siq na zastqpienie tego tekstu
tekstem nastqpujlcym :

( haftki naszyte lub inaczej przymo-
cowane do tkaniny ,.
2. Niniejsze Porozumienie wejdzie w tycie

15-go dnia od daty ustalonej za wsp6lni
zgodj przez Umawiaj,1ce siq Rzldy, kt6re
wymieni.1 w tym celu odnogne noty, i bqdzie
obowiqzywalo tak dlugo, jak wspomniany
Uklad Handlowy z dnia 27 lutego 1935 roku.

3. Postanowienia punktu I-go niniejszego
Porozumienia bqdq stosowane prowizory-
cznie, pocz,wszy od 2o-go dnia po dacic
wymiany not, stanowiqcych niniejsze Poro-
zumienie, przyczyn prowizorium to prze-
stanie dzialaY oddaty wejgcia formalnego
w iycic tegot Porozumienia, zgodnie z jego
punkten 2-im.

Bylbym zobowiqzany Waszej Ekscelencji za
powiadomienie mnie czy Rz1d Jego Kr6lewskiej
Mofci w Zjednoczonym Kr6lestwie przyjmuje
Porozumienie zaproponowane w niniejszcj nocie.

Zechce Pan, Panic Ambasadorze, przyjq6
wyrazy mego bardzo wysokiego powatania.

WARSZAWA, dnia 30 slycznia 1937 y.

SZEMBEX.
Jego Ekscelencj a

Sir Howard William Kennard,
K.C.M.G., C.V.O.,

Ambasador Nadzwyczajny i Pelnomocny
Wielkiej Brytanii

w Warszawie.

BRITISH EMBASSY.
No. 2o.

(20/9/37.)

YOUR EXCELLENCY,

the contracting Governments which have
concluded the aforesaid Agreement of
February 27th, 1935, are resolved to
replace this text by the following text:

" haftki naszyte lub inaczej przymoco-
wane do tkaniny ".
(2) The present Arrangement will enter

into force on the fifteenth day after the
date to be fixed by mutual agreement
between the contracting Governments in
a subsequent exchange of notes and will
have the same duration as the aforesaid
Commercial Agreement of February 27th,
1935.

(3) The provisions of paragraph (I)
above will be applied provisionally from
the twentieth day after the date of the
exchange of notes which constitutes the
present Arrangement, its provisional appli-
cation ceasing to have effect on the date
on which it enters formally into force in
accordance with paragraph (2) above.

I request that Your Excellency will be good
enough to inform me whether His Majesty's
Government in the United Kingdom accept
the Arrangement proposed in the present note.

I have the honour to be, etc.

WARSAW, January 30th, 1937.

SZEMBEK.

His Excellency
Sir Howard William Kennard,

K.C.M.G., C.V.O.,
His Britannic Majesty's

Ambassador Extraordinary
and Plenipotentiary

at Warsaw.

WARSAW, January 30th, 1937.

In your note No. P. II. WB.65/2 /37 of January 3oth, 1937, Your Excellency was good enough
to communicate to me the following:

" In reply to the note No. 31 of February 28th, 1936, which Your Excellency was
good enough to address to me with regard to the modification of the Polish text of one
of the items of the First Schedule of the Commercial Agreement between the Government
of the Republic of Poland and the Government of the United Kingdom of Great Britain
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and Northern Ireland, signed in London on February 27th, 1935, I have the honour,
on behalf of the Polish Government, to propose the following Arrangement :

" (I) The Polish text of item 1014 ex I of the First Schedule of the Commercia l

Agreement of February 27th, 1935, between the Government of the Republic of
Poland and the Government of the United Kingdom of Great Britain and Northern
Ireland being worded as follows : ' haftki naszyte na tkaninie 1 , the contracting
Governments which have concluded the aforesaid Agreement of February 27th,
1935, are resolved to replace this text by the following text ' Haftki naszyte lub
inaczej przymocowane do tkaniny '.

" (2) The present Arrangement will enter into force on the fifteenth day after
the date to be fixed by mutual agreement between the contracting Governments
in a subsequent exchange of notes and will have the same duration as the aforesaid
Commercial Agreement of February 27th, 1935.

" (3) The provisions of paragraph (i) above will be applied provisionally from
the twentieth day after the date of the exchange of notes which constitutes the
present Arrangement, its provisional application ceasing to have effect on the date
on which it enters formally into force in accordance with paragraph (2) above.
" I request that Your Excellency will be good enough to inform me whether His

Majesty's Government in the United Kingdom accept the Arrangement proposed in the
present note."

2. In acknowledging receipt of the above note I have the honour to inform Your Excellency
that His Majesty's Government in the United Kingdom accept the Arrangement proposed therein.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

H. KENNARD.
His Excellency

Count J. Szembek,
Acting Minister for Foreign Affairs,

Warsaw.

'TRADUCTION. - TRANSLATION.

I.
MINISTtiRE DES AFFAIREs AITRANGLIRES.

No P. II. WB/65/2/37.

MONSIEUR L'AMBASSADEUR,

En r6ponse A la note no 31, en date du 28 f6vrier 1936, que Votre Excellence a bien voulu
m'adresser au sujet de la modification du texte polonais de l'une des positions du premier tableau
annex6 A I'Accord commercial entre le Gouvernement de la Rdpublique de Pologne et le Gouver-
nement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord, sign6 & Londres le 27 f6vrier
1935, j 'ai l'honneur de proposer, au nom du Gouvernement polonais, l'arrangement ci-apr~s :

i. Le texte polonais de la position 1Ol4 ex i, du premier tableau annexd &. I'Accord
commercial conclu entre le Gouvernement de la R6publique de Pologne et le Gouverne-
ment du Royauime-Uni de Grande-Bretagne et d'Irlande du Nord, Ic 27 f6vrier 1935,
est r6digd comme suit:

, haftki naszyte na tkaninie 1,

I Translated by the Secretariat of the League
of Nations, for information.

1 Boutons do jarretibres,
'Traduit par le Secr6tariat de la Socidt6 des

Nations, I titre d'information.
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Les gouvernements contractants, qui ont conclu l'Accord pr6cit6 du 27 f6vrier 1935,
conviennent dc remplacer cc texte par le texte suivant :

(c haftki naszyte lub inaczej przymocowane do tkaniny ,.
2. Le pr6sent arrangement entrera en vigueur le quinzi~me jour qui suivra la date

fix6ce d'un commun accord par les gouvernements contractants, lesquels proc6deront A
cct effet . l'6change de notes ncessaire ; ledit arrangement demeurera en vigueur aussi
longtemps que I'Accord commercial pr6cit6 du 27 f6vrier 1935.

3. Les dispositions do l'alinda premier ci-dessus recevront une application provisoire
A partir du vingti~me jour suivant la date de l'change de notes constituant le present
arrangement ; cc r6gine provisoire prendra fin h partir de la date h laquelle le pr6sent
arrangement entrera officiellement en vigueur, conform ment au paragraphe 2 ci-dessus.

Je scrais reconnaissant h Votre Excellence de bien vouloir me faire savoir si le Gouvernement
de Sa Majest6 dans le Royaume-Uni accepte l'arrangement propos6 dans la prdsente note.

Veuillez agr6er, Monsieur l'Ambassadeur, l'expression de ma tr~s haute consideration.

VARSOVIE, le 30 janvier 1937.
SZEMBEK.

Son Excellence,
Sir Howard William Kennard,

K.C.M.G., C.V.O.,
Ambassadeur extraordinaire et pl~nipotentiaire

de Sa Majest6 britannique
A Varsovie.

II.

AMBASSADE DE GRANDE-BRETAGNE.

No 20.
(20/9/37.)

VARSOVIE, le 30 janvier 1937.
MONSIEUR LE MINISTRE,

Par votre note no P. II. WB.65 /2/37, en date du 30 janvier 1937, Votre Excellence a bien
voulu me communiquer cc qui suit :

(Voir note 1.)

2. En accusant r6ception de la note ci-dessus, j'ai l'honneur d'informer Votre Excellence
que le Gouvernement de Sa Majest6 dans le Royaume-Uni accepts I'arrangement qui y est propos6.

Je saisis cette occasion, etc.

H. KENNARD.

Son Excellence
le comte J. Szembek,

Ministre des Affaires 6trangres par int6rim,
Varsovie.
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EXCIANGES OF NOTES CONSTITUTING ARRANGE-
MENTS REGARDING AMENDMENTS OF THE
COMMERCIAL AGREEMENT OF FEBRUARY 27TII,
1935. WARSAW, JULY 31ST AND SEPTEMBER
30Th, 1937.

Registered on November 9th, 1938, at the request
of His Mai esty's Secretary ol State [or Foreign
Affairs in Great Britain.

ECIIANGES DE NOTES COMPORTANT DES ARRAN-

GEMENTS RELATIFS A DES MODIFICATIONS DE

L'ACCORD COMMERCIAL DU 27 F1fVRIER 1935.
VARSOVIE, LES 31 JUILLET ET 30 SEPTEM-

BRE 1937.

Enregisird le 9 novembre 1938 i la demande du
secrdtaire d'Etat aux At/aires dlrangeres de
Sa Majestd en Grande-Bretagne.

MR. AVELING TO M. BECK.

WARSAW, July 31st, 1937.
YOUR EXCELLENCY,

With reference to previous correspondence in regard to the fact that certain of the Customs
rebates granted by the Polish Government in respect of chemical products manufactured in and
exported from the United Kingdom, enumerated in the First Schedule attached to the Commercial
Agreement between Poland and the United Kingdom, signed in London on the 27th February,
1935, have ceased to have effect, in accordance with the terms of that Agreement, I have the
honour, under instructions from His Majesty's Principal Secretary of State for Foreign Affairs,
to propose to your Excellency the following Arrangement consisting of the present note and the
note containing your Excellency's acknowledgment thereof:

(I) The Polish Government undertake to apply up to the 31st December, 1937, the Customs
rebates indicated below in the event of importation into the Polish Customs Territory of the following
chemical products manufactured in and exported from the United Kingdom :

Tariff No. Article. Rate of duty in zlote
_____ I_ I __________________ per xoo kg.

ex 311 Chloride of tin for industrial purposes - under permit
from the Ministry of Finance ......... 22.50

until 31.12.1937
ex 334 Cream of tartar (refined acid tartrate of potash) Free

until 31.12.1937
ex 339 Benzoic acid-under permit from the Ministry of

Finance ............ .................... 6o
until 31.12.1937

ex 393, Benzyl chloride; benzal chloride ................. 9
ex (i) until 31.12.1937

397 Amino compounds of the aromatic series, their deri-
vatives and salts :
ex (i) Ortho, meta and para toluidine and mixed 15

until 31.12.1937
ex (2) Dimethylaniline, ethyl benzyl aniline and

its sulphonic acid ................ .... 75
until 31.12.1937

(to) Aminoantlraquinone (alpha and beta) • • 35
until 31.12.1937

398 (x) a Resorcin .... .................... .... 20
until 31.12.1937

I Came into force provisionally on August 2oth,
1937.

1 Entr6 provisoirement
1937.

en vigueur IC 2o aot
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Tariff No. Article. Rate of duty in zlote

I Artcle.per ioo kg.

399, Dimethyl-aminophenol; diethylaminophenol . . . . 105
ex (1) until 31.12.1937

400, Phenylsulphomethyl pyrazolone, phenylmethyl pyra-
ex (1) zolone ...... .. ... .................... 35

until 31.12.1937
ex 401 Michler's ketone ..... ... ................ 105

until 31.12.1937
ex 402 Phenylhydrazine .. ................ ..... 75

until 31.12.1937

(2) The present Arrangement will enter into force on the thirtieth day after the date to be
fixed by mutual agreement in a subsequent exchange of notes, and will remain in force as long
as the Agreement between Poland and the United Kingdom of the 27th February, 1935, remains
in force.

(3) The provisions of paragraph (i) above will be applied provisionally from the twentieth
day after the date of this Arrangement.

2. I request that your Excellency will be good enough to inform me whether the Polish
Government accept this Arrangement.

I avail, etc.
A. F. AVELING.

M. BECK TO MR AVELING.

TEXTE POLONAIS. - POLISH TEXT.

WARSZAWA, dnia 31 lipca 1937.

PANIE CHARG- D'AFFAIRES,

Notq swl z dnia 31 lipca 1937r. zechcial
mi Pan zakomunikowad co nastqpuje:

IEKSCELENCJO,

Powoluj1c siq na poprzedniq korespondencjq
dotyczqc,q pewnych znitek celnych przyznanych
przez Rzqd Polski na wyroby chemiczne,
przetworzone w Zjednoczonym Kr6lestwie i
stamtqd wywotone, a wymienione w licie pier-
wszej zallczonej do Umowy Handlowej pomiqdzy
Polsk,1 a Zjednoczonym Kr6lestwem, podpisanej
w Londynie dn. 27 lutego 1935, kt6re to zniiki
przestaly obowiqzywad zgodnie z postanowie-
niami tej Umowy- z polecenia Gl6wnego
Sekretarza Stanu Jego Kr6lewskiej Moci dla
Spraw Zagranicznych, main zaszczyt zapropo-
nowa Waszej Ekscelencji nastqpujjce porozu-

I Traduction du Foreign Office de Sa Majest
britannique.

MR. BECK TO MR. AvELING.

1 TRADUCTION. - TRANSLATION.

WARSAW, July 3 Ist, 1937.

M. LE CHARGII D'AFFAIRES,

In your note of the 31st July, 1937, you
were good enough to communicate to me the
following :

YOUR EXCELLENCY,

With reference to previous correspondence in
regard to the fact that certain of the Customs
rebates granted by the Polish Government in
respect of chemical products manufactured in
and exported from the United Kingdom, enu-
merated in the First Schedule attached to the
Commercial Agreement between Poland and
the United Kingdom, signed in London on the
27 th February, 1935, have ceased to have effect,
in accordance with the terms of that Agreement,
I have the honour, under instructions from His
Majesty's Principal Secretary of State for
Foreign Affairs, to propose to your Excellency

1 Translation of His Britannic Majesty's Foreign
Office.
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mienie, skladajqcc siq z niniejszej noty i noty,
zawicrajqcej jej potwierdzenie przez Waszq
Ekscelencjq :

(i) Rzqd Polski zobowizuje siq stosowad
do 31 grudnia 1937r. znizki celne wymienione
ponitej na wypadek wwozu do Polskiego
Obszaru Celnego, nastqpujlcych wyrob6w che-
micznych, przetworzonych w Zjednoczonym
Kr6lestwie i stamtd wywo~onych:

Poz.
Taryfy Nazwa towaru. Clo od xoo kg.
Celnej w zlotych.

Pohskiej.

Chlorek cynowy -
do cel6w przemys-
lowych za poz-
woleniem Minis-
tra Skarbu...

Cremor tartari (o-
czyszczony kwa4-
ny winian potasu)

Kwas benzoesowy,
za pozwoleniem
Ministra Skarbu

Chlorek benzylu,
chlorck benzalu.

Zwilzki aminowe
szeregu aromaty-
cznego, ich po-
chodne, sole :
z p. i. Orto, me-

ta i paratolui-
dyna oraz ich
mieszaniny . .

z p. 2. Dwume-
tyloanilina,ety-
lobenzyloanili -
na i jej kwas
sulfonowy . .

p. Io. Amino-
antracllinon
(alfa i beta)

Rezorcyna ....

Dwumetyloamino -
fenol, dwuetylo-
aminofenol . . .

the following Arrangement consisting of the
present note and the note containing your
Excellency's acknowledgment thereof:

(i) The Polish Government undertake to
apply up to the 31st December, 1937, the
Customs rebates indicated below in the event
of importation into the Polish Customs Territory
of the following chemical products manufac-
tured in and exported from the United Kingdom:

Rate of dutyTariff Article in zloteNo. per zoo kg.

Cx 311

22,50
do 31.XIl 1937

b.c.
do 31.Xli 1937

6o
do 31.XII 1937

9
do 31.XII 1937

r5
do 3I.XII 1937

75
do 31.XII 1937

35
do 31.XII 1937

20
do 31.XII 1937

105
do 3I.XII 1937

Ox 334

ex 339

ex 393,
ex (1)

397

398 (1)

399,
ex (i)

Chloride of tin for
industrial purpo-
ses - under per-
mit from the Mi-
nistry of Finance

Cream of tartar (re-
fined acid tartra-
te of potash) . .

Benzoic acid - un-
der permit from
the Ministry of
Finance ....

Benzyl chloride ;
benzal chloride.

Amino compounds
of the aromatic
series, their deri-
vatives and salts:
ex (i) Ortho, me-

ta and para
toluidine and
mixed ....

ex (2) Dimethyl-
aniline, ethyl
benzyl aniline
and its sulpho-
nic acid . . .

(1o) Aminoan-
thraquinone
(alpha and be-
ta) . . . . .

Resorcin .....

Dimethyl-amino-
phenol ; diethyl-
aminophenol . .

22.50
until 31.12.1937

Free
until 31.12.1937

6o
until 31.12.1937

9
until 31.12.1937

15
until 31.12.1937

75
until 31.12.1937

35
until 31.12.1937

20
until 31.12.1937

105
until 31.12.1937

z 311

z 334

z 339

393,

z p. I

397

398 p.I

399,
z p. I
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Poz.

Taryfy
Celnej

P'olskieJ

Nazwa towari. Clo od ioo kg.
w ztotych.

400, Fenylosulfometylo -
z p. I pyrazolon,fenylo-

mctylopyrazolon 35
do 3.XII 1937

z 401 Keton Michlera. . 105
do 31.XII I937

z 402 Fenylohydrazyna . 75
do 31.XII 1937

(2) Niniejsze porozumienie wejdzie w ycie
trzydziestego dma od daty ustalonej za wsp6ln,
zgod,- w notach nastqpnie wymienionych i
obowiqzywad bqdzie dop6ki pozostaje w mocy
Umowa Handlowa miqdzy Polskj a Zjednoczo-
nym Kr6lestwem z dnia 27 lutego 1935.

(3) Postanowicnia p. 1 stosowane bqdq pro-
wizorycznie poczqwszy od dwudziestego dnia
po dacie niniejszego porozumienia.

Bylbym obowilzany Waszej Ekscelencji za
powiadomienic nmie czy Rzjd Polski przyjmuje
powyzsze prozumienie. )

Potwierdzajqc odbi6r powyiszej noty, mam
zaszczyt, powiadomi6 Pana, 2e Rzqd Polski
przyjmuje porozumienie zaproponowane w tej
noce.

Zechce Pan przyjd, &c. BECK.

1III.

COUNT SZEMBEK TO Sil W. KENNARD.

TEXTE POLONAIS. - POLISH TEXT.

WARSZAWA, dnia 30 wrzcfnia 1937.
PANIE AMBASADORZE,

Man zaszczyt zaproponowa6 Panu w imieniu
Rzadu Polskiego nastqpujqce Porozumienie,
skladajacc siq z niniejszej noty oraz noty
Pana, zawierajlcej jej potwierdzenie:

(i) Zni~ka przewidziana w li~cie pierwszej
dolqczonej do Umowy Handlowej, pomiqdzy
Rzldem Rzeczypospolitej Polskiej a Rzj-
dem Zjednoczonego Kr6lestwa Wielkiej
Brytanii i P61nocnej Irlandii, podpisanej

I Entr6 provisoirement en vigueur le 20 octobre
1937.

2 Traduction du Foreign Office de Sa Majestd
britannique.

Tariff
No. Article

Rate of duty
in zlote

per ioo kg.

400, Phenylsulphom-
ex (i) ethyl pyrazolone,

phenylmcthyl py-
razolone .... 35

until 31.X2.1937
ex 401 Michler's ketone 105

until 31.12.1937
ex 402 Phenylhydrazine . 75

until 31.12.1937

(2) The present Arrangement will enter into
force on the thirtieth day after the date to be
fixed by mutual agreement in a subsequent
exchange of notes, and will remain in force
as long as the Agreement between Poland and
the United Kingdom of the 27th February,
1935, remains in force.
(3) The provisions of paragraph (i) above

will be applied provisionally from the twentieth
day after the date of this Arrangement.

2. I request that your Excellency will be
good enough to inform me whether the Polish
Government accept this Arrangement."

In acknowledging the receipt of the above
note I have the honour to inform you that the
Polish Government accepts the Arrangement
proposed in that note.

I avail, etc. BECK.

III.,

COUNT SZEMBEK TO SIR W. KENNARD.

2 TRADUCTION. - TRANSLATION,

WARSAW, September 3oth, 1937,
M. L'AMBASSADEUR,

I have the honour to propose to you on behalf
of the Polish Government the following Arran-
gement consisting of the present note, and of
the note containing your Excellency's acknow-
ledgment thereof :

(i) The Customs rebate accorded in the
First Schedule attached to the Commercial
Agreement between the Government of the
Polish Republic and the Government of the
United Kingdom of Great Britain and

I Came into force provisionally on October 2oth,
1937.

2 Translation of His Britannic Majesty's Foreign
Office.
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w Londynie dnia 27 lutego 1935 r., na
wodosiarczyn i jego formalinowe polczenia
z poz. Polskiej Taryfy Celnej 299 p. io-
ulega skregleniu.

(2) Niniejsze Porozumienie wejdzie w
ycic 3o-go dnia po dacie ustalonej za

wsp6lno, zgodq v drodze p6iniejszej wy-
miany not i obowiqzywa6 bqdzie tak
dlugo jak Umowa Handlowa miqdzy Rze-
cz,1pospolitq Polski a Zjednoczonym Kr6-
lestwem Wiclkiej Brytanii i P61nocnej
Irlandii z dn. 27 lutego 1935 r.

(3) Postanowienia p. x stosowane bqd,
prowizorycznic, poczwszy od 2o-go dnia
po dacie niniejszego Porozumienit.

Bylbym obowiqzany Panu za powiadomienie
mnie, czy Rzd Jego Kr6lewskiej Mo~ci w
Zjednoczonym Kr6lestwie przyjmuje zapropono-
wane wy~ej Porozumienie.

Zechce Pan przyjld, &c. SZEMBEK.

YOUR EXCELLENCY,

Northern Ireland signed in London on the
27th February, 1935, in respect of hydro-
sulphite and its formaldehyde compounds
under Item 299 (Io) of the Polish Customs
Tariff is hereby cancelled.

(2) The present Arrangement will enter
into force on the thirtieth day after the
date to be fixed by mutual agreement in a
subsequent exchange of notes, and will
remain in force as long as the Commercial
Agreemcizc between the Polish Republic
and the United Kingdom of Great Britain
and Northern Ireland of the 27th February,
'935.

(3) The provisions of paragraph (i)
above will be applied provisionally from
the twentieth day after the date of this
Arrangement.

I shall be grateful if you will inform me whe-
ther His Majesty's Government in the United
Kingdom accept the Arrangement proposed
above.

Please accept, etc. SZEMBEK.

IV.
SIR W. KENNARD TO COUNT SZEMBEKi.

WARSAW, September 3oth, 1937.

In your note of to-day's date your Excellency was good enough to communicate to me the
following :

" I have the honour to propose to you on behalf of the Polish Government the
following Arrangement consisting of the present note, and of the note containing your
Excellency's acknowledgment thereof :

(i) The Customs rebate accorded in the First Schedule attached to the Commercial
Agreement between the Government of the Polish Republic and the Government
of the United Kingdom of Great Britain and Northern Ireland signed in London
on the 2 th February, 1935, in respect of hydrosulphite and its formaldehyde
compounds under Item 299 (io) of the Polish Customs Tariff is hereby cancelled.

(2) The present Arrangement will enter into force on the thirtieth day after
the date to be fixed by mutual agreement in a subsequent exchange of notes, and will
remain in force as long as the Commercial Agreement between the Polish Republic
and the United Kingdom of Great Britain and Northern Ireland of the 27th February,
1935.

(3) The provisions of paragraph (i) above will be applied provisionally from
the twentieth day after the date of this Arrangement.
I shall be grateful if you will inform me whether His Majesty's Government in the

United Kingdom accept the Arrangement proposed above."
2. In acknowledging receipt of this note I have the honour to inform your Excellency that

His Majesty's Government in the United Kingdom accept the Arrangement proposed therein.
I avail, etc.

H. W. KENNARD.
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MONSIEUR LE MINISTRE,

TRADUCTION. - TRANSLATION.

I.

M. AVELING A M. BECK.

VARSovIE, le 31 juillet 1937.

Me rdf6rant h une correspondance ant~ricure concernant le fait quo plusicurs des r6ductions
tarifaires accord~es par Ic Gouvernement polonais pour des produits chimiques fabriqu6s dans Ic
Royaume-Uni et export6s dc ce pays, 6num6res au premier tableau annex6 A l'Accord commercial
conclu entre la Pologne et le Royaume-Uni et sign6 A Londres Ic 27 f6vrier 1935, ont cess6
d'6tre en vigucur, conform6ment aux dispositions dudit accord, j'ai l'lionneur, d'ordre du principal
secr6taire d'Etat do Sa Majest6 aux Affaires 6trangres, do proposer At Votre Excellence l'arrangenent
suivant qui so composera de la pr6sente note et do la note par laquelle Votre Excellence voudra
bien en prendre acte:

(i) Le Gouvernement polonais s'engage h appliquer jusqu'au 31 &cembre 1937 les r"ductions
tarifaires spt~cifi~es ci-apr~s en cas d'importation, dans le territoire douanier polonais, des produits
chimiques, 6numdrs ci-dessous, fabriquds dans Ic Royaume-Uni et export6s de ce pays :

Position Marchandises Droits cn zlotysdu t par ioo kilos

ex 311 Chlorure d'6tain pour usages industriels (avec autori-
sation du ministre des Finances) ........ 22,50

jusqu'au 31 d6cembre 1937
ex 334 Cr~me do tartre (tartratc do potasse acide raffin6) . En franchisejusqu'au 31 d~cembre 1937

cx 339 Acide benzoique (avec autorisation du ministre des

Finances) ........ ... ................... 60
jusqu'au 31 d6cembre 1937

ex 393 Chloruro de benzyle ; chlorure de benzylidzne . . . 9
ex I jusqu'au 3 d6cembro 1937

397 Amino-composds de la sdrie aromatique, leurs d6riv6s et
leurs sels :
ex i : orthotoluidine, m~tatoluidine et paratolui-

dine et m61anges ................... 5jusqu'au 31 d6cembro 1937

ex 2 : aniline dimthyl6e; aniline benzylique

6thyle ot son acide sulfonique ........ 75
jusqu'au 31 d~combre 1937

1o: aminoanthraquinone (alpha et beta) . . . 35
jusqu'au 31 d6cembre 1937

398 1 a) R6sorcinc ....... .. ... .................... 20
jusqu'au 3 d~cembre 1937

399 Aminoph6nol dim6thyl6; aminoph6nol didthylM . . . 105
ex i jusqu'au 31 dcembre 1937

400 Pyrazolone de ph6nyle-sulfom6thyle ; pyrazolone do
ex I ph6nyle-m6tlhyle ....... ... ................ 35

jusqu'au 3 d6cembre 1937
ex 401 CMtono do Michler ....... .. ................ 105

jusqu'au 31 d6cembre 1937
ex 402 Phdnylhydrazinc .................. ...... .. . ..75

1 1 jusqu'au 3V ddcemnbre 1937

I Traduit par le Secretariat de la Soci6t6 des
Nations, & titre d'information.

I Translated by the Secretariat of the League
of Nations, for information.
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(2) Le prdsent arrangement entrera en vigueur le trentime jour suivant ]a date qui sera
fixde d'un commun accord au moyen d'un 6change de notes ultdricur ; il demeurera en vigueur aussi
longtemps quc 'Accord du 27 f6vrier 1935 entre la Pologne et le Royaume-Uni.

(3) Les dispositions de l'alinda i ci-dessus recevront une application provisoire h partir du
vingti~me jour suivant ]a date du present arrangement.

2. Je serais tr~s reconnaissant b. Votre Excellence do bien vouloir me faire savoir si le
Gouvernement polonais accepte le prdsent arrangement.

Je saisis cette occasion, etc.
A. F. AVELING.

II.

M. BECK A M. AVELING.

VAisovIE, le 31 juillet 1937.

MONSIEUR LE CIIARGIf D'AFFAIRES,

Par votre note en date du 31 juilIet 1937, vous avez bien voulu me communiquer cc qui suit

(Voir note I.)

En accusant rdeeption de ]a note ci-dossus, j'ai 'honneur de porter Ai votre connaissance que
le Gouvernement polonais accepte rarrangement propos6 dans ladite note.

Je saisis cette occasion, etc.
BECK.

LE COMTE SZEMBEK A SIR W. KENNARD.

VARSOVIE, le 30 septembre 1937.
MONSIEUR L'AMBASSADEUR,

J'ai rhonneur do vous proposer, au nor du Gouvernement polonais, l'arrangement suivant,
qui so composera de la prdsente note et de la note par laquelle Votre Excellence voudra bien en
prendre acte :

I. La reduction tarifaire accordde dans le premier tableau annexd A 'Accord
commercial conclu entre le Gouvernement de la Rdpublique de Pologne et le Gouvernement
du Royaume-Uni do Grande-Bretagne et d'Irlande du Nord et sign6 . Londres le 27 fdvrier
1935, pour rhydrosulfite et sos compos6s do formalddhyde (position 299 (io) du tarif
douanier polonais), est supprimne.

2. Le prdsent arrangement entrera en vigueur le trenti6me jour suivant la date qui
sera fixe d'un commun accord at moen d'un change de notes ultdrieur ; il demeurera
en vigueur aussi longtemps que l'Accord commercial du 27 f6vrier 1935 entre la R6publique
de Pologne et le Royaume-Uni de Grande-Bretagne et d'Irlande du Nord.

3. Les dispositions do l'alin6a premier ci-dessus recevront une application provisoire
it partir du vingtikme jour suivant la date du present arrangement.

Jo vous serais tr~s reconnaissant do bien vouloir me faire savoir si le Gouvernement do Sa
Majest6 dans le Royaume-Uni accepte rarrangement proposd ci-dessus.

Veuillez agrder, etc.
SZEMBEK.
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IV.

SIR W. KENNARD AU COMTE SZEMBEK.

VARSOVIE, le 30 septeinbre 1937.
MONSIEUR LE MINISTRE,

Par votre note en date de cc jour, Votre Excellence a bien voulu me communiquer cc qui
suit :

(Voir note III.)

2. En accusant rdception de ]a note ci-dessus, j'ai l'honneur d'informer Votre Excellence que
le Gouvernement de Sa Majest6 dans le Royaume-Uni accepte l'arrangement propos6 dans cette
note.

Je saisis cette occasion, etc.

EXCIIANGE OF NOTES
1 

CONSTITUTING AN ARRAN-
GEMENT REGARDING THE CUSTOMS REBATE IN
RESPECT OF CERTAIN CHEMICALS ENUMERATED
IN TIIE FIRST SCHEDULE ATTACHED TO TIE

COMMERCIAL AGREEMENT OF FEBRUARY 27TH,
1935. WARSAW, JUNE 15TIT, 1938.

Registered on November 9th, 1938, at the request
ol His Majesty's Secretary of State for Foreign
Affairs in Great Britain.

BRITISH EMBASSY.

No. 78.
(29/14/38.)

H. W. KENNARD.

ECHANGE DE NOTES
1 

COMPORTANT UN ARRAN-
GEMENT RELATIF A L'ABAISSEMENT DU TARIF
DOUANIER APPLICABLE A CERTAINS PRODUITS

CHIMIQUES .NUMIRtS DANS LE PREMIER TA-
BLEAU ANNEX A L'ACCORD COMMERCIAL DU
27 FI VRIER 1935. VARSOVIE, LE 15 JUIN 1938.

Enregistrd le 9 novembre 1938 4 la demnande du
secrdtaire d'Etat aux Afgaires dtrangdres de
Sa Majestd en Grande-Bretagne.

I.

WARSAW, June I5th, 1938.
YOUR EXCELLENCY,

In view of the facts that certain of the Customs rebates granted by the Polish Government in
respect of chemical products manufactured in and exported from the United Kingdom, enumerated
in the First Schedule attached to the Commercial Agreement between His Majesty's Government
in the United Kingdom and the Polish Government signed in London on the 27th February, 1935,
have ceased to have effect in accordance with the terms of that Agreement, and that the undertaking
by the Polish Government contained in the exchange of notes signed at Warsaw on the 31st July,
1937, to apply until the 31st December, 1937, in respect of some of these products the Customs
rebates therein specified has also now expired, I have the honour, under instructions from His
Majesty's Principal Secretary of State for Foreign Affairs, to propose to Your Excellency the
following Arrangement :

(I) The Polish Government undertake to apply to the 31st December, 1938, the
Customs rebates indicated below in the event of importation into the Polish Customs
Territory of the following chemical products manufactured in, and exported from, the
United Kingdom :

1 Came into force July ioth, 1938. I Entr6 en vigueur le 10 juilet 1938.
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Tariff No. Article Rate of duty
in Zlote

Cx 311 Chloride of tin for industrial purposes - under permit from the
Ministry of Finance ...... ..................... ..... 22.50

ex 334 Cream of tartar (refined acid tartrate of potash) ......... ... Free
ex 339 Benzoic acid - under permit from the linistry of Finance . . . 60

393 ex i) Benzyl chloride ; benzal chlori'1d ..... ... ................ 9
(2) Other chloride derivatives of aromatic hydrocarbons not specified

elsewhere in the Tariff .... ..... ................... 9
305 Cx (i) Paratoluene sulphonic chloride ..... ................. 18
397 ex (r) Ortho, meta and para toluidine and mixed ..... ........... 15

ex (r) Xylidine (as such and in the form of acetate) ............... 15
ex () Dimethylaniline, ethyl benzyl aniline and its sulphonic acid . . .. 75
ex (3) Ortho-aniline sulplionic acid ...... .................. .... 52.50
cx (.) Thioaniline ......... .......................... .... 52.50
ex (9) Naphthylamine sullhonic acid viz. 2 : 6 (Bronner's acid) ....... 75

(Io) Aminoanthraquinone (alpha and beta) ................. .... 35
398 (1) (a) Resorcin ............. ........................... 20
399 ex (Q) Dimethyl-animophenol; diethylaminophenol ..... ........... 105

ex (6) Diamidophenol (amidol) monomethyl-para-amidophenol sulphate
(metol) ...... ..... ........................... 105

400 ex (i) Phenylsulphomethyl pyrazolone, phenylmethyl pyrazolone . . .. 35
ex .101 Michler's ketone .... ...... ....................... .105
ex 402 Phenylhydrazine ....... ........................ ..... 75

(2) The present Arrangement will enter into force on the thirtieth day after the date
to be fixed by mutual agreement in a subsequent exchange of notes.

(3) The provisions of paragraph (i) above will be applied provisionally from the
twenty-fifth day after the date of this Arrangement.

I request that Your Excellency will be good enough to inform me whether the Polish Govern-
ment accept this Arrangement.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

H. W. KENNARD.
His Excellency Mlonsieur J. Beck,

Minister for Foreign Affairs.

II.

TEXTE POLONAIS. - POLISl TEx'r.

MINISTERSTWO SPRAW ZAGRANICZNYCH.

No. P. II. WB.65/12/ 3 8.

WARSZAWA, dnia 15 czerwca 1938.

PANIE AMBASADORZE,

Not,3 z dnia 15 czerwca 1938 r. No. 78/29/14/38
wasza Ekscelencja zecliciala mi zakomunikowa6
co nastqpuje :

((EKSCELENCJO,

Z uwagi na to, ze niekt6re ze zni.ek
celnych przyznanych przez Rzqd Polski w

'Traduit par le Secr6tariat de la Soci6t6 des
Nations, 4 titre d'information.

I TRMDUCTION. - TRANSLATION.

MINISTRY OF FOREIGN AFFAIRS.

No. P. II. W.B.65/I2/38.

WARSAW, June 151s, 1938.

YOUR EXCELLENCY,

In a note dated June 15th, 1938, No. 78 /29/
14/38, Your Excellency was good enough to
communicate to me the following:

"YOUR EXCELLENCY,

In view of the facts that certain of the
Customs rebates granted by the Polish

I Translated by the Secretariat of the League
of Nations, for information.
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odniesieniu do wyrob6w chemicznych, przet-
worzonych w Zjcdnoczonym Kr6lestwie i
stamtld wywo~onych, a wymienionych w
licie pierwszej zallczonej do Umowy Hand-
lowej pomiQdzy RzIdem Jego Kr6lewskiej
Mogci wZjednoczonym Kr6lestwie a Rzqdem
Polskim, podpisanej w Londynie dnia 27
lutego 1935, przestaly obovizywa6 zgodnie
z postanowieniami tej umowy, oraz 2e
zobowi,zanie siq przez Rzqd Polski, zawarte
w wymianie not podpisanych w Warszawie
dn. 31 lipca 1937, do stosowania at do 31
grudnia 1937 w odniesieniu do niekt6rych
z tych wyrob6w zniek celnych, tamie
wyszczeg6lnionych, r6wnic obecnie wy-
gaslo, mam zaszczyt, z polecenia Gl6wnego
Sekretarza Stanu Jego Kr6lewskiej Moci
dha Spraw Zagranicznych, zaproponowa6
Waszej Ekscelencji nastqpujice Porozu-
mienic :

i. Rzjd Polski zobowilzuje siq stosowa6
do 31 grudnia 1938 r. zni.ki celne
wymienione ponitej na wypadek wwozu
do Polskiego Obszaru Celnego, nastqpujl-
cych wyrob6w chemicznych, przetworzo-
nych w Zjednoczonym Kr6lestwie i
stamtqd wywoonych :

Poz. Taryfy i t Clo W
Celnej Polskiej Nazwa towaru zlotych

Chlorek cynowy - do ce-
16w przemyslowych za
pozwoleniem Ministra
Skarbu . . .....

Cremor tartari (oczyszc-
zony kwa~ny winian po-
tasu) ...........

Kwas benzoesowy, za poz-
woleniem Ministra Skar-
bu ..............

Chlorek benzylu, chliorek
benzalu .........

hme chloropochodne wqg-
lowodor6w aromatycz-
nych, opr6cz osobno
wymienionych ....

Chlorek kwasu paratoluolo-
sulfonowego .....

Orto, meta i paratoluidyna
oraz ich micszaniny..

Ksylidyna (r6wnie w for-
mic octanu) .....

Dwumetyloanilina, etylc-
benzyloanilina i jej kwas
sulfonowy ........

Government in respect of chemical products
manufactured in and exported from the
United Kingdom, enumerated in the First
Schedule attached to the Commercial
Agreement between His Majesty's Govern-
ment in the United Kingdom and the
Polish Government signed in London on
the 27th February, 1935, have ceased to
have effect in accordance with the terms
of that Agreement, and that the under-
taking by the Polish Government con-
tained in the exchange of notes signed at
Warsaw on the 31st July, 1937," to apply
until the 31st December, 1937, in respect
of some of these products the Customs
rebates therein specified has also now
expired, I have the honour, under in-
structions from His Majesty's Principal
Secretary of State for Foreign Affairs, to
propose to Your Excellency the following
Arrangement :

(i) The Polish Government undertake
to apply to the 31st December, 1938,
the Customs rebates indicated below in
the event of importation into the Polish
Customs Territory of the following che-
mical products manufactured in, and
exported from, the United Kingdom:

Rate of
Tariff No. Article duty in

Zlote

ex 311

22,50

b.c.

60

9

9

18

15

15

ex 334

ex 339

393 ex (1)

(2)

Chloride of tin for indus-
trial purposes - under
permit from the Ministry
of Finance ........

Cream of tartar (refined
acid tartrate of potash).

Benzoic acid - under per-
mit from the Ministry
of Finance ........

Bcnzyl chloride ; benzal
chloride . . . . . . .

Other chloride derivatives-,
of aromatic hydrocarbons
not specified elsewhere in
the Tariff .........

Paratoluene sulphonic chlo-
ride ...........

Ortho, meta and paratolui-
dine and mixed ....

Xylidine (as such and in
the form of acetate) . .

Dimethylaniline, ethyl ben-
zyl aniline and its sul-
phonic acid ........

22.50

Free

6o

9

9

18

15

'5

75

z311

Z334

z 339

393 z p. I.

p. 2.

395 z p. I.

397 z p. I.

z p. i.

Z P. 2.
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Clo %v
zlotych

52,50
52,50

75

Nazwa towaru

Kwas orto-anilinosulfono-
NVY .. ..........

Tioanilina ..........
Kwas naftyloaminosulfo-

nowy 2 : 6 (Bronner)

Aminoantrachinon (alfa i
beta) ...........

Rezorcyna ..........
Dwumetyloaminofenol,

dwuctyloaminofenol
Dwuarninofenol (amidol),

biarczan monornetylo-
paraamidofenolu (metol)

Fenylosulfometylopyrazo-
Ion, fcnylometylopyra-
zolon . . . . . . . .

Keton Michlera .....
Fenylohydrazyna ....

2. Niniejsze Porozumienic wejdzie w
iycic trzydziestego dnia po dacie ustalonej
za wsp6ln, zgodl w notach nastepnie
wymienionych.

3. Postanowienia powy~szego p. I
stosowane bqdq prowizorycznie poczqwszy
od dwudziestego pi,tego dnia po dacie
ninicjszego Porozumienia.
Bylbym obowiqzany Waszej Ekscelencji

za powiadomienie mnie, czy Rzqd Polski
przyjmuje to Porozumienic a.

Potwierdzajlc odbi6r powyiszej noty, main
zaszczyt powiadomi6 Wasz, Ekscelencjq, te
Rzd Polski przyjmuje Porozumienie zapropo-
nowane w teI nocie.

Zechce Pan przyj,6, Panic Ambasadorze,
zapewnienia mego bardzo wysokiego powazania.

SZEMBEK.

Jejo Ekscelencja
Sir Howard William Kennard,

K.C.M.G., C.V.O.,
Ambasador Nadzwyczajny i Pelnomocny

Jego Brytyjskiej Mo~ci
w Warszawie.

Tariff No.

(Io)

398 (I) (a)
399 ex (i)

ex (6)

400 ex (x)

Zp. 3.
z p.4,.
z p. 9.

p. 10.

398 p. I a)
399 zp. I.

z p. 6.

400 z p. I.

z 4o
z 402

Article

Ortho-aniline sulphonic acid

Thioaniline. .........
Naphthylamine sulphonic

acid viz. 2 : 6 (Bronner's
acid) ............

Aminoanthraquinone (al-
pha and beta) .....

Resorcin ...........
Dimethyl-aminophenol,

diethylaminophenol
Diamidophenol (amidol)

monomethyl-para-amido-
phenol sulphate (metol).

Phenylsulphomethyl pyra-
zolone, phenyhnethyl py-
razolone .. .......

Michler's ketone .......
Phenylhydrazine .

Rate of
duty in
Zlote

52.50

52.50

75

35
20

105

105

35
105

75

(2) The present Arrangement will
enter into force on the thirtieth day after
the date to be fixed by mutuel agreement
in a subsequent exchange of notes.
(3) The provisions of paragraph (i)

above will be applied provisionally from
the twenty-fifth day after the date of
this Arrangement.
I request that Your Excellency will be

good enough to inform me whether the
Polish Government accept this Arrange-
ment."

In acknowledging receipt of the above note,
I have the honour to inform Your Excellency
that the Polish Government accept the Arran-
gement proposed therein.

I have the honour to be, etc.

SZEMBEK.

His Excellency
Sir Howard William Kennard,

K.C.M.G., C.V.O.,
His Britannic Majesty's

Ambassador Extraordinary
and Plenipotentiary

at Warsaw.

Poz. Taryfy
Celnej Polsklej

Cx 401
CX 402
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1 TRADUCTION. - TRANSLATION.

AMBASSADE DE GRANDE-BIRETAGNE.

No 78.
(29/14/38.)

VARSOVIE, le 15 ftifl 1938.
MONSIEUR LE MINISTRE,

Etant donn6 que plusicurs des r6ductions tarifaires accorddes par le Gouvernement polonais
pour des produits chimiques fabriqu6s dans le Royaume-Uni et export6s dc cc pays, 6num6rds
au premier tableau annex6 A 1'Accord commercial conclu entre le Gouvernement de Sa Majest6
dans le Royaume-Uni et le Gouvernement polonais et sign6 h Londres IC 27 fdvrier 1935, ont cess6
d'6tre en vigueur, conform~ment aux dispositions dudit accord, et que l'engagement pris par le
Gouvernement polonais, aux termes de l'dchange de notes sign6es t Varsovic le 31 juillet 1937,
d'appliquer jusqu'au 31 d6cembre 1937 les r6ductions tarifaires qui y sont prdcis6es hi certains
de ces produits est 6galement venu A terme, j'ai I'honneur, d'ordre du principal secrdtaire d'Etat
de Sa Majest6 aux Affaires 6trangeres, de proposer ,t Votre Excellence 1'arrangement suivant :

i. Le Gouvernement polonais s'engage It appliquer, jusqu'au 31 ddcembre 1938,
les rductions tarifaires spdcifides ci-aprfs en cas d importation, sur le territoire douanier
polonais, des produits chimiques 6num6r6s ci-dessous, qui sont fabriquds dans le Royaunie-
Uni ct export6s de cc pays.

Position Marchandises Droits
du tarif II C zlotys

ex 311 Chlorure d'6tain pour usages industriels (avec autorisation du ministre
des Finances) ........ .... ........................ 22,50

ex 334 Cr6mc de tartre (tartrate do potasse acide raffin6) .......... ... En franchise
Cx 339 Acide benzoique (avec autorisation du ministre des Finances) . . . 6o

393 ex I Chlorure de benzyle ; chlorure de benzylidbne .... .......... 9
2 Autres d6riv6s chlor6s d'hydrocarbones aromatiques non d6nomm6s

ailleurs ........... .. ........................... 9
395 ex I Chlorure sulfonique de paratolu~ne .... ............... 18
397 ex I Orthotoluidine, mdtatoluidinc et paratoluidine et m6langes . . .. 15

ex I Xylidine (comme telle et sous forme d'ac6tate) ......... .... 15
ex 2 Aniline dim6thyl6e ; aniline benzylique 6thylc et son acide sulfonique 75
ex 3 Acide sulfonique d'orthoaniline .... ................. ..... 52,50
ex 4 Thioaniline ..... .................. . .... . . . 52,50
ex 9 Acide sulfonique de naphthylamine 2 : 6 (acide de Bronner) ... 75

io Aminoanthraquinone (alpha et beta) ..... .. .............. 35
398 1 a) Rsorcine ..... ... ... .......................... 20
399 ex I Aminoplh6nol dim6thy6; aminophnol difthyl6 ... ......... 105

ex 6 Dianinophnol (amidol) sulfate de monomdtthyle para-amidoph6nol
(m6tol) .................................... 105

4oo ex I Pyrazolone de pht6nyle-sulfomthyle; pyrazolone dc ph6nyle-mthyle 35
ex 401 C6tone de Michler ...... ... ...................... 105
ex 402 Phnylhydrazine ........ ........................ ..... 75

2. Le pr6scnt arrangement entrera en vigueur le trenti~me jour suivant la date
qui sera fix e d'un commun accord au moyen d'un 6change de notes ult6rieur.

3. Les dispositions de l'alin6a premier ci-dessus recevront une application provisoire
A partir dti vingt-cinqui~me jour suivant la date du pr6sent arrangement.

I Traduit par le Secretariat de la Soci6t6 des
Nations, & titre d'information.

I Translated by the Secretariat of the League
of Nations, for information.
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Je pric Votre Excellence de bien vouloir me faire savoir si le Gouvernement polonais accepte
l'arrangement propos6.

Je saisis cette occasion, etc. H. W. KENNARD.

Son Excellence
Monsieur J. Beck,

Ministre des Affaires 6trang~res.

MINISTPRE
DES AFFAIRES tTRANGLRES.

No P. II. W.B.65 /12 /38.

MONSIEUR L'AMiBASSADEUR,

Par une note en date du 15 juin 1938, No 78/29/14/38, Votre Excellence a bien voulu me
communiquer ce qui suit:

(Voir note I.)

En accusant r~ception de la note ci-dessus, j'ai 1'honneur d'informer Votre Excellence que
le Gouvernement polonais accepte l'arrangement propos6 dans cette note.

Veuillez agr6er, etc. SZEMBEK.

Son Excellence
Sir Howard William Kennard,

K.C.M.G., C.V.O.,
Ambassadeur extraordinaire et pl6nipotentiaire

de Sa Majest6 britannique
h Varsovie.

VARSOVIE, le 15 iuin 1938.

ECHANGE DE NOTES' MODIFIANT L'ARRANGE-

MENT DU 31 JUILLET 1937 RELATIF A DES
MODIFICATIONS DE L'AcCORD COMMERCIAL

DU 27 FPVRIER 1935. VARSOVIE, LES 23 JUIN

ET ler SEPTEMBRE 1938.

Enregistrd le 9 novembre 1938 4 la demande du
secritaire d'Etat aux At/aires Jtrang&es de
Sa Majestd en Grande-Bretagne.

MINISTERSTWO
SPRAW ZAGRANICZNYCH.

Ministdre des At/aires dtrang~res.
(C 9493/155/55.)

No P.V.82/WB /2/IO/38.

EXCHANGE OF NOTES' AMENDING THE ARRAN-

GEMENT OF JULY 31ST, 1937, REGARDING

AMENDMENTS OF THE COMMERCIAL AGREE-

MENT OF FEBRUARY 27TH, 1935. WARSAW,
JUNE 23RD AND SEPTEMBER IST, 1938.

Registered on November 9th, 1938, at the request
of His Majesty's Secretary of State for Foreign
Affairs in Great Britain.

VARSOVIE, le 23 iuin 1938.
MONSIEUR L'AMBASSADEUR,

L'Arrangement entre la Pologne et la Grande-Bretagne sous forme de notes en date du
31 juillet 1937 relatif aux r6ductions douani res h appliquer h certains produits chimiques, pr6voit

IEntr6 en vigueur le i or septembre 1938. 1 Came into force September ist, 1938.
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au point I que le Gouvernement polonais appliquera ces r~ductions jusqu'au 31 dcembre 1937,
tandis que clans le point 2 il est stipul6, au contraire, que l'arrangement demeurera en vigueur
aussi longtemps que l'Accord commercial entre la Pologne et le Royaume-Uni en date du 27 fdvrier
1935.

Etant donn6 cette divergence des textes et eu 6gard au fait que toutes les r~ductions douanires
prvues par ledit arrangement sont venues & expiration le 31 ddcembre 1937, j'ai l'honneur de
proposer &. Votre Excellence de consid~rer comme superflus :

a) Dans la note du Minist~re des Affaires ktrang&es No P.II.WB.65 /45/37 en date
du 31 juillet 1937, se trouvant en possession du Gouvernement de Sa Majest6 britannique,
les mots suivants dudit point 2 :

(Ci obowiqzywad bqdzie dop6ki pozostaje w mocy Umowa Handlowa miqdzy
Polsk,-I a Zjednoczonym Kr6lestwem z dnia 27 lutego 1935. s
et b) Dans la note de l'Ambassade de Sa Majest6 britannique No 94/2o8/7/37

de la m~me date, se trouvant en possession du Gouvernement polonais, les mots :
((and will remain in force as long as the Agreement between Poland and the

United Kingdom of February 27th, 1935, remains in force ),'
insdrds au point 2 de cette note.

Je serais oblig6 h Votre Excellence de vouloir bien m'informer dans un d6lai aussi rapproch6
que possible, si le Gouvernement de Sa Majest6 britannique accepte la proposition susvis~e.

Veuillez agr6er, etc.
BECK.

Son Excellence
Sir Howard William Kennard,

Ambassadeur extraordinaire et plnipotentiaire
de Sa Majest6 britannique

h Varsovie.

2 TRADUCTION. - TRANSLATION.

MINISTRY or. FOREIGN AFFAIRS.

(C 9493/155/55.)
No. P.V.82/WB/2/1IO/38.

WARSAW, Jun1e 23 rd, 1938.
YOUR EXCELLENCY,

(See Note II.)

I have the honour to be, etc.
BECK.

His Excellency
Sir Howard William Kennard,

His Britannic Majesty's
Ambassador Extraordinary and Plenipotentiary,

Warsaw.

Traduction :
I Il demeurera en vigueur aussi longtemps que l'Accord commercial du 27 f6vrier 1935 entre la

Pologne et le Royaume-Uni.
2 Traduit par le Secr6tarat de la Soci6t6 des 2 Translated by the Secretariat of the League

Nations, h. titre d'information. of Nations, for information.



294 SocijtJ des Nations - Recuei des Traites. 1938

BRITISH EMBASSY. II.
No. 121.
(29/26/38.)

YOUR EXCELLENCY, WARSAW, September ist, 1938.
In a note No. P.V.82/WB/2/IO/38 of June 23rd, Your Excellency was so good as to make

the following communication to His Majesty's Ambassador:
- The Arrangement between Poland and Great Britain in the form of an exchange

of notes dated 31st July, 1937, regarding the Customs rebates to be applied to certain
chemical products, provides in paragraph (I) that the Polish Government will apply
these rebates up to 31st December, 1937, whereas in paragraph (2) it is stated on the
contrary that the Arrangement will remain in force as long as the Commercial Agreement
between Poland and the United Kingdom dated February 27th, 1935.

- In view of this divergence of texts and of the fact that all the Customs rebates
provided for by the said Arrangement expired on 31st December, 1937, I have the
honour to propose to Your Excellency that the following passages should be considered
superfluous :

(a) In the note from the Ministry of Foreign Affairs No.P.II.WB.65/45/37
dated 31st July, 1937, now in the possession of His Majesty's Government, the
following words in paragraph (2) :

' i obowiazywad bqdzie dop6ki pozostaje w mocy Umowa Handlowa
miqdzy Polska a Zjednoczonym Kr6lestwem z dnia 27 lutego 1935 '.

and (b) in the note from His Britannic Majesty's Embassy No. 94 (2o8/7/37) of
the same date, now in the possession of the Polish Government, the words:

' and will remain in force as long as the Agreement between Poland and
the United Kingdom of February 27th, 1935, remains in force.'

contained in paragraph (2) of that note.
- I should be grateful if Your Excellency would be so good as to inform me as soon

as possible whether His Majesty's Government accept the above-mentioned proposal.
2. I have the honour to inform Your Excellency that His Majesty's Government in the United

Kingdom accept this proposal.
I avail myself of this opportunity to renew to Your Excellency the assurance of my highest

consideration.

His Excellency Monsieur J. Beck, C. J. NORTON.

Minister for Foreign Affairs.
I TRADUCTION. - TRANSLATION.

AMBASSADE DE GRANDE-BRETAGNE.
No 121.

(29/26/38.)
MONSIEUR LE MINISTRE, VARSOVIE, le Ier septembre 1938.

Par tine note No P.V.82/WB/2/IO/38, en date du 23 juin, Votre Excellence a bien voulu
adresser la communication suivante h l'Ambassadeur de Sa Majest6:

(Voir note I.)
2. J'ai l'honneur d'informer Votre Excellence que le Gouvernement de Sa Majest6 dans le

Royaume-Uni accepte cette proposition.
Je saisis cette occasion, etc. C. J. NoRToN.

Son Excellence Monsieur J. Beck,

Ministre des Affaires 6trang&res.

1 Translated by the Secretariat of the League
of Nations, for information.

Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.
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ECHANGE DE NOTES 1 RELATIF A LA TRADUCTION
POLONAISE DES MOTS ((POUR MACHINES A
FILER)) DANS LE PREMIER TABLEAU ANNEXt
A L'AcCORD COMMERCIAL DU 27 FIVRIER 1935.
VARSOVIE, LE 8 SEPTEMBRE 1938.

Enregistrd le 9 novembre 1938 a la demande du
secrdtaire d'Etat aux Affaires dtrangdres de
Sa Maiestd en Grande-Bretagne.

I.

TEXTE POLONAIS. -- POLISH TEXT.

MINISTERSTWO
SPRAW ZAGRANICZNYCH.

No. P.II.WB.82/9/38.

WARSZAWA, dnia 8 wrze~nia 1938.

PANIE AMBASADORZE,

Maj,c na wzglqdzie, te wyraienie a(dla
przqdzalfi s utyte w polskim tekgcie pOz. 745
polskiej taryfy celnej w pierwszej li~cie dolhczo-
nej do Umowy Handlowej miqdzy Rzqdem
Rzeczypospolitej Polskiej a Rzqdem Zjednoczo-
nego Kr6lestwa Wielkiej Brytanii i P61nocnej
Irlandii, podpisanej w Londynie dnia 27 lutego
1935 r. fC jest dostatecznie jasne, le natomiast
wyratenie ((for spinning frames ), uyte w
tekgcie angielskim tejie pozycji oddaje doklad-
nie mygl jakq mialy obie Umawiajlce siq Strony
przy redagowaniu tekstu powyszej pozycjl,
main zaszczyt zaproponowa6 Waszej E scelen-
ciji, aby oba Umawiajqce siq Rzldy, przy
interpretacji tekstu tej pozycji, uwataly wspom-
niane wy~ej wyra enie (dla przqdzalfi ) w
tekdcie polskim za r6wnoznaczne z wyrazami
polskimi s dla wrzecion przqdzalniczych ,.

Bylbym obowiqzany Waszej Ekscelencji za
powiadomienie mnie, czy Rzd Jugo Brytyj-

1 Entr6 en vigueur le 8 septembre 1938.
2 Traduit par le Secr6tariat dc la Soci6t6 des

Nations, h titre d'information,

EXCHANGE OF NOTES' REGARDING TIE POLISH
TRANSLATION OF TIlE WORDS " FOR SPINN-
ING FRAMES " IN THE FIRST SCHEDULE

ATTACHED TO THE COMMERCIAL AGREEMENT
OF FEBRUARY 27TH, 1935. WARSAW, SEP-
TEMBER 8TH, 1938.

Registered on November 9th, 1938, at the request
of His Alaiesty's Secretary of State for Foreign
Al/airs in Great Britain.

I.

TRADUCTION. - TRANSLATION.

MINISTRY
OF FOREIGN AFFAIRS.

No. P. II. WB3.82 /9 /38.

WARSAW, September 8th, 1938.

YOUR EXCELLENCY,

In view of the fact that the expression "dla
przedzahli" used in the Polish text of item 745
of the Polish Customs Tariff in the first list atta-
ched to the Commercial Agreement between the
Government of the Polish Republic and the
Government of the United Kingdom of Great
Britain and Northern Ireland, signed in London
on February 27th, 1935, is not sufficiently clear,
while the expression " for spinning frames "
used in the English text of that same item
expresses exactly the idea which the two
Contracting Parties had in mind in drawing
up the text of the above item, I have the
honour to propose to Your Excellency that
the two Contracting Governments should, in
interpretation of the text of that item, consider
the aforesaid expression " dla przqdzalfi " in
the Polish text to be equivalent to the Polish
expression " dla wrzecion przedzalniczych ".

I would be obliged if Your Excellency would
inform me whether His Majesty's Govern-

1 Came into force September 8th, 1938.
a Translated by the Secretariat of the League

of Nations, for information.
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skiej Mo9ci w Zjednoczonym Kr6lestwie zgadza ment in the United Kingdom agrees to the
siq na wspomnian,1 propozycjq. above proposal.

Zechce Pan przyjq6, Panie Ambasadorze, I have the honour to be, etc.
zapewnienia mego bardzo wysokiego powa.ania.

J. BECK. J. BECK.
Jego Ekscelencja His Excellency

Sir Howard William Kennard Sir Howard William Kennard,
K.C.M.G., C.V.O., K.C.M.G., C.V.O.,

Ambasador Nadzwyczajny i Pelnomocny His Britannic Majesty's
Jego Brytyjskiej Mosci Ambassador Extraordinary

w Warszawie. and Plenipotentiary,
Warsaw.

BRITISH EMBASSY. .I.
No. 126.

(124/20/38.) 
WARSAW, September 8th, 1938.

YOUR EXCELLENCY,
In a note No. P.II.WB.82 /9/38 dated September 8th, 1938, Your Excellency was so good as

to make the following proposal :
" In view of the fact that the expression ' dla przqdzalfi ' used in the Polish text

of item 745 of the Polish Customs Tariff in the first list attached to the Commercial
Agreement between the Government of the Polish Republic and the Government of
the United Kingdom of Great Britain and Northern Ireland, signed in London on
February 27 th, 1935, is not sufficiently clear, while the expression ' for spinping frames '
used in the English text of that same item expresses exactly the idea which the two
Contracting Parties had in mind in drawing up the text of the above item, I have the
honour to propose to Your Excellency that the two Contracting Governments should,
in interpretation of the text of that item, consider the aforesaid expression' dla przqdzal6
in the Polish text to be equivalent to the Polish expression' dla wrzecion przedzalniczych'.

" I would be obliged if Your Excellency would inform me whether His Majesty's
Government in the United Kingdom agrees to the above proposal. "

I have the honour to inform Your Excellency in reply that His Majesty's Government in the
United Kingdom accept the above-mentioned proposal.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

H. W. KENNARD.
His Excellency

Monsieur J. Beck,
Minister for Foreign Affairs.

1 TRADUCTION. - TRANSLATION.

MINISTPRE I.
DES AFFAIRES LTRANGPRES.

No P.II.WB.82/9/38.

MONSIEUR L'AMBASSADEUR, VARSOVIE, le 8 septembre 1938.

Etant donn6 que l'expression ci dia przqdzalfi employde dans le texte polonais de la position
745 du tarif douanier polonais dans le premier tableau annexd A 1'Accord commercial conclu

1 Translated by the Secretariat of the League
of Nations, for information.

I Traduit par le Secr6tariat de la Soci6t6 des
Nations, & titre d'information.
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entre le Gouvernement de la Ripublique de Pologne et le Gouvernement du Royaurne-Uni de
Grande-Bretagne et d'Irlande du Nord et sign6 h Londres le C7 f6vrier 1935 n'est pas suffisamment
claire, tandis que ]'expression ((for spinning frames ),1 employe clans le texte anglais de la
nimme position rend exactement l'intention qu'avaient les deux Hautes Parties contractantes
lors de la rddaction du texte de la position ci-dessus, j'ai 1 honneur de proposer h Votre Excellence
que les deux gouvernements contractants considrent, aux fins de l'interpretation du texte de
ladite position, que l'expression pr~cit~e ,€dla przqdzalfi ,, du texte polonais 6quivaut A 1'expression
polonaise, ala wrzecion prz~dzalniczych ,,.

Jo serais reconnaissant A Votre Excellence de bien vouloir me faire savoir si le Gouvernement
de Sa Majest6 clans le Royaume-Uni accepte la proposition susmentionne.

Veuillez agr6er, etc.
J. BEciK.

Son Excellence
Sir Howard William Kennard,

K.C.M.G., C.V.O.,
Ambassadeur extraordinaire et plnipotentiaire

de Sa Majest6 britannique t Varsovie.

AMBASSADE DE GRANDE-BRETAGNE.

No 126.
(124/20/38).

MONSIEUR LE MINISTRE,
VARSOVIE, le 8 septembre 1938.

Dans une note No P.II.WB.82 /9/38, en date du 8 septembre 1938, Votre Excellence a bien
voulu me faire tenir la proposition suivante :

(Voir note I.)

En r~ponse h votre note, j'ai I'honneur d'informer Votre Excellence que le Gouvernement
de Sa Majest6 dans le Royaume-Uni accepte la proposition ci-dessus.

Je saisis cette occasion, etc.
H. W. KENNARD.

Son Excellence
Monsieur J. Beck,

Ministre des Affaires 6trang6res.

ECHANGE DE NOTES RELATIF A LA DATE D'EN-
TRtE EN VIGUEUR FORMELLE DE L'ARRAN-
GEMENT DU 31 JUILLET 1937 RELATIF A DES
MODIFICATIONS DE L'AccORD COMMERCIAL DU
27 F1LVRIER 1935. VARSOVIE, LE 13 OCTOBRE

1938.

Enregistrd le 26 novembre 1938 11 la demande du
secrtaire d'Etat aux Af/aires etrang~res de
Sa Majestd en Grande-Bretagne.

EXCHANGE OF NOTES CONCERNING TtlE DATE OF
THE FORMAL ENTRY INTO FORCE OF THE
ARRANGEMENT OF JULY 31ST, 1937, REGARDING
AMENDMENTS OF TIE COMMERCIAL AGREE-
MENT OF FEBRUARY 27TH, 1935. WARSAW,
OCTOBER 13TH, 1938.

Registered on November 26th, 1938, at the request
o/ His Majesty's Secretary o/ State or Foreign
A/fairs in Great Britain.

1 Pour machines h filer,
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I.

P.V.82/WB /2/24/38.

MONSIEUR L'AMtBASSADEUR,

Conform6ment au point 2 de l'Arrangement entre la R6publique de Pologne et le Royaume-
Uni de Grande-Bretagne et dlIrlande du Nord, sous forme de notes en date du 31 jilillet 1937,
relatif aux rdductions douanires pour certains produits chimiques j ai I'honneur de proposer&
Votre Excellence la date du 15 octobre 1938 comme date h laquelle commencerait le d6lai de
30 jours pr6vu au point 2 de cet arrangement pour sa misc en vigueur formelle.

Je serais oblig6 , Votre Excellence de bien vouloir me communiquer si le Gouvernement
de Sa Majest6 britannique accepte cette proposition.

Veuillez agrder, Monsieur l'Ambassadeur, les assurances de ma tr~s haute considdration.

BECK.
VARSOVIE, IC 13 octobre 1938.

Son Excellence
Sir Howard William Kennard,

Ambassadeur extraordinaire et pl6nipotentiaire
do Sa Majest6 britannique

h Varsovie.

1 TRADUCTION. - TRANSLATION.

P.V.82. /WB /2/24/38.

YOUR EXCELLENCY,
(See Note II.)

BECK.
VARSAW, October 13th, 1938.

His Excellency
Sir Howard William Kennard,

His Britannic Majesty's
Ambassador Extraordinary and Plenipotentiary

at Warsaw.

II.

BRITISi EMBASSY.

No. 134.
(29/34/38.)

YOUR E XCLLNCY, WARSAW, October 13th, 1938.

In a note No. P.V.82/WB/2/24/38 dated October 13th Your Excellency was so good as to
make the following communication to me :

" In accordance with point (2) of the Arrangement between the Polish Republic
and the United Kingdom of Great Britain and Northern Ireland in the form of an exchange
of notes dated 31st July 1937 regarding Customs rebates for certain chemical products,
I have the honour to propose to Your Excellency that the date of 15th October, 1938,

I Translated by the Secretariat of the League
of Nations, for information.

Traduit par le Secr6tariat de la Soci6t6 des
Nations, h titre d'information.
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should be taken as the date from which would be counted the period of thirty days provided
for in point (2) of that Arrangement for its formal entry into force.

I should be glad if Your Excellency would be so good as to inform me whether His
Majesty's Government accept this proposal."

2. I have the honour to inform Your Excellency that His Majesty's Government in the United
Kingdom accept this proposal.

I avail myself of this opportunity to renew to Your Excellency the assurance of my highest
consideration.

H. W. KENNARD.

His Excellency
Monsieur J. Beck,

Minister for Foreign Affairs,
Warsaw.

ITRADUCTION. - TRANSLATION.

AMBASSADE DE GRANDE-BRETAGNE.

No. 134.
(29/34/38.)

VARSOVIE, le 13 oclobre 1938.
MONSIEUR LE MINISTRE,

Par tine note No P.V.82 /WB /2/24/38, en date du 13 octobre, Votre Excellence a bien voulu me
faire la communication ci-apr~s :

(Voir note I.)

2. J'ai l'honneur de porter h la connaissance de Votre Excellence que le Gouvernement de
Sa Majest6 dans le Royaume-Uni accepte cette proposition.

Je saisis cette occasion, etc.
H. W. KENNARD.

Son Excellence
Monsieur J. Beck,

Ministre des Affaires 6trang6res,
Varsovie.

1 Translated by the Secretariat of the League
of Nations, for information.

I Traduit par le Secrdtariat de la Soci6t6 des
Nations, & titre d'information.
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NO 4025. - PROCPS-VERBAL I CONCER-
NANT LES RI GLES DE LA GUERRE
SOUS-MARINE PRJVUES PAR LA PAR-
TIE IV DU TRAIT- DE LONDRES DU
22 AVRIL 1930. SIGNt4 A LONDRES, LE
6 NOVEMBRE 1936.

ADHI1SION

No. 4025. - PROC1mS-VERBAL 1 RELATING
TO THE RULES OF SUBMARINE WAR-
FARE SET FORTH IN PART IV OF THE
TREATY OF LONDON OF APRIL 22ND,
193o. SIGNED AT LONDON, NOVEMBER
6TH, 1936.

ACCESSION.

GUATtMALA ....... 8 septembre 1938.

Enregistrde le 26 novembre 1938 1 la demande
di secrdtaire d'Etat aux Affaires Jtrangdres
de Sa Majestd en Grande-Bretagne.

No 4080. - CONVENTION 2 INTERNATIO-
NALE SUR LA PROTECTION MUTUELLE
CONTRE LA FIPVRE DENGUE. SIGNt E
A ATHINES, LE 25 JUILLET 1934.

RATIFICATION

BULGARIE ...... 26 septembre 1938.

Enregisirde le 9 novembre 1938 1 la demande
du ddldgud permanent de la Grace pros la
Socidld des Nations.

GUATEMALA ...... September 8th, 1938.

Registered on November 26th, 1938, at the request
of His Majesty's Secretary o/ State for Foreign
Aflairs in Great Britain.

No. 4080. - INTERNATIONAL CONVEN-
TION 2 FOR THE MUTUAL PROTECTION
AGAINST DENGUE FEVER. SIGNED
AT ATHENS, JULY 25TH, 1934.

RATIFICATION.

BULGARIA ....... September 26th, 1938.

Registered on November 9th, 1938, at the request
of the Permanent Delegate of Greece to the
League of Nations.

I Vol. CLXXIII, page 353; Vol. CLXXXI,
page 470; Vol. CLXXXV, page 454; and Vol.
CLXXXIX, page 496, of this Series.

2 Vol. CLXXVII, page 59, of this Series.

1 Vol. CLXXIII, page 353; vol. CLXXXI,
page 470; vol. CLXXXV, page 45-t; et vol.
CLXXXIX, page 496, de cc recucil.

2 Vol. CLXXVII, page 5t, de cc recueil.
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No. 4193. - CONVENTION' BETWEEN
THE UNITED KINGDOM OF GREAT
BRITAIN AND NORTHERN IRELAND
AND THE KINGDOM OF YUGOSLAVIA
REGARDING LEGAL PROCEEDINGS IN
CIVIL AND COMMERCIAL MATTERS.
SIGNED AT LONDON, FEBRUARY 27TH,

1936.

EXCHANGE OF NOTES REGARDING TItE EXTEN-
SION TO CERTAIN COLONIES, PROTECTORATES,
PROTECTED STATES AND MANDATED TERRI-
TORIES OF TIlE ABOVE-MENTIONED CONVEN-
TION. BELGRADE, SEPTEMBER 20TH AND
29TIH, 1938.

Registered on November 26th, 1938, at the request
of His Majesty's Secretary o/ State for Foreign
A/lairs in Great Britain.

I.

BRITISH LEGATION.

No. 133.
(65/13 /38.)

BELGRADE, September 2oth, 1938.

MONSIEUR LE PRASIDENT,

On instructions from His Majesty's Principal
Secretary of State for Foreign Afairs, I have
the honour to notify to Your Excellency, in
accordance with Article 17 (a) of the Con-
vention regarding legal proceedings in civil and
commercial matters, which was signed in
London on the 27th February 1936 the extension
of the operation of the Convention to the
Colonies, Protectorates, Protected States and
Mandated Territories named in the attached
list, which also indicates in each case the
authority to whom requests for service or for
the taking of evidence should be transmitted.
The language in which communications and
translations are to be made is English in each

1 Vol. CLXXXI, page 241, of this Series.
i Translated by the Secretariat of the League

of Nations, for information.

No 4193. - CONVENTION ' ENTRE LE
ROYAUME-UNI DE GRANDE-BRETA-
GNE ET D'IRLANDE DU NORD ET LE
ROYAUME DE YOUGOSLAVIE RELA-
TIVE AUX ACTES DE PROCt DURE EN
MATIRTRE CIVILE ET COMMERCIALE.
SIGNtE A LONDRES, LE 27 F1ZVRIER
1936.

ECHANGE DE NOTES RELATIF, A L'APPLICATION
A CERTAINES COLONIES ET A CERTAINS PRO-
TECTORATS, ETATS PROTI1GIfS ET TERRITOIRES

SOUS MANDAT DE LA CONVENTION SUSMEN-
TIONN1-E. BELGRADE, LES 20 ET 29 SEPTEM-
BRE 1938.

Enregistrd le 26 novembre 1938 a la demande
die secrdtaire d'Etat aux A/laires dtrangres
de Sa Majesid en Grande-Bretagne.

I TRADUCTION. - TRANSLATION.

I.

LfGATION
DE GRANDE-BRETAGNE.

No 133.
(65/13/38.)

BELGRADE, le 20 septembre 1938.

MONSIEUR LE PRASIDENT,

J'ai l'honneur, d'ordre du principal secr6taire
d'Etat de Sa Majest6 aux Aaires 6trang~res,
de porter &. la connaissance de Votre Excellence,
conform~ment 5. 1'article 17 a) de la Convention
relative aux actes de proc6dure en matire
civile et commerciale, sign~e t Londres le
27 f6vrier 1936, que les effets de cette convention
ont 6t6 6tendus aux colonies, protectorats,
Etats protdges et territoires sous mandat
6num6r~s dans la liste ci-jointe, qui indique
6galement, dans chaque cas, I'autorit6 t laquelle
devront tre adress~es los demandes de signi-
fication ou les commissions rogatoires. La
langue dans laquelle los communications et
traductions devront 6tre r~dig~es sera dans

I Vol. CLXXXI, page 241, de ce recueil.

2 Traduit par le Secr6tariat de la Soci6t6 des
Nations, t titre d'information.
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case except that of Trans-Jordan, where the
Arabic language is to be used.

2. In accordance with Article 17 (b) of the
Convention, the extension now notified will
come into force two months from the date
of this note, that is to say, on the 2oth November
next.

3. In requesting that Your Excellency will
be so good as to acknowledge the receipt of this
communication, I avail myself of this oppor-
tunity to renew to Your Excellency the expres-
sion of my highest consideration.

R. H. CAMPBELL.
Son Excellence

Monsieur Stoyadinovitch,
Prdsident du Conseil et

Ministre des Affaires trang&es,
Belgrade.

LIST oF BRITISH COLONIES WHICH ARE NOT FULLY
SELF-GOVERNING, OF BRITISH PROTECTORATES
AND PROTECTED STATES, AND OF MANDATED
TIERRITORIES ADMINISTERED UNDER TIlE AUTIIO-
RITY OF HIS MAJESTY'S GOVERNMENT IN TIIE
UNITED KINGDOM oF1 GREAT BRITAIN AND
N'ORTIhERN IRELAND TO WHICH IT IS DESIRED
TO APPLY Till? STIPULATIONS OF THE CONVEN-
TION WITH YUGOSLAVIA REGARDING LEGAL
PROCEEDINGS IN CIVIL AND COMMERCIAL MAT-
TERS, WHICH WAS SIGNED IN LONDON ON THE
27TH FEBRUARY 1936.

Colony
Bahamas

Barbados

Basutoland

Bechuanaland

Protectorate

Bermuda

British Guiana

British Honduras

British Solomon
Islands Protec-
torate

Local Authority
The Registrar of the Supreme

Court, Nassau, Bahamas.
The Colonial Secretary, Bridge-

town, Barbados.
The Registrar of the Resident

Commissioner's Court, Ma-
seru.

The Registrar of the Resident
Commissioner's Court (or of
the Special Court), Mafeking.

The Registrar of the Supreme
Court, Hamilton, Bermuda.

The Registrar of the Supreme
Court, Georgetown, British
Guiana.

The Registrar - General, Su-
preme Court, Belize, British
Honduras.

The Chief Magistrate and Legal
Adviser. (Postal cover to be
addressed to The Registrar,
High Commissioner's Court,
Suva, Fiji.)

tons les cas l'anglais, sauf dans le cas de la
Transjordanie, pour laquelle l'arabe devra Ltre
employ6.

2. Conformdment ht l'article 17 b) de la
convention, l'extension notifi6e par la prdsente
note prendra effet deux mois apr~s la date de
cette note, c'est-A-dire le 2o novembre prochain.

3. En priant Votre Excellence de bien vouloir
accuser r6ception de ]a prdsente communica-
tion, je saisis cette occasion, etc.

R. H. CAMPBELL.
Son Excellence

Monsieur Stoyadinovitch,
Pr6sident du Conseil et

Ministre des Affaires 6trang~ers,
Belgrade.

LISTE DES COLONIES BRITANNIQUES QUI NE SONT
PAS ENTIEREI.MENT AUTONOMES, DES PROTECTO-
RATS BRITANNIQUES ET ETATS PROTf GIS, AINSI
QUE DES TERRITOIRES SOUS MANDAT ADMINISTRIIS
SOUS L'AUTORITt DU GOUVERNEMENT DE SA
MAJESTIt DANS LE ROYAUME-UNI DE GRANDE-
BRETAGNE ET D'IRLANDE DU NORD, AUXQUELS
ON DIISIRE VOIR S'APPLIQUER LES STIPULATIONS
DE LA CONVENTION AVEC LA YOUGOSLAVIE
RELATIVE AUX ACTES DE PROCI1DURE EN MA-
TILRE CIVILE ET COMMERCIALE, SIGNtE A LON-
DRES LE 27 FIVRlER 1936.

Colonic

lies Bahamas

La Barbade

Bassoutoland

Protectorat du

Betchouanaland

Bermudes

Guyane
britannique

Honduras
britannique

Protectorat des
lies Salomon
britanniques

Autorit6 locale
The Registrar of the Supreme

Court, Nassau, Bahamas.
The Colonial Secretary, Bridge-

town, Barbados.
The Registrar of the Resident

Commissioner's Court,
Maseru.

The Registrar of the Resident
Commissioner's Court (or of
the Special Court), Mafeking.

The Registrar of the Supreme
Court, Hamilton, Bermuda.

The Registrar of the Supreme
Court, Georgetown, British
Guiana.

The Registrar-General, Su-
preme Court, Belize, British
Honduras.

The Chief Magistrate and Legal
Adviser. (Adresser les plis 6 :
The Registrar, High Com-
missioner's Court, Suva,
Fiji.)
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Colony
Ceylon

Cyprus

Falkland Islands
and Depen-
dencies

Fiji

Gambia (Colony
and Protecto-
rate)

Gibraltar

Gilbert and Ellice
Islands Colony

Gold Coast :
(a) Colony
(b) Ashanti
(c) Northern

Territories
(d) Togoland [

under Bri-
tish Man-
date

Hong Kong

Jamaica

Cayman Islands

Local Authority

The Chief Secretary, The Secre-
tariat, Colombo, Ceylon.

The Chief Registrar of the
Supreme Court, Cyprus.

The Registrar of the Supreme
Court, Stanley, Falkland
Islands.

The Registrar of the Supreme
Court, Suva, Fiji.

The Judge of the Supreme
Court, 3athurst, Gambia.

The Registrar, Supreme Court,
Gibraltar.

The Resident Commissioner.
(Postal cover to be addressed
to The Registrar, High Com-
missioner's Court, Suva,Fiji.)

The Chief Registrar of the
Supreme Court, Accra, Gold
Coast.

The Registrar of the Supreme
Court of Hong Kong.

The Registrar of the Supreme
Court, Jamaica.

Judge of the Grand Court of
the Cavman Islands.

Turks and Caicos Commissioner and Judge of the
Islands Turks and Caicos Islands.

Kenya (Colony The Registrar of the Supreme
and Protecto- Court, Nairobi, Kenya.
rate)

Leeward Islands:
(Antigua,Dominica, The Chief Registrar of the
Montserrat, Supreme Court, Antigua,St. Christopher Court,
and Nevis, Leard Islands.
Virgin Islands)

Malay States :
(a) Federated

Malay
States

Perak, }
Selangor, The Federal Secretary, Fede-
Negri r
Sembilan, rated Malay States.
Pahang I

(b) Unfederated
Malay
States

Johore General Adviser.
Kedah Legal Adviser.
Kelantan British Adviser.

Colonio Autoritd locale
Ceylan The Chief Secretary, The Se-

cretariat, Colombo, Ceylon.
Chypre The Chief Registrar of the

Supreme Court, Cyprus.
lies Falkland et The Registrar of the Supreme

Ddpendances Court, Stanley, Falkland
Islands.

Fidji The Registrar of the Supreme
Court, Suva, Fiji.

Gambie (Colonic The Judge of the Supreme
et Protectorat) Court, Bathurst, Gambia.

Gibraltar The Registrar, Supreme Court,
Gibraltar.

Colonic des Iles The Resident Commissioner.
Gilbert et Ellice (Adresser les plis h: The

Registrar, Iligh Comni!-
sioner's Court, Suva, Fiji.)

C6te de l'Or
a) Colonic
b) Achanti
c) Territoires The Chief Registrar of the

septentrio- Supreme Court, Accra, Gold
naux Coast.

d) Togo sous
mandat bri-
tannique

Hong-Kong The Registrar of the Supreme
Court of Hong Kong.

Jamaique The Registrar of the Supreme
Court, Jamaica.

Iles Ca'mans Judge of the Grand Court of
the Cayman Islands.

Iles Turques et Commissioner and Judge of the
Caiques Turks and Caicos Islands.

Kdnia (Colonic et The Registrar of the Supreme
Protectorat) Court, Nairobi, Kenya.

Iles sous le Vent
(Antigoa,
Dominique, The Chief Registrar of the
Montserrat, Supreme Court, Antigua,
Saint-Christo- See Cornts.

phe et Nevis, Leeward Islands.
lies Vierges)

Etats Malais :
a) Etats Ma-

lais ftddrs:

Perak,
Selangor, The Federal Secretary, Fede-
Negri rated Malay States.

Sembilan,
Pahang

b) Etats Malais
non f6ddr&s:

Johore General Adviser.
Kedah Legal Adviser.
Kelantan British Adviser.

3
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Colony

Trengganu
Perlis
Brunei

Malta

Mauritius

Nigeria :
(a) Cr.lony
(b) Protecto-

rate
(c) Cameroons

under Bri-
tish Man-
date

North Borneo,
State of

Northern
Rhodesia

Nyasaland
Protectorate

Palestine
(excluding
Trans-Jordan)

St. Helena and
Ascension

Sarawak

Seychelles

Sierra Leone
(Colony and
Protectorate)

Somaliland
Protectorate

Straits Settle-
ments

Swaziland

Tanganyika
Territory

Tonga

Trans-Jordan
Trinidad and

Tobago
Uganda

Protectorate

Local Authority
British Adviser.
British Adviser.
British Resident.
The Legal Secretary, Valetta,

Malta.
The Master and Registrar of the

Supreme Court, Mauritius.

Colonic
Trengganu
Perlis
Brunei

Malte

Ile Maurice

Autorlt locale

British Adviser.
British Adviser.
British Resident.
The Legal Secretary, Valetta,

Malta.
The Master and Registrar of

the Supreme Court, Mauri-
tius.

Nigdria:
a) Colonic
b) Protectorat The Chief Justice,
c) Cameroun Nigeria.

sous mandat
britanniqueI

The Registrar of the High
Court, Sandakan, British
North Borneo.

The Registrar of the High
Court, Livingstone, Northern
Rhodesia.

The Judge of the High Court
of Nyasaland, Blantyre, Ny-
asaland.

The Chief Registrar of the
Supreme Court of Palestine,
Jerusalem, Palestine.

The Acting Chief Justice, Su-
preme Court, St. Helena.

The Chief Justice, Kuching,
Sarawak.

The Registrar of the Supreme
Court, Mah6, Seychelles.

The Master and Registrar of
the Supreme Court, Free-
town, Sierra Leone.

The Secretary to the Govern-
ment, Berbera, Somaliland.

The Chief Justice and Judges
of the Supreme Court of the
Straits Settlements. (Postal
cover to be addressed to the
Registrar of the Supreme
Court, Singapore, Straits
Settlements.)

The Registrar of the Special
Court, Mbabane.

The Registrar of the High
Court, Dar-es-Salaam.

The Agent and Consul. (Postal
cover to be addressed to the
Registrar, High Commis-
sioner's Court, Suva, Fiji.)

Minister of Justice, Amman.
The Registrar, Supreme Court,

Port of Spain, Trinidad.
The Chief Secretary to the

Government, Entebbe,
Uganda.

Lagos,

Born6o du Nord The Registrar of the High
(Etat du) Court, Sandakan, British

North Borneo.
Rhod6sie The Registrar of the High

septentrionale Court, Livingstone, Northern
Rhodesia.

Protectorat du The Judge of the High Court
Nyassaland of Nyasaland, Blantyre, Nya-

saland.
Palestine (h The Chief Registrar of the

l'exclusion de Supreme Court of Palestine,
]a Transjordanie) Jerusalem, Palestine.

Sainte-H6l1ne The Acting Chief Justice, Su-
et Ascension preme Court, St. Helena.

Sarawak The Chief Justice, Kuching,
Sarawak.

Seychelles The Registrar of the Supreme
Court, Mah6, Seychelles.

Sierra-Leone The Master and Registrar of
(Colonic et the Supreme Court, Free-
Protectorat) town, Sierra Leone.

Protectorat de The Secretary to the Govern-
la Somalie ment, Berbera, Somaliland.

Straits The Chief Justice and Judges
Settlements of the Supreme Court of the

Straits Settlements. (Adres-
ser les plis A : The Registrar
of the Supreme Court, Singa-
pore, Straits Settlements.)

Swaziland The Registrar of the Special
Court, Mbabane.

Territoire du The Registrar of the High
Tanganyika Court, Dar-es-Salaam.

Tonga The Agent and Consul. (Adres-
ser les plis h : The Registrar,
High Commissioner's Court,
Suva, Fiji.)

Transjordanie Minister of Justice, Amman.
Trinit6 et Tobago The Registrar, Supreme Court,

Port of Spain, Trinidad.
Protectorat de The Chief Secretary to the

l'Ouganda Government, Entebbe,
Uganda.
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Colony Local Authority

Windward Islands :
Grenada The Registrar, Supreme Court,

Grenada.
St. Lucia The Registrar, Royal Court,

Saint Lucia.
St. Vincent The Registrar, Supreme Court,

St. Vincent.
Zanzibar The Chief Justice, Zanzibar.

Protectorate

Colonic

lies du Vent
Grenade

Sainte-Lucie

Saint-Vincent

Protectorat de
Zanzibar

Autorit6 locale

The Registrar, Supreme Court,
Grenada.

The Registrar, Royal Court,
Saint Lucia.

The Registrar, Supreme Court,
Saint Vincent.

The Chief Justice, Zanzibar.

II.

ROVAU.MiE DE YOUGOSLAVIE,

MINISTtRE
DES AFFAIRES IETRANGI RES.

No 20054.

BEOGRAD, le "9 septembre 1938.

MONSIEUR LE MINISTRE,

J'ai l'honneur d'accuser rdception de ]a
lettrc No 133(65/13/38) du 20 septembre 1938
par laquelle Votre Excellence a bien voulu me
notifier que, conforniment h 1article 17 a) de
la Convention concernant la proc6dure ldgale
en matires civile et commerciale, signe h
Londres le 27 f6vrier 1936, 1 application de
cette convention est 6tendue aux colonies,
protectorats, Etats sous protectorat et terri-
toires sous mandat mentionn6s dans la liste
annexe .1 cette lettre. Vous avez bien voulu
m'indiquer en m~me temps dans la liste en
question, dans chaque cas particulier, les auto-
rit6s auxquelles il faut adresser les requ~tes et
demandes.

Veuillez agrder, Monsieur le Ministre, l'assu-
rance de ma tr s haute considdration.

KINGDOM OF YUGOSLAVIA.

MINISTRY
OF FOREIGN AFFAIRS.

No. 20054.

BELGRADE, September 29th, 1938.

EXCELLENCY,

I have the honour to acknowledge the receipt
of your letter No. 133 (65 /13 /38) of September
20th, 1938, in which Your Excellency was so good
as to notify me, in accordance with Article 17 (a)
of the Convention regarding legal proceedings
in civil and commercial matters signed at London
on February 27th, 1936, that the operation of
the Convention is extended to the colonies,
protectorates, protected States, and mandated
territories named in the list attached to that
letter. You vere so good as to indicate at the
same time in each case, in the list in question,
the authority to whom requests for service or
for the taking of evidence should be trans-
mitted.

I have the honour to be, etc.

STOYADI NOVITC11.

A Son Excellence
Sir Ronald 1H. Campbell, K.C.M.G.,

Envoy6 extraordinaire et
Ministre pl6nipotentiaire

de Grande-Bretagne
& Beograd.

STOYADINOVITCII.

His Excellency
Sir Ronald H. Campbell, K.C.M.G.,

Envoy Extraordinary and
Minister Plenipotentiary

of the United Kingdom
at Belgrade.
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No. 4204. - EXCHANGE OF NOTES 1
BETWEEN THE GOVERNMENT OF
THE UNITED STATES OF AMERICA
AND THE GOVERNMENT OF THE
UNION OF SOVIET SOCIALIST REPU-
BLICS CONSTITUTING A COMMERCIAL
AGREEMENT. MOSCOW, AUGUST 4T,
1937.

EXCIIANGE OF NOTES 2 CONSTITUTING AN
AGREEMENT CONIINUING IN FORCE UNTIL
AUGUST 6TII, 1939, TIlE ABOVE-MENTIONED
AGREEMENT, Moscow, AUGUST 5TII, 1938,
AND NOTES ANNEXED TIERETO, MOSCOW,
AUGUST 2ND, 4TIH AND 5TH, 1938.

Registered on October 271h, 1938, at the request
ol the Envoy Extraordinary and Minister
Plenipotentiary o[ the United S/ates o/ America
at Berne.

Moscow, August 5th, 1938.

EXCELLENCY,

In accordance with the conversations which
have taken place, I have the honor to confirm
on behalf of my Government the Agreement
which has been reached between the Govern-
ments of our respective countries that the
Agreement regarding commercial relations bet-
ween the United States of America and the
Union of Soviet Socialist Republics recorded in
the exchange of notes between the American
Ambassador and the People's Commissar for
Foreign Affairs on August 4th, 1937, which
came into force on August 6th, 1937, upon
proclamation thereof on that date by the
President of the United States of America and
approval thereof by the Council of People's
Commissars of the Union of Soviet Socialist
Republics on the same date, shall continue in
force untl August 6th, 1939. This Agreement

I Vol. CLXXXII, page 113, of this Series.
2 Effective as from August 6th, 1938.

3 Translated by the Secretariat of the League
of Nations, for information.

No 4204. - tCHANGE DE NOTES 1 ENTRE
LE GOUVERNEMENT DES ItTATS-UNIS
D'AMItRIQUE ET LE GOUVERNEMENT
DE L'UNION DES R1tPUBLIQUES SO-
VIETIQUES SOCIALISTES COMPOR-
TANT UN ACCORD COMMERCIAL. MOS-
COU, LE 4 AOUT 1937.

ECIIANGE DE NOTES 2 COMPORTANT UN ACCORD
RELATIF A LA PROROGATION JUSQU'AU 6 AOUT
1939 DE L'ACCORD SUSMENTIONNt, MOSCOU,
LE 5 AOUT 1938, ET NOTES Y ANNEXI ES,
Moscou, I.ES 2, 4 ET 5 AOUT 1938.

Enregisird le 27 oc/obre 1938 o la demande de
1'envoyd extraordinaire et ministre pldnipo-
ten/iaire des Eta/s-Unis d'Amdrique d Berne.

a TRADUCTION. - TRANSLATION.

Moscou, le 5 aoilt 1938.

MONSIEUR LE COMMISSAIRE DU PEUPLE,

Conform6ment aux conversations qui ont
Cu lieu, j'ai l'honneur de confirmer, au nom de
mon gouvernement, l'accord auquel sont par-
venus les gouvernements dc nos pays respectifs
et selon lequcl l'Accord concernant les rela-
tions commerciales entre les Etats-Unis d'Am6-
rique et 'Union des R6publiques sovi6tiques
socialistes, enregistr6 dans les notes 6changcs
entre 1'Ambassadeur des Etats-Unis d'Am6-
rique et Jc Commissaire du Peuple aux Affaires
6trang~res le 4 aofit 1937 et entr6 en vigueur
le 6 aout 1937, apres avoir 6t0 promulgu6, &
cette date, par le President des Etats-Unis
d'Amdriquc et approuv6, A la m~me date, par
le Conseil des Commissaires du Peuple de
l'Union des Rdpubliques sovi6tiques socialistes,
restera en vigueur jusqu'au 6 aofit 1939. Le
pr6sent accord sera promtdgu6 par le Pr6sident

I Vol. CLXXXII, page 113, de cc recucil.
2 Effectif h partir du 6 aoflt 1938.
3 Traduit par le Secretariat de la Soci~t6 des

Nations, h titre d'information.
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shall be proclaimed by the President of the
United States of America and approved by the
Council of People's Commissars of the Union
of Soviet Socialist Republics.

Accept, Excellency, the renewed assurances
of my highest consideration.

A. C. KIRK,
Chiargd d'Affaires ad interim

ol the United Stales of America.

His Excellency
Maxim Litvinoff,

People's Commissar
for Foreign Affairs,

Moscow.

II.

Moscow, August 5th, 1938.

MR. CIIARGL D'AFAIRES,

In accordance with the conversations which
have taken place, I have the honor to confirm
on behalf of my Government the Agreement
which has been reached between the Govern-
ments of our respective countries that the
Agreement regarding commercial relations bet-
ween the Union of Soviet Socialist Republics
and the United States of America recorded in
the exchange of notes between the People's
Commissar for Foreign Affairs and the Ameri-
can Ambassador on August 4th, 1937, which
came into force on August 6th, 1937, upon
approval thereof on that date by the Council
of People's Commissars of the Union of Soviet
Socialist Republics and proclamation thereof by
the President of the United States of America
on the same date, shall continue in force until
August 6th, 1939. This Agreement shall be
approved by the Council of People's Commis-
sars of the Union of Soviet Socialist Republics
and proclaimed by the President of the United
States of America.

Accept, Mr. Charg6 d'Affaires, the renewed
assurances of my highest consideration.

A,. LITVINOFF.

Mr. Alexander C. Kirk,
Charg6 d'Affaires ad interim

of the United States of America,
Moscow.

des Etats-Unis d'Amdrique et approuve par le
Conseil des Commissaires du Peuple Ie l'Union
des R6publiques sovidtiques socialistes.

Veuillez agr6er, etc.

A. C. KIRK,

Chargd d'A/Iaires par intdrim
des Etats-Unis d'Amdrique.

Son Excellence
Maxime Litvinoff,

Commissaire du Peuple
aux Affaires 6trang&es,

Moscou.

II.

Moscou, le 5 aoilt 1938.

MONSIEUR LE CIIARGIL D'AFFAIRES,

Conform6ment aux conversations qui ont
eu lieu, j'ai l'honneur de confirmer, au nom de
mon gouvernement, l'accord auquel sont par-
venus les gouvernements de nos pays respectifs
et selon lequel 1'Accord concernant les relations
commerciales entre l'Union des R~publiques
sovi6tiques socialistes et les Etats-Unis d'Am6-
rique, enregistr6 dans les notes 6cbang~es
entre le Commissaire du Peuple aux Affaires
6trang~res et l'Ambassadeur des Etats-Unis
d'Am6rique le 4 aofit 1937 et entr6 en vigueur
le 6 aofit 1937, apr~s avoir 6t6 approuv6, h cette
date, par le Conseil des Commissaires du
Peuple de l'Union des Rdpubliques sovidtiques
socialistes ct promulgu6, h la m~me date, par le
Pr~sident des Etats-Unis d'Am6rique, restera
en vigueur jusqu'au 6 aoat 1939. Le prdsent
accord sera approuv6 par le Conseil des Com-
missaires du Peuple de 1'Union des Republiques
sovi6tiques socialistes et promulguT par le
Prdsident des Etats-Unis d'Am6rique.

Veuillez agrer, etc.

M. LITviNorF.

Monsieur Alexander C. Kirk,
Charg6 d'Affaires par int6rim

des Etats-Unis d'Am6rique,
Moscou.
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RELATED NOTES

I. CONCERNING THE AMOUNT OF PURCHASES
TO BE MADE BY TIlE UNION OF SOVIET
SOCIALIST REPUBLICS IN TIE UNITED STATES
OF AMERICA.

I.

EMBASSY OF TIIE UNITED STAlES
OF AMERICA.

Moscow, August 2nd, 1938.

EXCELLENCY,

I have the honor to refer to our recent
conversations in regard to the commerce
between the United States of America and the
Union of Soviet Socialist Republics and to ask
you to let me know the value of articles, the
growth, produce, or manufacture of the United
States of America which the Government of the
Union of Soviet Socialist Republics intends to
purchase in the United States of America
during the next twelve months for export to
the Union of Soviet Socialist Republics.

Accept, Excellency, the renewed assurances
of my highest consideration.

A. C. Kirk,
Chargd d'Agfaires ad interim

ol the United States o/ America.

His Excellency Maxim Litvinoff,
People's Commissar for Foreign Affairs,

Moscow.

II.

Moscow, August "1 4tth ", 1938.

MR. CHARGII D'AFFAIRES,
In reply to your inquiry regarding the

intended purchases by the Union of Soviet
Socialist Republics in the United States of
America in the course of the next twelve
months, I have the honor to inform you that,
according to information received by me from
the People's Commissariat for Foreign Trade,
the economic organisations of the Union of
Soviet Socialist Republics intend to buy in
the United States of America in the course of

NOTES ANNEXES

i. NorEs RELATIVES AU MONTANT DES ACHATS

A EFFECTUER PAR L'UNION DES RPUBLIQUES
SOVIIITIQUES SOCIALISTES AUX ETATS-UNIS
D'AMItR1QUE.

I.

AMBASSADE

DES ETATS-UNIS D'AMIIRiQUE.

Moscou, le 2 aoilt 1938.

MONSIEUR LE COMMISSAIRE DU PEUPLE,

J'ai l'honneur de me r6fdrer h nos recentes
conversations relatives au commerce entre les
Etats-Unis d'Amrique et l'Union des R6pu-
bliques sovi6tiques socialistes et de vous
demander de me faire connaitre la valeur des
articles cultiv6s, produits ou manufactur6s aux
Etats-Unis d'Am6rique que le Gouvernement do
l'Union des Rdpubliques sovi6tiques socialistes
a l'intention d'aclieter aux Etats-Unis d'Am6-
rique, au cours des douze prochains mois, en
vue de leur exportation h destination de l'Union
des Rdpubliques sovi6tiques socialistes.

Veuillez agrder, etc.

A. C. KIRK,

Chargd d'Af/aires par intdrim
des Etats-Unis d'Apndrique.

Son Excellence Maxime Litvinoff,
Commissaire du Peuple aux Affaires 6tran-

gres, Moscou.

II.

MOSCOU, 1c (,4 " aoilt 1938.

MONSIEUR LE CIIARGII D'AFFAIRES,

En r6ponse h votre demande relative aux
achats que 1'Union des R6publiques sovi6tiques
socialistes a l'intention d'offectuer aux Etats-
Unis d'Am6rique au cours des douze mois
prochains, j'ai l'hoimeur de vous faire connaltre
que, conforniment aux renseignements qui
m'ont 6t transmis par le Commissariat du
Peuple pour le Commerce extdrieur, los orga-
nisations 6conomiques de l'Union des Rdpu-
bliques sovitiques socialistes ont l'intention
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the next twelve months American goods to
the amount of at least forty million dollars.

Accept, Mr. Charg6 d'Affaires, the renewed

assurances of my highest consideration.

M. LITVINOFF.

Mr. Alexander C. Kirk,
Charg6 d'Affaires ad interim of the

United States of America, Moscow.

2. EXEMPTION FROM EXCISE TAX OF COAL,
COKE, AND COAL OR COKE BRIQUETTES
IMPORTEI) INTO TIE UNITED STATES FROM
TIlE UNION OF SOVIET SOCIALIST REPUBLICS.

I.
EMBASSY OF THE UNITED STATES

OF AMERICA.

Moscow, August 5th, 1938.

EXCELLENCY,

With reference to the Agreement signed today
continuing the Agreement concerning commerce
between the United States of America and the
Union of Soviet Socialist Republics which came
into force on August 6th, 1937, I have the
honor to state that the Embassy has been
informed that the authorities of the Treasury
Department of the United States will admit
coal of all sizes, grades, and classifications
(except culm and duff), coke manufactured
therefrom, and coal or coke briquettes, imported
from the Union of Soviet Socialist Republics
free from the import tax provided in Section
6oi (c) (5) of the Revenue Act of 1932, as
amended, during the life of the Agreement unless
other treatment is required by controlling
judicial decision hereafter rendered.

Accept, Excellency, the renewed assurances
of my highest consideration.

A. C. KIRK,
Chargd d'Aflaires ad interim

o/ the United States ol America.

His Excellency Maxim Litvinoff,
People's Commissar for

Foreign Affairs, Moscow.

d'acheter aux Etats-Unis d'Am6rique, au cours
des douze prochains mois, des marchandises
amdricaines pour un montant atteignant au
minimum quarante millions do dollars.

Veuillez agr6er, etc.

M. LITVINOFF.

Monsieur Alexander C. Kirk,
Charg6 d'Affaires par interim des

Etats-Unis d'Am~rique, Moscou.

2. NOTES RELATIVES A L'EXEMPTION DU DROIT
D'ACCISE SUR LE CHARBON, LE COKE ET

LES BRIQUETTES DE CHARBON OU DE COKE
IMPORTIIS AUX ETATS-UNIS EN PROVENANCE
DE L'UNION DES R.PUBLIQUES SOVITIQUES
SOCIALISTES.

I.

AMBASSADE
DES ETATS-UNIS D'AMLRIQUE.

Moscou, le 5 aoilt 1938.
MONSIEUR LE COMMISSAIRE DU PEUPLE,

Me r~f~rant h l'accord signe cc jour comme
suite A l'Accord concernant le commerce entre
les Etats-Unis d'Amrique et 'Union des R6pu-
bliques sovi6tiques socialistes, entr6 en vigueur
le 6 aofit 1937, j'ai l'honneur do vous faire
connaitre que 1 Ambassade a t6 avis6e que les
autorit6s du D6partement du Tr~sor des Etats-
Unis accorderont pour le charbon de toutes
grossours, qualit6s et classifications (except6 Ic
poussier et les grenus), lo coke fabriqu6 avec

edit charbon ainsi quo les briquettes de charbon
ou do coke, import6s do I'Union des R~publiques
sovi6tiques socialistes, l'exemption du droit
d'importation pr6vu & 1 article 6oi (c) (5) du
((Revenue Act )) do 1932, amend6, pendant
toute ]a dur6e do l'accord, hI moins qu'un autre
traitement no soit prescrit par une d6cision
judiciaire souveraine rendue ult~rieurement.

Veuillez agr6er, etc.

A. C. KIRK,

Chargd d'A/faires par intdrim
des Etats-Unis d'Amdrique.

Son Excellence Maximo Litvinoff,
Commissaire du Peuple aux

Affaires 6trang6res, Moscou.
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Moscow, August " 5th ", 1938.
DEAR MIR. CIIARGt D'AFFAIRES,

In reply to your inquiry regarding the
intended exports of Soviet coal to the United
States during the ensuing twelve months, I
may state that, according to information
received by me from the People's Commissariat
for Foreign Trade, the economic organisations
of the Union of Soviet Socialist Republics will
not in any case export to the United States
during the year beginning August 6th, 1938,
more than 4oo,ooo tons of Soviet coal.

Sincerely yours. M. LITVINOFF.

Mr. Alexander C. Kirk,
Charg6 d'Affaires ad interim of the

United States of America, Moscow.

Ccrtificd to be a true and complete textual
copy of the original Agreement in the sole
language in which it was signed, and of Related
Notes.

For the Secretary
of State of the United States of America

Edward Yardley,
Chie Clerk and Administrative Assistant.

No. 4264. - SUPPLEMENTARY CONVEN-
TI ONI BETWEEN GREAT BRITAIN AND
NORTHERN IRELAND, THE COMMON-
WEALTH OF AUSTRALIA, NEW ZEA-
LAND AND THE UNION OF SOUTH
AFRICA AND ECUADOR TO THE
EXTRADITION TREATY OF SEPTEM-
BER 20TH, 188o. SIGNED AT QUITO,
JUNE 4TH, 1934.

EXCHANGE OF NOTES 2 
BETWEEN His MAJESTY'S

GOVERNMENT IN THE UNITED KINGDOM AND
THE GOVERNMENT OF ECUADOR REGARDING

THE EXTENSION TO CERTAIN BRITISH PRO-
TECTED STATES OF THE ABOVE-MENTIONED

CONVENTION. QUITO, JUNE 24TI AND Au-
GUST 2ND, 1938.

' Vol. CLXXXIV, page 437, of this Series.
2 Caine into force August 2nd, 1938.

MoSCOU, le 0c 5 aoill 1938.

MONSIEUR LE CIIARGE D'AFFAIRES,

En r6ponse h votre question relative aux
exportations pr6vues de charbon sovietique &
destination des Etats-Unis, au cours des douze
mois prochains, je suis en mesure de vous faire
connaitre que, d'apr~s les renseignements qui
m'ont 6t6 transmis par le Commissariat du
Peuple pour le Commerce cxtdrieur, les organi-
sations economiques de l'Union des R6publiques
sovi6tiques socialistes n'exporteront en aucun
cas aux Etats-Unis d'Am6riquf, pend;nt I'arnn
commenqant le 6 aofit 1938, une quantit6 de
charbon sovidtique sup6rieure A 400.000 tonnes.

Vcuillez agrder, etc. M. LITVINOFF.

Monsieur Alexander C. Kirk,
Charg6 d'Affaires par intdrim

des Etats-Unis d'Am6rique, Moscou.

No 4264. - CONVENIO I ENTRE LA GRAN
BRETANA Y LA IRLANDA DEL NORTE,
AUSTRALIA, NUEVA ZELANDIA Y LA
UNION DEL AFRICA DEL SUR Y
EL ECUADOR, COMPLEMENTARIO DEL
TRATADO DE EXTRADICION DEL 20 DE
SEPTIEMBRE DE 188o. FIRMADO EN
QUITO EL 4 DE .JUNIO DE 1934.

CANJE DE NOTAS' ENTRE EL GOBIERNO DE
SU MAJESTAD EN EL REINO UNIDO Y EL
GOBIERNO DEL ECUADOR, RELATIVO A LA
APLICACI6N A CIERTOS ESTADOS PROTEGIDOS
BRITANICOS DEL CONVENIO ARRIBA INDICADO.
QuITO, 24 DE JUNIO Y 2 DE AGOSTO DE 1938.

I Vol. CLXXX1V, page 437, de cc recueil.
2 Entr6 en vigueur le 2 aot 1938.
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Registered on November 9th, 1938, at the request
of His Alaiesty's Secretary of State [or Foreign
Affairs in Great Britain.

BRITISHi LEGATION.
No. 48.

YOUR EXCELLENCY,

Enregisird le 9 novenibre 1938 a la deinaqde
du secrdtaire d'Etat aux Affaires dtrangtlres
de Sa Ala estJ en Grande-Bretagne.

QUITO, June 24th, 1938.

The last paragraph of Article I of the supplementary Extradition Convention with Ecuador,
signed at Quito on the 4 th June, 1934, provides for the extension of the provisions of that
Convention by means of an exchange of notes to any British-protected State to which it does
not already apply.

2. I have the honour to notify Your Excellency that His Majesty's Government in the
United Kingdom desire the extension of the above-mentioned Convention to the Federated
Malay States of Negri Sembilan, Pahang, Perak and Selangor, to the Unfederated Malay States
of Johore, Kedah, Kelantan, Perlis and Trengganu, and to Brunei.

3. If this proposal is agreeable to the Ecuadorean Government the date of Your
Excellency's note informing me to that effect will accordingly be regarded as the date on
which this extension enters into force.

4. I have the honour to add that the authorities to whom requisitions for the surrender
of fugitive offenders in the various States should be addressed are as follows :

Negri Sembilan, British Resident
Pahang,
Perak,
Selangor,
Johore, General Adviser

Kedah,
Kelantan,
Perlis,
Trengqanu,
Brunei,

British Adviser

British Resident.

I avail myself of this opportunity to renew to Your Excellency the expression of my highest
and most distinguished consideration.

G. 1-I. BULLOCK.
His Excellency,

Sefior Doctor Don Luis Bossano,
Minister for Foreign Affairs, Quito.

TEXTE ESPAGNOL. - SPANIsI TEXT.

REPUBLICA DEL ECUADOR.
MINISTERIO DE RELACIONES EXTERIORES.

SECCION DE PROTOCOLO.

No. 37.

QUITO, a 2 (Ie agosto de 1938.

SE,,OR MINISTRO,

Tengo el honor de dar respuesta a la atenta
nota de Vuestra Excelencia, No. 48, del 24
del rues pr6ximo pasado, por lit cual ha tenido
a bien noficarme que el Gobierno de Su Majestad

1 Traduit par le Secretariat de la Socift6 des
Nations, A titre d'inforniation.

1 TRADUCTION. - TRANSLATION.

REPUBLIC OF ECUADOR.
MINISTRY OF FOREIGN AFFAIRS.

PROTOCOL SECTION.
No. 37.

QUITO, August 2nd, 1938.

SIR,

I have the honour to reply to Your Excellen-
cy's note No. 48, of the 24th of the month before
last, in which you informed me that His Majes-
ty's Government in the United Kingdom desired

I Translated by the Secretariat of the League
of Nations, for information.
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del Reino Unido desea ]a ampliaci6n de Ia Con-
venci6n suplementaria dc Extradici6n, suscrita
en Quito entre los representantes de nuestros
dos Gobiernos cl 4 de junio de 1934, a los
siguientes Estados protegidos dc Gran Bretafia:
Estados Malayos Federados de Negri Sembilan,
Pahang, Perak y Selangor, a los Estados
Malayos no Federados dc Johore, Kedah,
Kelantan, Perlis y Trengganu, y a Brunei.

Tal petici6n la apoya Vuestra Excelencia en
la disposici6n del plrrafo final del Articulo 10.
de la mencionada Convenci6n suplementaria del
Tratado dc Extradicidn Ecnatoriano-Britnico
do I88o, quc prev6 Ia posibilidad dc extender
los efectos de aquflla a los Protectorados britd-
nicos o Estados protegidos por el Gobierno de
Su Majestad Britinica no mencionados en ]a
misma, siendo suficiente par ello un cambio de
notas entre los respectivos Gobiernos, en las
que se haga constar el acuerdo.

El Gobierno del Ecuador acepta la petici6n
del Gobierno dc Vuestra Excelencia y al efecto
declara que desde la fecha de la presente nota,
conforme a la estipulaci6n expresa de la Conven-
ci6n suplementaria y a lo manifestado por Vues-
tra Excelencia en la nota que contesto, aquella
entra en vigor para los arriba mencionados
Estados protegidos del Gobierno britinico.

Por lo denus, la Cancilleria ha tomado debida
nota de la informacidn de Vuestra Excelencia
respecto de las Autoridades a las cuales el Ecua-
dor deberia dirigirse, en caso de que necesite
solicitar la entrega de algin delincuente, refu-
giado en alguno de los Estados a que se refiere
]a extensi6n acordada en virtud de la presente
nota.

VAlgome de la oportunidad para reiterar a
Vuestra Excelencia el testimonio de mi m~is alta
y distinguida consideraci6n.

Luis BOSSANO.
Al Excelentisimo

Sefior Don Guy Henry Bullock,
Ministro Residente de la Gran Bretafia,

Presente.

the extension of the supplementary Extradition
Convention signed in Quito by the represen-
tatives of our Governments on June 4 th, 1934,
to the following States under British protec-
tion : the Federated Malay States of Negri
Sembilan, Pahang, Perak and Selangor, the
Unfederated Malay States of Johore, Kedah,
Kelantan, Perlis and Trengganu, and Brunei.

Your Excellency quotes in support of this
request the provisions of the last paragraph of
Article i of the above-mentioned Supplementary
Convention to the Ecuadorean-British Extradition
Treaty of 188o, which provides for the possibility
of extending the provisions of that Convention
to British Protectorates, or States protected by
the Government of His Britannic Majesty, which
are not mentioned in the same, an exchange of
notes between the two Governments placing
the agreement on record being sufficient for
that purpose.

The Government of Ecuador accepts the
request of Your Excellency's Government, and
therefore declares that as from the date of the
present note - in accordance with the express
provision of the Supplementary Convention and
with what Your Excellency has set forth in the
note to which I reply hereby - the said Con-
vention shall come into force in respect of the
above-mentioned British-protected States.

Furthermore, the Chancellery has taken note
of the information communicated by Your
Excellency in respect of the authorities to which
Ecuador should apply should it be necessary
to requisition the surrender of an offender who
has taken refuge in one of the States to which
the extension granted by the present note
applies.

I avail myself of this opportunity, etc.

Luis BOSSANO.
His Excellency

Guy Henry Bullock, Esq.,
Resident Minister for Great Britain,

Quito.



1938 League of Nations - Treaty Series. 313

1 TRADUCTION. - TRANSLATION.

No 4264. - CONVENTION ENTRE LA GRANDE-BRETAGNE ET L'IRLANDE DU NORD,
LE COMMONWEALTH D'AUSTRALIE, LA NOUVELLE-ZIlLANDE ET L'UNION
SUD-AFRICAINE, ET L']QUATEUR, ADDITIONNELLE AU TRAITI D'EXTRADITION
DU 20 SEPTEMBRE 188o. SIGN1EF A QUITO, LE 4 JUIN 1934.

ECIIANGE DE NOTES ENTRE LE GOUVERNEMENT DE SA MAJESTE DANS LE ROYAUME-UNI ET LE
GOUVERNEMENT DE L'EQUATEUR RELATIF A L'APPLICATION A CERTAINS ETATS PROTE.GES
BRITANNIQUES DE LA CONVENTION SUSMENTIONNI.E. QUITO, LES 24 JUIN ET 2 AOUT 1938.

I.
LIGATION DE GRANDE-BRETAGNE.

No 48.

MONSIEUR LE MINISTRE, QUITO, le 24 juin 1938.
Le dernier alin6a de 'article premier de la Convention additionnelle avec l'Equateur rela-

tive h l'extradition, sign6e h Quito le 4 juin 1934, prvoit que les dispositions de cette con-
vention pourront 6tre 6tendues, par la voie d'un 6change de notes, A tout Etat plac6 sous la
protection britannique auquel elle nes'applique pas d6j.

2. J'ai l'honneur de notifier t Votre Excellence que le Gouvernement de Sa Majest6 dans
le Royaume-Uni d6sire que ]a convention pr6citte s'6tende aux Etats Malais f6d6r6s de Negri
Sembilan, Pahang, Perak et Selangor, aux Etats Malais non f6d6r6s de Johore, Kedah, Kelantan,
Perlis et Trengganu, ainsi qu'" Brunei.

3. Si cette proposition est agr66e par le Gouvernement de l'Equateur, la date de la note de
Votre Excellence me faisant connaitre cet accord sera consid~r~e comme la date h laquelle cette
extension prendra effet.

4. J'ai l'honneur d'ajouter que les autorit~s auxquelles les demandes d'extradition de ddlin-
quants fugitifs devront 6tre adresses dans les divers Etats sont les suivantes :

Negri Sembilan, le R6sident britannique Kedah, le Conseiller britannique
Pahang, A Kelantan, ,
Perak, Perlis,
Selangor, S S Trenganu,
Johore, le Conseiller g6n6ral Brunei, le R6sident britannique.
Je saisis cette occasion, etc.

G. H. BULLOCK.
Son Excellence le D r Luis Bossano,

Ministre des Affaires 6trang~res, Quito.

If.

RIlPUBLIQUE DE L'JRQUATEUR.
MINISTLRE DES AFFAIRES 1/TRANGLRES.

SECTION DU PROTOCOLE.

No 37.
MONSIEUR LE MINISTRE, QUITO, le 2 aoilt 1938.

J'ai l'honneur de repondre i la note de Votre Excellence No 48, en date du 24 juin, par laquelle
vous avez bien voulu me notifier que le Gouvernement de Sa Majest6 dans le Royaume-Uni d6sire

I Traduit par le Secr6tariat de la Soci6t6 des I Translated by the Secretariat of the League
Nations, A titre d'inforniation. of Nations, for information.
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que ]a Convention additionnelle relative A 'extradition, signde h Quito le 4 juin 1934 par les
reprdsentants de nos deux gouvernements, s'6tende aux Etats suivants placds sous la protection
de ]a Grande-Bretagne : Etats Malais f~drds de Negri Sembilan, Pahang, Perak et Selangor,
Etats Malais non f6drds de Johore, Kedah, Kelantan, Perlis et Trengganu, ainsi que Brunei.

A I'appui de votre demande, vous invoquez ]a disposition du dernier alinda de 'article pre-
mier de ladite convention additionnelle au Traitd d'extradition dquatoriano-britannique de 188o,
qui pr6voit la possibilit6 d'6tendre les effets de cette convention aux protectorats britan-
niques on Etats plac6s sous la protection du Gouvernement de Sa Majest6 britannique qui
n'y sont pas mentionnds et stipule qu'il suffit A cet effet d'un 6change de notes entre les
gouvernements respectifs, enregistrant I'accord intervenu A cc sujet.

Le Gouvernement de 1'Equateur accepte la demande de votre gouvernement et ddclare, t
cet effet, qu'?i partir de la date de la prdsente note, conform6ment A la disposition expresse
de la convention additionnelle et aux termes de ]a note de Votre Excellence A laquelle je
rdponds, cette convention additionnelle entrera en vigueur A l'6gard des Etats plac6s sous la
protection du Gouvernement britannique mentionnds ci-dessus.

La Chancellerie a dfiment pris note des indications que vous avez fournies concernant les
autoritds auxquelles I'Equateur devra s'adresser au cas oii il aurait Ai demander ]'extradition d'un
dtlinquant qui aurait cherch6 refuge dans l'un des Etats auxquels se rapporte 1'extension
accordde en vertu de ]a prdsente note.

Je saisis cette occasion, etc.

Son Excellence Monsieur Guy Henry Bullock,
Ministre-Rsident de Grande-Bretagne, Quito.

No 4310.- CONVENTION I INTERNATIO-
NALE POUR LA LUTTE CONTRE LES
MALADIES CONTAGIEUSES DES ANI-
MAUX, ET DECLARATION ANNEXE.
SIGNIES A GENtVE, LE 20 FIVRIER
1935.

RATIFICATION
POLOGNE . .......... 3 janvier 1939.

No. 4317. - EXCHANGE OF NOTES 1 BET-
WEEN HIS MAJESTY'S GOVERNMENT
IN THE UNITED KINGDOM AND THE
CHILEAN GOVERNMENT CONSTITUT-
ING A TEMPORARY COMMERCIAL
AGREEMENT. SANTIAGO, NOVEMBER
26TII, 1937.

EXCHANGE OF NOTES CONSTITUTING AN AGREE-
MENT REGARDING THE EXTENSION UNTIL
NOVEMBER 30TII, 1938, OF THE ABOVE-
MENTIONED AGREEMENT. SANTIAGO, SEP-
TEMBER 27TH, 1938.

'Vol. CLXXXVI, page 173, de cc recueil.
2 Vol. CLXXXVI, page 285, of this Series.

Luis BOSSANO.

No. 4310. - INTERNATIONAL CONVEN-
TION 1 FOR THE CAMPAIGN AGAINST
CONTAGIOUS DISEASES OF ANIMALS,
AND DECLARATION ATTACHED. SIG-
NED AT GENEVA, FEBRUARY 20TH,
1935.

RATIFICATION.
POLAND ........... January 3rd, 1939.

No 4317. - CANJE DE NOTAS I ENTRE
EL GOBIERNO DE SU MAJESTAD EN
EL REINO UNIDO Y EL GOBIERNO DE
CHILE ESTABLECIENDO UN ACUERDO
PROVICIONAL DE COMERCIO. SAN-
TIAGO, 26 DE NOVIEMBRE DE 1937.

CANJE DE NOTAS ESTABLECIENDO UN ACUERDO
RELATIVO A LA PROLONGACI6N, HASTA EL 30
DE NOVIEMBRE DE 1938, DEL AcUERDO
ARRIBA INDICADO. SANTIAGO, 27 DE SEPTIEM-
BRE DE 1938.

Vol. CLXXXVI, page 173, of this Series.
* Vol. CLXXXVI, page 285, tie cc recueil.
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Registered on November 26th, 1938, at the request
ol His Majesty's Secretary ol State for Foreign
Aflairs in Great Britain.

I
BRITISH EMBASSY.

No. 122.

Enregistrd le 26 novembre 1938 (i la demande
du secrdtaire d'Etat aux AhFaires dlrangdres
de Sa Maiesld en Grande-Bretagne.

EXCELLENCY, SANTIAGO, September 27th, 1938.
I have the honour to confirm that my Government agree to extend until the 3oth November,

1938, the temporary Commercial Agreement of the 26th November, 1937, between the Govern-
ment of the United Kingdom of Great Britain and Northern Ireland and the Chilean Govern-
ment, unless this Agreement has previously been replaced by the Treaty of Commerce and
Navigation which is at present being negotiated between our two Governments.

2. The present Note and Your Excellency's reply in similar terms shall be regarded as
constituting an Agreement between the two Governments in this matter.

I avail myself of this opportunity to renew to Your Excellency the assurances of my highest
consideration.

P. LEIGH-SMITH.
His Excellency, Sefior don Luis Arteaga Garcfa,

Minister for Foreign Affairs, Santiago.

TEXTE ESPAGNOL. - SPANISh TEXT.

REPUBLICA DE CHILE.
MINISTERIO DE RELACIONES EXTERIORES.

RSE. No. 9386.
SANTIAGO, 27 de septienbre de 1938.

SENOR ENCARGADO DE NEGOCIOS,

i. Tengo el lhonor de confirmar a Vuestra
Sefioria que mi Gobierno accede a prorrogar
hasta cl 30 de noviembre de 1938 la vigencia
del Convenio Comercial provisional del 26 de
noviembre de 1937 entre el Gobierno de Chile y
el Gobierno del Reino Unido de Gran Bretafia e
Irlanda del Norte, salvo que este Convenio
haya sido reemplazado previamente por el
Tratado de Comercio y Navegaci6n que se
negocia actualmente entre nuestros Gobiernos.

2. La presente nota y la respuesta de V.S., en
los mismos tnrminos, se considerari que consti-
tuye un Convenio entre los dos Gobiernos en
esta materia.

Aprovecho esta oportunidad para reiterar a
Vuestra Sefioria los sentimientos de mi mds alta
y distinguida consideraci6n.

Luis ARTEAGA G.
A] hon. Sefior

Encargado de Nogocios de Gran Bretafia.
Traduit par le Secr6tariat de ]a Socit6 des

Nations, h titre d'information.

II.
TRADUCTION. - TRANSLATION.

REPUBLIC OF CHILE.
MINISTRY OF FOREIGN AFFAIRS.

RSE. No. 9386.
SANTIAGO, September 27th, 1938.

YOUR EXCELLENCY,
i. I have the honour to confirm to Your Excel-

lency that my Government agrees to extend
until November 3oth, 1938, the temporary
Commercial Agreement of November 26th,
1937, between the Chilean Government and the
Government of the United Kingdom of Great
Britain and Northern Ireland, unless this
Agreement has previously been replaced by the
Treaty of Commerce and Navigation which is
at present being negotiated between our Govern-
ments.

2. The present Note and Your Excellency's
leply in similar terms shall be regarded as
constituting an Agreement between the two
Governments in this matter.

I avail myself of this opportunity, etc.

Luis ARTEAGA G.

The Charg6 d'Affaires of the United Kingdom.

'Translated by the Secretariat of the League
of Nations, for information.
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1 TRADUCTION. - TRANSLATION.

No 4317. - 1 CHANGE DE NOTES ENTRE LE GOUVERNEMENT DE SA MAJESTI8 DANS
LE ROYAUME-UNI ET LE GOUVERNEMENT CHILIEN COMPORTANT UN ACCORD
COMMERCIAL PROVISOIRE. SANTIAGO, LE 26 NOVEMBRE 1937.

ECItANGE DE NOTES COMPORTANT UN ACCORD RELATIF A LA PROLONGATION JUSQU'AU 30 NOVEMBRE
1938 DE L'ACCORD SUSMENTIONN1I. SANTIAGO, LE 27 SEPTEMBRE 1938.

AMBASSADE DE GRANDE-BRETAGNE. I.
No 122.

MONSIEUR LE MINISTRE, SANTIAGO, le 27 septembre 1938.
J'ai I'honneur dc confirmer quo mon gouvernement accepte dc prolonger jusqu'au 30 no-

vembre 1938 la durde de validit6 de 'Accord commercial provisoire conclu le 26 novembre
1937 entre le Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et le
Gouvernement chilien, h moins que cot accord n'ait t6 remplac6 ant~ricurement par le trait6
de commerce et de navigation qui fait actuellement l'objet de n~gociations entre nos deux
gouvernements.

2. La pr~sente note et la r6ponse de Votre Excellence, r~dig~es en termes identiques, seront
consid~res comme constituant un accord entre les deux gouvernements en cette matire.

Je saisis cette occasion, etc. P. LEIGII-SMITH.

Son Excellence Monsieur Luis Arteaga Garcia,
Ministre des Affaires 6trangeres, Santiago.

RfPUBLIQuE DU CHILI. II.
MINISTLRE DES ArrAIRES tTRANGPRES.

RSE. No 9386.
MONSIEUR LE CIIARGI D'AFFAIRES, SANTIAGO, le 27 septembre 1938.

i. J'ai l'honneur de vous confirmer quc mon gouvernement accepte de prolonger jusqu'au
30 novembre 1938 la durde de validite de l'Accord commercial provisoire conclu le 26 novem-
bre 1937 entre le Gouvernement chilien et le Gouvernement du Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord, h moins que cct accord nait 6t6 remplac6 antricurement par le trait6
de commerce e de navigation qui fait actuellement l'objet de ntgociations entre nos gouvernements.

2. La prtsente note et la rdponse dc Votre Excellence, r&digdes en termes identiques,
seront consid~res comme constituant un accord entre les deux gouvernements en cette matire.

Je saisis cette occasion, etc. Luis ARTEAGA G.
Au Charg6 d'Affaires de Grande-Bretagne.

No 4319. - CONVENTION 2 INTERNATIO- No. 4319. - INTERNATIONAL CONVEN-
NALE CONCERNANT L'EMPLOI DE LA TION 2 CONCERNING THE USE OF
RADIODIFFUSION DANS L'INTt RPT BROADCASTING IN THE CAUSE OF
DE LA PAIX. SIGNt-E A GENILVE, LE PEACE. SIGNED AT GENEVA, SEP-
23 SEPTEMBRE 1936. TEMBER 23RD, 1936.

RATIFICATION RATIFICATION.
SUISSE ........... 30 d~cembre 1938. SWITZERLAND ... December 30th, 1938.

I Traduit par le Secrttariat de la Soci6t6 des I Translated by the Secretariat of the League
Nations, . titre d'information. of Nations, for information.
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